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LOK SABHA DEBATES 

LOKSABHA 

Tuesda~Dece~r22, 19921Pausa1, 
1914 (Saka) 

The LaI< Sabha met d: 
Eleven of the ClocK 

IMR. SPEAKER in the Chai~ 

[English] 

SHRI JASWANT SINGH (Chittorgarh): 
Mr. Speaker: Sir, I have. with great regret, to 
continue to express the resentment and 
anger of my political party, as indeed of the 
parliamentary party at the continued deten-
tion of Dr. Murli Manohar Joshi, President of 
our party. Shri L. K. Advan I, the Leader of the 
Opposition and Shri Devi Bux Singh, a 
MerTtler of Parliament. We consider that 
their continued detention is nol only illegal, 
but it Is a political vendetta and that political 
vendetta is with a view to stifle our voice and 
put a lock bn our voice to stifle democracy. 
As a mark of protest and to convey our 
resentment and protest, we would withdraw 
from the Question Hour: we would not be 
able to participate in the Question Hour. 

11.01 hra 

At this stage, Shri Jaswant Singh and 
some other han. MerrtJers th9n left the 

House. 

(Interruptions) . 

ORAL ANSWERS TO QUESTIONS 

(English) 

IRFC Loan to Railways 

'402 DR. D. VENKATESWARA 
RAO: 

SHRI R. SURENDER REDDY: 

Will the Minister of RAIL WAYS be 
pleased to state: 

(a) whether the Indian Railway Finance 
Corporation has loaned huge amounts to the 
Railways to overcome their liguidity crunch 
and also given unsecured loan to the Konkan 
Railway Corporation as well; 

(b) if so, the amount provided in both the 
cases; 

(c) whu,her these loans were given in 
accordance with the prescribed rules: and 

(d) If not. the action Government pro-
pose to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (d). No loan has been 
given by Indian Railway Finance Corporation 
(IRFC) to Railways. However. the Corpora-
tion has given a bridging loan of Rs. 88 ClOres 
to .Konkan Ballway Corporation to be ad-
justed against the funds being raised by 
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IRFC through market borrowings for Konkan 
Railway Corporation. The loan to Konkan 
Railway Corporation is in ~rdance with 
the prescribed rules .. 

SHRI R. eURENDER REDDY: The 
resources crunch experienced by the Rail-
ways and the growing need for resources for 
f"nding of capital expenditure made them to 
establish the Indian Railway Finance Corpo-
ration. The logic behind the establishment of 
the Indian Railway Finance Corporation just 
for raising Rs. 2,500 crores is yet to be 
justifted and I am told that there is a rethink-
ing on the organisational set up of the Rail-
ways into a holding type public corporation 
as suggested by the Administrative Reforms 
Commission. I would like to ask the hon. 
Mir,aister whether the Govemment has taken 
anY decision to establish holding type public 
corporation. If so, when wiI it be started? 

SHRI MALLIKARJUN: Sir: the concept 
01 formation of Indian Railway Finance Cor-
poration was in oraerto help the Railways for 
augmentation oft heir development activities 
and particularly to invest in the rolling stock. 
From the inception till today Rs. 5.229 crores 
have been obtained from the market borrow-
ing and this has-been t"lvested in the Railway 
assets, pat1icularly rolling stock. 

The hon. Member's suggestion of con-
stitution of that thing does not arise because 
Indian Railway Finance Corporation is prop-
erty working and it is adequately meeting the 
requirements as per the concept. 

. . 
SHRI P. SURENOER REDDY: It is not 

my suggestipn. It is the suggestion of the 
Administrative Reforms Committee. 

My second supplementary is, Indian 
Railway Finance Corporation has invested 

~::o~:.r:::la~~:=~ 
financial institutions. I am lold there are no 
Millen records 01 the quotations which were 
I)blained from dlfentnt banks on telephone. 

Would the Minister please give the de-
!ails 01 investments made in foreign banks 

and other financial institutions in 1990 and 
1991? Are the guidelines foJowed while 
making these investments? The details of all 
the investments made in the various banks 
may be given. 

SHRI MALLIKARJUN: To utilise its 
surplus funds, to gain optimum profit. no 
guidelines have been given by the Finance 
Ministry or the Reserve Bank of India. How· 
ever, certain guidelines have been laid down 
by the Ministry of Railways itself. About what 
the hon. Member has mentioned that invest-
ments have been made with telephonic talk, 
it is true. The Corporation has constituted an 
Investment Committee consisting of three or 
four Directors. They have been delegated 
powers to be in touch with the leading banks 
so that wherever more rate is ~oted that the 
deposits can be made. 

The hon. Member wants to know in 
foreign banks, what is the amount deposited 
in 1991. In Grindlays Bank, about Rs. 60 
crores have been deposited. In Deutch Bank 
Rs. 9.91 crores, Bank of America about Rs. 
563.21 crores, Standard Chartered Bank 
Rs. 5 crores and Citibank Rs. SO.19 crores 
have been deposited during 1990-91. 

I 

SHRI BASUDEB ACHARIA: The Indian 
R~ilway Finance Corporalton was set up to 
augment resource of Railways for the pur-
pose 01 acquisition 01 rolling stock. The main 
purpose was acquisition or rolling stock. Jusl 
now ,the Minister has state.d that the surplus 
amount has been deposited in different 
banks. In Canlina bank, they have deposited 
more than Rs. 400 crores. How was there a 
surplus fund when there is shortage of roUing 
stock, shortage of passenger coaches short-
age of wagons and also shortage of locomo-
tives? 

May I know from the Minister: 

(a) What was the rationale behind these 
investments; 

(b) Some apprehension was also made 
when rhis Bill was brought forward and the 
Railway Convention Committee also dealt 
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• with this subject in depth. Railway Finance SHRI MALLIKARJUN: This is the first 
Corporation wiD have to refund the amount concept of the Konkan Railway Corporation 
received from the various people with inter- and the Finance Ministry has not agreed for 
est at 14 percent. The rolling stock has been any other such demands. 
leased out to Railways. 

Will the burden of payment of interest 
be shifted to .the passenger traffic and also 
to the freight traffic? Is there any proposal to 
increase the fare and freight in the coming 
Railway Budget? 

SHAI MALLIKARJUN: These funds are 
being deposited tel'\l)orarily a~er meeting 
the Annual Plan allocation for the rolling 
stock. For exal'\l)le. as on 3'·10-92. Rs. 
924.69 crores are in the various banks. 

As far as your reference to Canbank is 
concerned. it is true we have only ten Ban~s 
in which the IRFC funds have been depos-
ited. One of the Banks is Canbank Financial 
Investment Ltd. In July. there was a lapse on 
the part of the Can bank Financial Invest-
ment Ltd to repay about Rs. 95 crores. As a 
resuh of that. we have now actually deleted 
it from the list of main banks. Apart from that, 
in November. another Rs. 350 crores are 
due to be repaid from this financial institu-
tion and there is some problem, as you are 
all aware. and the matter was taken up with 
the Finance. Ministry and they had made 
some negotiations. Now they have agreed 
to pay about Rs. 300 crores or so. at the 
earliest. 

So far as the interest part is concerned. 
it is not 14 per cent interest to bond holders. 
It is only 9 per cent tax free bOnds Which 
through market borrowing the Corporation 
is obtaining and that interest will be paid and 
14.5 per cent is the lease rental which the 
Corporation is giving to the rolling stock 
which includes 9 per cent interest piUS re-
demption capital and also service charges. 

SHRIMA TI GEET A MUKHERJEE: The 
whole thing is only about Konkan Railways. 
'But the question is general. I would like to 
know whether you have any plan to gIVe 
similar kind of support to the South-Eastern 
and Eastern railways. 

SHRI OSCAR FERNANDES: A refer-
ence has been made to the Konkan Rail-
ways. We are grateful to the hon. Mmister 
and to the Ministry for allocating ,_, ds to the 
Konkan Railways. I would like to knowwhether 
Konkan Railway Project would be completed 
on schedule. 

SHRI MALLIKARJUN: We are fully 
confident that the Konkan Project would be 
COl'\l)leted as per schedule. But as you are aD 
.aware. the original estimate was Rs. 1.043 
crores. Now it is going up to nearty Rs_ , .400 
crores and resources constraint is one of the 
basic factors coming in the way of completion 
of the Project. However. we are confident 
that it should be completed as per schedule. 

SHRI NIRMAL KANTI CHATIERJEE: 
Tax free bond is a measure to detract the 
States 01 their share. But I am not on thaI 
pOint. My point is. is the Ministry aware that 
these funds which were invested under port-
folio management scheme with different 
banks have been channelled to brokers and 
have succeeded in swelling the scam in the 
stock market? 

SHRI MALLIKARJUN: So far as our 
investment with Indian Railway Finance 
Corporation i~ concemed. no broker is in-
VOlved. h is the Investment Committee from 
among the Board of Directors of the Railway 
Finance Corporation. They are dealing with it 
direct. 

SHRI HARI KISHORE SINGH: May I 
know from the Minister why the policy deci-
sion was changed for depositing this fund in 
the foreign banks? What was the necessity of 
changing this policy decision? To what extent 
the Railways have suffered loss on account 
of this investment which has been channeled 
to secure this financial scam? 

SHRI MALLIKARJUN: Basically. earlier 
almost the entire amount was depOsited in 



7 Oral Answers DECEMBER 22,1992 Oral Answers 8 

the State Bank of India and the Indian Banks. 
But later when the attractive quotations were 
made, it is not nerely that the funds have 
been deposited in the foreign banks but also 
still there are the other 5-6 Indian Banks with 
which the funds have been deposited. There 
is no policy as such. It is a general phenome-
non depending upon the quotation of the 
rates. 

[Translation] 

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Speaker, Sir, I would like to know from 
the hon. Minister as to how much amount 
has been released from the Indian Railway 
Finance Corporation for th., development of 
Eastem region and for electrific~" "n of Patna 
rail line out of the funds to be .tlleased to 
overcome the crisis faced by Railways. H it is 
not released, does the Govemment propose 
to release it or not? 

(English] 

SHRI MALLIKARJUN: This is what I 
informed earlier that there is no question of 
forming Corporations for various parts of the 
other Railways. h is the first and then, after 
the completion of this, if the Finance Com-

o ,2e gives the clearance, then we can think 
&, it. ' 

SHRI SRIKANTAJENA: The hon. Min-
ister said that the investment was made in 
different banks under the Portfo1io Manage-
ment Scheme; it is the Committee that has 
taken the decision and no broker is involved. 
The Minister has further said that they are 
supposed to get Rs. 400 crores by the end of 
Novemberfrom Canfina. They are get to get 
that money. Ultimately the Railway Ministry 
is taking up the matter with the Finance 
Ministry. May I know from the han. Minister 
wherefrom the Finance Ministry will locate 
this fund? When the investment was made. 
were the Finance Ministry'S guidelines fol-
lowed? Why this was not followed by the 
IRFC? 

SHRI MALLlKAAJUN: THAT IS WHAT 
I HAVE INFORMED EARLIER. I INFORMEd 

this august House that there were no guide-
lines issued by the Finance Ministry or the 
Reserve Bank of India. 

SHRI SRIKANTA JENA: Had you the 
guideline or not? 

SHRI MALLIKARJUN: Please listen to 
me. So, only the Ministry of Railways have 
issued certain guidelines. That Is how the 
Board of Management was authorised to 
take the measures to get the optimum profit 
out of it. That is how the InvE!stment Commit-
tee from among the Board of Directors of the 
IRFC has been constituted. They have been 
delegated powers to deal with these mat-
ters. 

SHRI NIRMAl KANTI CHATIERJEE: 
There is the Bureau 01 Public Enterprises, 

SARI MALLIKARJUN: There are also 
the PubliC Sector Enterprises where the 
deposits were made. So far as repayment is 
concerned and regarding the question how 
the Finance Ministry will come into the pic-
ture, I would like to state that it is the Finance 
Ministry which has had certain negotiations 
with this Bank - the Can bank Financial Serv-
ices Limited. They have agreed to pay it. 

[ Translation) 

SHRI RABI RAY: I was surprised to 
hearthe reply given by the hon. Minister. The 
Railways is one of the most important public 
sector undertakings of Government of India. 
Is the hon. Minister required to consult the 
Ministry of Finance with regard to deposits to 
be made by this important industry in the 
nationalised banks only and not in any for-
eign banks? was such a circular issued by 
the Ministry of Finance or the Bureau of 
Public Enterprises? If it was issued. why was 
it violated and why did the Government make 
deposits in a foreign bank? The second pan 
of my question is whether the Minister would 
like to lell the House as 10 what is the 
percentage of investment in nationalised 
banks and in foreign banks separately? 
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(English] 

SHRI MALLIKARJUN: There is no vio-
lation of any such thing. And if any miscon-
ception Is there, It has to be rem"lfed. In 
nationalised banks also, deposits have been 
made. 

( Translation] 

SHRI RABI RAY: Mr. Speaker, Sir, 
have any instructions been issued to the 
Bureau of Public Enterprises? Would he like 
to reply to it? 

(English) 

SHRI MALLIKARJUN: The Bureau of 
Public enterprises has not come into the 
picture. 

MR. SPEAKER: The question is very 
very specific. Have you any instructions 
from the Reserve Bank or the Bureau of 
Public Enterprises that you should deposit 
only in nationalised banks? 

SHRI MALlIKARJUN: This is what I 
am telling. So far as the Reserve Bank is 
concerned. no guidelines have been given 
to us. At the same time, from the Finance 
Ministry'S side also. no guidelines have been 
given to us. 

SHRI RABI RAY: What about Bureau 
of Public Enterprises? 

SHRI MALLIKARJUN: I do not know it. 
I will furnish the information about 'he Bu· 
reau of Public Enterprises. 

MR. SPEAKER: You please get the 
information. 

SHRI MALlIKARJUN: I will certainly 
do that. 

( Translation) 

SHRI RABI RAY: Mr. Speaker, Sir, it 
has not been explained while replying to my 
second question as to what percentage of 

funds are there in foreign banks and how 
much In nationalised banks? 

(English] 

MR. SPEAKER: He may not have it. 

SHRI MALLIKARJUN: I have got th~ 
figures. I can give that. In 1990-91, we have 
deposited Rs. 261 crores in the Indian Bank; 
We have deposited Rs. 622 crores in Canara 
Bank; Rs. 105 crores in Vijaya Bank; Rs. 60 
crores in Grind1ays Bank; Rs. 10 crores in the 
Central B~r.k; Rs. 124 crores in the State 
Bank of India. Then we have deposited As. 
crores in the Indian Railway Construction 
Company; Rs. 20 crores in the Unit Trust of 
India and Rs. 60 crores in the HAL... 

MR. SPEAKER: They are asking: What 
percentage you have got. This is not the 
percentage. 

SHRI MALLIKARJUN: Why I am read-
Ing out the figures is that I cannot calculate 
HIe percentage on the spot. 

MR. SPEAKER: This is exactly I have 
said. 

SHRI MALLWARJUN: Therefore, I arr 
reading out the figures. I will calculate thE 
percentage and send it to the hon 
Member .. :. (Interruptions) 

MR. SPEAKER: All right. 

[ Translation] 

Science Education 

·404. SHRI SRIKANTA JENA: Will th 
Minister of HUMAN RESOURCE OEVEI 
OPMENT re pleased to state: 

(a) the amount of financial assistanc 
provided under the Centrally SponsorE 
Scheme to Govemment and Govemme 
aided schools for improvement of scienc 
education during the current year, Statewis 

(b) whether the Government propose 
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give grants during the Eighth Plan to cover 
all schools for undertaking activities in sci-
ence educatjon; 

(c) if so, the details thereof; and 

(d)·" not, the steps that Government 
propose to take to improve the quality of 
science education and promote scientific 

temper? 

[English) 

THE DEPUTY MINISTER IN THE 
MINISTRV OF HUMAN RESOURCE DE-
VElOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SElJA): (a) to (d). A Statement is 
laid on the Table of the House. 

STATEMENT 

Under the Scheme, financial assistance has been provided to the following StatesAJTs 
;0 far during the currertt year:-

StateslUts 

Himachal Pradesh 

Kamataka 

Meghalaya 

Chandigath 

Daman & Diu 

Delhi 

lakshadweep 

Total 

n is estimated that with the 8th plan 
ovision it wiD be possible to cover 52"10 of 
3 schools eligible for assistance under the 
;heme. 

Funds fOl improving Science Education 
) also provided by States and UTs through 

,t State Institutes of Science Education 
d directly for schoollaborafories etc. 

Organiations and movements like Na-
'lal Council of Science and Technology 
mmunications, National Council of Sci-
:e Museums, BharatGyan VigyanJatha, 
tSlate Councils of Science and T echnol-
, are also.undertaking activities to footer 

Amount Sanctioned (Rs.) 

1.79.31,940/· 

5.56,56.400/-

80,000/-

11,334/-

5,04,2001-

41,60,0001-

4,05,8271-

7,87,49.701/-

scientific temper in the student community. 

SHRI SRIKANTA JENA: In the state-
ment, the Mir1ister has said about the seven 
States which have received some tunds 
worth about As. 787 lakhs under the Cen· 
trally Sponsored Scheme. I want to know 
from the hon. Minister whether there is any 
policy of the Govemmeni of India and spe· 
cifically of the Human Resource Ministry 10 
improve Ihe scientific education in the high 
school stage. I would like to know whether 
any such kind of scheme is being sponsored 
by the Government of India so that the infra-
structure at the grassroot level lor science 
education is upgraded, if so, what exactly is 
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the scheme? In view of that scheme, what is 
your pIaIi and programme? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): It is already mentioned here that 
there is a scheme and under that scheme 
grants have been released. The main fea-
ture olthe scheme is: Provisions for sCience 

, kits to upper primary schools at the rate of 
Rs. 2000 per school, ~rant of Rs. 75,000 for 
secondary and sentor secondary schools 
for establishment of science laboratories, 
Rs. 25,000 for upgrading science labs. in 
schools with deficient lab facilities, provi-
sion of Rs. 15000 as one time grant to senior 
secondary and secondary schools for pur-
chase of science bOOKS and financial assis-
tance for training of teachers. These are the 
main features of the s=heme. 

SHRI SRIKANT A JENA: You are now 
talking about the sCience education in differ-
ent high schools in rural areas. Practically, 
there is no laboratory in rural areas. You can 
have some labs in city high schools and plus 
two colleges. 

But there is abso'utely no existence in 
the rural areas. Therefore, are you taking up 
any special drive? Supposing. In a block 
area one or two model labs can be set up 
and they can provide the funds so that the 

,scientific education and sCientific interac-
tion can be there with the students are the 
grass-root level. That was the main thrust of 
my question. 

SHRI ARJUN SINGH: Sir, till now, we 
have been able to cover 38 per cent of the 
eligible Upper Primary Schools and 30 per 
cent of Secondary and Senior Secondary 
Schools. I am quite alive to the special issue 
raised by the hon. Member, that in this ellort 
we must give priority to the rural areas 
where the facilities ar'3 much less than in the 
urban areas. We wili keep that in mind and 
the scheme will be imp~merit9d in that 
manner. 

[ Translation} 

SHRI TEJSINGHRAO BHONSlE: Mr. 
Speaker, Sir, these grants have been given 
tothe State/UTs of Himachal Pradesh, Kar-
nataka, Meghalaya, Chandigarh, Daman aoo 
Diu, Delhi and Laksdweep for improving sci-
ence education. Through you,l would like to 
know whether some proposals had been 
received from these States and whether 
they have been considered or not? If they 
have not sent any proposals. what are the 
reasons therefor? 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
the names of.those stales are already there 
in the list whose proposals have been final-
ised. The Proposals received from Orissa, 
Punjab. Haryana, Maharashtra, Chandigarh 
and Delhi are likely to be sanctioned very 
shortly. All the proposals received would be 
sanctioned. There is no question of with 
holding any. 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, with re"gard to the seven States, the 
States which have been referred to in.the 
reply and about wl'lich the hon. Minister ha! 
made a mention just now, whose proposa~ 
are likely 10 be sanctioned, J would like Ie 
know whether Siaies like Bihar and olhe 
States. which have nol been mentioned ir 
the reply to the supplementary question. wil 
also be given assistance to create interest il 
science education and whetner the schem 
Will be implemented In each State withol,; 
having any regard to It whether the Stal. 
Governmenl sends proposal or not? 

SHRI ARJUN SINGH: Mr. Speaker. Si 
it has been implemented in each Stale. Thi 
queslion relales to only this year. DUring Ih 
last years from 198710 1991-92 funds hav 
been sanctioned to every State and Ihey w 
continue to be sanctioned. There are no tw 
opinions on it. 

SHRI NITISH KUMAR: H it is impk 
mented on this basis. whether these StatE 
will get funds this year or not? Pleisetell rr 
about Bihar. 
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SHRI ARJUN SINGH: The funds will be 

sanctioned definitely. But proposals are re-
ceived from State Governments. 

SHRI NITISH KUMAR: If the State 
Government does not send any proposal, 
does it mean that the students would be 
deprived of the benefits of science educa-
tion? 

MR. SPEAKER: No. this subject comes 
under the jurisdiction of the State Govern-
ment. 

SHRI CHANDULAL CHANDRAKAR: 
Mr. Speaker, Sir, since the hon. Minister of 
Education knows well that MadhyaPradesh 
is quite backward in the matter of education 
and science education is just negligible there. 
The funds released during last years were 
quite inadequate and this year no funds have 
been. made available to it. I would like to 
know whetherthe Minister of Education would 
make endeavors to grant funds to the gov-
ernment of Madhya Pradesh for promoting 
science education, particularly in rural areas 
and in High Schools and colleges there, 
whether the previous B.J.P. Government in 
Madhya Pradesh might not have sent pro-
posals or not? If the State Govemment does 
not make any demand, the Central Govem-
ment must arrange to provide funds for this 
.purpose. Can the Government make such a 
ar",ngement to provide funds to the State 

. Govemment? . 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
!proposals from all the States including 
:Madhya Pradesh had been received during 
;past years. 

I have not referred to the proposals for 
~he current year, because these are under 
consideration. Proposals will be called if 
,hey have not been submitted and in case 
hey have already been sent then they will be 
inallyapproved. 

SHRI BHOGENDRA JHA: Mr. Speaker, 
)ir, you know, the scholars of oyrcountry go 
Ibroad for studies in science. Here I would 
ke to ask whether the Government pro-

poses to completely exempt from custom 
duty the scientific apparatus which they use 
there, particularly computers, so that coun-
try may make progress. 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
this question is not related to the main qu .s-
tion. 

MR. SPEAKER: Yes. it is not relevant. 

SHRI NARAIN SINGH CHAUDHRI : 
The hon. Minister has said about the eligibil· 
ity of the students for admission to schools. 
I would like to know from the Government 
about the criteria of eligibility fixed by it for 
admission to science courses in order to 
ensure development of scientific attitude 
among the students on which there Is much 
emphasis in the new education policy. I 
would also like to know whether there is any 
proposal to include private organisations, 
Government aided schools, recognised 
schools under this scheme in order to pro-
mote science education 

SHRIARJUN SINGH: Mr. Speaker, Sir, 
there is no eligibility ceriteria as such. Where 
there is minimal provision for science, natu-
rally they are the most eligible for it. It is the 
duty of the State Governments to send pro-
posals in this regard and they have been 
sending such proposals. Financial assis-
tance is provided on that very basis . 

SHRI SUBRATA MUKHERJEE: Mr. 
Speaker, Sir. through you, I would like to 
know that, though our National Language is 
being used as a medium of science educa-
tion but the other languages mentioned in 
the Eighth Schedule of the Constitution have 
yet not been adequately used for the pu 
pose of writing boo"', on science. Will the 
hon. Minister explain as to what is being 
done in this regard? 

MR. SPEAKER: Your question does not 
arise out of the main question. 

KUMAR I VIMLA VERMA: The hon. 
Minister has just said that special attention 
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would be paid to extending the science edu-
cation in rural areas. I would like to draw his 
attention towards the high schools and 

, middle schools in Madhya Pradesh. There 
are high schools without buildings and in the 
middle schools, classes are taken in two 
shifts. I would like to know if the hon. Minis-
ter consider the question of providing some 
funds for setting up science laboratories in 
schools in order to ensure proper education 
of science. Will the Govemment consider 
providing a building for science laboratories 
even to such schools that do not have it. 

SHRI ARJUN S!NGH: Mr. Speaker, 
Sir, I said that there is a provision of provid-
ing 75 thousand rupees per secondary and 
per senior secondary school fQr establish-
ment of science laboratories. Besides this 
25 thousand rupees are provided for upgra-
dation of science laboratories. 

SHRI UPENDRA NATH VERMA: Is it a 
fact that not even 5 per cent of the total funds 
that are provided for encouraging education 
of science in the schools of rural areas is 
provided to such schools. 

SHRI ARJUN SINGH: Mr. Speaker, 
Sir, if I get any specific instance is brought to 
my notice, then I will certainly look into the 
matter. 

SHRI UPENDRA"NATH VERMA: The 
money is not reaching any village. Money is 
provided onlytothe schools where the wards 
of privileged class receive education. I say, 
funds are not being provided to the schools 
in the rural areas. 

SHRI ARJUN SINGH: Mr. Speaker, 
Sir, I am not in a pos~ion to reply about each 
and every school located in the'rural areas. 
But I do agree that the point raised by the 
hon. Member is very serious and I assure 
thaI ellorts will be made to gather informa-
tion in this regard particularly from bigger 
States and the States that are backward. 
The Government will certainly try to know as 
to whal proportion of the 10lal funds given by 
the Government for the schools in Ihe rural 
areas is actually given to those schools. 

After that I will also place the information 
before this House as and when I get it. 

[English] 

UGC Grants to Universities 

·408. SHRIMATI MALINI BHAT-
TACHARYA: Will the Minister of HUMAN 
RESOURCE DEVElOPMENTbe pleased to 
state: 

(a) whether the funds flowing from the 
University Grants Commission to the State 
Universities are disproportionately 'll8agre 
compared to tlie fully funded Centra Jniver-
sities; 

(b) if so, the details thereof; and 

(c) the action contemplated to augment 
the flow of funds to the State Universities to 
meet the essential requirements? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (c). A statement is 
laid on the Table of the House. 

STATEMENT 

(a) to (c). The only source of funding. 
both for plan and non-plan programmes for 
Central Universities Is the UGC. In the case 
of State Universities the maintenance grants 
under non-plan are provided fully by the_ 
State Governments. In addition, non-plan 
grants are also provided by the UGC to State 
Universities for specific purposes such as 
scholarships and fellowships under engineer-
Ing and technology, teacher fellowships, 
national fellowships, junior research fellow-
ships, research associateships etc. The plan 
programmes 01 State Universities are funded 
partly by the Stale Governments and partly 
by the UGC. UGC assistance to State Uni-
versities. consequently. is only lor plan pro-
grammes and that 100 is only lor a part of their 
requirements. Therefore. the UGC assistance 
to Central and State Universities cannot be 
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compareu. n is pr.ma -,: -:. responsibility of 
State Governmen:s ,: ;:;~ovide reasonable 
plan grants to the Universities set up by the 
State. 

UGC assistance to a Central UniVersity 
for developmental pvrposes is of the order of 
Rs. 1.5 to 2 crores per year whereas to State 
University it is of the order of As. 15-30 lakhs 
per year. 

The UGC has liberalised in the 8th plan 
, the scales of plan assistance to the universI-
ties. 

SHRIMATI MALINI BHA IT ACHAAYA: 
In the answer - in the statement it has been 
said that UGC has liberalised in the Eighth 
Plan, the scales of plan assistants to the 
universities. Actually, we find that sector-
wise plan outlay by the Centre in higher 
education has como down from 39.3 per 
cent in the Sixth Plan to 22.7 per cent in the 
Seventh Plan and to 9.4 per cent in the 
Eighth Plan. Of the total fund that is available 
for the universities. about 80 per cent go to 
the Central univetsities with tl:Je result the 
State universities get only about 20 per cent 
and because of this meagerness of re-
sources, more than 60 per cent of what the 
Central universities have, they have to spend 
just for giving the salaries. Therefore, they 
do not have any resources at all for building 
up educational and research infrastructure; 
and many of these universities very high-
ranking and tradili:lnally very well-know 

, universities - are at present running on over· 
draft. There is a big crisis and in the light of 
this, I would like to ask the Minister as to in 
what sense specifically, the scales of plan 
assistance to the State universities have 
been liberalised; and in what ways, the 
schemes for building up such educational 
and research resources have been en-
hanced. Where is the scope for it? 

SHRI ARJUN SINGH: Sir, with your 
kind ,permission I would first like to say 
something which will put the whole thing in 
the proper perspective; only then I would be 
able to answer the hon. Me~r. The fact is 
that the hiatus is being observed between 

the Central and the State unlversllies • the 
funding - and the basic reason for that is that 
the Central universities are maintained and 
the developmental assistance is also given 
by the UGC, whereas the State universities 
are maintained by the States and their devel-
opmental assistance is gWen by the States. 
There is obviously a great pressure on the 
State finances. Therefore this dissimilarity is 
there and there is no ooubt about it. . 

So far as the question that has been 
asked specifically is concemed. the UGC 
has liberalised the pattern 01 aSSistance lor 
payment of grants to eligible universitieS In 
the Eighth Plan. This is the provision of 
grants to universities on 1 00 per cent basis 
for extension programmes, construction of 
library buildings and women hostels as 
against 75 per cent in the Seventh Plan; 75 
per cent on other buildings like laboratories, 
class rooms, boys' school, etc., as against 
50 per cent in the Seventh Plan. 

SHRIMATI MALINI BHA ITACHARYA: 
Thank you, Sir, It has been observed that 
although higher education is still compara-
tivelycheap in our country, only 4.8 percent 
of the young people in the 17 to 25 age group 
can go in for higher education. Other Simply 
cannot afford higher education and even in 
the meagre number that go in lor higher 
educatIOn. there IS less than '0 per cent of 
scheduled castes and scheduled tribes stu-
dents. So, in thiS situation what is immedi-
ately necessary IS that the educational sys-
tem should be made more equitable so that 
economically disadvantaged sections can 
take advantage 01 higher education. So, I 
would like to ask the Mlnlsler as to whether 
in the Eighth Plan there are special schemes 
for assisting the students 01 economically 
disadvantaged sections to come to the fore-
front and to take advantage of higher educa-
tion. 

SHRI ARJUN SINGH: As the han. 
Member herself has said, there has been no 
increase in the cost of higher education prac-
tically over two decades now. Everything 
has gone up; but the fees in the higher edu-
cational system is practically static, The hon, 
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House would appreciate that this is not a 
situation which can be linked to any eco-
nomic criteria. But the lact is that it is there 
and it is difficult to increase the fees for 

, various reasons. 

So far as the opportunities for students 
from the disadvantaged.. and weaker sec-
tions of the society are concerned: I think 
that there has been a steady increase in 
their number; and all the facilities and the 
schemes that can help them, are part of the 
entire programme. But if some extra effort is 
needed, I am sure, we will be able to make 
that effort because that is a policy of the 
Government. 

SHRI A. CHARLES: Sir, under the FIP 
scheme during the final period. of the Sev-
enth Plan, the university teachers in various 
universities, especially in Kerala, have been 
sanctioned projects. But unfortunately due 
to procedural delay, some of the schemes 
were sanctioned only at the end of the 
Seventh Plan. So, they were unable to 
complete the project. 

They have now requested lor exten-
sion of the project. Because the Eighth Plan 

'has not been, finalise. Though they are 
doing the project, y':lt the financial assis-
tance has not been given to them. May I 
know from the hon. Minister whether the 
cases which are pending at the end of the 
Seventh Plan will be given priority. Will they 
also be given assistance as quickly as 
possible so Ihat these teachers can com-
plete the FIP schemes during the Eighth 
Plan? 

SHRI ARJUN SINGH: Sir, this is an 
issue concerning Kerala. I will not be able to 
answer this. But I will look into this matter 
and see that the needful is dorie. 

DR. SUDHIR RAY: Sir, old universities 
of India, like Calcutt:!, Madras, Bombay or 
Allahabad, are suffering from severe re-
source problems. They cannot even buy 
foreign books or journals. They cannot equip 
the laboratories, etc. But, on the other hand, 
~ight or nine Central universities' are lully 

lunded by the Central Government. There· 
fore, 1 would like to know from the Minister 
what efforts is he making to make up these 
deficiencies 01 the old and renowned univer-
sities of India. 

SHRI ARJUN SINGH: I have already 
said in the very beginning that the pattern of 
assistance to State universities and Central 
universities is different. It has been estab-
lished over many years that this is going to be 
the pattern of assistance. 

I am also aware that many of the State 
universities are finding themselves in difficul-
ties. Even the Central universities are finding 
themselves in difficulties because of reasons 
01 resource crunch. I do 'not think, I can say 
straightaway what we will be able to do. But 
we can certainly look to any special needs 01 
any univerSity and see what is possible. 

SHRI YAIMA SINGH YUMNAM: Sir, the 
difficulties laced by the universities in small 
States,like Manipur, are very great and have 
been explained in this House also. From the 
statement placed by the hon. Minister. we 
have seen that the fundmg by the UGC to the 
Central universities is Rs. 1.5crore to 2crore 
whereas in the case 01 State universities, it is 
Rs. 15 to 30 lakh. So, the difference is very 
great. 

Would it be possible lor the Central 
Govern ment to take over such universities of 
small State as Central universities? 

SHRI ARUJN SINGH: Because of the 
resource crunch, as a matter 01 policy, we are 
not intending to open any Central university 
which includes taking over during the Eighth 
Plan period. 

(Translation) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, I am raising a basit;question. I 
fhink it if is a bit digression from the main 
subject, the. hon. Minister will .r:eply it. The 
U.G.C. has lixed some norms. And also 
education is the bacltbone'tlt the country. 
Just now Malini~ said that the number 01 
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people belonging to the weaker sections of 
the society and particularly those belonging 
to Scheduled Castes and Scheduled Tribes 

. is negligible and there is a constitutional 

. provision forthem al£o. As per Central Gov-
ernment guidelines the reservation policy 
should also be followed in the Central Uni-
versities. Even afterthat their representation 
Is nol even 1 per cent among the teaching 
staff. Will the Government direct the U.G.C. 
to stop grants-in-aid to those universities 
which do not implement the reservation 
policy? H nof, what steps are being taken by 
the Government in this regard so that the 
representation. of Scheduled Castes and 
Scheduled Tribes coufIJ ~ome higher in 
the field of education also. 

SHRI ARJUN SINGH: Mr.Speaker, Sir, 
the hon. Member is absolutely right that in 
certain universities the percentage of reser- ' 
vation of Scheduled Castes and Scheduled 
Tribes is not that high as it ought t~ be. This 
matter is being looked into separately. Many 
steps have been taken so as to increase the 
percentage of reservation, But a decision to 
the effect that grants-in-aid to those who do 
not implement the reservation policy would 
be stopped has not been taken, The Govern-
ment will see if stopping grant-in-aid is the 
only way out, then that will also be done 
when feit necessary. I hope that their per-
centage will increase and we will ach ieve the 
target. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir; Bombay, Madras, Calcutta and 
Allahabad universities are the oldest univer-
sities. Will the hon. Minister consider taking 
over these universities under Central Gov-
ernment? Will the Government consult.the 
States in this regard? If they do not agree, 
then will it reconsider, at leasta the case of 
Allah,!bad University under Central Govern-
ment, as proposal tc which effect has been 
pending since long. The Govemment should 
save this university by taking it over under 
the Central Government. 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
each and every university has got its own 
importance and Allahabad University is cer-

tainly one of the oldest universities. I am 
fortu'nate that I graduated from that 
university, .. (Interruptions) 

SHRI RABI RAY: Both of you stUdied 
there. 

SHRI ARJUN SINGH: I cannot s~y that 
I studied there because of hIm ... (Interrup-
tions) 

SHRI NITISH KUMAR: Why did he not 
do it when he was the Prime Minister? 

SHRI CHANDRA SHEKHAR: I had 
done .... (lnterruptions) 

SHRI ARJUN SINGH: At present I am 
not able to give any assurance. This demand 
had been placed before the hon. Prime 
Minister when he visited the place. He said 
that the Govemment would find a way out to 
consider the case of certain universities. The 
present position is that If some way out is 
found. 4-5- big universities of the 
country ... ( Interruptions) 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, three unlversities do not want 
to come under the Central Government (Inter-
ruptions) They want funds. But the Govern-
ment of Uttar Pradesh also wants 
that ... (/nteffuptions) 

SHRI NITISH KUMAR: Please Include 
Patna University also. 

SHRI CHANDRA SHEKHAR: Not 
Patna. For universities are old. Out of them 
only Allahabad University wants central af-
filiation. 

SHRI NITISH KUMAR: The first Presi-
dent of the country Dr. Rajendra P.rasad 
established the Patna University. 

SHRI CHANDRA SHEKHAR: There are 
four oldest universities and out of them three 
universities require funds. These universi-
ties do not want to come under the control of 
the Central Government. Only Allahabad 
University wants to come under the Central 
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Government. Therefore, a suggestion to 
take over this university under the Central 
Government was made. Action had also 
been initiated in this regard. 

SHRt ARJUN SINGH: t said that this 
rnatter is certainly under consideration of 
the Government and we will make efforts in 
this regard. 

[English) 

SHRt UMMAREDDY VENKATES-
WARLU: Mr. Speaker Sir, under the Univer-
sity Grants Commission, Career Advance-
ment Scheme Is one among the several 
schemes that have been introduced. In the 
implementation of the provisfons of this 
scheme, no uniform norms are being 
adopted by the universities, particularly the 
universities maintained by the Central 
Government and also by the universities 
maintained by the State Governments. 

MR. SPEAKER: This has already been 
explained. 

SHRI UMMAREDDY VENKATES-
WARLU: I would like to ask the Minister 
whether any specific instances have come 
to the notice of the Union Minister with 
regard to the discrepflncies in the imple· 
mentation of the norms. " so, w; at are the 
steps that have been taken by the govern-
ment to rectify such discrepancies? And 
what are the 'exact norms that are provided 
by the government forthe implementation of 
the schemes? 

SHRI ARJUN SINGH: The information 
being sought is regarding one particular 
scheme and how it is being implemented. I 
am afraid, I cannot straightway give an an-
swer. But I will certainly furnish the nec~s
sary information to the hon. Member. 

SHRI PRITHVIRAJ D. CHAVAN: We 
ilil agree that the funds sanctioned by the 
IJGCllovarious State Universities are highly 
nadequate. But the disbursement of even 
:hese inadequate funds which are sanc-
:Ioned either for faculty improvement pro-

grammes or for various building funds etc., 
takes a very long time and reqUires long cor-
respondence. Colleges in rural areas have to 
send people to Delhi and some State Univer-
sities have even resorted to appointing liai-
son officers in Delhi. 

In view of these difficulties, there was a 
proposal from the Ministry to establish four 
regional centres of UGC in various parts of 
the country. I would like to ask the hon. 
Ministerwhat has happened to that proposal. 

SHRI ARJUN SINGH: Sir, that proposal 
has already been sanctioned. 

MR SPEAKER: He is asking about dif-
ferent UGC centres. 

SHRI ARJUN SINGH: Yes, t am talking 
about that only. 

SHRI SYED SHAHABUDDIN: Mr. 
Speaker, Sir, our universities are suffering 
not only from a financial CrisiS but also from 
an educational crisis. This is primarily due to 
the disparities in the level of resources avail-
able to them and that definitely affect the 
quality of education and the stanaara of 
education. 

Sir, under the Constitution, one of the 
primary responsibilities of the Central Gov-
ernment is the maintenance of uniform aca-
demic standards al university level. Here 
comes the UGC's role. I find that the UGC, 
although. it is a national institution, makes a 
deliberate and perhaps that is what is re-
quired of it under the present scheme of 
things, diSi,nction between two classes of 
universities,. the Central universities and the 
non-Central universities viz. the State univer-
sities not only in terms of maintenance grant 
and plan grants but also in terms of non-plan 
grants. 

I suggest. Sir. that in order to achieve the 
Constitutional objective. there should be no 
such dispanty or distincllon. Therefore, I would 
like to know from the hon. Minister. whetI"' Jr 
he shall give some thought to changing the 
present funding system for the universities 
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and examine the totality of resources avail-
able to each university eitherfrom the Centre 
orfrom the States orfrom both. both in tenris 
of plan as well as non-plan expenditure and 
then. satisfy'himseH that there is a disparity 
and then remoiling that disparity remoyed in 
terms of the Consthutional mandate. 

And secondly. I would like to know 
whether it is possible. just as an interim 
measure. that he consider that the UGC 
shall not be concerned whh the maintenance 
grant of Central universities - that may go 
directly from the Ce'ltre - but that h shall 
operate only non maintenance grants and a 
uniform criteria under uniform guidelines for 
giving plan or non·plan special assistance 
under common norms to all universities of 
the country w~hout any distinction. perhaps 
on a per student basis or on proposal baSis. 

SHRI ARJUN SINGH: Sir. I am in agree-
ment w~h the hon. Member that this is what 
is desirable. But as I have said in the very 
beginning. the States have created the State 
universities by their own Acts of Legislature 
and the responsibility of funding them is 
pnmarilytheirs. The Central univershies have . 
been createil by Acts of Parliament and the 
UGC isan instrumenitofundthem. Whether 
we can give more funds to everyone. that 
obviously depends on the availability of 
resources. that is the whole crux of the 
matter. 

SHRI SYED SHAHABUDDIN: I am 
sorry. the crux of the problem is that you 
regard UGC as a Central institution and not 
as a national institution. 

SHRI ARJUN SINGH: h is definitely a 
national institution. But it has responsibilities 
which are covered by other considerations. 
How can the UGC lake overlhe responsibili-
ties entirely of State universities which are 
created by the States? After all the States 
already have the responsibilities. I under-
stand the difficuhies of the States also. But I 
do not think that a broad-banding of this sort 
will help. Actually. the main qu,stion is. as &0 
how much resources we can raise for the 
UGC through which we can funcl the univer-

slties. n we are alSle to raise the resources. 
I think. many of these problems would be 
lessened. But at the moment. the hon. 
Mermer is aware of the situation and this is 
where I have to seek his indulgence. (Inter-
ruptions) 

SHRI MUKULBALKRISHNA WASNIK: 
Sir. in 1989. the then Prime Minister Shri 
Rajiv Gandhi had laid the foundation stone 
for Dr. Ambedkar University at Lucknow. 
This was done in pursuance of the aspira-
tions of the people from all over the country. 
Later. the three Chief Ministers of Uttar 
Pradesh. Shri Narayan Dutt Tiwari. Shri 
MulayamSingh Yadav and Shri Kalyan Singh 
had written numerous letters to the Central 
Government requesting them to include Dr. 
Ambedkar Univershy as a Central university 
or else to provide substantial grants to it so 
that it can start functioning at an early date. 

I would like to know from the hon. Min-
ister whether any decision has been taken in 
this regard to include Dr. Ambedkar Univer-
sity as a Central University or to provide 
substantial grant. 

SHRI ARJUN SJNGH: The whole mat-
ter is under very' active consideration. 

SHRI MUMT AZ ANSARI: One proposal 
was contemplated and mooted out by the 
Ministry of Education that an Urdu University 
will be established. Really. it is a right step in 
the right direction no doubt. But I would like 
to know from the hon. Minister what will be 
the location of such a university and what will 
be the panern of assistance to such a univer-
sity by UGC? Bihar is educationally back-
ward and Urdu also finds Its place of genesis 
there. That is why. I would like to recommend 
that its location must be fixed up there in 
Bihar. What is the opinion of the hon. Minis-
ter? 

SHRI ARJUN SINGH: The hon. Mem-
ber is aware that a commiUee has been set 
up to go into the whole question. which will 
decide the pattern, the academic scale and 
everything, including the location. I would 
beg. of the hon. Member not tei ~voIve ina in 
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giving preference to one place or the other. 
Wewillconsiderthe recommendations when 
they come. . 

, [Tl3nslation) 

SHRI NITISH KUMAR: To which place 
the Members belong to? 

SHRI ARJUN SINGH; They are from an 
places. . 

SHRI SOBHANADREESWARA RAO 
VADOE: UGC is helping the universities 
and institutions of higher education. But till 
now UGC is not helping the medical educa-
tion; mostly, it is left to the State Govern-
ment as a result of which" the anocation to 
the libraries of the medical colleges is not 
adequate to take the necessarY number of 
joumals and latest periodicals. The Minister 0' Health is also here. I would like the hon. 
Minister of Human Resource Development 
,i) consult the Minister of Health and take 
care of this particular aspect of providing 
more grants to the medical colleges and 
universities so that they can equip their 
libraries with adequate number of joumals 
and latest publications. Will the Minister 
examine this particular aspect? 

SHRI ARJUN SINGH: My esteemed 
colleague the hon. Health Minister is sitting 
here. I will definitely consult him; and what- • 
ever help he wants from us we can also help 
in that. 

The medical col!eges and universities 
are not under the Ministry of Human Re-
source I;)evelopment. But the need for pro-
visions of these things is delinitelythere. But 
in consultation with him, we wI!! see what 
can be done. " 

MR SPEAKER: O.No. 409 - Shri Mo-
hammad Ali Ashraf Fatmi - not present; Shri 
Vijay Naval Patil - not present. 

O. No. 410 - Shri Satya Oeo Singh -not 
present; Shri Brij Bhushan Sharan Singh -
~ot present. . 

O. No. 411 - Shrimati Girija Devi - not 
present. 

O. No. 412 - Shri N J Rathva - not 
present. 

o. No. 413 - Shri Amar Roypradhan • not 
present. 

Shri Upendra Nath Verma. 

categorisation of Medicines 

-413 SHRIAMARROYPRADHAN: 
SHRI UPENDRA NA TH 

VERMA: 

Will the MINISTER OF HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether cases of sale of some allo-
pathic medicines with Ayurvedic or Unani 
ingredients or vice versa have come "to the 
notice Of the Government dUring the last two 
years; 

(b) if so, the details thereof; 

(c) the cnteria adopted by the Govern-
ment for the categorisation of medicines in 
different medical systems: 

(d) whether the Government propose to 
issue some guidelines to drug manufactufers 
in this regard; and " 

(e> if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARA DEVI 
SIDDHARTHA):(a)to(e). A statement is laid 
on the Table of the House. 

STATEMENT 
(a) to (e). Such cases have come to the 

notice of the Government. State Drug Con-
trollers are the licensing authorities for the 
manufacture of allopathic, ayurvedic and 
unant medicians, including combination 
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medicines .. Definition of allopathic, ayurve- SHRI NITISH KUMAR: The hon. Minis-
dic and unani drugs ara given In the Drugs & terthought that the tum of question No. "t.J 
Cosmetics Act. As "combination drugs· are would not come today. So he was not 
also categorized as New Drugs undersched- prepared ... (/ilterruptlon.s) The hon. Minister 
ule 'V' of the Drugs & Cosmetics Rules. State would reply when he comes prepared for •• 
licensing authorities ara required to refer 
such combination drugs to the Drug Control-
ler (India) for approval before granting a 
licence. All new anopathlc drugs, bavlng 
herbellngredlents. require the approval of [EngHsh} 
the DC (I) before grant of licence by State WRITIEN ANSWERS TO QUESTIONS 
licensing authorities. DC (I) has not granted 
any such approval during the la~t two years. 
A decision has also been taken that drugs of 
the Indian system of medicine covered under 
the First schedule of the Drugs.& Cosmetics 
Ad shall not be permitted to have allopathic 
Ingredients. 

(Translation] 

SHRIUPENDRA NATH VERMA: Mr. 
Speaker, Sir,l asked a very simple question 
but the reply is not clear. I had asked the 
number of ·cases that have come to the 
notice of the Government during the last two 
years. The Government could not reply eve .• 
this simple question as to how many cases 
have come to Its notice. Please give the 
number of such cases. 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI M.L.FOTEDAR): 
Mr. Speaker, Sir, I have clearly stated In my 
reply that the Drug Controller oj india has not 
Issued any such licence during the last two 
years. The Drug Controller of India caRnal 
Issue the lIcence untR and unless he ha. 
consulted the State Drug Controllers and a 
fulflnqulry Is made. . 

SHRI UPENDRA NATH VERMA: Mr. 
Spenker, Sir, he said that thIs has como to 
the notice of the Government. I would like to 
know the number of Cases that came to the 
notice 01 t~;(l Government. 

~)m'M.L. FOTEDAR: At present I do 
not tid ,.., :h;S information with me. If the hon. 
MCI1;bor wishes, I can furnish the same to 
hlm ... /lntArruDtions) 

Glucoseea .. 

·401. PROF .. RITA VERMA: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to refer to 
the reply given to Unstarred Que.slion No •. 
6184 on September 9,1991 and state: 

(a) whether the Drugs Controner (India) 
had directed the complainant to return the 
contaminated glucose bottles bacK to the 
manufadurer; 

(b) if so, whether the stocks were J8-
tumed back by the complainant; 

• (c) if not, the reasons therefor; 

(d) whetherthe instructions of the Drugs. 
ControUer (India) were In accordance willi 
the Drugs and Cosmetics Ad; 

(e) If so, the details theraof: and 

(I) the steps taken or proposed to be 
taken by the Government to ensure that safe 
and effective I. V. fluids are supplied by drug 
manufacturers? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI M.L FOTEDAR): 
(a) No, Sir. 

(b) to (e). Does not arise. 

(f) The Central Government are acquir-
Ing concurrent powers with the State Drug;s 
Controllers by suitable amendments to the 
Drugs & Cosmetics Rules, 1945 with a view 
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to streamline the procedure and exercise 
better control over inspection, testing and 
licensing of I. V. fluids. 

The State licensing authorities have 
been advised from time to time to ensure 
that manufacturers of I.V. fluids adhere to 
Good Manufacturing Practices as prescribed 
under the Drugs & Cosmetics Rules, 1945. 

Computer In Schools 

'403. SHRI HARiN PATHAK: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: ' 

(a) the schemes initiated for providing 
computers in schools for promoting com-
puter awareness; . 

(b) the allocation made in the Eighth 
Plan for this purpose: 

(c) the number of computers provided 
or grant-in-aid given for this facility so far to 
the schools, State-wise; and 

(d) the details of other specific pro-
grammes for expanding computer educa-
tion? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). (I) Schemes initiated for 
providing corrputers in schools: There are 
two schemes; viz: 

1) Computer Literacy and Studies in 
Schools (CLASS) Project; 

2) Provision of Computers in Navodaya 
Vidyalayas. 

CLASS Project: 

Under this scheme 2598 Secondaryl 
Senior Secondary Schools have so far been 
covered: Hardware is provided 10 Ihe se· 

lected schools by the CMC ltd., and training 
of teachers by NCERT. Instruction to stu· 
dents Is outside school hours. 

A sum of Rs. 150 crores has been ear· 
marked for further expansion of the project 
for Its revised Implementation during the 
Eighth Plan. This is pending approval of the 
competent authority. 

No allocations are made State-wise as 
the Project is currently imple",ented through 
CMC ltd.· and NCERT. The number of schools 
provided with computers, State/UT -wise is 
given in the attached statement. 

Provision of Computers in Navodaya 
Vidyalayas: 

In 103 Navodaya Vidyalayas, 4·5 per-
sonal Computers are provided alongwith an 
instr:Jctor by two selected private agencies. 
The agencies provided all services including 
provision of an instructor. For the current 
year provision of Rs.2.66 crores exists. 

II. Other specific programmes for ex· 
panding Computer Education: 

According to information fumished by 
the UGC, the CommiSSion is implementing a 
scheme of providing computers to Universi-
ties and Colleges. So far, 109 Universities 
and 1255 Colleges have been covered. UGC 
proposes to provide computers in 1000 Col-
leges subject to availability of funds during 
the 8th plan. 

In Technical Education, Central assis-
tance under the scheme of 'Thrust Areas of 
Technical Education' has been provided to 
Institutions for dev:,opment of computer 
faCilities and computer related activities. In 
1991·92, 54 projects have been sanctioned 
al a cost of Rs. 445.50 lakhs. During 1992·93, 
41 projects are likely to be supported at a cost 
of Rs. 385 lakhs. 
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STATEMENT ' 

Nurrj)er DC Schools Provided with CoIrpJIef$ tinder the Class Project ~ Slatel'lJT·WJse. 

SND.' ' Name of StateIUT NurrtJer of schools covered 

t 2 3 

1. Andhia P-radesh 159 

2. AlUnachalPTadesh 11 

B. ASsam 112, 

4/ Bihar 150 

5. Gujarat 153 

6. Haryana 64 

7. Himachal PTadesh 39 

8. Jammu & Kashmir 52 

9. Kamataka 140 

10. Karala 104 

11. Madhya Pradesh 145 

12. Maharashtra 237 

13. Manipur 12 

"1'4. Meghalaya 13 

15. Mizoram 10 

16. Nagaland 14 

17. Orissa 126 

18. Punjab 116 

19. Rajasthan 120 

'20. Sikkim 12 

21. Tamil Nadu 155 

22. Tripura 12 
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S.No. Name of StatalUT Number of schools COWHfKI 

1 '., 2 3 

23. Uttar Pradesh 276 

24. West Bengal 228 

25. A&Nlsland 9 

26. - Chandigam Admn. 11 

27. Goa 13 
• 28. Dadra & Nagai Haveli 6 

29. Delhi Admn. 

30. lakshadweep 

31. Pondicherry 

32. Daman & Diu 

[Translation} 

SUgar Mil .. 

-405. SHRISANTOSHKUMARGANG-
WAR:WilltheMlnisterofFOOD beplrised 
to state: . 

(a) the number 0' sugar mIlis in res~ 
• of which letters of intent haVe been issued 
during 1991-92tilldate~locatlonthereo', 
State-wise; 

(b) tile nUmbet of sugar mills whose 
construction has,,,arted; 

(c) the n~rof mills which a~ yet to 
start construction. State-wise; 

(d) thf reasons therefor: and 

(e),. steps taken to monitor co~le
lion of ttIe nils on time for which assistance 
has been provided by the GOVf)mment? 

I 
tHe MINISTER OF STATE IN THE 

80 

9 

9 

1 

. MINISTRY Of FOOD (SHRI TARUN 
'GOGOI): (a) During 1991-92 seasOn (Octo-
ber-September), only one letter of intent was 
granted to Mis. Narmada Sugar Ltd~ for es-
tablishing a new sugar fadory at Khabujurg. 
Teh. Kasarawad. Distrid Khargone (M.P.). 

(b) and (c). Generally, ittakesabout3-4 
years to establish a new sugar factory. Solar • 
the licensee has not reported to this Ministry 
the commencement of construction work of 
the proposed sugar mill. 

(d) and (e). Central Government does 
not provide assistance for the establishment 
of a new sugar mill. The construClioniestab-
lishment and financial arrangement for a new-
sugar factory are primarily the responstiliiY' 
o(theenterpreneur. -

. (English)-

Mining Activity In ArevalU Range 
-406. SHRI GUMAN MAllOOHA: Will 

the MiniSter of ENVIRONMENT AND FOR-
ESTS be pleased to state: 
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(a) whether any committee has been 

appointed to ensure the enforcement of ban 
on mining activity in Aravalli Range including 
Sariska Tiger Reserve;· 

(b) whether the committee has been 
directed to assess the damage done to the 
environment. ecology and wild life by the 
mining activity carried on in that area; 

(c) H so. the observations/recommen-
dations made by the committee; 

(d) the reaction of the Government 
thereto; and . 

(e) the. progrecs of the afforestation 
projects forthe Aravalli Hills taken up. so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHR'I KAMAL NATH): (a) and (b). 
The Supreme court has appOinted a Com-
mittee under the Chairmanship of a retired 
Chief Justice of the High Court of Delh i to go 
into the issues concerning the enforcement 
ofthe notHications issued under various laws 
for the protection of the forests and the 
wildlHe. including the banning of mining 
operations as ordered by the Court and the 
assessment of damage and remedial meas-
ures. within the protected areas of the Sar-
iska Tiger Reserve which falls under the 
Aravalli Range. In addition. the Central 
Govemment have. with a view to restrict 
certain activities that cause environmental 
degradation. including mining. notHied the 
Gurgaon district of Haryana and the Alwar 
District of Rajasthan which fall under the 
Environment (Protection) Act. 1986. The 
Central Government have also constituted a 
Committee to appraise the development 
projects from the environmental angle in 
these districts in the context of the notifica-
tion issued under the Environment (Protec-
tion) Act. 1986. 

(c) The Committee appointed by the 
Supreme Court has made an interim report 
on 28.9.1992 and requested the Supreme 
Court to allow a period of three months to 
enable it to make its recommElndations re-

gardlng the provision of altemative mining 
areas for the balance expiry period of the 
lessees and the assessment of the damage 
done to the environment. as well as. the 
remedial measures required to be under-
taken. The Committee appointed by the 
Central Govemment on 4.12.1992 Is to stan 
its work shortly. 

(d) In view of the reply given in answer 
to part (a). (b) and (c) above. the question 
does not arise at this stage. 

(e) The afforestation of the Aravalli Hills 
is a contJnuing activity undertaken by the 
State Government on an annual basis keep-
ing in view of the availability of funds. includ-
ing the funds provided by the Central Gov-
ernment. However. the Government have 
taken special steps to afforest and develop 
the Aravalli Hills through the implementation 
of externally aided project. viz. "Rehabilita-
tion of Common lands in the Aravalli Hills in 
Haryana" for which the assistance is being 
provided by the European Economic Com-
munity (EEC). and "Afforestation Projecis 
for Aravalli Hills. Rajasthan" for which assis-
tance is being provided by the Overseas 
Economic Cooperation Fund (OECF). Ja-
pan. 

(TranSlation) 

Transport Subsidy on Foodgralns 

·407. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of FOOD be 
pleased to state: 

(a) whether the scheme to provide trans-
port subsidy on the foodgrains under the 
Public Distribution System is under consid-
eration of the Government; 

(b) H so. the amount of subsidy pro-
posed forthe hilly districts of Uttar Pradesh 
and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUf\ 
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GOGOI): (a) The Hill Transport Subsidy 
Scheme of the Central Government under 
which :he road transportation cost of 
fOOdgrains from FCl's base supply depots 
upto the principal distribution centres (PDC) 
in the district situated in hilly areas is fully 

'reimbursed to the States which are pre-
dominantly hilly, has been in vogue since 
1.8.1975. 

(b) and (c). The said scheme is appli-
cable to only predominan:!y hilly Staies and 
Uttar Pradesh not being a predominanlly 
hilly State, does not come under the purview 
of the scheme. 

Agreements with Foreign contr;es 

·409. SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

SHRI VLJAY NAVAL PATIL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) wnetner tne Government have 
signed any agreements with othercountries 
during the last two years regarding execu-
tion/maintenance of railway projects there; 
and 

(b) if so, the details tnereof? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a') No, Sir. 

(b) Does not arise. 

Artificial Heart Valve 

·410. SHRI SATYA DEO SINGH: 
SHRI BRIJ. BHUSHAN 

SHARAN SINGH: 

Will the Minister of HE~L TH AND 
FAMILY WELFARE be pleased to state: 

(a) whether artificial heart valve has 
been devised in the country; 

(b) if so, whether it has been tested and 
found suitable; 

Cc) the likely cost of the indigenous arti-
ficial heart valve; and 

(d) the steps takdn to manufacture this 
valve on mass scale for the benefit of hean 
patients? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIM.L.FOTEDAR): 
(a) to (d). The Department of Science and 
Technology has reported that 'Chitra Valve' 
an indigenous heart valve has been designed 
and developed at the Sree Chitra T1runal 
Institute, Trivandrum underthat Department. 
h has been reported that 90 such valves have 
been implanted in patients with satisfactory 
resuhs. The price of the valve has not yet 
been fixed. 

The commercial production of the valve 
would be decided after its satisfactory results 
are well established. 

Maintenance of Navodaya Vldyalayas 

·411. SHRIMATI GIRIJA DEVI: Will the 
Minister of HUMAN RESOURCE DEVEL-

. OPMENT be pleased to state: 

(a) whether complaints have Deen re-
ceived about poer maintenance and non-
availability of ba::..c facilities in Navodaya 
Vidyalayas; 

(b) if so, the details thereof, State-wise; 

(c) the reasons therefor: and 

(d) the steps taken to improve the condi-
tions of the schools and to provide the basic 
facilities? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) : (a) to (c). Complaints have been 
received by the Navodaya Vidyalaya Samiti 
from time to time relating to non-availability of 
basicfacimies. State-wise information in this 
regard is given in the attached Statement. 
The main reasons for such complaints ap-
pear to be resource constraints. and Slip-
pages in construction programmes. 
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(d) The malor steps taken to improve iv) Gen6rators 8fe being provided 
the conditions of the schools and to make for back up power supply for 
available the basic facilities are: tube weDs. Additional Hand 

pumps ara being provid8d 
i) Shortage of accommodation wherever needed • 

is being met by the semi-per-
manentJIemporary structures v) A post of Electrlclan-cum-
and taking buildings on rent. Plumber has been sanctioned 

where Vidyalayas have shifted 
ii) Pending cases of land allot- to new buildings. 

ment are being pursued with 
the State Govts. 

Water shortage is being tack-
vi) Steps are being taken for allo-

iii) cation of some funds for main-
led in close consultation with tenance of newly constructed 
District AuthoritiesiState Gov- buildings. 
emments. CeCltral Building 
Research Institute is conduct-
ing water surveys. In case of vii) The construction agencies are 
emergent need, water is being being persuaded to expedite 
brought by tankers. progress of construction works. 
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Total Literacy campaign (English) 

·412. SHRI N.J. RATHVA : Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether lhe Government propose 
to launch any scheme to achieve total liter-
acy in the country, particularly in rural areas 
ot Gujarat, y!ith the financiaVtechnical as-
sistance from UNESCO; 

(b) if so, the detans thereof; 

(c} the details of places selected for 
irJl)lementationof such schemes State-wise; 

(d) the time by which such schemes are 
likely to be implemented; and 

(e) the amount allocated for the pur-
pose, State-wise? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir. 

(b) to (e).. Do not arise. 

Model Stations 

·414. SHRI PRABHU DAYAL KATH-
ERIA: 

SHRIMATI BI?tA V"'" CHIKHLJA: 
Will the Minister of RAILWAYS be 

pleased to state: 

(a) whether the Government have se-
lected some railway stations to be developed 
as model stations; 

(b) if so, the details in Ihis regard; 

(c) the funds allocated for-.ach of the 
above stations during each of the lasl three 
years and also during 1992-93; and 

(d) the amount spent on each station 
during the last three years and the stations 
where the wort< has been completed so far? 

THE MINISTER OF RAILWAYS (SHRI 
e.K. JAFFER SHARIEF): (a) Yes, Sir. 

(b) to (d). A statement is attached . 
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Talcher-Sambalpur Project 

·415. SHRI K.P. SINGH oEO: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the total area of private land ac-
quired for the construction of Talcher-Sa~ 
balpur railway line in Orissa: 

(b) the total amount of compensation 
given to the persons whose land has been 
acquired; 

(c) whether the Government had a pro-
posal to provide ellllloyment to the dis-
placed persons: 

(d) if so, the details thereof: and 

(e) the steps taken in the matter so far? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF) : (a) 817.39 Hec-
tares. 

(b) A sum of As. 4.29 crores has been 
. paid to the State Government· for paying 
compensation for the land acquired. 

(c) No, Sir. 

(d) and (e); Do not arise . 

Rehabll~tlon of Leprosy Patient. 

·416. SHAI SHANKEASINH 
VAGHELA: 

SHRI ATAL BIHAAI 
VAJPAYEE: 

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state: 

(a) the amount of financial assistance 
provided to States during 1991-92 underthe 
National Leprosy Eradication Programme, 
State-wise; 

(b) the number of Leprosy patients 
rehabilitated during the last three years, State-
wise; and 

(c) the steps taken to provide jobs to the 
young leprosy patients? 

THE MINISTER OF HEALTH AND 
FAMILYWELFAAE (SHAI M.L FOTEoAR): 
(a) The Amount of financial assistance pro-
videdto StateslUTs during 1991-92 is given 
in the enclOsed statement-I. 

(b) State-wise medicaVVocational reha-
bilitation is given in the enclosed statement-
II. 

(c) There are 50 Leprosy Aehabilitation 
Promotion Units including 20 in the Volun-
tary Sectorwhich provide professional train-
ing to the cured leprosy patients in areas like 
agriculture, carpentry, sericulture. weaving. 
leather making. tailoring. bags making. soap 
making and other local trades so that the 
cured leprosy patients can earn their liveli-
hood by taking up the trade in which they 
have been trained. 

Instructions have been issued to the 
StatesJUTs forgiving employmentto leprosy 
cured patients in identified group 'C' & '0' 
posts in Leprosy Centres and hospitals. 
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Jagannath Temple In Purl 

*417. SHRI SUDHIR GIRl: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the State Government of 
Orissa has forwarded any proposal to the 
Archaeological Survey of India forthe pres-
ervation of the Jagannath temple in Puri; 

(b) if so, the detaHs thereof; and 

(c) the steps taken by the Government 
to carry out the actual repair work of the 
garbha griha to conserve the structure? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The State Government 
of Orissa has given some suggestions for 
the conservation of Jagannath Temple Puri, 
which mainly relate to providing a space 
frame to support the corbelled roof of the 
garbha griha, specific type of grouting of 
inner wall and ceilings and improving the 
ventilation. It has also been suggested by 

, Orissa Government to provide supports to 
alltne cantilevers temporarily, besides cag-
ing 01 the Amalaka. 

(c) Action has been initiated to repair 
the Garbha griha in consultation with the ex-
perts, and a Task Force for execution has 
been duly formed. 

[ Translation] 

Refund and Compensation to Consum-
ers 

"418. SHRI GIRDHARI lAL BHAR-
GAVA: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of cases in which the 
consumer courts have directed the Rail-
ways to make refund and to provide com-
pesation to the consumers during the last 
one year: 

(b) the loss of revenue suffered by the 

Railways as a result thereof; 

(c) whether the causes for the said loss 
have been analysed: 

(d) if so, the outcome thereof; and 

(e) the steps being taken to minimise 
these cases? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): 

(a) During the period from Nov. 91 to 
Oct. 92, Consumer Courts have decided 119 
cases against the Railways including refunds. 

(b) RS.64.987/-were paid ascompensa-
tio~ as a result of the verdict of Consumer 
Courts during the period. 

(-c) Yes, Sir. 

(d) and (e). The complaints filed in 
Consumer Courts concerned mainly reser-
vations. booking. catering services. punctu-
ality of trains, lack of passenger amenities 
etc. Appropriate remedial action to improve 
the quality of services in complaint·prone 
areas is taken promptly. Besides, the erring 
staff is also taken up. Front-line staff having 
inter action with general public are coun· 
selled to be more courteous and helpful to 
minimise the number of complaints being 
filed in the Consumer Courts. 

[English] 

Medical Facilities to Pensioners 

*419. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Central Government 
Health Scheroe facilities are available to 
civilian Cantral Government pensioners in all 
the cities; 

(b) if not. the reasons therefor; 

(c) whether the Government propose to 
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extend CGHS facilities in all the cities of the 
country to mitigate the problems of retired 
Central Government employees in view of 
their old age and feeble health; 

(d) if so, the details thereoJ; and 

(e) the other steps taken or proposed to 
be taken by the Government for the better 
health care bf retired Central Government 
employees? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI M.l. FOTEDAR): 
(a) No, Sir. 

(b) to (e). Pensioners are entitled 10 full 
facilities in 16 cities covered by the CGHS 
scheme. In addition, there is one dispensary 
each in Ranchi and Bhubaneshwar exclu-
sively for the employees of Accountant 
General's Office. Pensioners living in other 
cities can also avail of medical facilities from 
the nearest CGHS dispensary in any of the 
cities covered by the Schema. The matter 
regarding providing facilities to pensioners 
in places uncovered by the CGHS scheme is 
under consideration of the National J.C.M. 

Protection of Monuments 

·420. SHRI SARAT CHANDRA 
PIT ANA YAK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to slale: 

(a) whether any Sludy h~s been con-
ducted recently by the Archaeological Sur-
veyof India about the monuments and relig-
ious places which have lost their original 

'glory due to inadequate maintenance; 

(b) if so, the details thereof; 

(C) whether there is any proposal to 
formulate a new scheme for preservation, 
protection and development of these places; 

(a) It so, the aetalls thereof alongwith 
the names of monuments/religious places 
selected under this scheme from each State; 
and 

(e) the time by which the scheme Is 
likely to be implemented? 

THE MINISTER OF HUMAN RESURCE 
DEVELOPMENT (SHRI ARJUN SINGH): 
(a) to (e). Centrally protected monuments 
and sites, which also include structures of re-
ligious importance, are inspected periodi-
cally for their requirements of conservation 
and remedial measu~es are taken on priority 
baSis depending upon the availability of 
resources. The monuments are identifiedfQr 
inclusion in the conservation programmes 
every year. 

As a matter of policy, the Archaeologi-
cal Survey of India maintains the centrally 
protected monuments/sites in the condition 
in which they were declared protected and 
does not take up their restoration on conjec-
tural basis. Hence the question of conduct-
ing another Survey does not arise. 

Locomotive Manufacturing Unit 

·421. SHRI BASUDEB ACHARIA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Railway Reforms Com-
mittee have recommended sitting up of a 
second production unit for electric locomo-
tives: 

(b) if so, the details thereof: and 

(c) the action taken in this matter? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Yes. Sir. 

(b) and (c). The recommendation of 
Railway Reforms Committee for setting up 
of a second Production Unit for electric loco-
motives was not accepted by the Ministry of 
Railways. The capacity of Chittaranjan Lo-
comotive Works was augmented from 60 
electric locomotives to 100 locomotives per 
year during the Vllth Plan period and is 
planned to be further increased to 150 loco-
motives in two stages during the Vlllth Plan 
period. 
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Expendnu ... lnculT8Cl on DeconItIon (b) the nu"** or such students admII-
of KRC Office tedto privaae naticaI coIegas althe request 

4645. SHRI MOHAN RAWAl.E: WIt 
the Minister of RAILWAYS be pleased 10 
state: 

(a) the amount spent on the InI8rior 
decoration of (Q Office of the Konkan RaIl-
way COrporation and (iQ residence of Chair-
man-cum-Managing Direc:torofthe Konkan 
Railway Corporation; 

(b) the reasons for spencflng lavishly; -
and 

(c) the steps proposed to be taken to 
ensure curtaAment of avoidable expendl· 

• ture by the Konkan Railway Corporation? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS CSHRI MAL-
UKARJUN): (a) (i) Rs. 80 lakhs. 

(i) Rs. 4.28 lakhs. 

(b) and- (c). The OffICe premises of 
Konkan Railway Corporation col'Jl)fising two 
floors of a multi-storeyed building were pur-
chased out-right from CIOCO. The prem-
ises were in the form of skeletal floors only 
which had to be converted into the office 
~f"!'IiSes by partitioning the flo.ors into offi-
cers' cubicIft, accommodation for office 
·i~. ctawIng office, COmputer centre, 
Tech.lica1lbary, Record and Store room. 
ete., duly providing necessary office furni-
ture, lighting, fans and air-conditioning ar-
rangements. 

AdmissIon In MBBS Course 

4646. SHRI SYED SHAHABUODIN : 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

__ ~ Ca) the number of students domiciled in 
Jammu and Kashmir allotted seats for the 
MBBS Course in variousgovemment madi-
::al colleges of the country in 1992-93 at the 
:fiscretion of. the Union Govemment; 

or I8COmmendation or the Union Govern-
ment;and 

(c) the nurrt.r at stucIanIs who have 
been adniIIad to the medical colleges In the 
Stale u,_ the diIc:rIItionafY quota at the 
SIal. GcMtmrnenlIn 1992-93? . 

THE MINISTER Of STATE IN THE 
MINISTRY OF HEAlTH AN) FAMILY 
WELFARE (SHAMATI O.K. THARA OEVI 
SlOOHARTHA): (a) and (b). The Govern-
ment of India have aIocated 28 MaBS and 3 
80S seats to the State of Jammu and Ka-
shmirfrom out 01 the Central Pool du~1he 
1992-93 Session. Out of these sealS, ~BBS 
seals are in the Maharma Gandhi Institute of 
Medical Sdences. Wardha (Maharashtra) 
which is Govern"\-nt aided Institution. The 
seledion of students against these saats is 
done by the State Government. 

Cc) Selection of students against the 
seats in the medical colleges in the state is 
done by the Stale Government. 

Absorption of Surplus Labours 

4647. SHRIAJQY MUKHOPADHAYAY: 
Will the Minister of RAILWAYS be pleasadto 
~e: 

(a) the steps Government propose to 
take for redeployment of the casual workero 
including the contract labours rendered sur-
plus due to abolition of steam locomotives; 

(b) whether the work of handling coal 
and ash in loco sheds were of perennial 
nature; .' 

(c) whether the contract labours who 
used ~o handle coal and ash in steam'loco-
motives have been absorbed on railway 
employees in Western, Central, South Cen-
tral and Southern Railways; and 

(d) if so, the reasons for not absorbing 
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worker81n OIherRailways Including Eastern 
Railway? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): <a) It is not the practice to en-
gage casual labour In steam locomotive ac-
tivities. As for the contractors labour. they 
are on the rolls of the contractors and no re-
sponsibility devolves on the Railways to 
redeploy them. Railways do not propose to 
redeploy and contractors labour rendered 
surplus dut to abolition of steam locomo-
tives. 

(b) No. Sir. Though the work has been 
continuing over the years. it was not of a 
regular nature and had large fluct,,*ns in 
volume from day to day and as of nOw. the 
steam traction has been mostly phased out 

(c) No. ~ir. 

(d) Does not arise. 

Pen.Jon Benefits 

4648. SHRI RAM NAIK: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether the Supreme Court had 
given a decision of 17.12.82 in a case-relat-
ing to extension of benefits of liberalised 
pension formula; 

(b) if so. the details thereof; 

(c) whether the Pay Commission has 
• recommended that a final one time option be . 
given to change overtothe Pension Scheme 
from 1.1.86 by refunding the Gover~ment 
contribution to Provident Fund received at 
the time of retirement; 

(d) whether this recommenpation not 
yet implemented by the Railway Administra-
tion: and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

L1KARJUN): <a) and (b). Yes. Sir. The Su-
preme Court in Writ PetitiOfl No. 5939-41 of 
1980 delivered a judgmenron 17.12.1982ln 
terms of which the benefit of UberaJised 
Pension Formula was to be extended to aU 
Govemment Pensioners who were in receipt 
of pension as on 1.4.1979 under the various 
Pension RulesJSchernes, applicable to pen-
sionable establishments, as amended from 
time to time. 

(c) Fourth Pay Commission had made a 
general recommendalion tothe Govemrnent 
that it may consider feasibility of giving 
pension option to persons who retired from 
the Government under the ContrIMory 
Provident Fund Scheme on pay more than 
Rs. SOO/-by refunding Government contri-
bution alongwith interest credited to their 
Provident Fund Account at the time of their 
retirement. 

(d) and (e). Theabove recommendation 
was examined by the Government but could 
not be accepted. Such persons had been 
given several options during their service 
period to corne over to the pension sCheme 
but had retained the Provident Fund Scheme 
at their own volition. They had been paid 
their dues s a one time settlement as per 
their option. It may also be mentioned that 
petitions for grant of pension option to such 
persons as have already been retired under 
Contributory Provident Fund Scheme W8I8 
subsequently examined by ttle·SUpreIIIe 
Court but could not be ac;cepted Qy Ibem. 

Production of Rice in Andhra Pradesh 

4649. SHRI J. CHOKKA RAO: Win the 
Minister of FOOD be pleased to state: 

(a) the quantity of fine and super fine 
rice produced in Andh ra Pradesh during the 
current year; 

(b) the estimated quantity of rice pro-
cured by the Food Corporation of India there-
from for the Central Pool; 

(c) whether there is any proposal to 
introduce Slate Trading in foodgrains 10 tide 
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over the price line; and 
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(d) if so, the details thereof? 

THE MINISTER OFSTATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Varieties-wise data of produc-
tion of rice is not available. However, the 

• estimated production of rice during the 1992-
93 kharif crop year is 94.65 lakh tonnes in 
Andhra Pradesh. 

(b) A quantity of 2.541akh tonnes of rice 
(including paddy in terms of rice) has been 
procured for Central Pool in Andhra Pradesh 
upto 17.12.1992 during the current kharif 
marketing season 1992-93 . 

(c) No, Sir. 

(d) Does not arise. 

'Year 
(October-September) 

1989-90· 

1990-91 

1991-92 

(b) The Government does not maintain 
any record of profitlJoss incurred by sugar 
factories. However, the Government pro-
vides loan assistance to sugar factories on· 
easy terms for rehabilitation/modernisation. 
The loan is. in the shape of providing for 

Year 
(April-March) 

1989-90 

1990-91 

1991-92 

Sugar Factories In Maha~shtra 

4650. SHRI ANNA JOSHI: Will the Min-
ister of FOOD be pleased to state: 

(a) the production of sugar from the 
sugar factories, both private and coopera-
tives in Maharashtra during the last three 
years; and 

(b) the financial assistance provided to 
improve the conditions of those factories 
incurring losses during the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The required information is as 
under:-

Amount sunctioned 
in lakh tonnes 

39.23 

41.18 

41.81 (Provisional) 

shortfall in the Promotor's contribution. The 
loan assistance sanctioned from Sugar De-
velopment Fund during the last three years 
to sugar under-takings in Maharashtra for 
modernisation/rehabilitation is as under:-

Production 
(Rs. in crores) 

17.72 

17.64 

31.91 
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Opening of Schools b~ NRls 

4651. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a group of professionallndi-
ans in the GuH have expressed their keen-
ness to set up schools in the country; . 

(b) if so, tile details thereof; and 

(C) the reaction of the Union Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DFPARTMENTOF EDUCATION 
AND DEPARTMENT OF CULTURE 
(KUMARI SELJA) : (a) No request from pro-
fessional Indians in the Gulf for opening of 
schools in India has been received by the 
Government. 

(b) and (c). Do not arise. 

Polluting Industries In Orissa 

4652. SHRI AR.JUN CHARAN SETHI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state the names of 
the industrial units iaentified in Orissa under 
the action plan for pollution control? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS (SHRI KAMAL NATH): The informa· 
tion regarding the industries that have been 
identified in Orissa under the Action Plan is 
~ontained in the documegt entitled "Pollution 
Control Status (compliance) in .18 categories 
of industries in India" published by the Cen· 
tral Pollution' Contro; Board, Deihl, which is 
available in the Library of the Parliament. 

Centre for Cultural resources and 
TraIning 

4653. SHRI NAWAL KISHORE RAJ: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the broad objectives olthe Centre for 
Cultural Resources and Training; 

(b) whether periodic reviews h ave been 
made to asses the activities of the Centre; 

(c) if so, the achievements and defi-
ciences pointed out in the last review; 

(d) if not, whether the Government pro-
pose to conduct a review to ensure that the 
activities of the Centre are in consonance 
with the policies of the Government; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF HUMAN RESOURCE DEVEL· 
OPMENT(DEPARTMENTOFEDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) The broad Objectives 
of the Centre for Cultural Resources and 
Training' are: 

- to enable teachers from different 
regions to share knowledge of their culture 
with others and creat a sense of appreciation 
for the diversity and richness of India's CUl-
tural heritage; 

-enable teachers to acquire knowl· 
edge of the use of ans and crafts In the 
service of education; 

-create an awareness of India's cui· 
tural heritage within the trame·work of time, 
space and art torm and inculcate a sense of 
appreciation of the muniple levels of cunural 
interaction in the country: 

-generate an approach to teaching 
and learning that will enable the younger 
gc'"eration to achieve a spiritual emotional 
a~ d ; '1tellectual integration ot their personal-
it, and contribute towards the qualitative 
enrichment of their lives. 

(b) The'assessment 01 the activities of 
the Centre. is .made through the Annual 
Performance Report which is also laid onthe 
Table olthe House each year. The accounts 
01 the Centre are audited by the Comptroller 
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and Auditor General of India each year. 
which also covers the efficiency-cum-per-
formance audit. 

(c) The activities 0; the Centre conform 
to the objectives for which it was set up. 

(d) and (e) . Do not arise. 

Proposal for Diversion of Forest land 

4654. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI R. SURENDER REDDY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

. I 
(a) whether attention of the Govern-

ment has been drawn to the newsitem eap-
tioned "Maharashtra out to violate Forest 
Act again· appearing In the 'Indian Express' 
dated November 14.1992; 

(b) if so. whether Government of Ma-
hara,hlla has submitted another proposal 
fordiversiOfl of 1500 "actares forest landfor 

,rehabilitation of the people displaced by 
SardIlr Sarovar ProJect; and 

(c) if so. the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRYOFENVIRONMENT AND FOR-
ESTS (SHfU KAMAL NATH): (a) and (b). 
Yel. Sir. 

(c) AftJr .am:nation of the proposal. 
certain ts_nt.,lacking details have been 
sought trolfl the Stale Government of Ma-
harashtra ~n 2'.1' .1992. 

R..-rvatlon of Berths for MPs 

46$5. SHRIGOVINDRAONIKAM: Will 
the MinISter of RAILWAYS be pleased to 
stale: 

. (a) whether some berths were earlier 

kept reserved for the Members of Parlicvnent 
in each of the trains; 

(b) if so. whether tho Government pro-
pose to reintroduce that arrangement; 

(c) if so. the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (d). A limited number of 
berthslseats have been earmarked by vari-
ous trains from Delhi for the journeys of 
Members of Parliament. their spouses and 
co~nions. Those berths are reserved from 
the Parliament House Reservation Office. 
this arrangement is still in vogue. 

[English) 

TlgerCensus In Sunderbans 

4656. SHRI SANAT KUMAR MANDAl: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to stale: 

(a) whether the first intensive tiger cen· 
sus. done with the help of computers. in 
Sunderbans in West Bengal. has recently 
been complete<j; 

·(b) whether the Government have as-
certained the census figure; 

(c) if so. the details thereof; and 

(d) the posiUon oj the present census as 
compared to the last one? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Field work 
for tiger census in Sunderbans was con-
ducted during the period from 16.11.92 to 
22.11.92 using pug mark tracing method. 
AnalyslS 01 the.oata generated by tield worl\ 
followed by computer analysis of different 
parametars of measurements Oftnepug mark 
traces is currently under way. 
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(b) No, Sir. 

(c) and (d). Do not arise. 

Illegal Felling of T ..... 

4657. SHRI PARASRAM BHARDWAJ: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to refer to the reply 
given to Un starred Question ~o. 2987 on 
July 28, 1992 and state: 

(a) whetner the recom.mendations of 
the Central Team headed by additional in-
spector General of Forests, appointed for 
dealing with complaints 01 illegal felling of 
trees in Madhya Pradesh has been exam-
ined; 

(b) if so, the details thereof; and 

(c) if not, the time by which these are 
likely to be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NAT H) : (a) to Ccl. The 
recommendqtions made by the CentralTeam 
headed by the Additional Inspector General 
of Forests have been forwarded to Govt. of 
Madhya Pradesh for comments. 

Shortage of Oral Contraceptives 

4658. SHRI YASHWANTRAO PATIL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is any shortage of ora! 
contraceptives and IUDS which has ad-
versely affected the family plannirlg pro-
gramme in the country; 

(b) if so. the reasons therefor; and 

Cc) the remedial steps taken by the 
(3ovemment In thls regard? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI OX THARAOEVI 
SIDOHARTJ:tA): (a) to (c). There has been 

some shortage of oral contraceptive pills 
and IUDs. Bulk raw materials for oral contra-
ceptive pills are supplied to the National 
Family Welfare Programme as commodity 
assistance through imports by United Na-
tions Popuiation Fund (UNFPA). The bulk 
drugs have now become available and sup-
plies of oral pills are being made to the 
States. After finalisation of rate contracts for 
IUDs, by Directorate General of Supplies 
and Disposal, the production has started. 
Effective monitoring is being done to ensure 
that supplies are made availahle expedi-
tiously. 

Emergency Services In C.G.H.S. DiS-
pensaries 

4659. SHRI BAPU HARI CHAURE: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether all the C.G.H.S. Dispensa-
ries are well EKJIipped to provide first aid to 
emergency patients during odd hours; 

(b) if so, the details thereof indicating 
the facilities available in such dispensaries 
viz. oxygen cylinder, life saving drugs and 
detoxicants; and 

Cc) if not, the steps taken or proposed to 
be taken by the Govemment to strengthen 
the emergency services in C. G. H.S. Dispen-
saries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) and (c). Facilities like Oxygen Cylin-
der and other life saving drugs are available 
in all CGHS functioning dispensaries. Poi-
soning cases, being medico· legal in nature, 
are being referred 10 hospitals after giving 
tirst aid. 

Polluting Industries in Gujanll 

4660. SHRICHANDRESHPA TEL:WI 
the Minister of ENVIRONMENT AND FOR-
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ESTS be pleased to state the names of the 
Industrial units identified in Gujarat under 
the action plan for pollution control? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): The informa-
tion regarding the industries that have been 
Identified in Gujarat underthe Action Plan is 
contained in the document en1itied ·pollu-
tion Control Status (compliance) in 18 cate-
gories of industries in India" published by 
the Central Pollution Control Board, Delhi, 
which Is available in the Library of Parlia-
ment: 

rr rans/alion} 

Rail Link from UjJaln to Ramgan) Mandl" 

4661.SHRISATYANARAYANJATIYA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Ujjain-Aagar narrow, 
guage railway line on Western Railway has 
been suspended and dismantled; 

(b) if so, whether there is any plan to 
replace it with broad-g~age line; 

(c) whether any survey was conducted 
forthe laying of Ujjain-Aagar Ramganj Mandi 
railway line; 

(d) If so, the d9tails thereof and the 
findings of the survey; and 

(e) the action proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI MAL-
LlKARJUN) : (a) Yes, Sir. 

(b) and (c). No, Sir. 

(d) and (e). Do not arise. 

AffUlatlon of Schools with CBSE 

4662. ~ROF. RASA SINGH RAWAT: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of essential conditions laid 
down by ·the Central Board of Secondary 
Education for affiliation/recognlsatlon of 
schools with the Board; 

(b) the !'lumber of schools affiliated with 
the CBSE in the country at present State-
wise; . 

(c) the medium of the examinations 
conducted by the CBSE; 

(d) the efforts made by the Government 
to make them more effective and improve the 
education standard of these schools; and 

(e) the steps taken by the Government to 
give due importance to Hindi and Sanskrit in 
the syllabus prepared by CBSE? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) The Central board 01 
Secondary Education (CSSE) does not rec· 
ognise schools. " only affiliates those schools 
which have either been recognised by the 
Directorate of Education of the concerned 
StatelUT or have obtained no objection cer-
tificate Irom'them, after they satisfy the con-
ditions laid down in the Affiliation Bye-laws of 
the Board. Possession of adequate land, 
non-proprietory character 01 the school 
management, employment of well qualified 
staff and payment of salaries to the staff at 
the rate of not less than those for correspond· 
ing categories in the State Government 
schools or as approved by the Government 
01 India are the essential conditions pre-
scribed in the Affiliation Bye-laws of the Board. 

(b) The total number 01 schools affiliated 
with the CBSE in India is 3454 at present. The 
State-wise details of the schools affiliated by 
the Board are given in the attached state-
ment. -

(c) The medium of the examinatione 
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conduded by Ute CaSE Is Hindi or English 
except In case of other language subjects 
where the concerned languag~ Is the me-
dium of examination. 

(d) The steps being taken to improve the 
standard of CaSE-affiliated schools Include 
the followlng:-

I) 

ii) 

USA of the revised school syl-
labi and textbooks brought out 
by the NCERT. 

Requiring the schools to ad-
here to the academic and in-

frastructural norms as laid 
down In the affiliation aye-laws 
of the CaSE_ 

iii) Providing academic support 
materials and regulating the 
standard of examinationS con-
ducted by the Board. 

(e) Study of Hindi is compulsory upto 
class VIII in the scheme 01 studies pre-
scribed by the Board. Sanskrit has been 
included in the school curriculum as one of 
the languages which can be opted by the 
students. 

STATEMENT 

State-wise Position Regarding Number of Schools Affiliated to CaSE in India 

S.No. NafTl(' of the StatelUT No. of schools affiliated to CaSE 

2 3 

1. Andhra Pradesh 160 

2. Assam 53 

3. Bihar 156 

4. Gujarat 56 

5. Haryana 153 

6. Himachal Pradesh 53 

7. Jammu & Kashmir 49 

8. Kamataka 82 

9. Kerala 89 

to. Madhya Pradesh 1<18 

11. Maharashtra 93 

12. Man:pur 15 

13. Megi">alaya 13 

14. Nagaland 6 
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S.No. Nams ofths StatBlUT 

1 2 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar pra.clesh 

22. AlunachalPTadesh 

23. Mizoram 

24. WesfBengal 

25- Andaman & Nicobar Islands 

26. Chandigarh 

27. Goa 

28. Pondicherry 

29. Dac,iar & Nagar Haveli 

30. Daman & Diu 

31. lakshadweep 

~. Delhi 

Total Affiliated School . 
Wagon forW..aem Rallwayt 

"663. SHRI KASHIRAM RANA:Wlftthe 
.... er of RAllW~ YS be pleased to state: 

(a) the number of wagons made avail-
able to Westem Railway as per the target 

No. of schools affiJiatBd)o CSSE 

3 

59 

115 

130 

77 

150 

7 

316 

111 

4 

73 

S4 

98 

8 

5 

2 

2 

2 

1107 

3454 

fixed for Seventh five Year Plan ."d the 
number of wagon. available with the West-
ern Railway by the end of 1991 : 

(b) the "number of wagons sent to the 
workShops for repair and the 10tafnumber9t 
wagons repaired out of them; . 
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(0) the number of wagons dacI8I8d 

unserviceable as on 30 June,1992; and 

(d) the steps being taken by the Govem-
ment to achieve the target fixed for procure-
ment of wagons and the transportation in 
Western Railway during the Eighth FIVe Year 
Plan? 

Seventh Five Year Plan: 

. THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (ai The daily averagetargetfor 
holding of wagOns (in terms of 4-wheeJer 
unItS) and actual holding during the Seventh 
Eive Year Plan and at the end of 1991, on 
Westem Railway are as given below;- . 

Gauge Tarpet Holding 

Broad Gauge 39200 42017 

Metre Gauge 22570 

Attheendof1991 (December, 1991) 

Gauge Tatge, Holding 

Broacl Gauge 4400 45133 , 
MetrsGauge 22500 22577 

(b) a~{c). The information.in terms of 30.6.92 is as under:-
;fur wheeler units for the quarter ending 

I) No. of wagons sent for repairs. 3919 

Ii) NO. 01 wagons repaired 3788 

Iii) No. Of "ygni5 QacJClrw um;ervlC8able. 505 

(d) Procurement of wagons is planned 
for the entire Indian Railways and not Rail-
way-wlse. The needs of Individual Railways 
are met from this common pool. During the 
Eighth FIVe Year Plan 1,20,000 wagons are 

• planned to be procured. These wagons will 
move to different Railways at different times 
according to the needs of freight traffic. 

[EngHsh) 

CGHS Dispensaries In Rental Accom-
modations 

4664. SHRI JEEWAN SHARM~ Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to slats: . 
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(a) the numt-er of CGHS dispensaries MINISTRY OF HEALTH AND FAMilY 

functioning In rentalacconvnodations. State- WELFARE (SHRIMA TI 0.1(, THARAOEVI 
wise; SIDDHARTHA): (a) The information Is given 

In the attached statement -I. 
(b) whether such dispensaries have all 

the basic amenities and necessary infra-
structure forthe convenience of CGHS bene-
ficiaries; 

Cc) if not, the steps taken or proposed 
to be taken by the Government in this re-
gard; 

(d) whether the Government propose 
. to construct its own buildings for housing 

CGHS dispensaries with all the basic facili-
ties; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

(b) and (c). Most of the dispensaries in 
rental accommodations have basic amenties 
and infrastructure for the convenience of 
CGHS beneficiaries. Whereever such basic 
amenities etc. are inadequate, the owners of 
the buildings have been requested to provide 
thesarne. 

(d) Yes Sir, but subject to availability for 
resources and plots of land etc . 

(e) Thq names of the places where 
Government is constructing and proposes to 
construct Its own buildings forCGHS dispen-
saries is given in the Attached statement-II. 
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Reinstatement of Porte,.. of Mahendru 
Ghat 

4665. SHRI GEORGE FERNANDES: 
Willthe Mlnlsterof RAILWAYS be pleased to 
state: 

(a) whether the Supreme Court had di-
rected the Government to re-elr9loy anum-

• ber of porters of Mahendru Ghat; 

(b) if so, the details thereof and whether 
those porters have been re-employed by the 
Government; and 

(c) I nat. the raasons therafor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) The Suprame Court had dil'8Cted to 
absorb the appellaflts by issuing porters' 
licences-to them to work in any of the Railway 
stations In the State of Bihar. Accordingly, 
the appellants were offered engagements at 
four Railway statioll$ in the state of Bihar 
namely Danapur, Patna City, Rajendra Nagar 
and Bkhtiarpur. They, however, did not take 
up the job at these stations. 

(c) Does not arise. 

, [English] 

Research Facilities 

4666. SHRI JITENDRA NATH DAS: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the UGC has received pro-
posals trom_ ... unlverslJes for pro-
widing assistance for research work to col-
lege teachers; 

(b) • so, the d6talls theraof; 

• (c) whether the Government propose to 

Iilxtend the rasearch facilities to the school 
lewl also; . 

(d) if so, the details thereof; and 

(e) if not, the raasons therefor? 

THE DEPUTY MINISTER1N THE MIN· 
ISTRY OF HUMAN RESOURCE DE VEL-
OPMENT(DEPARTMENTOFEDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) and (b). Yes, Sir. 
According to the information furnished by 
UGC, the Commission has a scheme of 
support for research for undertaking Major 
and Minor Research Projects by the College 
teachers. Under the scheme, the Commis-
sion provides assistance upto As. 15,0001-
for minor research projects in Humanities 
and Social Sciences and Rs. 25,0001- for 
science subjects. Similarfy, assistance upto 
a maximum of Rs. 2.00 lakhs is provided 
under major research projects for humani-
ties and social scienCes and Rs. 3.00 lakhs 
for science subjects. These are continuing 
schemes and proposals received in this 
regard are got evaluated wilMhe help of the 
committees of subject experts. 

The Commission has approved 123 
minor research projects and 38 major re-
search projects of college leachers in hu-
manities and social sciences during the year 
1992. 123 major research projects will be 
placed before the Committees of subject 
experts for evaluation. 

(c) Central Government has no Scheme 
to provide research facilities to School teach-
ers. 

(d) and (e). Do not arise. 

Zero MIssing amenities Fitting ....... 

4667. DR. VASANT NIWRUTTI 
PAWAR: Will the Minister of RAILWAYS be 
pleased'to state: 

(a) the· amount spent under the Zero 
Missing Amenh;es Fitting Scheme since hs 
introduction in each zone; and 
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(b) the details of the Items covered 

under the above scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAI MAL-
L1KARJUN) : (a) No additional outlay or 
separate account is kept for expenditure 
incurred on the Zero Missing Amenities 
Scheme. 

(b) Provision of Important amenities 
like lights, fans, bath room fittings, window 
shutters, latches etc, Is ensured on such 
earmarked trains. 

[ Translation] 

Sugar Mills In Kamataka 

466B. SHRI RAMCHANORA VEER-

[English] 

Grade of sugar 
produced 

S-29 

M-30 

S-30 

BrownJUngraded 

Trlpureswarl Express from Kumarghat 
to Guwahatl 

4669. SHRI DWARKA NATH DAS: Will 
the Minister of RAILWAYS be pleased to 
slale: 

(a) whether passenger amenilies in-
cluding catering services are inadequate in 
Tripureswari Express from Kumarghat to 
Guwahati and it does not serve the purpose 

APPA:WllltheMinlsterofFOODbepleased 
to state: 

(a) the number of the registered sugar 
mills in Kamataka; and 

(b) the varieties and quantity of sugar 
produ~ed therein during 1991-927 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOGO (SHRI TARtJN 
GOGOI): (a) As on 31.10.1992, there were 
30 Installed sugar factories In the State of 
Kamataka. 

(b) Variety-wise quantity of sugar pro-
duced by the working sugarfactories in Kar-
nataka during the 1991-92 sugar season 
was as under: 

Quantity in lakh 
tonnes (Provisional) 

0.323 

0.747 

9.160 

0.020 

Total 10.250 

of express train also; 

(b) if so, the reasons therefor; and 

(c) the remedial steps being taken inthbi 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) No, Sir. 

(b) and (c). Do not arise. 
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Godowns of C. W.C. In Madhya Pradesh 

4670. SHRI SHIVRAJ SINGH 
CHAtJHAN: Will the Minister of FOOD be 
pleased to state: 

(a) whether the utilisation capacity of 
godowns under the Central Warehousing 
Corporation is less In Madhya Pradesh; 

(b) if so, the reasons therefor; 

(c) whether the Government have is-
sued instructions to all the State Govern-' 
ments and public sector undertakings for 
optimum utilisation of these godowns; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 

,GOGOI): (a) and (b). The capacity utilis.ation 
of Central Warehousing Corporation in 
Madhya Pradesh as on 31.10.1992 was 
82% as against 63% for the country as a 
whole. 

(c) and (d). Government guidelines to 
the Central public Sector Enterprises al-
ready exist to the effect that they should 
make use of the storage facilities available 
with Central Warehousing Corpora!ion in-
stead 01 hiring godowns from private parties 
or makll1g their own arrangements. 

[English} 

Conference of Population Experts 

4671. SHRI S.B. THOR AT: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether a conference of population 
experts was held in Delhi recentlr; 

(b) if so, the recommendations mad in ' 
the conference; . 

(c) the States where t~e family weHare 

programmes are at a critical stage; and 

(d) the steps taken by the Government 
to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). An Intemational 
Family Planning Congress was organised 
by the Family Planning Association of India 
In Deihl In October, 1992. The recommenda-
tions of the Congress are still awaited from 
its Organisers. . 

(c) According to the Sample Registra-
tion System (1991: Provisional), the birth 
rate, which is a measure of the success or 
otherwise of the Family Welfare Programme, 
is higher than the national average 0129. per 
1000 population in Assam(30.9). Bihar (30.5), 
Haryana (33.1). Madhya Pradesh (35.8), 
Rajasthan (34.3) and Uttar Pradesh (35.1) 
among the major States. 

(d) An Action Plan had been adopted to 
impart dynamism to the Family Welfare 
Programme. The situation in the poor-per-
forming States/Districts is sought to be im-
proved by providing special inputs under 
Area Development Projects etc. and Special 
Projects. The States are also requested to 
gear up their implementation· machinery. 

Extension of Pink-City Express upto 
Ahmedabad Junction 

4672. DR. AK PATEL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether there is any proposal to 
extend Pink·City Express upto Ahmedabad 
Junction; 

(b) if so, the details thereof; and 

(e) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- . 
lIKARJUN): (a) No. Sir. 
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(c) Five pairs of trains (including one 
pair of superfast train each on Broad Gauge 
and Metre Gauge like that of Pink City Ex-
press) are available between DelhVNew Delhi 
and Ahmadabad which are adequate for the 
present level oftraffic. Extension of Pink City 
Express. which is an intercity train to Jaipur. 
upto Ahmadabad had not been found com-
mercially justified. 

Provisions of Yacht at Rambha and 
Satapada 

4673. SHRI GO~I NATH GAJAPATHI: 
Will the Minister of HUMAN RESOURCE 
Di:VELOPMENT be plea sec! to state: 

(a) whether any proposal to make a 
provision for a yacht at Rambha and another 
at Satapada has been received from Orissa 
Government; 

(b) if so. the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF HUMAN RE:~ 

SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No such proposal has been 
received from the Orissa Governmeht. 

(b) and (c). Does not arise. 

Workshop at New. 80ngalgaon 

4674. SHRI UDDHAB B~RMAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Govemment have any 
plan to modernize the railway workshop at 
New Bongaigaon. NF Railway (Assam); and 

(b) if sQ. when the work is likely to start 
and the amount earmarked-therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI 
MALIKARJUN): (a) No. Sir. 

(b) Dies not arise. 

Prawn Production In Chllka Lake 

4675. SHRI SUBASH CHANDRA 
NAYAK: Will the Mlnisterof ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Canadian Il}tematlonal 
Development Agency has expresSed its view 
on the Intensive and seml-intensive prawn 
farming on Chilka Lake"; 

(b) if sQ. the reaction oftheGovemment 
thereto; 

(c) whether the prawn production in 
Chilka Lake is proposed to be discontinued; 
and 

(d) if so; the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
RORESTS (SHRI KAMAL NATH): (a) The 
Canadian International Development Agency 
has indicated that an environmental impact 
assessment of prawn culture should be 
undertaken to determine the effect of the on-
going operations and to recommend policieS 
and guidelines for future development. 

(b) The StateGovemment of Orissa has 
been advised to carry out an in-depth envi-
ronmental impact assessment stud I' 

(c) and (d). There is no such proposal at 
present. .' 

Total Literacy Programme Ptfa.e-n 

4676. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister at HUMAN RESOURCE 
DEVelOPMENT be pleased to state the 
details of assistance provided to Kerala for 
the implementation of the second phase of 
the totaillteracy campaign in the State? 

THE DEPUTY MINISTER IN TtjE 
MINISTRY OF HUMAN RESOURCE DE-
VElOPMNT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
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(KUMRI SEWA): A total budget of Rs.4.20 godowns, distJ1ct-wise; and 
crores has been approved for the second 
phase (Post literacy) of the literacy Cam- (d) the progress made In this regard so 
paign in the State 0· Kerala. This is to be far? 

, shared by the Central and State Govern-
ments In the ratio of 2:1. 

A grant of Rs. 1.50 crores has been 
sanctioned to Kerala Saksharata Samiti on 
3.3.1992 out of the Central share. 

Sabartmala Temple 

4677. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE· 

, VELOPMENT be pleased to state: 

(a) whether the women are not allowed 
to enter the Sabarimala temple in Kochi 
district; , 

(b) if so, the details thereof; and 

(c) the .remedial steps taken in the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): ;a) to (c). ·The temple 
under reference is not a centrally protected 
monument. However, as informed by the 
State Government. it is a living shrine and 
women between the age of 10 and 50 are nol 
allowed to enter the temple. Kerala High 
Count has also confirmed this restriction. 

Godown. In Karata 

4678. SHRI THAYIL JOHN ANJALOSE: 
Will the Minister of FOOD be pleased to 
slate: ' 

(a) the amount sanctioned by the Gov-
ernment for the construction 01 godowns in 
Kerala during 1992-93; 

(b) the number of godowns proposed to 
be constructed in the State; 

(c) the location and the capacity of those 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI) : (a) An amount of Rs. 49 crores has 
been provided during 1992-93 for construct-
ing godowns by Food Corporation of India in 
the entire country including Kerala. There is 
no separate allocation for individual ~tates. 

(b) to (d). A capacity of 5000 MT is under 
construction at Mulagunathukavu in Trichur 
District. Tentatively, Corporation proposes 
to construct additional capacity at Chin· 
gavanam, (Kottayam District), Mararikulam 
(Alappuzha District) and Payyanur (Kannur 
District) subject to availability 01 funds, land 
etc. 

Manmad-Nardana Railway Llna 

4679. SHRI Z.M. KAHANDOLE: Win 
the Minister of RAILWAYS be pleas~ to 
state: 

(a} whether the Government propose to 
construct new railway line between Manmad 
and Nardana via Malegaon Dhulelj1 Central 
Railway; , 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN):(a) No, Sir. 

(b) does not arise. 

(c) Constraint of resources. 

Notification on ChUke Lake 

4680. SHRI SRIBAlLAV PANIGRAHL 
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Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether he held a meeting on ecol-
• ogy of Chilka Lake in the last week of July; 

(b) if so, the issues discussed and deci-
sions taken thereon; 

(c) whether Govemment proposed to 
notify Chilka Lake of Orissa as an ecologi-
cally sensitive area; 

(d) if so, the details thereof; and 

(e) the progress made in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) to (e). The issues discussed In the 
meeting were regarding the environmental 
implications of the proposed prawn culture 
project in the Chilka lake,which is a joint 
venture of the government of Prissa and the 

,Chilka Aquatic Farms Limited. The deci-
sions taken in the meeting included the need 
ot carrying out an environmental impact 
assessment study of the project by a mUlti-
disciplinary team alld notifying the Chilka 
lake as an ecologically sensitive area. Ac-
cordingly, the State government of Orissa 
has been aqvised to carry out an environ-
mental impac assessment study of the proj-
ect by a multi-disciplinary team. The pro-
posal to notify the Chilka lake as an ecologi-
cally sensitive area is under examination. 

Adarsh Sanskrit MahSYldyalaya 
Scheme 

4681. SHRI LALIT ORAON: 
SHRI RAMDEW RAM: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Governmen.t have con-
stituted any committee to review the Adarsh 
Sansktit Mahavidyalaya Scheme; 

(b) if so, the details thereof; 

(c) whether the committee has submit-
ted its ~eport; 

(d) if so, the main recommendations 
thereof; 

(e) the action takenlproposed tto be 
taken by the Govemmentt on those recom-
mendations; 

(f) whether Adarsh Sanskrit Mahav-
idyalayas functioning in the country are being 
govemed underthe separate managements; 

(g) if so, whether the Government pro-
pose to take overr theiJ management; 

(h) if so, the deails thereof; and 

(i) if not. tne reasons tnerefor? 

THE DEPUTY MINISTER IN TTHE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENTOF CUL-
TURE) (KUMARI SELJA):(a) to (c). The 
Govemment constituted in February 1998 a 
Committee of eminent Sanskrit Scholars to 
review the Adarsh Mahavidyalaya 
Scheme.the Committee consisted of the 
following:-

(1) Dr. A. K. Sharma-Chairman 

(2) Shri C.A. Swaminahan~Member 

(3) Prof. Satyavrat Shastri-Member 

(4) A representative of the Rashtriya 
Sanskrit Sansthan, New Delhi. 

Its terms of reference included review 01 



117 Written Answers PAUSA 1, 1914 (SAKAl Written Answers 118 

the academic and administrative functioning 
of the Adarsh Mahavidyalayas and to sug-
gest ways and means of improving the same, 
as also appropriate r,orms for staff and es-
tablishment,' procedure for recognition of 
Adarsh Mahavidyalayas in future etc. 

The Review Committee had submitted 
its Minutes in May, 1992 but the same did not 
cover the various terms of reference ad-

~ quately. It was therefore advised to have 
another meeting and submit a duly drafted 
report covering the various terms of refer-
ence. The final Report of the Committee has 
not yet been received. 

Aids Through Dialysis 

4682. PROF. UMMAREDDY 
,VENKATESWARLU:Wili the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the attention of the govern-
ment has been drawn to the news-item 
captioned 'And now AIDS through dialysis' 
appearing il) the "Indian Express" dated 
November 25, 199;a.~ . 

(b) if so, the facts thereof; 

(~) whether HIV virus were transmitted 
to patients who had undergone dialysis in 
the Vijaya Hospital, Madras; and 

(d) the steps ta~<en or proposed to be 
taken toensure that suuflicient safety meas-
ures are taken at Government and private 
hospitals to check infection of AIDS through 
dialysis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAL fH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) and (c). Accord:ng to the information 
available with the government, the news-

item does not appear to be based on facts. It 
appears that during the last four years only 
two dialysis patients have been foundto HIV 
positive at the time of predialysis testting in 
Vijaya Hospital, Madras. The hospital also 
has a separate'arrangement for the dialysis 
of HIV positive pattients. 

(d) It is mandatory that blood which is to 
be used fortransfusion is pre-tested for HIV 
in!ection.Guidelines have already been is-
sued to all States/UTs Hospitals for control 
of Hospital infection. These guidelines inter-
alia include instructions on the control 01 
infection in dialysis units. 

(Translation J 

Sir Sunder Lal Hospital Banaras 

4683. SHRI VIRENDRA SINGH:wilithe 
Minister 01 HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the reasons for granting tess lund to 
Sir sunder Lal Hospital in Banaras as com-
pared to the f.unds sanctioned to other Gov-
ernment hospital during the last two years; 
and 

(b) the remedial steps proposed to be 
taken to provide equivalent fac:l!ities at Sir 
Sunder Lal Hospital? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEPARTMENTOFEDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA):(a) and (b). According to 
tre information furnished by the University 
Grants commission, grant to Sir sunder Lal 
Hospital 01 the Banaras Hindu University is 
provided keeping in view the actual need of 
the Hospital and UGC's financial resources. 

Sir SunderLal Hospit, I had been getting 
annual maint~nance grant of Rs.SOOO/- per 
bed since 1-1-1983. As this g~ant was not 
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adequate, the rnainIenance grant to the 
Hospital has been increased from Rs.60001 
-to Rs. 12.000 per bed &Mum from the 
current financial year. 

[English] 

NursIng Home of RIll Hospital 

4684. SHRI MADAN LAL 
KHURANA:WIII the Minister of HEAL TIH 
AND FAMIl VWELFARE be pleased to state: 

(a) whether the Nursing Home att Dr. 
Ram Manohar Lohia Hospital, Delhi is ade-
quate to meet the demand of the eligible 
CGHS benef.iciaries; 

(b) if not, the details of the action taken 
or proposed to be taken to construct a Nurs-
ing Home in South Delhi lor the benefit of the 
employees residing in that part of Delhi; 

(c) if not, the reasons therefor; and 

(d) the steps taken to update the exist-
ing Nursing home with all modern facilities 
and technique? 

THE MINISTER OF STATE IN THE 
MINISTRV OF HEALTH AND FAMIL V 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) to (c). The existing 
capacity in the nursing home of dr. R.M.l. 
Hospital has at times been inadequate to 
meet the requirements of increasing num-
ber of beneficiaries. However, some private 
hospitals havebeen recognised under CGHS 
where the beneficiaries can avail nursing 
Home fac;ilities. As such, thereis no proposal 
under consiceration to construct a nursing 
Home in South Delhi at present. 

(d) The facilites like .blood gas anslyser 
and mdl'litors are added or upgraded from 
time to time for the benefit of the patients. 

Fares of AC ChalrooCar In Plnaklnl 
Express 

4685.SHRI SOBHANADREESWARA 
RAO VAODE: Will the Minister of RAIl-
W~VS pleaSEid to state: 

(a) whether 1st class fare is being col-
lected from the passengers travelling in ·th. 
A. C. Chaircar compartment attached to 
Pinakini Express between Vijayawada and 
Madras, Satavahara Express between 
Vijayawada and Secunderabad and some 
other trains; 

(b) if so, the reasons therefor; 

(c) whether several representations 
have been received to revise the fare of 
these services; 

(d) if so , the likely date from which fare 
is likely to bt revised; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI UAL-
UKARJUN): (a) Yes, Sir. 

(b) Vijayawada-Madras Pin~ini ex-
press and VijayawadaSecunderabad 
Satavahana Express are day time inter-city 
MaillExpress trains. Improved type 1 st class 
Chair Car coaches with Air-conditioned facil-
ity have been provided by these trains so as 
to give greater comfort to the day time pat-
sengers. First Class fare :is charged for this 
service. 

(c) Yes, Sir. 

(d) and (e).There is no proposal to re-
duce the fare for this servK:e, in view of the 
reasons mentioned in reply to part (b) 
above. 
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Missing of Books from Library 
4686. SHRI MRUTYUNJAVA NAVAK: 

Will the Minister at HUMAN RESOURCE 
• DEVELOPMENT be pleased to state: 

(a) whether several valuanble books 
are missing from the main library of the 
University of Delhi; 

(b) if so, the details thereof; and 

(c) the steps taken to ensure that valu-
able books are not lost from the library? 

THE DEPUTY MINISTER IN THE 
MINISTRV OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT.QF EDUCA-
TION AND DEPARTMENT OF 
CUL TURE)(KUMARI SELJA):(a) and (b) 
According to the information furnished by 
the University of Delhi, 6991 books have 
been found missing from their main library 
over a period of 21 years. 

(c) The University has informed that lhe 
. following steps are taken by the university to 
ensure thai books are not lost from the 
library: 

(i) At the entry point of the library, iden-
tity cards/library cards' of students are 
Checked. 

(ii) Whenever the users leave the li-
brary. the books issued to them are properly 
checked. 

(iii) The stock verification of boooks is 
conducted periodic3!ly as per rules pre-
scribed by the Government. 

(iv) In case the losses are abnormal, 
adminidtrative measures/actions are laken 
to fix responsibility. 

Manufacture of QualHy Medicines 

4687. SHRI MOHAN LALJHIKRAM: WiHthe 
Minister of HEALTH AND FAMll V WEl-
FARE be pleased to state: 

(a) whether the quality of medicines 
manufactured by Indian Medicines Pharma-
ceutical Corporation. Almora is as affica-
cious as those manufactured by reputed 
pivate firms; 

(b) the steps taken by the Govemment 
to ansure that Ayutvedic medicins supplied 
by the Indian Medicines Pharmaceutical Cor-
poration to C.G.H.S. dispensaries are of 
better quality; 

(c) whether the Govemment propose to 
introduce modern drug manufacturing tech-
nology in the said Corporation so as to 
reduce product cost; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMll V 
WELFARE (SHRIMATI OK THARADEVI 
SIDDHARTHA): (a) to (d). The Indian Medi-
cines Pharmaceutical Corporation claims 
manufacture of drugs strictly in accordance 
with the classical texts of Ayurveds and 
Unani both in terms of manufacturing proce-
dure and use of genuine raw-material and 
there is no reliable' evidence of these drugs 
being less efficacious than thos9manufaac-
tured elsewhere. No manufacturing charges 
in violation of cassieal principls are contem-
plated. 

[EngliSh} 

Private Practice 

4688. SHRI B.L. SHARMA PREM.WiII 
the Minister of HEALTH AND FAMIL V 
WelFARE be pleased to state: 
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(a) whether Government doctors are 

authorised to carry ofn private practic; 

(b) if not, whether any inql!iry has been 
conducted rgarding the Government doc-
tors who are running private clinics in East 
Delhi especially in Mayur Vihar, Delhi; 

(c) If so, the Slips taken against the 
emng Government doctors; and 

(d) the steps contemplated to prevent 
recurrence of such practice? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF HEAlTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA):(a) No, Sir. 

(b) to (d). Whenever reports relating to 
Government doctors being enagaged in pri-
vate practice are received, these are en-
quired Into. O~e such complaint relating to 
East Delhi was enquired into and the Delhi 
Administration have been asked to initiate 
disciplinary proceedings. 

(Translation) 

Committee for Welfare of GIrts 

4689. SHRI RAM BADAN: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT.be pleased to state: 

Ca) 'whether the Government are con-
sidering to set up a Committee to suggest 
measores to be taken tor the welfare of the 
girls: 

(b) if so, the.details thereof; and 

Cc) the compOsition of the proposed 
Commlltee? 

THE MINISTER OF HUMAN RE-
SOURCE DEVElOPMENTCSHRI· ARJUN 
SINGH):(a)Govemment hasfinalisd a Dec-

adal Plan of Action for the Girl Child listing 
out measures for .improving her 
htl~lth,educatlon and awareness of rights 
among other things. In view of this. no 
Committee is being set up. 

(b) a.nd (c). Does not arise. 

[English) 

Setting up of National PharmacelJtl-
cal Institute 

4690. SHRI KALKA DAS: Will the Min-
ister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government propose to 
set up a National Pharmaceutical Institute in 
Punjab in the near future; and -

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D.K. THARADVI 
SIDDHARTHA): (a) Yes. Sir. 

(b) A conceptual Master Plan has been 
finalisd. A turnkey construction contract has 
been awarded to the National Buildings Con-
structions Corporation (NBCC). a public 
sector enterprise. The cQnstrudion of the 
project has already/and It Is likely to be 
started completed by 1994-95. 

Price. of Sugar 

4691. SHAI BHUPINDER' S'~GH 
HOODA: Will the Minister of FOOD be 
pleased to state: . 

(a) the present prevailing prices of sugar 
in the principal foreign mar1<ets; 

(b) the position of India In tlie foreign 
markets; 
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~; (c) whether the government have made (0) Does not arise.
liranyfresll agreement with any foreign coun-
HHYfor the export of sugar; and Aliccaticn of Levy Sugar
'- ,..~

(d) itso, the details therecl?

THE. M!NISTER OF STATE OF THE
MINISTRY OF FOOD (SHR! TARUt'J

•GOGOI): (2) The London Daily Price tor
:Gij whitG sU9ar is about US $ 246.30 per MT

(Spot)t.o.b. European ports as on 16.12.1 C?92
:~as ?er report of lntemationcl Trz,d:nC1 Corn-

"1:1" .:-;, Nr"'J D"P-li'J(pany, xs« Vd.

Fw' .
t.. (b) The share of India in export Cl SU~F,r

. ini'~orld rnarkat is very srnail at cresnt.
)05'

itull (c) No, Sir.

\R .

the j

4692. SHRI S.S. SlD~!.4L: WiI! the Min-
:::::erof :=OGCl be p:82SI~;dto slats the alloca-
tion 0: levy sugar rnzdeto each '~t~to during
the Current ye ar, menta-wise tiii SepLinl-
bs~,1992?

THE MINISTEn OF STATE OF THE
MINiSTRY O~ FOOD (SHR! TARUN
GOGO!): statement indicating State-wise
monthly levy sugar quaia. 5'iv adhoc in-
crease in the monthly allocation aifeciiv&
'from 1.8,1991 and U1e annual festival quota
in proportion of iheir monthly quota out of
one lal\h,tO'tll~SrS ai,\l!\ched.
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Illegal Flesh Trade between India 
ancfDubal 

4693. SHRI RABI RAY: 
SHRI UPENDRA NATH VERMA: 
SHRI B.L. SHARMA PREM: 
SHRI SANAT KUMAR MANDAl: 

Will the Minister of HUMAN REOURCE 
DEVELOPMENT be plesed to state: 

(a) whether attention of the Govern-
ment has been drawn to the newsitem cap-
tioned "Dubai pimpS trapping poor Delhi 
women" appeared in the 'Indian Express', 
New Delhi dated the November 19,1992;and 

(b) if so, the action being taken against 
the unscrupulous agents involved in the flesh-
trade rackt being run between Delhi and 
Dubai? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) Informlion is being is being collected 
and will be laid on the Table of the House. 

Seminars on Women 

4694. SHRI JAGMEET SINGH 
BRAR: 

SHRIMATI BIBHU KUMAR I 
DEVI: 

WiD the MinisterofHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the nUllDerof seminars on "Women-
challenges and aspirations" held in New 
Delhi during October and November, 1992; 

(b) the details of these seminars and the 
main observations and duggestions made 
therein; and 

fcl the reaction 01 the Government 

thereto? 

THEMINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRt ARJUN 
SINGH):(a) A Seminar on "Women-Chal-
lenges and Aspirations" was held under the 
aegis of the Catholic Priests Conference of 
India in Delhi during this period. 

(b) The seminar highlighed the il'J1)or-
tant role played by women in human devel-
opment and their basic equality with men in 
every respect. The Seminar highlighted how 
women were being exploited by the prevail· 
ing economic, social, poltical, cultural and 
religious structures. The participants at the 
Seminar spoke of bringing about attitudinal 
changes in their own parishes and dioceses 
and en_suring the participation of womenin 
the management and administration of these 
instutions. They also resolved to organise 

. women's groups in parishes and dioceses 
with various secular movements supporting 
the cause of women. 

(c) Govrnment welcomes such initia-
tives of nOIl-9OVernmental organisations, 
religious orders and other sections of sacity 
in furthering the cause of women. 

[Translation} 

Assistance for Women Welfare 
Programmes 

4695. SHRI RAJVEER SINGH: Will the 
Minister of HUMAN RESOURCE DEVEL· 
OPMENT be pleased to state: 

(a) the ~tails ofthe finaneil aid provided 
to various voluntary. organisations for vari-
ous Weifare programmes for women during 
the last two years and current yell. State-
wise; 

(b) whether some auch proposals re-
ceived from lInar Pradesh .. pancIng for 
approval; 
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(c) If so, the details thereof. and RONMENT AND FORESTS be pleased to 

(d) the time by \vhich these are likely to 
be approved, "1 

THE MINISTER OF HUMAN RE-
o SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):(a) to (d). The information is being 
compiled and will be laid on the Table of the 
House. 

Devdasl System 

4696. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the practice of Devdasi 
System is still continuing in various parts of 
the country; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to be 
taken by the Government to eradicate this 
evil and rehabilitate them? 

THE MINISTER OF HUMAN RE-
,SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a)and (b). Yes Sir, the Devdasi 
System xists in certain areas in the States of 
Andhra Pradesh, Kamataka and Maharash-
tra. 

(c) The respective States have their 
own laws relating to the Devdasi System. 
They have alSo initiated various measures to 
secure soocial and economic independence 
forOevdasis. These include providing voca-
tional training, educational facilities for their 
children, pnsion, finacial assistance for 
economic rehabilitation etc 

Meeting on Biloglcal Wealth 

4697. SHRI CHANDULAL 
CHANDRAKAR:WiIl the Minister of ENVI-

state: 

(a) whether the Government are aware 
that a meting of the emment Botanists from 
Asian countries was held to prevent exploi-
tation of Asian Biological weahh ; 

(b) whether Indian Botanist had also 
participatd in the above meeting; 

(C) if so, the details thereof; and 

(d) the issues discussed in the meting 
and the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
·ESTS (SHRI KAMAL NATH): (a) A meeting 
of the Plants Committee of the Convention 
on International 'Trade & Flora (CITES) was 
held at Chiang Mai (Thailand) on 26-28 
October, 1992 to discuss and take stOCk of 
tradee in biological weahh and preventive 
controls under CITS regulations. 

(b) and (c). The Director Botanical Sur-
vey of India, participated in the meeting. 

(d) The meting discussed issues con-
cerning international trade under CITES, 
and recommended that all parties to the 
Convention Should ensure that export and 
import in CiTIES species and their deri-
vaatives is carried out as per norms. h was 
also recommended that close cooperation 
be sought with non-mmber countries in the 
implementation of the CITES regulations 
and furtheer that all appropriate means be 
used to exercies control over illegal trade in 
CITES species. 

Nursing SchoolsICol •• 

4698. DR. Y.S. RAJASEKHARREOOY: 
Will the Minister of HEAlTH AND FAMILY 
WELFARE be pleased to state: 
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(a) whetherthere is a proposal to attach 
School of Nursing to any Government Hos-
pital: 

(b) if so, the details thereof; and 

(c) the names of Govemment Hospitals 
in the Union Territory of Delhi which have 
Colleges/Schools attached to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIM.II.TI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). Yes, Sir.The 
Delhi Adminastration has a proposal to at-
tach a School of Nursing each to the Guru 
Teg Bahadur Hospital and the Deen Dayal 
Upadhyy Hospital. 

(c) The following hospital in the Union 
Territory of Delhi have Nursing Schools at· 
tached to them: 

1. Lok Nayak Jai Prakash Narain Hos-
pital. 

2. Smt. Sucheta Kriplani Hospital. 

3. Dr. R.am Manohar Lohia Hosi)ital. 

4. Sfdarjung Hcspital. 

5. Bara Hindu Rao Hospital. 

6. Kaslurba Gandhi Hospijal. 

7. All India Institute of Medical Sciences. 

As regards nursing Colleges, a college 
of Nursing is functioning as part of the All 
India Institute of Medical Sciences. The Raj 
Kumari Amrit Kaur College 01 Nursing whlc, 
his a subordinate office of this Ministry IS 
ttached 10 Safdarjung Hospital for practi::ell 
training of its students. 

New Railway lines In VldlVa Region 

4699. SHRI VILAS MUTIEMWAR: Will 
the Minister of RAILWAYS be pleased 10 
state: 

(a) whether there is any proposal to lay 
a new railway line linking umred, Mak-
erghokada, Nand, Chimur, Murpaar, Bandar 
Vroraha in Vidarbha area of Maharashtra 
keeping in view the large deposit of coal in 
that area: and 

(b) if so, th~ details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

. LlKARJUN): (a) No. Sir. 

(b) Does not arise. 

Circulation of Resolutions of 
NCERT Council 

4700. SHRI C.K. KUPPUSWAMY: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be please to state: 

(a; whether the resolutions passed by 
the NCERTCouncii are being circulate to all 
its members and to the Ministry of Education 
of all the States and Union Territoties for 
their comments: 

(b) if so, whether any lime limit has been 
prescribed by the Government for such 
proceoure: and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VELOPMENT (DEPARTMENTOF EDUCA· 
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (c). The National 
Council of Educational eseach and Training 
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(NCERT) has intimated that as per Rule 16 
of the Rules of the Council. the Annual 
Generalmeeting of the NCERT is generally 
held once year. However. the Minister of 
Human Resource Development. the Presi-
dent of the i\lCERT may convene a Special 
Meeting wheneve deemed m. The draft 
poceedings of these meetings. after being 
duly approved by the President of the NCERT 
are circulated to the members of the Council 
for sending theircomments within a period of 
10 days. If any member sends his com· 
ments. the same are incorporated in the 
proceedings alter getting the approval of the 

• President, NCERT. If no comments are 
received on the draft proceedings, the sa· 
meare treated as confirmed and circulated 
to all the members which includes Education 
Minister of StateslUTs or their representa-
tives as the case may be. 

Admission In Navodaya Vidyalayas 

4701. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of students who applied 
for aadmission during 1991-92 in Navodaya 
Vidyalayas, State·wise: and 

(b) the numberof students who actually 
appeared in the admission test and the 
number of students out of them who got 
admission, state·wise? 

THE DEPUTY IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) and (b). the information is given 
in the statement anaached. 



143 Written AnSwelS DECEMBER 22. 1992 Written AnS_1S 144 

... 
Ol 
Ol ... 
~ -.:: 
-6 
~ ~ 

~ ~ co ... 'ot 'ot CD 'ot ~ N' ~ 
'ot ... 

.~ ~ It) N Ot (JI C! C') N C') ." 
~ 

... co 
"t) "t) N CIS "'( 
J!! c:: 
~ J!! 
a c 
." ~ - ~ 0 ... 
~ -0 

! c • ~ d:: 
~ ~ C') .... co It) co ~ CD CD .... co c t::: '" & "Ot 0 It) UI ..,. M M M N Ol - ~ (JI ... _ C') .... C') "':. C') CD C') Ot 

i u; C') oi oi "'( 'ot It) 

.§ iii 
::~ 
'_ III 
~fii 

.... "'~ z l!~ 
UJ ~~ S 
~ :t;~ 

e e :=. 

i~ ~ 
o· .... It) N 0 M C') N ...... m co 
...... N 0 M M UI .... M N N 

.! q CI!. "!. ...... co M CI!. ..,. M M q 

. ~ iii an 0 ... 
'S C') It) .... 

~c:: ~ 
_ ... 
ij~ II: 
CIS 

~ 
." 
.II! 

~ 
'" .2 .... ~ 
:! ~ 

... 
III z= 

t -8 en 
!! s:; II) 

,Q en ~ 
J!! 

(I) z -8 ,;;! 

i CD all a: € 0 CD 
S f! "iii > - c 0.. III all III 

:) 0 t\j ~ 
z= .2' ::r III - f! lil "0 C. iii c 

." ~ t'CI z= ... C t'CI :6 z ... t'CI - "0 "0 C III III E .!!!. t'CI ~ 0 ::s all 
~ C C ... z= s:; III c! ::s 0 ~ Q; 0( 0( 0( ill (.) 0 0 C) 0 

~ c:: 
CD 
,II! 
~ 

!! ~ 
_: N M, ..; iii u) ,..: u) oi ci ..: 

~ ...: 
(I) 



145 Written AnsW61S PAUSA 1. 1914 (SAKA) Written AnsW81S 146 

~ I"- <0' co 01 (\') - <0 ~ - <0 N I() I"-

~ 
It) - 01 '<t '<t (\') 01 <0 (\') <0 (\') 

I() <0 -. co ~ ~ '<t N co 
"'( 

.l!! 
c: 
~ 
.2 
III 
Ci ... 
~ 
~ i - co :8 '<t '<t ~ <0 01 <0 '<t N <0 '<t 

~ 
~ .... .... l"- (\') co 0 0 .... (\') I() 01 

I"- CD .... co I"- M I() '<t 0> N I"- co ,.: 11) ~ rD en en ~ co; N 
(\') (\') N 

1:) N en I() co '<f 0 I"- co ~ <0 co co I() e 0 co N en <0 I() II) N '<f co M CO (\') N N co I"- ~ N <0 C'! N I"-!l a> rD Lri ,.: N - Lri ~ N .!{l <") M '<t '<t N 

~ 

.... 
~ s::. 

II) .c l5 ID II) 
"0 a. CD 
'I! "0 

~ 
CD I! ~ ~ 0... ID IV III iii: a.. ,.. "0 

... 
iii ID - .x "0 IV· II) ... E IV C .r:. Q C\I .r:. III e IV ,.. ::J I! iii IV III .Q 

~ 
u n; IV .c .c III Q. .c iii II) "0 IV :!Ie:: ~ E E II) "0 .c 'c Q CI CI II) c .x N 

~ 
0(1 III CD III III III IV :E CD co .;:: Q 

X ..., :!Ie:: :lIC ...J ::::t ::::t ::::t ::::t z· 0 0... 

en ci 
N 

N 
N 

M 
N 

.... 
N 



'47 Written Answers 

~ c:: 
~ 
~ 
." .... 
0 .... 

! 
~ 

"t) e 
.S! 
.!!! 

~ 

.... 
~ 
(ij 
<II 
oS .... 
C 

~ 
~ 

....: 
(I) 

"t) 

~ 

~ q: 

"t) 

~ 
& q: 

0 
Il) co 

~ 

m 
"'I' M 

M an 

f6 co 
C') 

an 

C\I 
~ 
'2 
:::I a. 

DECEMBER 22.1992 Written Answers 148 

N M 0 co 
'" N ~ C\!. N 

II) 
~ ~ 

~ m m 
M q) 
,...: cri 
N M 

co §l '" q) m M II) 
II) co ... 
0 ~ M 

.t:: 
tJI 
(I) 

c '0 
C1I C1I 
.t:: e ... 
iii E a. 
C1I 

~ 
:::I ... 
Q. C1I 'cu '1:: 5 a: t-



149 Wrmen Answers PAUSA 1, 1914 (SAKA) Written Answers 1 50 

Stoppage of Andha and Tamil Nadu 
Expresses 

4702. SHRI RAMCHANDRA GHAN-
GARE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is a demand for pro-
viding a stoppage of Andhra and Tamil Nadu 
Expresses at Wardha East Station and res-
81Vation of some berths in these trains at the 
station; 

(b) ifso, whether the Government are 
consideing to meet the above demends; and 

(c) if not, 'the reasons therefor? 

(d) ifnot, the reasons therefor? 

THEMINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) No, Sir. 

(c) Doesnot arise. 

(d) Lacko' commercial justification. 

Kota-Neemuch LIne 

4703. SHRI SURAJBHANU SOLANKI: 
Will the Ministe of RAILWA YS be pleased to 
state: 

(a) the details regarding tbe works being 
undertaken for construction of Kota-Chittor-
garh-Neemuch broad-gauge railway line; 

(b) whether the work isgoing on as per 
, original schedule; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN' THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (c). Kota-Chittaurgarh-

Nimachh broad gal,lge line has already been 
completed and opened to traffic. 

Latur road-Latu r-Ku rudwadl 
Railway line 

4704.SHRIMATI SURYAKANTA 
PATIL:WiII the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have ap-
proved the laying of new railway line be-
tween Lalur Road and Latur and conversion 
of existing narrow gauge line between Latur 
Road and Kurudwadi in to broad gauge; 

(b) if so, the reasons fordelay in starting 
this work; 

(c) whether this IlOe will also pass via 
Osmanabad; and 

(d) ~so, the details !thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a ) to (d). The work of gauge 
conversion between Miraj-Latur is included 
in the action plan for gauge coversion and is 
likely to be taken up in the coming 
years,subject to availabiolitty of resources. 
The extension of line from Latur to Latur 
Road will be considered after conversion 01 
the narrow gauge line. 

Survey for considering possible change 
in alignment via Osmanabad has been taken 
up. Decision depends upon the results ofthe 
survey. 

{English] 

Licences to Hawkers In Trains 

4705. SHRI SURYA NARAYAN 
YADAV: 

SHRI RAM SHARAN YADAV: 
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Will the Minister of RAILWAYS.be MINISTRY OF RAILWAYS (SHRI MAL-
pleased to state: lIKARJUN): (a) No, Sir. 

(a) .whetherthe Government had taken 
a decision during 1991 to give licences to 
hawkers operating in trairis; 

(b) if so, the action taken so far in this 
regard an~ the total number of licences 
issued during 1 ~91; 

(c) the details regarding implementa-
, tion of this decision dLlriQ9 1992-93; and 

(d) if no licences have been issued, the 
reasons therelor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN)~ (a)· No, Sir. 

(b) and (c). Donot arise. 

(d) The issue has already been exam-
ined in depth and keeping in view a number 
of attendant problems, issuance of licences 
to unauthorised hawkers has not been found 
fea$ible. 

[EngliSh) 

Insurance Coverage of Passengers 

Cb) No, Sir. 

(c) Does not arise. 

Cd) TIhere is already provision of pament 
of a sum of Rs.2 lakhs in case of death or 
total disability and minimum of RS.16,OOO/-to 
a maximum of RS.1,BO,OOO/- for varrious 
kinds of injuries under Railway Act,1989. 

{Translation} 

Committee on Problems 01 Students In 
Navodaya Vidyalayas 

4707. SHRI JANGBIR SINGH: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether any commetee has been 
constituted in regard to the boarding, lodging 
and teaching problems of students in Na-
vodaya Vidayalayas; 

(b) if so, the details thereof; 

(c) the details 01 recommendations made 
by the committee: and 

(d) the action proposed to be taken in 
4706. SHRI G. MADE GOWDA: Will the this regard? 

• Minister of RAILWAYS be pleased to state: 

'(a) whether there is any provision for 
insurance coverage for railway passengers 
like a!r passen!;lr; 

(b) if not, whether there is any proposal 
to introduce insurance coverage for railway 
passenger also; .. 

(c) if so, the details thereof; and 

Cd) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) No, Sir. 

(b) to (d). Do not arise. 

Samastlpur-Darbhanga and s8karl-
Hasanpur RaiIwaY'lInes 

4708. SHRI BHOGENDRA JHA: Will 
the Minister of RAtLWAYS be pleased to 
state tthe steps being taken by the Govem-
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ment for the conversion of samastipur -
Darbhanga-metre-gauge into broad-gauge, 
construction of Sakari Hasanpur metre-
gauge line and conversion of Khasol-
Darbhanga-Jainagar metre-gauge line into 

"broad-gauge in Nonh Bihar under the Nonh 
Eastern Railway? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): Samastipur-Darbhanga gauge 
conversion work is already sanctioned,and 
in progress. Completion will depfnd on availa-
bility of resources in the coming years. There 
is no proposal for taking up the otherr works 
listed in the Question at present. 

Grants to Schools for Dolls Museums 

4709. SHRIMATI SANv..I UUDC T; ¥Viii 
the Minister of HUMAN RESOURCE DE-, 
VElOPMENT be pleased to state: 

(a) whether there is any proposal to 
sanction grants to schools for setting up of 
Dolls Museums; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF HUMAN RESOURCE DE-
. VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) NO,Sir. 

(b) Does not a( ,se. 

Import of Equlpments 

4710. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether his Ministry has imported 
. some railway equipments; 

(b) if so, the details thereof during the 
last three years and the total expenditure 
incurred thereon; and 

(c) the effons being made to manufac-
ture these equipments in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALlIKARJUN):(a) Yes. Sir. 

(b) and (c). A statement is atached. 
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Pollution In Major Cities 

4711. SHRI ASHT BHWA PRASAD 
SHUKLA:WiII the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) the outcome ofthe studies made and 
monitoring done by the CentralJState Pollu-
tion Control Boards and other Govemment 
agencies in regard to air and water pollution 

, in major cities; and 

(b) the guidelines issued for containing 
suuch pollution within standard limits? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS(SHRI KAMAL NATH): (a) Stud-
ies conducted in eight major cities in the 
country by the Central Poilu ion Control Board 
show that air pollution is increasing in these 
cities primarily due to vehicul~r emisSions, 
coupled with natural dusty conditions. A 
deteriorating trend has been observed in the 
levels of water pollution in surface waters 
because of untreated domestic effluuents. 
The levels of industrial pollution are showing 
a declining trend. 

(b) The steps taken to control pollution 
incluse:-

(i) Effluent, emossion and ambient noise 
standards have been prescribed under the 
Enivironment (Protection) Act, 1986. 

(ii) Induustries· have been asked to 
comply wi(h consent requirements of the 
State Pollution Control Board to limit the 
discharge of. effluents and emissions within 
the~tipulated standards. 

(iii) :-he State Pollution Control Boards 
have been directed to monitor compliance to 
the prescribed standards within a time-frame. 
ACtion under the provisions of the Act is 
taken against the defauning units. 

(iv) An action plan has been formulated 
for large and medium industries in the 17 
critically polluting categories. . 

(v) Mass emiSSion standards for auto-
mobiles for the years 1995 and 2000 have 
neen notified under the Air (Prevention & 
Contrrolof Pollution) Act, 1981. 

(vi) The State Pollution Control Boards 
have been directed to launch a drive against 
secondary lead manufacturing units to con-
tain lead pollution in metropolitan areas. 

Nehru Yuva Kendra. 

4712. SHRIMATI SHEElAGAUTAIIn. 
SHRIMATI BHAVNA CHIKHlIA: 
SHRI RAJESH KUMAR: 
SHRI P.P. KALIAPERUMAL: 

Willthe MinisterofHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details ana number of programme 
conducted by Neheru Yuva Kendra in Tamil 
Nadu and States during the last one year; 

(b) wh.ether Planning commission has 
pointed out some shortcoming in the work-
ing of these Kendras: 

(c) if so, the details thereof; and 

(d) the measuures taken to remove those 
shortcomings? 

THE MINISTER OF HUMAN RE-
SOURCE DEVelOPMENT (SHRI ARJUN . 
SINGH):(a) The details and number of pro-
9rammes conducted in various States is 
given in the attached statement I. 

(b) to Cd). The Planning Commission's 
report (March, 1991) had pointed out a few 
shortcomings, the details of which alone 
which the measures taien by the Depart-
ment are given in the enclosed statement-II 
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Eco Task force 

4713. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the total strength of each of the 
existing Eco Task Forcesset up for tAking up 
afforestation In difficult areas; 

(b) the criteria fixed for employment In 
such forces; 

(c) the authoritties which have admini-
stration and financial control over such forces; 

(d) whether the forces are likely to be 
disbanded despite of their good perform-
ances;and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS(SHRI KAMAL NA TH): (a) The strength 
of the existing Eco-Task Forces is under 

Uttar Pradesh 243 

Rajasthan 668 

Jammu& Kashmir- • Ma 

Total-~ 

(b) Only ex-service personnel from the 
local area between the age group of 16-42 
years are engaged in the Eco-Task Forces. 

(c) The Eco·task Forces have been set 
up under the Territorial Army Regulations, 
1946, and under the administtrative control 
of the Ministry of Defence. The cost as per 
approved guideiines is reimbursed by the 
Ministry of Environment & Forests. 

(d) and (e). The Eco-Task Forces are 

not disbanded. For Increasing cost-effec-
tiveness, ascheme of disembodiment for 
four months during the Jean period of the 
year, and covering 90% of the total strength, 
is being introduced. 

Revenue Villages 

4714. SHRI RAMESHWAR 
PATIDAR: 

SHRI SATYA NARAYAN 
JATIYA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the numbefforest villages converted/ 
proposed to be converted in to revenue 
villages, Statewise~ 

(b) hether the guidelines Issued by the 
Union government in hils regadare being 
implemented; 

(c) if not the reasns therefr; and 

(d) the remedial stepspropsoed to be 
taken in this regard? 

THE MINISTER OF ST AE OF THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS (SHRI KAMAL NATH): (a) No lorest 
villageas een apprved for onversion into 
revenue village under the Frest 
(Conservation)Act, 1980. No such propoal is 
pending with Central Govern men! as o.n 30-
11-1992. 

(b) Yes, Sir. 

(c) and (d). Do not arise. 

[English] 

Posting of Teachers 

4715.DR. SUDHIR RAY: Will the Minis-
terof HUMAN RESOURCE DEVELOPMENT 
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be pleased to refer to the reply givin to 
Unstarred Question NI' 1874 on December 
3,1991 and state: 

(a) whether the inloamtion regading 
posting of teachers more than the sanc-
tioned strength in Kendriya Vidyalayashas 
since been collected; and 

(b) if so, the etails thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) and (b). Yes, Sir. The 
information is given in the attached state-
ment 
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Delegation of power under forest (Con-
servation) Act. 1980 

4716. SHRI K.H. MUNIYAPPA: 
SHRIMATI BASAVARAJES-

WARI: 
SHRI V.KRISHNA RAO: 

WlIIthe Minsterof ENVIRONMENT AND 
FORESTS be pleased to state 

(a) whether the Government Issued 
certain guidelines to delegate power to the 
States for diversion of frest Ian une Forest 
(Conservation) act, 1980; 

(b) if so, the details thereof; and 

(c) te reaction of the State Governments 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIORNEMENT AND 
FORESTS (SHRI KAMAL NATH): (a) No 
Sir. 

(b) and (c). Do not arise. 

Report of Chandulal Chandrakar 
Comlttee 

4717. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
refer to the reply given to starredQuetion 
NO.6?? on April, 21,' 992and state; 

(a) whether the Report of the Chandulal 
Candrakar Committee set up in 1988 has 
since been received by the Government; 

(b) if so, the details of main recom-
mendtions made therein; and 

(c) the steps proposed to b~ taken by 
the Government in this regard? 

THE DEPUTY MINISTER IN THE MIN-

ISTAY OF HUMAN RESOURCE DEVEL-
OPMENT(DEPARTMENTOFEDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a) to (c). The matter Is 
underconsidertion. 

[Translation] 

TraInIng-CUm Employment 
Progamme for Women 

4718. DR. LAL BAHADUR RAWAl; 
SHRI RAJENDRA KUMAR 

SHARMA: 
MAJ. GEN.(RETD) BHUWAN 

CHANDRA KHANDURI: 
., 

Will the MinisterofHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount of grants sanctlone for 
project prposals submitted underthe Scheme 
Support for Training-cum-Employment 
Pogramme torWomen to each State during 
each of the lasttwo years; 

(b) the criteria adopted for providing 
such grants; 

(c) whether some projectpropsals have 
been submitted by the Government of Uttar 
Pradesh between December, 1990 to April, 
1992; 

(d) If so, whether these have been 
approved; 

(e) if not, the reasons therefor; and 

(f) the time by which these are IIk';ly 
tobe cleared? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):( a) The grrantrs released State-wise 
under the Scheme of Support to Training 
and Employment Progrramme tor Women 
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during the years 1990-91 and 1991-92 are as under: 

Slats 1990-91 

1. Bihar so.oo 
2. Gujarat 60.00 

3. Haryana 105.40 

4. Himachal Pradesh 

5. Karnataka 180.00 

6. Rajasthan 60.00 

7. Uttar Pradesh so.oo 
8. West Bengal 5.00 

Total 510.40 

(b) Under this Scheme, assistance Is 
provided to eligible organisations for provid-
ingtraining and erJl)loyomentto poorwomen 
in the traditional sectors. These proposals 
are considered by a Projed Sanctioning 
Committee set upin the Department of 
women and child Development. and selected 
on the basis of their viability and the capaci-
ties of the applicant organisations to provide 
the necessary linkages and co-ordinate vari-
ous inputs. 

(c)to "). Yes, Sir. A total of 26 proposals 
have beer. Jbmitted by the Government of 
Uttar Pradesh during this period. Out of this, 
in 23 proposals tile State Government had 
proposed to irJl)lement the Scheme. How-
ever, since, State Governments are-not elI-
gible to receive grants under this Scheme, 
these 23 proposals have not been aPProved. 
Of the {e'TIaining, two proposals were sanc-
tioned during 1991-92, While the decision 

(Flgue in Rs. lakhs) 

1991-92 

96.17 

48.72 

109.90 

58.88 

6124 

255.46 

202.40 

17.23 

850.00 

relating to the remaining proposal is depend-
ent upon the continuation ofthe scheme and 
the availability of resources during the VIII 
Plan Period. 

Colour Blindness . 

4719. SHRI DHARAM PAl SINGH 
MALIK: WUI the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: .., 

(a) whether any treatment for the con-
trol and prevention of colour blindness has 
been found by othalmogists; 

(b) if so, the details thereof; 

(c) whetherthe Governmentproposeto 
conuel a study in this regard; and 

(d) if so, the details thereof? 
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THJ= MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARATHA): (a) and (b).There Is no ' 
preventive measure or treatment for colour 
blindness .. 

(c) No, Sir. 

(d) Does not arise. 

[English} 

Railway LIne via Mohali:Fatehgarh 
Sahib 

4720. SHRI HARCHAND SINGH:Wili 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Union Government have 
received a proposal from the Government of 

, Punjab to connect Chandigarh with Ludhi-
ana-Delhi-trunk route via Mohall-Fatehgarh 
Sahib: 

(b) whether the proposal has been 
examined and action taken for survey in th is 
connection; and 

(c) if so, the expected time by which the 
proposal is likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN):(a) Yes, Sir .• 

(b) A survey has been taken up to con-
nect Rajpura with Chandigarh to provide a 
direct link, without any reversal, from all 
districts of Puniab Chandigarh. while the line 
via Mohali" and Fategarh Sahib will suffer 
from double reversal for all trains coming 
from Bhatlnda. Bamala, Dhuri a"d Patiala 

• direction. 

(c) Further consideration of the prposal 
would depend upon the resultsof the survey 

and availability of resources in the comi'l9 
years. 

Speed of Trains on 88ng810re-
Mysorellne 

4721. SHRIMAT\ CHANDRA PRABHA 
URS: Will the Minister ot RAILWAYS be 
pleased to state: 

(a) the average speed prescribed for 
the trains running between Bangalore and 
Mysore on new broad gauge line; 

(b) whether the average speed of these 
trains is less than the speed prescribed for 
these trains: 

(cl if so, the details thereof and the 
reasons therefor; and 

(d) the steps being taken to increase the 
speed of these traians? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN):(a) to (d). There is no pre-
scribed average speed as such. Trains run 
as per mainumum permissible speedspeci-
fied lor a section, different types of coaches 
and locmiotives.Normally the maximum per-
missible speed of trains in te brod gauge is 
90 to 1 00 kmph. Trains In Banglaore-Mysore 
section however, run at a speed lower than 
this becaause it is a newly converted sec-
tion. Once te sectin stablised the srne will be 
restored to the normal level. 

Pilferage of Goods and Railway Prop-
erty 

4722. SHRI PROBIN DEKA: 
SHRI ANANTRAO 

DESHMUKH: 
SHRI CHHITUBHAI GAM IT: 
SHRI MOHAN RAW ALE: 

Will the Minister of RAILWAYS be 
pleased to state: 
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(a) Whether the incidents of pilferage of 
booked goods and railway property are in-
creasing; 

(b) H so, the details thereof aJongwith 
the value 0' goods pilfered during each of the 
last three years; zone-wise; • 

(c) the percentage of recovery of stolen 
ralklway property vlz-a-viz booked consigne-
ments during the above period; 

(d) the number of persons found re-
sponsible and apprehended therefor; and 

1989-90. 1990-91. 

Booked 
Consignment 10.31% 9.39% 

Railway 
Material 34.25% 33.01% 

(d) The details are as under:-

1989-90 1990-91 

Booked 
Consignment 2,691 2,868 

Ra1lway 
Material 14.191 13.854 

(e) The following steps are being con-
templated by the Railway Protection Force 
in order to check thefts and pilferages wHh 

, a view to contain/control the crime against 
the Railway property:-

1. Black spotslvulnerable yards / areas 
are identified from time to time for strict vigil 
and supervision. 

2.018 st-aff are activated to collect crime 
intelligence with a wiew to conduct raids/ 
searches at the dens of the criminals/receiv-

(e) the new methods if any, the Govem-
ment have taken to control such thefts and 
Improve the recovery rate of such thefts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlllKARJUN):(a) The cases of pilferages 
Ithefts of booked goods are decreasing. But 
there is marginal incereae in cases of theft of 
railway materials. 

(b) A statement is attaChed. 

(c) The information is as under:-

1991-92. 

14.75% 

37.58% 

1991-92 

2,989 

14",488 

ers of the stolen raailway property. 

3. The trains are checked by RBF staff at 
the destination stations to the maximum 
extent possoble and wherever they are 
placed on non-operation duty. 

4. strict vigil is also being kept on unse-
rupulous Railway slaff who indulge in mal-
practices resulting in loss of Railway prop-
erty. 

5. Stringent action is taken against RPF 
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staff at various levels who fail to prevent 
theftJpiHerages in their jurisdiction and also 
for inadeguate.supervision and control over 
staff their convnand. 

6. Close co-ordination is maintained 
with CRP Where joint raids are conucted 

. against the a,.i-social elements who indulge 
• In such acIlYII\es etc. Even co-ordination is 
madewithotherRailwaysDepartments(such 
as Mechanical and Electrical) who maintain 
the rakes in order to avoid any piHerage of 
Railway property from the trains. 

7. Escorting of trains in the vulnerable 
se~ions so ·as to prevent and detect the 

thefts of Railways property. 

8. The one-time seal and keyless-look 
were introduced major Goods Sheds in re-
spect of high-rated commodity. 

9. Costly consignment are sent in BlOCk 
Rakes without any detenllon enroute to 
·prevent thefts. Wherever possible. Armed 
Escorts are provided in vulnerable sections. 

10. The un-manned guard lobby portion 
of SLRNP are locke after loading'ofparcels 
to prevent entry of criminals. 

11. Metal detetors are used in the Work-
shop for frisking of employees. 
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Teaching and Non-Teaching Staff 

In Navodaya Vldyalayas 

4723. KUMARI FRIDA TOPNO: 
SHRrKODDIKUNIL SURESH: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total number of approved posts 
of teaching and non-teaching staff in Na-
vodaya Vidyalayas in the country, State-
wise; 

(b) the numberof posts out ofthem lying 
vacant, State-wise; . 

(c) the reasons for not filling up the 
vacant posts; 

• (d) the details of current an" backlog va-
canciesearmarke for SC/sT employees; and 

(e) the efforts made/contemplated to fill 
up the-vacant posts? 

THE DEPUTY .. MINISTER FOR EDU-
CATiON AND CULTURE IN THE MINIS-

TRY OF UMAN RESOURCE DEVELOP-
MENT (KUMAR I SELJA): (a) and (b). Requi-
site information State-wise is given in the 
attached statement 

(c) Vacancies are primarily due to:-

(i) Non-availability of suitable candidates 
belonging to SC/ST category .• 

(Ii) Remote locatins of Vidyalayas; In-
adequate educational facilities for primary 
and college education.of chilren of staff. 

(iii) Higher pay scales and perks In some 
States in comparision wlh the Central Pay 
Scale. 

(d) As given in the statement. 

(e) With a view to encourage teachers to 
join Navodaya Vidyalayas variousincentives 
are being provided such as rent freefpartially 
furnished accommodation; facility for admis-
sion of wards in Navodaya Vidyalayas; free 
boarding with students; possibility of ap-
pointing spouses, etc. Special av~rtisements 
are also resorted to for filling up reserve 
vacancies. 
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Austerity Measures 

4724. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of RAILAWAYSbe 
pleased to state: 

(a) the details ofthe austerity measures 
taken by his Ministry to reduce expenddi-
ture; and -

(b) the amount saved by adopting these 
measures during 1991-92? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN):(aT An Action Plan was 
launched in 199-92 to augment earnings 

, and contain expenditure to improve upon the 
operating ratio. Broad areas to reduce ex-
penditure were: 

1. Manpower Planning, Budgeting and 

2. Energy conservation and Energy 
Audit. 

3. Improvement in specific Fuel con-
sumption. 

4. Better asset utilisation. 

5. Cost control and and cost reductions. 

6. Investment Planning etc. 

(b) Due to the above Action Plan, not 
only the Ordinary Working Expenses of Rs. 
9180 crores (BE) were contained at 
Rs.9209cr .. despite a number of post buge-
tary factors like higher rate of D.A., devalu-
ation of rupee, increase in the price 01 coal. 
electricity, unprecented inflation etc., but also 
the better financial results achieved as given 
below:-

fRs. in cr.) 

Net Revenue 
Payment toGen!. Revenue 
Excess for Plan Finance 
Operating Ratio 

(Eng/ish} 

B.E.9t-92 

1772 
1037 
235 

91.8% 

Water Borne Diseases 

4725. SHRI PRAKASH V. PATIL: Will 
the Minister of HEALTH AND FAMILY 

'WELFARE be pleased to state: 

(a) whether the Government have made 
any study regarding high incidence of water 
borne diseases like diarrhoea and guastro-
entaritis in the country; 

Actua/s9 t -92 

1541 
1106 
435 

89.5% 

(b) it so, the details thereot; 

(c) whether any steps have been taken 
to provide microbesfree safe drinking water 
to the masses lor the prevention of thes 
diseases; 

(d) if so, the details thereof; and 

(e) the other steps taken or.proposedto 
be taken to cheek the rise of water bome 
diseases? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH A~D FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): ta) and (b). The Directorate 
General of Health Services organised a mUl-
ticentric study to find out the inc~nce of 
diarrhoeal diseases during 1985 in the coun-
try. 

The salient features of the srvey are:-

(i) Annal Epsodes of Darrhoea 
perchild;variedfromO.7t08.5 
n varos states of the ontry, 
medan figure being 3.0. 

(ii) Mortalityfor all classes er 1 000 
childrenvaredfromO.9t021.4 
in different parts of the coun-
try, the median figure being 
10.4. 

(iii) Biweekly incidence Rates - for 
Urban, urban slum and rural 
areas was 5.8 percent, 6.1 per 
cent and 15.3 percent respec-
·tively. 

lnidence and deaths from diarrhoeal 
diseases were more in the urban slums and 
rural areas, Regarding the seasonal vari-
ation, a higher incidence of diarrhoeal cases 
was noticed during the pre-monsoon period. 

The National institute of Communicable 
Diseases also carried out a survey on ioci-
d8nce of acute diarrhoeai diseases during 
1992 in the states of.Orissa, Maharashtra 
and Rajasthan. The survey revealed. that 
annual inidence per yearvaried'rom 1.07 to 
4.25. 

(c) and (d). The water supply and sani-
tation is a Slale&tlblect and it is for the Sfate 
Govemments and local bodies to provide 
sale drinking ~ater.According to available 
information, about 85% of the estimate 1 
urban population in the country has bee" 

provided with safe drinking water supply 
facilities as on 31.12.91. To provide safe 
drinking water to rural masses water supply 
schemes are aporoved under the Centrally 
sponsored Accalerated Rural Water Supply 
Program~ (ARWSP) and the State Sector 
Minimum Needs Programme (MNP). Water 
Quality testing labs.are set up to ensure 
quality of drinking water. Underthe scheme, 
in Guineaworm endemic states, contami-
nated sources are being chemically treated. 
The steps walls are converted into'sanitary 
wells. 

(e) The National Diarrhoeal Disease 
Control Programe, initiated in the 6th Plan, 
was intensified in the 7th Plan to promote 
Oral Rehydration Therapy With 'ollowing 
thrust areas: 

(a) Educating mothers and comunities 
to enable them to take care of children suf-
fering from diarrhoea at home by home 
available fluids. 

- (b) Improving the case management of 
diarrhoeal cases at all health facilitieS by 
training health personnel involved in primary 
health care services/districts hospitals and 
medical colleges. 39 diarrhoeal Training-
cum-tratrnent Units have already been es· 
tablished in medical colleges. 

(c) Providing free ORS packets at all 
health facilitieS and taking up social market-
ing of ORS so that packets are available al 
cheap rates to the communities. 

In order to control·an&..minimise the 
transmission of water borne diseases the 
following other general steps are being 

. taken:-

i. Improvement of Enviromental sanita-
tion by safe disposal of human excreta, 
garbage. refuse etc. 
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ii. Improvement of food and personal 
hyglne. 

iii. Providing necessary health care fa-
'cilities by strengthening health infrastructure 
in the country. 

iv. Strengthening of health education 
measures. 

[Translation} 

Navodaya Vldyalayas 

4726. SHRI VISHWANATH SHASTRI: 
Will the Minister of HU~AN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether teaching has been started 
in all Navodaya Schools. sanctioned by the 
Govemment in Uttar Pradesh: 

(b) if not. the number of such schools 
where teaching has not yet been started in 
the cuurrent year: 

(c) the reasons for not starting teaching 
lI1erein; 

, (d) whether buildings of all Navodaya 
Schools. partiicularfy in Ghazipurdistrict have 
been constructed: 

(e) if n01. the reasons therefor; and 

(f) the time by which the buildings are 
. \ikely to be constructed? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENTOF EDU-
CATION AND DEPARTMENT OF 
CUL TURE)(KUMARI SElJA):(a) to (c). 36 
Navodaya Vidyalayas were sanctioned in 
Uttar Pradesh till 1991-92 and teaching is 
going on in these Vidyalayas. In 1992-93.8 
Navodaya Vidyalayas have been sanctioned. 
Teaching has not started in these 8 

Vidyalayas. since Selection tests are yet to 
~ conducted for 6 schools and for the 
remeining 2.results 01 Selection tests are 
awaited. 

(d) to (I). No. Sir. The allotment of land 
for the Vidyalaya at Ghazipur has not been 
finalised. Normally. it takes about two years 
for completing the building after transfer of 
land to Navodaya Vidyalaya Samlti. 

[English) 

Popularisation of Electric Crematoria 

4727. SHRI P.C.THOMAS:WilltheMin-
ister of Environment and Forests be please 
to state: 

. (8) whether the Government have taken 
steps to developand popularise electric cre-
matoria from the environmental angle; 

(b) if so. the details thereol: and 

(c) if not, the altemative steps taken by 
the Government in this regard to reduce the 
destruction 01 woOds and keep the atmos-
phere pollution-free? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c): For 
minimising river pollution on account of dis-
posal of haH bumt or unburnt dead bodies 
and conserving trees. 28 schemes of electric 
crematoriom at a cost of Rs. 13.66 crore 
have been sanctioned under the Ganga 
Action Plan. Of these 24 schemes have so 
far been completed. 

{Translation} 

Theft ca.es In Food Corporation of 
India 

4728. DR. PARSHURAM GANGWAR: 
Will the Minister of FOOD be pleased to 
state: 
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(a) the number of theft cases reported in 
. the Food Corporation of India during 1991-
92, State-wise; 

(b) whether some cases of theft in FCI 
were detected in Pilibhit district (Uttar 
Pradesh) during 1992-93; and 

(c) if. so, the details thereof and the 
action taken so far In this regard? . . 

THHE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GooOI): (a) to (c):- The information Is being 
dollected and shall be laid on the Table of the 
House. 

[English] 

, Publlc·Partlclpatlon In Envlro.nm.ntal 
Schemes 

4729. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

SHRI MAHESH KANODIA: 
SHRI RAM TAHAL CH-

OUDHARY: 
SHRI RAM LAKHAN SINGH 

YADAV: 

Will the Minister of ENVIRONMENT & 
FORESTS be pleased to state: 

(a) whether the Union Government· 
propose to Involve public parrticipation in 
.Iow cost environmental restoration scheme 
including pollution control programmes; and' 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
• MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH):(a) and (b). 
The Government have been encouraging 
public participation In schemes for protec-
tion and improvement of enVironment, in-
cluding pollution control programmes Irre-
spective .of the cost of the scheme. In par-

tlculau, the following environmental schemes 
Involve active active public partlcipation:-

• Ganga Action Plan 

- Integrated Wastelands Oevei0pm8nt 
Projects Scheme. 

- Area Oriented Fuelwood and Fodder 
Projects Scheme. 

• Paryavaran Vahlnl Scheme. 

- National Environment Awar9ness 
Cdltl)algn. 

Blindness and Ment ....... rdetlon 
Among Children 

4730. SHRI N. DENN1S: Will the MiniS-
ter of HEALTH AND FAMilY WELFARE be 
pleased to state: 

(a) the estimated number of children 
who are loosing eye sight due to malnutrition 
in our country; 

(b) the estimated number of children 
who are becoming mental retarded due to 
deficiency of nutritious food; and 

(c) the. steps proposed to reduce the 
number of children becoming blind or men-
tally retarded? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARY (SHRIMATI O.K. THARADEVI 
SIDDHARTHA):(a) and (b). Nocomprehen-
sive nation-wise study on loss of eye sight or 
on mental retardation due to malnutrition 
has been undertaken . 

(c) Concentrated Vitamin 'A' solution is 
distributed to children between 6 months to 
6 years of age every six months under the 
Maternal Child Health Programme. Health 
education on the need to maintain a baJ.. 
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anced diet for children Is Imparted through. launched any Centrally sponsored scheme 
~dUS media' as well as through inter-per- for "Reorientation of Medical and Para 
sonal communication. Medical Staff"; 

Teacher. Sent Abroad 

4731. SHRI ANAND RATNA MAURYA: 
Wlil the Minister of HUMAN RESOURCE 
DfVELuPMlNT be pleased to state: 

., \ell wnethert~":"tI is any I>l,;httllie ;.;nder 
wnlCn uOlverslty teachers are sent aDroao 
for teaching Hindi; ... 

(b) if so, the details of the procedure for 
selection of the teachers in this regard; 

(c) the number of Hindi teacherslprofes-
sors sent abroad during each of the last 
three years; and 

(d) the achievements made so far 
through this scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
~ELOPMENT(DEPARTMENTOFEDU
",nON AND DEPARTMENT OF 
CULTURE)(KUMARI SELJA):(a)to(d).The 
information is being collected and will be laid 
on the Table of the House. 

Reorientation of Medical and Para 
Medical Staff 

,4732. SHRI RATILAL VARMA: 
SHRI DATTATRAYA BAN-

DARU: 

Will the Minister of HEALTH AND 
~MIL Y WELFARE be pleased to state: 

(a) whetherthe Union Govemmentl1ave 

(b) If so, the details thereof; 

(c) whether the scheme Is being 1"lI18-
mented in primary heahh centres of all the 
States: 

(d) if not. the names of those Stales 
wncrp it is not being Implemented: and 

!P' inA ilfTlOUIII 01 financial assistance 
proVlOed to:. ~·.,t<!c; tor Implementing the said 
programme during tntllelSI three years, State 
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH M:') FAMILY 
WELFARE (SHRIMATJ D.K. THARADEVI 
SIDDHARTHA):(a)and (b). Yes, Sir. There 
is an ongoing scheme for Orientation Train-
ing of Medical and Para medical Personnel 
already at Primary Heahh Centres and sub-
centres and also for trainers of Training 
Institutions. The categories of personnel 
being trained under the scheme are indi-
cated in Statement-I. 

The CentralGovemment provides 100% 
assistance for non-recurring expenditure and 
50% assistance for recurring expenditure 
subject to ceiling on each item of expendi-
ture. 

(c) and (d). The scheme is presently 
being implemented in all States except Ra-
jasthan, Arunachal Pradesh, Sikkim, Tripura, 
Goa, Mizoram, and Nagaland .. 

(e) A statement II is attached. 
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Scheme of Orientation Training of Medical and Para Medical Personnel 

Categories of Personnel to be trained:-

1. Trainers of the training centres. 

2. Medical Officers working at the Primary Health Centres. 

3. Female Heahh Assistant. 

~ 
P.H.C. 

4. Male Health Assistant. 

5. Health Workers Male. 

~ 
Sub-centres. 

6. Heanh Workers Female. 
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Prevention of Bllnd.,..s . 
4733. SHRIMATI BASAVA RAJES-

WARI: Will the Minister of HEALTH .AND 
FAMILY WELFARE be pleased to state: 

(a) wnether Or. R.P. CentreforOpthalmic 
Sciences. AIIMS has recently made any 
survey for the evaluation of blindness in the 
cC?untry; 

(b) if so. the details thereof; 

(c) the steps taken or proposed to be 
taken by the Govemment for the prevention 
of blindness in unbom babies and treatment 
of diseases like cataract· during the Eighth 
Five Year Plan: and 

(d) the other steps taken or proposed to 
be taken by the Govemment for the upgra-
dation of opthalmOlogy departments in the 
hospitals of/country under cataract control 
Programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K.THARADEVI 
SIDDHARTHA): (a) Yes, Sir. In 1986-89, 
WHO-NPCB National Survey on Blindness 
was carried out by the then Advisor (Opthal-
mology) and Chief of Dr. R.P.Centre. 

(b) The survey has revealed that preva-
lenee of both eye blind persons is estimated 
to be 1.490/0. About 800/. of blindness is due 
to Senile Cataract. Other ca.uses of blind-
ness include Refractive errors, Glaucome 
and Corneal Opacity. 

(c) and· (d). As part of Maternity and 
Child Health Services, Antanatal care is 
provided to expectant mothers to prevent 
blindness In unborn babies. The strengthen-
ing of PHCs, District Hospitals and Medical 
Colleges with staff and equipment has been 
initiated. Similarly central mobile Units and 
District Mobile Units have been provided 

and are under replacement at places where 
they have outlived their utility. They provide _ 
outreach ophthalmiC services in rural areas. 

Incentive. to Railway Staff 

4734. SHRIANANTRAO DESHMUKH: 
Will the Minister of RAILWAYS pleased to 
state:-

(a) whether "Human Failure" is a pre-
dominant cause of railway accidents: 

(b) if so, whether there is any proposa . 
to enhance inputs in terms of training anO 
motivation of the staff and to give greater 
thrust on the weHare programmes of railway-
men to achieve greater motivation amongst 
them; 

(c) if so. the details thereof and the 
action bGing taken in this regard; and 

{d) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-;. 
LlKARJUN): (a) Ves. Sir. 

. (b) to (d). All the operational staff in 
Group 'C' have an induction course in the 
training schools where they are taught all the 
Safety rules and regulations and have to 
pass an examination to check their compe-
tenee. Besides, operational staff have to 
undergo refresher courses every 3-5 years 
of 2-4 weeks duration whether their knov... 
edge of rules and regulations is updated: 
Wherever deficiencies are noticed. staff are 
properly counselled by the supervisory of 
the concerned departments. 

Safety camps are also organized peri-
odically to educate the operational staff with 
the latest safety techniques. Drivers are 
personally monitored and trained by Inspec-
tors. Safety counsellors from four. major 
disciplines are deputed to constantly COli" . 
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sel the staff in.safety maners. Safety meet-
ings' are also held every month at various 
levels including at stations and yardS to 
discuss safety matters. 

to encourage the staff to have greater safety 
consciousness, incentive scheme for acci-
dent-free service already exists. Under this 
scheme, the following awards are given:-

For 10 years unbroken 
accident -free service 

= RS.1,OOO.OO+ 
Certificate 

For 20 years unbroken 
accident-free.service 

= Rs.2,OOO.OO+ 
Certificate 

For life time accident-
free service 

= As. 5,000.00+ 
Certificate. 

[Translation} 

Complaints against City Booking 
Agencies 

4735. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Government have reo 
ceived complaints against the city booking 
agencies for selling the goods in the mid·way 
while transporting them from the Railway 
godowns; 

(b) if so, the details thereof; and 

(c) the remedial measures being taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN):(a) to (c). Information is 
being collected and will be laid on the Table 
of the Sabha. 

[English] 

Proposals for Conservations of forests 
and Improvement of Environment 

4736. SHRIMATI BIBHU KUMARI DEVI: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the details 01 the schemes for con-
servation Df forests and improvement of 
environment forwarded by the Governmeru 
of Tripura to the Union Government during 
1989, T991 underdevelopment of Infrastruc· 
ture for protection ollorest Irom Biotic Inter· 
ference; and 

{b) the action taken on each scheme so 
far? 

THE MIN"ISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Proposals from Govt. of Forests from Biotic 
Interference have been received and the 
assistance provided to Tripura Govt. is given 
as under:-

SI.No. Year Amount (Rs. inlakhs). 

1. 1989-90 

2. 1990·91 3.45 

3. 1991·92 11.43 
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Grants for P ..... rv.tlon of Manuscripts 

4731. SHRICHETAN P. S. CHAUHAN: 
SHRIMATI BHAVNA CHIKHLlA: 

Will the Mlnlsterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the .detalls of voluntary organisa-
tions and institutions to which grants have 
been provided during the last three years for 
collection and presevatlon of manuscrlpt~ 
and maint~nance of manuscript libraries; 

(b) the amount given to each of these 

. organisations and Institutions; and 

(c) the details of voluntary organisations 
and libraries which were provided technical 
'and scientific services from the National 
Archives of India during the above period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEPARTMENTOFEIX)CA-
noN AND DEPARTMENT OF CULTURE) 
(KUMAAI SEWA): (a) and (b). A statfR18f1t 
- I is attached. ' 

(c) A Statement - II is attached. 
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S. No. Name of OrganisatiorisA.lbraries 

1. 

2. 

3. 

Sri' Auroblndo Ashram Archives 
&Research library, Pondlcherry. 

Adayar Library & Research centre, 
The Theosophical Society, Adyar, 
Madras. 

Tanjavur Maharaja Ser1oji,s 
Saraswati Mahal library Society, 
Tanjavur, Tamilnadu. 

4. Victoria memorial Hall, Caicutta. 

5. G.B. Pant Sangrahalaya Vigyan 
Sansathan, 80, Tagore Town, 
Allahabad. 

S. Bharatiya Vidya Bhawan, Munshi 
Sadan, kulpali Munshi Marg, 
Bombay. 

7. M. M. Central State library, Pallala. 

8. Shrl Mahablr Jain Aradhana Ken-
dra, Koba District, Gandhinagar. 

9. Gujarat Vidyapeeth, Ahemedabad. 

10. Oriental Institute, M.S. University, 
Vadodara, Gujarat. 

11. Jawaharlallnstitute of post gradu-
ate Medical Research Centre, 
Pondicherry. 

12. Jawahanal Nehru university,New 
Deihl. 

13. Madras VetemaryColiege, Madras. 

14. Orissa University of Agriculture and 
Technology: Bhuvaneshwar. 

S. No. Name of OrganisationsA.lbrarl9s 

15. Tribal Health Care Re~earch, 

Jhobna. 

16. , Education Consultants (India) Ltd, 
New Delhi. 

17. Sanaee Islamic Information Centre, 
Delhl-S. 

'18. Central Library, The Utter Pradesh 
State Cement Corporation, 
Mirzapur. 

1990-91 

S. No. Name of OrganisationslLibraries 

1. India Lac Research Institute, 
Narnkum, Ranchi. 

2. Annamalai University library, An-
namala! Nagar. 

3. Indian Association for Study of 
Conservation of Cultural Property, 
New Delhi. 

4. Arabi & Farsi Research Centre, 
Tonk, Rajasthan. 

5. District Central Library, Mandya, 
Kamataka. 

6. Indira Gandhi National Centre for 
Arts, Janpath, New Delhi. 

7. The Academy of Indian Numismat· 
ics and Siciilography, 115. Kailash 
Park, Indore. 

8. Aurobindo Ashram, Pondicherry. 
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9. S.M. Sri Memortal FoundaIIOn. 
Bangalore. • . 

10. 

1191-92 

1. Dr. Zakir Hussain Library, Jamia 
Millia lsIamia Jamir Nagar, New 
Delhi. 

2. Arpana Trust, Mudhuban, Kama~ 
Haryana. 

3. Indira Gandhi National centre for 
the Arts, Janpath, New Delhi. 

4. Oriental Research I~ute, Tlru-
paIL 

5. Dayalok Prakasharr Sansthan, 
ADahbacl. . 

6. Patna University Library. Patna. 

New SChemes for Youths 

4138. SHRI KIRIP CHAlIHA: Will the 
Minister "Of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Government have for-
mulated/prepared new schemes for welfare 
of youths In tbe country; 

(b) If so: the details thereof; and 

(c) the amount allocated for. this pur~ 

pose? 

THE MINISTER "OF HUMAN RE 
SOURCE DEVEI..OPUEHT (SHRI ARJUftI 
SINGH): (8) Yas. Sir. 

(b) and (e) ..... matton Is given Ir'IDlE 
~staIemerd. . 

STATEIENT 

The Department of Youth AIIairs anc 
Sports has f~ed the foIoWing Oft 
schemes lor welare 01 youth in the country 

(a) n has beendecided to set up c 
. Na1ional 'Ir)$Iilute ~f Youtt 

Devetopmetd. which will fune' 
tion as 8 resoun::e agency fOI 
youth related activities. At 
amount of Rs. 20 lakhs h~ 
been allocated for if1l)lemen, 

, -(ation 01 this scheri1e und81 
PIari provisions during 1992, 
93. 

(b) A scheme for the wenare 0 
TrbaI Youth haS been initial. 
in the year 1990-91 .. Unde 
this scheme assistance II 
given to voluntary organisa 
tions, State Governments an( 
ether reputed agencies t( 
organise vocational traini~ 

programmes, exhibitions al 
well as National Int&gratior 
Camps. 

(c) Awards to Nehru Yuva Ken 
dras - a new scheme has beer 
,devised to give recognition t( 
outstanding kendras of Nehrl 
Yuva Kendra Sang.athar 
(NYKS). Under this schemE 
the best kendra in each zon. 
will receive Rs. 2S,eoo anc 
best kendra at national leve 
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will get Rs. 1 lakhs as award 
money. This award money will 
be utiUsed by the winner ken-
dra for welfare of the youth in 

• Community Development 
. Programmes and other activi-
ties. The funds required for 
this purpose will be made 
available from the budget of 
NYKS. 

(d) A new scheme has also been 
fonnulated for giving recogni-
tion to outstanding youth clubs 
who will be given awards rang-
ing from Rs. 5,000 to As. 1 
lakhs. This award money will 
be utilised for y~ur .. ~ 
adivities incfudingCo~ity 
Development Programmes. 

Population GrcMth Rat. 

4739. SHRI DATTATRAYA BAN-
DARU: 

SHRIMATI BHAVNA 
CHIKHLIA: 

. DR. D. VENKATESWARA 
RAO: 

SHRI R. SURENDER REDDY:· 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleas~ to state: 

(a) whether the attention of the Govem-
ment has been drawn to. the news item 
captioned ·Population growth rate falls in 
India· appearing in the 'Hindustan Times' 
dated October 24, 1992; 

(b) If so, the extent of fall fn population; 

(c) the factors responsible therefor: 

(cI) whether in view of this success, the 
Union Govemment are considering any new 
!!Cheme for controlling the growing birth rate; 

(e) if so, whether any concrete meas-
ures in this regard have been prepared; and 

(I) if so, the time by which these are 
likely to be Introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI.Y. 
WELFARE (SHRIMATI O.K. THARADEVI 
SIDDHAR~A): (a) Yes, Sir. 

(b) Annual natural growth rate of popu-
lation in India is derived as difference be-
tween estimates of birth rate and death rate 
as obtained from the Sample Registration 
System ofthe office of the ReglstrarGeneral 
of India. The annual natural growth rate of 
population in the country has declined from 
2.11% in 1981·91 to 1.95% (provisional-
SR~) 1991. 

Cc) Fadors responsible inter-alia, in· 
clude age of females at marriage female 
literacy, women's status and use of contra-
ceptives. 

Cd) and (e). To impart a new dynamism 
to the Family Welfare Programme, a result 
oriented Action Plan has been evolved by 
the Mini~try of Health and Family Welfare for 
operationalisioi'l. The Adion Plan highlights 
the need for eVOlving a national consensus 
in support olthe Family Welfare Programme 
to obtain the willing participation of all sec-
tions ofthe society . Its key features includes, 
improving the quality and outraach of family 
welfare services, differential strategy lor 
spec'al focus on 90 poorperfonning districts 
(Birth rate of 39 perthousand population and 
aboveasp,rthe 1981 Census),developing 
a mechanism to make available funds to 
StatesJUnion TerritorieS on the basis 01 
reduction of actual birth rate, coverage of 
younter couples through vigorous promotion 
of spacing methods, introducing new ~tra· 
ceptive and il'Jl)tOving the quality of contra-
ceptives, strangt~ning family welfare 
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schemes In urban areas especially In slum 
pockets, revltalising training activities of 
medlcallpara-medlcal pers9nnel with em-
phasis on motivational and counselling 
aspects, s,klstaining the good work done under 
the Universal Immunisation Programme and 
strengthening of other interventions for 
Maternal and Child Health Care, reorienta-
tion of Information, education and communi-
cation efforts to focus on the quality of life 
Issues and inter-personal communication, 
Involving voluntary and non-governmental 
organisations in a big way to promote active 
community participation in the programme, 

, gearing up ofthe implementation machinery 
in the StatesJUnion Territories and evolving 
high level inter-sectoral coordination mecha-
nisms at the national State and district lev-
els, etc. 

(f) It is an ongoing process. 

National Commission on Women 

4740. SHRI K.V. THANGKABALU: Will' 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the newsitem cap-
tioned ·Crack the Whip' appearing in the 
'Indian Express' dated October 7, 1992 
depciding the ineffectiveness and ineffi-
ciency of the National Commission on 
Women; 

(b) If so, the facts and details thereof; 
and 

(c) the steps contemplated by the Gov-
ernment in this regard including the meas-
ures taken to provide more adequate pow-
ers and sanctions to the Commission? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) The news Item has cited two in-
stances. One Instance relates to the alleged 
rape of a young woman by an employee of 
Calcutta University. The second instance 
relates to the alleged false implication of a 
woman in New Delhi by the Police. In the first 
case, following the intervention of the Na-
tional Commission for Women, legal steps 
have been initiated by the Government of 
West Bengal and the erring employee has 
been dismissed from service by the Calcutta 
Univelllity. 

In the second case, following interven-
tions by the National Commission for Women, 
an Inquiry was conducted by the Vigilance 
Cell of the Delhi Police and the concemed 
Sub Inspector was dismissed from service. 
However, on an application moved before 
the court for cancellation of the case against 
the woman, the Metropolitan Magistrate, 
while passing an Interim order, rejected the 
plea for cancellation of the case and made 
certain observations about the nature of the 
Commission. 

(c) The Commission has been vested 
with the adequate powers under National 
Commission for Women's Act 1990. 

[ Translation) 

Dohrighat-Sahagan and Barsa-
DumriaganJ Lines (UP) 

4741. SHRI RAM PAL SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have con-
ducted any survey to lay new railway lines at 
Dohrighat-Sahgan and Barsa-Dumriaganj in 
Uttar Pradesh; 

(b) if so, the details thereof and the 
outcome of the survey; and 

(c) t,he time by which this work in likely to 
be undertaken? 
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THE MINISTER OF STATE IN THE ment of India has undertaken a programme 
MINISTRY OF RAILWAYS (SHRI MAL- in this regard. Information from 2000 cata-
LlKARJUN): (a) Survey for a new broad logues from published and unpublished 
gauge line from Sahjanwa to Dohrighat and sources' has been computerised till date. 
convelSion from Dohrighat to Indara was After conducting surveys of available manu-
conducted in 1988. A surveyfor a new broad scripts in Sanskrit in the different libraries In 
gauge line between Khalilabad-and Balrarn- India and abroad, a large number of reposl-
pur via Mehndwtl, Bansi and Dumariaganj tories have been identified. IGNCA has a 
was conducted in 1979. programme of reprography in the form of 

(b) and (c). The surveys revealed inade-
quate traffic prospects. The work has not 
been approved due to unremunerative na-
ture of the projects and constraint of re-
sources. 

[English] 

Computerisatlon of Manuscripts 

4742. SHRI MAHESH MANODIA: 
PROF. PREM DHUMAL: . 

Will the Minlsterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whetherthe Govemment have under-
taken a programme to fed into computer all 
available information about koown manu-
scripts in India and foreign countries for 
preparation of a master catalogue of manu-
scripfS and also a scheme for the survey, 
location and procurement of Sanskrit manu-
scripts lying scattered in India and other 
countries; 

(b) if so, the details thereof; and 

(c) the progress made so far In this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOf EDUCA-
TION AND DEPARTMENT OF CULTURE 
(KUMAR I StWA): (a) to (c). The Indira 
Gandhi National Centre for the Arts, an au-
tonomous Trust established by the Govern-

microfilms, microfiches of original manu-
scripts in Sanskrit and other languages. Six 
foreign and eleven Indian Libraries have 
been covered so far under the scheme. A 
collection of two million folios in Micro form 
has been made. 

Besides the above, scheme forthe col-
lection, preservation and publication of 
Sanskrit manuscripts have been undertaken 
under Rashtriya Sanskrit Sansthan.through 
its Kendriya Sanskrit Vidyapeethas. Under 
this scheme Kendriya Sanskrit Vidyapeethas 
have undertaken survey for identification of 
the Sanskrit manuscripts in the contiguous 
area. The procurement of manuscripts Is 
done on the recommendation of the Expert 
Committee depending upon the rarety, an-
tiquity and importance of manuscripts. Be-
sides microfilming rare manuscripts avail-
able in the Valley of Kashmir during 1988-89, 
the Ganganath Jha Kendriya Sanskrit Vidyap-. 
eetha, Allahabad has established a manu-
script Library containing 44,200 volumes of 
1218 manuscripts which have been pro-
cured so far. The manuscripts are being 
categorised lor editing. In addition, Sadasive 
Kendriya Sanskrit Vidyapeetha, Puri and 
Ranvir Kendriya Sanskrit Vidyapeetha, 
Jammu have also procured about 3000 and 
3200 manuscripts respectively. 

Bridges In A.P. 

4743. SHRI RAM A KRISHNA KON-
ATHALA 

DR. K.V.R. CHOWDA~Y 
SHRIDHARMABIKSHAM 



283 . Wrllfen AnSwelS 1>ECEMBER 22. 1992 WnYten AnneIS 284 

. Will the Minister of RAILWAYS be mcitedcosUhereof? 
. pleased to state: 

(a) the criteria adopted for approval of 
construction of overbridges by the Railways; 

. (b) the number of railway overbrldges 
constructed In Andhra Pradesh duririg the 
last thnte years; 

(c) whether the Govemment propose to 
construCJ more overbrldges in Andhra 
Pradesh to ease traffic during 1992-93; and 

.• THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (stlRI· MAL- , 
UKARJUN): (a) Railways consider proposal 
for replacement of busy level crossings wbh 
roadCN8rlunderbriclges on cost stwing bas~ 
provided such schemes are sponsored by 
the State Govemment consenting to bear 
their share of cost. as per extant rules. 

(b) Seven. 

(d).if so, the details thereof including the (c) and (d). The details of road overbr-
IocatlonsJplaces where such bridges are Idges under construction in the· State· of 
proposed to be Constructed and the esti-· Andhra Pradesh are as !Jnder: 

Road over 
bridgest: 
share 

Kavali 

Nandyal 

Mahaboobnagar 

Thimmapur-
Shadnagar 

Palakole 

Ajil,Singh Nagar 

Ghalkesar 

F:atehnagar 

Jamal Osmania 

Mancherlal • 
Peddampet 

~Ui. 

Thad 

Railways 
share 

83.84 

98.59 

65.84 

85.10 

81.04 

143.81 

74.53 

110.10 

115.32 

17Q.21 

187;78 

State 
Govtimmsnt 

(In lakhs of Rupees) 

70.60 

·107.93 

71.07 

21.66 

100.71 

160.91 

.69.82 

521.n 

207.68 

170.83 

505.54 
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RoadOWH 
brfcIgtI at: 
stun 

Thadi - Duwada' 

Umdanagar and 
~Immapur 

Kazipel 

Pendurthl 

Bhimavaram 

Nidadavolu -
Brahmanagudem 

Dabirpura 

ParH-Valznath 

Voluntary Ticket Checking SCh .... 
. I 

4744. SHRI RAM KAPSE: WUI the 
UInistar of RAILWAYS be pleased to state: 

(a) whether there IS any proposal to 
discontinue voluntary ticket checking 
scheine; . 

(b) • so, the I88sonS therefor; and 

(c) alternative steps proposed to be 
laken to save the losses through ticketless . 
travel? 

THe MINISTER OF'STATE IN 11:£ 
MINISTRY OF RAILWAYS (SHAI tiW.-
Llt<ARJUN).i (a) to' (c). The sCheme of eft:. 
~aging void ... ,. from SocIaf Voluntary 
Organisations of repute, etc. on payment of 
itononftmthas beenclscontinuec:llOngback. ' 

Railways State 
share Govemmenr 

(In lakhs of Rupees) 

154.74 408.24 

85.15 80.66 

547.95 N.A. 

58,64 69.64 

125.55 95.18 

173.96 87.41 

100.87 1747 

120.29 55.53 

Decision to discontinue utilization of volun-
teers from stationary Group· C railway staff 
for ticket cheddng work has also been taken. 
Ueasures are beilig taken continually to 
prevent loss of rav4!nue through tickettess 
travel. These Include steps to strengthen" 
ticket Checking organisations ·on-the zoMI 

. Railways through creation of addilIonatposts 
of ticket checking staff, better deployment Qf 
existing staff, etc. . 

Central Universities 

4745. PROF. PREMDHUMAL: WUlthe 
Minister of'HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

i 
(a) the details of the g~ldelineS for de-

claring UniverSities as Central University; 
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(b) whether there is any proposal under 
consideration of the Government to declare 
Gurukul Kangrl University as a Central Uni-
versity; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 

, (KUMAR I SELJA): (a) Central Universities 
are set up by Acts of Parliament. No guide-
lines have been formulated by the Govern-
ment orthe UGC fordeclaring any University 
as a Central University. 

(b) No, Sir. 

(c) and (d). Do not arise. 

[English] 

Building for Kendrlya Vldyalaya 

4746. SHBI DIGVIJAYA SINGH: Will 
the Minister of HUMAN RESOURCE DE-
VelOPMENT be pleased to state: 

(a) whether the Government propose to 
construct building for Kendrlya Vidyalaya at 
Rajgarh, Madhya Pradesh; 

(b) if so, the details thereof and the 
amount sanctioned and released so far; and 

(c) the lime by whi<:h it is likely to be 
constructed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) Yes, Sir. 

(b) and (c). The construction work of 

permanent school bulidiAg at Kendrlya 
Vidyalaya, Rajgarh, has already been en-
trusted to Central Public Works Depanment. 
Preliminary drawings and estimate are 
awaited from Central Public Works Depan-
men!. 

Financial Assistance to Cultural Or-
ganisations 

4747. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HUMAN RE-
SOURCE DEttELOPMENT be pleased to 
state: 

(a) the procedure prescribed for moni-
toring proper utilisation of the assistance 
provided to cultural organisations; 

(b) whether the Government have con-
ducted the audit of all such organisations; 
and . 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) The General Finan-
cial Rules prescribe the procedure,for moni-
toring proper utilisation of the assistance 
provided to Cultural Organisations. 

(b) and (c). The Government itself does 
nol conduct Audit of all such Organisations 
but the books of the recipient organisations 
are open to audit by Comptroller Auditor 
General of India. 

Civic Facilities to Slum Dwellers in 
Bombay 

4748. SHRI bHARMANNA MON-
DAYVA SADUL: Will the Minister of RAil-
WAYS Qe pleased to state: 

(a) wheJher the Government of .Mahar-
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ashtra have requested the Railways for giv-
ing no objection certificate to provide basis 
civic amenities to slum dwellers living on 
railway land In Greater Bombay; 

(b) if so, whether his Ministry propose to 
give the no objection certificate in this re-
gard;and 

(c) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) to (c). The State Govern-
ment of Maharashtra has been advised in 
the past that Railways can consider the 
proposalforgrant of No Objection Certificate 
for provision of civic amentities to the slum 
dwellers on railway land falling puts ide the 
safety zone, only if the State Government 
first clears the hutment dwellers from the 
safety zone and constructs boundary wall, 
where warranted, to isolate the safety zone 
from the rest of the railway land. 

[Translation]" 

Compulsory Education 

4749. SHRI TEJSINGH RAO 
BHONSLE: • 

SHRI GAY A PRASAD KORI: 

Will the Ministerof HUMAN RESOURCE 

VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE 
(KUMAR I SELJA): (a) No, Sir. 

(b) Does not arise. 

(c) Following States have Acts making 
primary education compUlsory. 

States 

(1 ) Assam 

(2) Andhra Pradesh 

(3) Bihar 

(4) Gujarat 

(5) Haryana 

(6) Jammu & Kashmir 

(7) Kamataka 

(8) Madhya Pradesh 

(9) Uah)rashtra 

(10) Punjab 

(11) . Rajasthan 

(12) Tamil Nadu 

DEVELOPMENT be pleased to state: (13) Kerala 

(a) whether the Government propose to (14) West Beng .. i. 
launch any scheme to make education 
compulsory in the country; (English] 

;b) if so, the details t~ereof; and 

(c) the names of States where educa-
tion has been declared compulsory? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-

Halt of Nellal Express at Dlndlgul 

4750. SHRI C. SREENIVAASAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether stoppage of Nella: Express 
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at Dindigul Junction on Southern Railway 
has been withdrawn recently; 

(b) if so, the reasons therefor; 

(c) whether representations have been 
received forUle restoration of the above stop 
page;and 

(d) if so, the decision taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS tSHRI MAL-
LlKAAJUN): (a) Yes, Sir. 

(b) Due to poor patronisation. 

(c) Yes, Sir. 

(d) Examined but not found justified. 

Damage of Crops by Wild Animals 

4751. SHRI SUDHIR SAWANT: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

• (4. w~ther the problem of damage 
caused to tl1e crops and human life by the 
wild animals in various parts of the country is 
increasing day by day: 

(b) if so, the steps taken by the Govern-
ment in this regard; 

(c) whether the Union Government have 
received any representations from State 
Govemment for lifting the ban on the trap-
ping and export of monkeys on the basis 0' 
declaring them as vermin; 

(d) If so, the details thereof; and 

(e) the actiontakenlproposedto betaken 
in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-

ESTS (SHRI KAMAL NATH): (a) Inc~aslng 
human and cattle pressure on la~ and 
consequent shrinkage and degradadon of 
wildlife habitats have resulted in increas,d 
instances of man-animal conflict as reflected 
in damage to crops and human life. 

\k) (i) The Chief Wild Life Waraen .. 
are inl>lementing programmes 
for improvement of the habi-
tats of the wild animals in the 
protected areas. Assistance is 
also given by the General 
Govemment for such work in 
the National Parks, Sanctuar-
ies and Tiger Reserves. 

(ii) Scheme for Eco-developrnent 
of people around national 
parks and sanctuaries have 
been launched with the objec-
tive of improving the quality of 
life of the local people and 
reduce their dependence on 
forest usufructs and thereby 
minimising the chances of 
man-animal conflict. 

(iii) Financial Assistance is being 
provided . to State Govern-
ments for erection of power 
fences and digging of wild 
animal proof trenches along 
the boundaries of the reserves 
with agricultural fields under 
the Scheme 'Project Elephant' 
and 'Eco-developrnent' in and 
around National Parks and . 
Sanctuaries. 

(iv) The Chief Wildlife Warde", or 
the authorised officers in the 
State have been given ade-
quate powers under Section 
11 of the Wild Life (Protection) 
Act, 1972 to permit hunting of 
such animals other than those 
included in Schedule-I whicli' 
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have become dangerous to THE MINISTER OF STATE iN THE 
human life: and property in- MINISTRY OF HEALTH AND FAMILY 
cludlng standing crops on any WELFARE (sHRIMATI D.K. THARADEVI 
land. Scheduie-I animals, SIDDHARTHA): (a) No, Sir. 
however, can be hunted only if 
they have become dangerous (b) Does not arise. 

(v) 

to human life. 

The State Govemments com-
pensate the people forthe loss 
of life and property caused by 
wild animals. Government of 
India provides financial assis· 
tance to the State Govern-
ments to meet the cost of 
compensation under the Cen-
trally Sponsored Scheme at 
Project Tiger and Project Ele-
phant. 

(c) Government of Himachal Pradesh 
and Haryanlt have reported about the mon-
key menace in the towns and cities of their 
States and have requested for declaring the 
monkeys as vermin. 

(d) and (e). Declaration of monkeys as 
vermin Is not considered necessary as the 
State Govts. are competent under Section 
12 of the Ad to get the monkeys trapped and 
translocated to suitable areas. 

Tea Contents In Cigarettes . 

4752. PROF. K.V. THOMAS: Will the 
Minister of HEALTH AND FAMILY WEl-

,FARE be pleased to state: 

(a) whether his Ministry has Issued 
guidelines to clgarane manufacturers In 
respect of _peroentage of tar contents in 
cigarettes; 

(b) if SO,. the detaRs thereof; and 

. (c) If nor. whether the Government pro-
pose to .reduce the tar content in cigarettes 
so as to mininise the harmful effect? 

(c) There is a proposal to control the tar 
content in cigarettes. 

Incentives for Education 

4753. DR. VISWANATHAM KANIn4I: 
Will the Minister of HUMAN RESOURCE 
DEVelOPMENT be pleased to state: 

(a) the inee.ntives provided to the stu-
dents by the Municipal Corporation of Delhi 
and New Delhi Municipal Committee for ' 
promoting education; 

(b) whether the Govemment propose to 
provide free transport 10 girt students from 
rural areas to pursue their studies in urban 
areas of Delhi; and 

(c) the other Incentives proposed to be 
given to the students for raising their stan-
dard and to get good marks in the secondary 
examinations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOFEDUCA-
TION AND DEPARTMENT OF CUt. TURE) 
(KUMAR I SELJA): (a) According to informa-
tion fumished by the Municipal Corporation 
of Delhi and New Delhi Municipal Commit-
tee, the following incentives are being pro-
vided to tM sludents:-

MUNICIPAL CORPORATION OF 
DELHI 

(i) Free TeX1 books 

(ii) Free uniform 
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(Iii) Mid-day meal 

(iv) Merit scholarship 

for 1992-93 under 'Travelling Expenses 
including Air Travel" have been kept at Rs. 
89.39 cr. as against Rs. 119.85cr. projected. 

NEW DELHI MUNICIPAL COMMITTEE (b) and (c). During 1991-92 Rs. 117.62 

(I) Free text-books and sta-
tionery 

(ii) Uniform cloth, wool, 
shoes, socks 

(iii) Mid-day meal 

(Iv) Merit-cum-means schol-
arship 

(v) Cash incentives to SCIST 
families 

(vi) Science Talent Scholar-
ship to students 

(b) and (c). The M.C.D. and N.D.M.C. 
have no such proposal under consideration. 

Dally Allowance 

4754. SHRI CHHEDI PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have de-
cided to curtail 20 per cent expenditure in 
allowances payable on domestic and Inter-
national visits by railway officials during the 
year 1992-93; 

(b) if so, amount saved so '.ar as a result 
thereof; and 

(c) the total expenditure incurred on 
such visits during 1991-92 and during 1992 
so far? 

, THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. Budget estimates 

cr. were Incurred under this Item. Expendi-
ture incurred and sevings achieved during 
1992-93 will be available by the end of 1993. 

[ Translation] 

Conversion of Chhapra-Aunrlhar Line 

4755. SHRI HARI KEWAL PRASAD: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) whether the Government have ap-
proved the work of gauge conversion of 
Chhapra-Aunrihar railway line; 

(b) if so, the extent to which the work has 
been completed; 

(c) whether the work is behind the sched-
ule;and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) 23% 

(c) ~o, Sir. 

(d) Does not arise. 

[English] 

Vocational Courses In Mass Communi-
cation 

4756. SHRI MANORANJAN 
BHAKTA: . 

SHRI GEORGE FERNAN-
DES: 
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WilltheMinlsterof HUMAN RESOURCE 

DEVELOPMENT be pleased td state: 

(a) whether there is any proposal to 
introduce vocational courses in mass com-
munication; 

(b) if so, the details thereof; and 

(c) the time by which final decision is 
likely to be taken In this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOF EDUCA-

,TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (c). Under the 
Scheme of Vocationalisation ot Secondary 
Education at +2 level, the StatesJUTs Which 
are the Implementing agencies select need 
based vocational courses to be introduced in 
the respectIVe Stat£IUT. According to the 
available Information, no vocational course 
in Mass Communication nas so far been 
introduced. 

Bridges In Tamil Nadu 

4757. SHRI P.P. KALiAPERUMAL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a)tha nurrberot road over-brldgeworks 
including the names of places approved tor 
construction In rami! Nadu during 1992-93; 

(b) whether the Government of Tamil 
Nadu Included the construction ot road over-
bridge near Thirupadiripuliyur in their list of 
works of road over-bridges, forwarded by 
them; 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) One, near Ulundurpet. 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Does not arise. 

(e) Non compliance by State Govern-
r,T)ent ot the requisite torrmilities for inclusion 
of work in Railways Works Programme. 

( Translation) 

Allotment of Stalls at Stations 
~ 

4758. SHRITEJ NARAYAN SINGH: 
SHRI RAM SHARAN YADAV: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a, whether the Government have taken 
a polley decision during 1991 toaflotstalfSon 
sta:rons to the educated unemployed per-
sons for providing seH-employment: and 

(b) if so, the number ot stalls allotted to 
such persons so tar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

Letters from M.Ps 

4759.SHRIVILASRAONAGNAT.HRAO 
(c) whether above project has been GUNDEWAR: Will the Minister ot FOOD be 

approved by the Union Government; pleased to state: 

(d) It SD: the details thereof; and (a) the total number of letters receiveQ 
from the Members of Parliament by his 

(e) It not, the reasons therefor? Ministry ,during 1992 till date; 
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(b) the number of IeltelS disposed of; 

_ (c) the number of letters pending dis-
posal alongwlth the reasons therefor; and 

(d) the time by which the balance leners 
are likely to be disposed of? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOO'o (SHRI TARUN 
GOGOI): (a) and (b). During 1992, 513 let-
telS from Members of Parfiarnent were ,.. 
celvedbythls Mlnlstrytln30.11.1992, outot 
which 432 IettelS have been cfi;sPosed of. 

(c) There are at present 81 such letters 
pending due mainly to the fad that the infor· 
mation asked for relates topolicy, personnel. 
and operational matters of the Public sector 
UndeItakings under the administrative con-
trol of the Ministry and information In respect 
of a nu~r of these matters has to be 
collected trom the field formations of these 

, Undert"lngs 

(d) the steps proposed to be taken to 
il1l>lement those recommendalionslSugges-
tions? 

(a) THE DEPUTY MJNISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VELOPMENT (DEPARTMENTOF EOUCA· 
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a) to (d). Based on In· 
depth review, certain modifications were 
effected, In the National Policy on Education, 
1986. The Revised Policy Formulations were 
tabled In the House on 7th May, 1992. this 
was followed by a detailed Programme of 
Action prepared In consultation with ~'ate 
Govemments and educationists and ap-
proved by the Central Advisory Board of 
Education. The Programme 01 Action, 1992 
was also tabled in the House on 19th August, 
1992. 

Community Food and Nutrftion Ext.,.. 
.lonCentr.a 

4761. StiRI K PRADHANI: WiI the 
(d)OisposaIofcommunallOnanttau-d UiniIIer CII FOOD be pIHIed 10 .... 'ram VIPs including the Honbl .... mb.,.., .', 

PallamentisaccordedVery highprjorlyind ., ............. Ie .... Ii .. 
every effort is made to diapoee them..... .__ ..... II. I .)$ '·'n ........ .. 
the least possbla delay. eat *t.-

[EngIsh) 

SUrvey on New Educatton Paley 

4760. SHRI VLJAY NAVAl PAnL: 'MI 
the Ministet' ot HUMAN RESOURCE DE· 
VELOPMENT be pleased to stale: 

(a) whetherlhe Government have con· 
cM:Ied any SUIV8Y In regard 10 the success 
or dificuIies in ~ation 01 the New 
Educalioft Policy rtvoughout the country; 

(b) • so, the outcome,thereol; . 

(c:) ..... main reconvnenctationstsugges· 
lions made therein; and 

·~pr"'to 
~ ....... among""consumeralo 
takelhdenell of c:omrnunIyfoodand nUlrl-
lion extension centres; and 

(c) if so, the delais ot the stepI taken In 
the above matters in 0riMa 80 far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHR1 TARUN 
GOGO,): <a) A fKovtsion of Rs. 50 lakhs has 
been made in the Eighth Five Year Plan to 
strengthen the Food and Nutrllion Extension 
Centres. These and Mobile Food and Nutri· 
tion Extension Units have also been merged 
to improve their functioning. With the funds 
available in the Villth Plan. these units wiH be 
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better equipped to prl>vide the educational activities of fake Onlvershies. The main rBC-
and extension services in the field of nutri- ommendatiOn of the Committee in this re-
tlon. gard was that the provision 01 Section 24 of 

(b) and (c). It Is an ongoing activity of the 
Food and Nutrition Board, Including In the 
State of Orissa, through usu~1 modes of 
publicity, such as organising demonstrations, 
exhibitions, film and slide shows, etc., be-
sides utilising the services of print and elec-
tronic med'1a. National Nutrition Week and 
World Food Day are also celebrated every 
ye~rforthis purpose. 

Fake UnIVersities 

4762. SHRI M. V. CHAN-
DRASHEKARA MUR-
THY: 

SHRI V. SREENIVASA 
PRASAD: 

Wlilthe MinisterofHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the I.P. Singh Commmeeof 
the U.G.C. made some suggestions against 
those managing 1al(e universities in the 
country; 

(b) If so, the details thereof; 

(c) whether the S.K. Sharma Commit-
tee In Its report recently, had also recom-
mended for curbing the proliferation of such 
selfstyled substandard institutions; and 

(d) if so, the concrete steps the Govem-
ment have taken in this direction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR' SELJA): (a) to (d). YeJ, Sir. The 
University Grants Commission constituted a 
Commlltee under the chairmanship or Prof. 
J.P. Singh to recommend steps to curb the 

the UG~ kt, 1956 should be suitably 
amended so as to make the activities of 
associating the expression 'UnIVersity', 
'Vishwavidyalaya' etc. with the name of an 
institution a COgnizable offence tor which 
there should be prOvision lor irJ1)risonment. 

The Committee under Dr. S.K. Khanna, 
Vice-Chancellor, U.G.C. have also recom-
mended, inter alia for enhanced penaityunder 
Section 24 01 the U.G.C. kt. 

The Govemment introduced a Bill in the 
Winter Session 01 Parliament in 1991 in·the 
Rajya Sabha to amend. among others. 
Section 24 of the UGC Act, 1956. The Bill 
provides: 

(i) imprisonment for a term 
which may extend to six 
months; and 

(ii) fine of not less than one'lakh 
rupees but may extend to 
ten lakh rupees. 

The UGC a1sowams the citizens through 
press notes against the fake universities. 

Alleged Irregularity In Thl! Dental 
Council 0' India 

4763. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA 

GAUTAM: 

Will the Minister 01 HEALTH AND 
FAMIL Y WELFARE be pleased to state: 

(a) whether any case 01 alleged irregu-
larity for the promotion of some posts in 
Dental Council of India has come to the 
noties of Govemment in J 992; 

(b) if so, the details thereof; 
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(c) whether the Govemment proposetQ 
set up an Inquiry to look into the alleged 
Irregularity; 

(d) If so, the details thereof; and 

(e) the steps taken or proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 
SIDDHARTHA): (a) No, Sir. 

(b) to (e). Do not arise. 

Promotion of Scouts and NSS 

4764. KUMAR I PUSHPA DEVI 
SINGH: 

SHRIMATI VASUNDHARA 
RAJE: 

Will the MinisterofHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whehter the Government have 
launched any schemes to promote Scouts, 
Guides and Nationa! Service Schemes 
(NSS); 

(b) H so, the details thereof; 

(c) the amount sanctioned and released 
so farto the states during the last three years 
under the schemes, State-wise; 

(d) whether the Govemment have re-
ceived any proposals tp change t~e funding 
pattem under NSS Programme; and 

(e) If so, the action taken by the Govem· 
ment on those proposals? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHAI AAJUN 
SINGH): (a) and (b). No new Scheme has 
been added to the NSS or Scouts andGuides. 
The NSS as part of their activities counducts 
regular and special camping programmes in 
which they take up activities like adult educa-
tion, familyweHare programmes, building of 
roads, afforestation etc. Similarty, the Bharat 
SCOuts and Guides conducts Training 
Camps, National Integration Camps, rallies, 
etc. 

(c) The amount released to the States 
during the . last three years for the NSS Is 
given in the Statement attached. For SCOuts 
and Guides, the department releases money 
to the Bharat SCOuts and Guides, New Delhi 
and no releases are made to the States. For 
1989-90,1990-91 and 1991-92, thisdeparl-
ment has released Rs. 98.12 lakhs, Rs. 
106.29 lakhs and Rs. 122.04lakhs respec-
tively for Scouting & Guiding. 

(d) and (e) The expenditure on NSS 
activities is shared by Central and State 
Govemments in the ratio of 7 : 5. The Gov-
ernment received a proposal to change this 
ratio from 7 : 5 to 7 : 3. The same was 
examined in the department but could not be 
accepted. 

The department has, however, en-
hanced the expenditure per volunteer per 
annum in 1991-92 for both Regular and 
Special Camping Programmes, increasing it 
to Rs. 1201- from Rs. 80/- and Rs. 200/· from 
Rs. 150/· respectively. 
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Health of Rural People
/'

4765. SHRI MOHAN SINGH (D~O-
RIA): ,

SHRI SUKHDEO PASWAN:
SHRI NITISH KUMAR:,

WrittenAnswets 312

. system that permits foodse-
curity even with a lowpercapla
income, should be supPOrted
by innovative policies ai .
at poverty alleviation andf
security. An optimal bala
between fiscal policy andnu-
tritip security is a basicpol'
option for the governrTJ8nt.

Will the Minister 'of HEALTH AND
FAMILY WELFARE be pleased to state: .

• i . ,

. \

(a) whether 'Indian Association for
Advancement of Science' have submitted a
repert regarding the health of the Indiah rural
people after conducHog the survey of Indian
rural areas in cooperation with the Food and
Agriculture Orqanisation:

2. Nutrition Security·An E
of Development Plan:

(b) if so, the details thereof;

Development Plan shoulda
to provide all people w~hthe
social and economic ~nvirofl.
ment necessary for 'them to
live an active and hea~hyIH•.
Nutrition based interventions

.should aim at disaeminating
the benefits to individualsm
rural and urban centres. Nutri-
tion and development should
be Interllnked so that thepoor
andthe malnourishedgettheir
due share in the development
process.

, (c) whether any scheme based on the
report has been formulate to improve the
conditions in the Indian rural areas; and

(d) If so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADE~I
,SIDDHARTHA): (a) Yes, Sir. , -,

...---

Environment Policy conducive
to promotion of sustainable
development of agricu~ure.
including inland ihland na
marine fisheries should be
pursued. Policies have to aim
at creating an M~onmantfOl
management and conserve-
tion of g reenlands and coastal
belts. An ecolog~ally SO~

socially acceptable and
nomically beneficial por
package should be developed
for sustainable Ilvel hood If
micro level.

3. Development of Environment
Policy Conducive to Sustain·
abl Livelihood:. (b) to (d). The report by the Indian Asso-

• ciation for Advancement of Science is a
study on "Food and Nutrition Status in India"
carried in six selected districts of the country.

\ A copy of the policy mterventlons .recom-
mended is annex~ as stat~m~nt. These are
general recommendations which do not re-
late specitically to Rural Health.

STATEMENT

Policy Interventlona for Nutrition
~ased Food Secur/try

1. Nutrition Security.should be a
Basic Policy Option:

The resilience in Indian social
~,
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4. Development of Agricu#ure

'PoliCy to meet Nutrition Re-
quirements.

Agriculture Policy should be
linked to growth of ag~lture,
animal husbandry, fisheries
and forestry in an integrated
manner and should be condu-
cive to growth of mlcrolevel
production for fuHilling nutri-
tionally sound consumption
patterns, The Agricuhure Pol-
Iey shouldalsopromotekhchen
gardens for ensuring nutrition
seoorlty at household level: .,

Increasingel1l>loymentoppor-
tunities through labour Inten-
sive activities is an effective
instrument in' 'food security'
strategy. These can increase
the incomeof poor households
and thus improve their food
security In a short term and at
the same time increase their
income earning capacny by
creating . productive assets
such as irrigation facilities and
roads. The AgriguHure POlicy
should specifically emphasise

. on this aspect.

5. Developmetn of Agro-Based
and Agro-Processing Indus-
tries for Incorn9 Generation in
Rural areas:

-'

Opportunities forincome gen-
• eration in the rural areas

through agro-based and agro-
processing in(f\Jstries should
be explored. The ampbasis
should' be Ufl use of local
material and local work force
so that there is, an improve-
ment in income ItJvels of the

__ ..•.•_7_~'·~.~. _.-.. ---...-......:...~,
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rural masses and eguitable
distribution of weahh thereby
providing'accessibilityto t,igher
income to the rural masses
which will be conducive 10 food
and nutritionsecurity.Thiscalls
for an economic environment
conducive to growth of' eco-
nomic activit~s in the rural
areas.

6. Development of Infrastructure.
Credit Facilities and Support-
Ing Services for Self-Errploy-
ment in Rural Areas:

Credit to the poor households
for promoting seH-el1l>loyment
through private Investment is
a useful policy instrument for
food and nutrition secur~y.
Small scale credit should be
combined with group motiva-
tion, technical advice, I~hnol-
ogy transfer assistance, and
supporting infrastructu~1 fa-
cilities,

7. tovotvemeot of Non Govern-
rTl6nt Organisations at Gras~-
roots Level:

Nongovemment organisations
should be promoted to under-
take technology transfer,
awareness creation and train-
ing programmes at the grass-
roots level to suppleme.nt
Govemment activities. Core
support to NGOsfor Infrastruc-
ture building should be pro-
vided,by the Government and
a mechanism for their ac-
countabilitydeveloped. Trans-
parency in Government plans
and NGO operation shou Idbe
ansured,
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Nomination In the AdvisorY Committee 
uncler Fo .... t (Conservation) Act, 1980 

4766. SHRI SHASHI PRAKASH: 
PROF. UMMAREDDY VE-

NKATESWARLU: 

WiN the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the criteria laid down for nominating 
non-official members in the Advisory Com-
mittee, constituted under the provisions of 
the Forest (Conservation) Act, 1980; 

(b) whether the existing non-official 
members in the Committee have been 
nominated as per the guidelines; 

(c) if not, the reasons therefor; 

(d) whether Government have laiddownl 
proposed to lay down any academic qualifi-
cations and expertise In field of environment 
and forests to attract talented personnel in 
the Committee; 

(e) whether the site inspections for vari-
, ous projects are being conducted· by the 
nominated members instead of senior For-
est Officers of the Regional offices of his 
Ministry; 

(f) if so, the reasons therefor; and 

(g) the measures taken to utilise expert 
opinions before giving clearance for forest 
diversions. 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH)~ (a) As per 
Forest (Conservation) Rules, 1981, the 
Advisory Commltt~ constituted under sec-
tion 3 oftheForest (Conservation) Act, 1930 
shall have 3 eminent environmentalists as 
non official members of the committee. A 
non official membershaU hold his office for a 

period of two years. He shall cease to hold . 
office if he dies, resigns, becomes of un-
sound mind, becomes insolvant or is con-
victed by a court of J~w on a criminal offence 
Involving moral turpitude. 

(b) The existing non official members of 
the Advisory Committee have been nomi-
nated aner careful consideration. 

(c) Does not arise. 

(d) The non official membets of the 
Advisory Committee shall be eminent envi-
ronmentalists. However, no academicquaU-
f!cation ~as been prescribed. 

(e) to (g). As per guidelines Issued for 
implementation ofthe Forest (Conservation) 
Act, 1980, site Inspection Is required to be 
done by the officials of the Regional Offices 
of the Ministry in respect of all proposals 
Involving diversion of forest land above 40 
ha. In addition site inspection of some proj-
ects are carried out by the member (5) of the 
Advisory Committee, if aner discussing the 
project, the Committee recommends site 
inspection by the members of the Commit-
tee and the recommendations ar accepted 
by the Govemment. 

Employment of Retlrwd Pwaon.ln 
Konkan Railway Corporation 

4767. SHRI MOHAN RAWALE: WiUt~ 
Minister of RAIL WAYS be pleased to state: 

(a) whether there Is any Instruction that 
retired officials should not be re-employed in 
Govemment service; 

(b) whether his Minist,.yhave appointed 
retired officials of age group 50 to 60 years 
and above,ln the Konkan Railway Corpora-
tion; 

(c) If so, the numberof such officials and 
the reactions for their appointment: 
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(d) whether those officials are proposed 
to be relieved from service and make fresh 
recruitments; and 

(e) If so, the details thereof and If not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): CA) Under the .xtant instruc-
tions, re-employment of retired officials Is 
not permissible in the normal cir?Jmstances. 
However, re-employment may be resorted 
to in very rare and exceptional circumstances, 
purely in the public interest, subject to fulfil-
ment of certain conditions. 

. (b) to (e). Konkan Railway Project has a 
very tight time schedule for completion by 
October, 1994. The construction involves a 
number of long tunnels, bridges and high 
viaducts. Sufficient number of persons with 
Railway experience and background not 
being available with the Indian Railways for 
being taken on deputation, the Corporation 
has been engaging retired Railway Officers 
and staff to a limited extent. Out of a total 
strength of 1400, the number of retired offi-
cers and employees.gI age between 58-60 In 
98 and over 60 years'is So, mainly persons 
whh technical eXP8!:t:se. Even then shortage 
of experienced and cuallfiad porsonnel ex-
Ists. The re-employed persons are being 
replaced as and When suitable candidate'"s 
become available. 

Rehabilitation of Mentally Retarded 
Persons 

4768. SHRI R. SURENDER REDDY: 
Will the Minister of HEALTH AND FAMILY 
WEL~ARE be pleased to state: 

(a) whether any case of sending men-
tally retarded patient to beggers home by 
Mental Hospitals of Delhi has come to the 
notice Qf Govemment during the last one 
vear: 

(b) if so, the details thereof indicating 
the reasons therefor and 

(c) the steps taken or proposed to be 
taken by the Govemment for the rehablll-
taion of those patients who have lost their 
memory or become mentally retarded? 

THl; MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI O.K. THARAOEVI 
SIDDHARTHA): (a) and (b). Asreported by 
the Deihl Administration, no such mentally 
retarded patient was sent Beggars Home 
during the last one year. 

(c) The Delhi Administration have initi-
ated steps to set up a Half way home for the 
mentally (Improved) ill discharged from 
Hospital for Mental Diseases, Shahdara. To 
start with,land measuring 4 acres alongwith 
funds to the extent of Rs. 60 lakhs was 
tr.ansferred to Directorate of Social Welfare 
(Delhi Administration) in 1988 from Hospital 
for Mental Diseases, Shahdara. Boundary 
wall has been constructed having a separate 
entry. 

[ Translation] 

Setting up of Hospitals by Non-Re.f. 
dont Indians 

4769 .. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a group of professional 
Indians in the Gulf have expressed their 
keenness to set up hosp~ais in the country; , 

(b) if so, the details thereof; 

(c) whether Medical Council of India 
have considered the proposals of the Non-
resident Indians; and 

(d) If so. the decision taken thereon? 
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il replacement of Public Address system,
IIplacemenVaugmenlation of train indica-
~ boards, improvements to toilet facilities, .
,avlslon of additional water coolers, provl-
, nofwashable apron on plattorm line No.

W, Improvements to flooring, construction
~mezzaninefloor for booking counter, etc.,
landscapingand addltlo~al sitting arrange-
mentshave been completed. In addition the
work of Improvements to water supply has

o been taken up.

(c) Rs. 500.83 lakh.

Medical Colleges

4773. SHRI J. CHOKKA RAO:.
SHRI~ltENDRANATH DAS:

Will the Minister of HEALTH _AND
AMILY WE.LFARE be pleased to state:

(a) whether the planning Commission
appointed a committee of National

velopmentCouncil on the medical educa-
to assess the future needs of-medical
dental manpower;

(b) n so, the terms of reference of the
minee;

'- -

(c)whether the Govemment propose to
olvea new policy in consultation on the

ieal Council of India for establishing
icalcolleges in private sector; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
INISTRY OF HEALTH AND FAMILY
LFARE (SHRIMATI OK THARADEVI
DHARTHA): (a) and (b), Yes, Sir. A copy

IhePlanning Commission'S Order dated
September, 1992 constituting the Com-
eeis attached as statement.

(c)and (d). An Ordinance was promul-
on th-e27th August, 1992 amending

the Indian Medical Council Act, 1956 under
wh,ich prior permission of the Central gov-
er~merU is mandatory before Qstablishlng
neW medical colleges. A Bill to replace the
above mentioned Ordinance ryas already
been introduced in the Rajya Sabha.

There Is a scheme presently under ter-
mulation, as provided inthe ordinance;-Which

. would containcertaln guidelines for per-
sons/societies intendifTg to set p medical
.college~~

<, .'

STATEMENT

No. A 43011/9919.2 Admn I Government
of India-Planning Commission New

Delhi the 4th. Sept., 1992

ORDER

Subject: - Setting up of a Committee of the
National Development CotJncil (NDC) on

Medical Education.

It has been decided to set up a Commit- .
tee of the National Development Council on

-Medical Education. The Committee has been
constituted as under:

1. Shri Biju Patnaik.
Chief Minister. Orissa

2. snrrs. Bangarappa.
Chief Minister. Karnataka

3. Shri Bhairon Singh Shekhawat.
Chief Minister, Rajasthan

4. Shri-Sudhakar R. Naik,
Chief Minister, Maharashlra

-,I

5; - Shri Janardhan Reddy
Chief Minister, Andhra Pradesh

6. Dr. Manmohan Singh,
Union Minister for Finance
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lnt8rdlsclpllnary R .... rc~ Centres 

4774. PROF. MALINI BHATTACHAR-
AVA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Government are aware of 
the setting up of the Interdisciplinary re-
search centres In the sciences, humanities 

• and social sciences In some of the Universi-
ties In the country; 

(b) if so, the details thereof; 

(c) whether the Govemment are con-
terT'9latlng through the UGC, CSIR, ICHR, 
ICSSR and other agencies for such centres 

. of Inter-dlsclpllnary research In the unMtrsl-
ties; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTeR IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOFEDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a> and (b). Yes, Sir. 
According 10 the information furnished by 
UGC, at present, there are departments! 
centres for interdisciplinary studies in three 
universities as per deialls given below:-

1. Faculty oflnterdlsclplinary and 
Applied Sciences - University 
of Deihl. 

2. Interdiaclpllnary School In 
Humanities, Social Sciences 

• and Sciences - University of 
Poona. 

3. Interdisciplinary Cell In Social 
Sciences - South Gujarat Uni-
versity .. 

(c) and (d). The University Grants 
.}ommiasion at Its "'"ting held on 6th June, 

1991 considered a proposal for establish-
ment of Forums for Inter-disclpllnary activI:-
ties and exchange within the universitieS 
and desired that there was a need to In-
creased Inter-dis9iplinary activities and re-
search. For this purpose, the Commission 
agreed to provide upto Rs. SO,OOO/- per 
annum to' a university during the 8th plan 
period for setting up such forums to promote 
inter-diSCiplinary programmes like research 
projects, seminars etc. The Commission also 
decided that such forums would not require 
orbe given assistane;e for permanent staff or 
infrastructure. 

The above decision of the Commission 
has been conveyed to the universities. 

The U.G.C. has so far approved pro-
posals of the following nine universities for 
establishing such forums:-

1. 

2. 

3. 

4. 

5. 

6. 

7 . 

8. 

9. 

Allahabad 
Allahabad. 

University, 

Devi Ahllya Vishwavidyalaya. 
Indore. 

Dr. Hari Singh Gaur Vishwav-
Idyalaya, Sagar. 

Guru Nanak Dev University, 
Amritsar. 

Jiwaji University, Gwalior. 

Kurukshetra University, 
Kurukshetra. 

Osmania University, Hydera-
bad. 

Punjab University, Chandi-
garh. 

Ravi Shankar University, 
Raipur. 
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(c) the action being taken by the Gov- [English] 
emment on the outcome of the meetings! 
seminars? 

THE MINISTER OF STATE IN THE-
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 
SIDDHARTHA): (a) and (b). The World Breast ' 
Feeding Week was celebrated in Delhi from 
1 st to 7th August 1992. Departments in the 
Govemment of India had organised meet-

, ings/seminars with v:>luntary organisations, 
professional groups, educational institutions', 
during the World Breast Feeding Week to 
focus attention of the urgency for promotion 
of the concept of exclusive breast feeding in 
the country. 

(c) State Governments were addressed 
by the Ministerof Health and Family Welfare 
to mobilize and invo~/e, identified non-Gov-. 
emmantal Organisations, Post-Partum 
Centres, Training Centres of ANMsIlHVs to. 
propagate the impor.ance of breast feeding 
among mothers. Cas" assistance Is being 
provided to the States to organise mothers' 
meetings where the importance of breast 
feeding is explained. 

Centenary Vear of Swami Vlvekanand'. 
Shand Parlkrama 

4n9. SHRI RAM NAIK: Will the Mlnls-
terof HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether any national committee has 
been constituted to celebrate the Centenary 
year of Swami Vivekanand's Bharat 
Parikrama; 

(b) if so, the composition of the commit-
tee; and 

(c) the details of the programme final-
ised In this regai'd? 

. THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOFEDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) Yes, Sir. . 

. (b) Members of the Committee are :-

1. Minister of Human Resource Development Chairman 

2. Swami Atmasthananda of R.K. Mission. Member 

3. D~. Karan singh 

4. Shri N.D. Tiwari 

S. Shri Atal Bihari Vajpai .. 
6. Shri Ram Vilas Paswan 

7. R~v. Alan De Lastic 

8. Prof. G. Ram Reddy 

9. Prof.lrfan Habib 
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10. Dr. (Mrs.) Kapila Vatsyayan 

11. Prof. Ram Chandra Gandhi 

12. Dr. Bipan Chandra 

13. Dr. Malinl Bhattacharya 

14. Dr. Hlren Gohaln 
" 

15. Prof. Nimal S. Bose 

16. Smt. Bilkees Latif 

17. Dr. Ayappa Panikar 

18. SM Nikhil Chakravorty 

19. Smt. Glta Mukhe~ee 

20. S ... ri Dileep Pa~aonkar 

21. Shri Narendra Mohan 

22. SM Prabhash Joshi 

23. Shri K. L. Nandan 

24. Shri S.N. Subba Rao 

25. Stir! Habb Tanvlr 

26. Joint Secratary (Calture) 

. (c) The Centenary year has been chris-
ten8d 'Rashtra Chetna Varsh'.1t Is proposed 
that the year would begin with a function, 
paying homage to Swami Vivekananda and 
his Ideas, at Kanyakumart, Tamil Nadu on 
Decerrber, 28th this year. 

Conversion of Krishnanagar.Nabadwlp 
Line 

4780. SHRI AJOY MUKHOPADHYAY: 

Member 

Member 

Member/Secretary 

Willthe Ministerof RAILWAYS be pleased to 
.state: 

(a> whether the Govemment have any 
plan for conversion of Krishnanagar-Nabad-
wip Narrow-gauge line into Broad-gauge; 

(b) If so, the details thereof; and 

(e) If not, the reasons therefor? 
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THE MINISTER OF STAlE IN/fHE /
MINISTRY OF RAILWAYS (SHRI MAL-'
UKARJUN): (a) to (c). The s4rvey for this
project has since been taken up. Further
action will depend on results of survey and

. availability of resources. t'

Khusro Committee Report

4781.SHRISYEDSHAHABUDDIN:WiII
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:. .

(a) whether the Khusro Committee on
:he Mushirul Hassarrs Affair in Jamia Millia
is:4amia,New Delhi has submitted its report;

(~) if so, the requisition and recommon-
.datio.n£of the committee; and

(c) the status of implementation of the
report? '

THE DEPUTY MINISTER IN THE (
MINISTRY OF HUMAN f.tESOURCE DE-
VELOPMENT (DEPARTMENTOFEDUCA-

~TION AND DEPARTMENT OF CULTURE)
(KUMARI SElJA): (a) and (b)~the entire
issue concerning the incidents in Jamia MiI-
,Iia Islamiawas refered to clGroup of Eminent
Persons under the chairmanship of Jusitce
(retired) M.M. fsmail for advice. The Group
has adv~sedmainly 3S follows:-

·(1) Prof. Mushirul Hasan has
!xprees~is regrets and

\ tendered aclear and categon. .....
, cal apology. This should be
accepted whole-heartedly. <,

\Forgiveness is/Cl godly qua@y
.andtheOuran andthe Prophet
·of Islam""naveencou~ed It.
WeareconfldentthattheJamia
community of students, teach-
ers and other staff will notwant
to dilute these prescriptions
f01for~iv!ness.

l-_ .. -.-~.-. ....

y' .

/;/

./ s--: (2) Incidentally, this trend
Y,. towards large~~eartedaccpet-

ance is also -I'eflected in the
altered stance ~f the Uniyer-
sity community. The students
Union, the faculty and the
administrative staff have alleo-
'operated in the reopening of
the University and taken steps

- towards-the re~!oratipn of its
normal furictioing. This is in- /
dicative' of thelrdeep-rooted
'attachment1toand concern for
the ~ell-being of the Institution
-to which they have the privi-
lege to belong. Prof. Mushirul
Hasan hil:nself has beencon-
sistently critical of the blas-
phemous, crude. intolerable
and non-secular approach of
Salman Rushdie; w.trust that
the Jamia community, the
Muslim community' and all
sensible people will not fall to
takenote of it.

7

--I

'-~"'."'~

--c::;O

/

To prevent recurrence of such
incidents and to achieve pur-
poseful co-ordination between
students, teachersand adminl-
stratlon there is no better ,-
method than dialogue on a
continuing basis. Dialogue
should ",ever det9,riocale into
intolemnt behaviour and vio- \
lence·. "

/ ,...

TheGroup has also noted that
there are no prin~les or poli-
cies laid down with regard to
the maintenanCeand up-J<eep
~fthe Ca~~ and the proper-
ties therein. '-The Group has
advisedfC?r urgent steps to
remedy thQS8d$f~ and to
;'~mov, the deflc~ncies. .

-r=
/

/

"-.
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grammes of Gandhian basic education will 
be supported. In the Programme of action 
1992 It Is envisaged that a Central council of 
Rural Institutes is expected to be set up. The 
proposed Council would: 

(i) Promote the concept of rural edu-
cation on the lines of Mahatma Gandhi's 
revolutionary Ideas con education as envis-
aged In NPE, 1986; and 

(ii) Consolidate and aevelop institu-
tions engaged in programmes of Gandhian 
Basic Education. 

[Translation] 

Barellly Station 

4785. SHRISANTOSH KUMAR GANG· 
WAR: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the details of the works undertaken 
for modernls9t1on of 8arellly Railway station 
during the last three ye ars and the expendi-
ture Incurred thereo:1, year:-wlse; and 

(b) the details regarding works to be 
undertaken during ~ 992-93 and the fun.ds 
allocated therefor? 

THE MINISTEq OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKAAJUN): (a) No modemisation work was 
carried out at Bareiliy railway station during 
the last three years. 

(b) The work of provision of an addi· 
tional first class waiting room has been 
sanctioned during 1992-93 at an estimated 
cost of Rs. 1.Slakhs and an allocation of Rs. 
O. 11akh has been m3de forthe current year. 

KanchenJhungha ExpI'HS 

4786. SHRI UDDHAB BARMAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) 'whether the KanchenJhungha Ex-
press which was running between Calcutta 
and Guwahatl Is now being terminated at 
Newjalpaiguri; 

(b) H so, the reasons therefor; 

(c) whether it is proposed to extend upto 
Guwahati; and ' 

(d) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) Due to restrictlons imposed by Govt. 
of Assam on night running of trains. 

(c) and (d). The service can be restored 
on New Jalpaiguri-Guwahatl section only on 
receipt of security clearance from the State 
Govt. of Assam. 

Clearance of Medical Reimbursement 
Bill. 

4787. SHRI AMAR ROYPRADHAN: 
SHRI SANAT KUMAR MAN-

OAL: 

Will the Minister of HEALTH AND 
FAMILY WELFARE will be pleased to state: 

(a) the number of medical 'reimburse-
ment bills of CGHS beneficiaries pending 
with the directorate-General, Health serv-
Ices for paYrT)8nt; 
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(b) the progres, Tlade so far In the· requlre~numberofwagonsforthlspurpose 
matter of clearance of those bills; as per the demand made during the current 

year? 
(c) the number of such bills for reim-

bursementof CAT scanning charges done In 
the private hospitals during the hospitalisa-
tion of the patient because of the non-func-
tioning of CAT scann'ng machine in Govem-
ment hospitals pending for more than one 
year;and 

(d) the eff~ive measures tat<en to clear 
all these bills to avoid further hardship being 
caused to the CGHS beneficiaries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 
SIDDHARTHA): (a) and (b). Out of 11,349 
claims received during 1.4.91 to 15.12.91, 
337 are pending; these are under process at 
,various stages for final disposal. 

(c) The claims for CAT SCAN are In-
cluded in the main medical claim and no 
separate records are maintained. 

(d)Theprocedu:lt of re-imbursement of 
medical claims of Central Government 
emPloyees has been streamlined by decen-
tralisation I.e., the concerned MinlstriesJ 
Departments have been authorised to reim-
burse the medical claims. The claims of 
penSioners only are being reimbursed by the 
CGHS Directorate. 

Wagons for Alleppy 

4788. SHRITHAYILJOHN ANJALOSE: 
Will the Ministerof RAltWA YS be pleased to 
state: 

(a) the number of wagons demanded 
and made availabie for loading of colrgoods 
at Alleppy Station in Kerala during 1991-92; 
and 

(b) the efforts being made to provide 

THE MINI::;I~H OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) During the year 1991-92, 
SOO indents were placed and all were sup-
plied and loaded. 

(b) In the current year 1992-93 from 
April to November, 265 indents were placed 
which have been supplied and loaded. 

Travel Concession to Freedom Rghters 

4789. SHRI CHANDRESH PATEL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether freedom fighters are not 
allowed to. travel In Shatabdi and RaJdhanl 
Expresse and some other trains on free rail 
travel passes; 

(b) if so, the names of such trains and 
the reasons therefor; 

(c) whether some representations have 
been received in this connection; and 

(d) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
lIKARJUN): (a) Yes, Sir .• 

(bj Freedom Fighters are not allowed to 
. travel by Rajdhani, Shatabdi and August 
Kranti Expresses on their C0r1l>limentary 
Passes, as these are special type trains 
having different fare structure and limited 
capacity. 

(c) Yes, Sir. 

fd) Rep'resentatlons were rateived from 
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certain freedom fighters which were consid-
ered and replied suitably: 

Cultural Agreements Between India and 
France 

479,0. SHRI SUBASH CHANDRA 
NAyAI( Win the Millister of HUMAN RE~ 
SOURCE DEVelOPMENT be pleased to 
state: 

, (al whether some cultural agreements 
have recently been signed between India 
and France;'and . 

(b) If so. the details thefeof includirlg the 
salient featuAlS the(eof? 

/ 

THE OEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DE~™ENTOFEDUCA
TION AND DEPAR7MENT OF CULTURE) 
(KUMARI SEWA): (a) and (b). A programme 
for Educational. Scientific and Cultural 
Cooperation between India and France for 
the years 1993. 1994 and 1995 was signed 
in New Delhi on 16th October, 1992. The 
Programme envisages closer cunural inter-

, action between the two countries in the fields 
of Art & Culture, Larlguage and Education, 
the Social Sciences and Humanities, Youth 
Affairs and Sports, RaIdo, TV & Films; Litera-
ture and ~blishirlg. Public Administration 
and Social Welfare. 

AC-3T1erCoaches In Trains 

47 ... ,: ,lGOP1NATHGA..:APATHI: 
wmthe Ministerof RAILWAYS be pleased to 
state: 

(a) whet~r the Govemment have any 
proposal to introdUce AC 3-Tier coaches in 
some ~rtant trains; and 

(b) • so, when and the names of the 
trains in which these coaches are proposed 
to be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL~ 
lIKARJI:IN): (a) and (b). The .. is only a 
proposal to evolve a design for AC 3-TIer 
Coaches; It is too premature to comment on 

. this as the· design is ~t to be taken up. 

Dialysis Facilities 

4792. PROF. UMMAREDDY VE-
NKATESWARI-U: Will the Minister of 
HEAlTH AND FAMILY WELFARE will be 
pleased to state: 

(a) whether Government propose to 
eldendfinancial assistance to States to make 
available dialysis treatment to poor section 
of the society at economical rates; 

(b) if so, the details there~f; and 

(c) the steps taken or prQposed to be 
taken to make available dialysis treatment to ' 
all sections of society at .. asonable cost? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARAO' t 
SIDDHARTHA): (a) to (c). Under the Consti· 
tution Heanh is a State subject and the 
States are primarily responsible for meeting 
preventive, promotive and curative heanh 
needs 01 the people. The assignment of 
funds is done on the basis of the priorities 
determined by each State within the over-all 
resources avaitable. 

However, major Hospitals like All India 
Institute of Medical Sciences, New Delhi, 
Safdarjung Hospital, New Delhi, Dr. R.M.L. 
Hospital, New Deihl, PGIMER Chandigarh, 
JIPMER, Pondicherry etc. which are fun~(r 
from the Central Health Sector budget· haW 
the facilities for dialysis tleatment and these 
facilities are open to an needy patients, from 
all sedons of Saciety. either free or at rea-
sonable cost. 
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·Shnpagram.t MadhapurVfllage(AP) the period fro~ 1.4.69 to 14.7.72, if so, the 

4793. OFt O. VENKATESWAAA RAO: 
WUI t .. Minister of HUMAN RESOURCE 
oEVELQ,PfAENT be pleased to state: 

. (a) whetherthe project report for setting 
up of a Shllpagram at Madhapur Vinage in 
Ranga Reddy Districl has been forwarded 
by Andhra Pradesh Government; 

(b) If so, whether It has been approved 
and release offunds at first stage was agreed . 
to by the Govemment; 

Cc) If so, the details thereof: and 

Cd) If not, the reasons therefor and the 
tlm,e by which the ~unds are likely to be 
provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE· 
VELOPMENT (DEPARTMENTOFEDUCA· 
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) Yes, Sir. 

(b) 10 (d). The State Govemment of Andhra 
Pradesh has provided 45 acres of land, free 
of cost, to the South zone Cultural Centre, 
Thanjavur, for setting up of a Shilpagram at 
Madhapur village In Andhra Pradesh. The 
South Zone Cultural Centre has sent a ten· 
tative budget of Rs. 31.15 lakhs in this re-
gard. which is undftr consideration of the 
Department of Culture. 

Pension for WIdowsIRMi ... 

4794. PROF. RASA SINGH RAWAT: 
MIl the Ministerof RAILWA YS be pleased to 
state: 

(a) whether option was given for family 
)8nsion during 17.9.721031.1.73 to' the 
Wdows ~ the erJ1)loyees who died during 

details thereof; 

(b) whetherthe decision Of CAT Bom-
bay fixed no time limit for option and directed 
Railways to grant penslor:l 10 the employees 
similarly placed i.e. those retired between 
1.4.69 to 14.7.72; -

. (c) whether the circular dated 2.1.92 
has been issued in whi9h those retirees 
alone, who had given their uncalled for 0p-
tion fort he pension scheme before 31.12. 72 
have been held entitled for pension; 

(d) whetherthe Government propose to 
correct the said date and afford an opportu· 
nity 10 the retirees to exercise option for 
pension scheme to the eligible persons: and 

(e) if so. when and if not. the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIL.WAYS (SHRI MAL· 
UKARJUN): (a) Yes, Sir. As a result of . 
discussions held in the National Council of 
the Joint Consultative Machinery in 1972 the 
Government decided to give an Option to 
come over to Pension Scheme to the faml· 
lies of employees who had died while bei~ 
governed under the Contributory Provident 
Fund Scheme during the period 1.4.69 to 
14.7.72 when an option to come over to the 
Pension Scheme was not available. In pur-
suance of this decision. orders were Issued 
by the Ministry of Railways in respect of 
Railway elll>loyees similarly plaCed. The 
last date for exercising option was fixed as 
31.12.72 which was subsequently extended 
upto 31.1.73. 

(b) and (c). A time limit for exercise of 
optioO to come over to Pension Scheme was 
implied in the CATlNew Bombay judgement. 
The judgement intended to establish parity 
with the option made available eamer to the 
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families. The families could exercise the 
option only upto 31.1.73. According to the 
judgement, the benefit was to be extentded 
to other Railway employees who were simi-
larly paced like the applicants, that Is, who 
had retired during th9 period from 1.4.69 to 
14.7.72 and had expressed a desire to come 
over to the Pension Scheme either at any 
time while In we service or after their retire-
ment and who are still desirous of coming 
over to the Pensio'l Scheme. Since the 
families were permitted to exercise the op-
tion only upto 31.1.73, it was considered 
necessary to prescribe the same cut off date 
for such Contributory Provident Fund retir-
ees also. Accordingly, the circular dated 
2.1.92 ofthe Ministry of Railways prescribed 
a CU1 off date of 31.12. 72 (since changed to 
31.1.73). 

(d) and (e). Correction of the cut off date 
to allow an open ended option is considered 
as not feasible for reasons mentioned in 
reply to parts (b) & (c) above. 

Broak-Water Berthing Project In Kerals 

4795. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether hls Ministry have given 
clearant:e to the break-water berthing proj-
ect at Thottappalli in Kerala; 

(b) whether the approval of this project 
is subjected to certain conditions; 

(c) if so, the details thereof; and 

(d) if not, the reasons for delay in clear-
ing the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes Sir. The Ministry accorded environmental 
clearance to the project in March 1992. 

(c) Some of the suggested safeguards 
are: 

(i) Dredging operations should a. car-
ried out In consultation with an expert agency 
and the dredged material should be dis-
poSed of at specific identified locations. 

(II) Construction of buildings etc. should 
be as per the approved plans and with the 
approval of concerned local aU1horities. 

(iii) Measures should be taken to avoid 
water pollution either from the operational 
facil~ies provided or discharge of wastes. 
Periodic monitoring of water quality should 
be undertaken. 

(iv) Green belt should be developed at 
the project site. 

(v) Adequate financial provision should 
. be made to adopt environmental protection 

measures. 

(d) Does nol arise. 

Levy sugar price equalisation fund 

4796. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of FOOD be pleased 
to state: 

(a) whether the sugar mills are paying 
regularly i.n the Levy sugar Price Equalisa-
tion Fund; 

(b) if not, the amount outstanding against 
each Stale during the last three years. Slate-
wise; 

(c) the object and the authority under 
which Levy Sugar Price Equalisation Fund 
operates; 

(d) whether State Governments are 
compensated with this Fund to bring uni-
formity In the prices of Levy Sugar; and 
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(8) If so, the Sta~es compensated from 

this Fund during the last two years and likely 
to be compensated during the current year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) .Sugar mUls are not required to 

pay to the Sugar Price Equali$alion-Fund. 
(non-Statutory). 

(b) State-wise amount outstanding 
towards Sugar Price Equalisation Fund 
during the last three years is as under: 
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(c) and (d). With a view to bring unif_orm-
ily In -the Issue price of levy sugar through-
out the_~untry, a non-Statutory sugar Price 
Equalisation Fund (SPEF) is in operation . 
since October, 1972. This Fund is being 
operated by the Food Corporation of India on 
behalf of the Government of India. The fund 
Is meant to be a self-balancing one in which 
the credits from surplus States (where ex-
factory price plus lfXes and distribution cost 
Is less than the retalllSS.ue price) are credited 
to the Fund anti deficits in ~igh cost States 
(where ex-factory pric9 plus faxes and distri-
bution cost is higher than 'the retail issue 
price) are reimbursed from the1=und. 

(e) The following States have been 
compensated! are likely to be compensated 
from tNs fund: 

Andhra Pradesh 
Haryana 
Himachal Pr,desh 
Kerala 
Maharashtra 
Madhya Pradesh 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 

Fel Godown In Harela 

4797. SHRI S.L. SHARMA PREM: Will 
the Minister of FoOd be pleased to state: 

(a) whether the bags of- foodgralns 
~upplied by the EC.I_ Narela Godown con-
tains 5 to 7 % less than their mar!<ed contents 
and the quality of grains is below human 
standard; and 

(b) if so, the rerredial steps taken by the • 
30vemment in this -egard? 

THE MINISTER OF STATE OF THE 
It1INISTRY OF FOOD (SHRI T ARUN 
3OGOI): (a) No, Sir. Delivery 01 the allo-
:ated stocks of foodgrains meant for distri-

burion through the Public Distribution Sys-
t8m in Delhi is taken from the Godown at . 
Narela as well as other godowns of the Food 
Corporation of India by the Delhi State Civil 
Supplies Corporation after verifying its qual-
ity and quantity. 

(b) Does not arise In view of answer to 
(a) above. 

Representation against ECOMARK 

4798. SHRI SARAT CHANDRA PAT-
TANAYAK: 

SHRI MAHENDRA KUMAR 
SINGH THAKUR: 

Will the Minister of ENVIRON-
MENT AND FORESTSbe pleased to state: 

(a) whether any representation has been 
received from manufacturers of small scale 
laundry soap regarding ECOMARK on laun-
dry soap; 

(b) if so. the details thereof; and 

(cl the reactions of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir. 

(b) and Ccl. Does nol arise. 

Adventure Sports 

4799. SHRI GEORGE FERNANDES: 
SHRI MANORANJAN BHAKTA: 

Will tM Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is any proposal to 
promote adventure sports in the country; 
and 
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Deihl Hotel. (b) If SO; details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b).Wlth a view to promoting 
adventure actlvHies Including adVenture 
sports. Govemment Is already operating a 
~m. of - Promotbn of Adventure-under 
which asslnstanoe Is provlde(! to State 
GovemmantsIU. T. Administrations. Educa-
tional institutions; Nehru Yuva Kendras. 
Voluntary Organisations. adventure clubs 
and Indlvldualsl grcups of Individuals for 
undertaking adventure related actlvHies. 

ConstNctlon of Railway Bridge over 
. Ganga In PaIne 

4800. SHRIMATiGIRLJAOEVI: WiUthe 
Minister of RAILWAYS ~pleased to state: 

(a) whether construction of railway 
bridge ove" Ganga in Palna has bee~ ap-
proved and work sta!ted thereon; 

(b) the estimated cost thereof and the 
expenditure Incurrec:: thereon so far; . 

(c) whether the work is going on as per 
schedule; . 

(d) If so. the details of the progress 
made so far; 

(8) If not. the reasons therefor; and 

(f) the steps being taken to expedHe the 
work? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
lIKARJUN): Ca) No, Sir. 

. C~) to Cd). Do not arise. 

(e, Constraint of resources. 

(f) DOes not arise. 

4801. PROF RITA VERMA: 
SHRI N.K. BAlIYAN: 

Will the Minister of HEAlTH AND 
FAMILY WELFARE be pleased to stale: 

(a, the manner In which the Govern-
ment keep a watch over the hygl8nic and 
proper sanitary condHlons In hotels In Deihl; 

(b) the nurmer of licenoes canoelled 
and owners of hotels prosecuted on the 
ground during the last two years: and 

(c) the action proposed to be taken for 
maintenance of proper HygienIC condHlons 
in all hotels in Delhi? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF HEAlTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) To ensure proper maln-
tenance of hygienic and sanitary conditions 
In the hotels of Deihl. various measures 
adopted and If1l)Iernented by the Munlq)al 
corporation of Delhi and new Deihl Mun~ . 
commHIee are given as under: 

(I) 

(il) 

(Iii) 

(Iv) 

InSpectorat.staff and public health 
officers of Inspection Departments 
per1odlcaiiy Inspect Ihe hotels under 
their jurisdiction to check the sani-
tary and hygienic conditions and 
the licenoes are issued! renewed 
only if hygienic and sanitation are. 
satislactor/. 

II insanitary conditions are found, 
notices are immedlatelv served to 
the owners! managers of the hotels 
for reflification . 

H rectification is not done, licence Is 
liable to be revOkect 

Further legal action against the 
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persOns violating the niles may also 
be Unltlated under Prevention of 
Food Adulteration Act, 1954 and 
P.M. Act, 1911. 

(b) No licence of any hotel has yet been 
cancelled by the New Delhi Municipal Com-
mittee or Municipal Corporation of DeIhl under 
their Jurisdiction. However, 9277 prosecu-
tions were lanched during 1991; and 9456 

• during 1992 (UptoOctober) againstthe health 
establishments by the Health Department of 
Municipal Corporatlcn of Deihl. 

(c) Adequate powers are available under 
the existing ruleS'. 

Can~Pecked Food It ..... 

4802. SHAI GUMAN MAL LODHA: 
SHRI S.B. THORAT: 

WIH lhe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a> whether cannec:l ana pacK8CJ lood 
Items contain some additives whcih are 
susceptible to cancer and other diseases on 
prolonged use; 

(b) If so, the names of such additives; 
and 

(c) the steps taken or proposed to be 
• taken by the Government to ban ttt"m? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATJ O.K. THARADEVI 
SlooHARTHA): (a) to (c). the Prevention of 
Food Adulteration Pt;1 & Rules permit only 
those addltiWs In food Including packed! 
canned Items which are safe. 

New DM.loNlI Offlcea 

4803. SHRI C-K. KUPPUSWAMY: WiD 
the Minister of RAILWAYS b8 pleased to 
state: 

<a) the. norms fixed for formation of a 
separate Divisional office In the Railways; 

(b) whether such norms are foD~ 
uniformly; and 

· (c) if not, the steps taken to see thaUhey 
are strtctly adhere to? 

· THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) New Railway Divisions are 
set-up taking into consideration the size, 
workload: growth and pattern of traffic and 
other operational requirements of the exist-
ing divisions consistent with the needs of 
economy and efficiency. 

(b) Yes, Sir. 

(c) Does not arise. 

[Translation] 

COmmunications from... . 
4804. SHRIMOHAMMADALlASHRAF 

FATMI: 
KUMARI VIMLA VERMA: 

Will the Minister 0' RALWAYS be 
pleased to state: 

Ca) the number of tetterslr8presenta-
lions! memoranda received by him from the 
Members of Parliament during the last six 
-months. 

(b) the number of the cases in which the 
acknowledgements were sent within 15days 
and the number of the cases in which. the 
final rep!y has not been sent so far: 

· (c) the reasons for not sending acknow-
ledgements within 15 days and not sending 
the final reply within 3 months; and 
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(d) the action proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIlWAYSCSHRI MAl-
LlKARJUN): (a) to Cd). Information is being 
collected and will be laiel on the Table of the 
Sabha. 

DenguFever 

4805. SHRI SATYA DEO SINGH: 
SHRI B~~ BHUSHAN 

SHARAN SINGH: 

Will the Minister of HEAlTH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of persons regislered 
with the Governmenl hospitals of Delhi who 
were affected by the recent outbreak of 
Dengu fever in the Capital; 

(b) the number of persons out of them 
who could not survive; 

Cc) the steps taken or proposed to be 
taken by the Govemment for its control and 
pravention; 

(d)· whether any vaccine has been de-
veloped by medical scientists for the pre:-
vention of Dengu fever; and 

(e) if so, the details thereof?" 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE: SHRIMATI D.K. THARADEVI 
SIOOHARTHA): (a) and (b). As'perinforma-
lion available, 22 persons affected by Dengu 
fever were registered during 1992 (till date) 
of which 2 persons died. 

(c) The steps taken for control and 
prevention of Dengu fever, inter-alia, include 
spraying of Insecticides to kill mosquitoes, 
deWeeding of nallas: imparting of Health 

education forpraventlng the rnosquno breed-
ing surveillance etc. 

Cd) No, Sir. 

(e) Does not arise. . 

NatlonellMtltute of AduH Educ.tlon 

4806. SHRI PRABHU DAYAL KATH-
ERIA: Wdl the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the objective of setting up the Na-
tional institute of Adun Education. 

(b) the achievements made by the Insti-
tute so far; 

(c) the delails of evaluation made by the 
Institute in regard 10 Adun Education Pro-
gramme; 

Cd) the funds allbcated to the institute 
and actually utilised during 1991-92: 

Ce) whether cpmplaints have been're-
ceived abOUt alleged irregularities in, the 

. wor!<ing' of the Institute.: 

(I) if so, the details thereof; and! 

(g) the action takenl proposed to be 
taken on those complaints? 

THE DEPUTY MINI~' 'R IN THE 
MINISTRY OF. HUMAN RE URCE DE-
VELOPMENT(DEPARTME. OFEDUCA-
TION AND DEPARTMENT 6F CULTURE) 
(KUMARI SELJA): (a) The !'Aationallnstitute 
of Adult Education CNIAE) as set up as an 
autonomous Instition, re istered under the 
Societies Registration ct, 1960 on 1st 
January, 1991. the m n objectives 01 the 
Institute include: 

(i) provision oyacademic and techni· 
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cal resourc3 support for lifll)le- (vi) Post literacy and continuing 
mentation of NlM and adult educa- Education 

(ii) 

(Iii) 

(Iv) 

(v) 

tion programme.of all description; 

organisation of training and-.aca-
demIC courses, keeping in view the 
manpower required for the adult 
education prCltrammes; 

continually to work forthe ifll)rove-
ment of ccntent and process of 
adult edUcation prograrilmes; 

preparation of media materials and 
harnessing of traditional and folk 
media; 

undertaking of diverse kinds of 
research, evaluation and monitor-
ing activities; 

vi) liasion and coordination with all 
categories of institutions and agen-
cies for he furtherance of these 
objects; and 

(vii) to create, develop and administer 
an institution with the aforesaid 
objectives. 

(b) In the short span of its existence, the 
Institute has been able to identify the follow-
ing broad p~ogramme areas for taking up 
projectsl research studies: 

(i) Gendor equity in literacy 

(Ii) COfTl!Tlunication in Adult 
. Education. 

(iii) Evaluation issues in Adult, 
Education 

(iv) social sciences in Adult 
Education 

(v) Population issues in Adult 
,Education 

1nese activities are in various stages of 
implementatiop. Further the Institute has 
also undertaken some projectslactivities for 
a professional resource generation and stud-
ies for stnmgthenlng~ knowledge base ill 
NIAE. 

(c) . The evaluation of on going adult 
education programmes was not envisaged 
as a major activity of the NIAE. However, the 

. Institute· has undertaken the programme 
evaluation of adult education in the country 
with a view to evolving a scientific methodol- . 

, ogy to guide proper evaluation of the Adult 
Education Programme. The Institute has 
also associated itself with the evaluations of 
the Total literacy CafTl)aigns, and other 

. technical committees and projects. 

(d) The amount of Rs. 100 lakhs was 
released to the Institute during 1991-92, out 
of. whic" it has utilised an amount of Rs. 
47.06lakhs. 

(e) yes, Sir. 

(f) and (g). The co"..,laints are being' 
looked Into. 

[English) 

Grants for Total literacy CamPaIgns 

4807. SHRI K.P. SINGH DEO: WDI the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the total grants allocated to Orissa 
so 'arto implement total literacy campaigns; 

(b) the district-wise grants disbursed 
under the total literacy campaigns in that 
State so far: 

(c) the achievements made so far to 
/ 
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literate people In Dhenkanel and other dIs-
tricts under the above programme; and 

(d) the detans of districts In OrIssa pro-
posed to be covered by toialliteracy cam-
paigns by the end of the Eighth Plan? 

THE DEPUTY MINISTER IN THE 
. MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT-OFEDUCA-
TION AND DEPARMENT OF CULTURE 
(KUMAR I SEWA): (a) Grants for the total 

literacy campaigns (TlCs) are not allocated 
state-wise. Pro)ed proposal,s for TlCs re-
ceived from different districts In the country 
are considered by the Ex~utlv_' Committee 
of National Llterracy Mission Authority 
(NLMA) In Its periodical meetings. The budget 
for a district TLC approved by the Executive 
Committee of NLMA Is shared by the Centre 
and the respective State government In the 
ratio of 2: 1. 

(b) and (c). 
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(d) The number of districts to be cov-
ered t)de! total literacy campaigns in a par-
ticular state depends upon the pen;pective 
plan to be prepared by the State Govern-
ment, availability of 'esources and state of 
preparedness In the districts. No such per-
spective platt has been received from the 
State Government of Orissa. 

)Subemerekh. llernage project 

4808. SHRI SUDfUR GIRl: 
SHRI BASUOEB ACHARIA: 

Willthe Minister of ENVIRONMENT And 
FORESTS be pleased to state: 

(a) whether the Subarnarekha Barrage 
Project of West Bengal is pending. with his 
Ministry for clearance; 

(b) if so, Since w;'en and the reasons for 
delay in clearing the project; 

(c) the steps taken to expedite clear-
ance of the project; and 

(d) the number 01 people who are likely 
to be affected due to the implementation of 
the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir. 

(b) to (d). Do not arise. 

Grant of Arbitration In Works Contract 

4809. SHRI SU=tAJBHANU SOlANKI: 
WilltheMinisterofR~llWAYSbepleasedto. 

state: 

(a) whether the Government have fixed 
any time limit for disposal of applications for 
grant of arbitration in works contract and lor 
release of 'Samity' Deposit in case of a 

. works contract being referred to arbitration; . 
and 

(b) It so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAllWAXS (GHRI MAL· 
lIKARJUN): (a) No, Sir. 

(b) Does not arise. 

[ Tl3IJslation) 

Mining Activities In Sarlska Tiger 
Reserve' 

4810. SHRI RAM BADAN: 
SHRI BUOY KRISHNA HAN-

DJOUE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state; 

(a) whether mines covering an area of 
208 hectares of land are still operating even 
after recommendations of the Committee 
set up by Supreme Court in this regard; 

(b) if so, the de!ails thereof; 

(cln the remedial steps taken by the 
un in Govemmentln the maner; 

(d) whether attention of the Govern-
ment has been drawn to the demand of 
declaring SO.77 hectares of land in Sariska 
Tiger Reserve as unsecured by the Govern-
ment of Rajasthan; and 

(e) if so, the reaction of the Union Gov-
ernment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF'ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NA TH): (a) to (d). Mines 
in Sariska Tiger Reserve are still operating. 
The State Government has submitted a 
petition addressed to the Chairman of the 
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Convnittee set up by the Supreme Court 
• proposing to allow existing 262 operating 
mines found within tha forest area subject to 
the order of the Supreme Court and provi-
sions of the concern6d acts. The Committee 
has .fPP8nded the petition to its own report 
and subnitted to tt.e Supreme Court for 
consideration. 

(c) TheiJnion Government has Issued a 
notification under the Environment (protec-
tion) Ad. 1986 for regulating certain devel-
opm&nt activities in the identified areas of 
Gtlrgaon distrtict of Haryana and Alwar dis-
trict of RaJasthan. 

(e) This Is a subject matter of the Writ 
petition No. 509 of 1991 in the Supareme 
Court of India. 

Acquisition of Land for New Zones 

4811. SHRI VIRENDRA SINGH: Will 
the Minister of RAILWAYS be pleased to 

• state: . 

sidering creation of any new zones at pres-
ent. 

Rail Vatrl Niwas at Allahabad 

4812. SHRIMATI SAROJ DUBEY: Will 
the Minister of RAIL WAYS be pleased to 
state: 

(a) the details 'Of the Rail Yatli Niwas in 
the country. State-wise; and 

(b) the reasons lor not starting the con-
struction work of Rail Yatli Niwas in ARahabad 
despite laying the foundation stone? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RALWAYS (SHRI MAl-
LlKARJUN): (a) At present. there are two 
Rail Yatri Niwases functioning on Indian 
Railways. One each at New Delhi and Howrah 
.In addition, strudural works 10rVatri Niwases 
at Gorakhpur and una in have been com-
pleted. 

(b) the work has been dropped in view of 
(a) the total area 01 surplus land with the the preveiling resource crunch. 

Railways at present; 
Allgarh Station 

(b) the total income accrued to the Rail-
ways annually through commercial use from 4813. SHRIMATI SHEELA GAUTAM: 
this surplus land; Will the Ministerof RAILWA YS be pleased to 

(c) whether the Government are plan-
ning to purchase new land, instead 01 using 
Its surplus landfor setting up three additional 
railway zones viz. Allahabad. Bangalore and 
Ajmer,and . 

(d) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) anj (b). Railways do not 
have surplus land. 

'. (c) and (d). In view of the prevailing 
financial constraints. Railways are not con-

state: 

(a) whether there is any plan for the 
modification 01 Aligarh (Uttar Pradesh) Rail-
way Station; 

(b) il so, the steps taken by the Govern-
ment in this regard; and 

(c) the amount provided therefor? 

THE MINISTER OF STATE IN THE 
MINISTRV OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No. Sir. 

(b) and (c). Do not arise. 
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[English] 

Autonomous Status to Colleges 

4814. SHRI ARJUN CHARAN SETHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

. 
(a) whether several State Governmens 

have sent proposals ~o the Union Govern-
ment for grant of autonomous status to the 
colleges in their resf:'8ctive States; 

MlNlSmV OF HtlMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF ECUCA-
TION AND DEPARTMENT OF CULTURE 
(KUMAR I SELJA): (a) to (c). According to 
the Info.rmatlon fumlstied by UGC. the-
Commission has a proposal to set ~p an 
Inter-University Ce~tre for Information and 
Library netWork (INFLIBNET) to promote 
computeri~atlon ot University libraries In-
cluding those of Sanskrit Universities In a 
phas9d manner. The objective of the pro-
posal is to facilitate access to journals and 
research papers among scholars all overthe 

(b) if so, the details thereof, State-wise; country. 
and 

(c) the steps being tak8n by the Govern-
ment In this regard? 

THE DEPUTY MINISTER IN THE 
MINISTERV OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TURE(KUMARI SELJA): (a) to (c). The 
Information it being collected and will be laid 
0.0 the Table of the House. 

LInking of sanskrit Universities wIth 
Computer Network 

4815. SHRI RAJVEER SI~GH: Will the 
minister of HUMAN RE~URCE DEVEL-
OPMENT be pleased to state: 

(a) whether there is any proposal to link· 
all th, Sanskrit Uni·,ersities with the Com-
puter network on the line of IITs; 

(b) if so, the details thereof; and 

(C) If not, the reasons therefor: 

THE DEPUTY MINISTER IN THE 

[ Translation] 

Regulalsatlon of Encroached Land 

4816. SHRI RAMESHWAR PATI· 
DAR: 

. SHRIMATI SUSEELA 
GOPALAN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have re-
ceived proposals from various State Gov-
ernments regarding regluarisation of en-
croached forest lands; 

(b) if so, the details thereot,.State-wise; 
and 

(c) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENViRONMENT AND FOR· 
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) and (c). A statemept is attached 
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Adarsh Sanskrit Mahavldyalayas 

4817. DR. SUDHIR RAY: Will the Mln-
jster of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whetherthe Government propose 
to Include Ayurveda-Philosophy, and Indian 
tanguages as a subject In Adarsh Sanskrit 
I Mahavldyalayas; 

(b) If so, the detail thereof; 

(c) whether the Government have 
evaluated the performance of these Sanskrit 
Mahavidyalayas; 

(d) if so, the details therof; 

(e) whether teachers of these Ma-
, havidyalayas are drawing pay scales as 
prescribed by university Grants Commis-
sion and sent their representatives on t 
he Goveming body; and 

(f) if not, the reasons therefore? 

THE DEPUTY MINISTER IN THE 
MINSTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) and (b). The Adarsh 
Sanskrit Mahavidyalayas are either affili-
ated to Rashtriya Sanskrit Sansthan or some 
.\ccal Universityllnstitution and therefore, 
adopt the syllabus! curriculum prescribed by 
the University! institution. Govt. do not pre-
scribe syllabus for the Adarsh Sanskrit 
Mahavidyalaya. 

(c) and (d). No, Sir. 

(e) and (f). The teachers of Adarsh 
Sanskrit Mahavidyalayas located in States 
which have adopted the pay acales pre-
scribed by UGC forthe teachers of their first 

grade degree colleged, are entitled to the 
UGC pay scales. Otherwise, the scales 
applicable to such State Govt. Colleges is 
applicable in Adarsh Mahavidyalayas too. 
The Principal olthe Mahavldyalaya, who Is a 
member of teaching faculty, Is the Member 
Secretary of the Management Committee of 
the mahavidyalaya. 

Allocation for Health care 

4818. DR. LAXMINARAYAN PANDEYA: 
SHRI DATTATRAYA BANDARU: 
SHRI MANORANJAN BHAKTA: 
SHRI GEORGE FERNANDES: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whetherthe Government propose to 
increase the allocation of funds for preven-
tive and promotive aspects of Health care; 

(b) if so, the details in this regard; and 

(c) the steps taken by Government in 
this regard? 

THE MINISTER OF STATE IN Th~ 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (c). Underthe Consti-
tution of India Health is a State subject. The 
States are primarily respnosible for meeting 
the preventive, promotive and curative health 
needs of the people and the funds are allo-
cated for these activities within the overall 
resources available to each State. 

However, the Central Government have 
stepped in to fill the gaps in critical areas by 
launching various Health Programmes for 
the prevention, control and eradication of 
communicable and non-communicable dis-
eases through Centrally Sponsored 
Schemes. In addition Health Education pro-
grammes are implemented which address 
the preventive aspects of disease control. 
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Efforts are regularly made to augment the 
resources with each ensuing Plan year, 
through budgetary sources as we. as exter-
nal assistance. 

[ Translation) 

Setting up of laboratories for Testing 
of Polio Vaccine 

4819. SHRI SHIVRAJ SINGH 
CHAUHAN:- Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the grants provided by the Union 
Govemment to State for setting up of labora-
tories for testing Polio Vaccine during 1991-
9 2and 1992-93, State -wise; arid 

(b) it not, the tilT'8 by which such grants 

are Ikely to be provided-to each State par. 
ticularly to Madhya Pradesh? 

THE MINISTER OF STATE IN THE 
MINtSTRY OF HEALTH AND FAMIL.., 
WELFARE (SHRIMATI O.K. THARADEVI 
SloDHARTHA): (a) and (b). Grants haVE 
been given with the consent of the con· 
cerned State Government directly to the 
identified institutes for setting up laooratory 
facilities for potency testing of field sarr.,les 
of Oral Polio Vaccine to monitorthe quality 01 
cold chain for vaccines. A list oltha institutes 
to whom the grants have been providec 
during 1991-92 is enclosed as statement IT 
During 1992-93 the grants would be re-
leased to the Institutes listed in the enclosed 
as statement II. Soon after the receipt of 
utilization certificates for the proceding year 
from them. 

STATEMENT -I 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

King Institute of Preventive 
Medicine, Guindy, Madras. 

Institute of Preventive Medicine 
Hyderabad 

9 .. J. Medical College, Ahmedabad 

P •. steur Institute, Shillong 

Regional Medical Research 
Centre for Tribals, ICMR, 
Medical Colony, Campus, Jabalpur 

School of Tropical Medicine, 
ICMR, Calcutta 

Enterovirus Research Centre, 
leMR, Bombay. 

Banaras Hindu Urillersity, 
Vnranasi. 

(Rs. in lakhs) 

0.40 

0.40 

0.40 

0.70 

0.40 

0.40 

0.40 

0.40 
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(Rs. in lakhs) 

9. Nalionallnstitute of 
Communicable Diseases. Delhi 

0.40 

10. 

11. 

1. 

Central Research Institute. 
Kasauli. 

Pasteur Institute of India. 
Coonoor. 

Total:-

STATEMENT-If 

King Institute of Preventive 
Medicine, Guindy, Madras 

2. Institute of Preventive 
Medici19, Hyderabad 

3. B.J. Medi.:al College, 
Ahmedabad. 

4. • Institute of Medical Sciences. 

5. 

6. 

7. 

8. 

BHU, 
Baranasi. 

Enterovirus Research Centre, 
ICMA, 
Bombay. 

School of Tropical Medicine, 
ICMR, 
Calcu:ta. 

Pasteur Institute of India, 
Coonoor. 

Regional Medical Research 
Centrs fo: Tribals, ICMR, 
Med~.College Campus, 
Jabalpur. 

0.40 

0.40 

4.70 

[Eng/ish] 

Hili Transport Subsidy Scheme 

4820. DR. LALBAHADURRAWAL:Will 
the Minister of FOOD be pleased to state: 

(a) the States where the HUI Trans-
port Subsidy Scheme is applicable; 

(b) whether the scheme is likely to be' 
extended to the hilly areas of Uttar Pradesh 
also; and 

(c) " not, the reasons therefor? 

THE ..,INISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The Hill Transport Subsidy 
Scheme is presently apprlCable to Arunachal 
Pradesh, Himachal Pradesh, Jammu & 
Kashmir, Manipur, Meghalaya, Nagaland, 
Mizoram; Sikkim, Tripura, Andman & Nico-
bar Islands and Lakshadweep. 

(b) and (c). No, Sir. The said Scheme is 
applicable to only predornin'antly hilly States 
and since Uttar Pradesh is not a predomi· 
nantly hilly State, the scheme cannot be 
extended to the hilly areas of Uttar Pradesh. 
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Leprosy Re'Harch Centre 

4821. SHRIMA'-I CHANDRA PRABHA 
URS: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there Is any proposal for 
setting up of Leprosy Research Centre in 
Kamataka; 

(b) if so, the details thereof; 

(c) whetherthe Govemmept propose to 
set up such Lepros, Research Centres in 
other States also; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) No, Sir. 

(b) Question does not arise. 

(c) NO,Sir. 

(d) Question does not arise. 

TralnJng Centres for ICDS FunctIonar-
ies 

4822. SHRI PROBIN DEKA: Will the Minis-
terof HUMAN RESOURCE DEVELOPMENT 
be please d to state: 

(a) the number of training centres es-
tablished for ICDS functionaries in Assam 
and other States; 

(b) whether these centres are Proposed 
to be established in each district; and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN RESOUCE 
DEVELOPMENTI (S!-fRI ARJUN SINGH): 
(a) Presently; 284 Anganwadi Training 

Centres and 19 Middle Level Training Centres 
are functioning in various states/Union Ter-
ritories for imparting training to ICDS func-
tionaries. Out of these 9 Anganwadi Training 
Centres and 1 Middle Level Training Cel)tre 
are in the State of Assam. 

(b) No, Sir. 

(c) Does not arise. 

Microfilming of Books In National 
'L1brary of Calcutta 

4823. SHRI BIJOY KRISHNA HAN-
DIQUE: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the US Library of Congress 
has offered to microfilm thousands of books 
and manuscripts from the South Asia Collec-
tion of the National Library; 

(b) whether the implementation of the 
project is being delayed because of opposi-
tion by the Employees Association of Na-
tionallibrary of Calcutta; 

(c) if so, the reasons for the opposition; 
and 

(d) the steps taken by the Govemment 
to resolve the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Yes, Sir. The pro-
gramme is for books and not for manu-
sCripts. 

(b) No, Sir. The delay IS due mainly to 
some points of clarification raised by the 
service associations, which were to be 
settled. 
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(c) Does not arise. 

PAUSA 1,1914 (SAKA) Written Answers 390 

(d) In a recent m'3eting with the authori-
ties of the Library of Congress, most of the 
points were sorted out. It is expected thatthe 
programme will now start in the National 
Library. 

[Translation 1 

DuliahapurStation 

4824. SHRI VISHWANATH SHASTRI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
convert Dullahapur Railway Station, on the 
Varanasi·Gorakhpurroute, into aJunction in 
view of high density of passengers traffic 
there; 

(b) whetherthere is also any proposal 10 
halt long distance tra'ns al this Station forthe 
convenience of passengers of the near-by 
areas; and 

(c) if so, the details thereof ~nd if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) anc (b). No, Sir. 

(c) One pair of express trains already 
stops at Dullahpur. 

• [English] , 

Colloquium on Culture 

4825. SHRI JAGMEET SINGH SRAR: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(ci) whether a Iyvo-day colloquium on 
culture policy was held in New Delhi in 
Novemeber, 1992; 

(b) if so, the main observations and 
reco~mendations made therein; and 

.c:) Ute reaction of the Government 
h ..... •• 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) Yes, Sir. 

(b) In general the vanous groups ob-
served that there shou Id be decentralisation 
of activitics, higher alloc'ation for cul1ure 
should be made recognising the fact that 
Cul1ure is an important factor in develop-
ment; the education policy should include 
arts and fine arts as part of syllabus from the 
primary education levels;the importance of 
cultural heritage should be inculcated by 
opening Museum corners, welfare aspects 
forthe artists including group insurance and 
for inculcating the rich values of our culture 
in the younger minds and to prepare pro-
gramme of action in Ihe light of these broad 
framework etc. 

(c) They have been taken on record. 

[ Translation] 

Relaxation/Amendment In Environment 
Acts 

4826. SHRI VILAS MUTIEMWAR: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased 10 slate: 

(a) whether the major industries and 
environmentalists have requested the Gov-
ernment to provide relaxation! amendment 
in the various environmental acts including 
the guidelines for adopting pollution control 
measures; 

(b) if so, the details thereof; and 
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(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) to (c). 
Suggestions from industry associations and 
environmentalists rggarding amendments 
to provisions relating to sampling, penalties, 
offences by the companies, cognizance of 
offences and effect of other laws on the 
Environment (Protection) Act. 1986 have 
been received. The suggestions have been 
sent to the State Govemments fortheirVJeWs. 

(English) 

Railway Projects in Tamil Nad~ 

4827. SHRI N. DENNIS: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether the Government have for-
mulated/prepared new projects for railway 
services including new railway lines to be 
developed in the State of Tamil Nadu; 

(b) if so, the details thereof; and 

(c) the funds allocated for this purpose 
during Eighth Plan, Project-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ( SHRI MAL-
lIKARJUN): (a) and (b). No new railway line 
is proposed to be taken up in the State of 
Tamil Nadu at present. However, gauge 
conversion of Madurai-Maniyachchi-Tuti-
corin is likely to be completed in 92-93. 
Gauge conversion work has also been taken 
up.n Madras -Oindig:.11 section and is planned 
for completion within the Eighth Five Year 
Plan, subject to availability of resources. 

(c) Madurai-fAaniyachchi-Tuticorin 
gauge conversion- Rs. 69 Crores Madras-
Dindigul gauge conversion R~. 256 crs. 

Social Forestery Programme 

4828. SHRIANANDRATNAMAURYA: 
SHRI S. B. SlONAL : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a)whetherthetargetsfixed under social 
forestry programmes during each of the last 
three years have been achieved: 

(b) if so, the details thereof, State-wise; 

(C) the amount spent thereon during 
each of the last three years, State-wise; and 

(d) the steps taken to provide a further . 
fillip to the programmes? 

THE MINISTER STATE OF THE MIN-
STRYOF ENVIRONMENT AND FORESTS 
(SHRI KAMAl NATH): (a) to (c). The State-
wise tragets and achievements as well as 
utilisation of funds on afforestation! tree 
planting activities, including Social forestry, 
under the twenty Point Programme during 
the last 3 years is given in statement I and 
statement II respectively. 

(d) It is proposed to expand the cover· 
age of the programme during the Eighth Five 
Year Plan subject to availability of funds in 
the Central and State Plans. With a view to 
improve performance, the State Govern-
ments and the administration of Union Terri· 
tories have been advised to strengthen the 
monitoring and evaluation mechanism as 
well as to compile location-wise details of the 
afforestation and tree planting activities and 
share this information widely with people's 
representatives and the public. Sample 
checking of the actual plantation work is also 
being conducted in selected districts through 
independent agencies/experts. 

In order to increase the effectiveness of 
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the programme, more emphasis is.ijiven on 
enlisting people's participation, harnessing 
the inputs of science and technology, mi-
crolevel planning and inter-disciplinary co-

,ordination in programme planning and im-
plementation. Further, the strategy aims at 

evolving mechanisms for regeneration of 
degraded forest areas, emphasis on conser-
vation and natural regeneration, increasing 
fuelwood, fodder and tirriber production, 
creating general awareness and involve-
ment of peopl$, technology extension, etc. 
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Study Centres of IGNOU 

4829. HRI RATILAL VERMA: 
KUMARI VIMLA VERMA: 

Will the Minlsterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of the study centres of 
Indira Gandhi National Open University 
functioning at present in the country, Loca-
tion-wise; 

(b) whether the Government propose to 
establish some more study centres in other 
parts of the country: 

(c) if so, the details thereof, location-
wise; and 

Cd) if not, the reasons therefor? 

2. Tirupatl 

3. Vijayawada 

4. Guntur 

5. Warrangal 

6. Anantpur 

7. Hyderabad-II 

8. Adoni 

9. Visakhapatnam 

A & Nisland 

1. Port-Blair 

Arunachal Pradesh 

THE DEPUTY MINISTER IN THE 1. Itanagar 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA- Assam 
TION AND DEPARTMENT OF 
CUL TURE):(KUMARI SELJA)(a) to (d). 1. Guwahati 
According to the information furnished by 
IGNOU, the location-wise position of the 20 1 2. Dergaon 
Study Centres established by the University 
in the country Is given in the attached state- 3. Tinsukia 
mant. 

4. Bongaigaon 

The university has set· a target of 20 Bihar 
more study centres in various parts of the 
country during 1992-93. The precise laca- 1. Palna 

• tions of these new Study Centres have nol 
been decided. 2. Jamshedpur 

STATMENT 3. Dhanbad 

List of Study Centres (State wise) 4. Muzaffarpur 

Andhra Prac;fesh 5. Bhagalpur 

1. Hyderabad-l 6. Ranchi 
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7. Bokaro (Recognised SC) 18. B.A. AmbedkarCollege. Oath!. 

8. Pumea Goa 

9. Chapra 1. Margao 

Chandigarh U. T. Gujrat 

1. Chandlgarh 1. Gujrat University. Ahmedabad 

Delhi 2. Vadodara 

1. Shivajl College. Delhi. 3. Rajkot 

2. Vishwa Yuvak Kendra. Delhi. 4. Gujral Vidyapeelh, Ahmedabad 

3. S.V. College. Deihl. 5. Sural 

4. K.M. College. Deihl. 6. Bhuj 

5. Blind Relief AssOCiation, Deihl. 7. Modasa 

6. Deihl Flying Club. Deihl. 8. Bhavnagar 

7. Jamia Millia Islamia, Delhi. 9. Mehsana 

8. Zakir Hussain College, Delhi. 10. Anand 

9. Ram Lal Anand College. Deihl. 11. Gandhinagar 

10. Deshbandhu College, Delhi. 12. Dahod 

11. Hindu College. Delhi. 13. Bharuch 

12. Vivekanand Mahlla College, Haryana 
Delhi. 

1. Yamuna Nagar 
13. Jesus & Mary College, Deihl. 

2. Sonepat 
14. Delhi College of Arts and Com-

merce, Delhi. 3. Panipat 

15. DeIhl College of Arts, Deihl. 4. Bhiwani 

16. Sri Aurobindo Centre, Delhi. 5. Rohtak 

17. D.O. Upadhaya Collaege, Deihl. 6. Gurgaon 
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7. Faridabad KtHala 

8. Kamal. 1. Trivanc:lrum 

Hmacha/ Pradttsh 2. Cochin 

1. Shlmla 3. CaIIcut 

2. Mandi 4. Pathananthilta 

3. Solan 5. Kannur 

4. Hamirpur 6. Konayam 

S. Oharamsala 7. Trichur 

6. Chamba 8. ThcdJpuzha. 

7. Kullu 9. Tirurangadi (Malapurarn) 

Jammu & Kashrrir 10. Calicut 

1. Jammu 11. Kannamkulam (Trichur) 

2. Srinagar Madhya Pradesh 

Kamataka 1. Bhopal 

1. Bangalore 2. Jabalpur 

2. Mangalore . 3. Ourg 

3. Dharwad 4. . Gwalior 

4. 0uINuga 5. Bilaspur 

5. ... 6 . Indont 

8. lelgaarft 7. Sagar 

7. Shknoga 8. Rewa 

9. Jagdalpur 
8 .. 8iiaPUr 

10. Raipur 

9. Bangalore-II 11. 8etul 
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12- SaIna NagaIantl 

13. Antikapur 1. Kohima 

Mahatashtra 2. Dimapur 

1. Bombay (Ramnarain Ruia Col- Orissa 
lege) 

1- Bhubanesw8I 
2. Puna 

2. Cuttadc 
3. Bombay (Parte College) 

3. Rourkela 
4. Bombay (Kot's Vaze College) 

4. Bemampur 
5. Satara 

5. Angul 
6. KotIapur 

6. BaIasore 
7. Nagpur 

7. BoIangiJ 
8. Nashik 

8. Satmalpur 
9. Amravati 

9. Phubani 
10. Aurangabad 

10. Jaypore 
11. Jalgaon 

11. Bhubaneswar-II 
12. Solapur 

Punjab 
'ManjJur 

1. Jallandhar 
1. fn1lhaI 

2. Batala 
2. Churachanc:pur 

3. PatiaIa 
MeghaJaya 

Rajasthan 
1. ShIIong 

1. Ja~ 
2. Tura 

2. ~ 
Mizoram 

3. KOla 

1. Aizawal 4. .Jodt1xIr 
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5. Bikaner 2. Agra 

6. Ajmer 3. Allahabad 

7. Banswara 4. Barellly 

8. Alwar 5. Dehradun 

9. Jalore 6. Kanpur 

10. Srlganganagar 7. Modlnagar 

Slkkim 8. Varanasi 

1. Gangtol6 9. Gorakhpur 

Tamil Nadu 10. Sultanpur 

1· Madras (Gayadhri) 11. Haldwani 

2. Coimbatore 12. Jhansi 

3. Madurai 13. Allgarh 

4. Tiruchirapalll 14. Moradabad 

5. Madras (The New College) 15. Gopeshwar 

6. Salem 16. Ballla 

7. Tulcorin 17. A1morah 

8. MayiJaduthural 18. Ghaziabad 

9. Tirupattur 19. Mathura (Recognised SC) 

10. Madras (Recognised SCr 20. Llcknow-II 

11. Nagercoil 
21. Etawah 

12. Kalpakkam 

Trfpura 22. Shakti Nagar (Recognised SC) 

1. Agartala 
23. Azamgarh 

Uttar Pradesh 

1. Lucknow 24. Manakpur 
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1. Calcutta CP. Pathargrlha) 

2. Calcutta (St. Xavier College) 

3. Kanchrapara 

4. Calcutta CA. Dutta MemoriaQ 

5. Snlgurl 

6. Calcutta CD.H. T. College) 

7. Puruna 

8. Maida 

9. Katwa CBurdwan) 

10. Calcutta 

11. Derjeeling 

Union Territory 

1. Lakshadweep 

2. PonalCherry 

Use of Regional Languages 

4830. SHRIMATI BASAVA RAJES-
WARI: WDI the Minister of RAILWAYS be 
pleased to state: 

Ca) whether announcements regarding 
the departure and arrival of trains are made 
only In Hindi and English In Deihl and New 
Delhi Railway-Stations; 

Cb) Whether the Government propose 
to arrange the announcements is regional 
languages also to enable the passengers to 
understand the announcements and to avoid 
unnecessary confusions; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS CSHRI MAL-
lIKARJUN}: Ca) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

F.C.L Godown In Trlpura 

4831. SHRIMATI BIBHUKUMARI DEVI: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether the Government have re-
ceived any proposal from Government of 
Tripura to set up FCI Godowns in the hilly 
and tribal areas during the current year; .'-' 

(b) if sO,the details thereof Indicating thf 
location and storage capacity thereof; and 

(c) the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRt TARUN 
GOGOI): (a) to (c) . No, Sir. However, Food 
Corporation of India has a propo~a! to con-
struct a 5000 MT capacity at Ag arta!a du ring 
8th Plan period depending upon availability 
of land and funds etc. 

Preservation and MaIntenance of 
Monuments 

4832. SHRI KIRIP CHAlIHA: 
SHRI CHANDRESH PATEL: 
SHRI ARJUN SINGH YADAV: 
SHRI HARI KEWAL PRASAD: .. 

Wlllthe Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether complairots have been re-
ceived about improper preservation and 
maintenance of monuments/places taken 

. over by the Archaeological Survey of India; 
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THEJ MINISTER OF STATE IN THE 
(b) whether any critical analysis of the MINISTRY· OF HEALTH AND FAMILY 

perfonnance of ASI in that Mgard has been WELFARE (SHRIMA n 0.1<' THARADEVI 
made; SIDDHARTHA): <a) and (b). information Is 

being coHected and wiD be placed on the 
Cc) if so, the details thereof; and table of the House. . 

(d) the action taken by the Government 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT(DEPARTMENTOFEDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (d). Some allega-
tions have been made against Archaeologi-
cal Survey of India's unsatisfactory upkeep 
and conservation of monuments by some 
agencies and individuals. But on examina-
tion these were ra:e!y found to be relevant. 
As such, the question of furnishing details 
about the same and subjecting them to a 

. critical analysis does not arise. 

Family Planning Programmes In Asia 

4833. SHRI ANNA JOSHI: Will the 
Mirnster of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the particulars of countries in Asia 
where the programmes of farmy planning 
are being implemented and since when; and 

(b) the cummulative effect in those. 
countries because of this family planning· 
programme? 

OVerhaul of CommltteestExpert 
"Groups on Wild life 

4834. SHRI K.V. THANGKABALU: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be please to state: 

(a) whether there has been a complet 
overhaul of all the committees and expert 
groups dealing with Wild liIe in the country 
including the Indian Board for Wildlife (IBWl); 
and 

(b) if so, the details thereof alongwith 
the objectives thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHEll KAMAL NATH): (a) and 
(b). The Steering Committee of Project Tiger . 
and the Advisory Committee of National 
Zoological Park. New Delhi have been re-
constituted in order t 

infuse new. ideas in the management. 

. Copies of the oreders reconstituting the 
Steering Committee of Project Tlger and the 
Advisory Committee of National Zoological 
Park are enclosed in the Statements I and II. 

STATEMENT .. 

Office msmorandum 

Paryavaran Shawan, 
C.G.O. Complex, 

New Delhi-11 0003 

14th October,1992 

Subject: Reconstitution of the Steering Committee of Project Tiger. 
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The Government of India has decided to reconstitute the Steering Committee for Project 
Tiger as follows: 

1. Union Minister of Environment & Forests Chairman 

'2. Secretary (Environment & Forests) VICe-Chairman 

3. Inspector General of Forests Member 

4. AddL Inspector General of Forests (WL) Member 

5. Joint Secretary & F.A. Member 

6. Shri Brijendra Singh Non-Ofticial Member 

7. Shri Valmlki Thapar Non-offical Member 

8. ShrI Ash<* Kumar Non-Oftidal Member 

9. Shri Deb Roy Non-Olticial Member 

10. Shri Bittoo Sehgal Non·official Member 

11. Shri Sati Puri Non-official Member 

12 Shri Joydeep Gupta Non-official Member 

13. Director. Project Tiger Member· 
Secretary 

2. In addition. Directors. Wildlife Institute of 
India. Zoological Survey of India, Botanical 
Survey of India and Veterinary Research 
Institute and Chief Wildife Wardens of States 
having Project Tiger would be permanent 
Invitees for the meetings. 

Officers of the Govemment of India. 

SdI-

(MUKUlSANWAl) 

3. The Committee will watch the implemen-
tation of Project Tager and provide suitable 
guidance from time to time for which the 
Co~ may meet as and when neces-
sary. 

Joint Secretary to the Govemment 
of India 

4.Trawllngallowanoesand Daily allowance '1. 
Will be payable to non-official members of 
the corm1inee as admissible to Grade I 2. 

Copy forwarded lor information and 
necessary action 10: 

P.S. To Minister (E&F). 

Secre!ery (E&F). 
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9. Ms. Madhu Pant 

10. Mr. N.D.8achketl, Ex-I.G.F. 

11. Director, National Zoological Park. 
NawDelh1 

Function: 

The main function of the Commit-
tee will be to advise the Govern-
ment on the proper management 
and development of the National 
Zoological Park. 

Meetings: 

The Convnntee shall meet atleast 
once In six months. FIve members shall 
constitute the quorum for a meeting. 

Non-Offlcial members of the Com-
mnteewill be paidTA& DA at the same rates 
as are admissible to Class I officers In the 
CentralGovemment. 

SdI-

(R.M.N. SAHAI) 
ADDL DIRECTOR (WL) 

DISTRIBUTION: 

1. PS to MEFIMOS (E&F) Secrectary 
(E&F)IIGF/ADLJGF. 

2. Pay and Accounts Office, Ministry of 
Environment and Forests. 

3. All members of the Committee. 

4. All SectionsIDlvIsions ofthe Ministry 
of Environment and Forests. 

5. Gual'dFHe. 

6. 

Member 

Member 

Member 
Secretary 

Spare Copies (20). 

Convention on Chllka Lak. 

4835. SHRI SRIBALlAV PANIGRAHI: 
W III the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether a convention was he re-
cently in Bhubneshwar by various 

organisations/parties on ChDka Lake; 

(b) if so, the details thereof; 

(c) the concensus reached attha con-
vention to protect and improve the lake; and 

(d) the reaction of the Government 
thereto? 

MINISTER OF STATE OF THE MIN-
ISTRYOFENVIRONMENT ANFFOREST_§ 
(SHRI KAMAL NATH): (a) It is reported that 
a public meeting/Convention was organised 
at Bhubaneswar on November 1, 1992 by 
Orissa Krushak Mahasangh In collaboration 
with other voluntary groups concerning the 
Chllka lake. 

(b) to (d). Details conceming the cflS-
cusslons and recommendations have not 
been received by the government 

New Technology for Production of AZr 

4836. SHRI RAM KAPSE: Will the 
Minlsterof HEAL THAND FAMIL YWEFARE 
be pleased to state: 



fa) ..... the _I lion oftheGov-
.......... ... been cfraMt to 1he news item 
C01fltiDned '8razI' Thailand buJing IncIan 
AIr tIdt' appearing in !he TIfNS oflnda 
d;Hd ....... 20.1912; • 

Cb) I so. ..... Indan InstIute of 
a.mk:aI Tec:bndcgy'" dwJ 1Cf*1 a new 
tec:hi1okJgy tar .. pnJdudion of AIr drug 
used tor1he InhIliIioiI of viral replication and 
prolollgill. !he • expec:tancy of AIDS pa-
1iefts: 

(c) I so. !he dIItaIs thereof; 

(ei) WMttler the said technology is 
IkeIy to reduce the cost.of AlT production; 

(e) I so. whether the Govemment 
propose to use the cost effective technology 
for the produdIon of AZf capsules in India: 

(1) • so. the details thero!; and 

(g) the steps taken or proposed to be 
_ takenbJtheGovemment toseUthistechnol-

ogy abr08d tor earining foreign exchange 
Md ..... of the society? 

THE MNSTER OF STATE IN THE 
UINISTRV OF HEALTH AND FAMILY 
WELfARE SHRI MAn O.K. THARADEVI 
SIXlHARTHA): (a) to (g). The information is 
being c ,*,ted from the Ministry of Science 

Produc:tion 
Domestic: consumption 

ExportS 

an TedInaIogy and .. be laid on the Table 
of1heHOu. . 

4837. 5tH S.B. SI>NAL : WII the 
UinisIIIr of FOOD be pleased to stale: 

(a) the estimated quantity of sugar 
required from April 1. 1992 to March 31, 
1993 for dome8tic ~ as well as 
for the pufpCIS8 of buffer stock; 

(b) the quanIity of sugar Iikety to be 
produced and upotted during the above 
period; 

(c) wh8Iher the GcMrnment propose 
to Increase Is a.port; and 

(ei) I so, ItIe deIaIs 1heI'eof? 

THE MNSTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI):-.to(4 n. .......... ofsugar 
duringttleaawftt 1992-93 .... season fo; 
domestic coa .. ",rM .... and buffer 
stock wlldlpMdupon'" __ avallabil-
ityof sugar Wring_ account1becarry over 
stockand1he~""to_achieved 

during .. -..on. linn .... U. actual 
prodUdioft, ~ ai1d .. export for 
the 1991-92 sugar season ... as under: 

132." 
111.63 

5.60 
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(TranslaOOn) THE MfNISTER OF STATE IN THEM-
INISTRY OF RAILWAYS (SHRI MAl-

Slogan for F.mlly W ....... Progrwmrnes lIKARJUN): (a) and (b). Structural wortcs tor 
a Rail Yatri Niwas at Gorakhpur have been 

4838. SHRI YASHWANTRAO PATll: COlll>leted . 
. Will the Minister of HEALTH AND FAMH. Y 
, WELFARE be pleased to state: 

(a) whether the Government have a 
proposal to coin new attractive slongans on 
family welfare; and 

(b) if sO,the details thereof including 
the existing slogans? 

THE MINISTER OF STATE IN THE 
UINISTERY OF HEAL 11-' AND FAMLY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIOOHARTHA): (a) and (b). Yes. Sir. Pr0-
moting awareness about Fari1iIy Wei ... 
Programme throgh slogans is part 01 a c0n-
tinuous mass education programme. C0In-
ing of new slogans on famity webnt is 
encouraged through various activities like 
slogan competition partq,ation in racIo 
programmes etc. 

Ran Yatri Niwas In UP 

4839. SHRI HARI KEWAl PRASAD: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the facilily 01 the Rail Yatri 
Niwas is available in Uttar Pradesh; 

(b) if so, the stations .... the Rais 
Yatrl Niwas are located; 

(c) if noI, the reasons tor not providing 
the facility of Railway Yatri Niwss in Uttar 
Pradesh so far; an 

Cd) the names of the stations in the 
state where the Govenement propose to 
construd Railway Yatri Niwas in near tu-
ture? 

(c) and (d). In view of the prevalHng 
resource crunch there are no plans 'or con-
struction of additional Rail Yatri new a58S. 

(English) 

Indo-Japan Agre.nent on Envlrorwnent ...... 
4840. SHAI MANOAANJAN 

BHAKTA: 
SHRI GEORGE FERNAN-

DES: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a)whetherGovemmenthaveenlered 
into an agreement with Japan to cooperaIe 
in the environment sector and global ~ 
ronmentaf issues; 

(b) if so, the detaJs thefol; 

(c) wheCher any tails were held in New 
Delli in September ,1992 to set up the 
international commission on SUSIainabIe 
development and restructuring of the global 
environment facBy; and 

(d) if so, the details therof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRJ KAMAL NATH): (a) and (b). 
Japan hasextended assistance to IncIa under 
the Overseas Economic Cooperation 
Fund(OECF) for projects relating to Affores-
tation an Pasture Development along the 
Indira Gandhi Canal to the tune of Yen 7869 
million and the Afforestation Project tor the 
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Aravalll Hills In Rajasthan State to the tune of 
yen 8095 million, In addition, assistance Is 
pledged for the Yamuna Action Plan to the 
tune of Yen F.77 billion. 

(c) and (d). During the visit of the 
Minister of State and Director General ofthe 
Environment Agency of japan to India during 
September, 1992, views were exchanged 
between India and japan on bilateral matters 
in the areas of environment and forestry, as 
well as on the structure and mandate of the 
proposed commission on Sustainable De-
velopment to be set up by the United Nations 
forthe follow-up to the decisions taken at the 
United Nations Conference on environment 
and Development held in Rio de Janeiro 
(Brazil) during June, 1992. 

Youth Co-ordlnators In nehru Yuva 
Kendras 

4841.SHRIP.P.KALIAPERUMAL:WiII 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the'details of the recruitment rules 
fremed for the direct recruitment of Youth 
Co-ordinators in Nehru Yuva Kendras; 

(b) the numbers of youth co-ordinators 
under these Kendras; 

(c) whether there is any reservation for 
SC and ST candidates for the post; 

(d) if so, the number of district Co-
ordinators belonging to SCs and STs; 

(e) whether there is any baclog of 
vacancies in these categories; and 

(f) if so, the steps being taken to clear 
this backlog? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) As per recruitment urges framed 

by the Nehru Yuva Kendra Sangathan for 
the post of Youth Co-ordinator, a person who 
is between 25-40 years of age, possessing 
atleast a graduate degree in any discipline 
from a recgnised University alongwlth lead-· 
ership abilities is eligible. A post graduate 
degree in any of the Social Sciences and 
e¥perience as a National Service Volunteer 
in any organisation is taken to be as an 
added quaiification. These rules are now 
being examined in consultation with the 
Department of Personnel. 

(b) At presentthe total numberof Youth 
Co-ordinators working in the various Nehru 
Yuva Kendras is 411. 

(c) Yes, Sir. There is a normal reserva-
tion lor SC and ST candidates as stipulated 
under Central Government Rules. 

(d) the total number of Co-ordinators 
belonging to SC and ST categories is 41 and 
13 respectively. 

(e) and (f). Yes, Sir. There was aback-
log of SC and ST vacancies since 1987. 
however in the recent recruitment for the 
post of Youth Coordinators, considerable 
backlog has been cleared. Some backlog for 
the North-East Zone is still existing which 
would be cleared once the recruitment in 
North-East Zone is finalised. 

World Conference on human Resource 
Development 

4842. SHRI CHANDULAL CHAN-
DRAKAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether there is any proposal to 
hold World Conference on Human Resource 
Development to examine strategic issues 
relating to manpower development in the 
context of global changes; 
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(b) If so, the details thereof; and wof1( handled at that station. 

(c) the time by which the conference is (b) No, Sir. 
likely to be held? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOFEDUCA-
TION AND DEPARTMENT OF CULTURE): 
(KUMARI SELJA) (a) No. Sir. 

(b) and (c) . Do not arise. 

Acents for Railway Travelling Services 

4843. DR. A.K. PATEL: 
SHRI DILEEPBHAI SANG-

HANI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the critera adopted for suthorisa-
tion of agent for railway travelling services; 

(b) whetherthere is any special scheme 
for giving such authorisation of ex-service-
men and physically handicapped persons; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The Rule for authorisation 
of Rail Travellers' Service Agents were noti-
fied in the Gazette of India Extra-Ordinary 
part II Section 3 Sub-section (ii) dated 5.12.85. 
The Conditions for authorisation of an Agent 
include possession ofthe latest Income Tax 
clearance certificate, office and premises 
properly maintained with adequate con-
venienceand amenities in the city so as to 
accommodate the visit of sufficient number 
of customers, no case of conviction in any 
criminal case involving Nmoral turpitude, 
etc. Then number of agents authorised 
depends upon the quantum of reservation. 

(c) Does not arise. 

Polluting Industries In Andhra Pradesh 

4844. SHRI RAMA KRISHNA KON-
ATHALA: Will the Minister of ENVIRON-
MENT AND FORESTS be plased to state 
the names of the Industrias identified under 
the Acting Plan for pollution control in Andhra 
Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): The Informa-
tion rearding the industries that have been 
identified in Andhra pradesh under the Ac-
tion Plan is contained in the document en-
titled· Pollution Control Status (Compliance) 
in 18 categories of industries in India" puS-
lished by the Central Pollution Control Board, 
Delhi, which is available In the Library of 
Parliament. 

Teak Wood Plantation 

4845. KUMARI PUSHPA DEVI 
SINGH: 
SHRIMATI VASUND-
HARA RAJE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government have en-
gaged the Group Insurance Corportion (GIC) 
to insure teak wood plantation undertaken in 
some States; 

(b) if so, the details thereof; and 

(c) the steps taken by the GoveJ'lllment 
to take up the plantation of teak wood and 
other economic species to involve the local 
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THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-

,ESTS (SHRI KAMAL NATH): (a) The Cen-
trafGQvemmenthavenotengagedtheGroup 
Insurance Crporation (GIC) to insu,. teak 
plantations at the State level. 

(b) In view of the II8pIy to part (a) above, 
the question does not arise. 

(c) Planiation of leak and other econ-
omicIIy useful species is acontinuing activity 
undertaken by the Stale Governments with 
the invotvement of the local people. 

4846. SHRI MOHAN RAWALE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whetherthera is any proposalto start 
Bharat Darshan special trains from Madras, 
Bombay, Calcutta and New Delhi to various 
places on package tours: and 

(b) If so, the details in thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

[ Tr.rnslation) 

-
Grants to Oris .. for Development of 

Colleges 

4847. SHRI SRIKANT A J£NA: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased 10 slale: 

(a) whether a team 01 Un~ersity Grants 
Commission visited Orissa to consider thlt 
proposals of the State Government to sanc-
tion grams tor the development of Govern-

ment colleges; 

(b) if so, the details thereof and the 
outcome of the visit; 

(c) the amount sanctioned and the grants 
released so far; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE): 
(KUMAR I SELJA): (a) to (d). According to 
information furnished by UGC, a committee 
consisting of a memeber of UGC, two aca-
demics andUGC officials visited Bhubanes-
war in December, 1991 t9 evaluate the 8th 
Plan dvelopment proposals of the eligible 
colleges in Orissa. 

Out of 48 Govemment Colleges in the 
State 44 Colleges submitted their 8th Plan 
dvelopment proposals which were evalu-
ated by the Committee. This includes 3 
Govemment Colleges whose proposals were 
considered provisionlly. 

On the recommendation of the Commit-
tee the UGC apprved an allocation of Rs. 
363.50 lakhs for 41 Govemment Colleges 
out of which an amount of Rs. 68.59 lakhs 
have been sanctioned as the first instalment 
of grant for purcase of booksljurnals and. 
equipment. 

(EngUshj 

Accident of Goods Train 

4848. SHRJ N.J. RATHVA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether some wagons 01 a gOOd 
train fell into Ihe river between Manpur 
Nagariya and Suron station in Barielly-
Kasgang section of North-Eastem railway 



449 Written Answers 

during August, 1992; 

PAUSA 1,1914 (SAKA) Written Answers 450 

(b) if so, the dtails thereof; 

(c) the extent of loss of lives and prop-
erty Involved as a result thereof; 

(d) whether the Government have con-
ducted any inquiry Into the said accient; 

(e) if so\ the outcome thereof; and . 

(1) the remedial steps taken by the 
Goveri'llll8nt in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ~HRI MAL-
L1KAJUN): (a) to (e) On 18.8.92 at 6.35 huts 
a goods train detailed at bridge No. 411 on 
Kasganj-Bareilly section between stations 
Sauron-Manpur Nagariya in which 19 of the 
20 wagons that detailed fell down the bridge. 
There was no loss of life but the .cost of 
damaget railway prop8rtywas approXimately 
Rs. 61 lacs. Departmental enquiry was 
conducted to go into the causes of the acci-
dent who have conclued that this aceient 
1Nas due to weak spring in one of the wagons. 

(1) Follwing remedial steps have been 
laken:-

(i) To ch9Ck suspected weak 
- spring by Camber measure-

ment and to educate carriage 
and wagon staff for the strict 
compliance. 

(ii) Rolling in examination has 
been tlghtened- nd super 
checks hve been intensified. 

(iii) Intensive examination of goods 
trains, have been tightened. 

ProCUl'8m8nt of EMU Rakes·. 

4849. SHRI RAM NAIK: Will the Minis-

ter of RAILWAYS be pleased to state: 

(a) the number of new EMU rakes pro-
cured by the Rilways during 1991 and 1992; 

(b) whether any old rakes were dis-
carded by replcaing new rakes; 

(c) the present rake position in opera-
tion and due for over-hauling; and 

(d) the details of the programme to 
receive new rakes during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) 9 rakes plus 66 coaches and 
20 rakes plus 22 coaches were procUrad by 
the Railways during 1991 nd 1992, respec-
tively. 

(b) 1 rake plus 82 coaces were discarad 
by replacing with new ones. 

(c) There are 357 rakes out of which 314 
rakes are in service during peak hours. 29 
rakes are due for overhuling. 

(d) 24 rakes piuS 23 coaches re pro-
grammed to be manufactured and supplied 
to the Railways during 1992-93. 

Steam Loco sheds 

4850. SHRI AJOY MUKHOPADHYAY: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) the·total number of steam locomo-
tive sheds in the country and number of 
sheds closed during the last three years; 

(b) the total number of employees and 
wor!(ers affected due to closure of there 
sheds; 

(c) wnether there is any proposal for 
absorption ot tose loco stat! rendered sur-
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plus due to closure of these steam sheds 
and 

(d) if SOl the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) From the 155 steam sheds 
which were vailable on the Indian Railways 
as on 31-3-1989,27 steam sh~ds had been 
closed upto 31-3-1992. 

(b) to (d). Railway staff becoming sur-
plus due to closure of steam sheds is being 
redeployed in alternative trades by imparting 
suitable conversion training wherever con-
sidered necessary. However, no staff is re-
trenched. 

Konkan Railway Bonds 

4851. DR. VASANT .PAWAR 
NIWRUTTI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the total amount collected by Rail· 
ways through Konkan Railway Bonds so far; 

(b) the rate of interest apprved on these 
Bonds; 

(e) whether there is any proposal to 
raise funds through such Bonds for other 
projects also; and 

(d) how the Railways intends to utilise 
the funds raised through issue of such bonds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) There are no Konkan Rail-

, way bonds. The amount collected by Konkan 
Railway Corporation through Indian Railway 
Finance Corporation bonds so far is Rs. 
95.38 crores. 

(b) The rate was earlier 9% This has 
since been increased to 10.5% for issue 

during the current year. 

(c) No, Sir. 

(d) Does not arise. 

Crista In FCI 

4852. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether the attention of the Govem-
ment has been drawn to the newsitem cap-
tioned "Food Corporation facing majorfinan-
cial crisis" appearing in the 'Observer of 
Business and Politics', New Delhi dated 
December 2, 1992; 

(b) if so, the facts thereof particularly the 
cireumstanees leading to the staggering 
overdrafts taken by it and the losses sus-
tained: and 

(e) the effective steps being taken to 
tone up the working of this undertaking and 
prevent its continued loss? 

• THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). As a matter of policy, 
the working capital of the Corpration is met 
through borowings from the Banks on hy-
pothecaption of stock of foodgrains. The 
monthly cash credit requirements of the 
Corporation is assessed and sanctioned by 
the Reserve Bank of India and is met by 41 
Nationalised/Scheduled/Cooperative Banks. 
The quantum of working capital equirement 
fluctuates from time to time depending on 
the operational needs. During the procure-
ment seasons, the requirements of cash 
credit limit go up. 

(c) Steps have been taken by way of 
reducing administrative expenditure, as well 
as effecting economies in storage, handling, 
movement and distributin of foodgralns. 
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Development of Monuments In RaJast. 

han 

4853. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any schemes are prposed 
to be introduced by the Government for the 
development of Buddhist caves and pillars, 

, idols, old temples and other ancient ruins in 
, the Jhalawar district of Rajasthan; 

(b) if so, the details tereof: and 

(c) the steps taken to implement these 
schemes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a) to (c). The Buddist 
caves Kolvi and Bignyaga and the old temple 
nearChandrabhaga, Jhalarapatan in district 
Jhalawar of Rajasthan have been included 
in the conservation procramme for the cur-
rent year for structural repairs and chemical 
preservation. 

Mountaineering Institutes 

4854. SHRI GOPI NATH GAJAPATHI: 
'Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number 01 mountaineering insti-
tutes in the country and locations thereof: 

(b) the grants given to each of these 
institutes during the last three years, year-
wise; 

(c) whether the Govemment have re-

ceived proposal for setting up of a mountain-
eering institute at Paralakhemundi in Orissa; 
and . 

(d) if so, the steps taken by the Govern-
ment in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) As per available information 
there are Six Mountaineering Institutes in 
the Country viz., 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

Himalayan Mountaineering 
Institute, Da~eeling, (West 
Bengal) 

Nehru Institute of Mountain-
eering, Uttarkashi (U.P.) 

Jawahar Institute of Mountain-
eering and Winter Sports, 
Pahalgam (Aru) J&K, Pres-
ently conducting courses frem 
Batote (J&K) 

Directorate 01 Mountaineering 
& Allied Sports, GoVl. of Hima-
chal Pradesh, Manali 

Indian Institute of Skiing & 
Muntaineering, Govt. of India, 
Department of Tourism, 
Gulmarg (J&K) 

Sonam Gyatsho Mountaineer· 
ing Institute, Ladaki Mansion, 
Gangtok, Sikkim under Minis-
try of Home Affairs. 

(b) Grants released to these Institutes 
during the last three years by the Ministry of 
Defence and Depatment 01 Youth Affairs & 
Sports is as follows: 
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(c) No, Sir. 
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(d) Does not arise. 

Commercial Exploitation of Forat. 

4855. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to 
state: 

(a) whether the Government have re-
ceived representations from Non-Govern-
ment Organisations to phase out all com-
mercial exploitation from natural forests; and 

(b) if so, the reactin of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) Government does not contefT1)late 
complite phasing out of cornm8rcial exploi-
lation from natural forests. However, under 
provisions of wildlife (Protection) Act, 1972, 
exploitation of forest produces has been 
completely stopped in National Parks and 
Wildlife sanctuaries unless it is essential for 
their development. Central Government have 
also recommended to State Governments to 
consider ban on green felling in hill areas 
above 1,000 metres altitude. 

4856. 

Oral Polio Vaccine 

SHRI R. SURENDER 
REDDY: 

DR. D. VENKATESWARA 
RAO: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Bihar Government had 

sent some samples of oral polio vaccine to 
Union Government for anlysis; 

Cb) if so, the outcome of the analysis 
report; 

(c) the total estimated cost of theSe 
vaccines; 

(d) whether any inquiry has been con-
ducted in this regard; 

(e) if so, the outcome feraof; and 

(f) the steps taken or prposed to be 
taken by the Government to ensure that 
medicines supplied lor immunization pro-
grammes are properly maintained and not 

. allowed to be outdated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DX THARADEVI 
SIDDHARTHA): (a) to Cd) As per the report 
received from the Testing Laboratory on 8th 
September; 1992, the Government of Bihar 
had send samples drawn from various dis-
ticts to th.e Testing Laboratory on 23rd July, 
1992. Eighty out of 82 samples were found to 
be unsatisfactory. The cost of the Oral Polio 
Vaccines which failed in potency test and are 
lying unused is being estimated. 

2. The State, Government has 
constituted an Inquiry Com-
mitt~. Its report is awaited. 

3. In order to ensure that the 
vccines supplied for Immuni-
sation Programme are prop-
erty maintained anddo notiose 
their ptency. the Central Gov-
ernment hs efT1)hasised!o the 
State Government the need 
for monitoring the functioning 
of the cold chain and filling up 
of sanctioned posts for main-
tenance of the cold chain sya-
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tem in the state. Additional 
generator sets are being pro-
vided to 30 districts where· 
electric supply is erratic 

Private Medical Colleges In Andhra 
Pradesh 

4857. SHRI J. CHOKA RAO: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether any of the private manage-
ment permitted by the Andhra Pradesh 
Gvemment to start medical colleges have 
approved the Medical Council of india for 
permission in accordance with the Central 
Ordinance; 

(b) if so the names of the managements 
approached the Council and the stage at 
which the clearance of their application stnds; 

(c) whether there is also provision to 
provide hospital facilities in said medical 
cooleges; and 

(d) if so. the det3ils thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (d). The Medical 
Council of India have received eight applica-
tions for starting medical colleges as per list 
in the attached statement I. The mange-
ments are required to submit their applica-
tions in the form of a scheme which is pres-
ently under formation. Under the existing 
Medical Council's regulations, it is neces-
sary to provide of spital facilities with 700 
beds for admission f 100 students in Medical 
colleges. 

STATEMENT 

List of Applications Received by the 
Medical Council of India for Establishment of 

New Medical colleges in Andhra Pradesh 
alter promulgation of the Central Ordinaoce 

S.No. Name of Institution/Society. 

1. Shadan Education society. 11-5-460, 
Red Hills, Hyderabad. 

2. Magunta Ragara Reddy Eductional 
Society, yderabad. 

3. Hi-Point Educational SOCiety. Hydera-
bad. 

4. Arkay Educational Society, Hyderbad. 

5. Sri Krishnaed varaya Academy of 
Education, Hyerabad. 

6. Mahatha EduC'ational Society, H. No. 
11-3-194, Balaji Nagar, Khammam. 

7. Mona Educational Society, Hyderabad. 

8. The Governing Council of the Confer-
enceofthe Mennonite Brethern Church 
of India, Mahbubnagar. 

Consumer Production Act in Medical 
Profession 

4858. SHRI SYED SAHABUDDIN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Medici Council of India is 
empowered to take action against erring 
doctors underthe Consumer Protection Act; 
and 

(b) if so the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). No, Sir. Does 
not arise. 
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Warehouse In Rural Areas 

4859. SHRI SA~AT CHANDRA PAT-
TANA YAK: Will the Minister of FOOD be 
pleased to state: 

(a) whether the Government propose to 
set up more ware houses In rural and semi-
urban areas during the Eighth Plan; 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The two Central.agen-
cies which are engaged in building large 
scale storagelWareholJsing capacKy are Food 
Corporation of India (FCI) and Central Ware-
housing Corporation (eWC). They usually 
do not constauct godowns in rural and semi-
urban areas. The storage facilities at Talukal 

• BlockNillage level are provided by coopera-
tives under the purview of the Ministry of 
Agriculture and the State Governments. The 
Ministry of Rural Development has been 
implementing a Scheme for construction of 

ruralgodowns throug the State Govemments 
agencies since 1979. Under this Scheme, 
they provided cenatral assistence in the form 
of subsidy to to State GovernmentslUnion 
Territories. The scheme has since been 
transferred to the State Governmentsl Union 
Territories w.e.f. 1.4.1992. The Implementa-
tion of this Scheme, therefore, rests with the 
State Governments during the Eighth Plan 
period. The Ministry of Rural development 
have, owever, advised the State Govern-
ments to create future capacities on the 
basis of well planned need-based 
surveys. 

However, Fel and ewc have proposed 
expansion of storage capacity by 10 lakh 
tennes and 12.5 lakh tennes respectively 
during the Eight Plan period. This includes 
creating additional storage capacities to take 
care of regional imbalances and the need to 
create adequate capacity in remote, hilly 
and other inaccessible areas. State-wise 
distribution of this additional capacity, as 
tentatively indicated by the two Corpora-
tions, is given in the statement attach.ed. 
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Stoppage of Express Trains at Tena" 

Station 

4860. DR. D. VENKATESWARA RAO: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether any superfast train bound 
for Deihl, Ahmedabad or Varanasl is having 
halt at any Railway Station in Gunturdistrict; 

(b) whether representations have been 
received to provide a halt of superfast trains 
at Tenali Station In Guntur district; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKRJUN): (a) No, Sir. 

(b) Yes, Sir. 

Cc) Examined but not found justified. 

Women Development Programme 

4861. SHRI SRAVAN KUMAR PATEL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whetherthe attention of the Govern-
ment has been drawn to the news-item 
caption "Rape an occupational hazard for 
Rajasthani Sathins· appearing in the Pio-
neer of October, 7 1992; 

(b) if so, the facts and details thereof; 

(c) whether any enquiry has been con-
ducted in the maner; and -

(d) if so, the outcome'thereof and the 
action proposed to be taken by the Govern-
ment to make women Development Pro-
gramme more effective to curb sue hatroci-
ties on women and to punish the guilty per-
sons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI ARJUN SINGH): (a) 
Yes, Sir. 

(b) Smt. Shanwari Devl, a Sathln In 
Rjasthan's Women Development Pro-
grammes, has reported that she was gang 
raped at 6.00 P.M. on 22.9.92 at Shater! 
Village in Jaipur District. 

Cc) and (d). The National Commission 
for Women has visited the site and had 
conducted an enquiry. They had, inter-alia, 
recommended that the case be enquire Int 
by the CSI and interim relief sanctioned to 
Smt. Bhanwari Devl. Accordingly, CSI has 
greed to take over investigation of the case. 
A sum of Rs. 10,000/- has been sanctioned 
to Smt. Bhanwari Devl from the Prime Mlnbr 
ter Fund. 

4862. 

Grants to States 

PROF. RITA VERMA: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the several State Govern-
ments have sought more funds to implement 
the programme undertaken by them under 
the National Policy on Education; 

(b) if so, the details thereof, State-wise; 
and 

(c) the steps taken to meet their demand 
during the current financial year? .. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (al to (cj.ln pursuonce of 
the National Plicy on Education, 1986 sev-
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eraJ if1l)Ortant Centrally Sponsored ScheR¥tS 
like 'Operation Blackboard were launched. 
The outlays for these Centrally Sponsored 
Schemes have been cnsiderablystepped up 
in the Eighth Five Year Plan. 

Central asistan~ is provided to the 
State Govemments under the centrally 
sponsored SC8rneS based on the proposls 
received from them as also depending on 
the funds available for the purpose. 

[ Translation) 

Integrated System of Medicine 

4863. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether the medical practioners of 
Integrated Systems of Medicine are author-
Ised to practise the modem system of 
medicine on the basis of their education 
in entire India; 

(b) if so, the details there'of; 

(cl the names of those States where 
1his system is not in existence; 

(d) whether the syllabus and the 
degree awarded to these doctors are 
same; 

(e) if not, the reasons therefor; 

(f) whether the Govemment propose to 
amend the Indian Medicine Central Council 
Act, 1970 in view,f the above: and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAMILY 
WELFARE (SHRIMATI. D. K. THAR-
ADEVI SIDDHARTHA): (a) to (g). Prior to 

the 8IIablishment of Central Council of 
Indian Medicine In 1971 under IMCC Act 
1970 there was no uniformity In course of 
study in Indian Systems of Medicine In 
different States. The syllabusand degrees 
awarded to them were dissimilar as these 
courses were conducted by the respective 
State Boards! FacuhiesJExaminelng Bod-
Ies/ Commhtees. Some of the States like 
Madras, Mysore, Maharashtra, Kerala and 
Andhra Pradesh provided content of modem 
medical subjects in teaching alongwith 
AyurvedalUnanilsiodha subjects and these 
candidates came to be known as integral 
medical practitiollers. These practitioners 
were conferred the right topractice modern 
medicine in their respective States and 
also in such other States where they have 
been aHowed by the respective Govem-
ments. 

Since Travanceore Cochin Medical 
Practitioners Act (9 of 1953) of Karala, so 
far the matter related to the provisions for 
permittirlg the practice in Modem Medicine 
by Practitionersof other Systems Inconsis-
tent to the provisions of IMC Act 1956, the 
Supreme Court held these provisions of 
T.C.M.P. Act 1953 to be void in a recent 
judgement (April 1992). 

Granting permission to practise mod-
ern medicine does not come within the 
ambit of IMCC Act, 1970. The said Act 
cannot be amended lor this purpose since 
the recognition of qualifications for enabling 
practice in Modern Medicine is aleady 
governmentby a separate IMC Act. 

Modernisation of Stations In Bihar 

4864. SHRI MOHAMMAD ALI 
ASHRAF FArMl: Will the Minister of 
RAILWAYS bepteased tostal.: 

(a) the particulars of main railway 
stations· under various railway zones In 
Bihar which have been ~1sedI.xpe-
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anded during the last two years; 

(b) the funds allocated therefor and 
the expenditure Incurrled, there on year-
wise; 

(c) the stations whose modemlsatlon 
I expansion work has commenced but yet 
to be completed and the time by which the 
work Is likely to be completed; and 

(d) the names pfthose railway stations 

which are proposed to be provided with 
computer facility alongwlth the time by 
which this facility likely to be provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (c). DetaHs of the major 
Railway Stations In Bihar which have been 
modemlsed/expanded during the last two 
years and the Railway Stations where such 
works are in progress are as under: 
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(d) Computerised reservation facility 2. A Central Council for Research In 
Is already available at Patna and Dhanbad Unanl Medicine has been set up 
Railway Stations. Works In this regard has at New Delhi for conducting 
been taken up at Tatanagar and Ranchl clinical Research; drug research' 
and the same will be completed by literary research; and survey and 
December, 1994, subject to availability of cultivation of medicinal plants, 
funds. besides carrying out family wel-

Unanl Hospital fare research programmes on 
modem scientific lines. The coun-

[English] 

" 4865. SHRI AMAR ROYPRADHAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Govemment propose 
to open a Unanl Hospital In Delhi; 

(b) If so, the details thereof; and 

(c) the steps taken or proposed to be 
taken by the Government for the promotion 
of Unanl system of medicine? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) and (b). The Central 
Council for Research In Unani Medicine 
have proposed opening one Regional 
Research Institute of Unanl Medicine with 
25 bedded hospital In Deihl. 

(c) For development and promotion of 
Unani System of Medicine, Govemment of 
India have taken the following steps:-

1. A Unani Pharmacopoeia Commit-
tee consisting of experts from the 
fields of Unani Tibb, Chemistry, 
Botany, Pharmacogrosy, and 
pharacology has been consti-
tuted. This committee is working 
for preparing official formulalmes! 
pharmacoposias to maintain uni-
form standards for compound 
formulations including tests for 
identifying purity andquaJity of the 
Drugs. 

3. 

4. 

cil has a net-work of 30 Institutes! 
Units functioning in different parts 
of the country. 
For laying down and maintaining 
uniform standards of education 
and for regulating the professional 
practice of the practitioners In the 
fields of Ayurveda, Siddha and 
Un an!. The Central Council of 
Indiclne Medicines has been 
constitu1ed under the Indian Medi-
cine Central Council Act, 1970. 

There are 22 recognised Under 
Graduate Colleges and 4 post 
Graduate Colleges of Unanl 
Medicines in the country impart-
Ing education and training facili-
ties in this system. More than 70 
Under Graduate! Post Graduate 
Doctors of Unani Medicine come 
out of these colleges every year. 

Bhadrakh Station 

4866. SHRI ARJUN CHARAN SETHI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the details of the Improvements 
and modifications proposed to be under-
taken in Bhadrakh Railway Station of 
South Eastern Railway during the current 
year; 

(b) whether the remodelling of the 
station building is Included in such pro-
posal; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTYR OF RAILWAYS (SHRI MAL-
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LlKARJUN): (a) Work of provision of a ~. 
over bridge, In replacement of the existing 
foot over bridge, at an estimated cost of 
As. 21.19 lakh has been taken up. 

(b) No, Sir. 

(c) Does not arise. 

Regional Offices of UGC 

4867. DR. SUDHIR RAY: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to refer 'to the reply 
given to Unstarred Question NO.970 on 
March 3,1992 and state: 

(a) whether det;ision on the locations 
to set up regional offices of University 
Grants Commission has been finalised; 

(b) if so, the details thereof; and 

(e) the time by which regional offices 
are likely to be set up ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCAT~N AND DEPARTMENT OF 
CULTURE, KUMAR I SEWA): (a) to (e). 
According to' the information furnished by 
the University Grants Commission, the 
Commission has taken a decision, in 
principle. to set up its regional offices in ' 
different parts of the country. No decision 
In regard to the location or the time frame 
for setting up of these offices has been 
taken due to the present constraint of 
financial resources. 

Workshops at Mysore end Hubll 

. 4868. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of Railways be 
pleased to state: 

(a) whether the technical reports for 

the modernisation of Mysora and Hubli 
workshops have been prepared; 

(b) If so. the estimated cost required 
for the modernisation of these two 
workshops; 

(e) the funds released so far for this 
purpo~; and 

(d) the time by which the modernisa-
tion programme is likely to be COf1'1)leted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). Technical report 
for modernisation was prepared far Hubli 
worbhop when it was to undertake 
Periodic OverHaul of Metre Gauge Rolling 
Stock. The estimated cost was Rs. 17.27 
erores. 

Nosuch report was prepared for Mysore 
workshop. 

(e) In view of the Gauge conversion 
from Metre Gauge to Broad Gauge, the 
feasibility of conversion of Hubli workshop 
is under review. Therefore it is not 
proposed to undertake modemisation of 
Metre Gauge Hubli worship. 

(d) In view of the above, does not 
arise. 

Cfose-Clrcult TV at Stations In 
Assam 

4869. SHRI PROBIN DEKA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the names'()f the Railway Stations 
in Assam where Close-Circuit Television 
sets have been installed; and 

(b) the Railway Stations where such 
television sets are proposed to be installed 
in the State during 1992-93? 
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• ~ MINISTER OF STATE IN THE (c) Unlversallsatlon of elementary 
MINISTRY OF RALWAYS (SHRI MAL- eclucatlon including non-fonnal education 
LlKARJUN): (a) GuwahaII and the National Lllaracy Mission which 

aims at imparting functlorial Uteracy to 
(b) There Is no proposal at Present. SO.OO million adult Ullterates In the 15-35 

LIterIIcy Among Scheduled' ca.tee 
and Scheduled Tltbes 

4870. SHRI N. DENNIS: WII. the 
MInIsterY of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:-

(a) whether the Government have 
made any survey on the lIleracy among the 
SCsi STs In the country; . 

(b1lso, the details thereof, State-wIse; 
and 

(c) the steps being taken by the 
Government to Increase the literacy rate 
among SCslSTs? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
'OEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUTJURE.(KUMARI SEWA): (a)and(b). 
The Ilen.cy data In the country Is collected 
through decennial census operations. The 
Uteracy rates for Scheduled castes and 
Scheduled TrIJes accotdng to the data c0l-
lected during 1991 census Is not yet 
available. However, a statement showing 
state-wise the literacy rate amongst 
Scheduled eastes and Scheduled Tribes. 
. according to the 1981 Census Is attached. 

age-group by 1995 forms an integral part 
of a larger programme of eradication of 
Ullteracy In the country with specialel'J1)ha-
sis on the coverage of Scheduled eastes 
and the trbal and educationally backward 
areas. 

A number of steps have been taken 
to strengthen the base of ecfucatlonal 
programmes for the Scheduled Eastes and 
Scheduled Tribes. These Include prforlty to 
Scheduled castes and tribal areas In the 
mafter of opening of non-formateducatlon 
centres and coverage under 'OperatJ .. 

. BlackbOard', provision of ed~onal 
institutions In areas predominantly Inhab-
Ited by this community; provision of 
incentives like. scho~ips, mid -day-
meals unifOrms., books and stationery; 
reservation of seats in educational Institu-
tions of higher learning; remedial and 
special coaching In these institutions; 
provision of coaching classes forcompetl-
tive examinations; preparation of text 
books, prfmers etc. In tribal languages 
through the Central Institute of Indian 
Languages, the National Council of 
Educational Research and Training and 
the State Resource Centres of adull 
education etc:, post metric scholarships; 
and assistance to state Government for 
construction of hostels and shrarn schools • 
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Loss to Sugar Industry New Biological Method to Inc,.... 

4871 .• SHRI DHARMANNA MON-
DAYVA SADUL: Will the Minister of 
FOOD be pleased to state; 

(a) whether the attention of the Gov-
ernment has been drawn to the news item 
captioned ·Sugar industry sutlers Rs. 700 
crores loss· appearing in the IndJan 
Express dated October 24, 1992; and 

'. 
(b) if so, the corrective steps taken to 

improve the condition of the Sugar Indus-
try? 

THE MINISTER OF STATE OF THE 
,MINISTRY OF FOOD (SHRI TARUN 
GooOI) : (a) and (b). Yes Sir. Govemment 
does not maintain profit and loss account 
in respect of sugar miRs. However, 
Govemment has been taking various 
measures to improve the financial viability 
of sugar mills. These include: 

(i) payment of adequate ex-fac-
tory levy sugar price deter-
mined statutory on the basis 
pf Statutory Minimum price of 
Sugarcane and COflveslon cost 
schedules recommended by 
the Bureau of Industrial Costs 
and Prices; . 

(ii) maintenance of open maf1(et 
prices of sugar at reasonable 
levels through judicious 
monthly releases; 

(iii) grant offinancial assistance at 
concesslonal rates of interes 
from the Sugar Development 
Fund to sugar factories, both 
for modernisation! rehabilita-
tion as weI as for cane 
~opment schemes. 

Forest Cover 

4872. SHRI PRAKASH V. PATIL: WUI 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) wh~her any new biological method 
has been adopted to increase forestcover; 

(b) if so, .the details thereof indicating 
the areas cover8d by the new method, 
State wise; and 

(c) the areas' earmaf1(ed under the 
scheme lor forest coverage of State wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH ): (a) to 
(c). Biological method of rejuvenation 
which employs inoculation of soil with 
mycorrhiza and rhizobia improves the 
success of plantations. This technology 
has been successfully tried in planting of 
salt-tolerant species like neeln, acacia, 
eucalyptus, atriplex, zizyphus, etc. on 
waste and desert lands. 

Indian CouncH of Forestry Research 
and education is imparting training to the 
foresters scientists etc. to spread this 
technology to different states having 
saline soils. To begin with, the Council 
intends to take up demonstration plots for 
dissemination of the technology in the 
states of Uttar pradesh, Haryana, Punjab. 
Gujarat, RajaSlhan and Madhya PradeSh. 

Allocation for Education 

4873. SHRI KRISHAN DUn SUL-
TANPURI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the amount aUocaiedtotheGovern-
mentto Himachal Pradesh for promotion of 
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education during seventh Plan; and 

(b) the .amount earmarked for Eighth 
Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPAR:rMENT OF 
CULTURE KUMAR I SEWA): (a) and (b). 
During the 7th five Year Plan Rs. 78.97 
crores was allocated to Himachal Pradesh 
lor general and technical education under 
State Plans. In addition, Rs. 18.17 crores 
was released to the State under various 
Central and Centrally Sponsored Schemes. 
The 8th Plan outlay for Himachal Pradesh 
is Rs. 272 crores. 

National-Environment Tribunal 

4874. SHRI RAM TAHAL 
CHOUDHARY: 
SHRI CHHEDI 
PASWAN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether a proposal for setting up 
of a National environment. Tribunal is 
pending for a long time; 

(b) if so, since when and the reasons 
therefor ; and 

(c) the time by which the Tribunal is 
likely to be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a)to(c). 
A Bill to provide for strict liability for 
damages arising out of an accident occur-
ring ~hile bundling any hazardous sub-
stance and for the establishment of a 
National Environment Tribunal foreffective 
and expeditious disposal of cases arising 

out of such accident, with a view to 
givers/let and compensation for damages 
to persons, property and the environment 
has been Introduced In the Lok Sabha on 
18 August, 1992. 

[ Translation] 

UNICEF Aided Projects 

4875. SHRI HARISH NARAYAN 
PRABHJU ZANTYW: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pieased to state: 

(a) the UNiCEF aided projects in 
operation in various parts of the country; 

(b) the details of expenditure incurred 
during the Seventh Plan; 

(c) the details of expenditure proposed 
to be incurred during Eighth Pian, State-
wise 

(d) the financing pattern for schemes 
presently in operation in the country for the 
benefit of poor; 

(e) the results review of UNICEF 
schemes undertaken in the country ; and 

(f) the details of the special schemes 
being taken up in Goa? 

THE MiNISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Major UNICEF aided projects 
in operation in yarious parts of the country 
include Include the following: 

(i) 

(ii) 

The Integrated Child Devel-
opment Services Scheme; 

Expanded Programme on 
, Immunization (EPI), Commu-
nity Health Care, and Young 
Child Development and safe 
Motherhood; 
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(Ui) Education tor All and Educa- (c) UNICEF Master Plan ot Operation 
tion Innovation; • does not provide tor State-wise and Plan-

wise allocation. However. the allocation 
(Iv) Nutrition; under General resources tor January 1991 

-December, 1995 would be as under:-
(v) Water Supply, environmental 

Sanitation and Integrated 
Guineaworm Control Pro-
gramme; 

(vi) Urban Basic Services Pro-
gramme; 

(vii) 

(viii) 

(ix) 

Development of Women and 
Children in Rural Areas 
(DWCRA): 

Adolescent Girl; and 

Destitute Children and Child-
hood Disability. 

(b) The orevious Master Plan ot 
Oper alion covered the period from 
January 1985 to December, 1989 and 
was extended till December 1990. 

The year-wise expenditure under 
UNICEF General Resources from 1985 
to 1990 was as under:-

Rupees in crores (ap· 
proximately) 

Year Amount spent 

1985 79.20 

1986 82.50 

1987 86.10 

1988 78.60 

1989 96.00 

1990 107.70 

Rupees in crores (ap-
proximately) 

Year Proposed expenditure 

104.00 

1992 105.60 

1993 105.60 

1994 105.60 

1995 104.10 

(d) UNICEF support for schemes 
• presently in operation in the country forthe 
benefit of the poor is either in terms of 
supplies or in terms offinancial support for 
the projects mentioned in (a) above mainly 
in the area of capacity building, technical 
support, advoCacy, communication and 
training. 

(e) The projects given in (a above 
which receive some assistance from 
UNICEF are under the responsibility of 
various Ministriesl Departments of the 
Govemment of India. These Ministries! 
Deoartments monitor and review these 
projects from time to time and carry out 
necessary rectifications. 

(f) No special schemes have been 
taken up in Goa. 

[English] 

Technical CollegesllnstHutes 
4876. SHRI S.B. THORAT: Will the 

Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 
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(a) whether the Government have any 
plan to set up technical colleges/ institutes 
in various States during Eighth Five Year 
Plan period; and 

(b) If so, locations identified so far? 

THE DEPUTY MJINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CUL TUREE KUMARI SelJA): (a) and (b). 
Setting up of technical colleges! institutes 
depends upon tha academic and financial 
viability and realistic manpower demand 
etc. n is proposed to set up an Indian 
Institute of Technology at Guwahati in. 
Assam. 

12.00 hra. 

RE:SUPREME COURrS JUDGE-
MENT ON RESERVATIONS IN PROMO-
TION FOR SCHEDULED CASTES AND 

SCHEDULED TRIBES 

( TranslatiOn] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker. Sir. with yourkinqpermission. 
I would like to draw the attention of the 
august House towards a very important 
matter related to Scheduled Castes and 
Scheduled Tribes which was raised by me in 
the House on 4th December with your kind 
approval, The Supreme Court gave a judge-
ment in connection with the Mandai Com-
misSion. nisa~utthebaCkwardclasses. As 
perthe judgement reservation in promotions 

• should be scrapped. after such a long pe-
riod. This provision is meant for backward 
classes but I am distressed to say that on this 
pretext many state Govemments are with-
drawing reservation in promotions in the 
case of Scheduled Castes and Scheduled 

Tribes. 

Just now. Shri Fotedar left the House. 
Today a list of 108 candidates for OM and 
MCH courses in the All India Institute of 
Medical Sciences has appeared but not a 
single candidate among them belongs to 
Scheduled Castes and SCheduled Tribes. 
The reason is that reservation was with-
drawn in pursuance of the the 16th Novem-
ber judgement of the Supreme Court. I took 
up this matter with Shri Ghulam Nabi Azad 
on the 4th instant. eighteen days ago from 
today. We raised this issue in the House and 
hon. Members from all parties supported it 
and demanded that the Government should 
clarify that the Judgement on the . Mandai 
Commission is meant for backwar~ classes 
only. Shri Somnath Chatterjee and all other 
senior colleagues had Intervened at that 
time demanding that the Government should 
slate clearly that it would not aHect the inter-
ests of Scheduled Castes and Scheduled 
Tribes in any case. If they 8111 going to be 
effected, then the Government should im-
mediately issue a circular that it would not be 
made applicable to them. (Interruptions) At 
present nowhere Departmental Promotion 
Committees (D.P.C.)are sitting. They are all 
waiting forthe Parliament Session to come to 
an end. The session of the House ends on 
23rd and the D.P.Cs. will sit from 24th to 30th 
Reservations in promotions in their case will 
be withdrawn. n is not a questions concern-
ing any particular party. The men in the 
Administration are trying to sabotage this 
constitutional provision whiCh has been 10 

force in the country lor the last 45 years. In 
the wake of this Judgement. Therefore. we 
want the Government to make an announce 
mentto the effect that the present system 
would continue. W& want to know itlhrough 

. you from the Government. We also raised 
this point in the Business Advisory Commit-
tee. The Government should not say that It 
would consult the Home Minister. State 
Governments and the concerned Ministry. 
The session of the House comes to an end 
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tomorrow. Therefore, we seek your protec· 
tion for this constitutional provision and the 
Govemment should clarify its position today 
In this htgard. 

SHRI CHANDRA JEET YADAV 
(Azamgargh): Mr. Speaker, Sir, Shri Ram 
Vilasji has raised a very impartant question 
in the House. Sir, this whole episode is 
related to the reservation policy. I feel that till 
nQw the Govemment has not made up its 
mind on this question of national impor· 
tance. After such a iong period this question 
has again come up before the nation and it is 
boggling the minds of people. The Govem· 
ment should, therefore, understand Its im· 
portance and take it seriously. If no timely 
decision is taken on this question, the nation 
will have to face another agitation and Its 
concequences. The bureaucracy in the 
country Is stili in the grip of the people who do 
not want to devolve power and administra· 
tion to the poor and the weaker sections of 
the society. Some provisions' have been 
made In our Constitution lor this purpose. I 
would like to request Ghulam Sahebto kindly 
pay attention to it because none other than 
him is present here. They always go to the 
Lobby. Then whom should we address .. 
(Interruptions) to whom should I say, if there 
is nobody on the ruling benches to hear us. 
Then what is the use of speaking here. 

(Eng/ish] 

MR. SPEAKER: Everything you say is 
recorded. Please continue. 

(Interruptions) 

[ Tl3IJslatlon] 

SHRI CHANDRA JEET YADAV: Shri 
Jakhar Is also not paying attention. When· 
ever a maner Is raised In the House, the 
Cabinet Minister should pay 'attention to 
•. Whenever a serious matter Is raised in the 
House. II is not laken due note. This attitude 

01 the Government is responsible for the 
devastation taking place in the country. 

Today, I am once again raising this 
serious question. The provisions made in 
the Constitulion are being diluted and it is 
being done by the people. who are respon· 
sible for running the Government. The issue 
raised by Shri Ram Vilas Paswim is very 
important. Everybody knows that Scheduled 
Castes and Scheduled Tribes have been 
granted reservation in the Constitution but 
alter such a long time ever 8 percent reser· 
vation is not completed and no efforts are 
made in this direction. Whenever this ques· 
tion Is raised In the House, it is said that the 
Govemment is concerned about it and tak-
ing serious steps, going to take steps, but in 
fact nothing is done in this regard. I shall say 
a few words about Mandai Commission later, 
but first of alii would take the issue of taking 
away.the rights of reservation of Scheduled 
Castes and Scheduled Tribes in promotions, 
on the basis of judgement on the Mandai 
Commission. They used to get benefits of 
reservation in promotion also. 

When this was published in the news· 
papers, it was said that the cases 01 promo· 
tions of Scheduled Castes ans Scheduled 
Tribes would be affected by iI.1 talked to the 
han. law Minister over phone the same day 
Unfortunately he is not present here. He told 
me that Supreme Court was only consider· 
ing the correctness 01 notihcatlQn ISsued by 
the janata Dal Govemment vis·a-vis the 
Congress Government. It took a decision 
that the noti1ication issuec:1 during the period 
of V.P. Singh Govemment Is COlTect and the 
notification of Congress Governrnfilnt is in· 
correct. The decision of the SUpreme Court 
in no way affects'reservation in promotion for 
the Scheduled Castes and Sc:heduIedTribes. 

On the one hand the law Minister says 
this and on the other hand a conspiracy is 
being hatched all over the country to with-
draw reservation in promotion lor Scheduled 
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castes and Scheduled Tribes, on this pre- 'Ii'fterpreted. 
text. I feel, this will be a very serious matter. 
Tomorrow, before adjourning t~e House the 
Govemment should make a statement that 
the right of reservation to Scheduled Castes 
and Scheduled Tribes in promotion would 
continue and it would not be affected by this 
judgement. The Government will have to 
take steps accordingly in this regard. 

Mr. Speaker, Sir. with this. I would like to 
say a few words on Mandai Commission for 

• which I had given a notice. The Supreme 
Court in its Judgement on Mandai Commis· 
sion has justified the provisions of reserva-
tion for backward classes and directed the 
Govemmentto expedite its implementation. 
Before the House adjourns tomorrow. the 
Govemment should make a detailed state-
ment as to hbw it is going to implement the 
recommendations of the Mandai Commis-
sion in the Country. 

[English] 

SHRI MUKUL BALKRISHNA WASNIK 
(Buldana): Mr. Speaker. Sir. even after 45 
years of independence and even after imple-
menting the policy of reservations for Sched· 
uled Castes and Scheduled Tribes in jobs 
and promotions. till today we have a very 
very huge backlog of SCheduled Castes and 
Scheduled Tribes in Class I and Class II jobs 
in the Central Government and State Gov-

• ernment services." 

Even when we have a policy. the condi-
tion today is such that the Scheduled Castes 
and Scheduled Tribes do not get the benefit 
of such a policy and it is because of this. we 
can imagine what can be the repercussions 
on the Scheduled Castes and Scheduled 
Tnbes after the Supreme Court judgment 
which said that there would be no reserva-
tion in promotions for Scheduled Castes and 
Schedulesd Tribes. ( Interruptions) 

SHRI RAM VILAS PASWAN: h is being 

But that is not there .. (lnterruptions) 

SHRI VISWANATH PRATAP SINGH 
(Fatehepur): That is not there, (Interrup-
tions) 

SHRI MUKUl BAlAKRISHNA 
WASNIK: I Understand that But Sir. the 
repercussions will be extremely serious. With 
due respect to the Supreme Court. I feel that 
when the matter concerning the Mandai 
Commission was refer~ed to the Supreme 
Court. such a mention should not have found 
place. Therefore. I would share the feelings 
expressed by Shri Ram Vilas Paswan and 
Shri Chandra Jeet Yadav. I would join with 
them in demanding from the Government to 
immediately notify to ail the concemed 
Departments and the State Governments so 
thattheydo not make wrongful interpretation 
and put the Scheduled Castes and Sched-
uled Tribes in a difficult situation. 

I would like to inform the Govemment 
that by a simple notification. the job would 
not be over. Ratherthe Government should 
come forward with a Constitution Amend-
ment Bill where reservation for Scheduled 
Castes and Scheduled Tribes in jobs and 
promotions should be Included In the 9th 
Schedule of the Constitution so Ihallhere IS 

no possibility of any wrongful interpretation 
of this very important Issue. If this problem is 
not tackled immediately. then I would like to 
tell the Government that there will be a very 
serious reaction from the Scheduled Castes 
and Scheduled Tribes and all those people 
who are interested in the upliftment 01 these 
downtrodden sections of the society. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker. Sir. it is unfortunate 
that in sensitive matters the Government 
cannot make up its mind. This was raised 
earlier as he said 9n the 4th of December. 
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The judgement of the Supre". Court 
has created some doubts whereas the doubts 
should not have been there because it re-
lates only to the backward classes. Then, a 
large section of the people of this country, 
are under an apprehension. The Govern-
ment's conduct is also reinforcing their sus-
picion and their agol"!y.1 have requested on 
that day the Government should make up its 
mind quickly and come out with a clarifica-
tion that i( does not apply to the Scheduled 
~Castes and Schedul9d Tribes. 

Sir, when already we are having ten-
sions of di,erent types the country is being 
divided orione basis 'Jrthe other-why should 
you add to th& tensions In this country? Does 
the Govemment want another Govemment 
to be opened? The people will become res-
tive. There will be trOUble. There will be 
tension. We are now passing a very serious 
grave crisis in this country. I demand the 
Government - you cannot do ttiis; you must 
make up your mind- to give this clarification. 
There is no discussion with anybody. We do 
hot know whether tlle Government has felt 
any difficulty and they wanted to discuss with 
anybody. But our views had been made 
known earlier on the floor of the House. 
Therefore, I demand that the Govemment 
should come out with a categorical state-
ment to remove the misgivings in the minds 
of those people and stale categorically what 
is their interpretation 01 the judgement. 

[ Translation) 

SHRI SA TYNARAYANJATIYA (Ujjain): 
Mr. Speaker; Sir, this issue is quite·serious, 
though there exist provisions in the Constitu-
tion with regard to giving better treatment 
and securing some r~hts to the people of the 
Scheduled Castes and Scheduled Tribes, 
they have all along been neglected. As a 
result 01 it, these people have not been able 
to join the mainstream of the nation even 
after 40 years of independence. This is the 
reason that the,e is discontent arid 

remorseness amonp these sections of soci-
ety. Until the Government issues orders and 
announces a time·bound programme lor 
securing rights enshrined in the Constitution 
to these people, they will not be able to enjoy 
these rights. 

Mr. Speaker, Sir, through you. I WOuld 
like to request the Government to announce 
a time· bound programme lor the implemen· 
talion 01 the provisions 01 reservallons en· 
shrined in the Constitution. "Pralibandh Lage 
Jeene Par, Samata Ka Adhikar Nahin. Uska 
Jeena Bhee Kya Jeena, Jisko Manav Ka 
Adhikar Nahi .. " . I would like to submit that 
the Government must make every arrange-
ment to secure right of hUman ity as provided 
in the constitution to these people. 

SHRt NITISH KUMAR (Barh): Mr. 
Speaker, Sir, though there is the provision of 
reservation of posts fortha Scheduled Castes 
and the Scheduled Tribes in recruitment as 
per the provisions 01 the Constitution, yet a 
conspiracy is being suddenly hatched in the 
mane, of abolition of reservations in promo· 
tions. On the plea 01 the Supreme Coun 
Judgement In the maner of the notification 01 
reservation regarding the backward classes 
issued by the V.P.Singh Govemment The 
Issue before him was nOllhe Issue 01 reser· 
vation and reservallOn '" promotion lor the 
Scheduled Castes and the Scheduled T nbes. 
That is why, the Judgement ot the Supreme 
Court is not in the conlext 01 reservation lor 
Scheduled Castes. It was in the cbntext 01 
backward classes. A well-planned conspir-
acy is being hatched to create differences 
between Scheduled Castes and Scheduled 
TribeS and backward classes of society 
which have developed a feeling to get the 
recommendations of the Mandai Commis-
sionimplemented. The Government should 
come out with a clarification that the obser-
vation 01 the Supreme Court judgement 
regarding reservation in promotions does 
not apply to the Scheduled Castes and the 
Scheduled Tribes. The Government's delib· 
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erately not coming out with a clarification on 
this issue . 

Mr. Speaker, Sir, in the month of De-
cember in all the Departments, meetings of 
the Departmental Promotion Committees are 
held. However, in all the Departments mat-
ters pertaining to the promotions of the 
Scheduled Castes ard the Scheduled Tribes 
before the said Committees, will be kept in 
abeyance at every stage so as to create a 
feeling among the people of SCs/STs that 
since they have supported the Mandai 
Commission, they must suffer the cor.se-
quences. This is a well-planned conspiracy. 
I would like to submit that we would like to 
raise the issue of the Mandai Commission 
tomorrow and I also want that the Govern-
ment may make a categorical statement that 
the judgement of the Supreme Court In 
Mandai Commission case will not affect the 
provision of reservation in promotions and 
that the people of SCs/STs will continue to 
enjoy this benefit. The Government may 

• State it categorically that the judgement of 
the Supreme Court in the Mandai Commis· 
sion case will be implemented within ape· 
riod of four months. (Interruptions) 

SHRI ARVIND NETAM (Kanker): Mr. 
Speaker, Sir, the entire nation has welcomed 
the judgement of the Supreme Court in the 
Mandai Commission case. I agree to the 
submission made by Shri Paswan. The judge· 
ment is creating a confusion in the country 

( Interruptions) 

MR. SPEAKER: What is the attitude of 
the Central Government of this judgement 
need not be elaborated much. 

SHRI ARVIND NETAM: This is a ques· 
tion of interpretation. This is the responsibil· 
ity of the Government of India. 

(Interruptions) . 

MR. SPEAKER: Nobody can interpret 
the judgement of the court. It remains as it is. 

( Interruptions) 

SHRI ARVIND NETAM: It is the respon-
sibility of the Government of India to interpret 
it. Some reports are being received from a 
number of State Governments and from the 
Central Government that some action is 
being taken which will affect the employees 
of SCs/STs in promotions since this judge-
ment is there. The Government of India 
should' clarify it. (Interruptions) 

SHRI KARIYA MUNDA (Khunti) Mr. 
Speaker, Sir. the issue raised by Shri Ram 
Vilas Paswan is very serious. Millions of 
Scheduled Castes and the Scheduled Tribes 
people are there in Government services 
and it appears to them that they are also 
being affected by the Judgement 01 the 
Supreme Court in the Mandai Commission 
case. However, this must not happen and 
the Government of India should categorl· 
cally state that the facility 01 reservation In . 

promotions being extended to the Sched· 
uled Castes and the Scheduled Tribes since 
independence will continue to be extended 
to them. The announcement in this regard 
should be made before the session ends so 
that the apprehensions in the mind of people 
are removed. 

MR. SPEAKER: Alright, you have made 
your point. 

SHRI KARIA MUNDA: There should 
not be any adverse impact on the reserva-
tion in their promo!ions. 

SHRI SURAJ MANDAL (Godda): When· 
ever the issue of reservations for the Sched· 
uled Castes and the Scheduled Tribes 
arises .. 

MR. SPEAKER: There IS no need lor 
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making lengthy speeches. You have to speak 
• just on the judgement. 

SHRI SURAJ MANDAL: These people 
speak on every issue. I have just got up to 
say something on this. I have not even 
started. 

MR. SP.EAKER: That's why I am re-
questing you. 

, 
SHRI SURAJ MANDAL: How do you 

know when I have not even started my 
speech that It will be quite long? 

MR. SPEAKER: Please sit down. 

[English] 

I am watching that some of the Mem-
bers when given the time, do not speak on 
the topic. They do not come to the point. 
There are other Members who want to speak 
and then the Members from the back benches 
saythattheyshould begiven time. This is not 
proper. You shall have to do Justice to other 
Members also. 

[ Translation] 

SHRI ~URAJ MANDAL: I have just 
started and you are saying that I need not 
make a lengthy speech. 

[English) 

MR. SPEAKER: I have manv other topics 
on the agenda. 

[ Translation) 

$HRI SURAJ MANDAL: I would like to 
submit that the backlog of vacancies re-
served tor Ihe Scheduled Casles and Ihe 
Scheduled Tribes has nol been cleared as 

• yet. Now it is apprehended that it will not be 
cleared on the pretext of the Supreme Court 

_i"tin .. ",..nt Wh .. n f~r.ilitiAOC: h~VA tn hff niVAn 

delay is made. When less facilities are to be 
given. they are given promptly. This shows 
the intentions of anti-reservationlsts and fhis 
also shows that they are quite active In 

Government. Therefore. I would like to make 
a demand that in the guise of the Supreme 
Court judgement, reservation in promotions 
should not be done away with. The Govern-
ment may make its policy clear on this issue. 

SHRI KALKA DAS (Karol Bagh): The 
Supreme Court delivered its judgement in 
the Mandai Commission case and held that 
there will be no reservation in promotions. 
The judgements was nothing to do with the 
provision 01 reservation in promotions for the 
Scheduled Castes and the Scheduled Tribes. 
yet, the same has been away with. The 
number of persons supposed to be pro-
moted by now have not been promoted as 
per reports being received from each State. 
It is reponed that the Selection Committee IS 
saying that there will be no reservation In 

promotions since the Supreme Court ludge-
ment is there. When this issue was raised In 
the House. Shn Ghulam Nabl Azad rose 10 

make a clanficatlon out Instead of clarifying 
it. he further complicated it and made it more 
ambigUOUS. He said that the judgement of 
the Supreme Court will be implemented. 
Though we kept on emphasising that this 
judgement does not cover the Scheduled 
Castes and the Scheduled Tribes, yet it is 
covering them_ He should let us ~now the 
policy of Government. The Supreme Court 
has not given any decision about the Sched-
uled Castes and the Sheduled Tribes. The 
decision was for the D.B.C. The Govern-
ment has decided to apply the same deci-
sions on the Scheduled Castes and th~ 
Scheduled Tribes. I consider it a pofitical 
gimmick and it aims at penalising the Sched-
uled Castes and the Scheduled Tribes. It is 
a deplorable act. I as well as my party con· 
demn it. Because no verdict was given re-
garding the SCISTs . 

MR. SPEAKER: First. YOU ask the 
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Government about its attitude, then con-
demnit. 

SHRI KAlKA DAS: The verdict does 
not apply on the promotions of the employ-
ees of Scheduled Castes and the Scheduled 
Tribes. The"!,,fore, it is wrong to infringe on 
their rights, Government should say it in 
clear terms. 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Speaker, Sir, whenever the 
issue of reservation is discussed, it seems 
as if the Government is in dilemma. Today, 
it is the question 01 the late 01 Scheduled 
Castes and Scheduled Tribes. There is no 
such court verdict which' may create any 
difficulty. The Government should make a 
categorical statement on It at the earliest. II 
should lulfill their as well as our demand. 
( Interruptions) 

SHRI VIJOY KUMAR YADAV (Nal-
anda): Mr. Speaker, Sir. we are not being 
provided an opportunity. Every party has 
been given a chance but the C.P.I. is not 
being given any opportunity. It is wrong ..... . 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, I do not see 
any problem in it. The notification issued by 
the Government in respect of S.C. and S. T. 
holds good even today. Through you, I would 
like to ask the Govemment to make it clear 
today itseH that the Government Notification 
regarding reservation in promOtion stands 
today. There is no change in it. If there is no 
change in that why this Government is de-
priving the 'dalits' , S.C.& and S.Ts of their 
rights. The Government s~uld make it clear 
today without delay even for a day. 

Sir, one thing IS clear about the law that 
the decision given on a particular subject. 

'applies only to that subject and not to any 
other subject. W~re the Government Notifi· 
cations regarding the reservation lor Sched-
uled Castes and Scheduled Tribes u~r tile 

consideration of the Coun? Only the notifica· 
tion regarding the reserliation for backward 
classes was undercons8eration 01 the Court. 
Therefore, no pronouncement applies on 
reservation in promotions lor S.Cs. and S. Ts. 
Even then the Government is creating a 
dispute. We should 110t encourage it even for 
a second. If any such question arises in the 
country, the Government should try to solve 
it by issuing a necessary clarification on it. 

SHRI RATllAl VERMA (Dhanduka): 
Mr. Speaker, Sir, the House is aware that the 
biggest ever anti-reservation agitation was 
launched in Gujarat. The House has always 
been unanimous in the maner of reservation 
lor S.Ss and S.Ts. On the pretext 01 other 
Backwarcf'tlasses and on the pretext 01 Ihe 
judgementol the Supreme Coun.the people 
belonging 10 S Cs and STs are not being 
provided reservation In promotions. The worst 
affected State IS GUJarat The people wno 
are on Ihe verge 01 promotion have been 
denied the same They would not be given 
any promotion till the Government clarrfies 
the position. Through you. I would like to say 
that it would be injustice to the Crores 01 
S Cs. and S. Ts people il deJay is made even 
for one day in announcing the necessary 
clarification. In this regard. the Government 
should make a statement today itself lhatthe 
rights 01 S.C.S. and S.Ts people 'will be 
provided to them. 

SHRI VIJOY KUMAR YADAV: Mr. 
Speaker. Sir. I support the views; expressed 
by the hon. Members. No confusion should 
be created regarding the VArdict delivered by 
the Supreme coun As Shri Vishwanath 
Pratap Singh has Just now said that the 
manerwas abut other BaCKWard classes but 
even then there IS a confusion throughout 
the country. The people whO are anll-Man· 
dal are creating confUSion and dlstonrng the 
facts. In such Circumstances. when there IS 
confUSion all over the country the central 
Govemment should make the position clear 
immediatety stating that this verdict does not 
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apply to -the Scheduled casts and Sched-
uled tribeE ~opIe. 

[English] 

SHRI SHARAD DIGHE (Borrbay North 
Central) : Mr. Speaker. Sir. there are no two 
opinions that the reservations regarding 
promotion to the Scheduled .castes and the 
Scheduled Tribes should continue hereafter 
also. But I feel ~hat tMrs is some confusion 
regarding the interpretation of the judge-
ment of the Supreme Court. If we carefully 
read tHe judgemeni of the Supreme Court. 
then I feel that the interpretation would be 
that it ar(eCts the promotion of Scheduled 
Castes and Scheduled Tribes also. So. the 
issue was ~_ directly and substantially be· 

• fore the courdlnd only two Notifications were 
to be decided whether they could be struck 
down or they are valid. But even then. this 
highest Court of this country has somehow 
or the other discussed this issue of promo-
tion and if we go carefully through that Judge-
ment, then Ifeelthatthe interpretation would 
be that the S!-,preme Court's view at present 
at least is that it should not apply to promo-
tion even for the Scheduled Castes and 
Scheduled Tribes. Therefore, what is the 
remedy what I submit is that mere issuing 
Notification by the Government would not be 
the remedy .. t all because of such a Notifica-
tion is issued, then whatever wishes we may 
have. the Supreme Court taking the same 
view may strike down that Notification also. 
Therefore, the remedy would be to go for 
review before the Supreme Coun and get 
this clarified from the Supreme Court itsen 
or .... (Interruptions). 

Another remedy IS to amend the Consti· 
tution and get it done. Merely issuing a 
Notification will have no effect. you will not 
get whatever you want. 

If you really want to get whatever you 
wish and you desire to get. then you must 
follow the pr?per remedy. (Interruptions). 

SHRI VISHWA"NATH PRATAP SINGH 
: There is no need of a Notification, there Is 
already the existing Notification. (Interrup-
tions) 

SHRI SHARAD DIGHE: That Notifica-
tion Is affected-by the Judgement. 

MR. SPEAKER: One clarification. 

( Interruptions) 

( Translation] 

SHRI KALKA DAS' He is confusing the 
maner. (Interruptions) 

MR. SPEAKER: When Important Issues 
come up lor Olscusslon. one shoulO not try to 
distort the facts 

(English] 

( Interruptions) 

MR. SPEAKER: Mr. Dighe, I would like 
to know whether that was your own view. 
Was what you said your own view? 

SHRI SHARAD DIGHE: My individual 
view is that this reservation in promotion 
should continue. And that is my view. What 
I say is that we must follow the proper rem· 
edy. Merely issuing a Notification will not be 
sufficient. h will not protect the.promotions at 
all. You will have to amend the Constitution 
or go before the Supreme Court to achieve 
our objective. 

[ Translation] 

SHRI MOHAN SINGH (Deona) Mr 
Speaker, Sir. I would like to say that I agree 
with the views expressed by Mr. Dighe. I 
would also like to request my hon. colleagues 
to study the entire !udgement delivered by 
the Supreme Court in this regard. Afterread-
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log such a confusion is bound to arise. It is 
true that we cannotconvnent upon the judg~ ..... 
ment ofthe Supreme Court, but I can say that 
the Supreme Court has given its opinion 
without listening to all the parties. The issue 
of promotions. of Scheduled Castes and 
Scheduled Tribes was not under the consid-
eration of the Supreme Court: The judge-
ment given by the Supreme Court without 
hearing all the sides is bound to create such 
a confusion. I would like to emphasise the 
Govemment that the Scheduled Castes and 
the Scheduled Tribes should get reservation 
in promotions and earlier orders of the 
Govemment of India should continue to apply. 
Keeping in view the decision of the Supreme 

,Court, the Government should convene a 
meeting of all political parties immediately 
and take an appropriate action after arriving 
at aconclusion as to how clarification is to be 
issued in this regard. (Interruptions) 

[English] 

MR. SPEAKER: Please understand that 
you are discussing a very complicated issue 
and supposing all of you stand up at one and 
the same time and speak that is not going to 
help. Let us try to understand what the House 
wants in this respect. I think, on.an issue like 

. this, without reading the judgment we should 
not come to any conclusion; without under-
standing the implication 01 the judgement 
also we should not come to any conclusion, 
because if we express our views without 
going through the judgement carefully then 
wrong signals will go out and that is not good. 
Lelt it be carefully studied and if necessary, 
the party leaders can sit together and can 
decide. 

(Interruptions) 

SHRIVISHWANATHPRATAPSINGH: 
Sir, is the Government responding or not? 

MR. SPEAKER: I was allowing the 
Govemment to respond, but the hon. Mem-

bers are very eager to express their view~. 

SHRI CHANDRAJEET YADAV: Sir, for 
your information I want to tell you I have read 
the entire judgement. 

MR. SPEAKER: Very good, 

[ Translation] 

SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker, Sir, I have studied very carefully 
the judgement given by the Supreme Court. 
At no stage, anything has been stated about 
striking down the provision regarding reser· 
vation in promotion lor Scheduled Castes 
and Scheduled Tribes. The notification reo 
garding reservation In promotion lor Sched· 
uled Castes and Scheduled Tribes, issued 
by the Government of India has also not 
been withdrawn. Its operation has also not 
been suspended. Therefore. it has become 
the duty of the Government of India to imple-
ment its own decision without any hesitation. 
If anybody wants to have some other provi-
sion implemented on the basis of that deci-
sion, he should appeal to the Supreme Court. 
The Government of India need not review it. 

[English] 

SHRI E. AHAMED (Manjeri): Mr. 
Speaker. Sir. the issue raised by shri Ram 
vilas Paswan is of great importance to all of 
us and to thiS country as well. Whatever 
benefits the Scheduled Castes and the 
Scheduled Tribes are enloYln9 now shall not 
be discontinued. ThiS IS a political deCISion 
taken by the Government and such a polill· 
cal decision cannot be wiehtied down by the 
hair-splitting interpretation of the legality and 
the constitutionality There was no such issue 
before the Supreme Court. If anybody IS 
aggrieved by the continuing of these bene-
fits, let him approach the Court with his 
grievances. The Government need not go 
before ;the Court because this is a decision 
taken by the Government years before and 
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It Is being continued through out the country. SHRI GUMAN MAL LODHA: Mr. 
Such a benefit cannot be discontinued only . Speaker, Sir, Please don' divert the Issue. 
by some observation.by the Supreme Court (Interruptions) 
of India. Therefore, I plead with the Govern· 
ment to continue with these benefits and if 
anybody is aggrived by this, lethimgobefore 
the Court. Then, we will have an opportunity 
to proceed with the case. (Interruptions) 

(Ttanslation] 

SHRI NITISH KUMAR '(Barh): Mr. 
Speaker. Sir. Mr. Kesari, the Minister of 

, Welfare'ttas come. You should direct him to 
reply instead of Shri Azad (Interruptions) 

THE WELFARE MINISTER (SHRI 
SITARAM KESARI): It is not a matter of any 
bravery. It is the dispute between the Mandir 
and the MandaI. But I regret to say .. (Inter-

o ruptions) that the supporters of the Mandai 
do not support the temple issue. (Interrup-
tions) 

SHRI KALKA DAS: Mr. Speaker, Sir, 
from where the dispute of the Mandir and the 
~asjid has come in between the judgement 
the Supreme Court? Do you want to en-
tangle us on the iSSU9 of the Mandir and the 
Masjid. (Interruptions). When we talk of the 
Mandir. you get irritated. 

SHRI SATYA DEO SINGH (Balram-
pur): You should come to the point and 
remove the doubts that the judgement given 
by the Supreme Court regarding reservation 
in promotions would not apply to Scheduled 
Castes and Scheduled Tribes. The Govern-
ment should announce that there is no such 
direction by the Supreme Court and it is firm 
on its past policy that reservation in promo-
tion for the Scheduled Castes and the Sched· 
uled Tribes will continue to be given as per 
earlier policy. Why are you entangling thiS 
issue with the Mandir? It is beyond your 
control. The Rath Yatra was started atterthe 
pror.ouncement of decision on the Mandai 
Commission. (Interruptions) 

SHRI SATYNAARAYAN JATIYA: 
Speaker, Sir, the hon. Minister is taking it 
lighl!. Through you, I would like to request 
the hon. Minister to giv& a precise reply. 
(Interruptions) 

SHRI KALKA DAS: Mr. Speaker. Sir, 
the Government is playing with this issue 
and hurting the senitments of people. It is 
hurting the feelings of the people belonging 
to the Scheduled Castes and the Scheduled 
Tribes. ( Interruptions) 

SHRISATYADEOSINGH:Mr.Speaker. 
Sir. the non. Minister IS acustomeo to being 
in irrelevant matters. It nas become a havlor 
with him. I make a request. througn you. that 
he should speak in clear terms. ( Interrup-
tions) 

SHRI KALKA DAS: Mr. Speaker, Sir, he 
is taking it lightly. He is playing with the issue. 
This Government has come into power with 
the help of those people and it is playing with 
them. (Interruptions) 

MR. SPEAKER: None but you raised 
this issue, and now you are not allowing him 
to speak. Please let him speak. Pleas hear 
him. If you go on interrupting him, he too wilt 
remain silent. 

( Interruptions) 

SHRI NITISH KUMAR Ptease don't 
speak the language of newspaper head-
lines. (Interruptions) 

SHRI SIT ARAM KESRI: Mr Speaker. 
Sir, nothing IS spoken here which is not 
worthy of being publlsheO " IS regrenable 
that here the fight IS !)etween the Issue ot the 
MandaI Commission and that of the temple. 
( Interruptions) 
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Mr. Speaker. Sir. one day a special 

...... Should be held on this issue wiIY~ 
view to ascertain whether the "He Ram-and 
the -Shri Ram-feudal and the king stood for 
the poor or not. (/nlenuplions) • 

(EngIsh) 

MR. SPEAKER: Do you want any reo 
sponse from the Goveroment or not? If you 
want a response from the Government, then 
let him please COf'l.l)lete. 

( lntefrUptions) 

MR. SPEAKER: It is not like this. You 
cannot stand up for everything and shut. It is 
notconacl. 

(/ntetnJplions) 

MR.. SPEAKER: Let him complete I,rc;t. 

( Interruptions) 

[ Ttanslation) 

MR. SPEAKER: If· you do not require 
response, he will take his seal.(lntenuptions) 

SHRI SITARAM KESRI: Mr. Speaker, 
Sir, when the sun riseS, darkness disap-
pears. (Interruptions) 

MR. SPEAKER : Shrt Kesrt, he has 
asked the question as to what is the stand of 

'the Government of the judgement given by 
. the Supreme Court. 

SHRI SITARAM KESRI: Mr. Speaker, 
Sir, so far as the judgement of the Supreme 
Court isconcemed, we have dulyweleorned 
It . The Government is examining Its every 
word and trying to implement the judgement. 

. We assure you that my Ministry has taken 
initiative in this connection and all State 
Govemments are being asked to implement 
it. (/nt.rruptio(ls) 

SHRI CHANDRA JEET YADAV: Mr . _"'Sir, ~hon. Minister,w_notp188-
enI .... n 1he question was raiMd hera. 
lhenIfora. ~hrI Ghulam Nab! Azed should 
. be cIr8d8d to apprise th bon. Minister of the 
questions ~ in the speeches delivered 
here.(lntem.ptions) Mr. Speaker. Sir, please 
help a bit. When the issue was raised here, 
the hon. Minister was not present. There-
fore, Shri Ghulam Nabi Azad should apprise 
him of the points raised, 

(Interruptions) 

(EngliSh) 

SHRI RAM NAIK (Bombay Norlh): I am 
on a point f propriety. (Interruptions) 

, SHRI RAM VILAS PASWAN: The hon. 
Minister was not present in the House. If the 
Parliamentary Affairs Minister wants to say , 
something let him say. 

THEUINISTEROFPARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
There is no question of propriety because 
the hon. Minister was not present in t~' 
House. That is why, he did not know What is 
the question. (/nteffuptions) 

MR. SPEAKER: I will hear you. Butlhen 
you allow me to create condition in which I 
can hear you. Please s~wn. 

~ . ~ 

SHRI CHANDRA SHEKHAR (Ballia): 
May I make 8 suggestionVli'is a very sensl· 
tive mailer. As has been ,rl(jicated by many 
speakers here, the Gover{lment Should form 
its view and make a statement tomorrow 
morning. 

SHRI RAM VILAS PASWAN: No. 

SHRI CHANDRA SHEKHAR: '?lease 
hear me. Your no, no is not going to change 
my mind. Mr. Speaker, it is very unfonunate 
that such delicate matters are raised in the 
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House, and on theaput' of the moment, the 
Minister is called upon to make a statement. 
(~Ions) 

(Translation) 

SHRIRAMVIlASPASWAN: We raised 
this issue on the 4th and it is being raised 

'now after a period of 18 days. Chandra 
Shekharji; it is not today's issue. (/nterrup-
'ions) 

MR. SPEAKER: Shri.Paswan, I have 
a~IOWed him. 

( Interruptions) 

(English) 

SHRI CHANDRA SHEKHAR: I shall not 
be guided by his 'nformation. I shall be 
guided by my Own infonnation.( fnterruptions) 

[ Translation) 

SHRI RAM VILAS PASWAN: Why are 
you misinterpreting that we are raising this 
issue today and demanding it today? We 
had demanded so 18 days earlier. In the 
Business Advisory Committee....... (Inter· 
ruptions) 

(English] 

SHRI CHANDRA .SHEKHAR: Mr. 
Speaker, I do not say that my suggestion 
should be accepted by the Ministerorbythe 
hon. Member. They can make hell of any-
thing, I know. When they welcome the Su-
preme Court judgment without understand-
ing its implications, even at that stage; I said 
that there were many implications in it and 
that Members should be cautious in welcom-
ing thEi judgement. Even now,.1 am saying 
that the hon.Minister should not make any 
statement which creates further problems 
tomorrow. So, they should have a consid-
ered view afId make a statement tomorrow. 

this Is my suggestion, whether you accept Ir 
or do not accept it. 

I 

SHRI RAM NAIK: I am on a point of 
propriety. Unfortunately. the Minister Shri 
Sitaram Kesri was not present when this 
Issue started. He Is nOI aware of what the 
Members have said and he is responding 
thuogh it is nl known to him what are the 
demands. So, yo have tried to explain to him. 
He has not followed. 

My point of propriely is, since he IS not 
aware of what has happened, he should not 
repty and, if there is any opportunity. this is 
the opportunily to reprimand him that he 
should not reply without knowing what are 
the demands of the Members. 

MR. SPEAKER: I appreciate his enthu-
siasm to participate in the c:flSCussion. 

SHRI RAM NAIK: it is not a question of 
enthusiasm. He should be reprimanded for 
taking the time of the House. He should 
make a statement tomorrow. (Interruptions) 

[ Translation] 

SHRI BHOGENDRA JHA (Mandhu-
bani): The judiciary is the highest justice 
dispepsing body in our country and the judge-
ment given by it is implemented accordingly. 
The judgement given by the Supreme Court 
of India and the notification issued during the 
Vishwanath Pratap Singh regime was re-
lated to the reservation for the backward 
classes. Those who have gone through the 
decisions, I too have seen that, find that 
nowhere any refe~nce was made about the 
Scheduled Castes and the ScheduledTribes. 
Moreover, the maxii:,~ :1 time period of four 
months given for backward classes in that 
regard is not minimum, it is rather maximum 
limit. In the meantime, the Government has 
to adopt certain procedure. and measures. 
This session of the Parliament will be over 
tomorrow. Therefore. the Government should 
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make up its mind and indicate as to what 
steps(one, two or three) and norms are 
being contemplated to Implement the deci-
sions of the Supreme Court. Shri Chandra 
Shekhar has said that he had welcomed it 
without understanding properly. But Iwantto 
tell him that we have welcomed it after due 
consideration. b should be implemented now. 
The Scheduled Castes and the Scheduled 
Tribes are not referred to in it, so, It is not 

• obligatory to cover the whole country in it. 
( Interruptions) 

MR. SPEAKER: please, listen to me 
first. Thereafter, I shall allow you to speak. i 
would like to express my gratitude to shri 
Chandra Shekhar and other han. Members 
too, who haye put forth this issue in a very 
balanced manner. When such issues are 
raised during the Zero Hour, such hindrances 
do naturally occur. This issue should have 
been raised under the prescribed proce-
dure. If one speaks arbitrarily on such com-
plicated issues, it has adverse effect both 
outside and inside the House. This fact should 
be taken into consideration. I respect the 
feelings of all of you. You raised a number of 
issues. Today and tomorrow, only lOW days 
are left, you Wanted a discussion on this 
issue. We allowed it and lor a pretty long 
time. 

If necessary we will also see as to what 
business should we take up tomorrow. 
Nobody should respond to it at once. I can 
appreCiate the feelings of Shri Kesri. He is 
much concerned for the Scheduled Castes 
and Scheduled Tribes, but it is all the more 
necessary to go into the matter I judgement 
deeply. There is need to look into it. In fact 
you should look into it... (Interruptions) Had 
you been here I would have asked you to 
respond. You were not present here. There-
fore, I could not ask you. I told Shri Ghulam 
Nabi Azad to say something about it and 
discuss this matter wnh the Government. I 
will pass on the preliminary response to Shri 
Ghulam Nabi Azad. Thereafter, Kesri ji may 

like to add something to It. 

AN HON. MEMBER: This issue could 
not be resolved in 15 days. Can it be re; 
solved in a day? 

MR. SPEAKER: The Senior Members 
of this House are trying t!> resolve this com· 
plicated issue in a better way. Please help 
them . 

SHRI SITARAM KESRI: Mr. Speaker. 
Sir, I am sorry that the hon. Members could 
not understand my point and reacted sharply. 
I was about to say some important thing. 
This is a serious issue and is related not only 
to me but also to my Government. I welcome 
Shri Chandra Shekhar's suggestion and also 
regard his order. I shall make a statement on 
this issue tomorrow. 

[English] 

SHRI GHULAM NABI AZAD: Sir, the 
hon. Social WeHare Minister, who is a cham-
pion of our downtrodden and poor people, 
has already said that he will come forward 
with a stat~ment. (interruptions) 

First of all, Kalka Das ji has said that last 
time when this Issue was raised on the floor 
of this House. I had compounded the Issue 
and complicated the issue. I think there was 
some confusion or there was some misun· 
derstanding. What I said issue about the 
reservation of backwardclasses was that we 
would abide by the Supreme Court directIOn. 
I had not said about the promotion with 
regard to reservations as regards the Sched-
uled Castesl Scheduled Tribes. Last time. 
Ram Vilas Paswan ji, some other colleagues 
from this side and from that side, from both 
the ruling party and the Opposition raised 
this issue on the floor of this House. Then, I 
took up the matter with the Social Welfare 
Ministry. The Ministry has taken a view on 
this. And meanwhile the view of the Ministry 
will have to be studied and the implications of 
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the directions given by the hon. Supreme 
Court will be studied !>y the Cabinet. After it 
Is through from the Cabinet. we will come 
before the house as soon as possible. And 
the hon. Minister has already said that he will 
come up with a statement. As far as the 
Scheduled Castes and the Scheduled Tribes 
are concerned, I share the concern of the 
hon. members of this House both from the 
opposition and from the ruling party that all of 
us are for the upliftment, welfare and pros-
perity of the Scheduled Castes and the 
Scheduled Tribes. (/.'lterruptions) , 
[ Translation) 

SHRI RAM VILAS PASWAN: Finally, 
my apprehension has proved to be true. it is 
not so simple a case. A meeting of all for a 
comprising Members of Scheduled Castes 

. and Scheduled Tribes have submitted a 
memorandum to the hon. Prime minister. 
We would like to submit to Shri Ghulam Nabi 
Azad and Shri Sitaram Kasrl that on the 
pretext of Supreme Court verdict the reser-
vation facility to the Scheduled Castes and 
Scheduled Tribes in the case of promotion 
has been witJ'ldrawn. As per the verdict res-
ervation mayor may not be applicable in 
promotions. I had requested the Govern-
ment to make it clear that the Scheduled 
Castes and Scheduled Tribes would not be 
affected by that order and if there is any 
effect, we would like to have a guarantee 
from the Govemment that it would sort out 
the problem with its political will and ensure 
thatthe existing reservation in promotion will 
continue. Meanwhile, it is the Central Gov· 
ernment and not the State Government which 
has withdrawn it. 

MR. SPEAKER: Paswan ji, not like this. 
You are trying to complicate the issue. I have 
given you a chance to speak. You should 
utilise it properly. 

SHRI RAM VILAS PASWAN: What 
complication? 

MR. SPEAKER: He is saying that he 
would make a statement tomorrow. Then 
you also make your point. I have given you a 
chance and also to all the hon. Members to 
express their views. I have also said that it is 
a very important issue and how to tackle it 
tomorrow. The Government said that it is 
going to make statement tomorrow. It you 
want you can speak whatever you like. You 
later. but you are bent upon speaking before 
that. 

( Interruptions) 

[English) 

SHRI GHULAM NABI AZAD: Let us not 
make it an issue. Government is willing. 
( Interruptions) 

SHRI RAM VILAS PASWAN: The 
Government has not said that. 

MA. SPEAKER: The Government has 
said that 

[ Translation) 

SHRI RAM VILAS PASWAN: The 
Govemment said that this issue would be 
taken up in the Cabinet. 

[English) 

MA. SPEAKER: Kesri ji has said it. 

SHRI RAM VILAS PASWAN: Have you 
said that you will make a statement tomor-
row? 

[ Translation) 

SHRI SIT ARAM KESRI: I just said 
about It. 

SHRI RAM VILLAS PASWAN: Ghulam 
Nabi Azad ji said that this issue would be 
considered in the Cabinet. 
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(Englsh) 

·MR. SPEAKER: Now it has been said 
on the ftoor of the House by one of the 
Ministers that they certalnlyconsiderit in the 
cabinet and they' wiD come back. 

( IntenuptiOns) 

• (7lansIationJ 

SHRI RAM VILS PASWAN: AD right. 
(Interruptions) 

SHRIMADANLAlKHURANA(So~h 

Delhi): Mr. Speaker, Sir, I would like to make 
• submission about the Delhi Bill. Tomorrow 
is the last d~y of this session. of the House 
and perhaps tomorrow is also:Jhe last day of 
this session in the Rajya Sabha. Since 1990, 
Bills on Delhi are being introduced on the last 
day of the session. Even today you can see 
thai Delhi Bill figures at item No.37 in the list 
of Business. h is such a big agenda which 
can not be completed even in a week. I 
requested you as well as the hon. Minister of 
parliamentary AHatrs that the House should 
decide today that this Bill would be passed 
today itsen In this House. Then only it could 
be passed in the Rajya Sabha tomorrow. n 
this Bill is not passed today by this House 
and we take it up tomorrow then it can't be 

• passed tomorrow in the Rajya Sabha and 
the Delhi elections will be'postponed again 
lor a further period of 6 months till the next 
session. This is an issue relating to one crore 
people.Vi Delhi. This is happening for last 
thtae years. No matter whether this party or 
that party came to power. all Govemments 
folowthe saine policy to present Delhi Bill in 
the last day of the Session and as a last item 
In the List pf Business of the House so that 
the bill cannot be passed. 

Mr. Speaker. Sir, I would like to request 
the august House to have pity 'on the Delhi 
ites and get this Bill passed today so that it 
maybe passedtorrorrow in the Rajya Sabha 

afso. Through YOU. I would like to tiave this 
.~ the hen.' Minister of parlia· 
mentary Affairs. 

SHRI KALKA DAS (Karol Bagh): Mr. 
Speaker. Sir. II the Government is really 
serious to hold election in Delhi ... (Interrup-
tIOns) 

. MR. SPEAKER: You are deliVering a 
speech. Before delivering a speech please 
see what is their response. 

(English) 

Wciuld you like to respond? 

THE MINISTER OF PARLIAMENTARV 
AFFAIRS (SHRI GHUlAM NABI AZAD): I 
do not agree with tha hon. Member that we 
are not interested in the Delhi Bill. Rather I 
was the person last time who wanted this Bill 
to be discussed and passed. And it was at 
the instance of the BJP leadersnlp that they 
said that that be deferred 10 the next session. 

13.00hra. 

LeI that be clear 10 Ihe House The 
record should be put slraight. The Govern· 
ment should not be blamed 'or everything. 

This lime. nerther I am responsible nor 
the Governmenlls responsible because. the 
house was not allowed to function for many 
days. Otherwise. it would not have been the 
last item and it would have been one of the 
first items on the agenda and it could have 
been discussed on the floor of the House. As 
far as the Govemment is concerned. we are 
ready- rather we are more keen than the BJP 
or anybody else- to pass it. BUI before that, 
we will have to pass today. the Supplemen-
tary Grants, President's Proclamation and 
Dunkel Draft and after that we can take up 
this issue, even before the Ordinance is 
taken up. I will have no objection to that. But 
it cannot be taken up before these three 
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things are passed. namely. Supplementary 
Demands forGranls, President's Proclama· 
tion and the Dunkel Oraft. 

(Ttanslation) 

SHRI MADAN lAl KHURANA: Mr. 
Speaker, Sir, I request you to make it certain 
thaI the' Delhi Bill would be passed loday 
even if we are askee to sit upto 11 p.m. or 12 
p.", 

SHRI GHUlAM NAB I AZAD: You may 
sit upto 1 a.m ..... (Interruptions) 

[English) 

MR. SPEAKER: There is one sugges· 
tion which I will put itto you for your approval. 
"you so wish, we can transact the business 
which is on' the agenda and may be the 
Private Members' Bl.osiness can be laken up 
later on and not today. II you agree, we will 
take it up tomorrow or depending on the time 
we will discuss it. 

So, the agreement is, as suggested by 
ShriGhulam NabiAzad and as suggested by 
Shri Khurana, the business will be trans· 
acted; we may not have the Private Mem· 
bers' Business loday. We will complete the 
business and only then get up tor the day. 

SHRI RAM NAIK (Bombay North): Shri 
Ghulam Nabi Azad has saicfthat he has no 

• objection 10 discuss it after the Supplemen· 
lary Demands lor G:ants are passed. 

MR. SPEAKER: You do not understand 
what I am saying and now you do not com-
plicate the maner. Now please come to the 
Pilots' issue that you wanted to raise. 

(TlCIIJilation) 

SHRI MADAN lAl KHURANA: This Bill 
figures as 37th Ie", in the Agenda lor today. 
This agenctacannol be completed even in a 

week. Please say Ihat after lhe first and 
second item it will be laken up al 8 p.m, 9 
p.m. or 10 p.m. 

SHRIGHUlAM NAB I AZAD:Afterthese 
three items ... (Interruptions) 

MR. SPEAKER: Do not make complica-
tions. I said' it after listening to it very care· 
fully. He has said the mailer will be taken up 
as per wishes expressed by bOth of you. 
Please do not make It complicated. You do 
not listen to carefully 

( Interruptions) 

SHRI NITISH KUMAR (Bam): Will you 
contest the Corporation elections (/nterrup-
lions) 

AN HON. MEMBER: This case is re-
lated to the people of Delhi ... (Interruptions) 

[English] 

SHRI INDER JIT (Darjeeling): I have 
one suggestion to make. We are .always 
talking in terms of sitting late into the night. 
Why d we not try and sit a little eartier? Why 
do we not niet at 9 o'clOck tomorrow in the 
morning? 

SHRI RAM NAIK: The Indian Airtines 
Pilots strike entered the 12th day today. 
During the last 11 days. as many flights have 
been cancelled. Even the conllngency plan 
which has been· prepared by Indian Airlines 
has failed completely. And hardly there is 
any lIight that is going in time. h is being said 
that daily, the Indian Airlines IS suffering a 
loss of Rs. 2 crore. The Airports look de-
serted and thousands of air passengers are 
put to considerable inconvenience. 

On 30th November. myseH, Prof. Ram 
Kapse and Shri Anna Joshi visited and dis-
cussed this matter with the Aviation Minister. 
Shri Madhavrao Scindia. h was, when the 
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stnke notice was given, at that time, on 30th 
November. However, the Minister has not 
done anything. Instead, the Management 
has taken the attitude of confrontation. 
Several pilots have been suspended; the 
Executive Senior Pilots have also joined the 
strike. 

The Indian Airlines have taken on lease 
the Russian planes to break the strike. Be-
fORI two days, I travelled by that plane and it 
Is hardly better than any railway coach. The 
confrontationistn attitude should be left and 
I demand that there should be negotiations. 
h Is also alleged that Air Services are being 
privatised by back door. The Pilots Associa-
tion has termed this as an Aviation Scam. 

12.04 hrs. 

[MR. DEPUTY SPEAKER in the Chairj 

So, appeal to the Government not to 
stand on the prestige Issue and have nego-
tiations with the Pilots Association and to 
arrive at an amicable solution. The Minister 
should make a POSitive statement. if pos· 
sible today or otherwise tomorrow so that air 
passengers are not put to inconvenience 
and the airline is not privatised by back ·door 
method. So the Government must make a 
statement. 

SHRI ANNA JOSHI (Pune): I also sup-
port the statement made by Shri Ram Naik 
and appeal to the Government to start the 
negotiations and end the matter. 

[ Ttanslation] 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Deputy Speaker, Sir, I had given 
not~ on this issue in the morning. Sir,l want 
to draw your attention to the fact that this 
matter is not for making an appeal or holding 
talks only. The members of the pilot associa-

tlon have agreed to resume their duties by 
today evening even if their demands are not 
fuHilled. Today, we have written a·latterto the 
hon. Prime Minister in the morning and 
submitted in that letter that their three condi· 
tions are genuine. Theirfirst condition is that . 
their working conditions such as, their pay, 
their working hours;theirflying hours, which 
are according to the previous agreements 
and industrial tribunal awards should not be 
changed. The hon. Ministerwantstochange 
it and more than that the Chairman, Manag· 
ing Director of the Indian Airlines wants to 
ruin the Indian Airlines by becoming the·· of 
the private companies. So, the demands of 
pilots are quite genuine and fair and these 
should be accepted. 

Secondly, they demand that those who 
have been charge sheeted and these who 
have been placed under suspension, should 
be reinstated, then they will resume their 
duties immediately. Thirdly, they allege that 
the new Chairman, Managing Director. 
whose name I will not mention, is budy 
bringing pilots to disrepute. ruining the Air· 
lines and preparing to give on lease the 
aeroplanes of the Airlines to the private 
companies. He is ready to go in for a private 
agreement and this is the apple of discord. 

Mr. Deputy Speaker, Sir, more overthe 
Government makes statements in the Press 
about hand same salary of pilots for which it 
should feel ashamed of. I have with me the 
pay slips of the pilots. Does anyone know 
what is the salary of pilots? It is said that they 
oraw 50 thousand 60 thousand or 100 thou· 
sand, what not is being said about their 
salary. The basic pay of the pilots of A-320 
airbus~s at the time when they have put in 20 
years' service is Rs. 4015. These people talk 
aboutthe salary. Their total pay including the 
dearness allowance, flying allowance etc. 
comes to Rs. 11 ,426 and after the deduc· 
tions the take home per month salary of the 
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pilot, Captain S.K. Kohli, who has rendered 
20 years' service is As. 2566 and the co-
pilot. who has put In 8 years' service is 
drawing the basic pay of As. 2895 and his 
total pay Including deamess aHowance etc 
comes to As. 10.000/-. His take horne pay 
after all the deductions is Rs. 3800. Here it is 

aircraft in which there was a white pilot. white 
co-pilot and white girls. Even after 45 years 
of independence, the foreign pilots, foreign 
air-hostesses are running the international 
flights In the·· independent India. Would you 
.. (Interruptions) 

publicised that they are lodged In Five star (English] 
hotels, whether you lodge them in Five-star 

. flotel or Three star hotels, you do not provide 
them food in the hotel. They are lodged only 
In.a room and alongwith it, they are given the 
moming breakfast. They have to payforthe 
food and the taxi fare. What is left with them 
after spending that nuch money? And this 
Govemment has ••. They intend to close 
down the Airlines and to hand it over to 
private sector. 

Mr. Deputy Speaker, Sir, I am placing 
• these figures before you, as to how many 
aircrafts the Airlines in India do have. The 
Indian Airlines has 320-18, Airbus 300·11 
and Boeing 23, that totals to 52 aircrafts. To 
run these 52 aircrafts, you need on an aver-
age five commanders, five co-pilots includ-
Ing leave reserve, training and medical 
examination .. For aU this you need 52xl 0=520 
torun these aircrafts and you do not have 
even 450 pilots. As far as the commanders 
are concemed, there should be 260 com-
manders but they have only 145 command-
ers Sir, these people are not in a position to 
run the aircrafts and that is ~hy they are 
saying •• creating misunderstanding and 
making wrong statements. These people 
are selling the assets of Indian Airlines and 
Air India worth Rs. 10-20 thousand crore. It 
is being privatised from the back door, they 
have decided it and the same is being imple-
mented. 

Mr. Deputy Speaker, Sir, the foreign 
• aircrafts are being used now. The day before 
yesterday I travelled by the Uzbek Airlines 

•• ExpunQed as ordered bv the Chair. 

SHRISRIBALLAVPANIGRAHI(Deog-
arh): Do yOI;l want that to be stopped. (/nter-
ruptionsl 

SHAI GEOAGE FERNANDES: I do not 
want anything to be stopped. I want you to 
stop now. You may please stop: I am not 
yielding to you. (Interruptions) 

SHRt SRtBALLAV PANtGRAHI: What 
are you talking? (lntorruptions) 

SHRI GEORGE FERNANDES . You 
could not understand this. You may have to 
take pains to understand this. (Interruptions) 

SHRISRIBALLAVPANIGRAHI:Sir,we 
are not being allowed to speak, while so 
much time is being given.to others. (Interrup-
ti0ns) 

[ Translaridn) 

SHRI GEOAGE FEANANDES: Would 
you get commission? (Inte"uptions) 

Mr. Deputy Speaker, Sir. the foreign 
aircrafts are _!)eing brought and used here. 
These can fall down anywhere. There are no 
proper services. On the one hand, the for-
eign aircrafts are used and on the other 
hand, the private aircratts are being run. 
High fare is paid for these foregn alrcrafts. 
The fare and the salaries paid to the pilot . 
Co-pilot and air-hostess are all paid in lor· 
eign exchange. The aircrafts of several air· 
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Hoes like East-West Ai!fines ~nd city Airlines 
are being hired aoo the Gun money and 
other money is being paid to tl18m 

Sir, lhel'8 is one mora issue. The hon. 
Minister had moved an amendment to the Air 
Corporation Act in th9 Bdget session. We did . 
not allow that amendment to be passed 
because that was illegal and unconstitu-
tional. After thaI, tow sessiQns have passed 
but an amendment to the AirCoiporalion Act 
has not been bought in the House. What 
have these people done!? They have gone 
against the provisions oi the Air Corporation 
Act and permitted some private companies 
to run the domestic flights by hiring aircrafts 
from foreign countries. which can not be 
done legally. 

Mr. Deputy Speaker. Sir. I would like to 
submit that we have raised the issue of 
Mandai Cornnission Gond the Scheduled 
Castes and Scheduled Tribes just now. I 
would like to say that there ant 22.000 posts 
in the Indian Airlines out of which 11,000 
posts are reserved for Scheduled Castes 
and Scheduled TrIJes and 27 percent raser-
vation Is likely to be rMde for the backward 
classes. U these 22.000 posts are abolished. 
then in the next 3 MOnths the 11.000 re-
served posts wll also be abOlished. This is 
the conspiracy of these people. On one hand 
they say that the backlog in reservation will 
be cleared and on the other hand. the public 
sedor undertakings are being closed down. 
Sir. that is why, we have sent an the details 
of the situation to the Hon. Prim Minister and 
we want that the hon. Prime Minister may 
dedare today itself that none of the pilots will 
be victimised. and their service conditions 
wiI not be changed. If he takes this action, 

, then the nights wiU be ~sumed in the eve· 
ning today itsen. This is what I want to submit 
in the House. 

Sir. before sitting down. I would .. to 

•• Exounoed as ordered by the Chair. 

""'draw ·yoUi affintion to a referenGe made by 
the han. Speaker in respect of •• should De 
Immediately removed and secondly the two 
judges of the Delhi High Court," If Such 
people continue in office, then nothing Is 
more shameful, These two persons should 
relinquish their offices immediately •• they 
do not relinquish voluntarUy, they should be 
removed. With these words. I conclude my 
speech .. 

(Englsh) 

THE MINISTER OF STA~ IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS· 
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVElOP· 
MENT) (SHRI RANGARAJANKUMARMAN· 
GALAM): 

The names 01 the Judges should not go 
on record. 

MR. DEPUTY SPEAKER : We will 
expunge it. 

SHRI KANNAN MOLlAH (Uluberia): 
Sir, this Govemment is now graduaUy going 
to close down the Indian Airlines to fadUlate 
these Private companies. It is jeopardising 
the services 01 22.000 e"1>loyees. It wiU be 
another onslaught on the public sector. h is 
a backdoor conspiracy of the Government to 
privatise the public s~or units and surren· 
darto the conditions of the foreign banks and 
the INF. 

I demand that the Indian Air1ines should 
not be closed. All steps should be taken 
immediately so that the services 01 the 
employees are not jeopardised, but the 
operations are ragularised. 

Mr. Deputy Speaker: ActuaUy. Zero hour 
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has to .. nT~?&ck. But SHRI RAM KAPSE (Tht~)~tJ6, no. 
b8CaUM of the dean of aI of you, it is being' 
extended now lor 15 minutes. If one were to 
speak for a long time, others .. denied of 
this opportunity. They also have if11)Ortant 
issues. 

(Interruptions) 

SHRI SRIBALLAV PANIGRAHI : Sir. if 
the BJP Members would try to compensate 
now fortheir absence, ,hen we are helpless. 

, (lntenuptions) 
" \ 

They were absent. Now when they are 
here, should they try to take all the 
time?(/ntenvptions) 

[ Translation) 

SHRI MADAN LAl KIiURANA: Air 
Service is collapsing in our country. Flights 
within the country have virtually stopped. 
The Government should make a statement 
in this regard .•..•. (/ntenvptions) 

SHRfSRIBALLA V PANIGRAHI: Ttlisis 
really wonderful They do not come to the 
House. But when they come, will they only. 
be speaking'? What is this? 

SHRI RAM KAPSE {Thane~: We met 
Mr. Madhavrao Scindia and requested him 
that he should intervene. (Interruptions) He 

'rejected it flatly. (Interruptions) 

SHRISRIBALLAVPANIGRAHI:lwould 
like to make It absolutely clear that I am for 
the public sector to prosper. For thai maUer, 
I want the Indian Airlines and also the Air 
India to prosper. Thera Is no doubt about it. 
Whatever genuine problems and genuine 
grievances or demands that the pilots have 
placed.that should balooked into. But to the 
same time, t wonde' how an hon. Member 
like Shrl George Fer:'landes can JP8ak In 
condemning the aUiJude of the pilots. The 
attitude of the pi~ts is ~~abIe .. 

SHRI SRIBALLAV PANIGRAHI: Okay. 
very good. ~ understand our BJP friends. 
(lntenuptions) 

MR. DEPUTY SPEAKER: He is ex· 
plainlng his opinlo'!( .. 

( Interruptions) 

SHRI SRIBALLAV PANIGRAHI: There 
is alsoanothercomminee. Mr. George F!rn. 
andes. How poorly are they paid in a country 
like India? All right. I say that whatever 
grievanCEls or demands are there, these 
should be looked into. (Interruptions) What 
was the time of their strike? When the nation 
was burning, the pilots went on strike. 

SHRI RAM KAPSE: They have given 
20-day notice. 

, SHRISRIBALLAVPANIGRAHI:Notice, 
of course, suited you. You wanted that. (illter-
ruptions) You wante:1 the country to be held 
to ransom. You' also supported tt1e pilots at 
this juncture. These are no sympathies now. 
I again say that theirgenuine problems should 
be looked into. 

But when the country was burning. They 
struck work and refused to operate flightS. 
When such a situation arose. whal was 
wrong on the part of the Government, if they 
tried to make some arrangement.... 

MR. DEPUn SPEAKER: Please sit. 
down. I am calling Shri Rabi Ray. 

SHRI SRIBALLAV pANIGRAHI: Please 
be fair to us Sir. How much tilTll did you give 
to Shri George Fernandes? And you have 
started ringing the bell already I 

MR. DEPUTY SPEAKER: You please 
windup. 
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AN HON. MEMBER: But you are not_. 
George Fernandes. 

SHRI SRIBALLAV PANIGRAHI: I am 
what I am and I may tell you that I don't like 
to be George Fernandes. I know he is great 
for you. I know he is ij great person! Sir, let 
me submit my points. First of all, the strike 
was iII·timed. It is said they have given no· 
tice. Well, even if thay have given notice, 
looking at the situation in the country. it 
w~uld have been better on their part to 

• postpone, suspend or defer the strike. But 
they went ahead wit their strike. Rather, they 
contributed to the factor of holding the coun· 
try to ransom thereby. It is condemnable. 
And the language used by Shri George 
Fernandes is also condemnable. (Interrup-
tions) 

MR. DEPUTY SPEAKER: Mr. Rabi Ray 
please. 

(Interruptions) 

[ Translation, 

SHRI RABI RA Y(Ke'ldrapada): Mr. Deputy 
Speaker, Sir, I nevar expected that Shri 
Panigrahi will be so much excited on hearing 
the question raised by our colleagues Shri 
RamNaik and Shri George Fernandes. This 
does not be have hi~ ... (Interruption) .. This is 
the question of the prestige' of the entire 

• House and the entire country. You are pre· 
siding. You may observe that we and to face 
such situation. Shri George Fernandes and 
I had gone to Bhubneshwar. The plane by 
which we went from here to Calcutta was a 
plane of Uzbekistan ':>eing flown by a pilot of 
that Airline itselt: Shr; Kalp Nath Rai and Shri 
Kumaramangalam, who are at present sit-
ting here, are aware that the Indian Airlines 
had a very good repl!tation in the world 
which has now substantially come down to a 
lower level. We never thought. or dreamt of 
it tat we might have to fly in a plane of 
uzbekistan instead of a plane 9f the Indian 

Airtlne. "na Shri panigrai Is sayfngthat It Is an 
right,(lnterruptions) .. 1 would like to submit 
the Ministers and Members of the treasury 
bench that we had to see such a bad day. 
Our pilots are nationalists and their strike Is 
justified under the provisions of the Trade 
Union Act. The Government, however, de-
clares them as anti-nationalist. When you 
allow foreign planes to fly, is it nationalism. I 
say that the Government has acted against 
the Constitution. It is mentioned in the Cor-
poration Act that no·foreign plane can fly 
across the Indian sky. By ~perating foreign 
planes you are doing away with nationalisa· 
tion and then you claim to be nationalist. It is 
a serious matter related to the prestige of the 
Parliament and the country. Yesterday my 
question came up but the Questional-Hour 
was suspended. ,,(he Government is acting 
against the report of the Committee compris-
ing twelve experts. There is no guarantee of 
safety if you go orthe Speaker goes, nobody 
can go, the Govemment is biding It, I WOUld, 
therefore,like to submit that the Government 
may adopt.a sympathetic attltute towards 
the striking pilots and call them for talks to . 
find a peaceful solution to the problem. 
Moreover. I would like to submit that the 
Government should stop allowing privatisa· 
tion or liberalisation. whatever it is because 
it will have serious consequences. (lnterrup· 
tions) 

[English] 

SHRI RAM NAIK: No response from the '. 
Government on this. No statement from the 
Government. Governmenl has losl its sen· 
sitivity. You make a statement tomorrow. at 
least. 

SHRI MRUTYUNJAYA NAYAK (Pul-
bani): It is a very important matter. Relig-
ious monuments, cultural heritage and 
historical relic sovereign should be treated 
above partisan rights of any individual or 
individuals. These should be treated a 
national arid sovereign assets in the name 
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of the President. in order to avoid any 
controversy, dilemma and prejudice, the 
Govemment should come forward and bring 
In a legislation as a safoguard, against their 
use and abuse. For the Implementation of 
such law, i1! Constitutional Tribunal. com-
prising of lurginaries a"d experts of various 
levels of jurisprudence viz. arcachlogy, 
geology; historical and religious facilities 
many case and an appeal or amnesty can 
be field before the President to avoid con-
trovEtrsy or crisis between tDe, Central and 
State Governments and also judiciary, This 
may be done in orderto see tat no party can 
make a political capital out of religion to 
foster and fulfil their goal and capture power. 
Incase of any deviation political parties can 
be restrained and restricted to the extent of 
de-registration. 

I fervently urge upon our han. Speaker 
and Leader of the House to respond to the 
situation in the greater interest of the na-
tion. 

SHRI SRIBALLAV P':";'~IGRAHI: There 
should be a statement from the Govern-
ment as to what steps they are taking 

[ Translation] 

SHRI SARAT CHAND PATTANYAK 
(Bolangir): Mr. Deputy Speaker, Sir, a 
mother of the village Bhalumund in Bo-
langir Constituency of Orissa sold her child 
for five hundred rupees. This new appeared 
in a newspaper and the statements in this 
regard were also made by both who sold 
the child and who purchased it. The buyer. 
who is a Brahmin, has confirmed this news. 
Moreover. the motor has also given in wrrt· 
ing that she really sold her child. Prior to 
both who, an incident of starvation death in 
village Parashar had also occurred. People 
do not have food to eat, famine has broken 
out, thousands of persons are going out in 
search of jobs. Several starvation death 
have taken place there. When the block· 

president and others protested against it. 
their protest was baffled by govemment 
and they were arrested under M.S.A. I 
would like to submit that a Committee of the 
House should be constituted to irwestlgate 
into this incident. Construction of a Mandir 
or a Masjid will not provide food to the 
people. People should get food so the 
Government should make a statement in 
the House as to what it is doing to provide 
food to people. 

[English] 

SHRI SRIBALLAV PANIGRAHI: it is a 
grave situation. 

MR. DEPUTY SPEAKER: Shrimati 
Topno also shares the some view. 

( Translation) 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): I would like to draw the at-
tention of the Govemment to a matter of 
urgent public importance. The railbridge 
across the Kamla river at Janjharpur in 
Samastipur Division 01 Bihar State was 
constructed in pre-independence days, Now 
the bridge is awfl'lIy damaged with the 
result the link not only between Jhanjharpur 
and district head quarter Madhubani but 
between borer areas of North Bihar and the 
State Capital Patna has also been dis-
puted. The Communication-between bor-
der areas of our country and Nepal has 
totally disrupted. Rail services have also 
been affected. I deman~ "'om the hon 
Minister that the brrdge be repaired imme· 
dlately so tat lakhs of people being ad-
versely affected. m-ay have link again Wit 
one another 

SHRI NAWAL KISHORE RAI (Si-
tamarhi): Mr Deputy Speaker, Sir, with 
regard to the discussion on the strike by the 
pilots of Indian Airlines just held. I would like 
to know from the Government as to what 
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append to the 13- point demands of tt1!~ 
e~!'88s of Doordarshan who are also 
on strike as one of the demands includes 
the question of the irJ1)lementatlon of the 
prasar bharti 1. Radi~ and Doordarshan the 
two wi~ have been separated. Sir. since 
the lok Sabha is going to bit adjoumed 
tomorrow, the Government may make a 
reply to it and hold talks with Doordarshan 
employees and try to find out a solution to 
their problems. 

SHRI RABI RAY: Mr Deputy Speaker, 
. Sir, for the last seven days I have been 
trying to raise a serious issue but only today 
I have succeeded in raising it. You know 
andthe whole nation knows tat 8· 1'0 months 
back nearly 150 Members of Parliamenl . 
had raised the issue of not signing the 
Dunkel proposal rising above party lines .... 

[English] 

MR. DEPUTY SPEAKE~; Mr. Rabi Ray, 
I think, there is a dIsCussion on this. 

[ Translation] 

SHRI RABI RAY: Mr. Deputy Speaker, Sir 
discussion on Dunkel proposal would take 
place tomorrow, so, I want to speak on tis 
Important issue ... 

[English] 

MR. DEPUTY SPEJIKER: The matter will 
be taken up today for discussion. 

{Translation] 

SHRI RABI RAY: My point is that 150 
Members of Parliamant had requested not to 
sign the Dunkel Draft. Thereafter, the Cabi-
net of the Government of India had consti-
tuted a Cabi~et Sub-Committee but it could 
not arrive at any conclusion then the matter 
was left to the p:-:rliament. Mr. Deputy 
Speaker, Sir, you ~now, Dunkel Proposal 

w~n aJ!v.'t~ly effect our agriculture, small 
scale industries as well as our economic 
soverigntly. That means, it will be 50 times 
more dangerous than the East India Com-
pany.8 to 10 day back a delegation headed 
by the Commerce Secretary. Shrl Ganeshan 
was sent to Geneva about which the House 
does not know. Sri Kurian has just corne in 
the house. I would like to say that the inter· 
national committee of Dunkel could not have 
its sitting in Brussels because the European 
Community and the U.S.A. had signed an 
agreement and the Committee wps called at 
Geneva. What I precisely want to say is that 
there should have been a discussion on " In 

the House for approval I disapproval The 
Parliament is Supreme but the deligation 
was sent to Geneva without Informing the 
parliament. The Government of India had an 
opportunity to protest against the Dunkel 
proposal. 88 crore people of India do not 
know as to what would be the-role of Shri 
Ganeshan. What sort of proposal he would 
placed there. SO,thediscussionthat is going 
to be held on it now, will prove totally ineffec-
tive. I would like to say that the 'Government 
should given an assurance much before the 
delegation headed by Shri Geneshan makes 
any commitment in Geneva that it will not old 
any talk or make any commitment that would 
go against the economicsoverigntly olln'elie 
unress the entire country arrives 

(English) 

MRDEPUTYSPEAKER:Aclually,Zerp 
Hour, ought to have come 10 an end as per 
the established precedent at 1 o·clock. Hardly 
two days save for you to ventilate the grlev· 
ances, therefore. It IS being extended till 
1.30p.m. 

( Interruptions) 

The Minister would like to respond to 
this. 

( Interruptions) 
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I Translation) 

SHRI RABI RAY: May be Mr. Kurien is . 
willing to reply to the question that has been 
raised. (Interruptione) 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGROANDRURAL INDUSTRIES) (PROF. 
P.J\ KURIEN): I would like .to make very 
clear the Government's stand to the com-
mitment which has already been given to 
the parliament that Government willforrnu-
late its view after a discussion in the house 
and after hearing the views from the hon. 
Members we will st~::k to that A discussion 
on uruguay Round has not taken place in 
the House. (Interruptions) 

SHRI RABI RAY: We will be assured by 
this. (Interruptions) 

PROF. P.J. KU:=tIEN: I am coming to 
that. A discussion on the Uruguay Round is 
not new; it is a continuing discussion. Ear-
lier also. a number of rounds were held and 
no decision was taken. So, that is a continu-
ous process. But that discussion continues 
there. 

Recently also, there was a discussion in 
which our Secretary participated. That does 
not mean thaI our views have been final-
ised by the Governmept. We have the felxi-
bilily lor that. We are waiting for a discus-
sion inthehouse.lnlact, inthe last session. 
we had also said in the House that there 
should be a discussion. But. unfortunately. 
the House could not discuss it due to van-
ous other perhaps more important engage· 
ments. But this is also very imponamt. I fully 
agree with the hon. Member that this is an 
important subject. We want a discussion on 
this as early as possible. That is why. on the 
first day 01 the current session, I sent a 

notice and the notice was included. We 
want a discussion on this. We want ,he 
benefit of the advice of all the Members. We 
are ready for a DISCussion. 1 assure the 
house that views of the Govemment wiU be 
formulated only after such a discussion. 
But my request is that other countries will 
not wait for us. So, we have to formulate our 
views. So, please have a discussion; and I 
am for it. 

SHRIINDRAJIT GUPTA (Midnapore): 
You are saying that it is so ilTf»Ortant. But 
you always put it on the last day of the 
seSSion, Why do you bring It on the last day 
of the session? 

SHRI RANGARAJAN KUMARAMAN-
GAlAM: This is not correct. h is not being 
Drought on the last day of the session. In 
fact, tis is one of the first items 0 business 
we have put in; and it fs pending 10 the list 
of Business for so long. 

We know what business we have been 
able to do. it is only today Dr yesterday 
evening that normal govemment Business 
started transacting only after the No-Confi-
dence Motion. Why do you say that we 
bring it on the last day 0 the session? 
(Interruptions). 

MR. DEPUTY SPEAKER: Shri Anna 
Joshi. 

SHRI ANNA JOSHI (Pune): The Sur-
vey of India is an important part of Central 
Science and Technology Department. To 
take the survey of rural and urban as well as 
the jungles and otherlands by most ~rn 
an scientific methoos and prepare the maps 
is the most important functIon of tis Depart-
ment. It is completing 225th year 01 its 
inception. A programme to thai eHeet was 
announced by the Serveyor General on 
T. V. on 10 Ih April, 19922 thai a special 
division of Pedestal survey will be started in 
Pune. The department is having nearty 41 
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PcomoticmJor S. C. and S. T.b 'Id' h' T . acres'olland In Pun$ ana many UI mgs t enots. heymusttrytorestoresecuntyin 
and accommodates its office an the staff~ !he aadbs of the minority communities. 
As this office will be doing most of the work 
in Maharashtta, It is quite natural tat the 
office should be In Maharashtra specially in 
Pune. 

• So, I urge upon the Prime minister 
through'yoll to open this division of Pedes-
tal Survey in Puna to mark the 225 th year 
of Its inception. (Interruptions) 

MR. DEPUTY SPEAKER: h should have 
come to an end at 1.30 p.m. We have 
extended it by half an hour. So, we cannot 
extend it further. Tomortow, I wilt give you 
an opportunity. Kindly excuse me today. 

( Interruptions) 

SHRIMATI MAlINI BHATTACHARAVA 
(Jadavpur): On the 19th, I visited some of 
the localities in Gurgaon and fund that, In 
the wake of certain unpleasant communal 
incidents which ad happened there includ· 
ing an attack on the places 01 worship both 
Hindu and Muslims: the police and the 
administration were allegedly taking a very 
biased view; and the were discriminatorng 
agaomset minority communities there, 
creati,ng an -atmosphere of insecurity in the 
region. 

I also found in the course of my visit that 
not only people were being arrested with-
out any cause from the minority communi-
ties. we visited Bacas, one ot the villages 
out some women ::ame out wit tales of 
police torture. 

Sir, in this kind of a situation,l think, that 
wherever there are alJegations of police 
9xcesses against one particular commu-
nity, the Govemment, bot the Central and 
the State ~ovemment, should take a very 
serious view of such allegations. They must 
try to find out whether any communal or 
i)Olitlcal elements are involved in inciting 

MR. DEPUTY ~PEAKER: Sorry, other 
hon. Members could not be accommodated. 
Now, we will take up papers to be laid on the 
Table . 

13.41 hrs. 

PAPERS LAID ON THE TABLE 

Notification under wild life (Protection) 
Act, 1972 and Annual Report and 

Review on the working of the centre for 
Envlmment. Education, Ahmedabad 

for 1991-92 etc. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRV OF HEALTH AND FAMll V 

. WELFARE (SHRI MATI OK THARAOEVI 
SIOOHARTHA) On behalf of Shri Kamal 
Nath; I beg to lay on the Table:-

(1) A copy 01 "he Recognition of 
Zoo Rules, 1992 (Hindi and 
English versions) published in 
Notification No. G.S. R. 711 (E) 
in Gazette of India dated the 4th 
August, 1992 under sub-sec-
tion (2) of section 63 olthe Wild 
Life (Protection) Act, 1972. 

(2) 

(Placed in Library. See No. L T-
3129192) 

(i1 A cory of the Annual Report 
(Hindi and English versions) of 
the Centre for Environment 
Education, Ahmedabad, forthe 
year 1991·92 alongwith Audited 
Accounls. 

(ii) A copy of the Review (Hindi 
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(3) 

and EngJlsh versions) by the 
Government on the w 0 r k-
1ng of the working of the Centre 
for Environment Education Ah-
madabad, for the year 1991-
92.[PIacsd in Library. See No. 
LT-3130192j 

(I) A copy of the Annual Report 
(Hindi a·1d English versions) of 
te C.P.A. Envlronmnetal 
Education Centre, Madras. for 
the year 1991-92 along with 
Audited Accounts. 

(Ii)A copy of the Review (Hindi 
and English versions) by the 
Government on the work· 
Ing olthe C.R.P. Environmental 
Education Centre, Madras, lor 
the Year 1991- 92 
[placed in the Library. See No. 
U-3131192) 

(4) • (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Govlnd Ballabh Pan t 
Institute of Himalayan Environ-
ment and Development, AI-
mora, for the year 1991-92 
a10ngwith Audited Accounts. 

(II)A copy of the Review (Hindi 
and English versions) by the 
Government on the w 0 r k -
ing of the Govind BaUabh Pant 
Institute, of Himalalya Environ-
ment and Development 
Alrnoras, for the year for the 
year 1991-92. (placed in library. 
See No. LT-3132192) 

(5) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Pollution Control 
Board, Delhi, for the year 1991-

92 under sub-section (1) of 
section 39 of the Water 
(Prevention and Control of Pol-
lution) Act. 1974.(placed in 
Library. Sse No. L T-31331 
92) 

(6) A copy of the Environment 
(Protection) Fourth Amendment 
Rules, 1992 (Hindi and English 

. versions) published In Notifica-
tion No, G.S.R. 797 (E) In Ga-
zette of India dated the last 
October, 1992 under section 26 
of the Environment (Protection 
ACt, 1986)[placed in library . 
See No L T ·3134192) 

(7) A copy of the following papers 
(Hindi and English versions l 
under sub-section (1) 01 
section 619 A of the Companies 
Act, 1956:-

(i) Review by the Government 
on the working of the Andaman 
and Nicobar Islands Fores.t 
and Plantation Development 
Cprporation Limited, Port Blair, 
for the year 1991-92. 

(ii)Annual Report of the An-
. daman and Nicobar Islands 
Forest an PJantation Devel-
opment Corporation Limited, 
Port Blair,lorthe year 1991-92 
alongwith Audited Ac-
counts and comments 01 the 
Comptroller and Auditor Gen· 
eral thereon.(placed 10 

Library. See No. L T ·3135/92) 

Review on the working of and Annual 
Report of the National Thermal Power 

Corporation Limited for 1991-92. 

THE MINISTER OF STATE OF TE 
MINISTRY OF POWER (SRI KALP NATH 
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RAI): I.bag 10 lay on the Table a copy of each 
of the following papers (Hindi and Eng" 
version) under sub-section (1) of section 619 
A of the Companies Ad, 1956:· 

(1) Review by the Goyemment on 

(2) 

. the working of the National 
Thermal Power Corporation 
Limited for the Year 1991·92. 

Annual Report of the national 
Thermal Power Corporation 
Limited for the year 1991 -92 
alongwith Audiled Accounts and 
comments of the Comptroller 
and Auditor General 
thereon. [Placed in Library. See 
No.l T-3136192) 

Notification under Income Tax Act, 
1961 and Annual Report and Review an 
the worklng.,f the Natlonallnatitut. of 
Public Finance and policy, New DeIhl 

'or991·92. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAN-
TARAM POTDUKE) On behaH of Shri 
Rameshwar Thak~: I beg tb lay on the 
Table: -

(1) A copy of the Notification No. 
G.S.R. 896 (E) (Hindi and 
English versions) published in 
GazeUe 01 India dated the 26th 
November. 1992 fixing the rate 
of income tax at SO per cent 
for Indian oil Companies at 
par with foreign oil compa· 
nies «Igaged in Petroleum 
Operations under section 296 
of the Income-tax Act. 

(2) 

1961.(pIaced in Library. s-
No. LT·3137J92) 

(i)AcopyOfthe Annual Report 
(Hindi and English versions) 
of the National Inslllute of 
Public Finance and policy, 
New Delhi, for the year 1991-
92 atongwith Audited Ac· 
counts. 

(ii) A copy 01 the Review (Hindi 
and English versions) by the 
Government on the WOrking 
01 the Nallonal Inslltute ot 
Public Finance and Policy. 
New Delhi. for the year 
1991-92. [placed In library. 
See No. L T -31381922) 

Statement showing action taken by the 
Government on various assurances, 

promises and indcrtatl.,g given by the 
Minist.r of during various sessions of 

LokSaba. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF· 
FAIRS AND MINISTER OF ST "-TE IN HT 
EMINISTAY OF SCIENCE AND TECNOl· 
OGY (ot:PARTMENT OF ~LECTRONICS 
ANDOEPARTMENTOF OCEAN DEVEL· 
OPMENT (SHRI RANGAAAJAN 
KUMARAMANGALAM): I beg to lay on the 
Table a copy eac 01 Ihe follOWing slale· 
ments (Hindi and Erl9lish versions) sowing 
action taken by the Government on various 
assurances. promises and undertakings 
given by the Minister dUring the various 
sessions of Lok Saba: 

(1) Statement No XXVIII Seventh SeSSion, 1986 
(Placed in Librsrary. See No 
L T -3139192) 

Eighth 
lokSabha 

(2) Statement No XXIV Thirteenth Session, 1989 



549 ' Papers Laid 

(3) Statement No. XVIII 

(4) Statement No. XIV 

(5) Statement No., XII 

(6) Statement No XI 

(7) Statement No. X 

(8) Statement No. XII 

• 3146192] 

(9) Statement No. V 

(to) Statement No. III 

PAUSA 1. 1914 (SAKA) 

[Placed in Library. See 
No. L T -3140192] 
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Second Session. 1990 Ninth 
[Placed In Library. See 
No. LT-3141192] Lok 

third Session. 1990 

[Placed in Library. See 
No. LT· 3142192) 

Sixth Session. 1990 
[Placed in library. See 
No, l T·3143192 

Sabha 

Seventh Session 1991 [PlaCed In Library 
No,L T-3'44192) 

First Session, '99' 
[Placed in Library. See No, Tenth lok Sabha 
L T-3'45192) 

Second Session, 1991 
[Placed in library. See No.L T-

Third Session, 1992 
[Placed in library, See NO. 
l T-3147192) 

Fourth Session, 1992 
[Placed in Library. See NO. 
l T-3148192) 

Annual Report and Review an the work-
Ing of the Indian Railway Welfare Organi-
88tiOn, New DeIhl for 1991-92 etc. 

Organlsallon. New Delhi,lor 
the year' 991 ·92 alongwilh Au· 
dited Accounts 

THE MINISTER OF STATE IN TE 
MINISTRY OF RAILWAYS (SRI MAL· 
LlKARJUN): I '-9 to lay on the Table:-

(1) A copy of the Annual Report 
(Hindi antj English versions) 

. of the I~dian Railway WeHare 

(2) A copy 01 the Rev18w (Hindi 
and English versions) by the 
Govemment on the Working 
of the Indian Railway WeHare 
Organisation. New Delhi. for 
the year 1991-92. (placed in 
Library. See No. LT3149192] 
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(3) Acopy of the fonowlng papers 
(Hindi and English versions), 
under sUb-section (1) of sec-
tion 619 A of the Companies 
Act,1956:-

(i) Review by the /Government 
on the working of the Indian 
railway Finance Corporation 
Limitea, New Delhi. forthe year 
1991-92. 

(il) Annual Report of the Indian 
Railway Finance Corporation 
Limited, New Delhi, fortha year 
1991-92 alongwith Audited 
accounts and comments of the 
Comptroller and Auditor Gen-
eral Thereon. [placed in li-
brary. See No. L T-3150/92) 

Annual Report and Review on 
the working of the National 
Board of Examinations New 
Delhi for 1990-91 etc. and 
Annual Report and Review on 
the Working of Cancer Insti-
tute, Madras for 1991-92 etc .. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. TARADEVI 
SIDDHARTHA): I beg to lay on the Table:-

(1 ) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Board of Ex-
aminations, New Delhi, for the 
year 1990-91 alongwith Au-
dited Accounts. 

(ii) A copy of the review (Hindi 
and English verSions) by the 
Govemmenton the working of 
the Netional Board of Exami-
nations N9w Delhi, forthe Year 
1990-91. 

(2) 

(3) 

(4) 

A statement (Hindi and Eng-
lish versions) showing raa-
sons for delay in laying the 
papers mentlonedat(1 ) above. 
(placed in Library. See. No. 
LT-3151'192) 

(i) A copy of the Annual Report 
'(Hindi and English versions t 
of the Cancer Institute. Ma-
dras. for the year 1991-92 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the working of 
the Cancer Institute, Madras, 
for the Year 1991-92. [placed 
in Library. See No. LT-31521 
92] 

(i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Institute of 
Health and Family WeHare. 
New Delhi. for the year 1990-
91. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the National institute of Health 
and Family Welfare. New 
Delhi. lor the year 1990-91. 

(iii) A copy 01 the Annual Ac-
counts (Hindi and English 
versions) of the Nationallnsti-
tute of Heanh and Family 
Welfare. New Delhi, for the 
year 1990-91 togetnerwit Audit 
Report thereon. 

(5) A statement (Hindi and English ver-
sions ) showing reasons for 
delay in laying the papers 
mentioned at (4) above. 
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(6) 

(7) 

(8) 

[Placedir: Llbrary.,SaNo.l T-
3153192) 

(I) A copy of the Annual Report 
(Hindi and English versions ) 
of the Population Research 
Centre. 82ngalore, forthe year 
1991-92 alongwlth Audited Ac-
counts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Population Research 
Centre, 8angalore, for the Year 
1991-92. [Pla~d in library. 
See No.l T-3154.192) 

(i) A copy of the Annual Report 
(Hindi ad English versions) of 
the Population Research 
Centre, Vadodara, fortheyear 
1991-92. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Population Research 
centre, Vadodara, for the year 
1991-92. (placed in library. 
See No l T-3155192) 

. (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Population Research 
Centre,Bhubaneswar, for the 
year 1991-92 alongwith Au-
dited Accounts. 

(ii) A copy ofthe Review (Hindi , 
and English versions) by the 
Government of the working of 
the Population Research 
Centre, Bhubanewar, of the 
year 1 S91 -92. [Placed in 
library. See No.l T-3156192) 

(9) (i) A copy of the Annual Report 
(Hindi and English versions j 
of the Population Research 
Centre, Chal)digarh, for the 
year 1991-92 alongwllh Au-
dited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Population Research 
Centre, Chandigarh, for the 

• year 1991 -92. [Placed in 
library, See No.l T-3157192) 

(10) (i) A copy of the Annual Re-
port (Hindi and English ver-
sions of the Population Re-
search Centre, Darwad, for the 
year 1991 -92 along with Au-
dited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) By the I 
Government on the wGlrking 
01 the Population Research 
Centre. Darwad. for the year 
1991 -92. Wlaced is Library. 
See No. LT-3158/92) 

(11) (i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the population Re-
search Centre, Delhi, for the 
year '991-92 alongwith Au-
dited I-\ccounts. 

(ii) Acopy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the population Research 
Centre, Deihl, in 1991-92 
[Placed in Library See No.l T-
3159192) 

(12) (i) A copy of the Annual Re-
port (Hindi and English ver· 
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(13) 

(14) 

sions) of the Population Re-
search Centre, Tamil Nadu, 
forthe year 1991-92 alongwith 
Audited Accounts. 

(ii)Acopy ofthe Review (Hindi 
and English versions) by the 
Govemmenton the working of 
the Pop ... lation Research 
Centl'8~Tamil Nadu, for the 

. year 1991-92 .[Placed in 
Library See No. l T -3160192] 

(i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Population Re-
search Centre, 'Thiruvanan-
thapuram, forthe year 1991-
92 alongwith Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Population Research 
Centre. Thiuvananthapuram, 
for the year 1991-92. [Placed 
in library See No. LT·31611 
92] 

(i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Population Re-
search Centre, lucknow, for 
the year 1991-92 alongwith 
Audite1 Accounts. 

(ii) A copy of the Review (Hindi 
and English verSions) by the 
Govemmant on tbe working of 
the Population Research 
Centre, Lucknow, forthe year 
1991-92.[Placed in Library See 
No.l T-3162192] 

(15) (i) A copy 01 the Annual Report 
(Hindi and English versions) 
of the Population Research 
Centre, Patna , for the year 

(16) 

(17) 

(18) 
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1991-92 alongwlth 9\udited 
Accounts. ' 

(ii)Acopyofthe Review (Hindi 
. and English versions) by the 

Government on the working of 
the Population Research 
Centre, Patna, for the year 
1991-92. 

[placed in library See NO.l T-
31631S2] 

(i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Population Re-
search Centre, Pune, for the 
year 1991-92 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the POpulatiOn ResearCh 
CenTre. Pune, for The year 
1991 ·92 [Placed 10 library 
See No. L T-3164/92] 

A copy 01 the Education Regu-
lations. 1991 (Hindi and Eng· 
lish versions) published 10 No-
tification No. 14-55187 (Part)-
PCI in Gazene of India dated 
the 11th July, 1992 undersub-
section (4) of section 18 of the 
Pharmacy Act, 1948. (Placed 
in library See No. IT .. 31651 
92. 

(i) A copy of the Annual Re-
port (Hindi and english ver· 
sions) 01 the Hospital and 
Research InstituTe Regional 
Cancer Research and Treat· 
ment Centre. Gwahor. lor the 
year 1991-92 alongwlth 
Audited [Placed tn LIbrary See 
No. L T -3162192] 
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(19) , 

(20) 

(ii) A copy of the Review (Hindi 
and Erglish versions) by the 
Government on the wOr1(ing of 
the Cancer Hospital and Re-
search Institute Regional Can-
cer Research and Treatment 
Centre, Gwalior, for the year 
1991-92. [Placed in Library 
See No. LT-3166/92) 

. (i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Kidwai Memorial 
Institute of Oncology, Banga· 
lore, for the year 1991 -92. 

(ii) A copy of the Annual Ac-
counts (Hid and English ver-
sions) of the kidwai Memorial 
Institute of Oncology, Banga-
lore, for the year 1991·92 to-
gether Vlith Audit Repon 
thereon. 

(iii) A copy olthe Review (Hindi 
and English versions) by the 
Government on the wOr1(lOg 01 
t~9 Kidwai Memoriallnslitule 
01 oncology. Bangalore. '01 the 
year 1991-92. [Placed in 
Library SesNo. LT-31€7/92j 

(i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Chittaranjan Na-
tional Cancer Institute, Cal· 
cutta, for the year 1991-92. 

(ii) A coPy of the Review (Hindi 
and E 19lish versions) by the 
Gover.,ment on the wor\(ing 01 
the Chittaranjan National 
Cancer Institute. Calcutta, lor 
the year 1991-92. [Placed in 
Library See No. L T·3 168/92) 

Statement on Second and Third Instal-
ment. of mar1<et loan. i.sued.by 

Central Government In August and 
December, 1992 and Annual Report and 

Review on the wor1<lng of Industrial 
Reconstruction Bank of lnella for 1991-

92_ etc_ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): I beg to lay on the Table: 

(1) A statement (Hindi and Eng-
lish versions) on Second and 
Third instalments 01 market 
loans issued by Central Gov-
ernment in August and De-
cember.1992. 

(2) (i) A copy of the Annual Re· 

(3) 

pon (Hindi and English ver· 
Sions) 01 the Industrial Recon-
struction Bank 01 India lor the 
year 1991-92 alongwrth Au-
dited Accounts under sub-
seClion (5) 01 section 29 and 
sub-section (5) 01 section 34 01 
Ihe Industrial ReconslructlOn 
Bank of India Act. 1984 

(ii) A copy 01 the Review (Hindi 
and English versions) by the 
Govern ment on the wOr1(ing of 
the Industrial Reconstruction 
Bank 01 India lorthe year 1991-
92. [Placed in Library See No. 
L T-3170192) 

A coPy of the Special Court 
(Tribal of Offences Relating to 
Transactions in Securities) 
A,mendment Rules. 1992 
(Hindi and English versions) 
published In Notification No. 
G.S.R 851 (E) In Gazette 01 
Indladatedthe Sttl November. 
1992 under sub-sectIon (2) 01 
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(4) 

section 14 of the Special Court 
(Trlba! of Offences Relating to 
Transactions In Sacuritles) Ad, 

. 1992, together with a corri-
gendum there to published in 
NotHication No. G.S.A. 908 (E) 
in Gaz9tte of India dated the 
4th December, 1992. 

[Placed In library See No. LT-
3171192) 

A COP)' of the Annual Reports 
and Accounts of the following 
Regional Rural Banks for the 
year 1991-92 together with 
Auditor's Report thereon:-

(i) Ellaquai Dehati Bank, Sri-
nagar [Placed in Library See 
No.LT-3172192) 

(Ii) Uttarbanga Keshetriya 
Gramir. Bank, Coochbehar 
(W_B.HPlaced in Library See 

. No. L T -3173192) 

Report of the Controller and Auditor 
General of India-Union Government 

(Commercial) Bharat Leather Corpora-
tion LlmHed and Review by the Gov-

ernment on the working of and Annual 
Report of Heavy Engineering Corpora-

tion limited, Ranchl for 1991-92, 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI 
P. K. THUNGON): I beg to lay on the Table:-

(1 ) A copy of the Report (Hindi 
and English versions) of the 
Comptroller and Auditor Gen-
eral of India-Union Govern-
ment (No. 4 of 1992) (Com-
mercial) Sharat Leather Cor-
poration Limited under article 

(2) 
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151 (1) of the Constitution. 

(Placed In Library Sse No.l T-
3174192.) 

A copy each of the following 
papers (Hindi and English 
versions) under sub-section (1) 
of section 61 9A of the compa-
nies Act, 1956:-

(a) (i) Statement regarding 
Review by the government on 
he working of the heavy Engi-
neering Corporation Limited. 
Ranchi lor Ih~ year 1991·92. 

(ii) Annual Report 01 the Heavy 
En91neerlng Corporal 1011 Lirn 
!led. Ranchiforthe year' 991· 
92. [Placed in Library See No. 
LT-3175192.) 

(b) m Statement regarding Re-
view by the Government on 
the working of the Hindustan 
Photo ?Films Manufacturing 
company Limited, Oota-
camund.forthe year 1991-92. 

(ii) Annual Report of the Hin-
dustan photo Films Manufac-
tUring Company Limited, OIoa-
camund for the year 1991-92 
alongwith audited Accounts 
and comments of the compo 
troller an auditor General 
tnereon. {placed in Library See 
No 3176/92] 

(e) (I) S!.iltHrnenl regarding 
ReView by Ine government on 
he working of the Mlnlg and 
all;ed Machinery corporation 
Limited. Durgapur, forthe year 
1991-92. 

(ii) Annual Report of the Minig 
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and aaled MBdtlnery Corpora-
tion Umlted, Durgapur, forthe 
year 1991-92 alongwlth Au- . 
dltedA~unts and comments 
'Of the ComptroUer and Auditor 
General thereon. [Placed In 
Ubrary See No. LT-31n192] 

(d) (i) Statement regarding 
Review by the Government on 
he working of the Cycle Cor-
poration of India limited, Cal-
cutta for the year 1991-92. 

(ii) Annual Report of the Cycle 
Corporation of India limited, 
Calcutta for the year 1991-92 
alongwlth audited Accounts 
and comments of the comp-
troller and Auditor General 
thereon. [placed in library See 

. No.LT-3178J92] 

(e) (i) A Seamen regarding 
Review by the Government on 
the working of the Hindustan 
Paper Corporation limited lor 
the year 1991-92. 

(iI) Annual Report 01 the Hin-
dustan Paper. Corporation 
limited for the year 1991-92 
alongwith Audited Accounts 
and comments 01 the Comp-
troller an::! Auditor General 
thereon. [PlaCed in Library See 
NO.l T-3179192) 

(f) (i) Statement regarding 
Review b~lthe Government o~ 
the working of the Engineering 
projects (India) Limited, New 
Delhi, for the year 1991-92. 

(ii) Anr.ual Report of the Engi-
neering projects (India) lim-
ited New Delhi, for the year 
1991-92 alongwith Audited 

Accounts andcommenta of the 
ComptroUer and AuditorGen-
eral thereon. (Placed In library 
Sse NO.lT-3180J92] 

Annual Report and Review on the 
working of the Indian Museum, Calcutta 
for 1989-90 etc and Annual Report and 
Review on the wor',(lng of the university 

of Deihl for 1989-90 etc. 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF HUMAN RESOURCE DEVE;L· 
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR I SElJA): I BEG TO LAY ON THE 
TABLE 

(1) (i) A copy 01 the Annual Re· 

(2) 

(3 

port (Hindi and English ver-
sions) 01 the Indian Museum, 
Calcutta, for the year 1989-90 
aloghwith Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the working of 
the Indian Museum, Calcutta, 
for the year 1989·90. 

A statement (Hindi and Eng· 
lish versions) showing reasons 
lor delay in laying the papers 
mentioned at (1) above. 
[Placed in library S,ee No.L T· 
31811921 

) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the University of Delhi, for 
the year 1989·90. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on he working of 
the University of Delhi for the . 
year 1989-90. 
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(4) 

(5) 

A statement (Hindi and Eng-
lish versions) showing reasons 
for .delay in laying he papers 
mentioned at .(3) above. 
[Placed in Library SH No. L T-
3182192) 

(i) A cJPY of the Annual Re-
port (Hindi and English ver-
sions) of the Motilal' Nehru 
Regional Engineering College. 
Allahabad. 'or the year 1990-
=91. 

{iiI A copy of he Annual Ac· 
counts (Hindi and English 
versions) 0' the Motilal Nehru 
Regional Engineering College. 
Allahabad, lor the year 1990-
=91 together with Audit Report 

. thereon. 

(ii)Acopyofthe Review (Hindi 
and English versions) by the 
Govemment ontheWorking of 
the Regional Engineering 
College, Allahatiad, for the 
year 1990-91. 

(6)' A statement (Hindi and Eng-
lish versions) showing reasons 
10r delay in laying If1e papers 
mentioned a (5) above. (Placed 
in library See No.l T-3183A/ 
92] 

(7) (i) A copy of the Annual Re-
pqrt (Hindi and English ver-
Sions) of the Rashtriya San-
skrit Sanslhan, New Delhi, 'or 
the year 1990-91. 

. (ii) A copy of the Annual Ac-
counts (Hindi and English 
versior.s) of he Rashtriya 
Sanskrit Sansthan, New Delhi, 
for the year 1990-91 together 
with Audit Report thereon. 

(8) 

(9) 

(10) 

(11 ) 

(12) 
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(iii) Acopy of the RevIew (Hindi 
and English versions) by the 
Govemmenton the working of 
he Rashtriya Sanskrit Sanst-
han, New Delhi. for the year 
1990-91. 

A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned a (7) above. [Placed 
in Library See No. l T ·31841 
92) 

A copy 01 the Annual Accounts 
(Hindi and English versions) 
of the University Grants Com· 
mission. New Delhiforthe year 
1990-91 together with audit 
Report thereon . 

A statement (Hindi and Eng-
lish versions) showing reasons 
for d8lay in laying he papers 
mentioned at (9) above. 
[Placed in library ~ No. L T-
31851'92) 

(i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Jawaharlal ~hru 
University. New Delhi. for the 
year 1990·91 

(II) a copy olthe ReView (Hindi 
and EnglISh verSions) by Ihe 
Government on theworklng 01 
he J~wahar1al Nehru uOIyer· 
sily, New Delhi. lor the rear 
1990-91. 

A statement (Hindi and Eng-
lishversions) showing reasons 
for delay in laying the papers 
mentioned a (11) above. 
[Placed in Library See No. L T-
3186192) 
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(13) Acopy oftlte Annual Accounts 
(Hindi an English versions) of 
the University of Hyderabad, 
Hyderabad, for the, year 1991-
92 together with Audit Report 
thereon under sub-section (4) 
of section 29 01 the University 
of Hyjerabad Act, 1974. 
[Placed in Library See No. L T-
3187192] 

~ 

(14) A copy of the Annual Report 
(Hindi and English versions) 

• of the J1ashtriya Veda Vidya 
Pratishthan, New Delhi, forthe 
year H87-88 alongwith Au-
dited Accounts, 

(15) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (14) above. 
[Placed in Library See No. L T-
3188192] 

(Hi) A copy of the Annual Report 
(Hindi and English versions) 
of the Rashtriya Veda \(idya 
Pratishthan. New Delhi. forthe 
year 1988-89 alongwith Au-
dited Accounts. 

(17) A Sta!ement (Hindi and Eng-

(18) 

(19) 

lish ve-sions) showing reasons 
for delay in laying e papers 

. mentioned at (16) above. 
[Placed in Library See No. LT-
3189192] 

A copy of the Annual Report 
(Hindi and English versions) 
of the Rashtriya Veda vidhya 
prat46hthan, New Delhi, forthe 
year 1989-90 al~ngwith Au-
dited Accounts. 

A statement (Hindi and Eng-
lish versions) showing reason5i 

for delay in laying the papers 
·mentioned at (18) above. 
[Placed in Library See No. LT· 
3190192] 

. (20) A copy of the Annual Report 
(Hindi and English versions) 
of the Rashtriya Veda Vidya 
pratisht!'lan. New Delhi, lor 
the year 1990-91 alongwilh Au-
dited Jl.ccounts. 

(21) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (20) above. 
(Placed in Library See No. L T-
3191192] 

(22) A copy of the Annual Report 
(Hindi and English versions) 
Showing reasons for delay in 
laying the papers mentioned 
at (22) above. [Placed in LI· 
brary See No. L T -3192/92) 

(23) A statement (Hindi and Eng· 
lish verSions) showing reasons 
for delay in laYing the papers 
mentioned at (22) above. 
[Placed in Library See No. LT· 
3192/921 

. (24) (i) A copy 01 the Annual Re-
port (Hindi and English ver-
sions) of the National Book 
Trust, India for the year 1990-
091. 

(li) A copy of the Annual Ac-
counts (Hindi and E;nglish' 
versions) of the National Book 
Trust. India for the year 1990.-
9110gether with Audit Report 
thereon. 

(iii) A copy 01 the ReView (Hindi 
and English versions) by the 
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Government on the working of 
the National book Trust, India 
for the year 1990-91. 

(25)· A statement (Hindi and Eng-

13.43 hrs. 

lish versions) showing reasons 
for dalay in laying the papers 

. mentioned at (24)' above. 
[Placed in library See No. L T-
3193/92) 

PRE-NATAL OIUGNASTIC TECH-
NIQUES (REGULATION AND PREVEN-

TION. OF MISUSE) BILL . 

(i) Report of the Joint Cornmittoe 

[English] 

THE MINiSTER OF STAoTE IN THE 
MINIST~Y OF HEALTI<! & FAMILY WEL-
FARE (SHRIMATI D.K. THAR~DEVI 
SIOHARTHA): I beg to present the Report of 
the Joint Committee on the Bill to provide lor 
the regulation 01 the use of Pre-Natal diag-
"ostie Techniques forthe purpose of detect-
ing genetic or metabolic disorders or chro-
mosomal abnormalities or certain congeni-
tal malformations or sex-linked disorde ... 
and ~or the prevention at the misuse 01 such 
techniques .or the purpose of pre-natal sex 
determination .leading to female foeticide; 
and for matters connected therewilh or inci-
dental thereto. 

(ii) Evidence before the Joint Commit-

The Minister 0' State in the Ministry of 
Health & Family Welfare (ShrirrQli OX 
Tharadevi Sicdharha): I beg to Jay. on the . 
Table the Record of evidence tendarcd 00-
fonitheJoin Committee on the BiD to provide 
for the re<1ulation of the use of Pre-Natal 

diagnostic Teehn1q£les for the purpose of 
detacting genetic ormetabolc dIsordeIs or 
chromsomal abnormalities or cettain con-
geniJ malormains or sex-linked cIIorders 
and tor the prevent of the misuse of such 
techniq~ for the purpose of pre-~aI sex 
determination . leading 10 female foeticide; 
and for matters connected thereWith or inci-
dental thereto. 

13.44hrs. 

JOINT COMMITTEE ON OFFICES OF 
PROFIT 

Third Report 

[English/ 

SHRI O.K. NAIKAR (DHARWAD 
NORTH): I beg.t present the Third Report 
(Hindi and EnglISh versions) of the Joint 
Committee' on Offices of Profit. 

13.44112 hrs. 

MATTERS UNDER RULE 3n 
Ci) Need to protect the Intet-

ests of Beedl workers In 
r.1adhya Pradesh 

(Englis~1 

. KUMARI PUSHPA DEVI SINGH (Rai-
garh): The Beedijndustrywhich is one of the 
biggest cottage idustries in Madya Pradesh 
is passing through a great crisis. The pm-
duc:ion of Beedles has declined sharply. 
Several unils have already fallen sick. The 
crisis in the aeedi industry can be judged 
trom the fact that several BeecIi manufactur-
ers have shined their unils from Madhya 
Pradesh to Orissa, West Bengal and Uttar 
Pradesh. The QUality of 8eedI has also gone 
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down due to the fact that tie Seedi manufac-
turers are not getting the right quality of 
1endu leaves for the last two years. . 

About a million tribals in Raigarh, Sa-
gar, Shahdol and bilaspur eam their livelihOd 
from baed; industry. The plight of e people 
particularly in the famine affected Orissa is 
beyond description. n is regrettable Inat tne 
tribals following the stoppage of Govern· 
menl purchases we .. e being lorcecflo carry 

, their leal bags tQ 40·S9 kms away in town to 
sell them off. 

Unless the Central Government pre· 
vails upon the State Govemmentto change 
the Tendu leaf policy and also .to liberalise 
the taxes, he position will go from bad to 
worse. lak~s 01 worKers 'engaged in as 
many as 600 registered beedi lactories wiil 
suffer. 

. I urge the Govemment to intervene in 
the matter and improve the plight of lak~s 01 
beedi workers in Madhya Pra~sh. 

(II) Need to ensure that Delhi De-
velopment Authority does not 
hike land prices exerbitantly. 

SHRI V, KRISHNA RAO (Chikballapur): 
By hiking the land price~ at an exorbitant 
pric~ althe rate of Rs. 1650.66 per metre the 
DDA has made it difficult lor middle and 
lower middle class sections of Ine city's 
population to have a house. This hike will 
wipe out the co·operative housing move, 
mel)! in the city. 

The concept 01 Group Housing Socities 
took birth sometime in the early seventie~ 
with DOA offering land' at a very nominal 
price 01 As. 54 pers~uare mere. The·Author-
ity offered to build roads and trunk services 
nacesury for such areas. ThoDgh the land 
was atoned to several socities, the price 01 
the land continue to escale from Rs. 110 per 
square metre to As. 975 in 1991 2nd to Rs. 

1650.65 this year. 

ThiS enormous hike affects over 200 
Housing SoCieties awaiting land in DW;lI'ka 
prOject, coming up on the outskirts 01 the city. 
It is omitted that the price of lanff and c()s~ 01 
development may have gone 'up by three to 
live times. butt he DDA had hiked up the la'nd 
prices 15 times. 

The new prICes nave oeen fixed wlthoul 
anycnteria, Therefore. I urge UPO'l he Umon 
Government 10 tnierverte In Ihe maner 10 
ensure lnal mrdclle and iower middle class 
citizens are not cnarged exorbitantly by the 
DDA. 

(iii) Need Jo open more cooking gas 
outlets in several regions, par-
ticularly SeolJi, Narsingpur and 
Jabalpur district of Madhya 
Pradesh 

( Translation] 

. KUMAR I VIMLA VERMA (~oni): Mr. 
Deputy Speaker. Sir. the people In most 01 
the districts in Madhy~ Pradesh and par· 
ticularly in Seonl. Narshingpur an Jabalpur 
are faCing alai oi prOblems In COOking their 
food, as a ban has been Impose on felling 
01 trees under me Forest Conservallon Act. 
1980 and due to I~e IOadequCl!e supply 01 

kerosene oii 

The distribution 01 cook 109 gas connec 
tlons In these areas IS almost nil The reSt 
dent 01 these regIons are oemanding gas 

. connections on large scale as alternative 
source of fuel. The Petroleum Ministry in 
neither sening up any gas filling plimt at 
Shahpur~, Narouni (Jabalpur) nor is issu-
ing new connections. To stop the telling of 
trees in inese areas, the Ministry 01 Petro-
leum and the Ministry of Environment and 
Forests should ensure that rpalCuTlum 
number 01 gas f:!genci('s ,,"d gas eonnec· 
tions.are anoned to tnt,...: ~,~eas, 
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[Kumrf Vimla Vermal 

So, the Government Is reques'ed to 
take necessary steps Immectiatly in this 
regard. 

(Iv) Need to take gas pipe line upto 
Madhya Pradesh for setting up 
of gas basedpowerplantsthere 

SHRI SATYANARAYAN JATIYA 
(Unain): Mr. Deputy Speaker, Sir, there Is 
acute scarCity of electricity in Madhya 
Pradesh. So, to remove Jhe scarcity,lmme-
diate sanction should be given to supply 
gas in adequate quantity from H.B.J. gas 
pipeline to Madhya Pradesh so 'hat gas 
based power plans could be set up there. 
This will improve the situation of power 
supply in Madya Pradesh and will give relief 
to the workers working in the scarcity hit 
sectors of agricuhure and industry. 

(v) Need to sanction cooking 
gas agencies at Oungargarh 
and Taranagar towns, Ra-
Jasthan 

SHRI RAM SINGH KASHW AN (Churu): 
Mr. Deputy Speaker, Sir, I· would like to 
draw the attention of the petroleum Minister 
towards the difficl:lty being face by the 
residents of Dungargarh and Taranagar 
Towns under my constituency Churu in he 
absence of'any gas agency. 

Sir, the population of both these towns 
is about ohe lakh. Several govemment of-
fices, industries, tehsil and courts are suaed 
here .. The citizens "ad to fAce a lot of 
difficulty and no gas agency has been 
opened here. They had to buy gas cylinders 
In black at higher price. 

So, I would request the hon. Minister 
that In view of the difficulty being faced by 

the people of my Constituency. Churu. 
arrangements should be made a the earli· 
es' '0 open e gas agencieS in both these 
towns. 

SHRI DAU DAYAl JOSHI: Mr. Deputy 
Speaker, Sir, it Is surpriSing that only 2-3 
Members are sitting on the 'Congress 
benches. 

MR. DEPUTY SPEAKER: Please sit 
down. 

(vi) Need to provide funds to Orissa 
Government to evolve suitable 
methodology for checking wa· 
ter logging in Deltaic raglon of 
Orissa 

[English} 

SHRI BRAJA KISHORE TRIPATHY 
(Puri): Although Orissa its very rich in is 
water resources, but irrigation in the State 
is lagging far behind other States. One of 
tl1l3 main bottlenecks in the way 01 lull 
utilisation 01 irrigation potential is water 
Ioggig. The Dehaic region 01 the State Which 
is traditionally known as the "nce bow a'" 01 
Orissa, suffers from severe water logging. 
Consequently productivity has got a severe 
johy. h has shown a retarding trend. This 
state of affairs should be.seriously looked 
into by the Central Govemment. In order to 
remove water Jogging and draine conges-
tion a scheme a a cost of about Rs. 600 
crores has been formulated by the Govem-
ment of Orltsa. But implementation of the 
said scheme would put a heavy strain on 
the resources of the State. h is, therefore, 
absolutely necessary that a special atten-
tion is paid to such a hazardus problem, so 
as 0 evolve a suitable methodology to frees 
the high yielding lands from water logging. 
I request the central Government to pro-
vide funs 0 state Government of Orissa tor 
Implementation of the said scheme. 
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(viI) Need to make operational the 
aerodromes at Ambarl • 
Falakata and Panga In Jalpalg-
uri district, We.t Bengal 

SHRI JITENDRA NATH DAS (Jalpaig-
uri): I like to draw the kin attention of the 
Government to the fad that the two aer-
odrome - one at Ambrl Falakata and other 
a panga in Jalpaiguri distrid, West Bengal 
hav~ been remaining non-operative for a 
long period. Such a very valuable property 
01 the Government is going to be destroyed 
in his way. It is a long standing demand of 
the people of Jalpaiguri to resume these 
aerodromes. There is no airport aerodrome 
in the district. Te nearest airport is an 
Bagogra In the district Darjee1ing which is 
about 70 km. from Jalpaiguri. Considering 
the problems of eor,veyance for he people 
of Jalpaiguri and in view to save the Gov-
erRment's property I urge upon the Gov-
ernment to take imnediate necessary pro-
posal or action so that ~he two aerodromes 
may become operative. 

(vIII) Naedto ensurethat funds meant 
for Darjeelln';J Gorkha HiIICoun-
ell reaeh 't early 

SHRI IND~R JIT (Da~eeling): The 
Darjeeling Gorkha Hill Council has been 
facing one prisis after ano,ther since is in-
ception late in 1988. The Council today 
faces its gravest-ever financial crisis be-
cause of the State Government's c;fecision 
not to release to it duly approved plan funds 
fordevelopmentforthe last two years - the 
entire funds for 1991-92 and 1992 -93 and a 
part of the funds for 1990-91. 

Even more regrettable is the fad that 
the State Government has been diaboli-
cally holding back funds totalling Rs. 22.12 
crores allotted by the Centre to the DGHC 
exclusivelyforthe development if the Ioog-
neglected Hill areas of the autonomous 
Council. Under the repatriate Darjeeling 
Accord, the West Bengal Government is 
required to act only as a post office and to 
pass on these Central funds to he GHC 
forhwith. 

The DGHC has already submitted to 
State yovernment utilisation certificates 
totalling Rs. 99.88 crores. These relay to 
almost the entire funds received. A state-
ment of Receipts and Accounts has also 
been handed over. Expenditure has been 
reconciled to he receipts to the last paisa. 
yet, even after three years the State Gov-
ernment has not provided the DGHC with 
the proforma orformat forthe submiSSion of 
Accounts. Nor has it yet decided in consul· 
tation with he Comtroller-and Auditor Gen-
eral the mode of audit appropriate for the 
Council. 

I, therefore, urge upon the Union Gov-
ernment to direct the State Government to 
hand over to the DGHC the Central fu!,s 
totalling Rs. 22.13 crores without any fur-
therdelay. Alternatively the Centre, should 
ask the State Gov~rnment to return these 
funds to the Union Government immedi-

- ately which should thereupion send these 
funds directly to the DGHC. The Union 
Government owes ths to the long-suffering 
people of the Da~eeling Hill areas as a 
signatory to the tripartite Drjeeling Accord. 
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13.S6hrs 

SUPPlEMENTARYDE~ANDSFOR 

GRANTS (GENERAL). 1992·~ 

, [EnglislJ] 

MR. DEPUTY SPEAKER: The House 
wi" now Jake up distcussion and voting on 
the Supplementary DemanQs for Grants 
(General) for 1992-93. 

Motion movea: 

"That the respectIve supplementary 
. sums not exceedino the amounts on Reve· 
nue Account and Capital Accounts shown 

. in' e third column of the order paper De 
granted to the Presi=K!nt out onhe Consoli· 
dated Fund of India to every Ihe Charges 

. that will come in curse of payment during 
the year endtpg 31st Marcil. 1993 In re-
spect of the foHowing demands enter in the 
sacond column thereof: 

Demand nos: 5. 6. 9. 11,15.24.27,43, 
51.52.63, 67.71.72,73,n.78. 79 and 81.~ 

• MR. OEPUTY SPEAKER: The ttme al-
lotted is two hours. Now. I request the han. 
Minister to initiate the discussion. 

THE 'MINISTER OF STATE IN THE 
MINISTRY OF FINANCE 'SHAI SHAN-
TARAM POTDUlCHE): The discussion 
~~ right now. 

[TtanSIaIiotrJ 

. OR. LAXMINARAYAN PANDEYA 
(Uandsont): Ur. DQputy Speaker. Sir. the 
han Minister has movers a motion to dis· 
cuss ~uisupplementary demands lor grants 
I is regretful that this Govemment whose 
delicil isc:onstantly decreaSIng propagates 
• economic policies and. says to the public 
tNll" overcOme the economic policieS 
inctHSing propagates its economiC poli· 

cies and. say too !hi' putIIiI:; th.. i wi. 
: overcome the' economlcl ~ IOOt'I .. 
well over come the eeonon'IIC the economic 
crISis soon and 'wlli ~ing more gIVing 
exhchange. The entire mactllnery is run-
ning in deficit, All undertakings under the 
Govemmeni are ~nning in lOSS. The gov· 
emment is wasting a lot of funs IiIn its 
schemes due to which. the country facing 
economic crisis day. The Government talks 
abou~ curling its expenditure. I)ut actually 
there has been no reduCtion in govemment 
sponges. This has adversely affected.the 
market. Prices an Incurin day by day. which 
has over bred the common ~an. it is clear 
lrom the data 01 last 6 to a months that there 
has been a 40 per cen increase in the 
prICes. Again the Government has come 
WIth supplementary derflanas involving 
crores of rupees. I don't know one what 
basis. they are making these demands. n 
has failed to control its expenditure and to 
stop the misuse 01 government machinery. 
It has also not been able to cut down the 
heavy expenditure on the MinIsters. " only 
wans 10 waste the har earnea money 01 Ine 
public by bringing supplementary and other 
aemands Th.s IS not luslthea 

In the context 01 these aemanos. I would 
!ike tu draw Ihe attentIOn of the House on 
lWO·th~ demands. Some lunds ave been 
demanded for the Scooters India lilTllted. 
Why this company IS running In lOS!!? Why 
the value 0( its share1tas gone down from 
Rs. 10 RS.2. Now. the Government is going. 
'to help has until The demands 01 two wheel· 
ers is increasing but Jhe aemand of two 
wheelers manufactured by the scooters 
India limited is decreasing. The situation 
has come 0 such pass fila! now it is pro-
posed to be sold to some private co"1>any. 
Earlier. such a proposal has corne tor BEHl 
also. I would request that this issue should 
be given some senous tnought These 
ex~nditures ,snould ~ should be con· 
trOlled. The condition ot these unaenakings . 
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'Shouldbeif11)fove. You have not been able 
todO~. 

I "had ea~ier also raised a question 
about scooIers India limited. After aU, why 
such ~situcaion has arisen? Scooters India 
limited jdso manufactures three wheelers. 
There is' a great demand of three wheelers 
in the country but no efforts are being made 
to increase ttoe marufacturing capacity of 
t"ftree wheelers. f want hat adequate atten-
tion should be paid to it and some improve-
ments should be brought about. 

14.00 lin 

The second uemand releas to National 
Textile COfPOt'ation. One day, I had asked 
1he Mintster of Textile abOut the conditIOn ot 
National Textiles afld he had replied that It 
was satisfactory and he was going 10 Im-
prove it more. Why tne number 01 sick 
textile miHs is on the nse? Mills have 
continC?usly been closed down in- Mahar-
ashtra, Gujarat and Madhya Pradesh. The 
mills run and controlled by NTC as well as 
those in private secth are getting closed 
down. The textile industry is on he verge 01 
coIJapse. The Abid Ali committee was 
atlPOinted to suggest the measures for the 
revival of these sick mills, u the Govern-
ment has keep its report aside. No action 
has been tak~ on hat report due to which 
lakhs of workers are likely ta be rende~e 
jobless. Now the Government is asking 
them to take retirement benefits. A demand • 
for-runds have be,:n made here for that 
purpose. 

No efforts have been made .0 ImProve 
the condition of NTC. Only the higher posts 
are b!ting created10r the influential people 
and the poor workers are betng derived of 
their livelihood. So. I would like to say that 
this 'issue ShOUld be considered.seriously. I 
had drawn the anentian of the Govemment 
onwa1ds a·package programma proposed 
by the MadhyaPradesh Govemment to run 

the Rajkumar mill, Hira miH and Sajan mill 
situated in Indore. Ujjain and Ratlam re-
spectively on a cooperatIVe basis. The 
Centre was asked to consider this pr0-
gramme and approve it. But this programme 
was not approve. The present situaiion Is 
that even after spening crores of rupees 
and doing a little moernsation. the mills 
have become sick. Only God knows when 
they will close own plunging he future of 
lakhs of workers in darkness. 

'want that the Government should give 
proper informatIon In this regard. The 
Government IS demanding funds for SCoot-
ers· India ltd. and the NTC. h is cannot 
redllce their expenditure. his not concerned 
for the revival 01 such sick mills and un~
takings so that the affected wOrkers coulCl 
get proper employment. What are the rea· 
sons behind lhese mills beOOmtng sICk? 
Large·Scale closrng dOWn of m#1s In Ma-
narashtra has thrown lakhs ot workers on 
the roadsl Closing aown of gllils in Madya 
Pradesh has renoered thOusandS of wofl(-
ers jobless. They are hunger-strike and 
demanding gr.ants·in-aid from tHe Govern-
ment What is the taxi policy of the Govern-
ment? Due to this wrong textile porcy, there 
will be no improvement in the system. Even 
fundS continue to be provided to the NTe. 
Our entire textile industry is on the yerge of 
collapse due to this wrong policy and this 
has adversely affected the foreign exchange 
earnings of our country. This has affeCled 
the exchequer of the Govemment There-
loro. it snould senouSly consider this ISSue. 

Mr. Deputy Spea~er. Sir. througn you, 
I would like (0 draw the attention 01 (he 
Govemment towards the Bhopal gas trag-
edy. Funds·have been demanded 'or ttris 
also. He said that • 

-This additional amount of Rs. 26 crore 
is-meant for providing interim relief to addi· 
tional one Iakh victims of Bhopal Gas re-
gency in OIdert~ ~ With the orders of 
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the Supreme Court. For this purpose an 
advance of Rs. ·12 crore drawn from he 
Contingency Fund of India wiD be refunded 
to the Fund after the Supplementary De-
mands for Grants are voted. A provision 
has been made in the Budget Estimates tor 
the year 1992-93to meet the expenditure to 
be incurred on the office of the welfare 
Commissioner of the Bhopal Gas victims 
under the Public Accounts. I has been 
decided that his expenditure from he con-
solidated Fund of India be treated as the 
direct expenditure of the Government. As 
such, supplementary Demands for Grants 
(Token) have been made for reappropria-
tion of the concerned provisions.- What is 
the present position of Bhopal Gas victims? 
Earlier, there were 36 wards of the victims 
which has now gone upto 56. The numb~r 
of people affected by this tragedy as con· 
tinuously risen in the entire city. but their 
claims hpve not been settled in the way 
they should have been. The court is reject-
ing their claims on flimsy grounds. This is 
YOryunfortunate. The poor are dying. There 
was massive leakage of gas due the fault of 
tbe multi-n.ational company, the Union 
Carbide. This was one of the world's works 
tragedies. I was also present in Chopal on 
hat fateful day. There was pa:'lic every-
where and thousands of people died. Thou-
sands of people lost their times and were 
taken ill. There is no arrangement for their 
rehabilitations treatment. A large number 
of people are suffering from ophthalmic and 
stomach disorders an several other ship-
ments. In view of their condition, he pro-
posed amount of assistanoe in to inade-
quate. Arrangements .should be made for 
providing hem adequate assistance. Now 
the Centre is only accountable tor it. as It 
has already dismissed the Madhya Pradesh 
government. Now, It cannot say that the 
Madhya Pradesh Government is slacken-
ing in its efforts. It has too take direct action 
now. The Government should take proper 

actiol\ so that the victims of ga leakage 
could get help in time and can lead their Ufe 
properly. Nothing will be achieved by pro-
vicJing meagre assistance. You should 
consider the issue. I would like to submit 

. thalthis Government Is not doing any work 
property. Actually, they do not wantthatthe 
work should be done properly. Had their 
intendants been clear, their poJicies also 
would have been right and this would ave 
led to right results. But this has not hap-
pened, as .neither their intentions nor their 
policies are right. Everyone is aware of the 
results which are coming to the fore. There 
is economic crisis everywhere and the price- . 
rise has gone up to such a eight that it as 
made the life 01 common man miserable. I 
would like to submit that the Bhopal gas 
tragedy as already caused enormous suf-
fering to the people and at least. the Gov· 
emment should not give them more sorrow. 
My only request is that it should make all 
necessary efforts to overcome their plight. 

tAr. Deputy Speaker, Sir, I would like to 
submit a few points about fertilizers. Chemi-
cal fertilizers are being imported. Subsidy 
provided on fertilizers as been withdrawn. It 
has caused a lot f hardship to the farmers. 
At present, Urea is being sold four ties 
higher than the actual price. The prices of 
Super Phosphate and DAP have also gone 
up. This increase in the prices of fertilizers 
will force the farmers to put less quantity of 
fertilizer in the fields. It will have adverse 
effect on production. This decision of the 
Govemment will adversely affect crop pro-
duction. A demand made by the Govem-
ment in these Supplementary Demands is 
that they w~nt to increase the production of 
fertilizers in the country. We have no objec· 
tion to it, but still the Government cannot 
escape Irom the consequences f the indus· 
tris done to the farmers and the shattered 
economiC conceiting in the country. So, I 
would like to submit tat these Issues should 
be considered seriously. This withdrawal of 
subside on the fertilizers is no proper. After 
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withdrawing .It. it it: being said tat as the 
prices ave not 1nc;3a~ed. import is being 
made. I would like h at;k what the fertilizer 
plants here will do?, fhoy will run in loss and 
again grants Villi be :1emanOed to compen· 
sate that loss. Grants will be provided to e 
fertililercorporatiofl and other corporations 
and for tat, deman(4s \"111 be made to com· ' 
pensate that loss. I think that the centre is 
only responsible for this situation. There 
was adequate fertilizor in the country and in 
view of demands. there was no need to 
make Import. Even if there was a little more 
demand. it could ave been met. Now It is 
being said openly tu import them. Let the 
Government import oil. fertilizer or any other 
cOmmodity. There is no objection. We 
cannot support lhese Supplementary 
Demands for Grants if the Government 
continues to Import foreign goods and 
shatter the economy c f the co·untry. 

14.09hrs. 

[SHRI TARA SI'N(;H in the Chaiij 

Mr. Chairman. Sir. I would like t submit 
about he aid given for rug relief. Recently, 
this issue was raisitd by the hon. Members 
from Maharasntra. Gujarat. Uttar Prades 
and Bihar. The Government should provide 
funds for drought relief. Central teams were 
sent to those Stc~es. They )Yent there, 
studies 'the' situati·1n and submitted their 
reports to the Govarnment. Funds were 
demanded from the Government in this 
regard, but nothing was given. As a result. 
the State Governn.on!s had to bear all the 
expenditure and tt 0 farmers living in the 
villages did not get ad9quate help. Today. 
the Government is demanding funds in this 
regard. but this is not justified. 

I would like to submit something about 

IDPL also. This company. which manuf3l:-
turn life saving drugs, is also running in 
loss. In view of heavy demand. the supply 
of thesedrugs,is not adequate, The reason 
behind this loss is in the heavy expenditure 
incurred on creation of higher posts and 
appointment of infjeentlal persons on hem. 
They are provided with all the facilities. ,At 
several places, Govemment oHicials like, 
Registrars, Deputy Registrars and Assls· 
tant Registrars have been appointed t those 
posts and their salaries are drawn from the 
fund of the company. So, I would request 
that ths situation should be Checked. 

Why this company is in such a state? 
Drugs manufactured by this company are 
much in demand and It also manufactures 
some specific drugs for other cofTl)anles. 
These companies sell other drugs in the 
market and earn high profit. Inspite of this. 
IDPL is continuously running in loss andthe 
Government is demanding grants to com-
pensate that loss, As such in view of these 
facts, the Supplementary Demands brought 
here by the Government are not justified it 
shouldconsidertis issue seriously, It should 
also give clanfiCatlons on the points raIsed 
by me, otherwise any time. the Govern-
ment will demand additional grants by 
making Supplementary Demands. This is 
the second me that supplementary demands 
have been made here and if the present 
situation continues. such Demands will be 
made hereforthethird time also. Tat is why 
'I want that the Government should avert tis 
situation and save the c:luntry. It should 
check the deteriorating situation. With the 
prevailing economic policies! excess de· 
mands of Supplementary Grants would not 
help in improving the system; The Govern· 
ment must pay attention to it. Since other 
members 01 my pany will also participate in 
the discussion. I conclude with these 
words .. 
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.' 
SHRI SRIBALlAVPANIGRAHI (Deog-

am): Mr. Chairman, Sir,I rise to !Support the 
supplementary Demands for grants. 

These Supplementary Demands are Of 
theorderofabeutAs. 15.027.53crores.lna 
country of our size with the multifarious 
problems that we have, Supplementary 
Demands are quite natural. When some 
~xpenditure cannot be foreseen, that obvi-
ously cannot be included total 0 .in the 
annual Budget and has to be brought for-
ward to the House in the form of Supplemen-
181)' Demands in course of time. Out of this 
total amount of Rs. 15,027 crores, the bulk of 
it1s for the Department of Fertilizer amount-
ing to As. 500 crores. So, one-third of the· 
total amount Is for the- Fertilizers Depart-
ment which again, as the han. Members 
know, is to go tl? the farmer, to be paid to the 
States by way of subsidies. After the price 
revision Qf fertilisers took place. under the 
new fertiliser slt)sidy policy, the Govern-
ment of India will be paying subsidy to the 
farmerS through the State sources. That 
way, this is definitely a welcome measure. 
This is an additional amount earlier it was 
thefe and recently there was a revision and 
arising out ofthat, this Rs. 500 crores Is to bet 
paid on the head of subsidy. Then, another 
As. 200 crores is the expenditure to be 
Incurred by way of wortUng capital loans 10 
public sector undertakings. We all were 
demanding it. There was raher a unanimity 
in respect of this demand that our public 
sector units should not starve of working 
capital and lack of working capital should not 
lead the p~ic sector units to undesirable 
closure. So, in this way, this is also a wel-
come measure. Similarty, another Rs. 200 
crores is for cash co",*,satory support for 
exports. This Is a disturbin9 area. After the 
IlJeralisation por.cy is announced, the i~ 
ports are increasing and the exports do not 
increase as expected. There is a gap and 
this gap Iswidening. To bridge this widening 

gap,soWiB such measuresare~requir80. 
So, with aHthese things, unless this Is voted, 
. there will be a lot of dilficubies and ~at way 
. when the intentions are good andtheexpen-
ditures could not be foreseen. earlier, there 
cannot be any objection. So, o. support the 
Supplementary Demands. 

In our economy, What should be our 
national objective? It has got to be growth-
oriented approach with an element of social 
justice. It shOuld be groWlh-orlented wllhout 
hurting the poorest oHha poor: It should be 
a growth-oriented policy with an element of 
sQCial justice and the Income gap between 
the rich and the poor should be reduced as . .. 
far as possible q,:,ickly. 

In the total expend"thII8. fertiliser alone 
accounts for one-third of the amount. I have 
got sd'mething to say about it. Our national 
objective of growth should also embrace the 
cherished idea of self-sufficiency. We should 
always try for self-sufficiency. India being 
predominantly an agricultural country and 
agriculture being the backbone of our econ-
omy any advancement of agriculture and 
modernisation is just not possible withoUt 
application of adequate quantity of f~rtilisers 
and we cannot just move forward an inch 
also. So, in this .area of manufacture of 
fertilizers. much more to be desired. We are 
still depending on the import of large quantity 
of fertilizers. Emphasis should b8 given to 
the aChievemeat of sell-sufficiency in these 
basic areps. 

I am constrained t~ obser'le,leave apart 
establishment of new fertilizer plants. th:ft 
even fertilizer plants that are there are not 
working to the full capacity. They are in 
different regions. Some of them are also 
suffering from sickness. They have deve1-
oped sickness. For instance, the fertilizer 
plants at Talcher. Ramagundam and Gora-
khpur are sick. Some of these plants Ike at 
Ramagundam and Talcher are units of Fer-
ti:izer Corporation of India. They are sick not 
for the faull of the. local management or 
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workers bUt rather I r.,uld calli hem, they are 
bom sick babies. (Intewuplions) 

A new technolOgy called coal·basea 
· technology. German technology was adOpted 
• thera. 11 was introduced in India for the first 
time. Wherever In the world. this technol has 
been adopted, aU those plants ha~e gone 
sick; There is a revival plan also. About Rs. 
400 crores to ~s. SOOcrores would be ne8deO 
to revive this plant at ·Taicher. This is a 

· colnposite plarll. n does not produce urea 
fertilizer only but linked with it there is 
another plant. heavy water plant which is of 
immense use to our Defence from Defence 
point of view. When the fertilizer plant at 
Talcher is closed down, a.utomatically it has 
its reperCussions and heavy water plant also 
would be clOSed dqwn. Therefore revival 
programme plan by e~perts is required which 
would rvquire an investment of Rs. 400 
croresto R~. 500 crores. That is worth doing. 
In the overall picture, if you see how much we 
are importing, what is the price we are p,ay· 
ing, t,l1i~ is worthwhile. 

Similarly, I request that tor other proj· 
• ects wherever they are. either at Ramagun-
dam or elsewhere, a sincere attampt should 
be made to revive these fertilizer plants. 

Regarding administration of subsidy, 
the irflliementation i.larfrom satisfactory in 
the field. last year. there was enhancement' 
of price following withdrawal of subsidy. But 
the policy was such that it should not have 
any adverse effect on the poor farmers. 
small larmers and marginal farmers because . 
forthem it was restricted to the pre-enhance-
ment price as the balance or the resl was 10 
be bome by the Govemment of India by way 
of subsidy. But that scheme utterly failed. h 
is ridiculous if I am allowed to mention one 
thing. In Ihe meeting of the District-level 
Development Board, even the senior offi-
cers and some people's representatives did 
not know tnatthere was such a scheme of 
subsidy tor the poor farmers. Signatures 

were beIng collected len and right, by some 
corrupt officers and .black-nQrketeers and 
this money was nol available tOri he purpose 
lor wh~h it .was meant. That is know the 
scheme is being implemented. So, I would 
request the Government 01 India that they 
should effec:tively monitor the subSidy 
scheme in such a way that its underlying 
purpose is really achieved. 

The workers were doing excellent job 
and they were producing more urea in the 
fertiliser plant in order to rTl(KJt the growing 
need of the farmers: But because of non-
payment of arrears of Orissa State Eileclric· 
ity Board, the Government 01.' Orissa as 
su~enly stopped supplying power to this 
Plant and it is again facing closure now. I 
would request the hon. Finance Minister 
who is present here to look into an these 
things and to see that some arrangements 
are made to pay the dues of the workers in 
instalments and that a settlement is arrived 
at. 

As regards the general economy. we 
laced precarious economic situation during 
1991-92. We could overcome such a situ-
ationbecausesomeeHective measures_re 
taken very swiftly which have staned payIng 
dividends. But the industrial sector has not 
performed properly during the first han of Ihis 
year. lis performance is poor. Agriculture 

. suffered. of course, barring in some areas, 
due to devastating floods. There was drought 
also in some parts of the country incIudirlg 
Orissa. In other areas', However. the crop 
condition is reponed to be bener and rice 
production is stated to be higher this year. 
Whatever it is, we cannot rest content with 
the progress made in the industrial a~d 
agricuhural sectors and we have t9 strive for 
better performance. . 

The globalisation of the economy has 
meant in the initial phase that imports have 
been far in excess of exports. Imports were 
roughly 40 per cent more than exports Inthe 
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first quarter of the current financial year. 

The inflation figure was very much dis-
• tuming for a long time. about two years. h 
was two digit figure. It rose to 16 per cent at 
a point of time but now it has come down to 
7.6. But its impact as to be felt at all levels. 

We are talking offinancial and structural 
reforms. The banking sectoralso needs better 
attention. TIle magnitude of the scam was 
not imaginable earlier and we have to reform 
our banking industry very quickly. 

We have the recent Ayodhya distur-
bance and fallouts. We have had such riots 
in our countF)' several times. during pre-
independence and post-independence days. 
Afterthis. it is forthe first time that such riots 
took place in our country. Bulthis time, it was 
fraught with far-reaching and serious inter-
national repercussions. There was appre-
hension in different quarters whether our 
economic reforms would be adversely af-
fect9d thereby. Buttha!1k God. there is noth-

,Ing of that sort. After that also, the next 
instalment of loan from the IMF and the 
World Bank has come. But there is one thing. 
Our debts by way of external Ipan are in-
creasing manifold. We cannot also avoid 
taking loans. We cannot manage without 
ioans. But we have to see that the loan-
amounts that we get are properly used and 
that too for productive purposes. It should 
generate weahh. 

-Rlnam Kritwa Ghritam Pivet, 
Yavat Jivet Sukham Jivet~ 

We should not stick to this philosophy. 
We have to see that whatever money we are 
getting from outside is properly used. We 
have to look at the future of the country while 
utftising that amount. We have to make proper 

use of that so that with that money, we strive 
towards seH -sufficiency; we build a prosper-
ous, self-reliant economy for our country. . 

" we look at the conduct, we are giving 
money. We are voting some demands in 
respect of the Public Sector. But the way the 
Public Sector managements in different units 
in behave is most disappointing. We feel 
disappointed. I would say that this extrava-
gance of the Public Sector industrial units 
extravagance in Govemment organisation. 
in government offices has to be drastically 
curtailed. Every bit of money that we are 
voting out here by way of this Supplement~ 
Demands should be spent properly. 

With these words, I support the de-
mands. 

[Translation} 

·SHRI B. N. REDDY (Miryalguda): Mr. 
Chairman, Sir. we are discussing the Sup-
plementary Grants today. I want to take this 
opportunity to say a few words about the 
prevailing drought situation in Andhra 
Pradesh. Sir, the entire State of Andhra 
Pradesh is reeling under unpredented 
drought. The rainfall in the State has been 
below normal this year. As perthe Report of 
the GoVl., as against the normal rainfall of 
399.6 ems, the State has received only 249.3 
cms. In some districts the rain is not even this 
much. The GoVl. has declare 13 districts as 
the worst affected. Thought the entire State 
is reeling under drought only 13 districts 
were declared as drought hit. Mahbubnagar, 
Nalgonda and Ranga-Reddy are the dis-
tricts which are hit worst by the drought. 
More than· half of the crops have been 
damaged. There was a drop in the agricul-
ture production by more than 40"/0. 

The drought situation is prevailing even 
in the areas where there are projects, be· 

·Translatlon of:the speech originally delivered in Telugu. 
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cause water in the reservoirs was not suffi-
cient enough to cover all the areas. Even in 
those places where the water was supplied, 
II was not sufficient enough. This happened 
because of the delay. In the arrival of the 
monsoon. The reservoirs were not suffi-
ciently fIled In time and hence water could 
riot be supplied in time for agricultural pur-
pose. this Is one aspect of the present 
drought which Is haunting the State. In the 
droug~ affected districts of Nalgonda, 
Mahbub Nagar and Ranga Reddy. More 
than 50% of the people are going to bed with 
their stomachs half empty. They are In a 
state of semi-starvation. In Mahbub Nagar 
district, many people in the villages are leav-
Ing . their hearths and homes going else.-
wherein search of some employment. large 
scale migration Is taking place. There were 
some starvation deaths in this district. I 
happened to visit the district some years ago 
when certain starvation deaths were repOrted. 
Unfortunately, the situation is prevailing even 
now. This Is the scenario in drought affected 
areas. Situation is no better in Coastal areas 
, which al'8 known for rich harvests. Recently, 
there were heavy rains in this area. The 
cyclone wastled away all the standing crops. 
Even the districts .whlch used to produce 
enough foodgrains have suffered heavily. 
All the crops have been lost. There is a heavy 
loss everywhere. Thus, the State is sub-
jected to natural fury on both the counts. 
There Is a scanty or no rainfall in.certain parts 
of the State and in remaining parts, there is 
the cyclonic storm causing a hevoc and an 
unmitigated suffering to the' people. As 
though this was not suffl.:.l~:"!t, the entire 
State is subjected to unprecedented elec· 
tricity cut. Actually, as far as generation and 
supply of electricity cut. Actually, as far as 
generation and supply of electricity is con· 
cemed, Andhra PradeSh should be a surplus 
State. This year, the power generation was 
onlytothetune of 3000 megawatts, while the 
demand stood at 4000 ~awatts. This has 
led to an unpreceder,ted power cut this year. 
For long, we have been facing power cuI. 

The State has sent several proposal for the 
construction of the gas based power proj-
ects. None of them has been cleared so far. 
It all these gas based power prQjects are 
completed, with the liberal financial assis-
tance by the Centre, our State wiD soon 
become a surplus State. The Chief Minister 
has written to the Central GovemrneAl., 
sometime back seeking the assistance for 
five power projects in Godavari basin. In hs 
letter dated 30th October, 1992, the 'Chlef 
Minister has requested for taking up five as 
based power projects in the Godavari basin. 
But unfortunately, he Central Government 
remai'l'Mi silent to this (jay. There are nearly 
31akh applications seeking newcorinections 
in the State. The demand is constantly going 
up. The gap between demand and supply is 
widening. Hence, taking up the construction 
of gas based power plants is very necessary 
and very urgent. If new projects come up,the 
generation will go up. Then it is easier to 
meet the demand. Food production will go 
up. Hence,l appeal to the Union Govt. to 
sanction all the pending projects and extend 
liberal financial assistan~e for their speedy 
completion wnhout any further delay. Sir, 
wells are getting dried up very fast. With that, 
the wells have to be depended and also 
means more consumption of energy. Hence 
taking up construction of power projeets is 
the need of the hour. 

Andhra Pradesh is blessed with plenty 
of water. There is no dearth of water reo 
sources. Perennial rivers flow through the 
State throughout the year. In fact, one State 
would have been a surplus Sate had all the 
projects been sanctions and exe~uted in 
time. Projects like Telugu Ganga on rivers 
krishna and Godavari have not been com· 
plete so far. IfTungabhadra high level canal, 
Sri Ram Sagar , Phase II, Sri Saila",1eft 
Canal, Eltipotala Polavaram projects are 
completed in time, there will not be an inch of 
dryland in the State. Our late lamented leader 
Comrade p. Sundaraya has proved with 
facts and figures Ihalthere will be no dryland 
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in the State if the "waters of krishna aOJJ 
Godavari are harn&ssed properly. There 
would not have been any drought prone area 
in the STae had all the projects been taken 
up in all earnest. But that was not done. The 
Central GoYl. refusej to share its responsi-
bilny in completing these projects in time. 
There is no progress at all in execution of 
these projects. There is no progress in the 
work of Telugu Ganga, Sri Ram Sagar Phase 
II iin~ Tu'ngabhadra high level canal. "the 
Central GOYl. extends liberal financial help 
t~ese projects will be complete In near fu-
ture. 70% of he agriculture in the State is stm 
at the mer.c:y of rain God, though the State 
has a plenty of water. Eve!) alter so marlY 
years of Congress rule, even alter the com-
plentino of several Five Year Plan.s. these 
projects still remain incomplete. The work on 
these projects had been inprogres.s .for the 
pas 20 years. We are about to enter the 
Eighth Five Year Plari. Yeithe projects taken 
up during the earlier Plan periods have not 
been completed so far. At least now the 
Central GOYI. should wake up a.n see that all 
the pending projects are completed in time. 
As a part of long term measures to fight 
drought, the Govt, should take up an com: 
plete early the projec:ts like Sri Ram Sagar - . 
Stage II. Sri Sailam left bank Canal, Tun· 
gabhadra high level Can~l. POlavaram Proj-
ects. By taking up these projects. the Govt. 
can also generate employment in the drought 
~ffected areas. As a short term measure, the 
Govt. should supply foodgrains at Rs. 2/-per 
kg. instead of Rs. 51-. in the drought affected 
areas. When Shri N:T. Rama Rao was the 
Chief MinistElr • foodgrains were sold at Rs. 21 
- per kg. Now Sri Vijaya-Bhaskara Reddy is 
the Chief Minister. Earlier when he was the 
Chief Minister, he s~aned a sCheme of Rs. 
1.90perkg. of rice. No. when the entire State 
i!a affected by the drcught. the rice sh!)uld be 
supplied to the poor at Rs. 1.90 per kg. I 
request the Govt. to save tne lives of crores 
of poor, who are on tha verge 01 starvation by 

supplying I'iCe to them a Rs.. 1.90. Asa long 
term mea-..ure. J,r~uest the GOVl. to take up 
the construction of pending irr9ation proj-
ects and to provide e~loyment to .he af· 
fected people. Rice should be made avail-
able "at Rs. 2.00 per kg. To. overcome ihe 
power crisis in the State. the ga oased power 
projects in Godavari-Krishna basin sHould 
be cleared an executed without any further 
delay with liberal financial assistance from 
the Centre. 

Thanking you for givilJg me this oppor: 
tunity to speak. I conclude. 

'StiRI NITISH' KUMAR (Barh):. Mr. 
~hairmar'l. Sir. the Goveniment has come to 
the House with Supplementary Demaoos. 
The Supplementary Demands. TheGovern-
ment takes it granted that the House would 
pass their demands. The attendance of ruV 
ing party speaks how much they are con-
cernec"about it. They are seeking sanction of 
funds lrom the. House. Why and lor what 
purpose they are seeking the sanction No 
discussion in tis regard is made in the HOI'!;'" ' 
If it is made,.it is ma~ in a very lighter .,..&.' 

During the discussion which was going 
on lor the last two days, we nad repeatedly 
raised this issue. Today the country is faCing 
economic crisis. It is laced with problems like 
unernplpyment, prlce-nse. lall in industrial 
production. natural c:lamilies. People are 
afflicted with--these calamities. All these is-, 
sues would have been discussed in !hot' 
House. The Government is going to mortage 
the economic freedom of the country and 
sign dangerous documents like the Dunkel 
draft. A detailed discussiOn in this regard has 
not been made in tne House. Supplemen-' 
tary Demands need detailed discussion. But 
the House has little time for thlS. 

H one goes through the Supplementary . 
Demands. he will find that the Governr:nent is 
demanding funds tor increasing travelling 
expenses ot the Ministers. There was a 
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provision ~. As. 12 crora in the original 
~ Now a demand of As. 19 crore is . 
being made as SVpplementary Demands. 
Thegovemment has made a provision of Rs. 
12~ In the original budget as per its own 

. assessment. Even a year has. not pa~ 
. and It is demand'wig~. 19crore as.Supple-
merUryDemands. Wel~toihe.-cheS 
made by the PrIme Minister on au~rity. We 
hav8 been liStening to his ~s on 
aU8lellyand~. . .. ~\ . 

Mr. ChaIrman. SIr. ~ day we ~ad in 
the ~ thaI !he Ministers wiII'per-
'ann 1heIr ilir-JOurney in economy ctass. n is 
good •.• woukl like to !cnow 'rom the Minister 
Of ... tor finance about it because. he got 
the' opp(JI1Urnty to pntsent the Supplemen· 
taryOWnands of C3rants. 

. Dr.Mar.mohafi Singh assigned him the 
unIrf1»oItant work.. Had the hon. Minister of 
Finance befin present here, I would have 
asked him about his claim of austtrity. He 
had promised to cut the visits of M~isters. 
The hon. Prime Minister also deciarec1 that 
the Ministers would undertake journey in 
8C9f1Omy class. Now I would like to know 
from him whether t tit> Ministers are travelling 
in economy class or executive class. Minis· 
ters were a~·minimise their foreign 
trips, but It appears that they have nol paid 
any allention'$o the advice. They were also 
instructed not tp take their P.M. ~ foreign 
trips'because we have Indian Erri>asSiesl 
High Comm~sions in every othec country 
and t~ ~taff thereof could provide Secretar· 
ial assi~nce to the MiniSter on tour. Here I· 
would like to know through the hon. Minister 
of State as to how much cut on the expen· 
diture of foreign trip has ,been imposed so 
far. VouknowthatanamountofRs.19crore 
is being asked for :ha! purpose. The.hOn. 
Minister wrote that the ·money has already 
t>een spent. Now money is being asked for 
Ihe adjustment oft he account. That is to say; 
Ihe major share of the·money tttat is being 
asked has alreadybeen spent.lwould like to 

.know from the hon. Ministerthe details of tfl8 
expense incurred on taking the P.As on 
f~reign tours Vtith the Minister alongwith the 
details of their journey in economy class ~nd 
executive class . 

Similarly, they get all sorts of bizarre 
budget prOposals passed in abnormal situ- . 
ation ... The GQv,rnmeot unnecessarily im· 
ported w~at. Wheat is imported at the cost 
of the Indian farmers. Mr. Chairman. Sir, you 
you¥1f have the agricultural backgCG.und. 
so youCan bener underStand {he agony ot 
the farmers. The Government' pnif8f'l8d 
providing ITlQney to the farmers pt other 
countries than the larmers of our own Coun· 
try. I would not waste the time of the H0JJ88 
tor we have already held discussion on tt;Iat 
subject .bUt. i,cannot help saying that by 
remov;ng subsidytrom f_rtiliserthe Govem· 
ment has caused further injury to theJndian 
farmers .. There ~as ~n comparatively less 
utilisation of fertiliser during tnecurrentyear. 
It will definitely have an adverse effect on Its 
production. On the one hand the Govern· 
ment has dencontrolled fertiliser which is 
resulting into price.rise of fertiliser while on 
the other hand we see that an amount of Rs. 
50 crore has be~n demandedforthe Depart-

·ment of Fertiliser. We have noticed that the 
. fund has been allocated ~r Hlldia Project 

whereas no such Provision has been made • 
in the demand to revamp the. Fertiliser Pl3nt 
of Barauni which. you know. could save a lot 
of foreign exchange. 

So lar as Urea is concern¢. we were 
almost self-reliant, but now even urea will 
have to be imported. The experts made a 
plan to.revamp the lertillser units with an 
estimated expenditure 01 orify Rs. 57 crore 
and a demand for thilt was made. When the 
demands were presented in this House lor 
Jertilisei'$; we thought that some provision. 
would also be made for these works but no 
provision has been made lor this purpose. .. 

As the issue of providing money to ~ldia 
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Project was raised by some of our colleagues. 
Similarly some of us did also raise a similar 
demand for Barauni and Sindri. But no fund 
Is being provided for these two projects. In 
my opinion It is !I gross discrimination and at 

, the same time iI shows the tendency of the 
Govemment that II is heading towards 
the policy of importing each and every-
thing. 

Some parts of South India have been 
adversely affected by the floods due to ex-
cessive rains and similarly some areas of 
Bihar and orissa and one or two districts of 
A.P have also been facing a severe drought, 
we were thinking that when you will present 
the supplementary demands, you will defi-
nitely make a provision for these purposes 
too; but noting has been done il) this regard. 
I would like to apprise the Government that 
Bihar is facing a horrible State of drought. 
We wanted a discussion on the State of 
drought in Bihar. An order was, however, 
passed by the chair that discussions on flood 
and drought should be held together in this 
House. We however, wanted a separate 
discussion on the issue of drought: but it 
does not seem possible now. We could hold 

, discussions on these things, if we could save 
time from discussing Ayodhya issue. But 
such a situation was created that an the 
important issues are relegated to the back-
ground. Several persons are dying of 
hunger in the district Palamau.1 ask, will they 
come to life by pronouncing the name, of 
Ram? Will ttley be alive with the issue of 
Ayodhya? We thought that it would cause 
concern to the Government and that it would 
itself come forward wltll this issue .. (Inter-
ruptions) .. Yes, you are right, it is the likely 
beneficiaries of Mandai Commission who 
are dying. They are being done away with, 
but on the contrary, there are persons whose 
only business is to pronounce the name of 
Ram. They are least worrieC! about drought 
and flood, their only worry is Ram. It is said 

that It is Ram who has to worry for an, buI 
theirs Ram is so weak that they have to take 
care of their Ram. Anyway, it is a differenl 
matter. 

. Our expectation was that the Govern· 
ment would seriously take the matter of 
drought. Wheneverwe raise this issue in the 
House we get a stereo type reply from the 
M.inistry of Agriculture that there is a provi-
sion of a Calamity Relief Fund and on the 
basis of the recommendations of the Ninth 
Finance Commission, the Government is 
providing the assistance. It is not in a posi-
tion to give more money lor this purpose. 

Dr. Manmohan Singh had recently vis-
ited Patna. A demand was made to him to 
grant some fund as a relief measure for 
drought, he however, refused to grant even 
a single rupee and moreover, he said that 
the money being already given to Bihar 
would also be reduced; this is because some 
outstanding amount of arear of N.T.P.C. is 
due against Bihar. Is it time for recovering 
the due amount? We thought that the I 
demand of Rs. 1200 crore made by Bthar 
Government as a drought·relief would be 
granted. In fact the Government 6f Biar needs 
an amount of Rs. 2 thousand crore for this 
purpose. We also thoughtthat a supplemen· 
tary demand worth millions or say billions 
crore of rupees would be made as a relief 
measure to face the flood-situation of Kerala 
and Tamil Nadu. Buttherewas no mention of 
those things. The proroinentthing mentioned 
in the supplementary demand is the travel-
ling allowances of Ministers. The notable 
thing is that the money has already been 
spent, and this supplementary demand has 
been brought forward just to make it up. 

. . Mr. Chairman, Sir, this is all useless 
expenditure. The supplementary demands 
do not deal with the interest of the farmers at 
all. Nothing has been mentioned in these 
supplementary demands about the victims 
of drou,shts and floods. No concrete steps 
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have been taken to contain price hike. The 
country Is crossing through a phase of hor-
rible ecnomlc-disarray and the economic 
freedom of the country is being mortgaged. 

Mr. Chairman. Sir. we wanted a clear-
cut explanation on each and every point. We 
wanted to expose the Government on every 
point. but the hon. Minister is not even ready 
to reply. They had tha planning to get it 
passed through a voice-vote. This exampll-
fies la~ of seriousness on the part of the 
Government in such a serious matter. Sir. 
this is a clear violati0!l of the dignity of this 

'House. He has taken itforgrantedthatthese 
supplementary demands will definitely be 
passed. It is the fundamental duty of the 
Govemment to pur all the details of the 
financial makers before the House. But they 
have Simply placed a paper to hold a little 
discussion and they thought to get it passed 
when the MemberS are blind to the implica-
tions thereof. This IS their mentality. I there-
fore. only behaH and on the beha" of my 
party make a protest against these supple-
"mentary demands. 

{Engllish] 

MR. CHAIRMAN: Shri Ram Kapse. to 
speak now. Please be brief. 

SHRI RAM KAPSE (Thane): I will be 
very brief. Mr. Chairman. Sir. the Ministry of 
Steel has come up with the Supplementary 
Demands for Grants. 

And my first objection to this demand is 
that, on page 19. an advance of Rs. 6 crore 
that has already been obtained from the 
Contingency Fund of India, would stand 
recouped to the Fund after the Supplemen-
tary Grant is approved. 

We all know that Contingency Fund is 
rarely used. But no .... this is used for the 
company about which we have the informa-
tion and which infomlation clearly shows tat 

in 1991. the deficit of the company was As. 
85lakhs. It has already incurred a total loss 
of Rs. 2151akhs. Atthe same time. they have 
already taken loans from the Central Gov-
ernment worth Rs. 121 lakhs and then from 
NJMC, worth Rs. 216lakhs. And that also is 
interest free. And now •. you have drawn from 
Contingency Fund an amount of Rs. Six 
crore. It is also very astonishing that the 
number of employees is only 245. For them 
you.are asking, for implementation of volun-
tary retirement scheme in Bird Group of 
Comoanies. Rs. 8 crore. The expenditure 
will be recouped from the National Renewal 
Fund. So you are asking for the working 
capital that you have already drawn from the 
contingency fund and that is up to Rs. 6 
crore. For voluntary retirement scheme you 
are asking Rs. 8 crore. that too in a supple-
mentary demand. Is it fair? So I oppose 
these demands on the prinCiple that I do not 
see whatever financial discipline that is 
expected from the Government as far as 
these demands are concerned. . 

The next demand about which I would 
like to know the details is from the Ministry of 
External Affairs. That is about the divert ion of 
ship MV-Nicobar. This ship which is use for 
islands was diverted for Hal services. In 
those days. to provide air service to the 
islanders at subsidised rare in Madras-Port 
Blair-Madras sector for transporting the 
passengers, It has resulted in a liability of As. 
1.36 crore to the Government during the 
current year. The number of Haj pilgrims is 
increasing. For whatever we know, the 
demand from the Haj Committee is for two 
ships. I would like to know if you are going to 
fulfil the demand for two ships for Haj pil-
grims. whether you have arranged for a ship 
to the islanders. Or every year ill you use this 
ship and give subsidy to Madras-Port Blair-
Madras sector for transporting the passen-
gers? I would like to know whether a different 
ship will be made available for Haj pil_grimge 
and this subsidy will be saved at least in the 
next year: . 
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Shri Nitish Kumar has already referred 
to Ihe expenses on me tOUlS 01 the ministers, 
But1hewonderstarydOes not end there. The 
supplememarygrant is required tor meeting 
the expenditure includIng those pertaining to 

'preVious years awaiting adjustment. This 
ajustment is not tortne current year; it for the 
previous year in respect of tours undertaken 
by ministers. You are expecting this amount 
trom us in the supplementary demand. You 
want us to pass it, but it is an adjustment tor 
the last year and nor this .year. How can we 
believe that you did not know about these 
adjustments wben you presented the Budget 
in the month of February? We want to know 
that. Why are the adjusiments so late? At the 
s~me time whate'ler you declare about the 
austerity measures, we would like to kriow 
how much tlley are implemented. Have you 

. tried tl)at 'in the next Budget at least the 
expenditure on the tours of the ministers will 
be lessened and you will really stick to your 
austerity measures declare in the newspa-
pers? 

About the UGC demand; this is under 
Education.·You are asking for the supple-

'mentary demand of Bs. 39 trore. I cannot 
oppose an UGC scheme. But at the same 
time I would like to knowwhetherJhis supp~
mentary demand is to cover expenditure or 
annual increments of teachers and other 
essentlcil utilit;eslserJices relating to the staff 
of Central and deeme:1 Universities and Delhi 
colleges.-

15.00 hrs. 

Whydid you notknO'!'V aboutlhis expen-
d~ure while presenting the Budget? Yearty 
increments cannot be taken along with he 
DA. For DA, I can uilderstand that you can-
not expect it at the beginning. But, what 
abo~t the annual increments? Why did you 
not ask for t!;lS amount in the Budget, in the 
month of February? Wh~t about tl)e tinanoal 

• discipline which is expected from_ Go". 
emment? 

.. Next,lwillcometo~MPs".Sup
P.lementary grant forthis isglve.n at page 21. 
I would like to know from the Governmenl 
about the MPs accommodation. How mUCh 
expenditure you have incurred on repairs of 
their accommodation? Real~ $peaking,lhe 
accommodation is very Old. Whosoever lives 
there, o~e is not happy about the batlgalow' 
or the fiat. There are complaints atter com-
plaints and we are really Jiving at Ihe mercy 
at the CPWD. What are you going to do 
about the accommodation, I would like 10 
know. 

SHRI E. AHAMED (Manjeri): There is 
no mercy either from them. 

SHRI RAM KAPSE: Yes. That also is 
not there. In the last, I would like to refer to 
the public works, that is the expenditure on . 
the renovation of Vigyan Bhawan. In ttie 

. current yeilr. you are expectmg that the 
estimated amount will be Rs. 20 crores. The 
CPWD Chief has saiCl aDOulllle expenditure 
on Vigyan Bhawan, tnal IIle lolal expendi-
lure Will be Rs. 23 crores, II IS as.on 23ra of 
November 1992. He said, "n is built to cost 
over Rs. 27 crores·. How can you expect us 
to approve of Ihe expendllure of Rs. 20 
crores in this year? You are asking from us 
Rs. 9 crores in a Supplementary Demand; 
and in thiS year alone, you are going to spend 
Rs. 20 crores. For the .Iast three years, 
repairs were going on, tliat is .from t 990. 
How are you eXpec1ing that tile totat amount 
to be spent on Vigyan Bhawan will be Rs. 27 
crores and out of that in this year alone, you 
are asking for Rs. 20 crores. I oppose this 
Supplementary Demand 0.1'1 this account; 
and I would like to know from the Minister, 
the details about the expenditure. Thank 
you. 

SHRtMATI GEETA MUKHERJEE 
lPanskura): Mr. Chairman . .?", I very mUch 
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s~ewith Shri Pantgdlhi,moM .. \ 
f ...... 8IA'fgIIt~~ .... ;; 
1 ...... .. 

Thee.poIr1t is: that the SuppIeme~ry 
Budget itse" has a direction. ~ would like to 
point out thai direction and.' want an expla-
nation for that. Please turn to page 8 of he 
'Suppleraentary Demands for Grants'. It is 
'PaYmen,lS to Fin~1 Institutions'. Undsr 
this headng, an "additional sum 61 Rs. 224.79 
crores has been aSked for. The explanation 
says and. quote: 

"TIyt supplementary Grant is required 
for payment to InternatIonal Monetary FUfld 
towards service cha,rges in respect of draw-
als made underthe Extended Fund Facility. 
etc. The requirements on.this account in the 
current year a~ now est:mated at Rs. 707.39 
crores as againstthe Budgetprovision of Rs. 
482.60crores. As the additional expenditure . 
would be matched by re2ipts from Reserve 
Bank of India. there would be no net addl' 
tional cash outgo". 

, Now. Sir. where from the Rese",e Bank 
of India is going togive this matching amount? 
Are they going to print fresh nott's, a~ing to 
inflation? Or are they going to pay it from 
I.heir own pockets? I believe it is through 
inflation. It is. for the Minister to deny. In this 
connection,' would like to point out that there 
is a fashion these days; and that fashion is to 
ask the Corporations to take loans from 
outside. Actually, Air India Corporation was 
asked to take loans f~om outsi(:je. They tOOk 
loans from outside. It does not.corrie in the 
Government Budget. After thai what hap-. 
paned? They get inllolved in the scam. So, 
how long will this fraud be continued? let me 
also ask as to why did you keep the original 
ligure Qf 'Servicing of the externalloans·s.Q 
low? How is it that wi!hin such a shon period 
vau haVe to'come out with such a.big sum? 
Was that not a fraud? This is a direction. 
Even the small SupptemenfafY Demand has 
a direction. This is the direction that is-not 01 

.' 

economic sovereignty; _thl$._~; 
tion of boWmadownaur ~ . .., DtA&U:: 

ShriNitish Kumar has raised it and other 
hon. Members have also asked about the 

. Cabinet expenditure. I am not repeating it; 
but I would definitely ask to how is it that 
when the Cabinet eXPenditurefortours have 
gon~ up like this. I would also like to know. 
whether any cabinet Memberevertrav,lled 
inside the cOl.lntry by Railways. That apart, 
what is the additional allotment asked for 
under the Ministry of Civil Supplies and Public 
Distribution? An' additional demand of Rs. 9 
crores is ~ing asked. forthe Public Distribu-
tion System. In the explanation, of course, 
they say that it is Rs. 10 crores. I do not know 
why this difference haS come. I am .not· 
reading out the explanation for want of time; 
but I am taking it lor granted lhat it is Rs. 9 
crores: When we are reeling under inflation 
and when the PublicOistribution System is 
so weak. we are giving As. 16.64 crores lor· 
Cabinet expenditure. for Q?lng on tours Is 
tnlS the way? Is thiS the direcllon? The otner 
direction was abOu~oowlng down our heaOs 
to IMF. This is also anoiher-dlrection where 
you are doing this under tne directions of the 
IMF as well as Without thinking what should 
be the proportion, what should be the direc-
tion of the Budget itself. Even the Supple-
mentary Demand shows that trend. . 

Thirdly, I will say about the National 
Renewal Fund. Rs. 536 crores have been 
asked for the·Naitional Renewil Fund. This 
will be matched by the same amount from 
foreign assistance. It is not a maner"of joke. 
That means, more than Rs. 1000 crores will 
go forthe National Renewal Fund. That itself 
shows, what is going tl>CO(Tl9 in future. HOlN 

many more people do you want to make 
unemployed? This is the direction that even 
this small booklet on the Supplementary 
Demands show. This direction will not help 
us. This direction will ruin the country. This 
direction will ruin the poor This will also 
undermine our economic sovereignty. There· 
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fore, I firmly oppose this budget. 

[Translation] 

·SHRI P. S. VLJAY ARAGHAVAN (Pa-
lakkad): Sir, I support these Supplementary 
Demands for Grants. While supporting, I 
want to raise one ortwo polntsforthe consid-
eration of the Govt. 

First of all, I must say that statistics 
show that inflation Is coming down but In the 
marKet prices are riSing. Especially, after the 
demolition of the Babri Masjid and the com-
munal riots which followed it, the prices of 
everything have gone up. Once the prices go 
up, even after restoration of normally, it won't 
come down. One way to deal with this situ-
ation Is to distribute more Items of dally use 
through the Public Distribution System. I 
hope the Govt. will think on these lines. 

My next point Is about compensation to 
be paid.to the victims of the recent commun-
cal roits. The Prime Minister said yesterday 
thal the amount of compensation will be 
raised. I welcome it. Atthe same time,l want 
the Govt. to take all steps necessary to make 
this amount available to the people who 
have lost everything. 

Opttcar1llbre Cable, this facIIIly would .. 
·provlded. Butthls will only benefit PaIaIdcad. 
Therefore, the proposalwas mootedh, 1hal. 
Satellite Link would be provided. But. so far 
no -worthwhUe step has been taken in this 
regard. The people are very angry. What" II 
the use of television. If people are not able to 
see programmes intheirown rnothertongue? 
It Is very unfortunate that the people In the 
rural areas who do not knoweltherEnglish or 
Hindi cannot enjoy any programme on T.V. 
The Ministry of Information and Broadcast-
Ing now says that there Is no money avaJ~ 
able to provide this facility. What I wantto say 
Is that if there is no money available with the 
Minlsttj of Information and Broadcasting, 
the Finance Ministry must give them t~ 
necessary amount. Money should be made 
avalJable even by cutting down onthealloca-
tlons to this Ministry. I would. therefore, 
request that Immediate steps should betaken 
by the Govt. to provide the Satellite Unk so . 
that the people of thes.e districts which con-
stitute almost 50% area ofthe State are able 
to see programmes in Malayalam With these 
words, once again I support the Supplemen-
tary Demands for Grants. 

[English] 

SHRI CHITTA BASU (Barasat): Sir,l. 
rise to oppose the Demand for Grants. It has 

Now, I come to a problem concerning been mentioned that the demand !las been 
my State Kerala. Television came to Kerala made for certain important grants, namely. 
more than a decade ago. Even now more subsidy on Indigenous fertilisers Rs. 500 
than 40% of the people cannot see pro- crores, working capitaUoans to public sector 
grammes in their Malayalam The pro- undertakings Rs. 1 08 crores, tour expenses 
grammes In Malayalam which are produced of Ministers Rs. 1 9.64 crores, strengthening 
and transmitted from Trlvandrum cannot be of PDS Rs. 9 crores, speciaiflalsforUPsRt: 
leen In the districts of Palakkad, Cannore, 3 crores, transfer of National Renewal Fund 
rural areas of Callcut, Vayanad, ldukky and Rs. 5,330 crores, etc., etc. These verygrants 
pathanamthHtam. I have been raisIng thll also reflect the Government of India's drive 
C!uestlon In Parliament for many years. Many towards wastage and towards helping oer-
Ministers have come 111 to the Ministry of taln interested lobbies In our country and 
Information and Broadcasting before whom also a drive towards going for fresh loans 
I: made numerous representations on this from abroad. This Involves certain principles 

• matter. Initially it was said that after laying also. 
"Translation of the speech original! delivered in Tamil 
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I wi! be very brief and I wiD just make 
oertaln observations. So far as fertilizers are 
concerned. everybody knows that there is 
'10 control overthe prices of fertilizers today 
J8C8use the price control mechanism has 
been completely abolished. The peasants 
and farmers are to purchase fertilizers at a 
very high rate, sometimes with 300 percent 
Increase. The main question Is, H fertilizer is 
to be subsidised to help the farmers, then it 

· has to go tothe farmers themselves.l.nstead 
ofthflt, what we find today Is thaf the Govem-
menthasdeck:letogiveRs.500crorebyway 
of subsidy to the fertilizer companies I What 
Is the guarantee and where Is the mecha-
nism to ensure that with this subsidised 
amount, fertilizers wili be made available at 
a cheaper price to the groWers, farmers, 
poor ~asants and agricultural workers? 
Therefore, this also is an indication of the 

• policy of the Govemmentto satisfy the fertil-
izer industry and that too, at the cost of the 
growers of the country. This is myobserva-
tion on which the on. Minister may make a 
comment. 

Working Capital on Public Undertak-
Ings Is allottGd Rs. 110 crore. I just cannot 
understand the whole thing. Shri Thungon is 
here. I wonder whether he listens to us. The 
whole issue, it appears, is that the Govem-
ment has taken up the policy of abolishing he 
public sector as a whole, They have shared 
privatislng. They have, I apprehend, decided 
by this time to abolish the public sector and 
privatlse almost all the important segments 
of the public sector undertakings. We now 
hear that attempts are being made to priva-
tlse the Indian Airlines also. In these cases, 
before the Minister comes for tbe grant, I 
would like him to explain the policy of the 
Government with regard to public sector. 

• Almost aU the sick industries in the publiC 
sector have been referred to the BIFR. A 
Tripartite Committee has been set up to look 
Into various aspects. To my great surprise,' 
find that when the prlpartlte Committee is 
working on some specHic sick units of th~ 

public sector, the budgetary allocations are 
being withdrawn just to slaughter the public 
sector. The policy of the Govemment Is to 
slaughter and kiD the public sector. That Is 
wl'ly this acquisition Is going on without 
keeping any policy framework before the 
country. 

Sir, we have decided to give about Rs. 
536 crore to the National Renewal Fund. 
Nobody knows as to what is the policy of this 
National Renewal Fund. I do not know It. I do 
not know whether Shri Thungon knows it. I 
don't know whether the Labour Minister of 
the country knows it. Nobody knows what 
actually is the policy of the National Renewal 
Fund, how it will be spent, to whom it will be 
given, etc. etc. What are the programmes for 
renewal? What are the programmes for reo 
training? What are the programmes for rede· 
ployment? Nobody knows! But IiIverybody 
knows that more than 10 lakhs of public 
sector workers are likely to lose their jobs. 
Can you expect that this House will approve 
of that policy? Will this House approve the 
policy of retrenchment and the policy of 
closure? No Sir! This House cannot be taken 
for granted to lead the country towards that 
disastrous end. Therefore, I want that the 
Govemment should explain the policy with 
regard to the National Renewal Fund. 

So far as POS is concerned, it is Rs. 9 
crore. There are complaints from ali the 
State Governments, particularly, from West 
Bengal, Kerala co other Governments that 
supplies are irregular, supplies are erratic 
and supplies are not made on time. There 
are paper supplies and there are no physical 
arrival of those articles which are distributed 
through the POS. 

Sir, I think, the ·Govemment should 
reconsider how it will bEi further expanded. 
Most of the far flung villages do not get the 
benefit of the POS. There was a proposal 
about dual pricing viz. Jess price for lhe 
poorer sections of the society. I do not know 
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what has happened to that proposal. Why 
the Govem{Tl8nt guarantees availability of 
these food articles at cheap 'Price to the 
lower segments of our society particularly to 
the rural artisans. to rural agric.ultural work-
ers and other deprived and dispos~ssed 
and aown-trodden sections of our society? 
The policy of the PDS does not indicate that 
way rather it indicates the way of increasing 
the issue price, by importing foodg~lOs from 
outside at a relatively higher price. ihe 

'Govemment a1so wants to increase the is-
sue price of'wheat that too at the cost of 
India's farmers. 

Sir. with aU these things. I feel that this 
House should not approve of these De-
mands for Grants and I oppose it tooth and 
nail. 

SHRI BOLLA BULLI RAMAIAH (Eluru): 
Mr. Chairman, Sir. this Supplementary 
Demand for Grant~ for nearly Rs. 2600 crore 
con!;ists fa the following; 

First item is about fertiliZer for which you 
have aUotted Rs. 500 crores. In the Budget, 
you have already allocated Rs. 500 crol8 
and subsequently, you have also withdrawn 
the subsidies in the name of liberalisation. In 
this also. you have giv"en some disount par-
Jicularly for DAP and other fertiliZers. 
Whereas in the case of S. S.P. fertilizers. you 

• have not given ·sL"fficient consideration. 
Unless there is an increase in the use of 
fertiliZers by the farmers. they cannot pro-
ducemore. 

There are factories that are to pay a lot 
of arrears. Still they hrlve not been reallsea. 
I hope. you. will take all these things into 
consideration. 

Second item relates to the Ministry of 
Convnerce. Here, we need a lot 0' export 
orientation. As per the present policy. you 

~ve asked forRs. 268 crore. An immediate 
attention is needed for export zones. They 
are growing very slow. Even Visakhapatnam 
Export'Zone is moving very slowly. They do 

. not have enough money to carry on their 
activities. In order to develop export lones. 
the Government must give. mo~xport ori-
entation and also the revenue. 

Under the heading financial institutions . 
. you havegiven Rs. 235crore. It is in the form 

of revenue expenditure. You have now in-
creased the rate of interest from 19 percent 
to 20 percent. I thought. if you give such sort 
of subsidies for ·the financial institute and 
also reduce the rate of interesttney will able 
to compete internati9nally. 

Now. I will come to Depanmentof Power. 
. We know, a lot of money is required for rural 

electrification. I do not know why. you have 
.,cut rural electrification. The country is not. 
able to produce enough power. They are not 
able to provide enough for agricultural re-
quirements. It is very essential. We need a 
lot for producing power. . 

On the textile front, you have allotted. 
Rs. 467 crore for capital expenditure. The 
other day, we nave also had a discussion 
regarding sick textile mills. You are not able 
to put the textile industries on proper line by 
giving additional money. I hope, by increas-
ing the allocation. you will be able to put our 
textile industries on par With other nations 
and in the rignt direction . 

On the steel front. Visakhapatnam is 
already having a lot of deficit. They are not 
the only supplies ot steel in this country. 
They have not made their payments 10 sup-
pliers. Here. the Government has allocated 
money only for the purpose of capital expen-
diture to the tune 0' Rs. 33 crore. Now. whal 
are you going to do for improving the per-
formance of the steel sector? AU these things 
require, your careful support. Otherwise. 
there will be increase in sickness. For in-, .' 
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creasing lhe revenup.. you have to see the 
practical side of it. 

o 

On the question of person~1 and corpo-
rate taxes. I would request that the rate of 
interest must be redc-:ed substantially. This 
must be done in order to see tnat industries 
grow. Unless the indtlstries grow. you will not 
have enougn employment potentiality. Tere 
will nol be enugh revenue to the Govern-
ment. Once revenue increases automati-
cally1tlere will be cut in taxation. You should 
also improve Ine savings by giving more 
facilities. 

With thl5. I 5uppon. 

SHRI KRISHAI'l DUTTSULTANPURI 
(Shimla): Mr. Chairman. Sir. I rise to support 
the Supplementar,. Demands of Grants for 
1992-93 whith have been presented in the 
House .. Many hon. Members hold he view 
that it should have been presented along 
with Ihe General Budget. The country spent 
huge funds on Bhopal gas tragedy. h is said 
hat a sum 01 Rs. 3 crore has been allocated 
for MPs. In my view this amount should be 
raised. The accommociations allotted to MPs 
al'8 very old and beyond ·repairs. Wen the 
constituents visit the houses of their MPs. 
they find that the lunds allocated for accom-
modations to MPs are inadequate. I feel that 
their accommodatio~s wquld be well built. 
Century old furniture and old carpets have 
been installed in the uses of MPs. Money 

. should be spent on these Items. As regards 
the economic conditio~ of the country. it. 
should be thought over as to who is to be . 
blamed for this. The communal forces have 
shared making assauh on the country and 
they are trying toereate anarchy here. They 
are trying 10 exploit the nake of lord Rama. 
The Govemment of India has spent huge 
funds on the present 
incidents ... (/nterruptions) There are certain 
central oHices in Himachal Pradesh. Gov-
emment funds were being spent on them 
also_ ... (lnterrvpt;ons) The Government 

money has been misused there. A Daridra 
Narayan Fund was set up there. The poor· 
used to get aid from this fund. The Govern-
ment should probe into the manner in which 
it was utilised. Now the State is under Presi-
dent's RUle. But during the tenure.' the BJP 
Government th·ere. support price for pota-
toes and apples was not given. I am compar-
ing the economic condition 01 Himachal 
Pradesh with that 01 other Stat~s. The People 
01 our State worked hard on plantation. They 
grew apple orchards. When soil erosion took 
place. they tried iheir best to fully check it. 
The previous Government ordered 
lathicharge on people. The C.P.M. and the 
C.P.I. worked with us shoulder to shoulder. 
I want to emp".asise on the point as to how 
centrallunds were misused there. I will speak 
about it at the time of my Budget speech. 
Many hon. 'Members spoke beyond the 
scopes of Supplementary Demands of 
Grants. Therefore. I am also speaking outof 
the topic. ThtJ Government ordered 
lathicharge on the employees there. The 
translers .of employees were motivated with 
a feE!ling of revenge. The Govemment had 
promised the youth to provide employment. 
but it did not. Factories are lying closed 
there. Today all industries in the country are 
set up in plain areas, but not irfHimachal 
Pradesh also. It overlooks the interests 01 
Himachal PradeSh. Therefore, while setting 
up new factories under the new Budget. the 
Government should sel up some of them iii 
Himachal\Pradesh. There are 68 legislators 
and4 MPs from Himachal Pradesh. This I act 
Should also be brought 10 the notice oltha , 
Government 01 India. If power is not supplied 
from Himachal Pradesh the plain areas will 
suffer. 

So far as plantation is concerned. the 
wol4< has co~ to a standstill. Funds should 
be allocated lorrhis work. More funds should 
be allocated for hydroelectric projects in the 
State. Funds should be sanctioned to the 
factories which are lying closed there_ Sub-
sidy on fertilizers should be given there for 
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agricultural purposes. Then only farmers 
can make progress. Th9se people have ru-
ined us. They should make their people 
understand that they should not ruin us in 
future. Now they are content. The hoh. Min-
ister of Finance and the hon. Minister of 

, Home Affairs are sitting here. I woulcllike to 
request them to ho'd an enquiry Into the 
purchase of pipes and other scams by the 
CBI. I am not making any discrimination 
while leveling charges. But nobody can for-
get how atrocities were committed there and 
how law an-i order was violated. Therefore, 
I demand th~t a CBI enquiry should be held 
into these atrocities. Even if any congress 
man is found guilty he should also be pun-
ished. They did a lot of anti-people wor1< 
there. Their 'Sangh' also did not wor1< in the 
interest of people here. Their biodata shows 
that they were very poor, but to~ay the RSS 
wol'1<ers possess money worth Rs. 5 to Rs: 6 
crores and own five star hotels. If anybody 
opposed them, they lathichargedthem. They 
made people's life miserable. I would like to 
congratulate the hon. Prime Minister and all 
my on. friends also who have saved the 
people's lives by imposing President's Rule 
there. They will come to know that our party 
will return to power with thumping majority. 
We won the Municipal Corporation elections 
in Shimla. Sewerage projects were sanc-
tioned for Manali and Shilma. It should be 
implemented immediately. The 35,000 daily 
wage wokers who were removed, should be 
taken back in wor1<. Now the State is under 
President's Rule. Tt-erefore,lwouldlikethat 
the labourer~ who had been removed should 
be called back to work immediately. 

Now to conclude, I pray to God to give 
them good sense. I assure all of you that our 
Govemmentwill mar:h ahead and Himachal 
Pradesh will also make Progress. 

With these words I conclude and sup-

POrt mese uemanas. 

{English} 

SHRI E. AHAMED (Manjeri): I rise to 
support the Supplementary Demands for 
Grants (General) aggregating to Rs. 2624.16 
crores. I do not want to go into the details of 
every demand. I woulcllike to make certain 
observations. 

Shrimati Geeta Mukherjee has rightly 
pOinted out certain charges in respect of 
drawals made under the Extended Fund 
Facility of the International Monetary Fund. It 
is mentioned here that the requirements on 
this account in the current year are now 
estimated at Rs. 707.39 crore as against the 
Budget provision of Rs. 482.60 crores. 

I am one of those who supported the 
Government's economic measures. 

I would like to know, what is the result of 
that policy. This Government, may I say, Sir, 
is something like a steam-roller making a lot 
of sound and moving at a nail's speed. 
SO,we would like to know. what was the 
result of the policy changes that the Govern-
ment have introduced in the economic 
sphere. 

Another point, 'would like to mention is 
about the External Affairs for which Supple-
mentary Demands for Grants have been 
sought for. It is mainly for giving some sub-
sidy to the passengers to Andaman &Nico-
bar Islands from Madras, due to the ships 
used for Haj Pilgrims. But Haj Pilgrims are 
still facing a number of difficulties. They do 
not have sufficient mode of travel to Mecca. 
We have already requested the Government 
to consider air services from Calicut for the 
convenience of people from southern India, 
mainly northern Kerala, where here are more 
than 5,000 pilgrims to Mecca every year. We 
have been given assurance by the Govem-
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ment for operating this air service from Cali~ 
cut to Jeddah. I wish the Minister In-c~arge 
of Exiernal Affairs, who Is also incharge of 
the Haj this year, will take care of it. 

At the same time, I would also like to 
bring a matter of very great importance to the 
attention of the Mihister of External Affairs, 
that our Ministry has to be streamlined to 
meet the challenges that India is facing in the 

• Il\ternational sphere. There are campaigns 
against this country on the ground of many 
tings happening here In our country. We do 
not have sufficient funds required to meet 
this propaganda were against our country. 
Even countries like America, other countries 
are giving special assistance to the commu-
nication system, private television, private 
radio etc. to' make very nasty propaganda 
againstourcountry. We are not able to meet 
the challenge posed by such propaganda. 
Why does the Government of India also not 
consider to finance some private agencies to 
counter t'lis propaganda agail1st our coun-
try? I hope the Minister will make note of it. 

Another thing is that many of our diplo-
matic missions do not have sufficient staff, 
mainly those who are able to ave conversa-
tion with the local Indians working in other 
countries. For example. in African countries 
the services of people who know Gujarati 
and' Marathi, are very much essential to 
know the problems of Indian community 
living in those places. In Gulf countries also 
the Govemment should provide people who 
know Malayalam. I am told, many people in 
the Gulf countries are not able to speak orto 
place their facts before the officials of the 
Indian Missions in those countries. Either 
they may hal,le to do it in English or in Hindi 
or in some other lan£ uage or they may have 
to take an interpreter. Therefore, it is high 
time that the Govemment of India should 
take into consideration ail these facts. 

One more tbing. I would like to say with 
your kind permiss'ion, Mr. Chairman, that the 

Departmen, of Fertilizer has now taken vari-
ous projects. One project of Rs. 460 crores 
is for Amonla Plant attached to FACT In 
Kerala. Even though the Govemment will be 
making allocations olthe industrial grants for 
other States. Kerala is lagging behind. We 
are having about 2.4 per cent of the total 
investment that the Government of India is 
allocating for the other States. I hope the 
Government will take necessary steps in this 
matter. 

I am very happy that the Minister of 
Home is also here. 

As a matter of administrative urgency 
and necessity I may bring one very important 
matter to the kind notice of our Home Minis-
ter. Whatever happened in this country in the 

. wake of Ayodhya. the tragedy is known to 
everybody. Police brutality is very mUCh. 
evident everywhere. Whereverthere was no 
communal strife the Police have taken very 
very unhealthy, deplorable andcon.demnable 
steps as a result of which many innocent 
lives have been lost. 

Therefore, a re·structuring of the Police 
Department is very much essential and a 
Police force with a composite culture and a 
national outlook is very much essential. I 
wish that the Government would move in the 
direction. 

Once again. I support the Suppleme-
nary Demands for Grands. 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): I rise to support these Supplemen-
tary Demands for Grants. At the outset I 
would like to commend1he demand of Rs. 5 
crore for fertilizers as it is meant for the 
farmer who have suffered losses. Appreciat-
ing the Demand, I \yould also like to draw the 
attention of the hon. Minister to the fact that 
in Manipur the rabi crop is going to fail 
because of the non-availability of the chemi-
cal fertiliier. It might be that there are some 
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def8ctS in the policy of ihe GoYemment in 
• making available these chemicallertiliZers. 

Although Education is a St~e subject. 
therearecerlainprograrivttes~Under 
the Central Govem:nenl's schemes and· 
Plans. The propagation of Hindi which is the 
Rashtrabhasha in the non-Hindi speaking 
areas like ~anipur is greatly handicappe 
because enough funds are not provide for it. 
In Manipurthere are scme schools me~nt fO!' 
e propagation of Hind~ 'he Rashtrabhasha. 
which are suffering .losses. Many teachers 
who have been employed in those schools 
have not been paid salaries silfpe last June. 
JulY. and up till now because there are no 
funds. WhilKupporting the demand. I would 
like to draw the atten!ion of the Government 
also to this, so that tne propagation of Hindi 
may be taken up seriously even in non-Hindi 
speaking States like Manipur, particularly 
in the hilly areas and tribal areas . 

• This morning also I ~ave Drought to the 
'notice of the han. Minister of Human Re-
source Development about taking t?ver 01 
the Uniyersities in smaH States which cannot 
afford to ruin or maintain them properly. 
Taking over such universities as Central 
Universities is a must. There are big univer-
sities. although universities in small States 
somehow exist. but they arb very much 
lagging behind in all respects. To make up 
the deficiency, I wo~1d like to draw the 
attention of the Central University to. the 
necessity for taking over these small univer-
sities iri the small States, so that those uni-
versities may come UP and be a1 par with the 
other universities. 

lastly, I would like to draw the attention . 
of the Govemrnent to the plight of small . 
States in the country particulartythose which' 
have no domestic incomes at all. and which 
have no resources to mobilise. they depend 
greatly on the grants from the Central Gov-

emment:'The Central Govemm&nt is not 
prepared 10 f.und actequatety these smaH 
States and because of that many develop- .' 
mem works have been suffering. Wecaonot 
take up rural development, we cannot take 
up CO{I'lf'flUnicatiM work, we cannot take UP. 
c:WIIelapmant works due,1o paucity of funds 
With lhe State Government. So,loIlce again 
requesa the Central GovemmenllO provide 
speciallundS to these smaler States which 
have no resources of .their own nor any 
domestic income. 
.•. Lastly. I would like to inform the-hon .. 

Home Minister that Manipur is One of the 
States wheJ8there was no incident of com-
munal riot due to the Ayodhya incident. The 
State was quite peaceful and lhere was no 
incident of killing or injuring or.damagirlg. But 
there is lhe.problem of insllrgency. To meet 
.this problem: our Chief Minister has 'been . 
requesting the hon. Home Minister for pro-
viding more para-military forces to the State 
to maintain peace in the Slate'. 

With Ihese words. lance again support 
the Supplementary de~nds for Grants. 

(T ransiationJ 

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Mr .. Chairman. Sir, whe,n the main 
budget was'pass~d in the House, the Gov· 
ernment had made certain important decla-
rations. The.Govemment has no moral right 
to bring these supplementClry demands and 
seek the consent of the House, those eco-
nomic policies nave:llot been adhered to. 

The hon. Home Minister a(;ld the tmn. 
Prime.Minister had declared at that time that 
austerity measures will be adopted in the 
Govemment expenditure so that the burden 
of debt can be reduced and the inflition rate 
comes down. But actually nothing has tieen 
done to effect austerity. The tour expendif-
ere of the Ministers is going to be incensed. 
It is obvious from it that austerity IS not being 
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. 
eHected. Not only this but the financial disci-
pline and its planning is deteriorating. 

By the ~nd of March; 1991 the total 
foreign .debt on the country was Rs. 30 
thousand 638 crore, which shoot up to Rs. 2 
lakh and one thousand crore by MarCh,. 
1992. During .this period sanction has also 
been taken for some more loans. IUhe total 
amount of loan is calculated a1lftr April 1992, 
f.r w.hich the proposals have come or the 
Iones have been tak$n or are being taken or 
are underconl8mplation then the total dbt on 
our country will be Rs. 2 lakh 54 thou~and 
719crore. 

I would like to submit that why the exter-
nal debited is being raised while our income 
is n~t increasing. The position 01 in'come that 
during the period Irom APril to~eptember, 
our export· has increased only by 5.35 per- . 
cent whereas our import has gone up by 22.2 
percent. It is obvious that our import s in-
creasing but our export is not at all increas-
ing. The. quieten is that form where we will 
pay this debt. Once this country had already 
been in Ine grip 01 bankruptcy. Had we not 
got the10an from I.W.P. in March, 1991, we 
would not have been able even to pay the 
interest and once again we could have been 
declared bankrupt. . • 

Therefore,l would like to submit that we 
should bring about a radical change in our 
policies: Morally the Government has lost 
that right. 

Just now the demands lor g!ants in 
respect of the Minist'Y of Petroleum and the 
Ministry of Agricuhure have been put up .. My 
submission is that the adverse eNect of the 
rapidly increasing prices of petroleum prod-
ucts and fertilizers is that the target of the 
CO(1ling Kharif crop, whic.h was fixed at 103. 
25 million tone could not be achieved and 
the production has iust been 100.5 million 
tonne. n is also a matter 01 grave concern 
that the wheat produdng area in the country 

is decreasing continuously. The Govern-
ment has accepted this fact here in Ihis 
session only and ihe production of oil seeds 
is also going dowl.l. "the Rib crop productton 
goes. down by thi.s rate then the country's 
economic condition will deteri6rate further, 
Besides, the price hike, for which it is said 
that it will be brought under cpntrol, is also 
not being brought under control. It is quite 
obvious that tfl~ latest price. rise figure has 
gone beyond double digit i.e 10 and there-
fore this declaration of the Government that 
the price rise has been brought undereontrol 
in single digit, is also. wrong. Further the 

. deposit ofthe N.R. I"s are als090in9 down as 
a result of which the country'S economic 
condition IS continUOUSly deteriorating fur-
ther. 

I would like to submit that the manner In 

wh ich the prices '01 petroleum products have 
been r,!~sed , will not help n controling prices 
but prices will lurther incaess. The opera-
tional cost of Railway alone will shoot up.by 
Rs. 192 crore and the railway fare will in-
crease in the coming budget or any other 
day. In this way the country has~ntrapped 
in such a vecrious circle tflat the price rise is 
not like by to be controlled. 

The prices of the fool1 grains and of the; 
essential commodities like sugar, gar and 
vegetables, etc. are Increasing so rapidly 
that the common man funds it difficult to 
make th both ends meet. Therefore, I would 
like io submit that these demand should not 
be accepted since te prices 01 the gas cylin-
der was. Rs. 23 on 1.1.1975. nI6.9.92 it 
priced atRs. 82.60.Simllarly .the price of 
kerosene was Rs. 1.10 on 1.1. 1975 w~iCh 
was increas~d to AS.l 78 on 15.5.82 and 
nowitis Rs. 2.95 per litre. The pricef.in speed 
diesel oil was Rs. 1.15. perlitre on 16.75. on 
1.4.1982 it was Rs. 3 per litre and now it is 
Rs.6.91 per litre, Tne common consumer it in 
trouble as a result thereof. Therefore, I once 
again oppose this suppleroentary demand. 
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SHRI RAM NIHOR RAI (Robert gan): 
Mr. C~airman, Sir,l would lie to thank you for 
giving me an opportunity to speak on this 
Bill. Througb you, I would like to tell the 
House that Indian is mainly an agriculture 
country wherein 85 percent of the population 
lives in villages and is dependent on agricul-
ture. drought and frost is a regular phenome-
non here due to which the farmers remain 
terrified and the Govemment has done noth-
ing for them. Nothing has been done for the 
farmers by the Government. 

Mr. Chairman, Sir, I belong to Purvan-
chal region of Uttar Pradesh. That region is 
the most backward one, Mirzapur and 
Sonbhadra districts of the region are heavily 
hit by the drought, Several villages of these 

• districts are destroyed due to drought. The 
formerGovemment of the State had paid no 
attention towards Mirzapur and Sonbhadra. 
Through you, I would like to tell to the Gov-
ernment that people of Mirzapur and Sond-
hadra districts, who are most backwards and 
belong to Adivalsi, Backward classes, Sched-
uled Castes and Scheduled Tribes Commu-
nity have ne"ither irrigation facility nor they 
get fertilisers at cheap rates as a result of 
which the farmers are facing a lot of prob-
iemsthere. 

Mr. Chairman, Sir, at pres~nt the farm-
ers of these districts are not using fertilizers 
in theirfields as a result not only the farmers 
but the country is also suffering loss be-
caus~ the prices of fertilizers gave increased 
so much thatthey are not a position to do so. 
Through you, I would like to tell that there is 
no industry in Mirzapur district. Whereas 
each district has several industries It should 
be therefore, declared as a no-industry 
district. There is a plar.e Mohanpur-Bhavrakh 
in Mirzzapur. Ten years ago the Govern-
ment of India had a schemet set up a fertilizer 
industry there and survey had also been 
conducted forthis purpose. But some senior 
leaders managed to get this industry set up 
in.there own district. I would like to tell to the 

hon •• Minister that the districts of Mirzapur 
region shouid he declared as no -Industry 
'area and some Industries should be set up 
there so that people of these backward ar-
eas aro benefitted. The people of these 
backward areas are continuously hit by 
dropout and remain on the verge of starva-
tion. Declaring Mirzapur district as a no-
industry district the Government should. allo-
cate special funds for It. 

I observe that step-motherly treatment 
is being done with Mirzapur and Sonbhadra 
district in Purvanchal, because people of 
these districts are less educated and are 
Adivasis. Thus I would like that the Govern-
ment should also give more share to Mirzapur 
and Sonbhadra distrct in Purvanchal Nidhl. 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Chairman, Sir, there is an 
atmosphere of economic and political crisis 
In the country. The Government Is not In 
favour Of mitigating the economic crisis in 
this atmosphere. Unless and uniltheeconmic 
crisis is mitigated the political atmosphere 
will not be set aright. The Government is 
unable to control the non-plan expenditure 
as a result there. Hadthe Plan expenditure 
increased unemployment and price rise 
would have been controlled in the country. 
But we were not doing so. We incur more 
expenditure under Non-Plan out of the total 
provision made. The Govemment had as-
sured that it wOlJTd check extravagence but It 
could not check it. 

At present Bihar is facing.drought crisis. 
It is such a crisis that Bihar Government 
would not be able to control it. Severa per-
sons are dying of hunger in Palamu district. 
So far the Government has 'lnt paid any 
attention to Bihar. It is immaterial whether 
the Government of Bihar submits any details 
in this regard or not, it is the prime duty of the 
central Government to save lives of the 
people. Therefore, save lives of people by 
allocating more funds to Bihar 
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the Government has become bankrupt due 
to lis economic polley. this no polley has. 

1'hlsgovemment says itself a Champion cuaeed isentment among the workers. The 
totheC8US8oflhepoorwhUethey _facing nJarmers ar8 worried and the Industries 8re 
a /loC of difflcubles. There is a crfsIs of facing closure. this Governmenl has not 
ctmkIng 'Water In my consthuteflcy. Water is been able to save them. Ills making more 
not being made available 10 the people. eHortslo provide facilities 010 the foreigners 
Ellen the Government of Bihar has not been onlY. . 
able to*so.1n such .• 'clrcumstancestsl 
not the duty of the Union Governi'nent to 
tprovldfriklngwater? II the Government 
can' prcMde even water what else It can yovtde? 

Our rag10n has been a strong hold of 
feudal. "at aIIlhese has been an increase in 
the extremist activities anywhere. It is our 
region. Youths of poor and daHl class, are 
un8lJ13loyed. They haven1 gotanyjob even· 
aner being educated. They have 10 wander 
~hlther and thither and are joining extremists 
organisations. TID18 and again I have tried 10 
draw the attention of the Government to do 
something to prevent these youths joining 
fromsuchorganisations.B.S.F.and~.RP.F. can' to do It. The Government "* l\Ift1ed a 
')laf ear to I. There are 500 to,10d0 such 
villages. where there Is not 8V8I a primary 
schcioJ. It is a federaUst to attiude of the 
Government With the help of public money 
buildings have beer built. Nirmani Math of 
Ghosl8Jock is a village whfireSChooi build-
ing has been built but electricity Is not being 
supplied. The Central Govern"""t coni 
espe hs responsibility just by seeing that it Is 
~a state subject, The centre.may ask the Slate 
Government as to which are the fundereds 
of so vlages where even a primary school 
is not functioning. Ths is the Union govern-
ment .1 shuld inquirG into it. I ths Government 
intends to resolve thE! economic crisis then It 
'ShOUld reduce extravagance and take mini-
mum loans. With these words I conclude. 

SHRI PIYUSTIRKEY (AlipOJdt,lars):~. 
Chairman, Sir, there shoal;d be m. 0118'-

Sided view. The G.overnment should have 
given priority to the demands of the people of 

This govemf1l8l\t:iS more concen led 
about providing facilities to the big business 
houses, The prices of essential commdi-
tiesare increasing, but the Government. is 
paying no attention towards it. On what basis 
grants should be given on these Supple-
mentary Demands? Why the Government Is 
not unearthing the money deposited In for-
eign banks. This government is guilty of 
bringing black money to the country. A par-
allel economy is being run In the country. 
The big peopJe of our country, who possess 
crores of rupees, are depositing their money 
In foreign banks. Thesamemoneycomesto 
our country in the from ot loans This· 
Government has no right to ask for Supple-
mentary ~mands for Grants. That is why, 
my party, the R.s.P. is opposing these 
demands. h is not known as to for whose 
benefltthis huge amount of money has been 
demanded? the economy of every 'house-
hold, from small to big in this country has 
shattered. Une"1>loyment and hunger ar8 
on the rise in every house, 

In view of these facts. my party and 
mysell fully oppose .lhese demands, 

(English] 

THE;;MINISTER OF STA!E IN THE 
MIN1STRV Of FIN.a_NCE (SHRI SH-
ANITARAM POTDUKHE): Honorable 
Chairman, Sir, I am thankful-to this Honour-
able Hue and hon. MenDers who have 
participated in this.debate. This. honourable 
House knows that the second batch of 
SuppJern8n1ary Deman@s c~nslsts of 21 
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items amounting to a little over Rs. 2600 
, crores. Of this, around Rs. 13g0 crores are 
matched by savings and higher receipts. 
The net cash outgo will, therefore, around 
'233 crores. We hope that with buoyant 
revenues, this may not ultimately affect the 
fiscally deficit. 

16.06 hrs. 

[SHRI PETER G. MARBANIANG in the 
Chair) 

Sir, among others, addition. a! provisions 
are t>eing sought for fertiliser subsidy taking 
into account the various adjustments that 
have taken place in recent months. Addi-
tional funds are also being sought for im-
proving the network of rural godowns, and 
dis!ribution through mobile vans as a further 
measures to stenithen the Public Distribu· 
tion System in the most needy areas. IN the 
light of the Supreme Court's directions, one 
lakh relief. We are also seeking funds to 
providing working capital loans to certain 
PSUs ending their consideration by BIFR 

The technical supplementary matched 
by corresponding receipts or saving s in-
clude a large transfer tot he National receipts 
or savings iribxklde a large tasnfd to ghee 
national Renewal Fund action PSUs for fi-
nancing Voluntary Retirement Schemists, 
and investment for certain public sector 
projects Nine ten, grants have also been 
presented. 

Sir, many general points have been 
made in this honourable House, but I shall 
confine myself only to the Demands which 
have been placed before this House. 

Now, Sir, I will take up the points raised 
by some hon. Members in this House. Dr. 
Laxminarayan Pandey, while initiating the 

'discussion, expressed concern aboU1 the 
victims of the Bhopal Gas Tragedy. Sir. as a 
mailer of fact. an additional one lakh victims 
are sought to be benefited through these 
Supplementary Grants and the Government 
share the concern of Dr. Laxminarayan 
Pandeya. The WeHare Commissioner has 
already started disposing of claims from 
affected persons. The process of disposal of 
claims is a quasi-judicial process and has to 
be done carefully so that the genuine cases 
get relic due to them. The WeHare Commis-
sioner is a sitting Judge of the Madhya. 
Pradesh High Court and there Is no doub~ 
that he would dispose of the cases expedi-
tiously and with the required sYrTllathy: 

Sir, the second point raised by him was 
regarding the National Textile Corporation. 
We are asking fo, additional provision forthe 
Voluntary Retirement Scheme, and also to 
improve the liquidity of NTC. I must stress' 
that the retirement scheme is voluntary. In 
fact, these aemands are related to a turn· 
around strategy to revitalise the Nation -~ 
Textile Corporation. This includes select e 
modernisation. financial and manageri~ 
restructur;ng and rationalisation of man powI': 
through voluntary retirement. 

The third point which was raised by Dr., 
Laxminarayna Pandeya was regarding fer 
tiliser. The Government have taken a num-
ber of steps to mitigate the impact 01 in-
crease in fertiliser prices following the ac-
ceptance of the recommendations of the 
Joint Parliamentary Committee. The Slate' 
governments have been given Rs. 340crores 
to minimise the impact of the increase in 
fertiliser prices. In addition. a scheme to 
assist small and marginal farmers for under-
taking various investments has been an-
nounced. This scheme has been privided 
with Rs. 500 crares. 

SHRJ AJOY MUKHOPADYAY (Krish· 
nagar): Can the hon. Minister assure the 



633 Suppl. DemafJds for 

[Sh. Shanta Ram Potdukhe) 

PAUSA 1, 1914 (SAKA) Grants (Gen.), 1992·93 634 

House that the fertiliser prices would come 
down? 

SHRI SHANTARAM POrplJKHE: It Is 
very difficult to say at this stage 

ShriPanlgrrahl ha s mentioned that 
Fertiliser Corporation Is making losses. In 
fact, as required by law, its case is before 
. BIFR. The workers of the Corporation have 
submitted il revival package to the 1ripartite 
Committee,. Pending a final decisi!?n on the 
varlows altematlves, a non-plan loan Is sou Is 
ght to be provided to maintain roduction. Mr. 
Panigrahh also wanted to know whether the 
supplementary sought for meeting arrear 
claims which are still pending with the Gov-
ernment when the Government _bolisehed 
the Cash CompensatryScheme. The scheme 
as such stands discontinuedfromJune, 1991. 

Sir. Shrimatl Geeta Mukhe~ee has asked 
as to where from the money would come to 
the Reserve Ban of India and how the Re-
serve Bank of India would give this money • 

. As the borrowings from the IMF elp overall 
foreign exchange position, the Reserve Bank 
of India reimburses to thB Government the 
service charges. This Is given by the Re-
serve Bani of India from out of its own earn-
ings. (Interruptions) The hon. Member has 
Iso sought to now why we did notprovide for 
this orihinally 

SHRIMATI GEETA MUKERJEE: WhAt 
about my pointed qestlon I wanted to know 
whether the RBI will give It from its own 
profits or just by printing notes. 

MR. CHAIRMAN: let him complot$ his 
reply 

SHRIMATI GEETA MUHERJEE: Sir,l 
see your protection. He should ansser that 
requestion. 

SHRI SHANTRAM POTEDKHE: Tere 
is no cash otf!ow from the Government of 
India. 

Group of companies. In this case, assis-
tance Is being provided to meet stattory 
payments and also to spport a Volunatry 
Retirem,ent Scheme. 

Abuot Vigyan, Bawan which the hon. 
Member has raised, It Is hoped that the 
Vlgyan Bhavan complex will become opera-
tive of next April. It Is true that Rs.20 crores 
will be requred this year, Rs. 5 crores have 
already been provided in the Budget. R. 6 
crores is likely to be made by reapporo-
prloation. The-difference 01 Rs. 9 crores Is 
being soght through the spplementaries. J 
would not like to take much of the time of te 
House. 

About the other points made by hon. 
Members, I will try to Inter-act with them 
(Interriptions) 

[TransNlon) 

SHRI NITISH KUMAR: Expenditure on 
- Ministers (Interrption) Plese say something 

about this expeodiure of Rs. 19 croms. Will 
. there be some cut in it? 

[English) 

SHRI SHANTARAM POTDIKHE: ap-
peal to this h'ln. House 10 pass the Supple-. 
menlary Demands for Grants (General) 
1992-93. 

MR. CHAIRMAN: I shll now put Supple-
mentary Demands for Grants {General) fQr 
1992-93 to voth. The qestion is; • 

"Tht the respective spplementary sorns 
not exceeding the amounts on Ravena 
Accounts and Capital Accounts shown 
in the fifth colm of the Order Paper be 

.-' 
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granted ao the PI8sident out or tilt- SHRlSHAN1'~"" 
ConsoIdatedf1urJJ'Gf1ndlaatodehalY' ,tom0Y8: 
the charges tbarwil come In course of 
payment during the yeat ending 31st 
Marc. 1993 In Iaeped or the following 
dema_nds '8I1III8d Iir the -=onct col-

,~u....ar.-

Demand No&. S. 8,9,11, 15.24 27, 43, 
47. 51, 52. 63, 67, 71.12. 73, 77, iB, 78, 79 
anda1.- ' 

16.1711uors 

APPROPRIATklN~.S) SU", 1992 . 
I . 

lHE'MINISTER OF STAlE 1M THE 
MINIStRY OF fINANCE (SHRI SHAN-
fARAM POTDUKHE):lbegtomovaforteave 
to Introduce a sili to autI\orise payment and 
approprIa1Ion of certain further sums .rom 
andOutoitheConsolidatedFuneo~for 
-the yeac 1992-93. ' 

MR CHAIRMAN: The Q\I8SIIOn Is : 
I 

-That leave be granted to ~ a 
ail to authorise ~ and appmprI8iIon 
of certtain further sums from and out or the 
Consolidated Fund of Indafor1heyear 1992-
93 .. 

Th6 M'oIJon was Adopted 

SHRI SHANTARAM POTDUKH!: lin-
troduce the Bul-

: -That the Bilto authorise pajrnent and 
apppRlpl1allon 01 certain further sums 110m ' 
and out CJf1he'ConsoIdated Fund of IndIafat 
the year 1992-83. be taken In to COI"""-aon.-

. . 

MR.CHAHaNt TnecplSllon II: 

-Thal1heBiltoauythottsepaymentand . 
lIppI'OpIiation ell certain luther ""'" from 
and out 01 the Consolidated Fund Undia for 
the year 1992-93, be taken Into c:ansfdera-
tion-

MR ~RUAN: The Hou.- wBI now 
take up c:laUse-by-dause consideration of 
theBDl 

"That c:IauIes'2 and 31tanc:1 part or the 
BII.-

Th6 AfoIIon was AdopIetI: 
MR. CHAIRMAN: The question ~ 

That the SChedule, clause I the enact-
Ing Formula and ~ tide stand part of 
theBll 

The MotJo~sAdopIsd 

The Schfdu'le, C~ 1, the Enacting 
Fonrolaa.odthe long 'fit. war8 addadtoUle 
BIl 

, 
SHRISHANTARAMPOTDUKHE:lbag 

tOm0Y8: 

"That the 911 be passed.' 
Mr. Chairman: The MInIster may move 

the motiOft1or consIdaraIIon. '. MR. CHAIRMA't4: The quesdon IS: 
·Publlshed1n Gagette of lr.c:!le Extrao&dInarJ~-I" SectIQn2.~ 22.12.1_ . 
.. lntIoducw.tlmDv8d wIIh the I8COtnmalldatIon of the Pras~ 
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That the 811 be passed.· 

.{) The question Is: 

The Motion w:a~ AiJopted. 

MR.CHAIRMAN: Now we will take up 
the next Item 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
We will first take up the Statutory Resolu-
tions. It will then be followed by the Constitu-
tion (Amendment) Bill 

MR. CHAIRMAN: IS iltheconsentofthe 
House that we take up those items as pre-
scribed by the Minister of Parliamentary 
Affairs? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: SflrI S.B. Chavan to 
move the statutory resolutions. 

STATUTORY RESOLUTIONS RE: AP-
PROVAL OF PROCLAMATIONS IN RE-
LATION TO THE STATES OF UTTAR 

PRADESH, MADHYA PRADESH. HIMA-
CHAlPRADESHANDRAJAS~ 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRJ S.B. CHAVAN): I beg to move: 

·That this House approves the Procala-
mation issued by the Preesident on the 
tith December, 1992 under article 356 
of the Constitution in relation to the 
State of Uttar Pradesh. " 

·That this House approves tI'Ie Procla-
mation issued by the President :)0 the 
15th December, 1992 under article 356 

-
of the Constitution. in-18Iation to the 
,State of Madhya Pradesh.-

, _ "That this House approveS the ProcI#-
rNd.kin issued by the President on the 
15th Deoermer. 1992 ~nder artIcJe 356 
(if the Consfutiiiul, in reiaiion ic ine 
State of Himachal Pradesh.-

"That this House approves the procal-
mation issued by the President'on the 
15th December; 1992 under article 356 
of the Constituion in reiation to the State 
of Rajasthan. " 

MR. CHAIRMAN: Motions moved: 

"That this House approves the Procla-
mation Issued by the Presldnet on the 
6th December, 1992 under al1icle 356 
of the Constitution in relation to 'the 
State of Uttar Pradesh.· 

"That this House approves the Procla-
mation ussued bythe President on tM-
15th December, 1992 under article 356 
olthe constituion in relation tothe State 
of Madhya Pradesh.· 

"That this House approves the ProcIa-
~tlon Issued by the President on the 
15th December, 1992 under article 356 
of the Constitution in relation to the 
State of Himachal Pradesh: 

"That this House approves the Procla-
mation issued by the President on the 
15th December,1992 under articla356 
of the Constitution in relation to the 
State of Rajasthan" 

[Translation] 

SHRI GUMAN MAL LODHA (Pali): Mr. 
Chairman, Sir I strognly oppose and COl"de-
man the resoultion moved by the hon. Min-
ister regarding the black proclamatiml dil!; 
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missing the four constltlonany and duty 
elected State Governments. These procla-
mations are a murderous atta(;i( on democ-
racy and a rape on the Constution In the 
hlstury of cunsiiii,itloil. 

Mr. Chairman, Sir, In the present world 
we talk of federal State. The founders of the 
constitution, who were great thinkers had 
emphasised not once but many times that 
Article 356 in the constitution would never be 
called into operation. I would like to quote 
from the histiorical speech of Dr. Ambedkar 
which he deliverd at the time when all the 
Members of the Constituent Assembly In-
cluding the great lead&rs of Congress Party 
had opposed this Article. At that time Dr. 
Ambedkar had said' 

[English] 

I quote 

. "I shre the sentiments that such articles will 
never be called into operation and that they 

. remain a dead letter. If at all they afe brought 
into opera,ion, I hope the President who is 
endowed with these powers will take proper 
precaution before actually suspending the 
administration of the Provinces. I hope the 
first thing he will do would be to issue a mere 
waming to a Provint".8 that has erred that 
things were not happening in the way they 
were intended to happen in the Constitution. 

If that warning fails, the second thing for 
himto do will be to order an election allowing 
the people of the Province to settle matters 
by themselves. It is only when these two 
remedies fail that he should resort to this 
Article." 

(Translation r 
I would like to ask the. hC?n. Ministers 

who from morninQ till eve swear in the name 

H.P. and Rajasthan 

of.Dr. Ambedkar and the great Constitution 
founded by him, whether his soulwould not 
be pained to see that the constitution has 
been murdered and the Article 356 has been 
misused. 

Mr •. Chairman, Sir, I would ~Iso like to' 
submit that our Government had set up 
Sarkaria Commission to examine the Cen-
treState relations.The Commission sought 
the opinion of alithe political parties In regard 
to the Article 356. You will be surprised to 
know the reply which the hon. Members 
sitting on this side gave atthattlrne, In regard 
to Article 356 under which the Governments 
of Rajasthan, Madhya Pradesh, Himachal 
Pradesh and Uttar Pradesh have been dis-
missed. Sir, I would like to quite the viewt 
expressed by Communist Party of West 
Bengal in response to the enquiry made by 
Sarkaria Commission vide page No, 9 of its 
report. I would like my friends to point out, if 
they find any exaggeration or incorrectness 
in my submission or they should decide 
themselves their course of action . 

[English] 

To cut one's nose to give a bad omen to 
the meighbour. 

(Translation] 

Do not dare to cut one's nose to give a 
bad omen to the neighbour. 

Sir, CPI West Bengal in reply to the 
query sought by Sarkaria Commission vide 
page No,9, wrote· 

[English] 

"That Article and the consequential 
Article 357 should be drastically amended to 
preventtheirmisuse, The w:de powers given 
to the President under Article 356 s.hOIlId be 
deleted.- ' 
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[Transl'!-tion] 

Sir, I am quoting this from page 636 of 
Part-II of the report of Sarkaria Commission 
on which the reply given by C.P.I. has been 
recorded. Similar statement has been re-
corded at page 646. 

[English] 

Article 356 should be deleted. 

[Trans/ation] 

Sir, not only this, the recommendations 
made by the Sarkaria .Commission on the 
basis of opinions it received in response to 
its queries on page 9 have been referred to 

~ in detail at page 178, 179 and 180 of Part-I of 
liS report. But I would like to quote only the 
following lines-

[English] 

. "We havecarefuUyconsideredthe above 
suggestions. We have emphasised the need 
to exhaust all possible altemative courses of 
action to resolve the crisis before resorting to 
the provisions of Article 356 ..... • 

[Translation] 

Similarly they have given the following 
~ recommendations In Para 6.707,6.708 and 
6.709. 

[English] 

Article 356was amended by the ConsU-
I tution (FourtY-Fourth Amendmen!) 
Act.Clause (5) of Article 356 so amended, 
provides that a resolution with respect to the 
continuance in force of a pr:lclamatiori for 
any period beyond one yearfromthe date of 
issue of such proclamation shall not be 
passed by either House of Parliament un-
less two conditions are satisfied ......• 

H.P. and Rajasthan 
[Trans/ation] 

. Alongwith this, they have given follow-
ing.recommendation at page 179. 

[English] 

I am quoting from para 6.8.01 of the 
Sarkaria Commission's Repoert: 

"Article 356 should be used very spar-
ingly, in extreme cases, as a measure of last 
resort, when all available alternatives fail to 
prevent" or rectify a' break-down of 
constitutional machinery in the State. All 
attempts Should beto resolve the crisis atthe 
State level before taking recourse to the 
provisions of Article 356. The availability and 
choice of these alternatives will depend on 
the nature of the constitutional crisis." 

[Translation] 

Sir, priortothis, they have suggested a.!J 
the possible alternatives and the precau-
tions to be taken. they have suggested as to 
how the warning should be issued cmd rea-
sons should be given before the Imposition 
of President's Rule. At the same time, as per 
the principle of natural justice, the so called 
notice should be issued. In regard to Article 
356, though Dr. Ambedkar had said that it 
would remain a dead letter in the 
constitution,yet the Congress patry has 
misused it most frequently just to attainits 
pOlitical motive and to form Governments of 
its choice in States by totally ignoring the 
popular mandate and election results. They 
did not go by the recommendations of Sar-
karia" Commission nor did they go byviews of 
Pt. Jawharlal Nehru, Sardar Patel.and Shri 
Aiyangar and the other great thinkers who 
contributed a ot in the Constituent Assem-
bly. 

It will be a surprise to note if the ac-
counts of what has been done in the countrY 
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by the Government Is presented. It was 
responsible for toppling the Govemment of 
Punjab on 21.1.51, of PalIaJa on 4.3.53, of ' 
Andhra Pradesh on 5.11.54 and the Com- . 
munist Government of Trawancore, Cochin 
and Keral on .23.3.56 and 31.7.59 respec-
tively with the help of which the (3overnment 
is now trying to resist its political oppanant 
the Bhartiya Janata Party. The same was 
repeated in Qrissa in 1962, jn Kerala in 1966 
and again in Punjab in 1967. Reacting to 
their action, the people of the country over-
threw such a Government from the centre. 
During that time Article 356 of the Constitu-
Ilon ..... . 

(Interruptions) 

[English} 

SHRI TESINGH RAO BHONSLE 
- (Ramtek): I am on a pOint of order. 

Mit CHAIRMAN: Under what rule? 

SHRI TEJSINGHRAO BHONSLE: It is 
. a point of informaton. 

. 
MR. CHAIRMAN: No. Please sit down. 

(Interruptions) 

[Translation} 

SHRI GUMAN MAL LODHA: With the 
overthrowing of the Congress Party from the 
centre the swom in Janata Party Govern-
ment dismissed nine State Governments In 
1977.1 have always been opposing such a 
move of the then Union Government and I 
still oppose that. The mistake of the Janata 
Party Government Committed in 1977 was 
very much of the same nature which had 
ever been committed by the Congress 
Government in the past. Ever since the 44th 
amendment was brought about, the ,ques-

tion of dismissing the State Government 
. underthe provisions of the Constitution again 

became justlceable. During the year "982 
the Supreme Court stated while hearing the 
case of A.K.Ray that It was objective rather 
than subjective and hence the State Govern-
ments could not be dismissed on that ac-
count. 

Governors of the States have been 
reduced to the status of puppets playing In 
the hands of the Central Government whic~. 
uses them to serve its own vested politic!! 
ends and 10 lett hem act against the will of the 
public. 

h must have been marked asto how our 
Communist colleagues behaved with Mr. 
Dharmvirin the West Bengal. SimUarly, when\ 
a majority Government came to power in OUt~ 
State of Rajastban in 1967, the then Gover· 
nor Shri Sampumand tried to topple that 
Govemment andtheFebyinvited abloodbath 
which ultimately took the toll of seven lives in 
Jauhari Bazar. The way Shri Dharamvir, D·~. 
GopaJ Reddy, Shri P-awate, Shri Ram Lal, 
Shri Venkat Subbhaiya, Shri Krishna R.ao 
etc. have played as puppets In the hands of 
the Congress Government disregarding the 
instruments Of democracy can be sQen in the 
obnoxious results following the report of the 
Govemor of Rajasthan which is not in keep-
ing with the provisions of the Constitution. I 
would llketetell the hon. Minister of Home 
Affajrs that he cannot be absolved of the~ 
responsibility only by making a statement ~ 
the Rajya Sabha that the mistake wovld not 

. be repeated in future .• 

HON. MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAV AN): I never told like that. 

[English} 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): Please do not speak 
untruth. 
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.[Translatlon} 

SHRIGUMAN MAl LODHA: It is written 
In article 356 of the Constitution that-

[EngHsh} 

-If the President on receipt of a report 
from the Governor of a State or otherwise, is 
satisfied that 'a situation has arisen in which 
the Govemment of the State cannot be car-
ried on in accordance with the provisions of 
this Constitution." 

{Translation} 

Here instead of a letter being written by 
the hon. President it is written by the Gover-
nor of Rajasthan Dr.N.Chenna Reddy. I am 
holding tM authentic copy ofthe letter which 
has been circulated to all the hon. Members 
by Shri Chavan. He writes-'My dear Nar-
simha Rao'. The point is since when Mr. 
.Narsimha Rao has become the President of 
India. n is a novel news for the House. The 
fact remains that Mr. Narsimha Rao is not 
the President. No letter, ao copy of this letter, 
nothing like that was sent to the'1lon. Presi-
dent of India. The hon. President's writes in 
his order sheet that he, Dr. Shankar Dayal 
Sharma the President Of India has received 
a report from the Governor of Rajasthan and 
on the basis of that report along with the 
Information reached to him from other 
sources, it has been found that the pol~ical 
situation has taken such a shape in the 
State that the State Goverment cann ot func-
tion\lnderthe provsions of the Constitution. 
Here, I would like to submit that the very 
background of the said notification is uno&A-
stitutional. No such lenei'was written to the 
President's at all. No coy of that letter 'cYPS 
sent to. the hon. President of India. The Presi-
dent acted in response to sucha tetter which 

was not sent to him at all. It was stated i" the 
repol'ls of the Sarkaria Commlslon as also 
stated by Dr. Ambedkar that If any such 
report is sent to the hon. President from the 
Govemor, then the hon. President will write 
bakc to the Governor, and to the hon, Chief 
Minister of the State as we". Besides, there 
are alternative provisions like Issuing wam-
ing and issuing show cause noti:e which is 
based on the priciples of natural·justice. 
Now-a days things have ben changed. Wire-
less abd FAX messages are sent to the hon. 
Prime Minister and in response to that.l 
messge forthe offce of the Prime Minister is 
sent to the President House and on the basis 
of the same messge actions are taken. 

What I intend to submit is that is an 
unconstitutional notification. TIle notification 
is not in keeping with the spirit of the article 
356 of the constitution a~d keeping In view 
the constitutional provisions, It is only im-
perative that actions should be taken incom-
plience witt he provisions of the Constitution, 
constitution is. say a holy document wtlichis 
there to run the country. H the Govemors of 
the State are not well versed with the provi-
sions of the Constitution, then, I would say, 
whetherthey do have any right to ~ there on 
those posts. Notwitstanding, if they allow the 
blatant violationof the provisons of the Con-
stitution deliberately even then they are not 
at all fit tlo be there on their posts. H a 
Governor writes a letter to Shri Narasimha 
Rao, he violates his right and power as 
Governor. With all bumility, I would like to 
state t~t under the aritcle 356 of the consti-
tution, this is, only a wa~te papa. which has 
no ground for any action to be !,aken against 
the State Government. It cannot be made 
the basis for inititating action. Will the hon. 
~inister of Home Affairs explain as to what is 
the basis to initiate any action? When this 
letter cannot be made a basis for initiatinll 
any action bow then a State:~ovemmeOl 
can be dismissed particular when it enjo~ 
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the mandate of the people. The hon. Mlhls-
ter of Home Affairs should explain ••• 

[English) 

SHRI PAWAN KUMAR BANSAL 
(Chandlgarh): You do not refertomthe pro-
ceedings of the other House III this way. My . 
hon. friend is a leame4 Member; he knows 
this. 

MR. CHAIRMAN: Please do not refer to 
this. 

[Translaton1 

SHRI GUMAN MALLODHA: No prob-
lem. let there be no .reference to this. 

[English] 

MR. CHAIRMAN LAL: It will not form 
part of the record. 

[Translation] 

SHRI GUMAN MAL LODHA: But the 
question is how will you remove this uncon-
stitutional leUe.r from the record? How will 
you manage or manupulate? It is a waste 
paper. If the hon. President puts his signa-
ture on something unconstitutional done by 
the hon. Governor then the very notification 
becomes iunconstitutional. Sir, tour notifica-
tions have lately been issued from the office 
of the President. So far as the matters of 
other states are concemed, there are my 
colleagues who will provide facts about there. 
( will be strictly confined to the affairs of 
Rajasthan. 

Sir, on the one hand the media of India, 
the Press and the intellectuals ofthecountry 
have condemend . 

In unison the dismissal of the Goveme-
ment ofthl'ge States. 

The headlines of the newspapers read 
like-RoliticaIBlunder'. 'AssaUlt on its Constl-
tulon' the Deihl edition of the Indian Express 
writes· in its editorial 'Politixcal Nihilism'. 
Likewise, you can see the expression of a'1l 
the Newspapers of India. The Deihl edition of 
The Times of India which had so far been 
supporting the prolices of the Hon. Prime 
Minister has written - ·Cold blooded murder 
of democracy,- What has been written there 
is the statement of Shri Rajeshwar Rao that 
followed the report of the Sarkari a Commis-
sion. I was just telling that. The C.P.I. has 
gone to the extent of giving in writing to the 
Sarkaria Commission .. 

[English] 

SHRI TARIT BARAN TOP DAR (Bar-
raokpore): We still stnd Iorthat 

[ Translation] 

SHRI GUMAN MAL LODHA: Well, now 
he have every right to change his stand but 
I would like to submit that what he Is stating 
and what I am reporting is to cut one's owrt 
nose for giving bad omen to neighbour. He 
easily forgets that he hold It highlyobjectlon-
able when the President rule had to be 
imposed twice in Kerala. He roregets that his 
secret alliance might be shaken In regard to 
Darjeeling. He should relaise that someday 
they may also loose their own Govemment 
there. He should not foreget tht in democ-
racy he owns a natural repsonibilily to save 
the Constitutional tradititions in the countty • 
Not to go by that will amount to the murder of 
the demcracy itself. 

Sir, now I would ;ike to give you other 
figures. Those should also be noted. It has 
been said that the Governor of Rajasthan 
has mentioned In his report that the State 
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Govemment fa:led to control the riots there. 
The hcm. Members from Bengal, Maharash-
tra and Gujarat are also sitting here. I would 
like to cite some figl1res which are self ex-
planatory and tell th~ situation in different 
States. I have not colleted these figures from 
any news paper but these figures are given 
by the Government in reply to the Starred 
Question No. 385 on 21 December. 1992 in 

'the Rajya Sabha. According to these figures 
tlote highest number of killings which have 
taken place are in Maharastltra 259. 208 
persons were killed in Gujarat. I would liek to 
ask the hon. Minister of Home Affairs as to 
which party the Chief Ministers of Maharash-
tra and Gujrat belong. 

You have visited Maharashra and also 
deliverd a speech there. You. yourself went 
to take stock of the situation there and you 
were told by the people that the police per-
sonnels have been k;lIed.A police constable 
and a sub-inspector was killed'. I would not 
go into detail in this regard whether the 
killers belonged to Minority community or 
majority community. All of you know it well 
and i would not discuss that mater aere. The 
Maharshta police is more alert than the po-
lice of other States. The Police administra-
tion of the State is regarded better than any 
other. Recently in an ir.terview in Bombay I 

, said thatthe Cheif Commisioner of Pol;ice of 
that state should at least be gien the Gover-
nors's award. Had he not taken il timely 
action the entire Bombay would have been 
burnt. because anti-social elements were 
more ative there, who have been instrument 
in engineering such riots in the country trom 
time to time. They burnt the whole mari.<et 
there and started killings. According to 
Glovernmenrs figures 259 persons have 
been killed in' Gujarat. In comparision to 
Maharashtra and Guarat 94 persons have 
also been killed there and 208 persons have 
been killed Assam. w"ere also-the Congrss 
Is ruling. Alongwlt this 40 person have been 
killed in riots in Bihar, were our freinds are 
ruling. I would liek to ask which pary is ruling 

in Karns! ataka whether it is B.J.P. Of B.J.P. 
or Shiv Sana. I ave the reply given by the 
Govemment in qajya Sabha to the starred 
questlonNo.3850n21 dec .. 1992 asked by 
Shri Vithal Shari Patel and Ram Naresh 
Yadav regarding loss of life and propely in. 
the riots. Accrding to that reply 40 in Bihar. 
208 in Gujarat and 71 persons in Karnataka 
ave been killed in the recent riots. Alongwith 
this the loss to the propety has been upto RS. 
5.97 core. Rs 7.25 crores in Gujarat. Rs. 3.9. 
crore ill Maharastra where 259 persons have 
been killed and Rs. 6 lakh in Orissa. 

!n comparison to these figures if you see 
the figures of Himachal Pradesh you y(illfind 
that no riots have taken place there and our 
friendc; from otherside will tell you aboutthis 
who have visited Himachal Pradesh that 
whether any riots occured there or not. Ra-
jasthan has not suffered even one fourth of 
the total loss suffered by Marashtra. 259 
persons have been killed in Maharashtra 
while this number is 49 in respect of Rajast-
han. Then on which grounds you have dis-
missed the Government of Rajsathan. 

I would like to know whether there are 
two tyoes of constitutions followed in our 
country and whether there are· two types of 
judicaries in our country. Whether we have 
two different view points and our Home 
Minister has two different· see the things 
because somewhere he regards human life 
very previous and somewhere he lakes it in 
a very casual manner and gives no Impor-
tance to the killings of human beings. 

I would like to say thatm 27 persons 
have, been killed in West Ben9al where 
communit parties are iil power. whereas no 
persosns has been killed in Himachal 
Pradesh. You have not dismissed the Chief 
Minister of West Bengal Shri Jyoti Basu nor 
have demanded for that. Though. 8 persons 
were riddled with never demanded for the 
dismisal of that Government have dismissed 
the Rajasthan Government. Sir. you cannot 
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'lind any such examPle in the history. You 
can go through the Barkeria CofnmissiOA!s 
Report judgement given by Justice8hagw;di 
in 1977 01 Justice A.K. Rots judgement 01 
1982. You will not find any such exat\1)l8,lt 
Is just becuase there Is the Govermtnt or 
other party and it believe in the mandate 
given by the peopJe an excuse has been 
found wit the politcal motive In mind to dis-
miss that Govemment. ThlsexcusewiRnover 
stand the test of the jutice. 

The Govenment has started this P._roc, 
ess. n has dismissed Meghalya Government 
• What the Assam High cour:t has done, it 
slriked down that. It this way the Govern-
ment has misused the Article 356 in the 
~oIeofeasternregion.lthas dismissed the 
Govemments of Meghalya. Tripura and 
Manipur. The High Court of that State has 
given stay order on that but by ironring that 
order you are doing it from here. The Gov-

, ernmentlS misusing Article 356 and it is the 
murtJeroftbeConstitution. Therefore. I would 
like to state that this House can never give its 
approval to it. I would also like to state that he 
excuse given for it does also not stand to any 
reasons. If at all you want to justHy your stand 
then you will have to dimiss at least 10-12 
State Governments under the Article 356. 

Sir, now the other reason has been. 
given by the governent tbalKar Sevaks were 
semt from ihel'9. 

(Interuptions) 

SHRI AYUS KHAN (Jhunjh.unu): Mr. 
Chairman, Sir. he ha(l been the justice of the 
High Court of a Slate and if he has such 
V;ews then what IOrt of justice he would have 
gwn to ceopt. ..... ( lrlteruptions) 

SHRi GUMAN LAl lOOHA: Ayub 
.IIheb II mw Iton. Friend. I wanted to give 

H.P. and RajaSthan 

reply to hii queIy but he spoke in such an 
excilld mood ht I co~ not understand. 

II anything Is asked with politeness 
modesty, simpIicIy ~In apmperway,l will 
certainly reply to that with duecotuteasy and 
humilily. 

Now I would like to draw your attention 
10 the ground orl8asongiven by the Govern. 
It Is ridiculous, unconstitutional, Illegal and 
cannot stand to reasons. He writes that a 
Minister- in Raj8$than regsigned from the 
Government had participated in the Kar-
Seva. h should have actually been appreci-
atd as to how utiful was the hon.Chief Minis-
ter Shri Shairon Singh Shekhawat who In-
spite of his o~ rela~ions did tell the support-
ers Of the 8.J. P. and other people clerly that 
they would not be ·allowed to participate in 
the Kar Seva so long as they are in his 
Government. Shri Lalit Kumar Chaturvedi 
shoUldal&obe aweciated who relinguished 
the office of the Minister to take part in Ram-
Janam Bhoomi kar Seva. But the hon. Home 
Minister views sail these things through 
some other angle. 

Mr. Chairman Sir, I would like 10 quole a' . 
couplet in this connection-

"DASHAT ME HAR CHESS UlTA 
NAZRAATAHAI MAJNUNAZARAATIHAI 
LAlLA NAZAR AATA HAl." 

They view everything from the opposite 
angle. Instead of praising the Shairon Singh 
Shekhawat Government, they have dis-
missed it. Iwould like to make a submission 
to you in this regard. The Supreme Court is' 
the apex court of our country. The Supreme 
Court as well as the High Court have passed 
orders that necessary arrangements to al· 
low the darsghan of the idealS of Ram Lal 
would be made but the hon. Home Minister 
has slopped it. He has deployed para mili· 
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taryfOlC8S thera. ToCJay~ no one can go1here 
forlhe datMan. SIr, thiI)ract1ce has been 
going on th8nt since 1972'and then hen. 
Prime Minister is comriilting a ~ of 
court by ignoring the orders of the Supreme 
Court. the HIgh Court and the Munsr 
Court •• (~J I would II(e to c0m-
mend the hon. Prime Minister for laking 
pracautlonary ~ras Unlb Shri Mu-
Ia~Slngh, he did not dQ athingtotaminsh 
his.o.tnimage. He has said that even though 
thera. Pntsldent 's Rule, thera ara two lakh 
Kar Sevaks'. He askid them to disperse 
peacefully. He did not give firing orders and 
cause ~oodshecl~imha Rao JI did not 
caliSe bloodhead in UttarPi;acfIRlr1lkS-.: 

-layam SIngh. I would like to comend him for 
, • although some of his colleagues 81'8 cast· 
Ing aspersions on ~Im for his modety 
(interruptions). 

SHRtCHOTEY SINGH YADAV (Kan. 
nauj): Mr. ChaIm1an Sir, I am on a point of 
order. The person, Shd MulaY8"' SIngh, 
about whom he is saylAg-,·is.mt.prasentJn 
this House. Filing was made during his ten· 
duntbutftepnJlec:tedthe mosque. Thedeath 
toM was not ~ than 12. But without firing 
these people killed two lho~peopI8 and 
tbe mosqu was also demQllsheid (lnterrutpl-
OilS) 

SHRI GUMAN MAl lODHA: It is not 
true. They ara nol raady 10 rlSten when a 
rafereitce is made 10 Shri Mulaym Singh: I 
praised Naraslmha Rao P for not caU$lng 
bloodshed and for handling the matter con-
scentlaly. later under the pressuons ot· his 
poIlicalco..agues he went ~ainstth8 orders 
'If the Supreme-Court and the High Court. 
The courts had ordered Ihatfhe idols of Ram 
laI would be worshipped uniterruptedly, 
because II has been going on since t 952. 
What right do t_MYe to. stop it by.deplOy· 
Ing para,-mt!tary forcesAreen;t t~y comit-
ting cont8fl1'1 of court by doing so? Now 

they 81'8 making an outcry for the contef11'l 
of Court. They try to accuse Mr. Kalyan 
Singh of cont81'\1)t of Court. Then, please tell 
me why Shri Chavan should not be charged 
with contempt of Court. Who authorised the 
Govemment to deIy Court orders Who au-
thorised the Govemment to make an an-
~m.nt" to the effect that the mosque 
co~ ntbuilt? No administrative officer Is 
authona.q to do .the same without High 
Court or Su)reme Court order$. 

When the m8tter is subjudice in the 
Supreme -COurt and ~n orders have not 
been passed we should ~It. let the law 
raR8TS()wn COUFS8 and noboczy shoOld be 
allowed to take the law into his_hands. 

h has been alleged here that the'l(ar 
Bevak, wt'to were going ,Or the darshan«. 
Ram LalajWfiamJanambhoomi. were given 

,royal W81CO.'-.e-and reception. Chavan Sahb 
shoutd make It cIe_ar hera whether It is not a 
faolth;-t the Supreme Court had authorised 
that.veryone is fraetogo there forKarSeva. 
The right to;perform Kar Seva to Kar.Sevaks 
was not given at Govemmenfs merCy but I 
was given by the apex court of ... country 
i.e. the Supr,Me Coun.(lnterruptions) 

I would like to know whether Gandhi ji 
had sought permission to launch the Oult 
Inda Movement and did aruna ~ Ali. 
Jaiprakash Narayan and Achut Patwadhan 
give a can to revolt against the British Raj 
with prior permisSion. Many English people' 
were killed-and Govemment building~ were ~ 
set ablaze. Did Subash Chandra Bose seek 
permission tQ,. go to Japan and give a call 
from there, you give me blood and I will give 
you freedom.· Should they be called trai-
tors? My submisslol\is that the Govemment 
should ponder over It calmty. Should a p0pu-
lar Governemof be dismissed only because 
some of the Mlnlste" participated in w8lo-
come, without mentioning by any name. 
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17.00 hrs 

[English] 

Some high ups in the ruling party gae 
welcome and some high ups gave see off. 

( Translation] 

Is seeing off an offence. Please tell me 
in which Article ha it been written? The Kar 
sevaks went with the permisJlion of the 
Supreme court to the place where the puja of 
the Idols of Ram Lata had been going on 
continuously; Is it a crime to see then off? 
They were sent off on 4th. Was it a crime to 
do so? Three tp four lakhs people had gone 
there from Rajasthan and if some members~ 
of Bhartiya Janta Party had gone some-
where In some states to welcome them, 
there was nothing wr:>ng in it . The Sarkatrla 
Commision and our freinds from the Com-
munist Party have said that an elected 
Govemment should be allowed to run at last 
for four months. This is what Shri Ramesh-
war Rao wrote to Sarkaria Commission in his 
report. Our freinds from the Communitst 
party endored his report. Our friends from 
the Communist party ondoree his view. In 
the meantime Elections could be held. The 
people will decide whom they want. I know 
that : ~e Government wiil go forthe elections, 
I know that they are afraid of the people, I 
know tha they do not want the mandate of the 
people, I know that the do not want the 
mandate of the people (interruptions) Please 
come forward. It is rr.y chaliange.There are 
four Ministers from Rajasthan here. I am . 
ready to consent them_ let them contest 
from any field or any Parkamntary Constitu-
ency. leave tile case of prominent person-
alities,leave the case of Shekhawat jiLeave 
the case of our other leaders. Let them hold 
elections and see the results. They are afraid 
of going to people's Court. 

Now I amgoing to make a submission of 
a historical importance. Yesterday our han. 
Prime Minister said 

[English] 

'Articl.e 356 requires a new 
outlook.\article 356 reqire a change.' 

(Transalation] 

By'chane'\hedid not mean delection.He 
wanted a change fro some other angle. My 
hon. friends sitting this side should think over 
It ~ 10 what Is going to take plae in the 
counlry_..\Sicne the time of Dr. Ambedkar till 
date l.saIdlhat Article 356 would remain 
lneffectle~ ~ut It has been misused for more 
than 100times. People siting here know well 
as to how it was done in Punjab and other 
States (Interruptions) I would liek to say one 
thing aboufwhat the hon. Prie Minister said. 
He wanted a change in it. I say that if I:e 
wants a change let him delete it. Let the 
democrcyflow as usual. This is what I wanted 
to submit. 

[English] 

SHRI PAWAN KUMAR BANSAL (Chan-
digarh): Mr.Chaairman Sir, over the years, 
our freinds, fionding themselves often ove-
taKen by a feeling of p[arania as also of 
claustrophobia, have been prticupating in a 
clohony of our dichototomy about the pow-
ers of the Presidnet uiljer Article 356 to 
issue a procalmation assurming to himself 
the funtions of·the State Government and 
declaring that the function(; of the State 
Legislature shall be exercisable by the Par-
liament. 

Sir, the latest developments beginning 
with the black day of our history, that is, the 
6th of December, 1992, have once again 
reasserted the wisdom and foresig~t of our 
founding fathers when'they visualised that a . 
situation can arise when the Government of 
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a cording to the constitutions I provisions and 
it would become, in those circumstances, 
the bounder duty of the Union to take over 
the functions of the State Government. To 
call it, ourleamed ShriGuman Mal Lodha did 
an aberration of the constitutionsl powers an 
onelaught on constitution. I would submit .. 
with utmost humility, is a travesty of truth, 
because this provision is intended primarily 
to uphold democracy and to prevent it from 
deteriorating to a weapon of seH destruction. 
Ourconcept of secularism, that is, positive 
respect for all religions, was enunciated and 
has been reiterated over the years by the 
tenet ·Sarva Dharma Sambhav· It is mani-
fested by what India has always stood for. 
Ever the painful acceptance of partition did 
not us, though overthe years we have found 
that our friends thera for narrow political 
ends, have from time to time, tried to arouse 
communal passion. 

The most shameful day forthe nation of 
course was the 6th December, 1992. That 
was the day whenthe communal frenzy built 
up systematically overthe years by the RSS, 
VHP,Bajarang Dal combine was unleashed 

,to demolishj the 450-year old Masjid at 
J'yodhya. That day, certainly but unfortu-
nately will go down as the blackestday in the 
history of contemporarJ India. It requires no 
strenuous effort to conclude that the demo-
lition was the result of a concerted, a pre-
planned conspiracy, the magnitude, and the 
consequencj:ls of which could not have been 
felt before the actual results there of on that 
fateful day, which shook the entire world. 

With the fall of Masjid at Ayodhya our 
prestige dipped and the diabolical designs at 
the Sangh Parivar to turn India into a theo-
cratic state were exposed. The solemn affi-
davits filed by the then Chief Minister of Uttar 
Pradesh, Shri Kalyan Singh and some holy 
men turned politicians in the Supreme Court 
turned out to be a ploy to lob, to Ireact)or-
ously betray the apex court. Parliament. the 
Constitution and the nation. 

The Prime Minister, Shri p:v. Nara-
simha rao, committed as he was to his ap-
proach of consensus to national issues, stick-
Ier as he is to the rules of ·the game. to 
constirtutional and moral propriety and a 
believer as he is in the sokemn assurances 
given by hon ... urable men, resisted thede-
mand for the dismissal of the U.P. Govern-
ment at that stage. But the events that un-
folded afterthat day, unambiguously proved 
that the I:3JP Government in U.P. had for-
feited its right, and the moral authority to stay 
in Government even for a second longer. In 
all fairnes,s I would say that Shri Atal Bihari. 
Vajpayee, when he was initiating the debate 
on the No-Confidence Motion the other day, 
was candid enough to accept this fact. And 
he went a stap forward to pose a question to 
the Government as to why the 
U.P.Government was not dismissed earlier. 
Now for our friends to rise from the other 
sidelto find fault with that it is nothing but 
double talk and it is Iypocracy. 

Sir, I know of the legal attainments of the 
learned and hon. Member Shri Lodha. I 
would not really enter into much of a debate 
on those. Butl would like to make a humble 
submission that Article 355 of thE!' Constitu-
tion places an onerous responsibility on the 
Centre inter alia to protect every State from 
external aggression, from internal distur-
bances and to ensure-these are the words I 
would like to underline that the Government 
of every State is carried out in accordance 
with the provisions of the Constitution. This 
Article has to be read in conjunction with 
Article 356. While interpreting these provi-
sions, we cannot btl hyper- technical or 
pedantic in our approach. With utmost re-
spect, I would like to submit to Shri Lodha 
that we are in the court of the people and we 
are here to see. to watch the interest of the 
people, the agonylwhich tt,e people had to 
undergo and what responses of the I 
Government have to be there 10 

future. 
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ceedlngs of ihese~~a~~ffoa,i~{~le to 
punishment with Imprisonment and this of-

Sir, I humbly submit that if It transpires fence is a cognizable offence. 140 not have 
that the Government of.a Slate Is not-! want to sayihat a cognizable offence Is an offence 
to again underline the word 'is' because one 
can definitely interpret 'cannot' as 'is not', -
being carried out In accordance with the 
proveslons of the Constitution orlthat those 
holding the reins of the Government are 
flouting the the ConstItUtion, then It becomes 
the bou~n duty of the UniontGovemment 
to act. . 

Sir, such a siluhtion unfortunately did 
prevail in Rajasthan, In Madhya Pradesh, 
and in Himachal Pradesh when the Presi-
dent Issued proclamations under Article 356 
with respect to these States on 15th Decem-
ber 1992. 

Sir, the jubilation. the spontaneous jubi-
lation. and show of unbounded joy on the fall 
of the Masjid at Ayodhaya. the glorification of 
and warm ~tions to the so-called kar 
dewaks accon:fed by the BJP cadres includ-
ing even Ministers,to th~ marauders-per-
mit "" to use that wbrd-who had attacken 
Ayodhyaundertheguiseo1holykarsewaks 
to those sell-professed Ram Bhagats who 
showe utte~ contelll>l for teachings of 
B,hagwan Ra,,!,~mply demonstrated the • 
Dr. Jeykyll and Mr. Hyde, psyche of our 
friends on the other side. Sir. that is the 
characteristic of the BJP. Andfaced with that 
situation, it was the boundenduty- I repeat -
of the Union Govemment to act-and the 
Govemment did that act. . 

In the wake of Ayodhya tragedy. the 
Perpetrators thereof. that is. VHP RSS and 
Bajrang £ralcombine were declared unlaw-
fUl along with two Muslim communal 

• organisations. After this ban under the 
Unlawful Activities (Prevention) Act. 1967. 
any person who is a member of any ofthese 
unlawful organisations or any person who 
associates himself wittl the activities of 
these organisations. takes part in the pro-

for which the police officer can ar'I8st the 
offender without warrant. 

Sir. when the members of the State 
Govemments openly professed the RSS-

- VHP Ideology. there was no option left for 
the Govemment of India but to dismiss 
.these State Governments. 

Here' it is pertinent to refer the reports 
received form the three honourable Gover-
nors. I would very briefly refer first to the 
report received form the Governor of Hima-
chal Pradesh. The hon. Governersaysthat 
he had been keeping a close watch on the 
activities of the members of the BJP and its 
sister organisations like ASS andVHP aher 
they made known their intenlion to partici· 
pate in the Kar Sava. He says. "il nol 
disputed that the Chief Minist.- and his 
council of Miciste:"S have exhorted' and 
instigated the Kar Sevaks from Himachal 
Pradesh to take part in the Kar seva on 6th 
December. 1992. One Ment>eroftha Vidhan 
Sabha has publically admitted that he 
participated in the actual demolition of the 
Sabri Masjid and still they call it Kar seva. He 
participated in the actual demolition .• The 
Chief Minister himself being a member of 
RSS would not be in a position to carry out 
these directions sincerely and effectively. 
When the Chief Minister and some of his 
colleagues belong to the banned RSS. it is 
not possible for the adinistrative machinery 
to implement the ban faithfully. particularly 
when these Ministers are openly criticismg 
ban on these communal parties,' This was 
the opinion and these were the remarks of 
the Govemor of Himachal Pradesh. No fauK 
can.be found with thai particularly because 
we also know the fact that. it was the Chief 
Minister of Himachal Pradesh who has said 
that ifRSShad to be banned. II would mean 
Shanta Kumar was qirecting ~ arrest. of 
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Shanta Kumar. (Interruptions). ment the ban both in letter and 

I ~ woufd ~e to refer to some portions 
only ffQrn the final report of the Governor 
of MtI1dya Pradesh. He Says: 

• the feeling of Insecurity that has 
9rWedthe BHEL e"l»loyees and 
their families because of the 

;.lukewarm rfesponse of the ad-
ministration to deal firmly with the 
rioters and the pressure brought 
on the administration to accommo-
date the so-<:alled Kar Sewaks in 
BHJ:l are extremely serious 
developments .• 

Then he says referring to an Incident 
between the army and some miscreants. 

• the miscreants taking cover in the 
farm house exchanged fire with 
the army in which some of them 
were killed. this kind of happen-
ing strengthens my conviction that 
the spate of troubles leading to 
incalculable loss of life and prop-
erty is the handiWork of wen organ~ 
Ised and well planned strategy by 
anti- national elements.- . 

Further, the han. Governor goes on' 
to say: 

• With the reported state(Tl8nt of 
the Chief Minister Shri Sunderlal 
Patwa that the decison of banning 
the'RSS and VHP was unfertu-
nate, the State Government's 
credibility to sincerfely itJl»lem;ent 
the Centre's directions In ,the . 
matter is under a cloud Further 
from the response ~f the State 
Govemm;ent so far, there Is a 
question mark as to how BJP 
leaders like Shrl Patwar WhO 
swore by the values and traditions 
01 the ~SS will be able to i"1>le~ 

spirlt.-

The BJPs decision to observe Decem-
ber13as·BlackDay"-very rarely we come 
across ruling party declaring black days; 
prevailed In Madhya Pradesh. ~ hon'ble 
Govemar reports, 

• The BJP's decision to observe de· 
cember 13 as "Black Day" all over the 
country to protest against the above 
mentioned ban and its decision to observe 
protest week against these heinous laws 
from December 14to 20 are moves fraught 
with danger, particularly in the present 
context. "nterruptions). 

Further I quote from the Report: 

,; The outbreak of large scale 
violence was surely an act of well-

. planned strategy and deep- ropted 
conspiracy. The administration 
was a mute witness and abjectly 
failed In its prlmery duty to protect 
the life and property of the citi-
zens'-

These are the reports from the Gover-
nors and our hon. friend Sr. Lodha wants 
us to believe that arfticle- 356 is only sup· 
posed to be a dormant provision in the 
constltion of India. 

To be fair to him, I would now refer 
to the report of the Govemor of Rajasthan 
also. Admittedly, the Governor of Rajasthan 
addresses his communication to the primje 
Minister. of India, but what he says further 
.Is very very important. He says: 

"This Dan is not being imple-
mented at all" _ Mr. Lodha leaves 
out that sel'ltence _ "One of t"e 
Ministers had resigned ar~d • e 
along with 22 MLAs apan !r,'rTl 

about 15,500 BJP woi'llf'" lil(i 
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participated in the Kar seva at 
Ayodhya on 6th December, 1992. 
They were Given a royal send off 
and similarly a royal welcome 
when they rfeturned, by influential 
people in the pOlitical set up run-
ning the Government." 

That was the welcome being vien, that 
was the rE'ception b9ing accorded to those 
people who were gUilty of demolishing a 
place of worship at Ayodhya. It was in these 
circumstances that he said: 

"I would, therefore, recommend to 
the Central Governm;ent for tak· 
ing necessary action to dismiss 
the State Govefrnment.· 

The fault that Mr. Lodha has found 
with this commtrnication is that it has been 
addressed to the President 01 India. I do not 
want to enter into arguments which are 
hyper- technical and do not want to be 
pedantic in my approach or enter into an 
exercise in semantics as to what the report 
meens and what the president means. But 
I am sure, Mr. Lodha knows that it is article 
74 of the Constitution of India which says 
that there shall be a Council of Ministers 
headed by the Prime Minister to aid and 
advise the president. articles 355 and 356-
and mind you, Sir, these articles come 
under the chapter dealing with. Emergency 
provisions - give power to the Union 
Government to take such action as the situ-
ation may warrant, and in that event il the 
communication was addressed to the Prime 
Minister, by no stretch 01 imagination can 
we presume that it was not a report or a 
repart which cognisance could not betaken 
by the President. And in these three cases 
we Know-it was revealed on the floor of 
the House the other day- that after the 
reports were recaived, the Cabinet met, the 
Cabinet Committee on Political Affairs met, 

, H. P. and Rajasthan 

a conscious decision was taken in view 01 
what I have narrated earlier, and then one 
of the senior Ministers went the President 
with the recommendations of the CCPA, 
with the recommendations of the Govern-
ment to president'S rule was promulgated 
in these States. 

[ Translation] 

SHRI NITISH KUMAR (Barh): Whay 
did the dpocnce lunlrtc carry it why nto the 
Home Minister. 

[English] 

SHRt PAWAN KUMAR BANSAL: 
Those are not the pertinent questions ... 
(Interruptions). With these reports Iromthe 
Governments. and it is here thet I would like 
to say that the Centre rfesisted a demand 
earlier. It wa~ after these reports Irom 
three Governors who are not our appoint· 
ees, that the Governm;ents were dis· 
misse~. In doing so, the Union Government 
has only performed its. constitutional duty. , 

Mr. Chairman, Sir, in this connection I 
would like to refer briefly or two points 
raised earlier by Shri Lodha. I do not want 
to go back to the entire history as to which 
stat'3 Government was dismissed by which 
Governm;ent aft the Centre earlier. But I do 
want torfemind him that in. 1977 nine Gov-
ernmenft>, headed by the Congress in 
different States, were dismissed with one 
stroke 01 pen, only because they Centre. 
Shri Lodha referred to the events in Ma-
hafrashtra now. In 1984 it was the Con-
gress Govefrnment at the Centre which 
dismissed itS own Government in Punjab, 
because we felt that some sort of extraor-
dinary situation had developed which 
required an ~xlraordinary situation had 
developed whiCh required an extraordinary 
remedy. 

When we take an action under Article 
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356 of the. Constitution, we are not 
actuated by any personal consideraftion. 
We know what Jus!ic Sarkaria has said. 
The han. Home Minister has said in the 
Concultative Committee meetings and the 
Govemmentlsprepared for a discussion in 
this House here, provided our members 
Give us time to discuss these important 
matters. It Is Just not enough to enhome 
parts aUhe report that rait you and say that 
this' is what Justice Sarkaria said. They 
exhome one part of it and they throw it at 
our face. that will not do. 

I would say that Article 356 would 
require a serious consideration. As I began 
by ~aying. I would want that its scops is to 
be enlarged. You have got to say when the 
Govemment is not being carried out inac-
cardance with constitution aricle 356 can 
apply so that the legal luminaries like Shri 
lodha are .I')ot able to find lacunae with 
small P.9tty matters herE' and there in orderto 
b~lng to a grinding halt the working of the. 
Govemm;ent. That is whaft cafre has to be 
;\aken about. 

\ 

When I was referring to the present 
action. with ~II humility I wanJ to say that 
when we have take" this action, we have 
taken this action notlor anu self- glorifica-
tion or any sell-aggrandisement. We know 
the challenges that lie ahead of us when we 
dismissed the Governments. We know that 
the communal forces would re-{jroup and 
there are r-eports about that. We know the 
challenges that lie ahead. But we are not 
deterred by those. We are prepared to face 
those challenges because the Congress 
has faced the challenges in the past. The 
Congress is prepared to face these chal· 
lenges in the future:Please permit me to 
say that Congress is not Just a political 
party but Congress has been a mass 
movement; Congress has been an ideol-
Dgy. (Intertuptions) Today the countlry 
Nould say thaI there is a sort of confronta-
ion. I say that it is confrontation of 

H.P. and Rajasthan 

ideology. We are not deterred by sort of 
onslaught that comjes from the other side. 
we are prepared to take an"allthe subversive 
activities that will be launched by those 
organisations which have gon underground 
and the le~ders of which now want the 
Governme;,t to give undertaking that they 
will not be arrested. 

It is the clarion call of the nation today 
that has impelled us to take this step and we 
to do so and we did so. with resolute 
firmness to fi"ght these obscurantist forces, 
to apply a healing touch to the people -
Hindus. Muslims and others - whose hearts 
are bleading today. to reaffirm the nation's 
faith in our time-tested values and to 
restore to India its pristine glory. We Know 
that ttie'dark forces of religious bigotry are 
arraigned against us. But at this critical 
Juncture of India's history we have the 
support of right-thinking people of the 
"country, the right-thinking people who are 
the true inheritors of India's spiritualism 
who refuse to be caged by the narrow walls 
of unguided, communal madness, who 
accord priority human dignity and sensitivlt 
ies, who have ingrained in their ethos the 
true essence ojf Hinduism itself. 

As I said. when we took over the 
administration ofthese StC"es. it was for no 
cause of self- glorification bilt to preserve 
all that India has stood lor. 

To conclude, I would only ~ay. Sir, it 
is an extraordinary situation that prfevails 
in the country today. This axtraordinary 
situaftion did call for an extraordinary rem· 
edy and we had to take the step that we. 
have taken. 

Sir. the challenges I referred 10 are 
vast but we afre not deterred by that. The 
nation today is in peril. The Prime Minister 
referred to it when he talked of t 962. The 
nation today is in peril. The peple of the 
countr~ would defend it with all their mite. 
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'Th.ml< You very much. 

SHRI AUPOHAND PAl (Hooghly): Mr. 
Chairman, Sir, we are passing through a _ 
.".ry extraordinary situation In the country. 
Never baffor since Independence Qf our 
,country had been subjected tosuch Ai 
severe test. Our Constitution has been-
challenged, all the values our nation nas 
been upholding- hav.lbeen challenged. 

Sir. a fuU -fledged debate has already 
taken place on the occasion olthe No-trust 
Motion, I do. nlll want to l8p8at It. But hOw 
extraordinafry the. slSuatlon is had been 
made clear to t~ nation because wh{lt 
happened In Ay~ya on 6th QJce~. 
last was not only the demolition of a place of 
worship, but itwas apte;)lanned attack on 
tha Constltutlon,..gn t~ Judiciary, on the rule 
of. ~ . on th8 agfH)1d pluralist values of 
Hindu faith and terthat mattar, any rfeliglon 
wonh the name. 

Sir, It was religious terrorisM bordering 
on religious fascism anddl was built up ... 
(Interruptions). 

[ Ttanslation) 

SHRI NETISH KUMAR: Can faoclsm 
be rligious? 

[English) 

SHRI RUPCHAN PAL: It can be that 
Is called Golwalkarism and what has been 
propagated now ... (Interruptions). 

The ped of bigotry and fanatiCism and 
medieval barbarism ara out to reverse the .' 
process of history, they are out to throw to 
the winds reason and rationauiy. Sir, this is 
an extraordinary situation. The Union 
Government, as we have earlier stateq, 
has failed miserable to take timely action. 

I 

Had they Intervened on time - they were 
armed with the NIC Resolution, and the 
suppon was given, whatever step neces-
sary the PrIme Minister Could take, but 
they hesitated, they dithered, and It was 
reaDy a cottty delay and the nation had to 
pay a heavy price. 

Even after the grievous crime thaI was 
committed not onley on the place of worship. 
but also on the constitution. some 
half-hearted action is being taken. How 
else could I descrtbe that? The ban was 
announced and even after announcement, 
the action was belafted and so, what 
happened In Deihl Itself? The WhOM 
money belonging to a banned organisation 
wastaken away. It was allowed to be done, 
It did not happen elsewhere, It did not 
happen In West Bengal. 

Sir, th8 Pres«»nt's Rule In U. P. was 
a belated action. Too much trust that was rePoaect on the communat forces instead of 
listening to the voice 01 reason, caution and 
the warning of the National Integraftion , 
Council and the seculer forces had caused 
immense harm to the nation. A holocauft 
had followed and nowthe Union 'Govem· 
ment has col'he forward and dismissed 
thoseGovemments and imposed the Presi· 
dent's rule. There was no alternative left to 
it As a last resort, the Govemment had to 
act in a Very extraordinary situation. But. we 
have dlJmandedthat those who are aparfty 

, to this demolition should have themselves 
taken the moral responsobility and given 
up their offices. TIley did not d!lJhat. 
tnsteadel that. they had been ancouraglng 
the vandals. they had been arranging 
reoeptio~ to those vandals who had com-
mitted the gravest crime to the nation, to the 
Constitution and to our age-old values. 
Some of them were openly declaring about 
their aSSOCiation with these com"",nal 
organlsatio,," 

Sir. these Govemm;ents have failed 



869 Slat. ResolUtions,... PAUSA 1,1914(SAKA) In re.'afion 10 U.P., III.P., 61\1 
HP. and RiJiasthan approval of ProcIartJtIIIon 

miserably to -protect the 11ves·~ the 
properties of the peopIa overthe .... particu-
larly belonging to the mlnortty community. 
StUltodBy,ar8 they repentant? There Bnot 
;theleast repentance In them. Th8y wantto 
go further. Slogans have been raised even 
here saying: 

• yes to ke*aI Jhanki Hal. 
mathusa, leashl Balel Hal 

(EngRsh) 
r 

Someone else went evenfurther. had 
been threatening thattheTaj Mahal was a 
Hindu temple and they were seeking to 
destroy one of the seven wonders of the 
world. How else can we descIbt that 
except as 'reRglous terrorlsm'? They ar8 
oUt to destroy everything, they are out to 
ct,stroy this country and they ar8 out to 

today, we continlle to oppose It. But, today 
we say, It Is an extraordinarysltustlon. What 
happened In the case o;f punjab when the 
President's rule was l~th8l'8? What 
did Mr. L K. Advanl, who w. a Member 
of the RaJya Sabha at that time: do? He 
welcomed the Presldtrj's rule ~the, 
nation waS facing the worst sort Qf1erroriaa. 
Are we nOl facing a rellgJoUi t~rtsa of a. 
veryworsttype In ourcountry today ? So, we 
have no hes~on, we have no ,....,.,..Ion 
In supportrng that and we have ~ to the 
occasion. WhIle we continue tctoppose the 
misuse of this ArtIcle for na~ partiaan 
ends, today. we have no hesitation In 
saying that this Uttar Pradesh Gcwemment 
should have been dismissed Mn earlier 
and an earlier Intervent~ cOuRi have 
savedthe nation from the holocaUst andthe 
trallma that it had been subjected to. 

destroy the unity and the Integrity of the Sir, we do also strongly believe that 
nation. We are passing through a curious only administrative action will not db. It Is a 
sItUation. The people In their religious robe, political problem and we have to face It 
In their saffron shirt. what do they want to politicallY. It requires political solution. For 
Ido? Religious people should speak In a that, It reqUires determined will (of the 
. voice of compassion, In a voice of love and people, the unity of security forces. b 
In voice of brotherhood, but they afre d should not be that there Is some sOrt of 
speaking Inthelanguage of violence. They .understandlng at the top level only but • 
are saying that night Is right. There Is no shOuld go to the grassroot level.· because 
diffenmce between what Hitlerwant.cf to . thlsmonsterofcommunansm-lstcyingtoeat 
do and.what these RSS and such other Into thevitals of every chelfsh4ild value that 
organisations want to .perpetrate In Our the people have been holding cIose·t6 their 
country:_.... . hearts, valueS' they have been upholding 

'Sir. we, theleft parUes, partJcularluthe and the rightS they have IJ.Chlevec11hrough 
CPI (M) had all along 'been opposing this long stroggle. A full-fledged dIsc:ussJon Iaj 
provision of the Constttution of india, be- taken place In this House. I do not want to 
cause we have ourselv8s fleen the worst repeat them . 
voctln$ of· this Article. Eighty. six times, But f .... two poIn1s to add. Ona II 
perhaps, including the last four times. the regarding ..... the Prime MinIster wanted 
eXSraordlnary provisions of this Article baWl to say reganIng his comrneD\.on 1IHNIeed 
been used and mostly,' has beert , to revl8.the provision of 8,fici8356. WhIj 
misused. During the days of t.rs. Indira .~.~ wecld ROt u~ PerhapS 
G~I, It was nisUsed for the IargesIl \ he~ to,rhean ~~ he could not .... 
number ottlmes. we had beenopposing-I vane ~ ...... becallS4I the Govemmanl or 
and stili~, WJ oppose'_' we had UP • .i. noi~~Jwdrefusedtotake 
submm8d;a memOrandum to the SarkarIa .1he'CettrllIlelp...~ -had been assurirtg 
~; we ·had ~bt •. Prtn18 ... ~,.~ th8I . ..o1Idng Me'moe,.. -ell .... ~ • and .. woUHf. happe" .to ttl!, structure. 
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They were assuring ~he Supreme Court that 
Ram Janambhooml-Babrl masJid site would 
be protected. Because of this assurance 
and there Is no such Interpretation of article 
356 thaft before things could takea worse 
tum, the Government could act, he said, he 
could not Intervene earlier. In the case of 
such -worse thing is likely to take place, the 
Government is authorised to act. That 
provision so far as I unOerstand is required. 
But still today, while the provision that hati 
been invoked, had it been invoked earlier, 
it would have saved the nation. Still today 
we say that this Government should desist 
from misusing the provision. Such steps are 
not curative. It will I'!ot cure the disease. It 
is a small palliative. It is a retrieve only. 
Political problem rfequires political solution 
and the recalar forc~es of this countru will 
have to fight against this monster of commu-
nalism which is out to destroy the country 
what is needed is, the unity of all the secular 
and democratic forces down to the grass-
root level. 

We do believe that whoever believes in 
secularism should com forward and do the 
urgent task of uniting the people at this 
critical juncture of the nation. 

[Ttanslaticm) 

H.P. and Rajasthan 

hiding all the I lppenings, probably the 
Home Minister might have been watChing 
C.N.N. and B.B. C. for the events taking 
place in Ayodhya. He was unaware of the 
happenings in Ayodhya aft that time as well 
as the future happenings when the whole 
world knew it already that when people in 
such a large number were gathering there, 
they were bound to attempt to demon ish the 
disputed structure. But the Government 
y,as unaware of it andtook no action in this 
regard. That is Why I said that no Govern-
ment exists in the country. 

The Incident which took place in 
Ayodhya that day is a matter of shame forthe 
cr' 'ltry. Today, this is not the question that 
the Centre-stale relations are affected, or 
we have been opposing the Article 356. This 
is also not the question that the recommen-
dations of the Sark? 1 Commission are 
being implemented. This is not a praise. 
This is being implemented like the recom-
mendations of the Sarkaria Commission, 
this is also nol a praise. What would be its 
effect un Centre-state relations as today the , 
question is that whether this countrycan be 
governed under the constitution? Today 
the question is whether the orders of the 
courts will be complied with or not and if 
these are complied with then who will defy 
these orders? A Governments as well as a 
political party defy these orders? 

SHRI HARI KISHORE SINGH Mr. Chairman, Sir, this is a very serious 
(Sheohar): Mr. Chairman, Sir, with great matter that the orders of the Court are dis-
sorrow and pain I am taking part in today's honoured In the presence of a leader of the 
debate on this issue. It seems as if there is largest opposition party of this House. He 
no Government in the country today and all "was standing there. I do not have any 
of us have forgotten in the country today anci'l.!.. hE!sitation in saying that had Shri Advaniji 
aU off us have forgotten civilization and made'some efforts. I Know that it was not in 
culture of this coutry. The incident of 6th his power to stop the demolition of that 
December at AYO'1r', 3 is a sllir on the structure before such a Irenzed crowd and 
civilizationourcountry. Had there.beenany such a large number of KarSevaks, but had 
Government at the Centre this event would he made some efforts then we could have 
over. That is why l said that there was no shown to the country as well as the world 
GovemmentattheCentre." there was any thatthe leader of the opposition tried his best 
Government in Delhi it must have been but his efforts turned futile. 
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Mr. Chairman, Sir, aGovemment time and 
again presents its affidavits before the 
Supreme court, Allahabad Hgh Court and its 
Luckr.ow Bench to the effect that It will 
abide by the orders of the courts and just 
now Shri Lodha Ji was speaking in favour 
of that Government. We are unable to 
understand all this. Shri Lodha Ji is not only 
a honourable member of this House but he 
has also been a jurist and a Chief Justice 
of HiCh Court (Interruptions) 

Mr. Speaker, Slr,l am not speaking like 
a parrot. You are taught like a parrot. Your 
leaders have beentosltamarhi. Iwilltellyou 
about them. • 

Mr. Chairman Sir, secularism is the 
legacy cf our freedom movement and the 

. basis of our constitution and is also a symbol 
of the unity and the political structure of this 
country. But what happened in Ayodhya on 
the £th December was a blow on it . A 
structure and an old building was not 
demolished but it was a jolt to the Constitu-
tion an the basis of the constitution of this 

, country and we would not be able to recover 
from this situation very soon. 

Mr. Chairman, Sir, the Government of 
Kalyan Singh wasthere, Kalyan Singh was 
the Chief Ministerof Uttar Pradesh. He was 
hesitant to accept Mahatma Gandhi as the 
father of the nation. I do not want to go in 
details about other things but I would like to 
ask mt friends of B. J. P. whther they also 
have some reservations about accepting 
Mahatm Gandhi as father of the nation or 
whether it was only Shri Kalyan Singh who 
had certain reservations in this regard as he 
was given a responsibility of demolishing 
this structure in Ayodhya. Therefore it has 
become a major issue today. We are 
against imposing the Article 356. The 
Structure of our country is federal. We do 
not want a violent stroke on our constitution. 
But the prevailing situation is not ah ordinary 
one. It is something extra ordinary. Today 
a challenge is being posed to the history, 

. . H.P. and Rajasthan 
culture, 'Iegacy of the freedom movement, 
constitution and the rule of the law. This 
challenge must be accepted by the Govem-
ment. I consider this Government as a 
worthless one which is unable to accept this 
challenge. It should tender its resignation. 
Owning the moral responsibility the Home 
Minister as well asthe Prime Ministershould 
have tendered their reSignations on 6th 
Instant. . 

There is a challenge and it is the duf) 
of every citizen who believes In the 
sovereignty of the constitution of this coun-
try and have faith in the Government of the 
country and wants to strengthen the secular 
forces of this country to accept this chllenge. 

[English] 
SHlil INDRAJIT GUPTA (Midnapore): 

Mr. Chairman, Sir, our support to the 
promulgation of president,S Rule in these 
four States of Madhya Pradesh, Himachal 
Pradesh Rajasthan and Uttar Pradesh should 
not be taken to mean that we, of the Left, 
have basically changed our attitude to 
Article 356 of the Constitlltion .. Article 3~6, 
I think. was never meant to be used in an 
arbitrary fashion. Unfork.nately, in.the past, 
on a large number of occasion, it has been 
used arbitrarily and subjectively and for 
political or party purposes. We, in west 
Bengal. have been at the receiving end of 
that also. All such cases. we have opposed 
stoutly. You know, one very normal way at 
doing this thing is to question whether the 
Government in power there continues to 
enjoy a majority or not - in the State 
Assembly. So many cases are there. You 
know also, Sir, in the North-Eastern States 
how many times it h~s happened where it 
has been anncunced that the Chief Minister 

. has lost his majority but the chief Minister 
says: "No, I have not lost my majority.· The 
normal way as recommended by the Sar-
karia Commission, also is that in aU such 
cases who has a majority or who has lost 
the majority should always be tested on the 
floor of the House and not' outside some-
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where. It should not betested Ir] the drawing 
room of the Govemor, In his residence. But 
so many cases are there where without 
fresorting -10 this testing on the floor of the 
House, It has been arbitrarily declared that 
he has lost his majority and President's Rwle 
In has been applied. Can we put such cases 
on par with the present case? So. we have 
always opPosed in the past this misuse of 
Article 356 for purely party and political pur· 

'pose - arbitrary misuse. But I am sorry to 
say that it has given us a great deal of 
concern and pain to come to this conclusion 
this time. We could easily have stuck to our 
old-line and said: ·Under no circumstance 
will we agree to the use of Article 356, not 
even in the present case.· But on the facts 
of what happended before December 6th, 
on December 6th and just after December 
6th, It becomes impossible not to justify the 
action of the Government in deciding to 
dismiss these Governments and replace 
;them;by President's RUle. I am not going 
by the reports which the Gov~rnors have 
sent. Those copies have been supplied to 
us, 10 all Members. I must say that they are 
not convincing at all - most of them. They 
seen to me to be the command performance 
by the Governors particularly in the case of 
Himachal Pradesh and even in the case of 
Madhya Pradesh: There is plenty 01 
material and facts here in the Governors' 
report to show that normal conditions 01 law 
and order had broken down. Not in Hima· 
chaI. But in Madhya Pradesh, cercainly. In 
Uttar 'Pradesh, there is no need for me to 
cfescrI)e what was happening. 

On the grounds at maintaining com-
RaIna! harroony which I think, is the basio 
furdamental of the Constitution of our 
country. Article 51 (a) of the constitution 
tab abo~ promoting harmony. This is1he 
duty - what Is called the Chapler on 
Fun.damentaJ Duties, Fundamental Duties 
of every *en of this cOuntry and no 

H.P. and Rajasthan 
Mini$ler, no party leadet' Is above these 
fundamental Duties. He has to abide bu 
that. It sayS: 

to promote harroony and the 
spirit of common brotherhood 
amongst all the people of India 
transcending religious, linguistic 
,end regional /Or $dional diversl· 
ties .... 

This is the Fundamental Duty which is 
wilfully being trappled upon by what 
oappened there on the December 6th. 
( Inttlm;ptions) 

SHRI RAM NAIK (Bombay North): 
When was this introduced? 

SHRI ;INDRAJIT GUPTA:let us not go 
into it. Whenever it was introduced, this is 
In force now. (Interruptions) 

SHRI RAM NAIK: It was during 
emergency which you supported. (lnt9ffup-
tions) 

SHRI K.P. UNNIKRISHNAN 
(Badagara): Why did you not remove that 
in 1977? 

SHRI INDRAJIT GUPTA: Why did you 
not remove that when you were in power? 

SHRI K.P.·UNNIKRISHNAN: On the 
contrary your sp.okesman· said. ·~u would 
not remove it.· (Interruptions) 

SHRI INDRAJIT GUPTA: Moreover. 
do you mean to say, when there is no 
emergency you can do things again~ the 
maintenance oJ communal harmony? It 
should be permitted! This is a very devious 
distorted kind of logic; I must say. Then 
there was wide -spI'8ad kilHngs going on, 
arson going on, looting going on. rape of 
women going on. murder of innocent 
people going on.Those ~reall on ~ 
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The other dau the t.tinJaterofDefence here 
speWing In the debate mentioned an ex-
ample. He talked about a communication 
between hlmandthethenC~Mlnlster of 
Madhya Pradesh Mr. Patwa from Bhopal. 
He said about how Mr. Patwa had rung him 
up and ~id, "We are not abI~ to control the 
situation. AD this murder, loot and burning 
Is going on.· And he had asked the Defence 
Minister to give him some army help, the 
reinforcement Accordl!)g to the Defence 
Minister, the army columns were sent 
there. They were kept near· Bhopal, I 
presume. After that, reports continued 
about these killings and looting going on. 
He said, then be rang up to Mr. Patw ... and 
said, "what Is the matter? You asked for 
'the army and I have sentthe army; Why are 
you not using the army? • The army was 
not used. What is this? not a double 
dealing? It is like Mr. Kalyan Singh whose 
repeated assurances have been referred to 
so many times - assurances to the National 
Integration Council, assurances to the Prime 
Minister, assurances three times backed 
by affidavits' before the Supreme Court -
that no harm would be allowed to the 
structure. And then after that 110 compa-
nies of Central Security Force had been put 
aft his disposal by the Prime Minl$ter.-Ibey 
we~ under the deployment of the Chief 
Minister at that time and they were never 
deployed to protect that structure. When 
they were ordered ultimately to move from 
Falzabad to that site, the road was blocked. 
The road blocks wel'8 put up on the road. 
Even then they were trying to advance. But 
the Dstrict ~istfate under whose com-
mand they were, ordered them to retum. 
Whatwas,1JOing on? The total anarchy and 
Ghaos, total break down of law and order 
and total over-rldlng total break down of 
law a,td order and total over-ricflng of aM 
consl4endtions ~ comroonal harmony. 
~ore, In sUch ,conditions, this cannot 
be· 'conSidered to be .. normal condition. 
Uoo«such cordior\s 1hey have had to do 
It. (/ntenl.f:7llons) 

You discuss wlth;hlm about Kumari 
Mamata Banae~ee Outside In the lobby ••• 
(Interruptions) 

[Englsh) 

Andy, I would say, the the question 
then also arose, jlfter the Government 
decided to ban these communal organisa-
tions,·.whether such a Gove~ment remain-
Ing Jnpower would really be ableorwould 
be willing to irf1>Iement that bon. 

[Translation] 

SHRIMADAN lALKHURANA (SOUlli 
DELHI): You should aSk Kumar! Mamata 
Banerjee. 

SHRIINDRAJIT GUPTA: It you have 
so much affection for Kumari .Mamata' 
Banerjee, you take. her to lobby and 
discuss with her. (Interruptions) 

18.00 hra 

They would never be able to do It 
Why should they do It when they 
themselves belong to those orgonizations? 
So, it was a very ridiculous situation. And, 
therefore, I think that In these circum-
stances, there was really no option. I am 
not holding a brief torwhat the Govemment 
has done before and durin those days. lcan 
well understand and sympaihiza with the 
Prime Ministerforteeling that he has been 
betrayed and that he has been msled and aD 
that by these 'people. It Is for him to pondar 
over as to why he allowed hlmsel to be 

'·mIsIed and be,-ayed and why he was gul~ 
able as to follow everything that was said to 
him by ShriKatyan Sirlgh and by the leaders 
of this party. That is for hlmto think. -He Jtas 
gat his own philosophy. He Is weicometo 
haw it. \but, he la(Idec{'the COUIIIyln the first 
class major mess. such a mess as we have 
never faced before in our h~. , 

Now we cannot say thII ~ ... ~ 
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made all these serious mistakes and since 
there are serious lapses on his part as Prime 
Minister, he should own up moral responsi-
bility. And I am surprised that in his reply, 
yesterday, he did not utter a single word of 
regret.\He may put the blame on anybody 
and that is uptohim. But, honestly, Ithink he 
should utter a word of regret to the country 
s.Jying • We, the Govemment had assured 
you that we would protect this structure but, 
I am very sorry, that we failed". HE' should 
say that much· We failed to do it", whatever 
may be the reasons. but he does not say a 
word. Therefore, this Governmen: has aso 
Indirectly helped these people. Now, I want 
to say finally one thing. Can it be apermitted 
to indulge in activites which will help and 
further fuel sacessionist activities in other 
parts of the country? What will be the ef-
fecte of the breaking up of this mosque on 
the country? What will be the effected of the 
breaking up of this mosque on the militants 
in Kashmir? What will be the effect on those 
people in Punjab who are demanding a 
separate State of Khalistan? What will be the 
effect on those elements in the North-East-
ern States who are saying tht they should get 
ou~ of India? They all belong to minority 
communites, whether it is Muslims or Sikhs 
or Christians. And ten times now they will 
think as to how they remain as citizens in a 
country where the majority community is not 
repared to tolerate the religious rights of the 
minorities and is bent upon destroying their 
religious institutions.\! do not know whether 
you understand it or not, you are stoking te 
fires of secession and that is another reason 
whay those Governments should not be 
permitted to continue because they are 
against the unity and integrity of this country 
and against the communal harmony. 

Let me make it veryctearthat ouroppo-
sition, in principal, tothis imposition of Article 
356 will continue. (/ntc"uptions) We have no 
such hundred per cent pure people as ali of 
you are. You stand always on yourprinciples 
and then forget. We know. If you like, I can 

speak on that. 

I may explain why in this ase we are 
suporting this proclamation. (lnterruptions_l 
They ought to draw some lessons from this, 
Instead of going on shouting all the time. I 
know that Shri Khurana has got a loud voice. 
But It does not Imress me at al. 

Sir, we re supporting this proclamation 
because this is an extraordinary case and I 
am sure thatthis is not going to be allowed to 
be reported over and over·again. 

[ Translation] 

SHRI SHIVRAJ SINGH CHAUHAN 
(Vidisha): Mr. Chairman, Sir, the HJuse has 
been discussing the No-confidence Motion 
for hIe last three days. I m a newly elected 
member 01 this House. I came to the House 
in the bye-elections held last year .. I was of 
the view thaI ruling party gives point-wise 
replies to the issues raised in the House. But 
I was suprised and pained to hear the dis-
cussion on No-Confidence Motion. 

the Prime Minister and his other col-
leagues of the Cabinet spoke on the no: 
confidence motion but they simly beat about 
the bush. The hon. Prime Minister and the 
other Ministers CO'Jld not justify the dismissal 
of State Governments raised through No-
Confidece Motion. I can unde ,:,e justifica-
tion of imposing President's rule in Uttar 
Pradesh due to Ayodhya incident. But what 
was the justification behind dismissing the 
Legislative Assemblies of Himachal Pradesh, 
Rajasthan and Madhya Pradesh? These 
State Governments wer9 discharging their 
constitutional duties. They were fully imple-
menting the orders of the Central Govem-
ment. The workers of banned organisations 
are being arrested. The offices of banned 
organisations are being sealed and closed. 
However, it is a different mattorthaithe High 
Court has ordered to operl several such 
offices. Out State Governments were follow-
ing the diroctions issued by the Central 
Government. Hon. Bansalji has given un-
sound arguments and also refered to thf 
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report ser by thp Governor of Madhya 
Pradesh. He has stated in the report sent by 
the Government of Madhya Pradesh. \He 
has stated in the report that the situation in 
Bhopal was beyond control even after the 
10th Instant. Riots were taking place in the 
B.H.E.L. Hon. Arjun Singhji has visited 
Bhopal. Not only Arjun Singhji, but 5-6 othe, 
Central Ministers also visisted there. I would 
like ~o inform that no riot place in Bhopal after 
9th. No significant took place there afterthe 
9th. He has alos stated that the ruling party 
had a proposal to observe a black day on 
13th. It was quoted from the r~port submitted 
by teh Governor that the ruling party was 
celeberating it a Black Day. I would like to 
point out that the CPI-M Government of 
West Bengal, have organised Bunds many 
times in West Bengal agains·the policies of 
Central Government. Agitations have been 
launched in West Bengal agaisnt the poli-

,cies of Government of India time and again. 
If you justify the dismissal of the Government 
of Madhya Pradesh because of organising 
the Black Day, then why did you not dismiss 
the Government of West Bengal. 

We were talking of riots. Reference has 
also been m~de to the r:ots that took place in 
BhopaJ Bansalji wc:;s saying that riots were 
pre-planned. I agree wit him. But it were the 
Congess people who erlgineered riots. The 
Congress peope incited the riots in a planned 
way. Thes people wanted to defame the 
B.J.P. Government of Madhya P.raClesh. The 
Central Government wanted to provide a 
excuse for dismiSSing the Government of 
Madhya Pradesh. The M.L.A. of North Bho-
pal prepared a plan to instigate riots on 6th 
instant with-the people of Congress. That 
M.L.A. as seen spearheading the rioters at 
many p'aces on 7th. He was inciting the 
people looting the shops and putting the 

, shops on fire. Our Government arrested that 
M.L.A. and sent to Jail and he is still behind 
the bars. Hon. Arjun Singn was lelt very 
disapPOinted on this. He was very distressed 
after the Bhopal, riots. He went to Bhopal by 

air. He is very sensitive. But he infomrmed 
the Doordarshan of his visit to Bhopal before 
leaving for Bhopal. \He want to se riot-vic-
tims alnwith the team 0 Doordarshan. He 
was much grieved to see the plight of riot-
victims. He deemed to dismiss the State 
Government even in that State of Utter grief. 
No other thing came into his mind even at tht 
time. It was not rtefirst time whp1 the people 
of Congress had demanded of'd ismissaJ of 
the Government of Madhya Pradesh. Since 
the very date of the B.J.P. Government 
coming into the power in Madhya Pradesh, 
the Congress people has been in power 
there for 40 yeas. They have a great yearn-
ing for the Chair or power. They consider 
themselves as the born rulers so they think. 
How can others rule the State? They have 
sincebeen.endeavounng to dilodge,the B.J.P 
Government of Madhya Pradesh Iwould like 
to state when we came Into power. there wo." 
an overdraft tothe tune of Rs. 150crore. The 
B.J.P. Government 01 Mahdya Pradesh waive 
off the loans amounting to Rs. 714 crore. The 
peorle of the Congress Party has been 
alleging since then tht it was a corrupt prac-
tice. The they started saying that the B.J.P. 
Government has waived the loan 01 the few 
people. It should waive the loan 01 all the 
people. We had waived off the loan uptn Rs. 
10,000/-. They demanded to waive the en-
tire amount of the loan 01 all peope. When we 
went through the list of te persons against 
wom loans were outstanding we found that 
most of them were Congressmen. They had 
taken loan in their names and in the names 
01 their wives, fathers and sons. it a.mounted 
to lakhs of ruppes. They are demandin9 to 
waive off those loans. 

They talk of maintaining law and order 
They eyes of Shn ArJun Singh became w1 
with tears. after seeing the plight ot not 
victims. I would like to ask as to where was 
the sensitiveness of the Congress people 
wnen the minOrity people In Kashmir valley 
were being looted. ruined and fleeing. These 
uprooted people 01 Kashmir are Icing hard-
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(Sit Shlvraj SIngh Chauhan] at that time I had gone through a list. senior 
leaders of the Congrasswe .. InYoJvedlnth\.· 

shlplhere In Deihl Hadthe ~peopIe encroachen.nL LandWorth Q'OI'8S of rupees 
. visited the camps refugees of ~r? I wasencroachedbyCongrass~asweilas 

would Uke to ask wtwre doe sthelr ~ive- antl-soclal elements. We launched thIa anti-
ness go when ~e Issue of Kashmir rlot~ enaoactunentdrlveandpasedlLAjun SIngh 
people arises, Deihl and the entire counlli ,It said that he would stand 1 front·of hie 
witnessed riQts In'1984 after the assassin. "bulkIoZt!r and would not aJIow • to be used. 
tIon of IndIrJ Gandhi. Thousands of Sikhs At1hat ttme we said lI1at evn ~he palance or 
wel'8 rnurderaEI and manyGuruclwras wel'8 ArlUR. Singh jl at Kalwa ,woUld be spared. 
damaged. ,trhe big leaders of the CoOgress ThIs 1l)'u{I~er of the B.J.P. wi also run 
partywel'8leadlngthe rIcJIeJs.'CbavanSahebl thel'8. ~had a co~ list. The Con-
at that time how many Govemmetns were gre$$hlen 'had no answer, they paid that 
dlsmlssed?HOwmanypeopieweeamlsted> jhugglS were b8I(Ig cIemoUshe,d. or.course. 
Many ~'Who led the riQters beqame our Goverrrment. 5i{," PH paopte' living In those 
Members of Parliament after getting the tlck- ihlJ,gis were tenants. ¥congressman had 
ets from the Congress. I would like to ask at least fifty Jhuggls. ~ Singh P h., given 
whether they have taken sny action against leasetothemandtheyUSEl<l1(Jsentoutthose 
them. Madhya Pradesh has ~malr:ae(f an " jhuggis. When jhuggls wer8~hec'( 
Island of peaceforttuBe years. Riots used to ' three Marutl cars were recovered1t:om1he1'8 
errupt fl'8quently in Madhya Pradesh when and companions of Ar}un Singh JIM rup-
the Congress was In power there; Riots In ning away In ..,ose cars. Telephone ~118 
Bhopal, Bihar, Ralsen and Indore 'Were wee reci>Y8IlKU,omthehouses of the eon. 
common. Bhopal usually witnessed!'iots gress leadel'$, which wera In thler posses-
almos for 15days in a month. Peope belong- sion. We had'certainy demoflShed jhuggrs In 
Ing tc? minority community usuany (8malned Arifnagar, Arjunnagarandhastnaynagarbyt 
panickey. Ever since the Government of the we had made a housing schema sans jhug-
Bharatiya Janata Party has come to office, gisfQrthosejhuggls-dwellerswhowereJving 
not even a single Incident of riot ocur,d In In_an unhygenl atmosphere on the bank of a 
Madhya pradesh except the kJcident I)f 6th dirtynunah. UndertntschefJ19rntheGowm-
December and It remained an island of menthadconstl'UCtedsome;lvuses(orthem 
peace. Id, Muharram, Dussehra and OlwaR and at th \Ime there was a scheme to alloi 
weraobserved peacefuJy and with the sp-trtr houses to all the remaining jhuggis dwellers. 
of brotherhood. A confidence In the Bhartlya 
:anataPartywascreatedamongthemlnority 
community In Mahdya Pradesh and several 
people belonging to minority community 
became membefl Of the Bhartiya Janata 
Rey· 

Mr. Chairman, Slr,lwauld like to submit 
that Shri Arjun Singh, ShrIMoti La! Vora and 
Olhers happened to be Chief Ministers' of 
~hya Prade. But OOr Government had 
r80rlJanlsed 16 new dIstricts.,The report of. 
the DIstrict reorgaaanisatlon COmmialon he 

M!'.qttalrman,Slr,lw~ -been-galherlng dirt since long., No chief 
anti-encroachment d!ive wwas . launched MInister of the Co..!)gf8SS had the courage to 
duringtheruleoflh88haratlyaJanataParty Implement the rapo~ of the ~-Reor-
wheoMun Singhjtws a member of .. Leg- ganisatlon CommissIOn. Perhaps. members 
lstalive Assembly. Arjun Slnghji tabled an from Bastar and ChhattIsgarh, nj.ght not be 
tdjoumment motion on antJ".encroachmenl present hel8 nor BhaIdwaJ and ~ ArVInd 
drfve. He submllledfo the Hlmse fhalhoues NeWa1'8 present hare but aI the people 01 
.... being ~ Mr. Chairma!J. BW, Mahdya' Pradesh _VII ~ thole 
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decisions .. Ariun Singhji boasts a lot of the 
welfare of adlvasls. He Is the hero of the 
Churhat hottary ca~ and Is al$o1(n expert at 
Tender leaf. Atjun Singh JI used to boast a lot 
of the welfare of the labourers engaged in 
collecting Tendu leat but when he was the 
Chief Minister. He fixed As. 12.50 for per 
hundred bundle of Tendu leat. The B.J.P. 
government had started to give As. 25 in 
place of As. 12.50 tor per hUndied bundle of 
Tendu leaf. We brought prosperity to Adva-
sis, Land was in the po~lon of several 
Advisls tor years together but there were no 
trees ... [ Interruptions) The .. were no for-
ests. Some AOvisis were not geting lease-
deeds due to the provisions Of the Forest 
Conservation Act, 1980. We are thankful to_ 
the then Prime Minister Shri V.P. Singh. who 

, had permitted us to grant lease and we had 
granted lease of land to three lakh Advasis.At 
that time, we onstructed two Jakh house 
under Ayodhaya scheme aod handed them 
over to Harijans. We dug 52 thoudand welts 
underJeewandharascheme and given them 
to these paope. No one but several welfare 
worKs were done by to B.J.P. Govemment of 
Madhya Pradesh. We had eraicated corrup-
tion when the Congr&ss was In power. (Inter-
ruptions) 

Mr. Chairman, Sir, I wil take 2-3 minutes 
more. Othermembers speak here fourhours. 
I am a new Member, I will take a little time 
mOre . When the Congres was in power, 
people used to stand in the verandah of the 
Vallabh Ahawan, where the Secretariat 01 
the Madhya Pradesh Govrnment was 
housed, and whenever officials came there 
lor seeking their transfers, these. people 
demanded dilleent rated for transfer 01 

,employees of diffentcategones. Forexample, 
an inspector will have to pay this much 
amount, a sales·tax in,spector will have to 
p:ly this much amount and the collectors and 
executive engineers wiD have to pay this 
much amount. People with money bags met 
r, lisno leaders of the Congress in the veran-
c .t) o! the VaUabh Bhawan. These people 
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had developed transfer a:' a business, Tn'dfl 
a neo-business by the name of the transf:;, 
Industry was prospering in Madhya Pradesh 
and several congress people got ell1>loy' 
men!. When the BJP Government came to 
pOwer, It did away with the transfer Industry 
and we provided a clean administration, 
sans corruption, to Madhya Pradesh. The 
Member of the Congress had brought a no-
contidene-molion against the BJP Govem-
ment of Madhya Pradesh during the last 
session of the Assembly. I am ot saying so. 
newspapers of Madhya Pradesh may be 
conSUlted, they could not prove any allega 
tion. NewspapersJike .. Nai Ouniya" .• Oqinik 

-Bttskar" and· Navbhara!" raised questions 
in their comments whether the Congress 
had brought No-Confidence-Motion agaisnt 
the B,J.P. Government or the B.J.P. hi ... · 
brought it against the Congres:'We had PtJ, 
them into dock. They could not prove aPI' 
charge. 

Mr. Chariman, Sir, I would like to suml. 
that the BJP worked for te welfare of eact"; 
and every community be they backward or 
down-trodden orexploited, be they support-
ers of the Manaal or the Mandir. We worked 
for the welfare of all and this is the reason 
that he c9flgressmen fen that if the B.J.P. 
Government continued for full term 0 five 
years, the Congress would be swept out. 

SHRI NITISH KUMAR ( Barh): Sa~' 

something about the charges levelled 0'1 
Uma Sharti on Patwa. 

SHRI SHIVRAJ SINGH CHAUHAN. 
Nitish Kumar ji,bear With us even for a shon 
while. We do always bea With you, Mr 
Chairman. Sir, even if drought conditions 
prvalied in Madhya Pradesh Janala Party 
Governmen! shouid be dismissed. All the lie 
they used to JI',ake this sort of demand. If 
there is drought O~ lIood or rt some one dies 
of cod congressmE<:" would say that there is 
a hand of Bha'1,ya Jana!a Party In it. Once 
twins wer£' born Inthe :amily 01 Oong~ess 
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leader then one of his friends remarked that 
the Bhartiya Janata Party must be having 
hand in It. Th~ would not say anything other 
than dismissing, the Bhartiya Janata Party. 
They knew It very lYe'l that if the Bartiya 
Janata Party Govrnment remains in power 
for 5 years in Madhya Pradesh then none 
would be there to even take the name of 
Congresss. As In the villages It was said that 
find out a case of small pox and get a prize 
of Rs: one thousand. In ihe sme way, people 
would have siad that· find out a Congress-
man and get rupees one thousand in prize". 
They had visualised thC'.t if the BJP Govern-
ment remained in power for full five years 
then they would be of nohwere. 

Therefore, Mr. Chairman. Sir. I would 
like to submit thJ;lt Mr. Arjun Singh. who is at 
present at number t':Vo ad is trying to be 
number one has said tht the elections will be 
held with in a year. I would like to ask as to 
who is M. Arjun Singh to declare that the 
elections would be conducted within a year. 
I amy be ha· .. ing less experience and less, 
knowledge and younger in age but my gen-
eral awareness says that if the Legislative 
Assembly has been dissolved then the elec-
tions should be conducted within six months. 
If there are some extra ordinary situation 
then with the permission of tis House the 
President's Rule cn be extended. But Mr. 
Arjun Singh is not alking of six months\ he is 
syaing tha th eelections will be condcted 
within a year. He knows it very well if the 
elections are conducted todya then Congres 
will be washed out. In what capacity does Mr. 
Arjun Sing say that the elections will be 
conducted within a year. 

TOday, our worKers and the former 
Ministers ae being a~rt!sted. The Vice Presi-
dent of the State Unit of BhartiyaaaaaaJanata 
Party has also be~n arrested. Sir. hon. 
Chavan Sahib is sitti~ here. he had assured 
that no ban will be imposed upon the routine 

activities ofthe BhartiyaJanata Party and ;,s 
workers will not be arrested. But Mr. Chavan 
Sahib, all the workers and leaders of the 
Bhartiya Janata Party in Madhya Prdesh are 
being arrested. We do not cae for the ar-
rested. You may go on arresting, and sup-
pressing them but how far you will go? You 
may full the jails with as mny arrested as you 
can. But there will be no dearth of peole in 
BJP who would come forward forthe service 
of the nation. How long they wll go on su-
pressing the people? We will come again 
with double strength. Sir I would like to warn 
that if they have got courage then they would 
conduct elections before February or March 
and face the people. the public will decide. 
The decision will be in the people's Court. 
Supression and injustice will not last long. 

"NOOR KE KE KIRAN JUIM PAR 
BHAARIHOGI. 

RAATINKI HAl LEKINSUBAA HNMARI 
HOG I" 

[English) 

DR. KARTIKESWAR PAATRA 
(Balasore): Mr. Chairman, I fully support th", 
Statutory Resolution moved by the Home 
Miinister.1 would request the hon. Members, 
who ar ow opposing it. to pass tl1is Resolu-
tion. 

Some hon. Members were stating a 
completelalsehood a complete illusion here. 
I will substantiate it. Every Member should 
appreciat. every Member of this House will 
appreciate the stand taken by the hon. Prime 
Minister. He has tolerated all the govern-
ments run bythe patles other than the Can· 
gress in the States. snce he came to power 
more than one year and four months. He has 
tolerated them though we have demanded 
here in this House and outside also to dis-
miss some ollhe State Governments which 
are doing nuisane in this country. But the 

. han. Prime Minister -hs every patiently toler-
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ated them because he is a very democrat; he 
is a follower of the Father of the Nation, 
Mahatma Gandhi whose name some Mem-
bers ae taking In this House. • 

Einstein, the famous philosopher of the 
world said for Mahatma Gandhi that Genera-
tions to come would scarcely beleive that a 
man like Mahatma Gandhi would ever trod 
this 9,fIrth in flash and blood. One cannot 
believe that he has got tremendous toler-
ance. 

Even Mr. P.V. Narasimha Rao showed 
his capability to be the rightful progeny, to be 
properdisciple of Mhatma Gandhi. Our Prime 
Minister has accepted the Governors - they 
are still continuing~ who have been appointed 
during the regime of Janata Dal; some of the 
Governors .. re still there, who are diehard 
members of the Janata Party. Our Prime 
Minister use to hear them because, he doe 
snot wnat ot dea with them with politictbias. 
That is the main rason. 

Now, I wantto give you SOI'T'l9 exaple .\On 
April 30, 1977, the then Acting President, Mr. 
B.D. Jatti, proclaimed that nine States would 
be dismissed and tho Pesident's Rule would 
be promulgated there. At that time, he was 
under great pressure; he was compelled to 
proclaimPresidenta's Rulethere. The Asian 
Recorder dated JU1e 4, 1977, reads as 
follows: 

Mr. Jani hd declined to sign the 
proclamations when they wre pre-
sented to him because he wanted 
time to consider the Central Gov-
ernment's advice. He was reported 
to have sought detailed informtion 
abQut the reasons and circum-
stances calling for the dissolution, 
particularly when the concerned 
Governors had not reported to him 
any constitutional break-down in 
those States". 

On August 3rd and 4th, 1949, Dr. 
Ambedkar categoricaly stated in the de-
bates in the Constituent Assembly which 
was going on for drafting a Constitution how 
Article 277 and Article 278 should be there. 
He had referred to the duties of the Union 
Government to protect the States against 
external aggression and internal distur-
bances. In that he stated that after ARticle 
277 the following new Article be inserted. 

" 277 (a) It shall be the duty of the 
Union Government to protect every 
State agalOst external aggression 
and internal disturbanes and to 
ensure that the Government 01 the 
State is carried on in accordance 
with the provision of the Constitu-
tion". 

One thing I want to state ~ere. If we 
properly judge the debate started in this 
House, some Members demanding dismissal 
of this Govern me "'. It is very sad. They know 
that huge expenses are incurred on elec-
tions, they know it very well. There is no 
reason to dismiss this Government or to 
demand for the rsignation of ths Govrnmetn. 
This Government is the saviourol the county 
now. Those who are demanding this. they 
are the saboteurs. they are sabotaging this 
country. I want to categorically state here 
Itlat all Members have heared the vOice 01 
India through different medias. It has also 
been written in a newspaper in he lorm 01 the 
leUerto the Editorthat· Shri Avani, have you 
heard the voice of India? What is India? I 
want to ask them. 

I want to say in this House that Kalidas 
said: 

" Astya Taaarasyat Disho Devo 
Tatya Himalayo Nabho Nigdhirajo, 
Purvo Paro Taya Nidhi 8agahya 
Sthiti, Prithviya Iboman Dando:. 
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India Is the epitome of the whole world. 
In the spiritual sphere ttadilion in respect of 
humanitarian ground. In Rlspect of cultUl'8' 
heritage and In every resped. Has BJP 
realised what they have done? They have 
betrayed the nation. They have betrayedthe 
cOnstitution and Its secularism. They have 
smashed the cultural hel'ltage and a hlsto~· 
cal monument of India. Tl)ey have smashed 
the reputation of India In the world. 

I would also like to mention one thing In 
this confext Hon. Members have heard that 
Shrlmati Benajir Bhutto; the ex·Prlme Mlnis-
ter of Pakistan dBmanded the dismissal of 
. ~wazGovemmenttherebecauseof demo-
lition 9f 60 tefTl>les in Pakistan. Shri P. V. 
Nara*imha Rao dismis3ed the UP Govem-
mentfor demolition of Babri Masjld. SimUarly 
SMmatl Benajir Bhutto demarided the dis-
mlsssat of Nawaz Govemment for demoli-
tion of 60 Temples in Pakistan. 

I hve heard all tl>a hon. uembers. Be-
~_stated the God faces the shrlnketh 
from inaokind. They are doing such things. 
~at8 the Meghnaaaaaads. They arsteal-
Jng Ram and Lakhan from the people 0 India., 
What they aratelling is all false. Tha time will 
come and wIU reveal the truth;'what Is right 
and W{'at is wrong. everybody, every coun~ 
tryrtlan Is a silent ~pctator in this country. 
The Govemment stand is very clear. 

Tulsidas has said: 

"Sendook BhilrPaap Chhipo ns, Neech 
Chhipo na Badpan GaL 

,Sabha Ke bhilar Pandil Chhipo Na. 
Suraaj Qthipo Na badal Chhal:. 

OnecannalhideUletruthforallthetlme 
to come. The activites of BJP can be re- . 
vealed and It hU been revealed also; the 
countrymen heaved a s~ of'ralief on the 

nght of 6th Oecemberwh,n ~hrt PN. Nara-
slmha Rao declared the \ diSmisslil of UP 
Govemmenlandp80leof.,tire~ 
It. The world Is satisfied when the four ecw-
emmants of BJP wel'8 dimissed by our hon. 
PrIme Minister. I congratulate our hon. Prime 

- Minister for this. 

One more thing- I would categorically 
mention here and that is, RamiS the incarna· 
tion of toierance. 

Sir, Ram is the incarnation of tolerance. 
Ram is the incamation ot humanltarlsm, 
. 'am used to pay resped to the 'fiery ne-
glected person of the society. Sut. what 
B.J.P. people doing? In the name 'of Ram 
they ar looting an they have gon8 to demol-
ish a Masjid. an age-Old epitaph. a historicl 
monuments of India and someody was tell-
Ing that they have plans to demolish the Taj 
Mahal also. It is a shame for the nation. it is 
a shame for the country and a $hame forlhe 
BJPpeople. 

I used to demand that the BJP should be 
banned from this country . In the name of 
Ram - you will be astonished to know -
they took lakhs 0 Khadaus (sandals) 
througout the~untry iu(l Chaariots S;tying 
that they were Ram·s Khadaus That is a 
hallucination. :hese are all Megnath·s actlv-
ites. It should be banned prOMrlV 

With these words I request the hoo. 
MelTt>ers to support this Resolution in this 
House. 

SHRI SOBHADREE$WARA rRAO 
VAOOE (Vijayawada): Mr. C~lrman. Sir, I 
lise to express our party's PO~ of view on 
this itTlJlOrtant matter. 

Sir ~ we do not approve of the action of 
the Central Govemment in disIJIiSsIng the 
three State GO¥emmentsin Madhya Pades. 
Rajasthan and, Himachal Pradesh atMd , .. 
dissolvilI9 the State Assemblies In those 
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three States. It is ompletely controary to our 
constitutional provisions of democracy. 
Those three State Governments wereelected 
for a period of five years. The reasons shown 
are that those three State Governments may 
not imlment the ban ordes that had been 
issued by the Union Government. 

18.33hrs 

[MR. SPEAKER in the Chai" 

Our party feels that it is a wrong step 
taken at a wrong time. The Governmet has 
not taken th right decision at the right time. 

When the Government ws fully aware 
that the Kalyan Singh Government was not 
at aD going to give any instructions to stop the 
lear sevaks if they tried to construct s0me-
thing or demolish the structure that is there, 
how did this Government ,howdidthe Home 
Minister have a faith that nothing would go 
wrong there? Does not the fault lie on the 
Government's part all;o? 

Apart from that. the Kalyan Singh Gov-
ernment, immediately after taking oth, they 
-went to Ayodhya and they had taken an oath 
there lhattheywould construct a Ram ten1)Ie. 

They have deceived the centra! Govern-
ment, they have deceived the Supreme Court 
and other judicial institutions, they have 
deceived the people of this country ,\But the 
blame lies on the Centra! Government also, 
because it failed to protect the secularhaJac-
teristic of our Constitution.[ Interruptions) 

MR. SPEAKER: We have disclls,;ed 
this matter for about 15 hours. There are 
many other items in the Aenda. Please 
conctude. Otherwise we would be required 
to sit very late tonight. 

SHRISOBHANADREESWARARAO 
V ADOE: Under the Constitution, there is a 
provisio8 under ARticles 352 and 353_lfyou 

had imposed emergency in Faizabad district 
alone and taken upon the responsibility to 
protect the structure and seen that nothing 
happened contrary to the Supreme Court 
orders, then this calamity would not have 
taken plac and the subsequent communal 
holocast would not have taken place. That is 
how, you have failed to take a right step at 
the right time. 

Now by dismissing three Governments, 
you re giving an opportunity to tht Party to 
gain some sympathy from the people. You 
have gone againt the Constitution. And the 
main damage is being deraaailed and they 
are getting an opportunity to gain sympathy. 

MR. SPEAKER: You must help us. We 
have already spent fifteen hours 'on the same 
topic. 

SHRI SOBHANADREESWARA RAO 
VADDE: Sir, I would like to make clear my 
Party's point of view on this. 

MR. SPEAKER: You did that last time. 

SHRI SOBHANADREESWARARAAO 
VADDE: Sir, yesterday we heard a great 
leader, Shri Vajpayee, who said that they 
have believed in Gandhiji. If they have 
any least respect to Gandhiji and believed 
that means are more important than ends 
then they would not have done this. Just few 
months back. the BJP has undertaken Ekta 
Yatra. What is the use of Ekta Yatra when 
you are dividing the people of this country on 
communal lines and driving wedge in the 
communal harrnony?My submission to the 
Government is this. You fight it on political 
plane; you unmask the nefarious game of 
the BJP, VHP, RSS and other banned or-
ganisations; you isolate then and take iton a 
political plane as a challenge. Yesterday we 
heard the reply of the Prime Minister. We felt 
sorry -I fuDy agree with the views expressed 
by our revered leader Shri Indrajit Gupta-
that after so much calamity has taken place 
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in this country, the Prime Minister has not 
tried to Justiiy the Government's stand and 
he has not said any words of repentance for 
all th.at had happened in Ayodhya. You have 
dismissed simply the three Governments 
which have nothing to do with the incident in 
Ayodhya. Why have you not dlsmissed the 
Government in Maharashtra? why have you 
not dismissed the Government in Gujarat 
Why have you not dismissed the Govern-
ments in Assam and Karnataka? You are' 
acting contrary to the provisions of the' 
Constitution. So, Sir, we express our strong 
reservations over this measure. You could 
have taken this step after some time. These 
State Governments definitely would not have 
implemented the ban order. At that time, you 
can find fault with them, If they do not imple-
ment the ban orders then you can dismiss 
these State Governments and the people 
would support your action. 

Sir, I express our strong reservations 
overthe measures tai(en our strong resefva-
tions over the measures taken by the Gov-
ernment. Even now I urge upon the Govern-
ment to fight these communal elements with 
aii sincerity on a political plane. And in thai 
respect we all will extend our helping hand. 

{Tra.nslation J 

PROF. PREM DHUMAL (Hamirpur): Mr. 
speaker, Sir, I rise to oppose the statutory 
resolution moved by the hon. Home Ministpr 
seeking approval to impose the President 
Rub after dismissed the four State Govern-
ment ruled by the Bhartiya Janata Party. 

Our friends need one or the other ex-
cuse to say something. After imposing ban 
on R.S.S., Vishwa Hindu Parishad and Bajar-
ang Dal, the voice is now being raised to 
impose ban on the Bhartiya Janta Party. 
Who has stopped them from banning B.J.P.? 
Kansa had also thought in the same way. He 

had thought that if he killed the offsprings 01 
his sister he' would become immortal but 
even then Krishna was born in jail and he 
brought an end to Kansa. So, if you are also 
going into the same direction may God grant 
you wisdom. 

Sir, the circumstances are repeating 
themselves. During eme rgency congress had 
got the support of the leftists. At present also 
it has got their support. The repressive 
measures were taken during the emergency 
similarly bans are being imposed even to-
day .. Pawan Kumar Bansal ji has quoted 
from the report 01 the Government 01 the 
Himachal Pradesh but he has forgotten to 
quote from the second page. It is like the 
case of that bird which sees one thing and 
overlooks the other or is like that gentleman 
who sees one thing and overlooks the 
other.He has perhaps not read the second 
page of the report of the Governor's. He has 
forgotten to quote from that page. h has been 
clearly admitted by the Governor on that 
page that the h~n. Chief Minister of Hima-
chal Pradesh had met him and he had ex-
pressed his intention to impose a ban on the 
R.S.S., Vishwa Hindu Parishad, Bajrang Dal 
and other organisations and moreover he 
had possed the orders to this effect. 

Sir, the Member of the Legislative As-
sembly who was alleged to have taken part 
in the Kar Seva, was arrested immediately 
after making a statement by him to that 
effect. He was a Member 01 the Bhartiya 
Janta Party but he was arrested just alter his 
statement. He has read out only that portion 
of the report which suited his whims Mr. 
Bansal has ignored the main part of the 
report. He did not bother to read out the part 
which went against him. 

Sir, no Llntoward Incident took place in 
Himachal Pradesh before or alter the 6th of 
December. Not even section t44 w,jls im-
posed there then why was the Himachal 
Pradesh Government sacked? 
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Sir, in reply to a question in Rajya Sabha 
It has been stated that 20 persOI)S were killed 
in Andhra Pradesh, 94 in Assam, 40 in Bihar, 
15 in Delhi, 208 in Gujarat 78 in Karnataka, 
259 in Maharashtra, 170 in Uttar Pradesh, 
and 27 in West Bengal. Not even a single 
person was killed in Himachal Pradesh, Then, 
why the Government of Himachal Pradesh 
was sacked? Why was the Government of 

.West B~ngal not dismissed? Why was the 
Government of Maharashtra not sacked? If 
you wanted to do justice and if Government 
lanted to use article 356 properly then it 
should have dismissed the Governments of 
all those states wh'3re the riots and the 
untoward incidents had taken place and the 
people were killed. eut Government did not 
do so and under the pressure of its new 
friends it toOk this political decision. This 
~ecision would definit91y prove costly to them. 
!Jow the Government will have to face the 
people. 

Sir, when our hon. friend Shri Lodha ji 
quoted from the Indian Express, our friends 

";'hat side felt very uneasy. They alleged 
that this newspaper was pro BJP. If Indian 
express is our friend o~ our supporter then 
what about their own newspaper, the Hin-
dustan Times? what does it report about 
them? I would like to read it out :-

[English] 
The dismissal 0f the B.J.P. Govern-

ments in Madhya Pradesh, Rajasthan and 
~Imachal Pradesh i!i not only untenable but 
also a Narasimha Rao's Government." 

[Translation] 

'~hat do YoLtwant to say about it? The hon. 
Prime Minister was saying in reply to the no-
confidence motion that a detailed discussion 
should be held on article 356. 

[English] 

It requires a review. 

[Translation] 

It must be discussed in length. Sir, Ar-
ticle 356 must be reviewed. The opinion of 
some of the friends may be different. I would 
like to remind the House an incident of 1953 
when the Pepsu Government was sacked 
in Voking the Article 356 and the PreSident's 
Rule was imposed there, then Dr. Bhim Rao 
Ambedkar. the founder of our constitution 
had said at that-

[English] 

"that the people had a very Legitimate 
ground for suspicion that the government is 
manipulating their own party in office in all 
parts of India. There is a rape of the Consti-
tution." 

[English] 

And this rape of the Constitution has 
been carried out by you on the 15th of 
December ~ight. 

[Translation] 

By not adhering to the provisions of the 
Constitution in dissolving the three State 
Legislative Assemblies. You have carned 
out the rape of the Constitution. You have 
dismissed those State Govwnments which 
enjoyed majority and these were dismissed 
for no fault of theirs. These were dismissed 
because those were ruled by the Bharattya 
Janata Party. Those Governments were 
doing commendable work in their respective 
States. The performance of the Himachal 
Pradesh government was appreCiated by 
the han. Prime Minister, the President and 
the Vice-President also. 

Drive for totalliteracl' was launched in . 
Himachal Pradesh. hs objective was to 
achieve full-literacy in the State by Decem-
ber, 1994. And certain districts had decided 
to attain this target of complete literacy by 
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December,1993 only. The 'Antyoday' pro-
gramme in which" never thought of caste-
discrimination was staned and the poorest 
among poor were provided rations at cheap 
rates and free education and it was being 

, appreciated everyw~re. 

I want to submit about hydroelectricity 
plans. The power- generating capacity in 
Himachal Pradesh was 20 thousand mega-
Watt whereas only 273 megawatt could be 
produced in the last 40 to 45 years. The 
Himachal Gcyemment entered into an agree-
ment with the Gujarat, Rajasthan. Haryana 
Governments and L'nion Territory Delhi to 
generate more than two thousand megawatt 
of electricity. All these works were being 
undertaken for the welfare of the people. 
There was no animosity or tangles. The 
Government was functioning very smoothly. 
But some people have played this mischief 
out of political vendetta and have dismissed 
the Govemments. we oppose this move and 
would like to say that this decisIOn should 
have been taken in the coun of the people. 
Only people 01 this country are empowered 
to do this. let there be elections at the 

• earliest. The law and order situation is quite 
satisfactory in Himachal Pradesh. You need 
not to wait for till next year, hold electIOns in 
February andgetthe people's mandate. You 
win also come to know the opinion of the 
people. 

It has ~ caid just now that it was a 
matter of national shame of december 6. 
Don' you think that the slavery ot thousand 
years is a matter of national shame? How 
many times the constitution ot our country 
was disregarded. Was it not the matter of 
national. shame when the verdict of the 
Supreme Coun regarding Shahbano case 
was disregarded by the government and 
was thrown into the dust bin? Was it not a 
matter of shame tor you when two Iakh 
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Kashmir Hindus had to leave their homes 
and many te"ll'es were demolished there? 
You talk about only one community. Other· 
wise there are so many incidents in the 
annals of the history on which this country 
should feel ashamed and there are some 
people who even now dO not want to learn 
anything lrom the history but tile people who 
dO not want to learn lesson trom history as 
yet. will certainly feel ashamed in the coming 
time. 

SHRI MOHAN SINGH (Dearia): Mq 
Speaker. Sir. I want to express my views· 
very precisely. We have always opposed the 
abuse of Article 356. But we have never 
opposed its proper use. I would like io re-
mind Shri Vajpayee of his own saying. The 
Government of which Shri Vajpayee himseH 
was a member had dismissed 9 State Gov· 
ernments in a single judgement and that tool 
without getting the reports of the governors. 
(Interruptions) 

SHRI RAM NAIK: They had completed 
five years. 

SHRI MOHAN SINGH: Those govern· 
ments did not complete !tve years You may 
go through the history. You d,srnlssed those 
Governments on the pretext that they did not 
get adequate mandate in those Slales In lok 
Sabha elections ana now the people do not 
like tnem. On this pretext the Governments 
were dismissed. (Interruptions) 

We were there and chaudhry Shaheb 
was also there who had initiated it and 
Chaudhary Shaheb himself was dismised 
frornlhe post 01 Chief Minister under this act. 
Then we had opposed it • 

When this matter.was being discussed 
in the Constrtuent Assembly. and this was 
the article which was discussed lor a long 
lime. Justice lodhawas refernng to a debate 
on a particular issue in the Constituent As· 
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, sembly. It is right. That time the archirtects of 
the Constitution said that it had become a 
dead lener. That time the Chairman of the 
Constitution Drafting Committee had given 
such assurances. ShIi Hari Vishnu Kamath 
moved an amendment also and had wamed 
that it would hinder relations between the 
centre and states. This is also a question that 
if the ~rcumstances undergo any changes 
and on the one hand there is the issue of 
Centre-State relations, and on the other hand. 
the States are not functioning according to 
the Constitution. how the authority of the 
Centre should be enforced? I would like to 
remind that the erstwhile BhartiyaJan Sangh 
always usedto support the Unitary Constitu-
tion, These people now are in favour of 
Federal Constitution. But their·history says 
that they were in favour of unitary Constitu· 
tion in which most of the powers vested were 
in the Centre. The people present in this 
forum had pleaded for it. Therefore. I wantto 
say that it dismissed the U.P. Government 
for specific reasons and I am ready to accept 
this justification that they did not oppose it. 
1Jas it the judgement of the Uttar Pradesh 
Government alone to protect and demolish 
the masjid in Uttar Pradesh. It was a part of 
an act of a political party which in Shri 
Vajpayee's words enjoyed mandate of the 
peop-le. The party had obtained mandate of 
the people for constructing temple and if the 
State Government of the party could not 
safeguard the masjid, the constitution, the 
secularism, the country or honour the in-
structions of the Supreme Courlln that case 
the logic and propriety demand that aD the 
links in the chain of conspiracy would be 
treated at par.WastheChief Uinisterof Uttar 
Pradesh the only Chief Minister who boy· 
cotted the meeting of N.I.C? Did the hon. 
Chief Ministers of the olherthree States nol 
boycott the meeting? This a~1y proves that 
the other three State Governments were 
also very much involved in this conspiracy. 
There was no other reason. What I, there· 
fore, want to say is that if Unar Pradesh was 
a pasture land for the communal forces then 

they had their roots in those three States. So. 
it was not possible to destroy the pasture and 
keep the nests in tact. The Hon. Prime Min· 
ister did not reveal this fact while he was 
making a reply yesterday is conspicuous. 
Rather, he added fuel to the fire. The silence 
of the Hon.Prime· Minister of course, has 
proved the allegations leveled against him 
by the Members of this side that the orders 
and instructions passed by the Hon. Prime 
Minister were not of his own, rather these 
orders and instruciions passed by him were 
virtually of the persons surrounding him. He 
should not have maintained such silence. 
His decisions are In disregard of the .:oint 
responsibility of the Union Cabinet. 

Besides, I would also like to put one 
more thing very briefly. The Unar Pradesh 
Government was dismissed only alter the 
resignation of the Chief Minister. The other 
three Slate Governments were 01 course 
dismissed. I would like to submit that electIOn 
in those States snould be held as soon as 
possible. 1 would like to remind you of the 
past. It was in 1959 that this Article was used 
for the first time lor dismissing the Govem· 
ment of Kerala headed by Shri Namboodri-
pad. It was said that it was a clear misuse of 
the provision of the Article. But when the 
elections were held Shri Namboodripatj did 
not come back to power. There was a mis· 

. use ofthis Article onceagain in 1976 and this 
time the Government of shr' Karunanidhi 
was dismissed in Tamil Nadu on the Group 
that the orders 01 the Central government 
were not being fully implemented in the State 
during the emergency period. When the next 
time elections were held there. the people 
throughout the country voted against emer· 
gency but Shri Karunanidhi, however. did 
not come back to'power and in place of his 
~rty Anna D.MK formed the Government. 
After that Shri Chandra Shekhar who was 
now looking much displeaseQ at the misuse 
of this Article, himself dismissed the Govern· 
ment 01 Kari.manidhi even withoutgettl,g the 
report from the Governor of the State' Ttle 
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Governor lat.er on. resigned from his office 
as a mark of protest. Elections were again 
held there but Shri Karunanidhi could not 
come back to power. The people's court is 
above all other courts. Even.this House, 
newspapers and journalists. ! ligh Court and 
the Supreme Court are nc hig.her than the 
people's court. I can sa: ,t very firmly that 
whenever elections were held after dismiss-
ing the State Governments, the parties which 
wer!'! in power at the time of di'3missal did not 
come to power again in those States. I am 
sure that the same thing will be repeated in 
these three States where the Governments 
have been dismissed. 

With these words I conclude. 

SHRIMATI SUMITRA MAHAJAN (In· 
dore): Mr. Speaker, Sir, We are discussing 
the dismissal of three state governments in 
a wrong way. We are also discussing the 
misuse of Article 356. 

Notwithstanding, yesterday even the 
Hon. Prime Minister did also accept the 
crude fact in different words. He has said that 
the Article 356 has also been shattered in its 
own way. We have to think about it. Several 
reasons are being given to justify the dis-
missal of the State Governments. Much has 
been said about it. And the decision of dis-
missing those State Governments may be 
absolutely right fror.1 every point of views. 
We see, there is violp.nce, The violence that 
broke out after the 6th of December did a 
great deal of damag3. Violence broke out in 
Andhra Pradesh as well as in Maharashtra. 

'The situation deteriorated in Maharashtra so 
much so that two Ministers came to the point 
of internecine Squabbles. One of the two 
Ministers says that the killing was caused by 
frontal attacks, while the other Minister tries 
to do the patch work.This is their intern 
bickering. 

The Governmen_t does not propose to 

H. P. and Rajasthan 

take proper action in the States where vio-
lence has broken out. It Is a pity that the 
government is taking stem action in a state 
like Madhya Pradesh where the 
B.J.P.Government was able to maintain 
peace and law and order situation by con-
taining all sorts of disruptive activities forthe 
last three years. Indore-the constituency 
which I represent, previously witnessed vio-
lence every year or every alternate year and; 
all engineered by this very Congres~ Party. 
Violence was usually organised by the 
Congress and in such violence there used tf. 
be heavy loss of life and property. People 
were rendered unemployed. Gambling was 
rampant in the public places every where. 
But since the Bhartiya Janata Party came to 
power In Madhya Pradesh, Indore became a 
peaceful land. No ugly incident took place In 
Indore dUring the period of B.J.P. regime 
But it is very much understandable that there':.; 
are persons who are very much jealous of 
Bhartiya Janata Party for its good and con· 
structive works being done in M.P. As Shri 
Shivrajsingh has admiltedthat he is not able 
to digest the good deeds done by the B .J, ' 
Government in the I<lst three years. 

Since the B.J.P.came into power, many 
good steps were taken, a number of good 
schemes were started which include 'Ayush-
mati' scheme, 'Vatsalya' scheme and 
'Swayamsiddha' sCheme.Such fairs were 
organised where the items made by women 
could be sold. But it is also true that when 
woman gets Justice from the court then In" 
orderto secure their vote bank some people 
raise their vOice against It and as a result a 
law is passed in the House which means 
denial of Justice to Shabano. We cannot 
expect from Congress· party such things tha!, 
it would appreciate the gesture of a Govern: 
ment providing justice to the women and 
undertaking schemes for women's devl:llop' 
ment. 

They also cannot be pleased with a 
Government which has done a number of 
good works and not a single Minister of 
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which can be .booked on the charges of 
corruption like one of the cabin~t Minister of 
the Congress party.who has built a palace 
for him and started lotteries worth crom 
rupees in the names of his children which is 
an acknowledged Govt. 

19.00 hrs. 

Then how they will be pleased from 
sucl:l a cabinet. Even we cannot expect this 

• from these people. How can a person, who 
distributes plots to the weaker sections of the 
society near the nullahsand in a filthy envi· 
ronment during his Chief Minister· ship,be 
pleased when the Government of B.J.P. 
thinks of upliftiing these people by providing 
residential facilities. They have been adopt-
ing a policy 01 appeasement for the last forty 
years. I know that one should not speak at 
length in the prevailing cirumstances but he 
gave an example and as I being a Mother, 
would like to put things in the night perspec-
tive. He said that a mother has two sons, one 
of them is strong and another is disabled. 
The mother loves the disabled one ana also 
carries him on her shoulders. This is very 
true. But it does not mean that you should 
ig nore the strong one and disabled one, who 
is sitting on the shoulder of ~,er mother, 
should start scratching his mother. In order 
to avoid this situation the mother should also 
snap him and put him down. This should be 
the attitude of a mother. But lor the last forty 
years we did not adopllhis altitude and as 
a result of which we are facing this situaiion. 

Mr. Speaker, Sir, I have failed 10 under-
stand one thing and that is quick aGtion on 
the report of the Governor. J want that the 
Governor s!:lould not act like a puppet. 
Today,you are using this weapon against 
others but in the long run you will also have 
to face it's ill effects. Report is asked within 
24 nours and a quicl; actior is taken on that 
and how much eager they am to dissolve the 
Government of Madhya Pradesh. At least 
five Cabinet Ministers ate there in the Centre 

who belong to Madhya Pradesh. but nOlJe c~ 
them has taken initiative for the develop-
ment of Madhya Pradesh Nobody bothered 
to get those schemes sanctioned which are 
laying pending here. I would like to ask why 
efforts were not made in this directions? 
Immediately, afterthe dissolution, under what 
rule a Cabinet Minister 01 the Centre goes to 
Bhopalto have deliberations with the Gover-
nor, because today Governor nas replaced 
the Chiel Minister and the three Secretaries 
are in charge 01 the affairs of the State in 
place of Ministers. He holds a meeting with 
the three Secretaries, they go 10 Ballabh 
Bhawan and go through the tiles there and 
this way interiere with the working of the 
State machinery. Under what ruie he does 
so? I wish to ask you, but that is useless as 
you also do not know about rules. You do not 
wan! to rule democraticaily. You are a minor-
ity Government but ycu have dismissed the 
Governments which had two-third majority. 
Then how we shail expect justice Irom you. 
This is equivalent to the "Chirharan of 
Draupadi". The same is happening to day. 
To get the justice in the House of the Kaura-
vas is unexpected likewise. 

J would iike to make a point before the 
people sitting here. Today you are rejoicing 
the dissolutlOl of tile B.J.P. Governments IS 

Uttar Pradesn. Madr'ya Pradesh and Hlma· 
chat Pradesh and A"lc!e 356 has been 
honoured. Today. what has nappenedto us, 
can also be happen to J.D. Governments 
and Communists Govemments. Although, J 

would not like to COrDrT'erl on them as when-
ever the G\lvernment crushes other parties 
during emergiencies the communists have 
always supported that Government who 
reserty to kind main. other parties during 
emergency, the communists have always 
supported that Government who result to 
this kind each. They acted in this fashion 
dUring the emergency and now when you 
are thinking about an emergency then it is 
oul natural 10 support the idea. I am not 
surprised. 
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Mr.Spealler.Sir.tegardingtbedismissai 
oftJ1eseoGovemments twouId"to nm*IfJ 
of this story of the wol and the lamb thai if 
10U have not poIuted the warer1hen your 
feather nust have dOne so.A ban haS been 
inlJOS8d on the RS.S. and the activities of 
the per.sons affiliated to it. When the ban has 
been ~then it should not be debated 

• upon in the House? In 1947. when Ihe Ka· 
shmir was to be defended then the servICeS 
of the R.S.S. were sought for the same. You 
probably are not aware that at that time they 
were truly nationalistic and thousands of the 
R.S.S. volunteers came forward to defend 
Kashfrir. (Interruptions) 

Mr. Speaker. Sir, I would like to make a 
submission to these people that they do not 
know the history. (IntmTuplions) One of the 
Central Ministers is out to prove Akbar to be 
a great patriot H this thing continues then 
tomorrow Maharana Pratap wiU be called a 
traitor. This Is there "''lowiedge of History 
and similar is the case of the non. Minister of 
Human Resources Development. He has 
announced lhalthey are going to celebrate 
his centenary tor his contributions. 
(lntemJ(Jlions) We do nol expect anything 
from them and how can we expect? I would 
Ike to just submit that in 1962 the services of 

• the RS.S.were saughL (Interruptions) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Don1 say it openly. 
(Interruptions) 

SHRIMATI SUMITRA MAHAJAN: Why 
should we keep mum? We are only stating 
the facts.' We are afraid of none. 
(Interruptions!Ne do not have to appease 
anyone for votes. You know little about Rani 
of Jhansi. Please keep quiet. You may not 
even be knowing about her. (Interruptions) 

Mr. Speaker. Sir,it will take quite a long 
t;;ne if I tell them the whole history. What do 

H.P. and RajasIItan 

IheyIuIOW about all those whopartic:ipaledin 
the freedom struggle? They sif1lJIy want to 
ignoIe 1hem. Sit. why are they telling me 
about allhose who participated in the free-
dom strugQle? I would like to submit one 
lhingthal anhe time of the Chinese agession 
RS.S. was taken into confidence and was 
consulted. Today the very organisation is 
being branded as anti-national. I would like 
to submit just one thing that the dismissal 01 
the democraticaly elected majority Govern· 
ments by the minority government is a bioI 
on the.democratic history of our country. I 
would like 10 tel aH those who are blindly 
supporting the Government in the context of 
the won and the larm story Ihat after eating 
the lamb. when the wolf was venturing into 
the forest an elephant came his way and the 
won says to the elephantlhat I am the king of 
the jungle. Bur the elephant did not retort 
and simply throw the wol away. This is their 
fate also. The people of the country viz the 
electorafe wi. vote in a panem similar to that 
of the post Emetgeney days of 19n. when-
ever the elections are conduded in future. 
Please keep it in mind thai the electiOOs are 
not going to be held on the advise of Shri 
Arjun Singh. Therefore. it is wrong on his part 
to say that within a year's time elections will 
be conducted. In democracy all this cannot 
be allowed to go on and tolerated and even 
if all this continues then a pnce is to be 
definitely paid. 

Thafs why I appeal to you today that 
p~se be alert and cautions and learn the 
lesson from rhe ·his1ory and do not repeat 
such things. 

SHRI BHOGENDRAJHA (Madhuban): 
Mr. speaker. Sir, it is not a happy occasion 
for me to rise in support this statutory reso-
lution. It has happened earlier also. Once 9 
States were dismissed and second time in 7 
States were dismisSed, Shri lodhaji was 
saying that nearly 100 Stale Governments 
have been dismissed Dy the use of this 
Article. No doubI Article 3S6 is an exc:apCion 
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and only under the special circumstances 
this Article can be invoked. Dismissal of the 
duty elected Governments is not a happy 
occasion for us. 

Mr. Speaker. Sir. the question is thaI 
why are we supporting this resolution? Ithink 
that in view of the points discussed during 
ttl. no-confldence motion moved by Shri 
Vajpayeethat people went out of control and 
the reason given by Shri Kalyan Singh for 
tendering re;;ignation that people could not 
be controlled. is a proof of the failure of law 
and order system. When a leader of any 
party states that the law and order situation 
went out of control in the State and when it is 
proved that the law and order situation had 
gone out of control t~en invoking of Article 
356 is very much justified. 

PROF. PREM. DHUMAL (Hamirpurj: 
Why was it invoked in Himachal Pradesh, 
Rajasthan and Madhya Pradesh? 

SHRI BHOGENDRA JHA: I am coming 
to that point also.!n Ul!ar Pradesh, the re was 

• no option except to invoke Article 356 and 
later on it was invoked inthree more States. 
It was unprecedented and was for the first 
time in the History of Indian democracy that 
thrice the wrong affidavits were filed before 
the Supreme Coun and false assurances 
were given in the capacity of the Leader of 
the oppositi~n Party. 

PROF. PREM DHUMAL: No affidavit 
was filed on behalf of the Leader of the Party. 

SHRI BHOGENDRA JHA: It was filed 
on behalf of the Leader of the F;'arty? 

PROF.PREM !JHUMAL: No affidavit 
was tiled even on behalf 01 the leader of the 
party. 

SHRIBHOGENDRAJHA: It was stated 

H.P. and Rajasthan 

in the House by the leader of the party and 
reiterated time and again outside the House 
in the capacity 01 the leader 01 the party that 
no damage will be done to the structure. The 
group was being led by the President of the 
Bhartiya Janata l1arty and the leader of the 
position beSides many others.ln this task 
they were totally failed thereby inflicting a 
blot on the history of India. 

Mr. Speaker, Sir, I do not consider it 
proper to think 01 the structure as just the 
Mosque because our history is the testimony 
to the fact that m the whole world only in India 
since ancient times we had been safeguard-
ing even the grave irritants. They might hc:ve 
got destroyed but we nave not demolished 
them. In the circumstances the happenings 
of Ayodhya are a blot on the Indian history 
and have definitely caused deep anguish 
and pain 10 every Indian. including me. 
whether he is a Muslim or a Hindu. 

These Peo~le did not come forward 
when the Bhartiya Janata Party was indulg· 
Ing in mischievous propaganda, for years. to 
propagale that Ihe disputed structure is also 
a temple. Because 14 pillars are 01 tile 
lemple only. So. where was the need to 
demolish it and thereby pull down curtains 
on an important chapter of the Indian hIstory. 
This is only Ihe handiwork of an organised 
group of ~eople. And out of the 5 banned 
orgclOisations the chief Minister of the State 
claims to be a member of one of them and 
the other Chief Minister has also made a 
similar claim. I could have taKen their asSer-
tions in right spirit had they claimed Ihatthey 
are the members of the banned R.S.S. 
oganisation. But now since it has been 
banned Ihey are now not keeping any asso-
ciation with it.Howeverthey have never made 
such an assertion. In the circumstances 
except for this unpleasant surgery/dissec· 
tion there is no way out. 

Mr. Speaker, Sir, we are also in the 
Opposition and In a Parliamentary democ· 
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racy the position of the opposition is just next 
to the ruling party. In such a situation, even 
now it is hoped that they will admit that the 
demolition was done against their wishes. 
Let them sp,eak against the Government 
against dissolution of the L.egislative Assem-
blies. It is their right. Even today, let them 
declare that the demolition was done against 
their wishes. Therefore, if the Bharatiya 
Janata Party announces to rebuild a similar 
structure that existed before 6tb December, 
a new atmosphere will be created. 

SHRI RAJVEER SINGH (AnOia): If we 
announce, will the Governments that have 
been dismissed be revived? They are asking 
us to maKe such an announcement. Why 
should we do so? 

SHRI BOGENDRA JHA:Mr. Speaker, 
Sir, the Bharatiya Janata Party leadership in 
the House is very responsible. Let them 
come out even now and say that they would 
fix the responsibility I)f rebuilding the struc· 
ture in its pre December 6 on those who were 
responsible for its demolition. If they do so, I 
think that in spite of their total failure and 
breach of p·romises. the House and the 
country wiil considenheircase.They should 
take steps to atone the sin they have 
committed. (Interruptions) It is up to them 
whether they do it or not. But when my 
opinion is sought as to what shquld be done, 
I will give it. They say that they did not wish 
to demolish the structure and they did not 
ask anybody to do so. Some people say that 
some eccentrk: people came there and 
demolished it. They did nol intend to demol-
ish it rather it was demolished against their 
wishes, declarations and affidavits. They 
should make a prornise to reconstruct the 
5tructure that existed before 6th Decemoer. 
There should be sorr.e co-ordination be-
tween their word and deed. It may be lats. 
But it wi!1 come true. It was done against our 
wishes. That is why we are saying so. They 

are still unable to muster enough courage. 
That is why people suspect that their inten-
tions are still not clear. 

If the intentions of those who are in the 
seat of power are not clear, there is no way 
out than to dismiss them. Though It was ari 
unpleasant act. there was no way out left 
So. we support it. 

One more thing is dangerous, the hon. 
Prime Minister said in his speech ..... 

MR. SPEAKER: There has been a 
debate of 14 or 15 hours on it. It seems to me 
that you are supporting it. 

SHRI BHOGENDRA JHA: 
Mr.Speaker,Sir, I am concluding. The hon. 
Prime Minister said that it needs further 
amendments that "assemblies could be 
dissolved before any apprehension." Please 
dare not to make any assault on the federal 
structure of the Union of India and to es-
trange Centre State relations. The Govern-
ment should not also resort to such a meas-
ure. Our hon. friends from the Bharatrya 
Janata Party have put a great burden on the 
country. We should not put a new burden lest 
the federal structure should be disturbed. 
We should safeguard the rights of States. 
We should not misuse it. The developments 
that took place in the country after the 6 th 
instant. 

MR. SPEAKER: Shri Bhogendra, it has 
been debated for 15 hours. Please conclude 
now. 

SHRI BHOGENDRAJHA: Mr. Speaker, 
Sir, if we start demolishing mosques and 
temples in West Bengal al50, the Govern-
ment has every right to cnticise us. I am 
saying all this because it was a very extraor-
dinary incident. The loss was inflicted after 
the 6th instant. 

SHRI MADAN LAL KHURANA (South 



713 Stat. Resolutionsre. PAUSA l,1914(SAKA) 714 
approval of Proclamations in relation 

Delh·)to U ... P:J.4.P;t HP. and Rajasthan. d 
I :-Why Guruuwaras were aemollsne 

in 1984? 

SHRI BHOGENDRA JHA: That was 
also an injustice. That episode still exists. The 
Government has to make atonement for 
that. It would be better that in that connec-
tion, as our friend Shri Khurana said, both 
the ruling party as well as the opposition 
should make atonements. Then the country 
will be absolved of this sin. This is a right 
opportunity. They should do it together. 

SHRI MADAN lAl KHURANA: It could 
, be done if the Parliament is dissolved. 

SHRI BHOGENDRA JHA: My request 
is that the loss suffered by the country after 
the 6th .... 

MR.SPEAKER: You have already said 
it. Please do not repeat it time and again. We 
all have understood it. 

SHRI BHOGENDRA JHA: I alT! saying 
this much that j am supporting the untoward 
measures of dismissing the governments 
under such c' 'cumstances. But. it should not 
be made a prb.::ident. This oc~urred under an 
extra-ordinary situation and let it remain 
extra-ordinary. 

[English] 

MR. SPEAKER: Do IOU want to say 
anything? 

THE MiNISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): I 
was submitting that initially you wanted to 
take up Constitution (Amendment) Bills at 6 
o'clock. I "'ill submit to this House that if we 
take this Resolution tomorrow morning and 
take up the voting on the constitution 
(Amendment) Bills, it will be better. As far as 
this Resolution is concerned, we can t.aka it 

up after this or tomorrow morning. Right 
now, we take up the Constitution (Amend-
ment) Bills on Panchayati-raj and Nagar 
Palika: 

MR. SPEAKER:I think that it is the wish 
of the House that we can take up the discus-
sion on this subject tomorrow in the morning 
and take up the Constitution (Amendment) 
Bill today. 

SOME HON. MEMBERS: Yes. 

CONSTITUTION (SEVE NTY ·SECOND 
AMENDMENT BILL 

Insertion of New Part IX 

AS REPORTED BY JOINT COMMITIEE-
CON TO. 

[English] 

MR. SPEAKER: Now we shall take up 
Item Number 19. 

[Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI G, VENKATSWAMYi: Mr, 
Speaker. Sir, ! would like to state two orthree 
points in this regard. Itllad been stated in our 
manifesto that 72nd constitution amendment 
Bill would be introduced within a period of 
i 00 days. Keeping In view the above com-
mitment this Bill has been introduced and I 
have already clarified all the other things 
.... (Interruptions) 

SHRI RAM NAIK (Bo" 1"- ,." 

there is discussion on it, we will also speak 
on it. (Interruptions) 
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TtEMlNlSTEROFPARlIAMEHTARY 
. 'AFFAIRS (SHRI GHULAM NA8I A2AD): 

There is no discussion on it There is voting. 

MR. SPEAKER:Betore I put thectauses 
to vote, I would like to say that this being a 
Constitution (Amendment) 8~1 voting has to 
be by division_let the lobbies be cleared-

Now, the lobbies have been cleared . 

May I request the Members not 10 leave 
the House before we ~ the busi-
ness? 

yesterday, when we were discussing 
andadapling the amendments to the clauses, . 
there was difference of opinion and two or 
three views were expressed. We had re-
quested the hon. Members to meet and sort 
our the differences. I hope the differences 
have been sorted out. 

SHRI SOMNATH CHATTERJEE 
(BoIpur): We have accepted it. 

MR SPEAKER:Now there is one more 
point. The agreement which was reached 
between the Members must have been in-
corporated into an amendment to the clause 
which is to be moved. I would like to caution 
the Minister to exactly let me know which is 
that and we will take that into consideration. 
The House shall now take up further clause-
by-dause consideration of the Constitution 
(Seventy-Second Amendment) Bill, 
1991.Shri somnath Chatterjee. has already 
moved his amendment No.2, yesterday. I 
shall now call other Members one by one to 
move their amendments to clause No.2, Shri 
G. Venkat Swamy, are you· moving your 
amendments? 

Clause 2 - Insertion of new Part-IX -
Contd. 

pagel. in line 12, omit ''revenue" (3) 

Page2.1or1ines161O 18, SfIbsMuIes-

'243A. A Gram sabha may exen::ise 
$UJCh powers and perbm such functions at 
the villagelevel asthelegislaluntotaState 
may. by IawpnMde (4) 

Page2. Iorlne 1 9 to 22, substIuIe.-

Constilution "2438. 01 PanchayalS. 

(1) There shaI be constituted in every 
State,Pancayatsatthe village. Intermediate 
and 

district levels in accordance with the 
provisqls this Part, 

(2) Not with standing any thing in 
clause(l ),Paochyatstheintermediate level 
may not be constituted in a state having a 
population not exceeding twenty lakhs. (5) 

Page2, in line 40, after "inlermediafe 
lever' 

inS8ft 'or,in the case of a State nol 
having panchayats at the intermediate level, 
in the 
Panchayats at the district level." (9) 

Page3, omit lines 18 10 44. (13) 

Page4, in line 7, for 'shall be allot-
ted", 

substitute 'may be allotted."(14) 

Page4, in line 16, for "allolted by rotation", 
substitute "such seates may be allotted by 
rotation." (15) 

Page5, in line 8, aher "Panchyat" 
add "for such period.· (16) 
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Page7, torInes 1 to 5, subst.,.'re- Page6,1ine9.-tor~nty-second" 

Elections 
"2431{. (1) The superintendenc:e. direction 
and c:ontIOJ to the of the preparation 0; 
eIedoraI rols for, and the conduct of. all 
eledions to the Panchayats shall be 

• vested in a State Election Commission 
consisting of a Slate Election Cornrnis-

~ sioner to be appointed by the Govemor. 

(2) SUbject to the provisions of any Jaw made 
by the Legislature of a State, the conditions 
of service and tenure of offICe of theS-
tateElectionCommissioner shall be such as 
the Government may by rule determine : 

Provided that the Slate election . . 
Commissioner shall not be removed from 
hisoffice except in like mannet; and on the 
like grounds as a Judge of a High Court and 
the conditions of service of the State Elec-
tion Corntrissioner shal not be varied to his 
disadvantage after his appointment 

(3) The Governor of a Slate. shall. whe~ so 
requested by the Slate Election ~ommis
sion. make aya~abIe to the State Election 

• Commission such stan as may be neces-
sary for the discharge of the functions con-
ferred on the State Election Commission by 
clause (1) 

(4) Subject to the provisions of this Consti-
tution the Legislature of a State,may,by law, 
make provision with respect toall matters 
relating to. or in connection with, eIectionwith, 
elections to the Panchayats." (17) 

Page 3, Nnes 13 and 14, substitute-

• (a) a Panchayat at the village level shall be 
elected in such manner as the legislature of 
~ State may, by law, provide; aOO- (32) 

substitute- . 

" Seventy-tnird" (33) 

Page 7.1ine42.-
for "Seventy-secooo- substi· 

tute-
"~yenty-third· (34) 

Page6.-
aherline 24. insert-

"(b) the measures needed to in¥ove the 
financial position of the Panchayats;· (35) 

Page 6,line 25,-
for "(b) • substitute "(c)· (36) 

Page 7,-
for lines 22 to 25, substitute-

(b) lh6-hill areas in the 
State of Manipur for which District Council;; 
exist under any law for the time being in forcE> 

(3) Nothing in this Part -

(a) relating to Panchayats at the district level 
shall apply to the hill areas 01 the District ot 
Oarjeeling in the State of West Bengal for 
which Oarjeeling Gorltha Hill Council exists 
under any law for the time being in force; 

(b) shall be construed to affect the functions 
and powers 01 the Darjeeling GoIkha Hli 
Council constituted under such law.· (37) 

Page7.line26,-

lor"(3)" substitute 14)" (38) 

(Shri G. Venkat Swamy) 

[Trans/ation} 
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SHRI ATAL BIHARI VAJPAYEE: Has 
the position changed so much just in one 
night? 

MR. SPEAKER: No it was already oeve. 

[English] 

MR. SPEAKER: Somnathji. there are 
amendments No. 18, 19 and 20 in your 
name. 

SHRI SOMNATHCHATTERJEE: They 
have surrendered; I am not moving. 

MR. SPEAKER: SudhirGiriji, nvl mov-
ing. Shri P.G. Narayanan. 

SHRI P.G. NARAYANAN (Gobichetti-
palayam): I beg to move: 

Page 1,-
omit lines 13 to 15" (23) 

Page 2,-
omit lines 16 to 18." (24) 

Page 3:lines 15, -
omit ·or district ievel". (25) 

Page 5,-

after line 39, insert -

Provided that the Governor on the 
advice of the Council of Ministers in the 
State by a special order, suspend the 
endowment of powers and responsi-
bilities upon Panchayats in respect of 
any mailer in the Eleventh Schedule 
and such an order shall not be called in 
question in any Court." (26) 

MR. SPEAKER:Shri Ani! Basu, Shri 

Saifuddin Choudhury, Shri Hardhan Roy are 
not moving. Shri Somnath Chatterjee is not 
moving amendments No.29 and 30. Okay, 
now the question is that amendment No.2 
moved by Shri Somnath Chatte~ee be 
adopted. 

SHRI SOMNATH CHATTERJEE: If it 
has been technically moved already, I seek 
leave of the House to withdraw my amend-
ment. 

MR. SPEAKER: Has the hon. member 
leave of the House to withdraw his amend-
ment. 

SEVERAL HON. MEMBERS: Yes. 

Amendment No.2 was. bYLeave, With· 
drawn. 

MR. SPEAKER: I shall nownput amend· 
ments No.23, 24, 25 and 26 moved by Shri 
P.G. Narayanan to the vote of the House. 

Amendments Nos.23 to 26 were Put and 
Negatived. 

MR. SPEAKER: Before I put clause 2, 
as amended, to the vote of the House, I 
would like to say that this being a Constitu-
tion (Amendment) Bill, voting has to be by 
division. 

The Lobbies have already been cleared. 

The question is: 

That clause 2, as amended, stand part 
of ihe Bill." 

The LOk Sabha Divided: 
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19.32 hrs. Barman. Shri Uddhab 

Division No.7 Basu. Shri Anil 

AYES Bau. Shri Chitta 

Acharia, Shri Basudeb Bhadana. Shn Avtar Singn 

Adaikalaraj, Shri L. Bhagat, Shri Vishweshwar 

Ahamed, Shti f:. Bhagey Gobardhan. Shri 

Ahirwar, Shri Anand Bhakta, shii Manoranjan 

Ahmed. Shri Kamaluddin Bhatia. Shri Raghunandan Lal 

Aiyar. Shri Mani Shankar Bhattacharaya. Shrimati Malini 

Akber Pasha. Shri B. Bhoi. Dr. Krupasindu 

Anbarasu Era, Shri Bhonsle. Shri Pralaorao B 

Anjalose, Shri Thayii John Bhonsle. Snn Telshlnghrao 

Ansari. Shri Mumtaz Bhuna. Shn Dlleep Singh 

Antulay, Shri A. R. Birbal. Shri 

Arunachalam, Shri M. Brar. Shri Jagmeel Singh 

Athithan. Shri R. Dhanuskodi Buta Singh. Shn 

Ayub Khan, Shri Chacko. Shri P. C. 

Bala. Dr. Asim ChakrabortY: Prof. Susanta 

Balayogi. Shri G.M.C. Chaliha. Shri Kirip 

Bandaru. Shir Dattatraya Chandrakar. Shri Chandulala 

8anetJM. Kuman Mamala Cnandrasekhar. Shrimatl Maragatham 

Bansal. Shri Pawan Kumar Chartes. Shn A 
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Chatterjee. Shri Nirmal Kanti Deka. Shri Mohan S. 

Chatterjee. Shri Nirmal Kanti Dennis. Shri N. 

Chatterjee. Shri Somnath Dev. Shri Sontosh Mohan 

Chaudhary. Shri Kamal Devarajan. Shri B. 

Chaudhri. Shri Naraln Singh Ohumal. Prof. Pfem 

Chauhan. Shri Chelan P.S. Dighe. Shri Sharad 

Chaure. Shrt Bapu Han Digv~aya Singh. Shn 

Chavan. Shri Prithviraj O. Oikshit, Shn Shreesh Chandra 

Chidambaram. Shri P. Dome. Dr. Ram Chandra 

Chinta Mohan, Dr. Orona. Shri Jagat Vir Smgn 

Choudhury, Shri lokanath Dubey. Shnmati SarOJ 

Choudhury, Shri Saifuddin Farook. Shri M.O.H . 

. Chowdary. Dr. K.V.R. Fernandes. Shri Oscar 

Chowdhary. Shrima:i Santosh FUndkar. Shn Pandurang Pundlik 

Dadahoor. Shri Gurdlaran Singh Gaikwad. Shri lJdaysingrao 

Dallir Singh. Shri Gajapathi. Shri Gop; Nath 

Damor. Shri Somjibha, GaJib. Shri Gurcharan Singh 

Das Shri Anadi Char:)n Ganit. Shri Chhltubha. 

Oas, Shri Dwaraka Nath Gangwar. Shri Santosh Kumar 

• Das. Shri Jitendfa Nath Gavit. Shn Manikrao Hodtya 

Das, Shri Ram Sunder Gehlot. Shri Ashok 

Datta. Shri Amal Ghatowar, Shri Paban Singh 
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Girl, Shri Sudhir 

Giriyappa, Shri C.P. Mudala 

Gogoi, Shri Tarun 

Gopalan, Shrimali Suseela 

Gupta, Shri Indrajit 

Handique, Shri Bijoy Krishna 

Hooda, Shri Bhupinder Singh 

Hossain, Shri Syed Masudal 

Imchalemba, Shri 

Inder Jit, Shri 

Islam, Shri Nurul 

Jaffer Sharief, Shri C.K. 

Jakhar, Shri Balram 

Jangde, Shri Khelan Ram 

Jaswant Singh, Shri 

Jatav, Shri Bare Lal 

Jatiya, Shri Satynarayan 

Jeevarathinam, Shri R. 

Jene, Shri 9rikanta 

Jha, Shri Bhogendra 

Jhikram, Shri Mohanlal 

Joshi, Shri Anna 

Kahandole, Shri Z.M. 

Kairon, Shri Surindr Singh 

Kaliaperumal, Shri P.P. 

Kalka Das. Shri 

Kamal. Shri Gurudas 

Kamble. Shn Arvind Tulshlram 

Kanaulia. Dr. G.L 

Kanithi. Dr. Viswanathan 

Kapse. Shri Ram 

Karreddula, Shrimatl KarTlCl.la Kumari 

Kasu, Shri Venkata Krishna Reddy 

Kaul. Shnmati Sheila 

Keval Singh. Shri 

Khan. Shri Aslam Sher 

Khan. Shri Sukhendu 

Khandun. Mal Gen (Retd) Bhuwa'1 
Chandra' 

Khanona. Major D.D 

Khursheed. Shri Salman 

Konalhala, Shri Rama Krishna 

KarL Shri Gaya Prasad 

Krishnaswamy, Shri M. 
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Kshlrsagar, Shrlmatl Kesharbal Sana]1 Misra, snn snyam Blnarl 

Kudumula, Kumari Padamasree Mollah, Shri Hannan 

Kuli, Shri Balin Mukhejee, Shrimati Geeta 

Kumar, Shri Nitish Mukherjee, Shri Subrata 

Kumaramangalam, Shri Rangarajan Mukhopadyay, Shri Ajoy 

Kuppuswamy, Shri CK Muniyappa,. Shri K,H. 

Kurian, Prof. P.J. Muralae Oharan, Shri K. 

lakshmanan, Prof. Savithri Murthy, Shri M.V. 

laljan Basha, Shri S.M. Murthy, Shri M.V.V.S. 

Madhukar. Shri Kamla Mishra Munemwar, Shri Vilas 

Mahajan. Shrimati Sumitra Naik, Shri A Venkatesh 

Malik. Shri Oharampal Singh Naik, Shri A. Venkatesh 

Malik, Shrl Puma Chandra Nalk, Shri G. Devaraya 

Mallikarjun, Shri Naik, Shri Shri Ram 

Mallikarjunaiah, Shri S Naikar, Shri OK 

Mallu, Dr. R. Nandi, Shri Yeilaiah 

Manphool Singh Shri Nawaie. Shri VidurcfVithoba 

Marbaniang, Shri Peter G. Nayak, Shri Mrutyunjaya 

Masood, Shri Rasheed Nayak, Shri Subash Chandra 

Mathur, Shri'Shiv Charan Netam, Shri Arvind 

Meghe, Shri Datta Nikam, Shri Govindrao 

Misra, Shri Satyagopal Nyamagouda, Shri S.B. 
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Odeyar. Shri Channalah Pilot. Shri Rajesh 

Pal. Dr. Debi Prosad Potdukhe. Shri Shantaram 

,Pal. Shri Rupchand Prabhu. Shri R. 

Palacholla. Shri V.R. Naidu . Prabhu Zantye. Shri Harish Narayan 

Pundeya. Dr. Laxminarayan Pramanik. Shri Radhika Ranjan 

Panigrahi. Shri Sriballav Prasad. Shri V. Sreenivasa 

Panja, Shri Ajn Premi, Shri Mangal Ram 

Pan war, Shri Harpal Purkayastha. Shri Kabindra 

Patel, Shri Harilal Nanjl Rai. Shri Kalp Nath 

.Patel, Shri Praful Rai. Shri M. Ramanna 

Patel, Shri Sharavan Kumar Rai.Shri Ram Nihor 

I Patel, Shri Uttambhai Harjibhai Rajashwaran. Dr. V. 

PatH. Shri Anwari Basavaral Ralu. Shn Bh Vijayakumar 

Patil, Shrimati Surya KanIa Ram. Shri Pram Chand 

PatH. Shri Uttamrao Deorao Ram Babu. Shri A.G.S. 

Patil, Shri Vijay Naval Ram Badan. Shri 

Patil. Shri Yashwantrao Ramaiah. Shri Bolla Bulli 

Patnaik,Shri Sivaji Ramamurthy, Shri K. 

Palra, Dr. KartikesW<ir RamcnandraA. Shri Mullappal!y 

Pattanayak. Shri Sal at Chandra Rao. Shn J. Chokka 

Pawar, Dr. Vasan! ~iwruttl Rao Ram Singh. Col 

Peruman, Dr. P. Valla! Rao, S:l'! V. Knshan 
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Rathva, Shri N.J. 

Rawat, Shri Bhagwan Shankar' 

Rawat, Shri Prabhu lal 

\ 
Ray. Dr. Sudhir 

Raychaudhuri, Shri Sudarsan 

,Reddaiah Yadav. Shn KP .. 

Reddy, Shyri A. VenKata 

Reddy. Shri B.N. 

Reddy, Shri G. Ganga 

Reddy, Sflri M.G. 

Reddy, Shri R. Surender 

Roshan Lal, Shri 

Roy, Shri Haradhan 

Sadul, Shri Dharmanna Mondayya 

Sahi, Shrimati Krishna 

Sai. Shri A. Prathap 

Sajjan Kumar, Shri 

Sangma, Shri Pumo A. 

Sanipalli. Shri Gangadhara 

Satrucharla, Shri Vijayarama Raju 

Selja. Kumari 

Shah. Shri Manabenora 

Shakya, Dr. Mahadeepak Singh 

Shankaranand, Shri B. 

Sharma. Shri Chiranji lal 

Sharma. Capt Satish Kumar 

Shastri, Shri Vishwanath 

Shingda. Shri D. B. 

Shivappa. Shri K G. 

Shukla, Shn Vidyacharan 

Siddhartha, Shrimati D. K. Tharadevi 

Sidnal, Shri S. B. 

Silvera, Dr. C. 

Singh, Shri Khelsai 

Singh, Shri Mohan (Deori) 

Singh Shri Motilal 

Singh. Kumari Pushpa Devl 

Singh Shn Rajveer 

Singh, Shn Ram Prasad 

Singh Shri S. B. 

Singh, Shri Satya Deo 

Singh Oeo, Shri K. P. 

Singla. Shri Sanl Ram 

Sodi. Shri Manku Ram 
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Solankl, Shri SuraJbhanu 

Sukh Ram, Shn 

'Sukhbuns Kaur, Shrimati 

Sultanpuri, Shrt'5rishan Dun 

Sundararaj, Shri N. 

Sur, Shri Mo!,oranjan 

Suresh, Shri Kodikkunii 

Swamy, Shri G. Venkat 

Tara Singh, Shri 

Tej Narayan Singh. Shri 

Thakur, Shri Mahendra Kumar Singh 

Thangkabalu. Shri K.V. 
} 

Thomas, Prof. K. V. 

Thoral, Shri Sandipan Bhagwan 

Thungon . Shri P.K. 

Tindivanam. Shri K. Ramamurthee 

Tirkey, Shri Pius 

Tomar, Dr. Ramesh Chand 

Topdar, Shri Tarit Baran 

Topno, Kumari Frida 

Tytler, Shri Jagdish 

Umbrey. Shri laeta 

Ummareddy Venkaleswarlu. Prof. 

Upadhyay. Shri Swarup 

Urs, Shrimati Chandra Prabha 

Vadde, Shfi Sobhanadreeswara Rao 

Vajpayee, Shri Alai Bihari 

Vandayar, Shri K. Thulasiah 

Verma, Shri Bhawani lal 

Verma, Shri Shiv Sharan 

Verma. Kumari Vimal 

Vijayaraghavan. Shri V. S. 

Vyas. Dr. Girija 

Wasnik. Shri Mukul Balknshna 

Williams .. Shri Mel RG.Gen. (ReId.) 

Yadav. Shri Arjun Singl'l 

Yaoav, Shri Chandra Jeet 

Yadav, Shri Devendra Prasad 

Yadav, Shri Ram lakhan Singh 

Yadav, Shri Ram Saran 

Yadav. Shri Satya Pal Singh 

Vadav.Shri 

Vadav. Shri Sharad 

Yadav. Shri Vijoy Kumar 



• 735 Canst. (72nd Amend., Bill DECEMBER 22. 1992 As reponed by Jr. Comm. 736 
(lnsenion of new Pan IX) 

Zainal Abedin, Shri 

NOES 

• Shri Nathu'Ram Uirdha 

·Wrongly Voled for Noes. 

MR. SPEAKER: Subject to ~orrection.·· 
the result of the division is: 

Ayes: 303 

Noes: 1 

The Motion is carnea by a majority of the 
total membership of the House and by a 

SHRI G VENKAT SWAMY: I beg to 
move: 

"That this House do suspend Cluase 
(1) of Rule 80 of the Rules of Proce-
aure and Conduct of Business in Lok 
Sabha in so tor as it requires that an 
amendment shall be within the scope 
of the Sill and relevant to the subject 
matter of the Clause to which it re-
lates, in its applicationtoGovemment 
amendment No. 39 to the Constitu-
tion (Seventy-Second Amendment) 
Bill. 1991 and that this amendment 
may be allowed 10 be moved" 

MR. SPEAKER. The Question IS 

• majority of not less than two-thirds of the 
Members presednt and voting. 

"That thiS House dO suspend Cluase 
(i) of Rule 80 of the Rules of Proce· 
dure and Conduct of Business in Lok 
Sabha in so for as it requires thaI an 
amendment shall be within the scope 
of the Bill and relevant to the subjeGil. 
matter of the Clause to which it re-
lates, in its application 10 Government 
amendment No. j9 to the Constitu-
tion (Seventy-Second Amendment) 
Bill, 1991 and that this amendment 
may be allowed to be moved". 

· 

The Motion was adopted. 

Clause 2, as amended. was added to the 
Bill. 

UR. SPEAKER: I am told that some 
Members are standing outside. Let the aoors 
be open and let the Members get in. please. 

(Interruptions) . 

MR.SPEAKER:ShriG. VenkatSwamy 
to move for suspension of rule . 

• Wrongly Voled Noes . 

•• The following members also recorded their votes: 

The motion was adopted. 

New Clause 2A 

AYES: SlShri Tarun Gogoi. B.K. Gudadini. D. Pandian, Dr. (Smt.) Padma, Shri Nathu Ram 
Mirdha, Shri Shankarrao D. Kale, Shri HarchanCi Singh, Shn Lal Babu Raj. Shrkl 
Sukdeo Paswan, Shri Naresh Kumar Saliyan, Shri ShivraJ Singh Chauhan, Shn 
Virendra Singh, Shri Brijbhushan Sharan Singh, Shri Thota Subba and Shri Surya 
Narayan Yadav. 



737 Const.·(72ndArTlfJnd.)Bill PAUSA 1,1914 (SAKA) As reported by Jr. Comm. 738 
(Insertion of new Part IX) 

THE MIN1STEA OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEV ELOP· 
MENT (SHRI G. VENDKAT SWAMY): Sir,l 
beg to move: 

Page 8,-

Afterline 1B, insert-

Amendment of Article 280:- '2A In 
,Clause (3) of artyicle 280 of the Constitution. 
after sub-clause (b),the following sub-clause 
snail be inserted, namely:-

"ebb) the mec.sures needed to aug· 
ment the Consolidated Fund of a State 
to supplemtn the resources 01 the 
Panchyats in the States on the basis 
of the recommendations made by the 
Finance Commission of State;". (39) 

MR. SPEAKER: The question is: 

PageB,-

after line IB, insert-

Amendment 01 Artieale 280 :- '2A In 
clause (3) of artyicle 280 of the ConstitutIOn. 
after sub-clause (b), the following sub·clause 
shall be inserted, namely:-

"ebb) the measures needed to augment 
the Consolidated Fund of a State. to supple· 
ment the resources of the Panehyats in the 
States onthe basis of the recommendations 
made by the Finance Commission 01 State;". 
(39) 

The motion was adopted 

MR. SPEAKER: Before I put new clause 

2A to the vote of the House, I would Hke to 
say that this being a Constituion (Amend· 
ment) Bill, voting has to be by diVision. 

Let the Lobbies be cleared-

Now. the Lobbies have been cleared. 

MR. SPEAKER: The queslio is: 

"Thai new clause 2 A he added 10 Ihe 
Bill." 

The Lok Sabha divided. 

19.43 hrs. 

Division No.8 

AYES 

Acharia. Shri Basudeb 

Adaikalaraj, Shri L. 

Ahamed. Shri E. 

Ahirwar. Shri Anand 

Ahmed, Shn Kamaluddln 

Aiyar. Shn Milni Shankar 

Akber Pasha. Shri B 

Aubarasu Era. Shn 

Anjaiose, Shri Thayil John 

Ansari, Shri Mumtaz 

Antulay. Shri A. R. 
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Arunachalam, Shri M. Buta Singh, Shri 

Athithan, SMA. Dhanuskodi • Chacko, SIlri P. C. 

Ayub Khan, Shri Chakraborty, Prof. Susanta 

Balayogi, Shri G.M.C. Chaliha. Shri Kirip 

Baliyan, Shri N.K. Chandrakar. Shri Chandulata 

, Bandaru. Shir Danatraya Chandrasekhar. Shrimatl Maragalha!" 

Banerjee, Kumari Mamata Chat1es. Shri A. 

Bansal, Shri Pawan Kumar Chatterjee, Shri Nirmal Kanti 

Barman. Shri Uddhab Chaner,ee. Shri Somnath 

Basu. Shri Anil Chaudhary. Shri Kamal 

Bau. Shri Chitta Chaudhri. Shri Narain Singh 

Bhadana. Shri Avtar Singh Chauhan. Shri Chetan P.S. 

Bhagat, Shri Vishweshwar Chauhan, Shri Shri Shivraj Singh 

Bhagey Gobardhan. Shri Chaure. Shri Bapu Hari 

Bhakta. Shri Manoranjan Chavan. Shri Prithvlraj D. 

Bhatia. Shri Raghunandan U!l Chidambaram. Shri P 

Bhattacharaya. Shrimati Malini Chinta Mohan. Dr. 

BlOi. Dr. Krupasindu Choudhury.ShrilOkan~h 

Bhonsle, Shri Prataprao B. 

Bhonsle, shil Tejshinghrao Ch~.Dr.K.V.R. 

Shuna. Shri Dileep Singh Chowdhary. Shrimati Santosh 

Bimal. Shri Dadahoor. ~ri Gun::haran Singh 
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Dabir Singh, Shri Gaikwad. Shri Udaysingrao 

Damor, Shrl SOrTlibhal Gajapathi. Shri Gopi Nath 

Das, Shri Anadi Charan Galib. Shri Gurcharan Singh 

Das, Shrl Dwaraka Nath Ganit. Shri Chhitubhai 

Das, Shri Jitendra Nath Gang~ar. Shri Santosh Kumar 

Das, Shri Ram Sunder Gavit. Shri Manikrao Hodlya 

Dana, Shri Amal Gehlot. Shri Ashok 

Deka, Shri Probin Ghatowar. Shri Paban Singh 

Deka, Shri Mohan S. Giri, Shri Sudhir 

Dennis. Shri N. Giriyappa. Shri C.P. Mudala 

Dev. Shri Sontosh Mohan Gogoi. Shri Tarun 

De~arajan. Shri B. Gomango. Shri Giridhar 

Dhumal; Prof. Prem Gopalan. Shrimati Suseela 

Dighe. Shri Sharad Gudadinl. Shri B.K. 

Digvijaya Singh. Shri Gupta. Shrl Indrajrt 

• Dikshit. Shri Shreesh Chandra Handique. Shri Bijoy Krishna 

Dome, Or. Ram Chandra Harchand Singh. Shn 

Orona. Shri Jagat Vw Singh Hooda, Shri Bhupinder Singh 

Dubey, ShriQ'lati Saroj Hossain. Shri SyeCl Masudal 

Farook. Shri M.O.H. Imchalemba. Shri 

Fernandes, Shri Ost.:ar Inder Jit. Shri 

Fundkar. Shri Pandurang Pundlik Islam. Shri Nurul 
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Jaffer Sharief, Shri C.K. 

Jakhar. Shri Balram 

Jangde. Shri Khelan Ram 

Jaswant Singt-.. Shri 

Jatav. Shri Bare Lal 

Jatiya, Shri Satynarayan 

Jeevarathinam, Shri R. 

Jene, Shri Srikanta 

Jha, Shrl Bhog.endra 

Joshi, Shri Anna 

Kahandole, Shri Z.M. 

Kairon. Shri Surindr Singh 

Kale. Shri Shankarrao O. 

Kaliaperumal, Shri P.P. 

Kalka Oas, Shri 

Kamal, Shri Gurudas 

Kamble, Shri Arvind Tulshiram 

Kanaujia, Dr. G.L. 

Kanithi, Dr. Viswanathan 

Kapse, Shri Ram 

Karreddula, Shrimati Kamala Kumari 

Kasu, Shri Venkala Krishna Reddy 

Kaut. Shrimati Sheila 

Khan. Shri Astam Sher 

Khan. Shri Sukhendu 

Khanduri, Maj. Gen. (Retd.) Bhuwan Chan· 
dra 

Khanoria, Major D.O. 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 

Kon, Shri Gaya Prasad 

Krishan Kumar. Shri S. 

Krishnaswamy, Shn M 

Kshirsagar. Shnmati Kesharbal Sonajl 

Kudumula. Kumari Padamasree 

Kuli. Shri Balin 

Kumar. Shri Nitish 

Kumaramangalam. Shri Rangarajan 

Kuppuswamy, Shri ex 

Kurien, Prof. P.J. 

Lakshmanan. Prof. Savithri 

Laljan Basha. Shri S.M. 

Madhukar. Shri Kamla Mishra 

Mahalan. ShrlmaliSumltra 
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Malik, Shri Dharampal Singh Muttemwar, Shri Vilas 

Malik, Shri Puma Chandra Naik, Shri Venkatesh 

Mallikarjun, Shri Nalk, Shri G. Devaraya 

MallikarJunaiah, Shri S. Naik, Shrl Shri Ram 

Mallu, Dr. R. Naikar, Shri D.K. 
I 

Mandai, Shri Suraj Nandi. Shri Yeliaiah 

Manphool Singh, Shri Nawale. Shri Vidura VithoOa 

Maroanlang, Shri Peter G. NayaK. Shn MrutyunJaya 

Masood. Shri Rasheed Nayak. Shri Subash Chandra 

Mathur. Shri Shiv Charan Netam. Shn Arvind 

Meghe, Shri Datta Nikam, Shri Govindrao 

Mirdha. Shri Nathu Ram Nyamagouda. Shri S.B. 

Misra. Shri Satyagopa! Odeyar. Shri Channaiah 

Misra. Shri Shyam Bihan Padma, Dr. (Shrimati) 

Mollah, Shri Hannan Pal. Dr. Debi Prosad 

Mukhejee, Shrimati Geeta Pal, Shn Rupchand 

Mukherjee, Shri Subrata . Palacholla. Shri V.R. Naidu 

Mukhopadyay, Shri AIOY Pundeya. Dr. Laxmlnarayan 

Muniyappa. Shri K.H. Paandlan. Shri D 

Muralee Dharan. Shri K. Panigrahi. Shri Srib·Jllav 

Murthy, Shri M.V. Pania. Shri Ajit 

Murthy, Shri M.V.V.S. Panwar. Shri Harpal 



747 Const. (!2nd Amend.) Biil DECEMBt;R 22; 1~~ ,~~ reported by Jr. Comm. 748 
(Insert jon of new Part IX) 

Pasw~lO,Shri Sukdeo Purkayasth':l, Shri Kabindra 

Patel, Shri Harilal Nanji Rai. Shri Kalp Na\h 

Patel, Shri Praful Rai, Shri Lall Babu 

Patel, Shri Shravan Kumar Rai, Shri M. Ramanna 

Patel. Shri Uttambhai Harjibhai Rai,Shri Ram Nihor 

• Patil. Shri Anwari Basavaraj Rajeshwaran, Dr. V. 

P~ti!, Shrimati Surya KanIa Raju. Shri Bh. Vijayakumar 

Palil. Shri Uttamrao Deorao Ram, Shri Prem Chand 

Patil, Shri Vijay Naval Ram Babu, Shri A.G.S. 

Patil, Shri Yashwantrao Ram Badan, Shri 

Palnaik,Shri Sivaji Ramamurthy, Shri K. 

Patra, Dr. Kartikeswar Ramchandran, Shri MullappaJly 

Pananayak,Shri Sarat Chandra . Rao, Shri J.Chokka 

Pawar, Dr. Vasant Nlwrutti Rao, Shri P. V. Naraslmha 

Peru man. Dr. P. Vallal Rao Ram Singh. Col 

Pilot, Shri Rajesh Rao. Shn V. Krishan 

Potdukhe, Shri Shantaram Ralhva, Shri N.J. 

Prabhu, Shri R. Rawat, Shri Bhagwan Shankar 

Prabhu Zantye. Shri Harish Narayan Rawal. Shri Prabhu Lal 

Pramanik. Shri Radhika Ranjan Ray, Dr. Sudhif 

Prasad. Shri V. Sreenivasa Raychaudhuri. Shri Sudarsan 

Premi, Shri Mangal Ram Reddaiah Yadav, Shri K.P. 
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Reddy, Shri A. Indrakaran Shastri. Shri Vishwanath 

Reddy, Shy" A. Venkata . Shingda. Shri D. S. 

Reddy, Shri B.N. Shivappa. Shri K. G. 

Reddy, Shri G. Ganga Shukla. Shri Vidyacharan 

'Reddy, Shri M.G. Siddhartha. Shrimall.Q. K. Tharadevi 

Reddy, Shri R. Su.render Sidnal. Shri S. B. 

RoshilO LaI. Shfi Silvera. Dr. C. 

Roy, Shri Hitradhan Singh. Shri Brijbhushan Sharan 

Sadul, Shri Dharmanna Mondayya Singh, Shri Khelsai 

Sahi, Shrimati Krishna Singh. Shri Mohan (Deoria) 

Sai. Shri A. Prathap Singh Shri Molila) 

Sajjan Kumar. Shri Singh. Kumari Pushpa Devi 

Sangma. Shri Pumo A. Singh Shri Ra~vaer 

Sanipalli. Shri Gangadhara S'ngh. Shri Ram Prasad 

• Satrucharta. Shri Vijayarama Raju Singh Shri S. B . 

Scindia. Shri Mahdavrao SlOgh. Shri Satya Deo 

Singh Deo, Shn K. P. 

Shah, Shri Manabendra Singla. Shri Sanl Ram 

Shaltya, Dr. Mahadeepalt Singh Sodi, Shri Manku Ram 

Shankaranand, Shri B. Solanki. Shri Surejbhanu 

Sharma, Shri Chiranji Lal Subba, OShri Thota 

Sharma, Capt. Satish Kumar Sukh Ram. Shn 
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Sukhbuns Kaur, Shrimati Vadde. Shri Sobnanadreeswara Rao 

Sultanpurl, Shri Krishan Dun Vajpayee. Shri Alai Bihari 

Sundararaj, Shri N. Vandayar, Shri K. Thulasiah 

Sur, Shri Monoranjan Verma, Shri·Bhawani Lal 

Suresh, ShrrKodikkunii Verma, Shri Shiv Sharan 

Swamy, Shri G. Venkat Verman, Shri Upendra Nath 

Tara Singh, Shri Ve~ma, Kumari Vir:nal 

Tej Narayan Singh, Shri Vijayaraghavan, Shri V. S. 

Thakur, Shri Mahendra Kumar Singh Virendra Singh. Shri 

TtTangkabalu. Shri K.V. Vyas. Dr. Girija 

Thomas, Prof. K.V. Wasnik.. Shn Mukul Balknshna 

'Thoral, Shri Sandip3n BhaJWan Williams. Shri Mej. Gen. (ReId) 

Thungon" Shri PK Yadav. Shri Arjun Singh 

Tindivanam, Shri K. Ramamurthee Yadav, Shri Chandra Jeel 

Tirkey, Shri Pius Yadav. Shri Devendra Prasad 

Topdar, Shri Tarit Baran Yadav, Shri Ram Lakhan Singh 

Topno. Kumari Frida Yaaav. Shri Ram Saran 

Tytler. Shn Jagdish 
Yadav. Shri Satya Pal Singh 

Unibrey, Shri Laela 

Ummareddy VenKateswarlu. Prof. Yadav. Shri Surya Narayan 

Upadhyay, Shn Sw;:;rup Yadav. Shri Vijoy Kumar 

, Urs, Shr;rr;ati enandra Prabha Zainal Abedln, Shn 
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NOES 

Nil 

MR. SPEAKER: Subject to correction" • 
the result of the division is: 

Ayes :316 
, 

Noes: Nil 

The mostion is carried by a mjority of the 

Now. the lobbies have already been 
cleared. 

The question is: 

"That Clause 3. as amended. stand 
part of BiII.-

The lok Sabha divided: 

19.46 hrs. 

total merri>ership for the House and by a Division No.9 
majOrity not less than two-thirds of the 
Merri>ers present and voting. A YES 

The mostion was adopted Acharia. Shri Basudeb 

New Clause 2A. was added to the Bill Adaikalaraj. Shri L. 

Clause 3 - Addition of Eleventh Schedule. Aharned. Shri E. 

Amendmentmade: Ahirwar. Shri Anand 

Page 8. 'orline 24. substitute- Ahmed. Shri Kamaluddin 

"2. land improvement. implementa- Aiyar. Shri Mani Shankar 
tion of land reforms. lan~ consolida-
tionan and soil conservation.· (40) 

G. Venka! Swamy) 

MR. SPEAKER: Before I put Clause 3. 
as amended. to the vote of the House. I 
would like to say that this 00109 a Constitu-
tion (Amendment) Bill. voling has to be by 

'division-

AkOOr Pasha. Shri B. 

Anbarasu Era. Shri 

Anlalose. Shn Thayil John 

Ansari. Shri Mumtaz 

" The following members also recorded their voles: . 

Ayes: S/Shri MohanJal Jhikram. Kewal Singh. Jagmeeet Singh Brar. Dr. Asim Bala. Shri 
Sharad Yadav and Shrimati Saroj Dubey. 
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Antulay. Shri A. R. Birnal. Shri . 

Arunachalam, Shri M. Brar. Shri Jagmeet Singh 

Athithan. Shri R. ohanuskodi Bula Singh, Shri 

Ayub Khan, Shri Chacko. Shri P C. 

Bara. Dr. Asim Chakraborty. Prof. Susanta 

Balayogi. Shri G.M.C. Chaliha. Shri Kirip 

Baliyan. Shri N.K. Chandrakar, Shri Chandulala 

Banerjee. Kumari Mamata Chandrasekhar. Shrimati Maragatham 

Bansal, Shri Pawan Kumar Charles, Shri A. 

Barman, Sohri Uddhab Chatterjee. Shri Nirmal Kanti 

Basu. Shri Ani! Chaudhary, Sho Kamal 

Bau. Shri Chitta ChjUdhri. Shri Narain Singh 

Bhadana, Shri Avtar Singh Chauhan. Shri Chelan P.S. 

Shaga\, Shri Vishweshwar Chauhan, Shn, Shivraj Singh 

Bhagey Gobardhan. Shri Chaum. Shn Bapo Han 

Bhakta, Sfui Manoranjan Chavan. Slln Pnthvlral 0 

Bhatia. Shri Ragtwnandan lal Chidambaram. Shri P' 

Bhattacharaya, Shrimali Malini Chinta Mohan, Dr. 

Bhoi. Dr. KrtIpasIDdu Choudhury, Shri lokanath 

Bhonsle, Shri Prataprao B. Choudhury, Shri Saituddin 

Btlonsle. Shri Tejshinghrao Chowdary, Dr. K.V.R. 

Btruria, Shri 0iIeep Singh Chowdhary, Sh~i Santosh 
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, Shri Gurcharan Singh Gajapathi, Shri Gopi Nath 

Shri Galib. Shri Gurcharan Singh 

Ganit. Shri Chhitubhai 

Gangwar. Shri Santosh Kumar 

Gavit, Shri Manikrao Hodlya 

Gehlot, Shri Ashok 

Ghatowar, Shri Paban Singh 

Giri. Shri Sudhir 

Giriyappa , Shri C.P. Mudala 

Gogo1. Shri Tarun 

Gorngo. Shn Giridh;H 

Gopalan. Shnmat1 Suseela 

Gudadinn1. Shri B.K. 

Gupta . Shri lndrajit 

Handique. Shri Bijoy Krishna 

S~ri Shreesh Chandra Harchand Singh, Shri 

Dr. Ram Chandra Hooda. Shri Bhupinder Singh 

Shri Jagat V.r Singh 61ossain . Shri Syed Masudal 

lmchalemba, Shri 

lnder J1t. Shn 

Shri Pandurang Pundlik Islam. Shn Nuru l 

. Shri Udaysmgrao Jaffer Shanef. Shri C K. 
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Jakhar, Shri Balram 

Jangde, Shr! Khelan Ram 

Jaswant Singh, Shri 

Jatav, Shri Bare Lal 

Jatiya, Shri Satynarayan 

Jeevarathinam, Shri R. 

Jane. Shri Srikanta 

Jha, Shri Bhogendra 

,Jhikram.Shri Mohanlal 

Joshi, Shri Anna 

Kahandole, Shri Z.M. 

Kairon, Shri Surinqr Singh 

Kale, Shri Shankarrao D. 

Kaliaperumal, Shri P.P. 

Kalka Das, Shri 

Kamal, Shri Gurudas 

Kamble, Shri Arvind Tulshiram 

Kanithi, Dr. Viswanathan 

Kapse. Shri Ram 

Karreddula. Shrimati Kamala Kumari 

Kasu. ShriVenkata Krishna Reddy 

Kaul. Shrimati Sheila 

Keval Singh, Shri 

Khan, Shri Aslam Stier 

Khan, Shri Sukhendu 

Khanduri. Maj. Gen. '(Retd.) Bhuwan 
Chandra 

Khanoria, Major D.O. 

Khursheed. ShriSalman 

Konathala, Shri RamaKrishna 

Kori . Shri Gay a Prasad 

Krishan Kumar, Shri S. 

Krishnaswamy, Shri M. 

Kshirsagar, Shrimati Kesharbai Sonaji 

Kudumula, Kumari Padamasree 

Kuli, Shri Balin 

Kumar, Shri Nitish 

Kumaramangalam, Shri Rangarajan 

Kuppuswamy, Shri CK 

Kurien. Prof. P.J . 

Lakshl1161nan . Prof. Savithri 

La ljan Basha. Shri S.M. 

Madhukar. Sh ri Kamla Mishra 

Mahajan, Shrimati Sumitra 
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Naik, Shri G. Oevaraya 

Naik, Shri Shri Ram 

Naikar. Shri O.K. 

Nandi. Shri Yellaiah 

Nawale . Shri Vidura Vithoba 

Shri Peter G . 
Nayak, Shri Mrutyunjaya .. 

Shri Rasheed · 
Nayak, Shri Subash Chandra 

Netam, Shri Arvind 

Nikam, Shri Govindrao 

Mirdha, Shri Nathu Ram 
Nyamagouda. Shri S.B. 

Misra. Shri Satyagopal 
Odeyar. Shri Channaiah 

Misra, Shri Shyam Qihari 
Padma, Or. (Shrimati) 

Mollah, Shri Hannan 
Pal. Or. Oebi Prosad 

Mukhejee, Shrimat i Geeta 
Pal. Shri Rupchand 

Mukherjee, Shri Subrata 
Palacholla, Shri V.R. Naidu 

,Mukhopadyay, Shri Ajoy 
Pundeya. Or. Laxminarayan 

Pandyan. Shri D. 

Muralee Dharan, Shri K. 
Panigrah i, Shri Sriballav 

Murthy, Shri M.V. Chandrashekar 
Panja, Shri Ajit 

Panwar, Shri Harpal 

Muttemwar, Shri Vilas. 
Paswan , Shri S•1kceo 

Naik, Shri A. Venkatesh 
Patel, Shri Har1 ial Nanji 
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Patel, Shri Praful Rai, Shri Kalp Nath 

Patel, Shri Sharavan Kumar Rai, Shri Lall Basu 

Patel. Shri Uttambhai Harjibhai Rai. Shri M. Ramanna 

Patil, Shri Anwari Basavaraj Rai.Shri Ram Nihor 

Patil, Shrimati Surya Kanta Rajeshwaran. Dr. V. 

Patil. Shri Uttamrao Deorao Raju, Shri Bh . Vijayakumar 

• Patil. Shri Vijay Nava: Ram. Shri Prem Chand 

Patil . Shri Yashwantrao Ram Babu. Shri A.G.S. 

- Patnaik.Shri Sivaji Ram Badan. Shri 

Patra, Dr. Kart ikeswar Ramamurthy, Shri K. 

Pattanayak.Shri Sara! Chandra Ramchandran, Shri Mullappallv 

Pawar. Shri Sharad Rao. Shri J. Chokka 

Pawar. Dr. Vasant Niwrutti Rao, Shri P.V. Narasimha 

Peruman, Dr. P. Valla! Rao, Ram Singh, Co!. 

Pilot, Shri Rajesh Rao. Shri v. Krishan 

Potdukhe, Shri Shantaram Rathva. Shri N.J. 

Prabhu, Shri R. Rawat . Shri Bhagwan Shankar 

Prabhu Zantye, Shri Harish Narayan Rawat, Shri Prabhu Lal 

Pramanik, Shri Radhika Ranjan Ray, Dr. Sudhir 

Prasad, Shri V. Sreenivasa Raychaudhuri , Shri Sudarsan 

Premi, Shri Mangal Ram Reddaiah Yadav. Shri K.P. 

Pllrkayastha. Shri Kabindra Reddy. Shri A lndrakaran 
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Shingda. Shri D. B. 

Shivappa, Shri K. G. 

Shukla. Shri Vidyacharan 

Siddhartha. Shrimati D. K. Tharadevi 

Sidnal. Shri S. B. 
I 

Silvera, Dr. C. 

Singh, Shri Khelsai . 
Sadul, Shri Dharmanna Mondayya Singh, Shri Mohan 

Singh Shri Motilal 

Sai, Shri A. Prathap Singh, Kumari Pushpa Devi 

Sajjan Kumar. Shri Singh, Shri Rajveer 

Singh , Shri Ram Prasad 

Shri Gangadhara Singh , Shri S. B. 

Shri Vijayarama Raju Singh . Shri Satya Doc 

Scindia , Shri Madhavrao Singh. Deo. Shri K. P. 

Selja, Kumari Singla. Sh ri Sant Ram 

Shah, Shri Manabendra Sodi. Shri Manku Ram 

Shakya, Dr. Mahadeepak Singh Solanki, Shri Surajbhanu 

Shankaranand, Shri B. Subba, Shri Thota 

Sharma, Shri Chiranji Lal Sukh Ram. Shri 

Capt. Salish Kumar Sukhbuns Kaur, Shrimati 

Shri Vishwanath Sultanpuri, Shri Krishan Dun 
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Sundararaj, Shri N. Vajpayee. Shri Alai Bihari 

Sur, Shri Monoranjan Vandayar, Shri K. Thulasiah 

Suresh. Shri Kodikkunil Verma, Shri Bhawan i La / 

Swamy, Shri G. Venkat Verma, Shri Shiv Sharan 

Tara Singh, Shri Verma, Shri Upendra Nath 
\ 

Tej Narayan Singh , Shri Verma. Kumari Vimal 

Thakur. Shri Mahendra Kumar Singh Vijayaraghavan. Shri V S. 

Thangkabalu. Shri K.V . Vrre ndra Smgh. Shri 

Thomas. Prof. K. V Vy_as. Dr Grnra 

Thora!, Shri Sandipan Bhagwan Wasnk. Shn Mukul Rarkns t1na 

Thungon. Shri P.K. Will•ams . Shrr Me] Gen ( ~etd ) 

Tindivanam. Shri K. Ramamurthee .Yadav. Shri Arj un Srn gh 

Tirkey, Shri Pius Yadav . Shri Chandra Jeet 

Tomar. Dr. Ramesh Chand Yadav. Sh ri Oevendra Prasad 

Topdar, Shri Tarit Baran Yadav. Shri Ram Lakhan Singh 

Topno. Kumari Frida Yadav. Shri Ram Sara n 

Tytler, Shri Jagdish Yadav. Shri satya Pal Singh 

Umbrey, Shri Laeta 
Yadav. Shn Sharac 

Ummareddy Venkateswarlu. Prof. 

Upadhyay, Shri Swarup Yadav. Shri Surya Narayan 

• Urs. Shrimati Chandra Prabha Y<ldav . Shri Vi1 oy Kuma r 

Vadde. Shri Sobhanadreeswara Rao Za:nai Abed1n. Shn 

,, 
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NOES 

NIL 

MR. SPEAKER : Subject to correct ion·. 
the result of the division is : 

Ayes: 316 

Noes : Nil. 

The motion is carried by a ma1onty of the 
total membership ot the House and by a 

.majority of not less than two-thirds of the 
Members present and voti ng. 

The motion was adopted 

Clause 3, as amended. was added to the 
Bill. 

Clause 1- short Title and Commence-
ment. 

Amendment made: 

Page 1, line 3,-

for ·seventy-second " substitute 
"Seventy-third" (31 ) 

G. Venkat Swamy) 

MR. SPEAKER: Before I put Cause 1. 
'asamendedtothevote of the House, I would 
like to say that this being a Con stitut ion 
(Amendement Bill), voting has to be by divi· 
sion-

Now the Lobbies have been cleared; 

The question is: 

"That clause 1, as amended, stand 
part of the Bill. " 

The Lok Sabha divisded 

19.44 hrs. 

Division No. 10 

AYES 

Acharia. Shri Basudeb 

Ada ikalaraj. Shri L. 

Ahamed, Shri E. 

Ah irwar. Shri Anand 

Ahmed, Shri Kamaludd in 

Aiyar, Shri Mani Sh ankar 

Akber Pasha. Shri B. 

Aubarasu Era, Shri 

Anjalose. Sh ri Thayil John 

Ansari. Shri Mumtaz 

Antulay. Shri A. R. 

Arunachalam. Shri M. 

·The following Members also recorded their votes : 

Ayes: Shri Somnath Chatterjee, Dr. G. L. Kanayia, Shrimati Saroj Dubey, Shri Bri jbhushan 
Sharan Sing, Shri Dwarkanath Das, Shri Dattatreya Bandaru and Dr. R. Mallu. 
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Athlthan, Shri R. Dh3nuskodi Buta Singh, Shri 

Ayub Khan, Shri Chacko. Shri P. C. 

Bala, Dr. Asim Chakraborty, Prof. Susanta 

Balayogi, Shri G.M.C. Chaliha, Shri Kirip 

Bal!yan, Shri N. K. Chandrakar. Shri Chandulala 

Bandaru, Shir Dattatraya Chandrasekhar, Shrimati Maragatham 

Banerjee, Kumari Mamata Charles. Shri A. 

Bansal, Shri Pawan Kumar Chatterjee, Shri Nirmal Kanti 

Barman, Shri Uddhab Chatterjee. Shri Somnath 

Basu. Shri Anil Chaudhary, Shri Kamal 

Basu, Shrl Ch ina Chaudhri, Shri Naraln Singh 

Bhadana. Shri Avtar Singh Chauhan, Shri Chelan P.S .. 

Bhagat, Shri Vishweshwar Chauhan. Shri Shivraj Stngh 

Bhagey Gobardhan. Shri Chaure . Shri Bapu Hari ., 
Bhakta, Shri Manoranjan Chavan. Shri Prithwaj D. 

Bhatia, Shri Raghunandan Lal Chidambaram, Shri P. 

Bhoi, Dr. Krupasindu Chinta Mohan, Dr. 

Bhonsle, Shri Prataprao B. Choudhury,Shrilokan~h 

Bhonsle, Shri Tejshinghrao Choudhury,ShriSaHudd~ 

Bhuria, Shri Dileep Singh Che:wdary, Dr. K.V.R. 

Birbal. Shri Chowdhary, Shrimati Santosh 

Brar, Shri Jag meet Singh Dadanoor. Shri Gurcharan Stngh 
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.oalbir Singh, Shri Gaikwad, Shri Udaysingrao 

Oamor, Shri Somjibhai Gajapathi, Shri Gopi Nath 

Oas, Shri Anadi Charan Galib, Shri Gurcharan Singh 

Oas, Shri Dwaraka Nath Gatnit. Shri Chhitubhai 

Oas, Shri Jitendra Nath Gangwar, Shri Santosh Kumar 

Das, Shri Ram Sunder Gavit, Shri Manikrao Hodlya 

Datta, Shri Amal Gehlot, Shri Ashok 

Deka, Shri Probin Ghatowar, Shri Paban Singh . 

Delkar, Shri Mohan S. Giri, Shri Sudhir 

Dennis, Shri N. Ginyappa . Shri C.P Mudala 

Dev, Shri Sontosh Mohan Gogoi. Shri Tarun 

Devarajan. Shri B. Gomango. Shri Gridhar 

Dhumal, Prof. Prerr Gopalan. Shrimati Suseela 

Dighe, Shri Sharad Gudadinni, Shri B. K. 

Digvijaya Singh, Shri Gupta. Shri lndrajit 

Dikshit, Shri Shreesh Chandra Handique, Shri Bijoy Krishna 

Dome, Dr. Ram Chandra Harchand Singh, Ston 

Orona, Shri Jagat Vir Singh Hooda, Shri Bhupinder Singh 

Dubey, Shrimati Saroj . Hossain, Shri Syed Masuda! 

Farook, Shri M.O.H. lmchalemba. Shri 

Fernandes, Shri Oscar lnder Jit. Shri 

Fundkar, Shri Pandurang Pundlik Islam, Shri Nurul 
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Jaffer Sharief, Shri C.K. 

Jakhar, Shri Balram 

Jangde, Shri Khelan Ram 

Jaswant Singh, Shri 

Jatav, Shri Bare Lal 

Jatiya, Shri Satynarayan 

Jeevarathinam. Shri R. 

, Jena, Shri Sri kant a 

Jha, Shri Bhogendra 

Jhikram, Shrl Mohanlal 

Joshi, Shri Anna 

Kahandole, Shri Z.M. 

Kairon, Shri Surinder Singh 

Kale, Shri Shankrrao D. 

Kaliaperumal, Shri P.P. 

Kalka Das, Shri 

Kamal, Shri Gurudas 

Kamble. Shri Arvind Tulshiram 

Kanaujia, Dr. G.L. 

Kanithi, Dr. Viswan?.than 

Kapse. Shri Ram 

Karreddula. Shrimati Kamala Kumari 

Kasu, Shri Venkata Krishna Reddy 

Kaul, Shrimati Sheila 

Keval Singh, Shri 

Khan, Shri Aslam Sher 

Khan, Shri Sukhendu 

Khanduri, Maj. Gen. (Ret d.) Bhuwan 
Chandra 

Khanoria, MaJor D.O. 

Khursheed. Shri Salman 

Konathala. Shri Rama Knshna 

Kori , Shri Gaya Prasad 

Krisn Kumar, Shri S. 

Krishnaswamy, Shri M. 

Krishandra Kaur (Deep). Shrimati 

Kshirsagar, Shrimati Kesharbai Sonaji 

Kudumu la. Kumari Padamasree 

Kuli. Shri Balin 

Kumar. Shri Nitish 

Kumar, Shri V. Danan jaya 

Kumaramangalam. Shri Rangarajan 

Kujee lal. ~ri 

Kuppuswamy. Shri C.K. 
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Kurien, Prof. P.J. Mukhejee, Shrimati Gaeta 

Kushnaria, Shri Ramkrishna Mukherjee. Shri Subrata 

Lakshmanan, Prof. Savithri Mukhopadyay, Shri A joy 

Laljan Basha, Shri S.M. Muniyappa, Shri K.H. 

Lodha, Shri Guman Mal Muralee Dharan, Shri K. 

Made Gowda. Shri G. Murthy, Shri M.V. 

Madhukar, Shri Kamla Mishra Murthy, Shri M.V.V.S 

Mahajan. Shrimati Sumitra Muttemwar. Shri Vilas 

Malik, Shri Dharampal Singh Naik. Shri A Venkatesh 

Malik, Shri Purna Chandra Naik. Shri A. Venkatesh 

Mallikarjun. Shri Naik, Shri G. Devaraya 

Mallikarjunaiah, Shri S. Naik. Shri Shri Ram 

Mallu, Dr. R. Naikar. Shri O.K. 

Manphool Singh Shri , Nandi. Shri Yellaiah 

Marbaniang, Shri Peter G. Nawale. Shri Vidura Vithoba 

Masood, Shri Rasheed Nayak. Shri Mrutyunjaya 

Mathur. Shri ShivCharan Nayak. Shri Subash Chandra 

·Meg he, Shri Datta Netam. Shn Arv1nd 

Mirdha, Shri Nathu Ram Nikam. Shri Gov1ndrao 

Misra. Shri Satyagopal Nyamagouda. Shri S.B. 

Misra. Shri ~hyam Bihari Odeyar, Shri Channaiah 

Mollah, Shri Hannan Padma, Dr. (Srimati) 
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Pal, Dr. Debi Prosad Peruman, Dr. P. Vallal 

Pal, Shri Rupchand Pilot, Shri Rajesh 

Palacholla, Shri V.R. Naidu Potdukhe. Shri Shantaram 

Pundeya, Dr. Laxminarayan Prabhu. Shri A. 

· Pamdian. Shri D. Prabhu Zantye. Shri Harish Narayan 

. Panigrahi, Shri Sriballav Pramanik, Shri Radhika Ranjan 

Panja, Shri Aj~ Prasad, Shri V. Sreenivasa 

Panwar, Shrl Harpal Premi, Shri Mangal Ram 

Paswan, Shri Sukdeo Purkayastha, Shri Kabindra 

Patel, Shri Harilal Nanji Rai. Shri Kalp Nath 

Patel, Shrl Praful Aai, Shri M. Aamanna 

Patel, Shri Sharavan Kumar Aai,Shri Ram Nihor 

Patel, Shri Uttarribhai Harjibhai Rajeshwaran. Dr. V 

Patil, Shri Anwari Basavaraj Raju , Shri Bh. Vijayakumar 

Patil, Shrimati Surya Kanta Ram. Shri Prem Chand 

Patil, Shri Uttamrao Deorao Ram Babu. Shri A.G.S. 

Patil, Shri Vijay Naval Ram Badan, Shri 

Patil. Shri Yashwantrao Ramamurthy, Shri K. 

Patnaik,Shri Sivaji Ramchandran. Shri Mullappally 

Patra, Dr. Kartikeswar Rao, Shri J. Chokka 

Pattanayak,Shri Sarat Chandra Rao. Shri P. V. Narasimha 

Pawar, Dr. Vasant Niwrutti Aao Ram Singh. Col. 
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, Rao. Shri V. Krishan Satrucharla. Shri Vijayarama Raju 

Rathva, Shri N.J. Scindia, Sri Madhavrao 

Rawat, Shri Bhagwan Shankar Selja, Kumari 

Rawat, Shri Prabhu Lal Shah, Shri Manabendra 

Ray, Dr. Sudhir Shakya, Dr. Mahadeepak Singh 

Raychaudhuri, Shri Sudarsan Shankaranand, Shri B. 

Reddaiah Yadav, Shr1 K.P. Sharma, Sliri Chiranji Lal 

Reddy, Shri a. lndrakaran Sharma. Capt. Salish Kumar. 

Reddy, Shyri A. Venkata Shastri, Shri Acharya Vishwanath Das 

Reddy, Shri 8.N. Shingda. Shri D. 8 . 

Reddy, Shri G. Ganga Shivappa. Shri K. G. 

Reddy, Shri M. Baga Shukla, Shri Vidyacharan 

Reddy, Shri M.G. Siddhartha. Shrimati D. K. Tharadevi 

Reddy, Shri R. Surender Sional. Shri s. 8. 

Roshan Lal, Shri Silvera, Dr. C. 

Roy, Shri Haradhan Singh Shri Bribhushan Sharan 

Sadul, Shri Dharmanna Mondayya Singh , Shri.Khelsai 

Sahi, Shrimati Krishna Singh, Shri Mohan (Deoria) 

Sai, Shri A. PrathaP. Singh Shri Motilal 

Sajjan Kumar. Shri Singh. Kumari Pushpa Dev1 

Sangma, Shri Purno A. Singh Shri Rajveer .. 
Sanipalli . Shri Gangadhara Singh. Shri Ram Prasad 
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Singh, Shri 9· B. Tomar, Dr. Ramesh Chand 

Singh, Shri Satya Deo Topdar, Shri Tarit Baran 

Singh Deo, Shri K. P. Topno, Kumari Frida 

Sing Ia, Shri Sant Ram Tytler. Shri Jagdish 

Sodi, Shri Manku Ram Umbrey, Shri Laeta 

Solanki, Shri Surajbhanu Ummareddy Venkateswarlu. Prof. 

Subba, Shri Thota Upadhyay, Shri Swarup 

• St;kh Ram. Shri Urs . Shrimati Chandra Prabha 

Sukhbuns Kaur, Shrimati · Vadde , Shri Sobhanadreeswara Rao 

Sultanpuri, Shri Krishan Dutt Vajpayee, Shri Atal Bihari 

Sundararaj, Shri N. Vandayar. Shri K. Thulasiah 

Sur, Shri Monoranjan Verma, Shri Shiv Sharan 

Suresh, Shri Kodikkunil Verma, Shri Upendra, Nathh 

Swamy, Shri G. Venkat Verma, Kur'nari Vimla 

Tara Singh, Shri Vijayaraghavan. Shri V. S 

Tej Narayan Singh, Shri Virendra Singh, Shri . 

Thaku r. Shri Mahendra Kumar Singh Vyas. Dr. Girija 

Thangkaba!~. Shri K.V. Wasn ik, Sh ri Mukul B<llk rishna 

Thoma.s. Prot. K. V. Williams, Shr1 MeJ. Gen . (Retd. ) 

Thungon , Shri P.K. Yad\iV. Shri Arjun Singh 

Tindivanam, Shri K. Ramamurthee Yadav, Sh ri C-h andra J<:Jet 

Yadav, Shri Devendra Prasad 
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Yadav, Shri Ram Lakhan Singh 

Yadav, Shri Ram Saran 

Yadav, Shri Satya Pal Singh 

Yadav, Shri Sharad 

'Yadav, Shri Surya Narayan '• 

Yadav, Shri Vijoy Kumar 

2ainal Abed in, Shri 

NOES 

NIL 

MR. SPEAKER: Subject to correct ion*, 
the result of the division is 

Ayes: 320 

Noes: Nil 

The motion is carried by a majority os 
the total membership of the House and by a 
majority of not less than two-thirds of the 

,Members present and voting . 

The motion was addopted. 

"Clause 1, as amended. was added to 
the Bill." 

MR. SPEAKER : The question is: 

"That the Enacting Formula and the 
long Title stand part of the Bill. " 

The motion was adopted 

· The Enacting Formula and the Long 
Title were added to the Bill. 

SHRI G . VENKAT SWAMY: I beg to 
move: 

"That the Bill, as amended, be 
passed." 

MR. SPEAKER: Before I put the motion 
that the Bill, as amended, be passed, to the 
vote of the House, th is being a 'Const itution 
(Amendment) Bill, voting has to be by divi-
sion. 

Let the lobbies be cleared-

Now. the Lobbies have been cleared. 

MR. SPEAKER : The question IS . 

"That the Bill. as amended be passed ... 

The Lok Sabha d1vicJed 

19.52 hrs. 

Division No. 11 

AYES 

Acharia, Shri Basudeb 

*The following members also recorded -their votes : 

Ayes: . S/Shri Bhawani Lal Verma, Sandipan Bhagwa Thora!. Prof. Malini Bhattacharaya . 
and Shrimati Kesharbai Sonaji Kshirsagar. 
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Adaikalaraj, Shri L. Bhadana, Shri Avtar Singh 

Ahamed, Sh_ri E. Bhagat, Shri Vishweshwar 

Ahirwar, Shri Anand Bhagey Gobardhan, Shri 

Ahmed, Shri Kamaluddin Bhakta. Shri Manoranjan 

Aiyar, Shri Mani Shankar Bhatia. Shri Raghunandan Lal 

Akber Pasha. Shri B. Bhanacharaya. Shrimati Malini 

Aubarasu Era. Shri Bhoi. Or. Krupas indu 

Anjalose. Shri Thayil John Bhonsle . Shn Prataprao B 

• Ansari, Shri Mumtaz Bhonsle . Shn TeJshtnghrao 

Antulay, Shri A. R. Bhuria. Shri Oileep Singh 

Arunachalam, Shri M. Birbat. Shri 

Athithan, Shri R. Dhanuskodi Brar, Shri Jag meet Singh 

Ayub Khan, Shri Buta Singh, Shri 

Bala, Dr. Asim Chacko, Shri P. C. 

Balayogi, Shri G.M.C . . Chakraborty, Prof. Susanta 

Baliyan. Shri N. K. Chaliha. Shri Kirip 

Bandaru. Shir Oattatraya Chandrakar. Shri Chandutala 

Bane~ee. Kumari Mamata Chandrasekhar. Shrimati Maragatham 

Bansal, Shri Pawan Kumar Charles. Shri A. 

Barman. Shri Uddhab Chatteqee. Shrr Nirma t Kant i 

,Basu, Shri Ani! Chatterjee . Shri Somnath 

Bau, Shri Chitta Chaudhary, Shri Kamal 
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Ohumal. Prof. Prem 

Chauhan. Shrl Chetan P.S. Dighe. Shr! Sharad 

. ~au ... Shrl Bapu Harl Digvijaya Singh. Shri 

Chavan. Shr1 PrlthvtraJ O. Dikshit. Shri Shreesh Chandra 

Chidambaram. Shri P . Dome. Dr. Ram Chandra 

• Chlnta Mohan, Or. Orona. Shri Jagat Vir Singh 

Choudhury, Shrl Saifuddin Dubey. Shrimati Saroj 

Chowdary, Or. K.V.R. Farook:Shri M.O.H. 

Chowdhary,.Shrimati Santosh Fernandes. Shri Oscar 

Dadahoor, Shrl GulCharan Singh Fundkar. Shri Pandurang Pundlik 

Dabir Singh. Shri Gaikwad. Shri Udaysingrao 

Damor, Shri Somjibhai Gajapathi. Shri Gopi Nath 

Das. stln Anadi Charan Galib. Shri Gurcharan Singh 

Das, Shri Cwaraka Nath Gamit, Shri Chhitubhai 

Das, Shri Jitendra Nath Gangwar. Shri Santosh Kumar 

,Das. Shri Ram Sunder Gavit. Shri MalllKrao HOdlya 

Datta, Shr! Amal Gehlot. Shri Ashok 

Oeka, Shrl ProbIn Ghalowar. Shri Paban Singh 

Dew. Shri Mohan S. Giri. Shri Sudhir 

Dennis, Shri N. Giriyappa, Shri C.P. Mudala 

Dev, Shri Sontosh Mohan Gogoi. Shri Tarun 

Devarajan. Shrl B. Gomango Shri Giridhar 
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Gopalan. Shrimati Suseela Kale. Shri Shankarrao D. 

Gudadinni. Shri B. K. Kaliaperumal. Shri P.P. 

Gupta. Shri (ndrajit Kalka Oas. Shri 

Handiqu~. Shri Bijoy Krishna Kamal. Shri Gurudas 

Harchand Singh Shri Kamble, Shri Arvind Tulshiram 

Hooda. Shri Bhupincer Singh Kanaujia, Dr. G.L. 

Hossain. Shri Syed Masuda! Kanilhi, Dr. Viswanalhan 

(mchalemba, Shri Kapse, Shri Ram 

Inder Jit. Shri Karreddula. Shrimati Kamala Kumari 

Islam. Shri Nurul Kasu. Shri Venllata KriShna Reddy 

Jaffer Sharief. Shri C.K. Kewal Singh, Shn 

Jangde. Shri Khelan Ram Khan, Shri Aslam Sher 

• Jaswant Singh, Shr Khan, Shri Sukhendu 

Jatav. Shri Bare Lal Khanduri. Maj. Gen. (Retd.) Bhuwan 
Chandra 

Jaliya. Shri Salynarayan 

Jeevarathin~m. Shri R. Khanoria, Major D.O. 

Jena, Shri Srikanla Khursheed. Shri Salman 

Jha, Shri Bhogendra Konathala, Shri Rama Krishna 

Jhikram. Shri Mohanlal Kori, Shri Gaya Prasad 

Joshi, Shri Anna Krlshan Kumar, Shri S. 

Kahandole, Shri Z. M. Krishnaswamy. Shri M. 

Kairon. Shri Surinder Singh Kshirsagar, Shrimati Kesharbai Sonaji 
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Kudumula. Kumari Padamasree Misra. Shri Shyam Bihart 

Kuli. Shri Balin Mollah. Shri Hannan 

Kumar. Shri Nnish Mukhejee. Shrimati Geeta 

Kumaramangalam. Shri Rangarajan Mukherjee. Shri Subrata 

Kuppuswamy. Shri CK 
>, 

Mukhopadyay. Shri Ajoy 

Kurien. Prof. P.J. Muniyappa. Shri K.H. 

Lakshmanan, Prof, Savithri Muralee Oharan, Shri K. 

Laljan Basha. Shri S.M, Murthy. Shri M. V 

Madhukar. Shri Kamla Mishra Murthy. Shri M. V. V.S 

Mahajan. Shrimati Sumltra Munemwar, Shn Vilas 

. Malik. Shri Oharampal Singh Naik. Shn A Venkatesh 

Malik. Shri Purna Chandra Naik. Shri G, Devaraya 

Mallikarjun. Shri Naik. Shri Ram 

Mallikarjunaiah. Shri S. Naikar. Shri OK 

MaUu. Dr. R. Nandi. Shri Yellaiah 

Manphool Singh. Shri Nawale. Shri Vidura Vithoba 

Marbaniang, Shri Peter G. Nayak. Shri Mrutyunjaya 

Masood. Shri Rasheed Nayak. Shri Subash Chandra 

Mathur, Shri Shiv Charan Netam. Shri Arvind 

Meghe. Shri Dana Nikam. Shri Govindrao 

Mirdha, Shhri Nathu Ram Nyamagouoa. Shri S.B. 

Misra, Shri Satyagopal Odeyar. Shri Channalah 
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Padma, Dr. (Shrlmati) Pawar, Shri Sharad 

Pal, Dr. Debi Prosad Pawar, Dr. Vasant Niwrutti 

Pal, Shri Rupchand Peruman, Dr. P. Vallal 

Palacholla, Shri V.R. NaIdu Pilot, Shri Rajesh 

Pandeya, Dr. Laxminarayan Potdukhe. Shri Shantaram 

Panda, Shri D. Prabhu, Shri R. 

Panigrahi, Shri SribaUav Prabhu Zantye. Shri Harish Narayan 

Pinja, Shri Ajit Pramanik. Shri Radhika Ranjan 

Panwar, Shri Harpal Prasad. Shri V. Sreenivasa 

Paswan. Shri Sukdeo Premi. Shri Mangal Ram 

Patel. Shri Harilal Nanji Purkayastha, Shri Kabindra 

Patel, Shrt Praful Rai, Shri Kalp Nath 

Patel, Shrl Sharavan Kumar Rai, Shri Lall Basu 

Patel, Shri Uttambhal Harjlbhal Ral, Shrl M. Ramanna 

Patil, Shri Anwari Basavarat Rai,Shri Ram Nihor 

Patl, Shrimati SUrya Kanta Rajeshwaran. Dr. V. 

Patil, Shri UttanYao Deorao Raju. Shri Bh. Vilayakumar 

, PatH, Shri Vijay Naval Ram. Shri Prem Chand 

Pati, Shri Vashwantrao Ram Babu, Shri A.G.S. 

Patnaik,Shri Sivaji Ram Badan, Shri 

PaIra. Dr. K~keswar Ramamurthy. Shri K. 

PalIanayak. Shri Sarat Chandra Ramchandran, Shri MullappaUy 
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Rao, Shri P. V. Narasimha Sanipalli. Shri Gangadhara 

Rao Aam Singh, Col: . Satrucharla, Shri Vijayarama Raju 

Rao, Shri v. Krishan Scindia, Shri Madhavrao 

Rathva. Shri N.J. Sella, Kumari 

Rawat,\Shrl Bhagwan Shankar Shah, Shri Manabendra 

Rawat. Shri Prabhu Lal Shakya. Dr. Mahadeepak Singh 

Ray, Dr. Sudhlr • Shanllaranand. Shri B. 

Raychaudhuri. Shri Sudarsan Sharma. Capt. Satish Kumar 

Reddaiah Yadav. Shri K.P. Shastri. Shri Acarya Vishwanath Das 

Rddy. Shri A. Indrakaran Shingda. Shri D. B. 

Reddy, Shyri A. Venkata Shivappa. Shri K. G. 

Reddy. Shri B.N. Shukla. Shri Vidyacharan 

Reddy. Shri G. Ganga Siddhartha. Shrimati D. K. Tharadevi 

Reddy. Shri M.G. Sidnal, Shri S B. 

Reddy. Shri R. Surender Silvera. Dr. C 

Roshan lal. Shri Singh. Shri Khelsai 

Roy, Shri Haradhan Singh. Shri Mohan 

Sadul, Shri Oharmanna Mondayya Singh. Shri Motilal 

Sahl. Shrimati Krishna Singh, Kumari Pushpa Devi 

Sal. S~rl A. Prathap Singh. Shri Rajveer 

Sallan Kumar, Shri Singh. Shri Ram Prasad 

Sangma. Shrl Pumo A. Singh, Shri S. B. 
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• Singh. Shri Satya Deo Topdar, Shri Tarit Baran 

Singh 080. Shri K. P. Topno, Kumar! Frida 

Singla. Shri Sanl Rem Tytler, Shri Jagdish 

Solanki, Shri Surajbhanu Umbrey, Shri Lacta 

Subba. Shri Thota Umrnareddy Venkateswarlu. Prof. 

Sukh Ram, Shri Upadhyay, Shri Swarup 

Sukhbuns Kaur, Shrimati Urs, Shrimati Chandra Prabha 

Sultanpuri, Shri Krishan Dult Vadde. Shri Sobhanadreeswara Rao 

Sundararai, Shri N. Vajpayee, Shri Alai Bihari 

Sur, Shri Monoranjan Vandayar. Shri K. Thulaslah 

Suresh, Shri Kodikkunil Verma, Shri Bhawani Lal 

. SWam)" Shri G. Venltal Verma. Shri Shiv Sharan 

Tara Singh, Shri Verma. Shri Upendra Nalh 

Tej Narayan Singh, Shri Verma, Kumari Vimla 

Thakur, Shri Mahendra Kumar Singh Vijayaraghavan, Shri V. S. 

Thangkabalu. Shri K. V. Virenda Singh, Shn 

Thomas, Prof. K.V. Vyas, Dr. Girija 

Thorat. Shri ·Sandipan Bagwan Wasnk, Shri Mukul Balkrishna 

Thungon, Shri P.K. Williams, Shri Me;. Sen. (ReId.) 

Til1divanam, Shri K. Ramamurthee Yadav, Shri A~un Singh 

Tit1(ey, Shri Pius Yadav. Shri Chandra Jeet 

Tomar, Dr. Ramesh Chand Yadav. Shri Devendra Prasad 
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Yadav. Shli Ram l.8khan Singh 19.55 hrs. 

Yadav. Shri Satya Pal 

YadaY. StlrI Sharad 

Yadav. Shri Surya Narayan 

YadfW. Shri Vijoy Kumar 

Zainal Abedin. Shri 

NOES 

Nil 

MR. SPEAKER: Subject to correction', 
the result of the division is: 

Ayes :317 

Noes:NH 

The motion is \;i1If1t:u uy i1 11Idjority of the 
total men1Jership of the House and by a 
majority of not less tan two-thirds of te 
Mermers prsent and voting. 

The Bill. as amended, is passed by the 
requisite majority, in C'ccordance with the 
provisions of Article 368 of the Constitution. 

The motiofl was adopted 

CONSTnUTION (SEVENTY-THIRD 
AMENDMENT) Bill 

(Insertion of New Part IXA) 

As reporded by Joint Commltt .. -
CONTO. 

[English) 

MR. SPEAKER: Now. we will take up 
Constitution (Seventy-Third Amendment) Bill 
1991 as reported by bthe Joint Committee. 

Before I put the motion forconsideration 
of the Bill to vote, I would like to say that this 
being a Constitution (Amendment) Bill, vot-
ing has to be by division. 

Now, the lobbies have beeb cleared. 

The question is: 

"That the Bill further to amend the 
Constituion of India. as reported by 
the Joint Committee, be taken into 
consideration ." 

19.57 hrs. 

Division No. 12 

AYES 

Acharia. Shri Basudeb 

'The following Members also recorded their votes: 

Ayes: Shrl Balram Jakhar, Shrimati Sheila Kaul. Shri J. Chekha Rao, S;.ri loknath 
Choudhary and Shri Ram Sara!) Yadav. 
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Adablaraj, Shri L. Bau, ShriChina 

Ahamed, Shrl E .. 8h;Idana, Shri Avtar Singh 

Ahirwar, Shri Anand Bhagat, Shri Vishweshwar 

Ahmed, Shri Kamaluddin Bhagey Gobardhan, Shri 

Aiyar, Shri Mani Shankar Bhakta, Shri Manoranjan 

Akber Pasha, Shri B. Bhatia, Shri Raghunandan lal 

Aubarasu EN, Shri Bhattacharaya, Shrimati Malinl 

Anjalose, Shri Thayil John Bhoi, Dr. Krupasindhu 

Ansari, Shri Mumtaz Bhonsle, Shri Prataprao B . . 
Aritulay, Shrl A. R. Bhonsle, Shri Tejsinghrao 

Arunachalam, Shri M. Bhuria, Shri 0iIeep Singh 

Asokaraj, Shri A Birbal, Shri 

Athithan, Shri R. Dhanuskodi Brar, Shri Jagmeet Singh 

, Ayub Khan, Shri Buta Singh. Shri 

Bala, Dr. Asim Chacko, Shri P. C. 

Balayogi, Shri G.M.C. Chakraborty. Prof. Susanta 

Baliyan. Sh~ N. K. Chaliha, Shri Kirip 

Bandaru, Shir Dattatraya Chandrakar, Shri Chandulal 

Banerjee. Kumari Mamata Chandrasekhar, Shrimati Maragatham 

Bansal. Shri Pawan Kumar Charles. Shri A. 

Barman, Shri Uddhab Chatterjee, Shri Nirmal Kanti 

·Basu. Shri Anil Chaudhary. Shri Kamal 
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Chaudhri, Shri Narain Singh Dev, Shri Sontosh Mohan 

Chauhan, Stuf ChetanP.S. Davarajan. Shri B. 

Chauhan. Shrl Shlvraj Singh Ohumal, Prof. Prern 

Chaunt, Shri 8apu Hari Oighe, Shri Sharad 

Cha~an, Shri Prithvlraj O. Digvijaya Singh, Shri 

Chidambaram. Shri P. Dikshit, Shri Shreesh Chandra 

Chinta Mohan, Dr. Dome. Dr. Ram Chandra 

Choudhury. Shri lokanath Orona. Shri Jagat Vir Singh 

. Ct:C~;dhUry, Shri Sai!uddin Dubey. Shrimah Saro! 

Chowdary. Dr. K.V.R. Farook, Shri M,O.H, 

Chowdhary, Shrimati Santosh Fernandes, Shri Oscar 

Dadahoor. Shri Gurcharan Singh Fundkar, Shri Pandurang Pundlik 

Oalbir Singh. Shri Gaikwad, Shri Udaysingrao 

Damor, Shri Somjibhai Gajapathi. Shri Gopi Nath 

Oas Shri Anadi Charan Galib, Shri Gurcharan Singh 

Oas. Shri Dwaraka Nath Gamit. Shri Chhitubhai 

Oas, Shri Jitendra Nath Gangwar. Shn Santosh Kumar 

Das. Shri Ram Sunder Gavlt. Shri Milntkrao Hodlya 

Datta. Shri Amal Gehlot. Shn Ashok 

Deka, Shri Probin Ghatowar. Shri Paban Singh 

Dalka, Shri Mohan S. Giri, Shri Sudhir 

Dennis. Shri N. Giriyappa. Shri C.P. Muoala 
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Gogol. Shri TaNn 

Gomango. Shrl Gindhar 

Gopalan. Shrimati Suseela 

Gudadinni, Shri B. K. 

Gupta, Shri Indrajit 

'}fandique, Shri Bijoy Krishna 

Harchand Singh, Shri 

HoDda, Shri Bhupinder Singh 

Hossain, Sh~ Syed Masudal 

Imchalemba, Shri 

Inder Jit, Shri 

Islam, Shri Nurul 

Jaffer Sharief, Shri C.K.· 

Jakhar, Shri Balram 

Jangde, Shri Khelan Ram 

• Jaswant Singh, Shri 

Jatav, Shri Bare lal 

Jatiya, Shri Salynarayan 

Jeevarathinam, Shri R. 

Jena, Shri Srikanta 

Jha, Shri Bhogendera 

Jhikram, Shri Mohanlal 

Joshi. Shri Anna 

KahandOle, Shrt LM. 

Kalron, Shri Surindr Singh 

Kale, Shri Shankarrao D. 

Kaliaperumal, Shri P.P 

Kalka Das, Shri 

Kamat, Shri Gurudas 

Kamble, Shri Arvind Tulshiram 

Kanaujia, Dr, G.L. 

Kanithi, Dr. Viswanattian 

Kapse, Shri Ram 

Karreddula, Shrimati Kamala Kumari 

Kasu, Shri Venkata Krishna Reddy 

Kaul, Shrimali Sheila 

Keval Singh, Shn 

Khan. Shri Aslam Sher 

Khan, Shri Sukhendu 

Khanduri, Maj. Gen. (ReId.) Bhuwan 
Chandra 

Khanoria, Major D.O. 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 
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Kon, Shrl Gaya Prasad Mathur, Shrl Shiv Charan 

Krishan Kumar, Shri S. Meghe. Shri Datta 

Krishnaswamy, Shrl M. Mirdh.a, Shri Nalhu Ram 

KshifJagar, Shrimati Kesharbai Sonaji Misra, Shri Salyagopal 

K~umula, Kumari Padamasree Misra. Shri Shyam Bihan 

Kull. Shrl Balin Mollah. Shri Hannan 

• Kumar. Shri Nitish Mukhelee. Shrimatl Geeta 

Kumaramangalam. Shri Rangarajan Mukherjee. Shri Subrata 

Kuppuswamy, Shri C.K. Mukhopadyay. Shn AJoy 

Kurlen, Prof. P.J. Muniyappa. Shri K.H. 

Lakshmanan. Prof. Savithri Muralee Dharan. Shri K. 

Laljan Basha, Shri S.M. Murthy, Shri M. V. Candrashekara 

Madhukar, Shri Kamla Mishra • Murthy. Shri M.V.V.S. 

Mahajan. Shrimali Sumitra Muttemwar. Shri Vilas 

Malik. Shri Dharampal Singh Naik. Shri A Venkatesh 

Malik. Shri Purna Chandra Naik. Shri G. Devaraya 

Mallikarjun.Shri Naik. Shri Shri Ram 

Mallikarjunaiah,ShriS. Naikar. Shri OK 

Mallu, Dr. R. Nandi. Shri Yellaiah 

Manphool Singh, Shri Narayanan. Sri P. G. 

Marbaniang, Shri Peter G. Nawale. Shri Vidura Vithoba 

Masood. Shrl Rasheed Nayak. Shri Mrulyunjaya 
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Naple. ShrI Sub8sh Chandra Patl, Shri VIjay Naval 

Netam. ShrI ArvInd Pall, Shri Yashwaillrao 

Nikam, Shri Govindrao Patnaik,Shri Sivaji 

• Nyarnagouda. Shri s:e. Palra. Dr. Kart ..... r 

Odeyar, Shri Channaiah Pattanayak, Shri Sara! Chandra 

Padma, Dr. (Shrimati) Pawar, Dr. Vasant Niwrutti 

Pal, Dr. Deb! Prosad Peruman, Dr. P. Vallal 

Pal, Shr! Rupchand Pilot, Shri RajeSh 

PaIac:hoIIa, Shri V.R. Naidu Potdukha, Shri Shantaram 

Pondeya, Dr. Laxminarayan Jlrabhu. Shri A. 

Pandian, Shri D. Prabhu Zantye, Shri Harish Narayan 

Panigrahi, Shri Sribaflav Pramanik. Shri Radhika Ranjan 

Panja, Shri Ajit Prasad, Shri V. Sreemvasa 

• Panwar, Shri Harpal Premi, Shri Mangal Ram 

Paswan, Shri Sukde? Purkayastha. Shri Kabindra 

Patel, Shri Harilal Nanji ,. Rai, Shri Kalp Nath 

Patel. Shri Pratul Rai. Shri Lafl 8asu 

Patel, Shri Sharavan Kumar Rai, Shri M. Ramanna· 

Patel, Shri Uttambhai Harjibhai Rai,Shn Ram Nihor 

PatH. Shri Anwar! Basavaraj Rajavivrma, Shri B. 

Patil, Shrimati Surya Kanta Rajendra Kumar, Shri S. S. R. 

PatH, Shri Uttamrao Oeorao Rajeshwaran, Dr. V. 



Raju, Shri Bh.. Vijayallwmar Roshan_Lal. Shri 

Ram. Shrt Pram Chand Roy. Shri Haradhan 

Ram Babu, Shrl A.G.S. Sadul. Shri Dharmanna Mondayya 

Ram Badan,' ShrI Sahi. Shrimati Krishna 

Raqamurthy, Shri K. Sal, Shri A. Prathap 

Ra~mt,ShrlR.Na~u Sajjan Kurnar~ Shri 

Ramchandran, Shri Mullappany Sangma. Shri Pumo A. 

Rao, Shri J. Chokka Sanipalli. Shri Gangadhara 

Rao. Shri P. V.Narasimha Satrucharla, Shri Vijayarama Raju 

Rao Ram Singh. Col. Scindia, Shri Madhavrao 

, Rao, Shri V. Krishan Selja, Kumari 

Rathva. Sho N.J. Shah. Shri Manabendra 

Rawat, Shri Bhagwan Shankar Shakya. Dr. Mahadeepak Singh 

Rawat, Shri frabhu Lal Shankaranand. Shri B. 

Ray, Dr. SUdhir Sharma. Shri Chiranji lal 

Raychaudhuri. Shri Sudarsan Sharma. Capt. Satish Kumar 

Reddaiah Yada¥, ShrI K.P. Shastri. Shri Vishwanath 

Reddy, Shrl A Indrakaran Shingda. Shri D. B. 

Reddy, Shri A. Venkata Shivappa. Shri K. G. 

Reddy, Shri B.N. Shukla, Shri Vidyacharan 

,Reddy, Shri M.G. Siddhanha, Shrimali O. K. TharadeYi 

Reddy, Shri R. Su,.nder Sidnal. Shri S. B. 
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SIlvera, Dr. C. Swamy. Shri G. Venkat 

SIngh. ShriBriJ Bhushan Sharan Tara Singh. Shri 

. SIngh. Shrl Khelsal Tej Narayan Singh. Shri 

Singh. Shrl Mohan (Ocorla) Thakur. Shri Mahendra Kumar Singh 

Singh. Shrl Motllal Thangkabalu. Shri K.V. 

Singh. Kumari Pushoa Devi Thomas. Prof. K.V. 

Singh Shri Rajveer Thora!. Shn sandipan Bhagwan 

Singh. Shri Ram Prasad Thungon. Shri P K 

Singh. Shri S. B. Tindivanam. Shri K. Ramamurthee 

Singh. Shri Satya Deo Tir1(ey. Shri Pius 

Singh Deo, Shri K. P. Tomar. Dr. Ramesh Chand 

Singla. Shri Sant Ram Topetar. Shri Tarit Baran 

SocIi, Shri Manku Ram Topno. Kumari Frida 

Solanki, Shrl Surajbhanu Tytler, Shri Jagdish 

Soudaran, Dr. (Shrimati) K.S. Sreenivaasan, Umbrey. Shri laeta 

Shri C Subba. Shri Thota Ummareddy Venkateswarlu. Pro' 

Sukh Ram, Shri Upadhyay. Shri Swarup 

• Sukhbuns Kaur, Shrimati Urs. Shrimatl Chandra Prabha 

Sultanpuri, Shri Krishan Dutt Vadde. Shri Sobhanadreeswara Rao 

Sundararaj, Shri N. Vajpayee, Shri Atal Bihari 

SUr. Shri Mo!'oranjan Vandayar, Shri K. Thulasiah . 
Suresh. Shri Kodikkunil Venna, Shri Bhawani La! 
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Verma. Shrl ShIv Sharan' 

Verma. Stul Upenclra Nath 

Verma. Kumari Vimla 

Vijayaraghavan. Shri V. S. 

Vlranc:lla Singh. Shri . 

Vyas. Dr. Girija 

Wasnik. Shri Mukul Balkrishna 

Williams. Shri Mej. Gen. (Retd.) 

Yadav. Shri Arjun SMgh 

Yadav. Shri Chandra Jeet 

Yadav. Shri Oevendra Prasad 

Yadav. Shri Ram Lakhan Singh 

Yadav. Shri Ram Saran 

Yadav. Shri Satya Pal Singh 

Yadav. Shri Sharae 

Yadav. Shri Surya Narayan 

Yadav. Shri Vijoy Kumar 

Zainal Abedin. Shri 

HOES 

NIl 

MR. SPEAKER: Subjectito corractlon·. 
the result of the diViEion is: 

Ayes: 327 

Noes: Nil 

The motion is carried bya majority of the 
total membership 01 the House and by a 
majority iof not less than two·thirds of the 
Members present and voting. 

The motion was adopted. 

MR. SPEAKER: The House will now 
take up dause-by-clause consideration of 
the Bill. 

Clause 2 - Insertion of new part IX-A 

Amendpemtn made: 

Page 1. in line 14. omit "revenue" (1) 

Page 2. in line 4. fo,..Government of a 
State". substitute "Governor" (2) 

Page 2. In line 8. for "Government 01 a 
State" substitute "Governor" (3) 

Page 2. in lines 24-25. for"Government 
of State" substitute "Governor" (4) 

Page 2. inline 28. for"it may·, substitute 
"he may "(S) 

Page 4, after line 20, inselt- . 

"Provided that a Municipality shall be 

-The follwiwng Members also recorded their votes: 

Ayes: Shrimeti Geeta Mukherjee. Shri G. Ganga Reddy. 
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given a I88SOft8bIY appoItunIIr ~ 
being.heardbelDnt Is diaIoIuIion. 

(a) No amendment of any law for the 
ttma being In ~n=e shan have the 
effect of causing dissolution of a 
Municipality at any level, which is 
functioning Immediately before such 
amendment, til :he expiration olits 
duration specified In clause (1r (6) 

Page", In line 21 for ·(2)·. subst'ute 
• (3). (7) 

Page", for lines 25 to 38, subsflute. -

"Provided thai where the remainder 
of the period for which the diesolved 
Municipaltywould haveCC)ntinuis lese 
than six months. II shall not be neces· 
sary to hold any election under this 
clause for constituting the Municipal· 
Ity for such period. 

(4) A Municipality constituted upon 
the dissolution ('f a Municipality be-
fore the 8xpiration of its duration shall 
constinu8 only 'or the remaiftder of 
the period for which the dissolved 
Municipality would have continued 
under dause (1) had it not been so 
dissoved". (8) 

18.00hrs. 

Page 6. for lines 38 to 46 substitute.-

AudIt of accounts 01 Municipalities. 

"2432. The :Legislation of a Stale 
may. by law. make provisions with 
respect to tt-e maintenance of ac· 
counts by the Municipalities and lhe 

audit of such:accou_" (14) 

Page 7. 'or lines , to 3. ~.",,: 

"243ZA. (1) The superintendence, 
direction and control of the prepara-
tion of electoral rolls for, and the 
conduct of. all elections to the Munici· 
pallties shall be vested In the State 
Election 'Commission ref.,. to In 
article 243K . 

(2) SubieCt of the provisions of thia· 
Eonstitution. the legislature of a State 
may. by law. make provision with 
respect to all maners relating. to. or in 
connection with. elections to the 
Municipalities.-. (IS) 

Page 7. in lines 21·22. omit 'if the 
legislature of a State passes a resolution to 
that effect. W (16) 

Page2.-

after line 22. insel1-

·Provided that a Munisipality under 
this clause may not be constituted in 
such urban area or part thenlof as the 
Govemor may. having regard to the 
size of the area and the municipal 
services being provided or proposed 
to be provided by aft industrial.stab· 

• lishmenl in that area and such other 
factors as he may deem fit. by public 
notitlcal"?n. specify to be an IndUSlnal 
lownship- (17) 

Page 6. tor line 1 to 6. substitul9-
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"243Y. (1) The Finance Commission 
constitutee under article 243-1 shall 
also 
review the firanelal position of the 
Municipalities and make recommen-
. dations to the Governor as to-" (18) 
finance Commission 

Page 6. omit lines 21 to 23, (19) 

Page 6. in line 24, for "(dr, 

tlon (Amendment) Bill, voting has to be by 
division. 

Now the Lobbies have already been 
cleared . 

The question is: 

"That Clause 2, as amended, stand 
part of the Bill." 

substitute-·(e). (20) The Lok Sabha divided 

Page 6, omit lines 27 to 33. (21) 20.02 hr •• 

Page 6: in lins 34, for "(4)". substi- Division No. 13 
tute-·(2)·, (32) 

AYES 
Page 9, line 24, - for "Seventy-fourth" 

(24) Aeharia, Shri Basudeb 

Page 7, - Adaikalaraj, Shri L. 

after one 17, insert- Ahamed. Shri E. 

"(2) Nothing in this part shall be eon- Ahirwar, Shri Anand 
strued to affect the functions and 
powers of the Darjeeling Gorkha Hill Ahmed. Shn Kamaluddln 
Council constituted under any law lor 
the time being in force for the hill Aiyar. Shri Mani Shankar 
areas of the district of Darjeeling in 
the State of West Bengal." (25) Akber Pasha. Shn B. 

Page 7 line 18, - Aubarasu Era. Shri 

for·(2)·cubstllute "(3)" (26) Anjalos~, Shri Thayil John 

(Shrimati Sheila Kaul) Ansari, Shri Mumtaz 

MR. SPEAKER: Before I put clause 2, Antulay, Shri A. A. 
as amended, to the vote of t~e House, I 
would like to say that this being a Constitu- Arunachalam, Shri M. 



82S Const. ~Amend.)BiII ntoon.IfJII.,. AstrlpOlfedbJ.Ir· r;..a. ... 
(insertion of new Part IXA) 

AshokaraJ, Shrl A 

• Athlhan, Shrl R. Oharuskodl Brat, ShrIJagmeet Singh 

AytkI Khan, Shrl Buta Singh .. Shri 

Bala, Dr. Asim Chacko, Shri P. C. 

Balayogl, Shri G.M.C. Chakraborty, Prof. Susanla 

Baliyan. Shr; N.K. Chaiha. Shri Khip 

Bandaro. Shir Dattatraya Chandrakar. Shrf charidulala 

Bane,,". Kumari Marnata Chandrasekhar. Shrimall MaragaIham 

Bansal. Shri Pawan Kumar Charles. Shri A. 

Barman. Shri Uddhab Cha1lerjae. Shri Nirmal Kanti 

Basu, Shri Anil Chatterjee. Shri Somnath 

Basu, Shri Chitta Chaudhary. Shri Kamal 

Bhadana:l;hri Avtar Singh Chaudhri, Shn Naraln Singh 

Bhagat, Shrl Vishweshwar Chauhan, Shrl Chelan P.S. 

Bhagey Gobardhan. Shri Chauhan. shri ShivlaJ Singh 

8haIda, Shri'Uanoranjan Chaura. Shri Bapu Han 

Bhatia, Shri Raghunandan Lal Chavan, Shri Prithviraj O. 

Bhattacharaya. Shrimati MaIini Ch~ShriP. 

&hoi, Dr. Krupasindu Chinta Mohan. Dr. 

BhonsIa, Shri PratapraO B. Choudhufy, Shri lokanalh 

BhonsIe, Shri T ejshinghrao Choudhury, Shri SaiIuddin 

Shun.. Shri Oileep Singh Chowdary, Or. K.V.R. 



Fernandes. Shri Oscar. 

1>adahoor. Shri Gurcharan Singh Fundkar. Shri Pandurang PundIt 

Dallir Singh. Shri Galtwad. Shri Udaysingrao 

Damar. Shrl Sonlibhal Gajapalhl. Shrl Gopi Nath 

Das. Shri Anadi Charan. GaIib. Shri Gurcharan Singh 

Das. Shri Dwaraka Nato Gamit. Shrl Chhitubhal 

Das. Shrl Jltendra Nath Gang,.",. St\" Santosh ~uma, 

Das. Shri Ram Sunder Gavil. Shn Manlkrao Hodlya 

Datta. Shr! Amal Gehlal. Shn AShok 

Daka. Shri Probiri Ghatowar. Shri Paban Singh 

Dekar. Shri Mohan S. Giri. Shri Sudhir 

Dennis. Shri N. Giriyappa. Shri C.P. Mudala 

Dev. Shri Sontosh Mohan Gogoi. ShrfTarun 

. Devarajan. Shri B. Gomango. Shri Giridhar 

Dhumal. Prof. Prem Gopalan. Shnmati SuseeIa 

Oighe. Shri Sharad Gupta. Shri Indrajil 

Oigvijaya Singh, Shri Handique. Shri Bijoy Krishna 

Oikshit. Shrt Shreesh Chandra Harchand Shri. shri 

Dome. Or. Ram Chandra Hooda. Shn 8hupincIer Singh 

Orona. Shri Jagat Vir Singh Hossain. SIln Syed MasudilI 

Dubey. Shrimati Saroj 1mchaIemba. Shn 

Farook. Shri M.O.H. 
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Islam, ShrlNl.lrul 

Jaffer Sharief. Shri c.K. 
Jakhar, Shrl Balram 

Jangde, Shri KheJan Ram 

Jaswant Singh, Shrl 

Jatav, Shri Bare Lal 

Jatiya, Shri Satynarayan 

Jeevarathinam, Shri R. 

Jena, Shri Srikanta 

, Jha, Shrl Bhogendra 

. Jhikram, Shri Mohanlal 

Kahandole, Shri Z.M. 

Kairon, Shri Surinder Singh 

Kale. Shrl Shankarres O. 

Kaliaperumal, Shri P.P. 

Kalka oas, Shri 

Kamat, Shri Gurudas 

Kamble, Shri Arvind Tulshiram 

Kanaujia, Dr. G.L. 

Kanithi, Dr. Viswanathan 

Kapse, Shri Ram 

Karreddula, Shrima!i Kamala Kumari 

Kasu, Shri Venkata Krishna Reddy 

Kau/, Shrimati Sheila 

Kewal Singh, Shri 

Khan, Shrl Aslam Sher 

Khan, Shrl Sukhendu 

Khanduri, Maj. Gen. (Retd.) Bhuwan 
Chandra 

Khanoria, Major D.O. 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 

Korl, Shri Gaya Prasad 

. Krishan Kumar, Shri S. 

Krishnaswamy, Shri M. 

Kshirsagar, Shrimati Keshamai Sanaji 

Kudumula, Kumari Padamasree 

Kuli, Shri Balin 

Kuma'r, Shri Nitish 

Kumarama"!galam, Shri Rangarajan 

Kuppuswamy, Shr; C.K. 

Kurien, Prot. P.J. 

Lakshmanan, Prof. Savithri 

Laljan Basha, Shri S.M. 
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Madhukar. Shri Kamla Mishra Murthy. Shri M.V.V.S. 

Mahajan. Shrimati Sumitra Muttemwar. Shri Vilas 

Malik. Shrl Dharampal Singh Naik. Shrl A. Venkatesh 

Malik. Shri Puma Chandra Naik. Shri G. Devaraya 

Mallikarjun. Shri Naik. Shri Ram 

Mallikarjunaiah, Shri S. Naikar. Shri D.K. 

Mallu, Dr. R. Nandi. Shri Yeilaiah 

Manphool. Singh Shri Narayanan. Shri P.G 

Marbaniang. Shri Peter G. Nawale. Shri Vidura Vithoba 

Masood. Shri Rasheed Nayak. Shri Mrutyunjaya 

Mathur. Shri S~iv Charan Nayak. Shri Subash Chandra 

Meghe. Shrl Datta Netam. Shri Arvind 

Mirdha. Shri Nathu Ram Nikam. Shri Govindrao 

Misra, Shri Satyagopal Nyamagouda. Shri S.B. 

Misra. Shri Shyam eihari Odeyar, Shri Channaiah 

Mollah. Shri Hannan Padma. Dr. (Shrimali) 

Mukhejee. Shrimati Geeta Pal. Dr. Debi Prasad 

MUkherjee. Shri Suorata Pal. Shri Rupchand 

Mukhopadyay. Shri .6.joy Palacholla. Shri V.R. Naldu 

Muniyappa. Shri ~.H. Pundeya. Dr. Laxminarayan 

Muralee Dharan. St-ri K. Panigrahi. Shri Sriballav 

Murthy. Shri M.V. Panja. Shri Ajit 
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Panwar, ShrI HarpaI Prasad. Shti V. Sr8enivasa 

. Paswan. StIr! Sukdao Premi. Shr! Mangal Ram 

Patel, Shri Harilal Nanji Purkayastha, Shri Kabindra 

Patel, Shri Praful Rai, Shri Kalp Nath 

Patel. Shr! Shravan Kumar Rai, Shri Lan Babu 

• Patel, Shri Utlambhai Harjibhai Rai, Shri M. Ramanna 

PatiI, Shri Anwari Basavaraj Rai, Shri Ram Nihor 

Patil, Shrimati Surya Kanta Rajaravivarma, Shri B. 

Patil, Shri Uttamrao Deorao Rajendra Kumar, Shri S.B.A. 

Patil, Shrl Vijay Naval Rajeshwaran, Dr. V. 

Patil, Shri Yashwantrao Raju, Shri Bh. Vijayakumar 

Patnaik,Shri Sivaji Ram, Shri Pram Chand 

Patra, Dr. Kartikeswar Ram Babu, Shri A.G.S. 

Pattanayak, Shri Sarat Chandra Ram Badan. Shri 

Pawar, Shri Sharad Ramamurthy. Shri K 

Pawar, Dr. Vasant Niwrutti Ramasamy. Shri R Naidu 

Peruman. Dr. P. Vallal Ramchandran. Shn Mullappally 

Pilot, Shri Rajesh. . Rao, Shri J. Chokka 

Potdukhe, Shri Shantaram Rao, ~h~ P. V. Narasimba 

Prabhu, Shri A. Rao Ram Singh, Col. 

Prabhu Zantye,~hri Harish Narayan Rao, Shri v. Krishan 

PramanIl. Shri Radhb Ranjan Rathva. Shr! N.J. 
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Selja, Kumari 

'. ~,Shrt Prabhu La! Shah, Shrl Manabendra 

Ray, Dr. Sudhir Shakya, Dr. Mahadeepak Singh 

Ra,chaudhuri, Shrl Sudarsan Shankaranand, Shri B. 

Reddalah YIJIJav. Shrl K.P. Sharma. SM ChlranjllaJ 

Reddy. ShrI A. Indrakaran Sharma. Capt. Salish Kumar 

Reddy. Shyri A. Venkala Shastri, Shri Achariya Vishwanath Das 

Reddy. Shri B.N. Shingda. Shri D. B. 

Reddy. !>hri G. Ganga Shivappa. Shri K. G. 

Reddy, Shri M. Baga Shukla. Shri Vidyacharan 

Reddy, Shri M.G. Siddhartha. Shrimali D. K. Tharadevi 

Reddy, Shri R. Surender Sidnal, Shri S. B. 

Roshan lal, Shri . Silvera, Dr. C. 

Roy. Shri Haradhan Singuj, Shri Brijbhushan Shaahh 

sac:tu~ Shri Dhannanna Mondayya Singh. Shri Khelsai 

Sahi. Shrimati Krishna Singh. Shri Mohan Deoria 

Sai. Shri A. Prathap Singh Shri Motilal 

Sajjan Kumar. Shri Singh. Kumari Pushpa DeVI 

Sangma. Shri Pumo A. Singh Shrl RajV .. r 

Sanipalli. Shri Gangadhara Singh. Shri Ram Prasad 

Satrucharla. Shri Vijayarama Raju ~hShri~.B. 

ScIndia. Shri MadhIIWIID Singh. Shri Satp Dee 
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Singh Oeo, Shri K. P. Topdar, Shri Tarit Baran 

Sing la, Shri Sant Ram Topno, Kumari Frida 

Sodi, Shri Manku Ram Tytler. Shri Jagdish 

Solanki, Shri Surajbt:anu Umbrey, ~hri Laela 

Soundaram, Dr. (Shrimati) K.S. Ummareddy Venkateswarlu. Prof. 

Sukh Ram, Shri Upadhyay, Shri Swarup 

Sukhbuns Kaur, Shnmati Urs, Shrimati Chandra Prabha 

Sultanpuri, Shri Krisran Dun Vadde, Shri Sobhanadreeswara Rao 

Sundararaj, Shri N. Vajpayee, Shri Alai Bihari 

Sur, Shri Monoranjan Vandayar, Shri K. Thulasiah 

Suresh, Shri ~odlkkunil Verma, Shri Bhawani lal 

Swamy, Shrl G. Venkat Verma, Shri Shiv Sharan 

Tara Singh, Shri Verma, Shri Upendra Nath 

Tej Narayan Singh, Shri Verma, Kumari Vimla 

Thakur, Shri Mahendra Kumar Singh Vijayaraghavan. Shri V. S. 

Thangkabalu, Shri K.V. Virendra Singh. Shfl 

Thomas, Prof. K.V. Vyas, Dr. Girija 

Thorat, Shri Sandipan Bhagwan Wainik, Shri Mukul Balkrishna 

Thurigon, Shri P.K. Williams, Shri Mej. Gen. (Retd.) 

Tlndivanam, Shrl K. Ramamurth8'e Yadav, Shri A~un Singh 

Tirkey, Shri Pius Yadav, Shri Chandra Jeet 

Tomar, Dr. Ramesh Chand Yadav, Shri Devendra Prasad 
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Yadav, Shri Ram Lakhan Singh 

, Yadav, Shri Ram Saran 

Yadav, Shri Sharad 

Yadav, Shri Surya Narayan 

Yadav, Shri Vijoy Kumar 

Zainal Abedin, Shri 

NOES 

Nil 

MR. SPEAKER: Subject to correction", 
the result of the division is: 

Ayes: 325 

Noes: Nil 

The motion is carried by a majority of the 
total membership of the House and by a 
majority of not less than two-thirds of the 
Members present and voting. 

The motion was adopted 

Clause 2, as amended, was added to the 
Bill 

THE MINISTER OF URBAN DEVEL-
QPME.NT(SHRIMAT'SHEUICAUL):I_h. 
10 move amendment number :!3 in list 4 ... 
(Interruptions) 

MR. SPEAKER: No, Sheilaji, you look 
at the note given to Clause 3 and you shall 
have to tell your Members as to how they 
should vote, Probably, the Government does 
not want .t to be passed. That is the note 
which I have with me. 

SHRIMATI SHEILA KAUL: I wish to move 
Clause 3, as amended ... (Interruptions) Sir, 
we wnat that Clause 3, as amended, be 
passed. 

MR. SPEAKER: This is a Consitution 
(Amendment) Bill, I will allow you to consult. 
You consult carefully and then place it on 
record. 

( Interruptions) 

MR SPEAKER: We are cooperating 
We are .n euphOria. 

(InterruptIOns) 

SHRI RAM NAIK (Bombay-Borth): Sne 
can consult but not with the Officer of the 
House. 

MR SPEAKER: She is Just showing the 
note w~ich we have received; the Secretar-
iat has received. That has been brought to 
her notice to facilitate her. 

SHAIMATI SHEILA KAUL: There are 
no amendments to Clause 3. So, Clause 3 
be passed. 

"The foltwiwng Members also recorded their votes· 

Ayes: Shri B.K. Gudadini. Dr. DebiPrasadpal,ShriK.P. SingDeo. ShriC. Sreemvasan 
and Shri Thota Subba 
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MR. SPEAKER: Thera ara no amend-
ments to Clause 3 but we have received a Adaikalaraj, Shri L. 

, note saying that you don' want that Clause 
3tobepassed. This Isa Constitution Amend- Ahamed. Shrl E. 
ment. Please be clear on this point and let us 
know. I will give you the Ii""". Ahirwar. Shri Anand' 

(Interruptions) Ahmed, Shri Kamaluddin 

MR. SJSEAKER: I don't mind, if the Aiyar, Shri Mani Shankar 
Parliamentary Affairs Minister helps her. 

Akbar Pasha. Shri B. 
( Interruptions) 

Anbarasu Era, Shri 
THE MINISTEROF PARLIAMENTARY 

AFFAIRS (SHRI GHUlAM NABI AZAD): Anjalose, Shri Thayil John 
There has ~n no amendment 10 Clause 3. 
We will have voting on thaI. I submit. that Ansari. Shri Mumtaz 
Clause 3 has to be adopted. 

Antulay. Shri A. R. 
MR. SPEAKER: There is no problem 

now. These are complicated Bills. These Arunachalam. Shri M . 
. Bilswere discussed by the Committees and 
'theyhavesuggestedsomanyamendmenls. Asokaraj, Stlri A. 
let us not take tghat way. 

Before I put clause 3 to the vole 01100 
House, I would like to say that this being a 
Constitution (Amendmenl) Bilt, voting has to 
ba by division. 

Now. the lobbies have been cleared. 

The question is: 

"That cfause '3 stand pa!f of !he Bill • 

The tole Sabha dMded 

20.07hrs. 

• Division No. 14 

AYES 
,Achan.. Shri Basudeb . 

AlhIhan. Shri R. Dhanuskodi 

Ayub Khan, Shri 

BaIa. Dr. Asim 

Balayogi. Shri G.M.C. 

Boliyan. Stlri N.K. 

Bandaru, Shir DaHalraya 

Banerjee. Kumari Mamata 

Bansal. Shri Pawan Kumar 

. Barman. Shn Uddhab 

Basu, Shri Anil. 
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&au, Shrl Chitta Chaudhary. Shri Kamal 

Bhadana. Shrl Avtar Singh Chaudhri. Shri Narain Singh 

Bhagal, Shri VlShweshwar Chauhan. Shri Chetan P.S. 

Bhagey~nthan,Shri Chauhan. Shri Shivraj Singh 

Bhakta, Shri Manoranjan Chaure, Shri Bapu Hari 

Bhatia, Shri Raghunandan Lal Chavan, Shri Prithviraj D. 

Bhatlacharaya, Shrimati Malini Chidambaram, Shri P. 

Bhoi, Dr. Krupasindhu Chinta Mohan. Dr. 

Shonsle, Shri Prataprao B. Chouphury. Shri lokanath 

Shonsle, Shri Tejshinghrao Choudhury, Shri Saifuddin 

Bhuria. Shri Dileep Singh Chowclary. Dr. K.V.R. 

Bimal. Shrl Chowdhary. Shrimati Santosh 

Brar, Shri Jagmeet Singh Dadahoor, Shri Gurcharan Singh 

Buta Singh, Shri Dalbir Singh, Shri 

Chacko, Shri P. C. Damor, Shri Somjibhai 

Chakraborty, Prof. SUsanta Das Shri Anadi Charan 

Chaliha. Shri Kirip Das, Shri Dwaraka Nath 

Chandrakar, Shri Cl":andulala Das, Shri Jitendra Nath 

Chandra~har. Shrima_li Maragatham '-Das, Stlri Ram Sunder 

Chal1es. Shri A. Dana, Shri Amal 

Chatterjee, Shri Nirmal Kanti Deka, Shi probin 

Chatterjee. Sfiri SorMath Dekkar, Shri Mohan S. 
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Dennis. Shri N. Girlyappa. Shri C.P. Mudala 

Dey. Shri Sontosh Mohan Gogoi. Shri Tarun 

Dey~rajan. Shri B. Gomango. Shri Giridhar 

Ohumal. Prof. Prem Gopalan. Shrimati Suseela 

Dighe. Shri Sharad Gudadinni, Shri b.K . 

• Digvijaya Singh. Shr: Gupta. Shri IndraJlt 

Dikshit. Shri Shreesh Chandra Handique. Shn Bijoy Krishna 

Dome. Dr. Ram Chandra Harchand Singh. Shri 

Orona. Shri Jagat Vir Singh Hooda, Shri Bhupinder Singh 

Dubey. Shrimati Saroj Hossain. Shri Syed Masudal 

Farook. Shri M.O.H. Imchalemba. Shri 

Fernandes. Shri Oscar Inder Jit, stiri 

Fundkar. Shri Pandurang Pundiik Islam. Shri Nurui 

Gaikwad, Shri Udaysingrao Jaffer Sharief, Shri C.K. 

Gajapathi. Shri Go Jakhar. Shri Balram 

Galib, Shri Gurcharan' Singh Jangde. Shn Khelan Ram 

Gamit. Shri Chhitubhai Jaswant Singh. Shri 

Gangwar. Shri Santosh Kumar Jatav. Shri Bare Lal 

Gavit. Shri Manikrao Hodlya Jatiya. Shri Satynarayan 

Gehlot, Shri Ashok Jeeyarathinam, Shri R. 

Ghatowar. Shri Paban Singh Jena. Shri Srikanta 

Giri. Shri Sudhir Jha. Shri Bhogendra 
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Jhikram. ShriMohanlal Konathala. Shri Rama Krishna 

Joshi. Shri Anna Kori. Shri Gaya Prasad 

• Kahandole. Shri Z.M. Krishan Kumar. Shri S. 

Kairon. Shri Surinder Singh Krishnaswamy. Shri M. 

Kak. Shri Shankarao D. Kshirsagar. Shrimali Kesharbai Sonaji 

KaliaperulllCtl. Shri P.P. Kudumula, Kumari Padamasree 

Kalka Da6. Shri Kuli. Shri Balin 

Kamat. Shri Gurudas Kumar. Shri Nitish 

Kamble. Shri Arvind TuJshiram' Kumaramangalam. Shri Rangarajan 

Kanaujia, Dr. G.L. Kuppuswamy. Shri CK 

Kanithf, Dr. Viswanathan Kurien. Prof. P.J. 

Kapse, Shri Ram lakshmanan. Prof. Savllhrl 

• Karreddula, Shrimati Kamala Kumari Laljan Basha. Shri S.M . 

Kasu, Shri Venkata Krishna Reddy Madhukar, Shri Kamla Mishra 

Kaul, Shrimati Sheila Mahajan, Shrimati Sumitra 

Keval Singh, Shri Malik, Shrl Dharampal Singh 

Khan, Shri Aslam Sher Malik, Shri Purna Chandra 

Khan, Shri Sukhendu Mallikarjun, Shri 

Mallikarjunaiah. Shri S. , 
Khanduri, Maj. Gen. (Retd.) Bhuwan 
Chandra Mallu, Dr. R. 

Khanoria, Major D.O. Manphool Singh Shri 

Khursheed, Shri Salman Marbaniang. Shri Peter G. 
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Masood, Shrl Rasheed Nayak, Shri Mr\Jfyunjaya 

Mathur, Shrl Shiv Charan Nayak, Shri Subash Chandra 

Meghe, Shri'Oatta Netam, Shri Arvind 

Mirdha, Shrl Nathu Ram Nikam, Shri Govindrao 

Misra, Shri Satyagopal Nyamagouda, Shri S.B. 

Misra, Shrl Shyam Biharl Odeyar, Shri Channaiah 

Mollah, Shri Hannan Padma, Dr. (Shrimati) 

Mukhejee, Shrimati Geeta Pal, Dr. Oebi Prosad 

Mukherjee, Shri Subrata Pal. Shri Rupchand 

• Mukhopadyay, Shri Ajoy Palacholla. Shri V.A. Naldu 

Muniyappa, Shri K.H. Pundeya, Dr. Laxminarayan 

Muralee Oharan, Shri K. Padian. Shri D 

Murltty, Shri.M.V. Panigrahi, Shri Sriballav 

Chandra Sekara Panja. Shri Ajit 

Murthy, Shri M.V.V.S. Panwar, Shri Harpal 

Mutlemwar, Shri Vilas Paswan, Shri Sukdeo Patel 

Naik, Shri A Venkatesh Patel, Shri Pralul 

Naik, Shri Ram Patel, Shri Sharavan Kumar 

Naikar, Shri D.K. Patel, Shn unambhal Haqibhal 

Nandi, Shri Yellaiah Pat ii, Shri Anwari Basavaraj 

Narayanan, Shri P.G. Palil, Shnmali Surya KanIa 

Nawale, Shri Vidura Vithoba I Pat ii, Shri Uttamrao Deorao 
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Patil, Shri Vijay Naval Rajeshwaran. Dr. V . 

Patll, Shrl Yashwantrao Raju. Shri Bh. Vijayakumar 

Patnalk,Shri Sivaji Ram, Shri Prem Chand 

Patra. Dr. Kartkeswar Ram Babu, Shri A.G.S. 

Pattanayak.Shri Sarat Chandra Ram Badan. Shri 

Pawar. Shri Sharad Ramamurthy. Shri K. 

Pawar. Dr. Vasant Niwrutti . Ramasamy, Shri R. Maily 

Peruman, Dr. P. Vallal Ramchandran, Shri Mullappally 

Pilot, Shri Rajesh Rae. Shri J_ Chokka 

Potdukhe. Shri Shantaram Rae. Shri P_V. Narasimba 

Prabhu, Shri R. Rao Ram Singh. Col. 

, Prabhu Zantye, Shri Harish Narayan Rao. Shri V. Knshan 

Pramanik, Shri Radhika Ranjan Ralhva. Shri N.J. 

Prasad, Shri V. Sreenivasa ,Rawal, Shri Bhagwan Shankar 

Premi. Shri Mangal Ram Rawat. Shri Prabhu Lal 

Purkayastha, Shri Kabindra Ray, Dr. Sudhir 

Rai. Shri Kalp Nath Raychaudhuri, Shri Sudarsan 

Rai, Shri LaD Babu Reddaiah Yadav, Shri K.P. 

Rai, Shri M. Ramanna Reddy. Shri A. Indrakaran 

Rai.Shri Ram Nihor Reddy, Shyri A. Venkata 

Rajavivarama, Shri B. Reddy. Shri B N 

Rajendra Kumar, St.ri S.S.A. Reddy. Shn G_ Ganga 
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Reddy. Shri M.G. Siddhartha. Shrimati D. K. Tharadevl 

Reddy. Shri R. Surender Sidnal. Shri S. B. 

Roshan Lal. Shri Silvera. Dr. C. 

Roy. Shrl Haradhan Singh. Shrl Brijbhushan Sharan 

Sadul. Shri Dharmanna Mondayya Singh. Shri Khalsai 

Sahi, Shrimati Krishna Singh. Shri Motilal 

Sai. Shri. A. Prathap Singh. Kumari Pushpa Devi 

Sajjan Kumar. Shri Singh, Shn Rajveer 

Sangma, Shri Pumo A. Singh. Shri Ram Prasao 

Sanipalli, Shri Gangadhara Singh, Shri S. B. 

Satruchana. Shri Vljayarama Raju Singh. Shri Satya Deo 

Sclndia. Shri Madhavrao Singh 080. Shri K. P. 

Selja, Kumari Singla. Shri Sant Ram 

Shah. Shri Manabendra Sodi. Shri Manku Ram 

Shakya, Dr. Mahadeepak Singh Solanki. Shri Surajbhanu 

Shankaranand. Shri B. Soundaran. Dr. (Shrimati) K.S. 

Sharma. Shri Chiranji Lal Seenivasan. Shri C. 

Sharma. Capt. Satish Kumar Subba. Shri Thota 

• Shastri. Shri Vishwanath Sukh Ram. Shri 

Shingda. Shri D. B. Sukhbuns Kaur. Shnmatl 

Shlvappa. Shrl K. G. Sundararaj, Shri N. 

Shukla. Shrl Vidyacharan Sur. Shri Monoranjan 
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Suresh, Shrl Kodlkkunil 

Swamy, Shrl G. Venkat 

Tara Singh, Shri 

Tej Narayan Singh, Shri 

Thakur, Shri Mahendra Kumar Singh 

Thangkabalu, Shri K.V. 

Thomas, Prof. K.V. 

Shri Sandipan 

Thungon, Stiri P.K. 

Tindivanam, Shri K. Ramamurthee 

Tirkey, Shri Pius 

Tomar, Dr. Ramesh Chand 

Topdar, Shri Tarit Baran 

Topno, Kumari Frida. 

Tytler, Shri Jagdish 

Umbrey, Shri Laela 

Ummareddy Venkateswarlu, Prol. 

Upadhyay, Shri Swarup 

Urs, Shrimati Chandra Prabha 

Vadde, Shri Sobhanadreeswara Rao 

Vajpayee, Shri Alai 9ihari 

Vandayar, Shri K. Thulasiah 

Verma, ShI1 Bhawanllal 

Verma. Shri Shiv Sharan 

Verma, Shri Upendra Nalh 

Verma. Kumari Vi mal 

Vijayaragnavan. Shri V. S. 

Virendra Singh. Shri 

Vyas, Dr. Girija 

Wasnik, Shri Mukul Balkrishna 

Williams Shri Maj. Gen. (Reid.) 

Yadav, Shri Arjun Singh 

Yadav, Shri Chandra Jeet 

Yadav, Shri Devendra Prasad 

Yadav. Shri Ram Lakhan Singh 

Yadav. Shri Ram Saran 

Yadav, Shri Satya Pal singh 

Yadav, Shri Sharad 

Yadav, Shri Vijoy Kumar 

Yadav, Shri Surya Narayan 

Zainal Abedin, Shri 

NOES 
Nil 

MR. SPEAKER: Subject to correction", 
the result of the divisionis: 
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Ay.: 327 Ahirwar, Sltli Anand 

Noes: Nil . Ahmed, Shri Kamaluddin 

The motion Is carried by a majortryotrhe Aiyar. Shri Mani Shankar 
torll membership ct the House and by a 
majority of not less than two-thirds of the Akbet Pasha, Shri 8. 
Members present and voting. 

Anbarasu Era. Shri 
The motion was adopted 

Anjalose, Shrl Thayil John 
Clause 3 was added 10 II» BilL 

Ansari, Shri Mumtaz 
MR. SPEAKER: Befol'8lput Clause 4 to 

thevotefortheHouse, I would like to say that Antulay, Shri A. R. 
this beInG a Constitution (Amencsment) BiD, 
voting has to be by division. Arunachalam. Shri M. 

Now, the Lobbie!t have been cleared. Asokaraj, Shri A. 

The question is: Athithan. Shri R. Ohanuskodi 

"That clause 4 stand part of the Bill.· Ayub Khan, Shri 

The Lole Sabha divided: Bala, Dr. Asim 

20.10 hrL Balayogi, Shri G.M.C. 

DIvision No. 15 Ballyan, Shri. N.K. 

AYES Bandaru, Shir Oanatraya 

Acharia, Shri Basudeb Bane~ee, Kumari Mamata 

Adaikalaraj, Shri L Bansal, Shri Pawan Kumar 

Ahamed, Shri E. Barman, Shri Uddhab 

The Bellowing Members also recorded their votes: 

Ayes: SlShri Krishan Out Sullanpuri, G. Devraya Naik and Mohan Singh Deoria. 



Basu. Shrl AntI 

Basu. Shri Chitta 

Bhadana. Shr! Avtar Singh 

Bhagat. Shr! Vishweshwar 

Bhagey Gobardhan. Shri 

Bhakta, Shri Manoranjan 

Bhatia, Shri Raghunandan lal 

Bhattacharaya, Shrimati Malini 

Bhol, Dr. Krupasindu 

Bhonsle, Shri Prataprao B. 

Bhonsle, Shri Tejshinghrao 

Bhuria, Shri Dileep Singh 

Bllbal, Shr! 

Brar, Shri Jagmeet Singh 

Buta Singh, Shri 

Chacko, Shri P. C. 

Chakraborty, Prof. Susanta 

Chaliha, Shri Kirip 

Chandrakar, Shri Chandulala 

Chandrasekhar, Shrimati Maragatham 

Charles: Shri A. 

Chatterjee, Shr! Nirmal Kanti 

Chatterjee. Shrl Somnath 

Chaudhary. Shr! Kamal 

Chaudhrl, Shri Narain Singh 

Chauhan, Shr! Chetan P.S. 

·Chauhan, Shri Shivraj Singh 

Chaure, Shri Bapu Hari 

Chavan, Shri Prithviraj D. 

Chidambaram. Shri P. 

Chinta Mohan. Dr. 

Choudhury, Shri lokanath 

Choudhury, Shri Saifuddin 

Chowdary, Dr. K.V.R. 

Chowdhary Shrimati Santosh 

ChOV'ldhary, Shrimati Santosh 

Dadahoor, Shri Gurcharan Singh 

Dalbir Singh, Shri 

Damor, Shri Somjibhai 

Das, Shri Anadi Charan 

Das, Shri Dwaraka Nath 

Das, Shr; jitendra Nath 

Das, Shri Ram Sunder 

Datta, Shri Amal 
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• Delkar. Shri Probin Ghatowar, Shri Paban Singh 

Deka. Shfi Mohan S. Giri, Shri Sudhir 

Dennis, Shri N. Giriyappa, Shri C.P. Mudala 

Dev. Shri So,ntosh Mohan Gogoi, Shri Tarun 

Devarajan, Shri B. Gomango, Shri Giridhar 

Dhumal, Prof. Prem Gopalan, Shrimati Suseela 

Digt-d, Shri Sharad Gudadinni, B.K. 

Digvijaya Singh, Shri Gupta, Shri Indrajit 

Dikshit, Shri Shreesh Chandra Handique, Shri Bijoy Krishna 
, 

Dome, Dr. Ram Chandra Hooda, Shri Bhupinder Singh 

, Orona, Shri Jagat Vir Singh Hossain, Shri Syed Masudal 

Dubey, Shrimati Saroj Imchalemba, Shri 

Farook, Shri M.O.H. Inder Jit, Shri 

Fernandes, Shri Oscar 'Islam, Shri Nurul 

Fundkar, Shri Pandurang Pundlik Jaffer Sharief, Shri C.K. 

Gaikwad, Shri Udaysingrao Jakhar, Shri Balram 

Gajapathi, Shri GopiNath Jangde, Shl'i Khelan Ram 

Galib, Shri Gurcharan Singh Jaswant Singh. Shri 

Gamit, Shri Chhitub" ai Jatav. Shri Bare Lal 

Gangwar, Shri S: ltJsh Kumar Jatiya, Shri Satynarayan 

Gavit. Shri Manikrao Hodlya Jeevarathinam, Shri R. 

Gehlot, Shri Ashok Jene, Shri Srikanta 
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Jha, Shri BhOgandra 

Jhlkram, Shrl Mohanlal 

Joshi, Shrl Anna 

Kahandola, Shri Z.M .. 

Kairon, Shrl Surlnder Singh 

Kala, Shri Shankarrao D. 

Kaliaperumal, Shri P.P. 

, Kalka Das, Shri 

Kamat, Shri Gurudas 

Kambla, Shri Arvind Tulshiram 

Kanaujia, Dr, G.l. 

I Kanithi, Dr. Viswanatham 

Kapsa, Shri Ram 

Kasu, Shri Vankata Krishna Reddy 

Kaul, Shrimati Sheila 

Kewal Singh, Shrl. 

Khan, Shri Aslam Sher 

, Knan, Shri Sukhendu 

Khanduri, Maj. Gen. (Retd.) Bhuwan 
Chandra 

Khanoria, Major D.i). 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 

Korl, Shrl Gaya Prasad 

Krlshan, Kumar, Shri S. 

Krishnaswamy, Shri M. 

Kshlrsagar, Shrimati Kasharbal Sonaji 

Kudumula, Kumarl Padamasrae 

Kuli, Shri Balin 

Kumar, Shri Nitish 

Kumaramangalam, Shri Rangarajan 

Kuppuswamy, Shri C.K. 

Kur!en, Prof. P.J. 

Lakshmanan, PrQt. Savithri 

Laljan Basha, Shri S.M. 

Madhukar, Shri Kamla Mishra 

Mahajan, Shrimati Sumitra 

Malik, Shri Dharampal Singh 

Malik, Shri Purna Chandra 

Mallikarjun. Shn 

Mallu, Dr. R. 

Manphool Singh, Shri 

Marbaniang, Shri Peter G. 

Masood, Shri Rasheed 
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Mathur, Shri sl.iv Charan Netam, Shri Arvind 

Mintha, Shri Nath Ram Nikam, Shri Govindrao 

Misra, Shri Satyagopal Nyamagouda, Shri S.B. 

Misra, Shri Shyam Bihari Odeyar, Shri Channaiah 

MoIIah, Shri Hannan Padma Dr. (Shrimati) 

Mukhejee, Shrimati Geeta Pal, Dr. Debi Prosad 

Mukherjee, Shri Subrata Pal, Shri Rupchand 

Mukhopadyay, Shri A;oy Pundeya, Dr. Laxminarayan 

Muniyappa, Shri K.H. Pandian, Shri D. 

Muralee Dharan, Shri K. Panigrahi, Shri SribaIIav 

Murthy, Shri M.V. Chandrasekara Panja, Shri Ajit 

Murthy, Shri M.V.V.S. Paswan, Shri Sukdeo , 

Muttemwar, Shri Vilas Patel, Shri Harilal Nanji 

Naik, Shri A. Venkatesh Patel, Shri Praful 

Naik, Shri G. Devaraya Patel, Shri Sharavan Kumar 

Naik, Shri Ram Patil, Shri Anwari l3asavaraj 

Naikar. Shri :: .K. Patil, Shri Uttamrao Deorao 

Nandi. Shri Yellaiah Patil, Shri Vijay Naval 

Narayanan, Shri P.G. Patil, Shri Yashwantrao 

NawaIe, Shri Vidura Vdhoba Patnaik'Shri Sivaji 

Nayak, Shri Mrutyunjaya Patra, Dr. Kartikeswar 

Nayak, Shri Subash Chandra Pattanayak. Shri Sarat Chandra 
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Paswan, Shri Sarad Ramarnwthy, Shri K. 

Pawar, Dr. vasant NiwruIIi Aamasarnf, Shri K. Naidu 

Peruman, Dr. P. Valla! Ramchandran, Shri Mullappally 

Pilot, Shri Aajesh Rao, Shri J. Chokka 

" 
Potdukhe, Shri Shantaram Rao, P.V. Narasimha 

Prabhu, Shri R. Rao Ram Singh, Col. 

Prabhu Zantye, Shri Harish Narayan Rao, Shri V. KrishfJ1 
• 
Pramanik, Shri RacIIika Ranjan Rathva, Shri N.J. 

Prasad, Shri V. Staenivasa Rawat, Shri Bhagwan Shankar 

PAMni, Shri MangaI Ram Rawat, Shri Prabhu laI 

Purkayastha. Shri Kabindra Ray, Dr. Sudhir 

flai, Shri KaIp Nath Raychaucl'luri, Shri Sudarsan 

RBi, Shri LaH Basu Reddaiah Yadav. Shri K.P. 

RBi, Shri M. Ramanna ~, shri A. Indrakaran. 

RBi, Shri Ram Nihor Reddy, Shyri A. Venkata 

Rajaravivarma, Shri B. Reddy, Shri B.N. 

Rajendra, KlM'nar, Shri S.S.R. Reddy, Shri G. Ganga 

Rajeshwaran, Dr. V. Reddy, Shri M.G. 

Raiu, Shri Bh. Vljayakumar Reddy. Shri R. Sureooer 

Ram, Shri PAMn Chand Roshan laI. Shri 

Ram Babu, Shri A.G.S. Roy, Shri Haradhan 

Ram BadIn. Shri SaduI. Shri Dhannanna Mondayya 
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Sahi, Shrimati Krishna Singh, Shri Motilal 

Sai, Shri A. Prathap Singh, Kumari Pushpa Devi 

Sajjan Kumar, Shri Singh, Shri Rajveer 

Sangma, Shri Pumo A. Singh, Shri Ram Prasad 

. Sanipalli, Shri Gangadhara Singh, Shri S. B . 

Satrucharla, Shri Vijayarama Raju Singh, Shri Satya Deo 

Scindia, Shri Madhavrao Singh Deo, Shri K. P. 

Selja, Kumari Singla, Shri Sant Ram 

Shah, Shri Manabendra Solanki, Shri Surajbhanu 

Shakya, Dr. Mahadeepak Singh Soundaram, Dr. K.S. 

Shankaranand, Shri B. Sreevivasan, Shri C. 

Sharma, Shri Chiranji Lal Subba, Shri Thota 

Sharma, Capt. Satish Kumar· Sukh Ram, Shri 

Shastri, Shri Achariya Vishwanath Das Sukhbuns Kaur, Shrimati 

Shingda, Shri D. B. Sultanpuri. Shri Krishan Dutt 

Shivappa. Shri K. G. Sundararaj. Shri N. 

Shukla. Shri Vidyacharan Sur. Shri Monoranjan 

Siddhartha, Shrimati D. K. Tharadevi Suresh, Shri Kodikkunil 

Sidnal. Shri S. B. Swamy. Shri G. Venkat 

Silvera. Dr. C. Tara Singh. Shri 

Singh. Shri Khelsai Tej Narayan Singh. Shri 

Singh, Shri Mohan Thakur. Shri Mahendra Kumar Singh 
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Thangkabalu, Shri K.V. 

Thomas, Prof. K.V. 

Thorat, Shri Sandipan Bhagwan 

Thungon, Shri P.K. 

Tindivanam, Shri K. Ramamurthee 

Tirkey, Shri Pius 

Topdar, Shri Tarit Baran 

Topno, Kumari Frida 

Tytler, Shri Jagdish 

Umbrey, Shri Laeta 

UmmareddyVenkateswarlu, Prof. 

Upadhyay, Shri Swarup 

Urs, Shrimati Chandra Prabha 

Vadde, Shri Sobhanadreeswara Rao 

Vajpayee, Shri Atal Bihari 

Vandayar, Shri K. Thulasiah 

Venna, Shri Bhawani Lal 

Venna, Shri Shiv Sharan 

Venna, Shri Upendra Nath 

Venna, Kumari Vimal 

Vijayaraghavan, Shri V. S. 

Virendra Singh, Shri 

Vyas, Dr. Girija. 

Wasnik, Shri Mukul Balkrishna 

Williams Shri Mej. Gen. (Retd.) 

Yadav, Shri Arjun Singh 

Yadav, Shri Chandra Jeet 

Yadav, Shri Devendra Prasad 

Yadav, Shri Ram Lakhan Singh 

Yadav, Shri Ram Saran 

Yadav, Shri Satya Pal Singh 

Yadav, Shri Sharad 

Yadav, Shri Surya Narayan 

Yadav, Shri Vijoy Kumar 

Zainal Abedin, Shri 

NOES 
Nil 

MR. SPEAKER: Subject to correction*, 
the result of the division is: 

*The following members also recorded their votes: 

Ayes: Shri V. R. Naidu Palachholla,Shrimati Kamala Kumari Karreddula, Shrimati 
Suryakanta Patil, Shri MohanlalJhikram, Shri Mankuram Sodhi, Shri Datta Meghe, 
Shrimati Santosh Chowdhary, Dr. Ramesh Chand Tomar, Shri Brijbhushan Sharan 
Singh and Shri S. Mallikarjunaiah 
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Ayes: 3~9 Adalkalaraj. Shri L 

Noes: Nil Ahamed. Shri E. 

The motion is canied by a majority of the Ahirwar, Shri Anand 
total membership of the House and by ma-
jority of not less than two-thirds of the Ahmed, Shri Kamaluddin 
Members prasent and voting. 

Aiyar, Shri Mani Shankar 
The motion was adopted. 

Akber Pasha. Shri B. 
Clause 4 was added to the Bill. 

Anbarasu Era, Shri 
Page " line 3, -

AnJaJOS8. Shn ThayiJ John 
for -Seventy-third- Substitute-

-s.venty-fourth· (23) Ansari, Shri Mum'az 

Caluse 1 - Short Title and com· Antulay, Shri A. R. 
mencement 

Arunachalam, Shri M. 
Amendment made: 

Asokaraj, Shri A. 
(Shrimati Sheila Kaul) 

Athithan, Shri R. Dhanuskodi 
MR. SPEAKER: Before I put clause 1 as 

amended to the vote of the H~, I would Ayub Khan; Shri 
like to say that this being a constitution 
(Amendment) Bin, voting has to be by divi- Bala, Dr. Asim 
sion. 

Now, the Lobbies have been cleared. 

The question is: 

-That clause " as amended, stand 
part of the Bill: . 

The tole Sabha divided 

ZO.12hrs. 

DIvision No. 1& 

AYES 
Acharia, Shri Basudeb. 

Balayogl, ShnG.M.C. 

Baliyan, Shri N.K. 

Bandaru, Shn Dattatraya 

Banerjee, Kumari Mamata 

Bansal. Shri Pawan Kumar 

Barman, Shri Uddhab 

Sasu, Shri Anil 
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Basu. Shri Chitta Chaudhary, Shri Kamal 
'. 

Bhadana, Shrl Avtar Singh Chaudhri, Shri Naram Singh 

Bhagat, Shri Vishweshwar Chauhan, Shri Chetan P.S . 

• Bhagey Gobardhan, Shri Chauhan, Shri S,\ivraj Singh 

Bhakta, Shri Manoranjan Chaure, Shri Bapu Hari 

Bhatia, Shri Raghunandan Lat Chavan. Shri Prithviraj 0 

Bhattacharaya, Shrimati Malini Chidambaram, Shri P. 

Bhoi, Dr. Krupasindu Chinta Mohan, Dr. 

Bhonsle, Shri Prataprao B. Choudhury, Shri lokanath 

Bhonsle, Shri Tejshinghrao Choudhury; Shri Saifuddin 

Bhuria, Shri Dileep Singh Chowdary, Dr. K.V.R. 

Birbal, Shri Chowdhary, Shrimati Santosh 

Brar, Shri Jagmeet Singh Dadahoor, Shn Gurcharan Singh 

Buta Singh, Shri Dalbir Singh. Shri 

Chacko, Shri P. C. Damor, Shri SomJibhal 

Chakraborty, Prof. Susanta Das, Shri Anadi Charan 

Chaliha, Shri Kirip Das, Shri Dwaraka Nath 

Chandrakar: Shri Charidulala Das, Shri Jitendra Nath 

Chandrasekhar, Shrimati Maragatham Das, Shri Ram Sunder 

Charies, Shri A. Datta, Shri Amal 

Chatterjee, Shri Nirmat Kanti Deka, Shri Probin 

Chatterjee, Shri Somnath Delkar, Shri Mohan S. 
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• Dennis, Shri N. Giriyappa, Shri C.P. Mudala 

Dev, Shri Sontosh Mohan Gogoi, Shri Tarun 

Devarajan, Shri B. ~omango, Shri Giridhar 

Dhumal, Prof. Prem Gopalan, Shrimati Su.seela 

Dighe, Shri Sharad Gupta, Shrllndrajlt 

Digvijaya Singh, Shrl Hand.ique, Shri Bijoy Krishna 

Dikshit, Shri Shreesh Chandra· Harchand Singh. Shri 

Dome, Dr. Ram Chandra Hooda, Shri Bhupinder Singh 

Orona, Shri Jagal Vir Singh Hossain. Shri Syed Masudal 

Dubey, Shrimali Saroj Imchalemba. Shn 

Farook, Shri M.O.H. Inder Jil. Shn 

Fernandes, S~ri Oscar Islam, Shri Nurul 

Fundkar, Shri Pandurang Pundlik Jaffer Sharief, Shri C.K 

Gaikwad. Shri Udaysingrao Jakhar, Shri Balram 

Gajapathi. Shri Gopi Nath Jangde. Shri Khelan Ram 

Galib. Shrl Gurcharan Singh Jaswant Singh. Shri 

Gamit, Shri Chhitubhai Jatav, Shri Bare Lal 

Gangwar. Shri Santosh Kumar Jatiya, Shri Satynarayan 

Gavit. Shri Manikrao Hodlya Jeevaralhinam, Shri R. 

Gehlot. Shri Ashok Jena, Shri Snkanta 

Ghatowar. Shri Paban Singh Jha. Shri Bhogendra 

Giri, Shri Sudhir Jhikram, Shri Mohanlal 
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Joshi. Shrl Anna 

Kahandole, Shrl 2.M. 

Kairon. Shri Surlnder Singh 

Kale. Shri Shankarrao 0, 

Kaliaperumal, Shri P.P. 

Kalka Das. Shri 

Kamal, Shri Gurudas 

,Kamble, Shri Arvind Tulshiram 

Kanaujia. Dr. G.L 

Kanithi. Dr. Viswana1han 

Kapse, Shri Ram 

Karreddula, Shrima:i Kamala Kumari 

Kasu, Shri Venkata Krishna Reddy 

Kaul, Shrimali Sheila 

Kewal Singh, Shri 

Khan, Shri Aslam St'oer 

Khan, Shri Sukhendu 

Khanduri, Maj. Gen. (ReId.) Bhuwan 
Chandra 

Khanoria, Major D.O. 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 

Korl, Shrl Gaya Prasad 

Krishnaswamy, Shri M. 

Kshirsagar, Shrimati Kesharbai Sonaji 

Kudumula. Kumari Padamasree 

KUIi. Shri Balin 

'Kumar. Shri Nitish 

Kumaramangalam, Shri Rangararan 

Kuppuswamy. Shri C.K. 

Kurien. Prof. P.J. 

Lakshmanan, Prof. Savithri 

Laljan Basha, Shri S.M. 

Madhukar, Shri Kamla Mishra 

Mahajan, Shrimati Sumitra 

Malik. Shri Oharampal Singh 

Malik, Shri Purna Chandra 

Mallikarjun. Shri 

Mallikarjunaiah. Shn S. 

Mallu. Dr R 

Manphool Singh. Shn 

Marbaniang. Shri Peler G. 

Masood, Shri Rasheed 

Mathur. Shri Shiv Charan 
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Meghe. Shri Datta Nyamagouda, Shri S.B. 

Mirdha. Shri Nathu Ram Odeyar, Shri Channaiah 

Misra, Shri Satyagopal Padma, Dr. (Shrimati) 

Misra, Shri Shyam Bihari Pal, Dr. Debi Prosad 

MoJlah. Shri Hannan Pal, Shri Rupchand 

Mukhejee, Shrimati Geeta Palacholla, Shri V.R. Naidu 

Mukherjee. Shri Subrata Pundeya, Dr. Laxminarayan 

Mukhopadyay. Shri Ajoy Pandian, Shri O. 

Muniyappa. Shri K.H. Panigrahi, Shri Sriballav 

Muralee Dharan, Shri K. Panja, Shri Ajit 

Murthy. Shri M. V. Chandrasekara Panwar, Shri Harpal 

Murthy, Shri M. V. V.S. Paswan. Shri Sukdeo 

Naik, Shri A. Venkatesh Patel. Shn Harilal Nan" 

Naik, Shri G. Oevaraya Patel. Shri Pralul 

• Naik; Shri Ram Patel. Shri Sharavan Kumar 

Naikar, Shri OK Patel, Shri Unambhai Haf)ibhal 

Nandi, Shri Yellaiah Patil, Shri Anwan BasavaraJ 

Nawale, Shri Vidura Vithoba Patil. Shrimali Surya Kania 

Nayak, Shri Mrutyunjaya Palil. Shri Utlamrao Deorao 

Nayak, Shri Subash Chandra Patil. Shri Vijay Naval 

Netam, Shri Arvind Palil, Shri Yashwanlrao 

Nikam, Shri Govindrao Palnaik. Shn Sivaji 
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'Patra, Or. Kartikeswar Ram Babu, Shri A.G.S . 

. Pananayak, Shri Sa rat Chandra Ram Baclan, Shri 

Pawar, Shri Sharad Aamamurthy, Shri K. 

Pawar, Dr. Vasanl Niwrutti Ramasamy, Shri R. Naidu 

Peruman, Dr. P. Vallal Ramchandran, Shri Mullappally 

Pilot. Shri Rajesh Rao, Shri J. Chokka 

Poldukhe, Shri Shantaram Rao Ram Singh, Col. 

Prabhu, Shri R. Rao, Shri V. Krishan 

Prabhu Zantye, Shri Harish Narayan Rathva, Shri N.J. 

Pramanik, Shri Radhika Ranjan Rawat, Shri Bhagwan Shankar 

Prasad, Shri V. Sreenivasa Rawat, Shn Prabhu Lal 

.' Premi, Shri Mangal Ram Ray. Dr. Sudhtr 

Purkayastha, Shri Kabindra Raychaudhuri. Shri Sudarsan 

Rai, Shri KalR Nath Reddaiah Yadav, Shri K.P. 

Rai, Shri LaU Basu Reddy, Shri A. Indrakaran 

Rai, Shri M. Ramanna Reddy, Shyri A. Venkata 

Rai,Shri Ram Nihor Reddy, Shri B.N. 

Rajaravivarm, Sjri B. Reddy, Shri G. Ganga 

Rajendra, Shri S.S.R Reddy. Shri M.G 

Rajeshwaran, Dr. V. Reddy. Shri R. SureMer 

Raju. Shri Bh. Vijc>yakLlmar Roshan Lal. Shrt 

, Ram, Shri Prem Chand Roy. Shrt Haradhan 
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Sadul, Shrl Dhannanna Mond~yya Singtt,'Shri Mohan 

, Sahi, Shrimati Krishna Singh, Shri Matilal 

Sal, Shrl A. Prathap Singh, Kumari Pushpa Devi 

Sallan Kumar, Shri Singh, Shri Rajveer 

Sangma, Shrl Pumo A. Singh, Shri Ram Prasad 

Sanipalfi, Shri Gangadhara Singh, Shri S. B. 

Satrucharla, Shri Vijayarama Raju Singh, Shri Satya Deo 

Scindia, Shri Madhavrao Singh, Deo, Shri K. P. 

selja, Kumar! Singla, Shri Sanl Ram 

Shah, Shri Manabendra Sadi, Shri Manku Ram 

Shakya, Dr. Mahadeepak Singh Solanki. Shri Surajbhanu 

Shankaranand, Shri B. Soundaram. Dr. (Shrrmali) K.S. 

Shanna, Shri Chiranji lal Sreenlyaasan. Shri C .. 

Shanna, Capt. Satish Kumar Subba, Shri Thota 

Shastri, Shri Achariya Vishwanath Das Sukh Ram, Shri 

Shingda, Shrl D. B. Sukhbuns Kaur, Shrimall 

Shivappa, Shri K. G. Sultanpuri, Shri Krishan Dull 

Shukla, Shri Vidyacharan Sundararaj, Shri N. 

Siddhartha, Shrimati D. K. Tharadevi Sur, Shri Monoranjan 

Sidnal, Shri S. B. Suresh, Shri Kodikkunil 

Silvera, Dr. C. Swamy. Shn G. Venkal 

Singh, Shri Khelsai Tara Singh. Shrr 
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Tej Narayan Singh, Shrt 

Thakur, ShrI, Mahendra Kumar Singh 

Thangkabalu, Shri K.v. 

Thomas, Prof. K.V. 

Thorat, Shri Sandipan ahagwan 
" 

Thungon, Shri P.K. 

Tindivanam, Shri K. Ramamurthee 

Tirkey, Shri Pius 

Tomar, Dr. Ramesh Chand 

TOpdar, Shri Tarit Baran 

Topno, Kumari Frida 

Tytler, Shri Jagdish 

Umbrey, Shri Laeta 

Ummareddy Venkateswarlu. Prof. 

Upadhyay, Shri Swan:p 

Urs, Shrimati Chandra Prabha 

Vadde, Shri Sobhan3dreeswara Rao 

Vajpayee, Shri Atal Bihari 

Vandayar, Shri K. Thulasiah 

Verma, Shri Bhawani Lal 

Verma, Shri Shiv Sharan 

Verma, Shri Upendra Nath 

Verma, Kumari Vimla 

Vijayaraghavan, Shri V. S. 

Sirendra Singh, Shrl 

'Vyas, Dr. Giriia 

Wasnik, Shri Mukul Balkrishna 

Williams Shri Mej. Gen. (Retd.) 

Vadav. Shri Ariun Singh 

Vadav. Shri Chandra Jeet 

Vadav. Shri Oevendra Prasad 

Vadav, Shri Ram Lakhan Singh 

Vadav. Shri Ram Saran 

Yadav. Shri Satya Pal Singh 

Yildav. Shrl Sharad 

Yadav, Shri Viioy Kumar 

Zainal Abedin. Shri 

NOES 
Nil 

MR. SPEAKER: Sublect to correctton'. 
the result of the division IS: 

• The following members also recorded their votes: 

Ayes: Shri S. Krishna Kumar, Shri B. K. Gudadini. Shri Vilas Muttemwar and Shri 
BrlJbhushan Sharan Singh. 
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Ayes: 326 20.15 h rs 

Noes: Nil Division No.1 7 

The motion is carried by a majority 01 the A YES 
total membership 01 the House and by a 
'majority of not less than two-thirds of the Acharia, Shri Basudeb 
Members present and voting. 

The motion was adopted 

Clause 1, as alTl8nded, was added to the 
Bi/l. 

MR. SPEAKER: The question is: 

"That the Enacting Formula and the 
Long title stand pall 01 the Bill."' 

The motion was adopted 

The Enacting formula nad the Long Title 
were added to the Bill. 

SHRIMATI SHEILA KAUL: I beg to 
move: 

*That the Bill. as amended. be 

Adaikalaraj, Shri L. 

Ahamed, Shri E. 

Ahirwar. Shri Anand 

Ahmed. Shri Kamaluddin 

Aiyar. Shri Mani Shankar 

Akber Pasha. Shri B. 

Anbarasu Era. Shn 

Anjalose. Shri Thayii John 

Ansari. Shri Mumtaz 

Antulay. Shri A. R. 

passed." Arunachalam. Shri M. 

MR. SPEAKER: Before I put the motion Asokaraj. Shri A. 
that the Bill, as amended. be passed. to the 
vote of the House. this being a Constitution Athithan. Shri R.·Dhanuskodi 
(Amendment) Bill. voting has to be by divi-
sion. Ayub Khan. Shri 

Now, the Lobbies have been cleared. Bala. Dr. Asim 

MR. SPEAKER: The question is: Balayogl. Shri G.M.C 

"That the Bill. as amended. be Baliyan. Shn N.K. 
passp~.· 

The Lole Sbaha divisded: Bandaru. Shlr Danalraya 
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Bane~ee, Kumarl Mamata Charles, Shri A. 

Bansal, Shrl Pawan Kumar Chatterjee, Shri Nirmal Kanti 

Barman, Shri Uddhab Chatterjee, Shri Somnath 

Basu, Shrl Anil Chaudhary, Shri Kamal 

Basu, Shri Chitta Chaudhri, Shri Narain Singh 

Bhadana, Shri Avtar Singh Chauhan. Shri Chetl'ln P.S. 

Bhagat, Shri Vishweshwar Chauhan. Shri Shivraj Singh 

Bhagey Gobardhan, Shri Chaure, Shri Bapu Han 

Bhakta, Shri Manoranjan Chavan. Shri Prithviraj D. 

Bhatia, Shri Raghunandan Lal Chidambaram, Shri P. 

Bhoi, Dr. Krupasindu Chinta Mohan, Dr. 

Bhonsle. Shri Prataprao B. Choudhury, Shri Lokanath 

Bhonsle, Shri Tejshil1ghrao Choudhury, Shri Saifuddin 

Bhuria, Shri Dileep Singh Chowdary, Dr. K.V.R. 

Birbal, Shri Chowdhary, Shrimati Santosh 

Brar, Shri Jagmeet Singh Dadahoor, Shri Gurcharafl Singh 

Buta Singh, Shri Dalbir Singh, Shn 

Chacko, Shri P. C. Damor, Shri Somjibhal 

Chakraborty, Prof. Susanta Das, Shn Anadi Charan 

Chaliha, Shri Kirip Das, Shri Dwaraka Nath 

Chandrakar, Shri Chandulala Das, Shri Jitendra Nath 

Chandrasekhar, Shrimati Maragatham Das, Shri Ram Sunder 
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Datta, Shrt Amal Gehlot, Shrl Ashok 

Delkar, Shri Probin Ghatowar, Shri Paban Singh 

Deka, Shri Mohan S. Giri, Shri Sudhir 

Dennis, Shrl N. Giriyappa. Shri C.P. Mudala 

• Dev, Shri Sontosh Mohan Gogoi, Shri Tarun 

Deva'iljan, Shrl B. Gomango, shrl giridhar 

Dhumal, Prof. Pfem Gopalan, Shrimati Suseela 

OIghe, Shrl Sharad Gudadinnl, Shri b.K. 

OIgvijaya Singh, Shrl Gupta, Shri Indrajit 

Dikshit, Shri Shreesh Chandra Handique, Shri Bijoy Krishna 

Dome, Dr. Ram Chandra Harchand Singh, shri 

Orona, Shri Jagat Vir Singh Hooda. Shri Bhupinder Singh 

Dubey, Shrimati Saroj Hossain, Shri Syed Masudal 

Farook, Shrl M.O.H. Imchalemba. Shn 

Fernandes, Shri Oscar Inder Jit. Shri 

Fundkar, Shri Pandurang Pun~llk Islam. Shn Nurul 

Galkwad, Shri Udaysingrao Jaffer Sharief. Shri C.K. 

Gajapathl, Shri Gopi Nath Jakhar, S!1ri Balram 

Galib. Shrl Gurcharan Singh , Jangde, Shri Khelan Ram 

Gamit, Shri Chhitubhai Jaswant Singh, Shri 

Gangwar, Shri Santosh Kumar Jatav, Shri Bare Lal 

Gavit. Shri Manikrao Hodlya Jatiya, Shri Satynarayan 
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Jeevarathlnam, Shrl R. 

• Jena, Shrl S'rikanta 

Jha, Shrl Bhogendra 

Jhlkram, Shri Mohanlal 

Joshi, Shri Anna 

Kahandole, Shri Z.M. 

Kairon, Shri Surinder Singh 

Kale, shri Sghankarrao 

Kaliaperumal, Shri P.P. 

Kalka Das, Shri 

Kamal, Shri Gurudas 

• Kamble, Shri Arvind Tulshirarn 

Kanaujia, Dr. G.l. 

Kanithi, Dr. Viswanatham 

Kapse, Shri Ram 

Karreddula. Shrimati Kamala ~mari 

Kasu. Shri Venkata Krishna Reddy 

Kaul, Shrimati Sheila 
Keval Singh, Shri 

Khan, Shrl Aslam Sher 

Khan, Shrl Sukhendu 

Khandurl, Maj. Gen. (ReId.) 8huwan 
Chandra 

Khanoria, Major D.O . 

Khursheed, Shri Salman 

Konathala, Shrl Rama Krishna 

Kori, Shri Gaya Prasad 

Krishan Kukar, Shri S. 

Krishnaswamy, Shri M. 

Kshirsagar, Shrimati Kesharbai Sonaji 

Kudumula, Kumari Padamasree 

Kuli, Shri Balin 

KUf1"'ilr. Shn Nlllsr 

KurlH"\ Prof. P.J 

Laksnmanan. Prot. S"Ivllhr l 

Malik. Shri Dharampal Singh 

Malik. Shri Puma Chandra 

Mallikarjun.Shn 

Mallikaqunaiah. Shri S. 

Mallu, Dr. R 

Manphool Singh, Shit 

Marbaniang. Shri Peter ~J 

Masooa, Shn Rasheea 
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Mathur. Shrl Shiv Charan ~Shrr Mrutyunjaya 

Meghe. ShrfDatta Nayak, Shri Subash Chandra 

Mirdha, Shri Nathu Ram Netam, Shri Arvind 

Misra, Shri Satyagooal Nikam, Shri Govindrao 

Misra, Shri Shyam Blharl Nyamagouda. Shrl S.B. 

MolJah, Shri Hannan Odeyar, Shri Channaiah 

Mukhejee, Shrimatt Geeta Padma. Dr. (Shrimatl) 

Mukherjee, Shn Subrata Pal, Dr. Debl Prosad 

Mukhopadyay, Shn "lOY Pal, Shn Rupchand 

Muniyappa, Shri K.H. Palacholla, Shri V.R. Naidu 

Muralee Dharan. Shri K. Pundeya. Dr. laxminarayan 

Murthy, Shri,M.V. Pandian, Shri d. 

Chandra Shekara Panigrahi, Shri Sriballav 

Murthy, Shri M. V. V.S. Panja. Shri Ajit 

Muttemwar, Shri Viles Panwar, Shri Harpal 

Naik, Shri A. Venkatesh Paswan. Shri Sukdeo 

Naik, Shri G. Devaraya Patel. Shri Harilal Nanll 

Naik, Shri Shri Ram Patel. Shri Pratul 

, Naikar, Shri OK Patel, Shri Sharavan Kumar 

Nandi, Shri Yellaiah Patel, Shri Uttambhal Harjibhal 

Narayanan, Shri P.G. Patil, Shri Anwari Basavaraj 

Nawale, Shri Vidura Vithoba Patil, Shrimati Surya Kanta 
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Patil, Shrl Utlamrao Oeorao Rajendra Kumar, Shri S.S.R. 

Patil, Shri Vijay Naval Rajeshwaran, Dr. V. 

Patll, Shri Yashwantrao Raju, Shri Bh. Vijayakumar 

Patnalk,Shri SivaJI Ram, Shri Prem Chand 

Patra, Dr. Kartikeswar Ram Babu, Shri A:G.S. 

Pattanayak,Shri Sara! Chandra Ram Badan. Shri 

Pawar, Shri Sharad Ramamurthy, Shn K. 

, Pawar, Dr. Vasan! Niwrutti Ramasamy, Shn. A. Nalou 

Peruman, Dr. P. Vallal Ramchandran, Shri Mullappally 

Pilot, Shri Rajesh Rao, Shri J. Chokka 

Potdukhe, SIlri Shantaram Rao, Shri P.V. Narasimha 

Prabhu, Shri A. Rao Ram Singh. Col. 

Prabhu Zantye, Shri Harish Narayan Rao, Shri . Krishna 

Pramanik, Shri Radhika Ranjan Rathva, Shri N.J. 

Prasad. Shri V. Sreenivasa Rawa!. Shri Bhagwan Shankar 

Premi, Shri Mangal Ram Rawat. Shri Prabhu lal 

Purkayastha, Shri Kablndra Ray, Dr. Sudhlr 

, Rai. Shri Kalp Nath Raychaudhuri. Shn Suoarsan 

Rai, Shri LaU 8asu Reddaiah Yadav, Shn K.P. 

Rai, Shri M. Ramanna Reddy, Shri A. Indrakaran 

Rai.Shri Ram Nihor Reddy, Shyri A. Venkata 

Rajaravivarma. Shri B. Reddy, Shri B.N. 
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Reddy, Shri G. Ganga Shukla, Shri Vidyacharan 

Reddy, Shri M.G. Siddhartha. Shrimati O. K. Tharadevi 

Reddy, Shri R. Surender Sidnal. Shri S. B. 

Roshan Lai, Shri Silvera, Dr. C. 

Roy, Shri Haradhan Singh. Shri Brijbhushan Sharan 

Sadul. Shri Oharmarna Mondayya Singh. Shri Khalsai 

Sahi. Shrimati Krishna Singh. Shri Mohan (Deoria) 

Sai. Shri A. Prathap Singh Shri Motilal 

Sajjan Kumar. Shri Singh. Kumari Pushpa Devi 

Sangma, Shri Pumo A. Singh Shri Rajveer 

Sanipalli, Shri Gangadhara Singh. Shrl Ram Prasad 

Satrucharla, Shri Vijayarama Raju Singh Shri S. B. 

Sciodia. Shri Madhavrao Singh. Shri Satya.Oeo 

5..,ja, Kumari Singh Oeo. Shn K. P 

• Shah, Shri Manabendra Singla. Shri Sant Ram 

Shakya. Dr. Ma~adeepak Singh Sodi. Shri Manku Ram 

Shankaranand. Shri B. Solanki. Shri Surajbhanu 

Sharma. Sh(i Chiranji Lal Soundaran. Dr. (Shrimati) K.S. 

Sharma, Capt. Satish Kumar Sreenivaasan. Shri C. 

Shastri, Shri Vishwanath Subba. Shrl Thota 

Shingda, Shri D. B. Sukh Ram, Shri 

Shivappa, Shri K. G. Sukhbuns Kaur. Shrimati 
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5URanpurt, Shrl Krlshan DUlt 

SUndararaj, Shrl N. 

Sur, Shri Monoranjan 

SUresh, Shrl Kodlkkunll 

\$wamy, Shrl G. Venkat 

'[ara Singh, Shrl r 
Tej Narayan Singh, Shri 

Thakur, Shri Mahendra Kumar Singh 

Thangkabalu, Shri K.V. 

,~omas, Prof. K.V.· 

Thorat, Shri Sandipan Bhagwal\ 

Thungon, Shri P.K. 

Tindivanam, Shri K. Ramamurthee 

T1rkey, Shrl Pius 

Tomar, Dr. Ramesh Chand 

ToDdar, Shri Tarlt Baran 

laono, Kumari Frida 

Tytler, Shri Jagdish 

_"'mbrey, Shri Laeta 

Ummareddy Venkateswarlu, Prof. 

Upadhyay, Shrl Swarup 

Urs, Shrim8ti Chandra Prabha 

Vadde, Shrl Sobhanadreeswara Rao 

Vajpayee, Shrt Atal Bihar! 

Vandayar, Shlj K. Thulaslah 

Verma, Shrl Bhawanl Lal 

Verma, Shrl Shiv Sharan 

Verma, Shrl Upendra Nath 

Verma, KUn;lari Vimal 

Vijayaraghavan, Shri V. S. 

Vfrendra Singh, Shri 

Vyas, Dr. Girija 

Wasnik, Shri Mukul Balkrishna 

Williams Shri Mej. Gen. (Retd.) 

Yadav, Shri A~un Singh 

Yadav, Shrl Chandra Jeet 

Yadav, Shrl Oevendra Prasad 

Yadav, Shrl Ram Lakhan Singh 

Yadav, Shri Ram Saran 

Yadav, Shrl Satya Pal Singh 

Yadav, Shrl Sharad 

Yadav, Shri Surya Narayan 

Yadav, St"\rI Vijoy Kumar 

Zainaf Abedin, Shri 
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903 

NOES THE MINISTEROFPARLIAMENTARV 

Nil 
AFFAIRS . (SHRI GHULAM NA&I AZAO): 
Food arrangements have been made .. 
han. Members In Room No. 70, Parliament 

MR. SPEAKER: Subject to corraction·, House. 
the result of the division is: 

Ayes: 327 

Noes: Nil 

The motion is carried by a majority of the 
total me~rship of the House and by a 
majority of not less than two-thirds of the 
Members present and voting.· 

The Bill, as amended, is passed by the 
requisite majority, in accerdance with the 
provisions of Article 368 of the Constitution. 

The lpotion was adopted , . 

MR. SPEAKER: I think, all the han. 
Members do deserve our thanks and con-• 
gratulations. 

SHRI SOMNATH CHATTERJEE'· 
(Bolpur): What do we get In return? 

MR. SPEAKER: In return, I adjourn the 
House to meet again tomorrow at 11 O'clock. 

20.15 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, December 

23. 19921Pausa2, 1914 (Saka). 

·The following members also recorec:led their votes: 

Ayes: Shri Kaml~ Mishra Madhukar and Prof. Malini Bhauacharaya. 
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